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 Monday,  December  1,  973
 Agrahayana  26,  895  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 [Mr.  SPEAKER  in  the  Chair]
 WELCOME  TO  THE  BULGARIAN
 PARLIAMENTARY  DELEGATION

 MR.  SPEAKER:  Hon.  Members,  at
 the  outset,  I  have  to  make  an  an-
 nouncement.

 On  my  own  and  on  behalf  of  the
 hon.  Members  of  the  House,  I  have
 great  pleasure  in  welcoming  His  Ex-
 cellency  Dr.  Vladimir  Bonev,  Chair-
 man  of  the  National  Assembly  of  the
 People’s  Republic  of  Bulgaria  and  his
 colleagues,  hon.  Members  of  the  Bul-
 -garian  Parliamentary  Delegation  who
 are  on  a  visit  to  India  as  our  honour-
 ed  guests.  We  have  known  each
 other  as  friends  and  I  am  glad  that
 he  is  amongst  us.

 The  delegation  arrived  this  morning
 and  will  be  in  India  for  9  days.  Of
 course,  it  is  too  short  a  time  for  such
 a  big  country.  They  are  now  seated
 in  the  Special  Box.  We  wish  them  a
 happy  and  fruitful  stay  in  our  coun-
 try.  Through  them  we  convey  our
 greetings  and  best  wishes  to  the  Par-
 liament,  Government  and  the  great
 people  of  Bulgaria.

 ORAL  ANSWERS  TO  QUESTIONS
 Food  Crisis  in  West  Bengal

 *503.  SHRI  JYOTIRMOY  80850:
 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  he  is  aware  that  as
 many  as  I0  Districts  of  West  Bengal

 2795  L.S.—2

 are  facing  extreme  food  crisis  because
 of  the  reduction  in  the  Central  wheat
 quota  and  increase  in  the  prices  of
 rice  in  the  open  market;  and

 (b)  if  so,  what  assistance,  if  any,
 has  been  or  is  being  given  to  West
 Bengal  to  tide  over  the  crisis?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  and  (b).  A  statement  is  laid  on
 the  Table  of  the  Sabha.

 Statement

 Keeping  in  view  the  difficult  food
 situation  reported  by  the  State  Gov-
 ernment,  the  overall  availability  of
 foodgrains  in  the  Central  Pool  and
 the  needs  of  other  deficit  States,  maxi-
 mum  possible  allocations  are  being
 made  to  the  West  Bengal  Government
 for  meeting  the  reasonable  require-
 ments  of  the  public  distribution  in  the
 State.  The  State  Government  are
 responsible  for  the  distribution  within
 the  State.  However,  the  Government
 of  India  is  in  constant  touch  with  the
 State  Government.

 Against  an  allotment  of  4.30  lakh
 tonnes  of  foodgrains  during  November,
 1973,  the  allocation  for  the  current
 month  has  been  .45  lakh  tonnes.

 SHRI  JYOTIRMOY  BOSU:  Will
 the  Minister  tel]  us  how  much  wheat
 diq  the  State  Government  want  from
 ‘the  Centre  and  how  much  was  ac-
 tually  delivered,  during  the  period
 July  to  October  9787  Will  the  Minis-
 ter  also  tell  us  how  much  rice  did
 the  State  Government  want  from  the
 Centre  during  the  period  July  to
 October  973  and  how  much  was
 actually  delivered?
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 SHRI  ANNASAHEB  P.  SHINDE:
 From  July  to  October,  the  State  Go-
 vernment  were  demanding  65,000  ton-
 nes  of  rice.  For  wheat,  the  demand
 was  July  175,000,  August  175,000,
 September  175,000  and  October  145,000
 tonnes.  Rice  allotments  were  July
 20,000,  August  =  77,000  September
 20,000  and  October  20,000  tonnes.
 Actual  supplies  of  rice  have  been
 (in  thousand  tonnes)  July  13.8,
 August  24.6,  September  7.5  and
 October  21.3.  Wheat  allotments  for
 the  four  months  were  135,000,  135,000,
 120,000  and  106,000  tonnes,  Actual

 supplies  of  wheat  were  131,000,
 148,000,  150,000  and  122,000  tonnes.

 SHRI  JYOTIRMOY  BOSU:  The
 hon.  Minister  has  given  figures  which
 are  not  correct.  The  State  Govern-
 ment  wanted  from  the  Centre  for
 the  period  mentioned  6,30,000  tonnes
 of  wheat.  But  the  actual  delivery
 did  not  exceed  5,30,000  tonnes.  For
 rice,  the  demand  was  2.80  lakh  ton-
 nes,  but  the  actual  deliveries  were
 only  77,200  tonnes.  The  Minister  may
 contradict  them,  but  these  are  figures
 published  in  the  Calcutta  press  by
 Amrit  Bazaar-Jugantar  group,  pub-
 lished  by  Congressmen.  Will  the
 Minister  give  the  figures  for  rice  and
 wheat  from  ist  November  to  15th
 December?  Will  the  Minister  also  tell
 us  the  procurement  target  fixed  by
 and  for  the  Government  of  West
 Bengal  and  what  has  been  the  act-
 ual  achievement?  What  is  the  entit-
 lement  of  a  man  in  the  modified  ra-
 tioned  area  in  the  rural  area  per  head
 per  week  of  cereals?

 SHRI  ANNASAHEB  P.  SHINDE:
 In  November,  we  allotted  .30  lakh
 tennes  of  foodgrains—coarge  grains,
 rice  and  wheat.  The  actual  supply
 was  slightly  more,  i.e.,  .83  lakh  ton-
 nes.  The  demand  was  2.i0  lakh  ton-
 nes—  65,000  rice  and  i45,000  wheat.
 In  December  it  was  45,000  tonnag  of
 riee  and  135,000  tonnes  ef  wheat.  The
 allotment  in  December  is  145,000,  ton-
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 nes  total  and  the  supply  is  being  mad:
 according  to  the  allotment.  The  pro-
 curement  has  just  begun,  because  the
 Procurement  season  in  Bengal  area  is
 always  a  little  later  than  in  other
 parts  of  the  country..  The  procure-
 ment  target  is  5  lakh  tonnes.  They
 have  just  begun  ang  reacheg  about
 10,000  tonnes.  {I  am  sorry  that  there
 are  certain  political  forces  opposed  to
 the  Chief  Minister  of  West  Bengal
 which  are  trying  to  put  in  difficulties
 in  the  way  of  the  management  of  the
 food  economy.

 SHRI  PRIYA  RANJAN  DAS  MUN-
 SI;  Since  the  procurement  drive  is
 going  on  and  the  State  Government
 is  not  in  a  position  to  manage  the
 rice  quota  for  the  statutory  rationed
 areas,  may  I  know  whether  a  request
 has  been  recently  received  from  the
 Food  Minister  of  West  Bengal  by  the
 Ministry  here  to  enhance  the  quota
 for  the  present  month  to  more  than
 40  thousand  tonnes?  If  so,  may  I
 mow  when  the  Government  is  going
 to  take  a  decision  in  this  regard  and
 save  the  procurement  drive  and  save
 the  people  in  the  statutory  rationed
 areas?

 SHRI  ANNASAHEB  P.  SHINDE:
 The  West  Bengal  Government  have
 been  in  constant  touch  with  us  and
 We  are  aware  of  the  difficulties  of  the
 West  Bengal  Government.  Since  they
 are  facing  some  difficulties,  despite  our
 difficulties  we  have  increaseg  our  al-
 lotment  by  15,000  tonnes  this  month.

 SHRI  SOMNATH  CHATTERJEE:
 May  I  know  whether  in  the  view  of

 the  Central  Government  the  demands
 for  rice  allotment  made  by  the  West
 Bengal  Government  are  proper  or  not
 and,  if  the  demands  were  proper  ac-
 cording  to  the  Central  Government
 what  steps  would  be  taken  for  the
 purpose  of  giving  this  rice  by  the  Cen-
 tse  and,  if  the  Centre  cannot  give  it,
 trom  what  source  can  they  got  it?
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 SHRI  ANNASAHEB  P.  SHINDE:
 As  I  mentioneg  in  the  statement,  na-
 turally  the  Government  of  India  have
 to  take  into  account  the  reuirements
 of  all  the  deficit  States  like  Bengal,
 Kerala  and  Maharashtra  which  will
 have  priority  over  others.  We  have

 also  to  take  into  consideration  our
 stock  position  and  the  total  availabi-
 lity  of  food.  Unfortunately,  I  do  not
 krow  what  is  happening  in  West

 Bengal  because  the  crops  there  are
 very  good.  But  despite  that  they  are
 having  difficulties.  |  am  sure  if  all  the
 parties  there  co-operate,  it  would  be
 possible  to  get  over  the  difficulties.

 MR.  SPEAKER:  Next  question.  Shri
 P.  Gangadeb.  Absent.

 SHRI  JYOTIRMOY  BOSU:  I  hope
 he  has  not  deen  taken  out  of  the
 House.

 MR.  SPEAKER:  He  is  not  in  the
 ‘House.  I  know  it.

 Rural  Water  Supply  Scheme  from
 Maharashtra

 *506.  SHRI  ANNASAHEB  GOT-
 KHINDE.  Will  the  Minister  of
 WORKS  AND  HOUSING  be  pleased
 to  state:

 (a)  the  number  of  rural  water  sup-
 ‘ply  schemes  forwarded  by  the  State
 Government  of  Maharashtra  uncer  the
 accelerated  water  supply  programme
 for  the  villages  in  the  drought  prone
 areas  and  areas  inhabited  by  beckward

 (b)  the  number  of  schemes  approv-
 ed  by  Government  with  their  estimat-
 ed  _  cost;

 (ec)  whether  the  funds  releaseg  are
 too  short  of  the  actual  requirement:

 cand

 (d)  nf  60,  whether  the  allotment
 would  be  suitably  increased  so  that  the

 oo
 of  the  scheme  is  not  hampes-

 ?

 ‘THE  MINISTER  OF  WORKS  AND
 HOUSING  (SHRI  BHOLA  PASWAN
 SHASTRI):  (a)  86  sthemes  at  a

 total  estimated  cost  of  Rs.  520.03  lakhs
 were  sent  by  the  Government  of  Ma-
 harashtra.

 (9)  87  schemes  costing  Rs.  323.53
 lakhs  were  approved  by  the  Central

 Government.

 (c)  and  (d).  In  1972-73,  a  sum  of
 Rs,  106.  lakhs  was  released  to  the
 State  Government  and  they  were  ad-
 vised  to  select  and  take  up  schemes
 out  of  the  approved  list  of  schemes,  the

 cost  of  which  can  be  met  from  within
 the  available  allocation.  In  the  current
 year  a  sum  of  Rs.  70  lakhs  has  been
 allocated  to  the  State  for  these  sche-
 mes.  In  view  of  the  pressing  need
 for  economy  and  the  centemplated  eco-
 nomy  cut  in  the  budget  provision  for
 the  current  year,  there  is  no  scope  for
 any  increaseq  allocation  of  funds  at
 present.

 SHRI  ANNASAHEB  GOTKHINDE:
 Government  now  seem  to  be  think-
 ing  in  terms  of  economy.  At  the  time
 when  this  particular  scheme  was  ta-
 ken  up  the  idea  was  to  complete
 them  within  a  period  of  two  years.
 Out  of  36  schemes  sent  by  the  State
 Government  87  schemes  were  ap-
 proved  by  the  Centre.  May  I  know
 whether  the  work  in  respect  of
 these  87  approved  schemes  is  in  full
 swing?  What  is  the  position  in  res-
 pect  of  the  other  schemes?  What  is
 the  actual  expenditure  incurred  by
 the  State  Government  during  the
 year  ‘1972-73  on  these  schemes?

 SHRI  BHOLA  PASWAN  SHA-
 STRI:  So  far  as  the  expenditure
 incurred  by  the  State  Government  is
 concerned,  that  information  is  not
 available.  Government  will  have  to
 get  it  from  the  State  Government.  If
 the  hén.  Member  wants  to  have  that
 information,  I  will  write  to  the  State
 Government  and  get  it.

 So  far  as  the  Rural  Water  Supply
 Scheme  {s  concerned,  we  have  found
 87  schemes  in  accordance  with  the
 principle  which  wag  followed  in  se-
 lecting  the  villages.
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 SHRI  ANNASAHEB  GOTKHINDE: I  fail  to  understand  this,  I  put  a  very specific  question  and  I  get  the  ans- wer  that  necessary  information  is
 not  with  the  Government.

 MR.  SPEAKER:  You  better  don’t
 give  the  information  yourself;  you elicit  the  information.

 SHRI  ANNASAHEB  GOTKHINDE: I  have  asked  what  is  the  actua)  ex-
 penditure  incurred  by  the  State  Gov- ernment.

 SHRI  BHOLA  PASWAN  SHAS- TRI;  This  information  is  not  avail- able.  How  can  J  give  the  informa- tion?
 SHRI  ANNASAHEB  GOTKHINDE: I  want  to  put  my  second  supplemen- tary.
 In  view  of  the  fact  that  the  State Government  hag  already  incurred more  expenditure  than  the  amount allocated  by  the  Centre  and,  in  view of  the  fact  that  the  work  on  approved schemes  is  in  full  swing,  may  L  know whether  the  Government  wil!  reconsi- der  their  decision  to  slow  down  the work  on  these  schemes  and  allocate

 additional  amount  for  on-going schemes?
 SHRI  BHOLA  PASWAN  SHASTRI: This  is  a  request  for  action.
 MR.  SPEAKER:  It  igs  not  a  request for  action.  He  is  asking  whether  those

 schemes  will  get  more  allocation  of
 money  or  not,  because  they  have  not
 been  completed.

 SHRI  BHOLA  PASWAN  SHASTRI:
 That  will  depend  upon  the  availability of  funds.

 SHRI  SHANKERRAO  SAVANT:  May I  know  how  many  gehemes  which  were
 actually  started  by  the  State  Govern-
 ment  had  to  be  held  up  because  the
 funds  were  not  given  by  the  Central
 Government?

 SHRI  BHOLA  PASWAN  SHASTRI:
 This  does  not  arise  out  of  it.”

 SHRI  SHANKERRAO.  SAVANT:
 How  it  does  not  arise?  It  does  arise
 out  of  it.

 DECEMBER  1%,  973  Oral  Answers  &

 Some  schemes  were  actually  started
 by  the  State  Government.  As  the  hon.
 Minister  said,  they  have  been  held  up
 for  want  of  funds.  I  want  to  know
 how  many  schemes  are  there  which
 are  held  up  because  the  funds  were
 not  released  by  the  Central  Govern-
 ment.

 SHRI  BHOLA  PASWAN  SHASTRI:
 87  schemes  were  approved;  others  re--
 main  to  be  approved.

 ओ  fo  बी०  लिखे  पाटिल  :  सरकार  को
 आधिक  स्थिति  को  देखते  हुए  सूखा  प्रदेश
 में  पीने  के  पानी  की  स्कीम  है  उस  को  सरकार
 प्रायरिटी  देना  चाहती  है  ?  या  आर्थिक
 स्थिति  के  कारण  इस  स्कीम  को  भी  रोकना.

 चाहती  है  ?

 शी  भोला  पहचान  झ्ञास्त्री  :  स्कीम  कोर्ट
 नहीं  रोकना  चाहते  ।  उत्तर  प्रदेश  का  भी
 खयाल  है  श्र  प्रदेशों  का  भी  खयाल  है  t

 sit  fo  Wo  लिखे  पाटिल  :  उत्तर  प्रदेश
 का  सवाल  नहीं  है,  सूखा  प्रदेश  का  सवाल  है

 शी  भोला  पहचान  झा स्त्री  :  सूखा  प्रदेश
 में  वाटर  सप्लाई  और  सेन-टेशन  स्टेट  गवर्नमेंट'
 का  सबजेक्ट  है  |  जो  भी  असिस्टेंट  हम  दे

 रहे  हैं  महत्वपूर्ण  समस्या  समझ  कर  जो  कुछ
 पैसा  सेन्ट्रल  सेक्टर  में  है  उस  में  से  देते  हैं।
 लेकिन  प्राइमरी  तौर  पर  इस  मामले  में  स्टेट
 गवर्नमेंट  की  जवाबदेही  है  ।
 SHRI  KRiSHNA  CHANDRA  HALDER:

 I  would  like  to  know  from  the  hon.
 Minister  whether  he  is  aware  that
 Kolhapur  district  of  Maharashtra  is  a
 famine-  and  drought-affected  area  and
 if  so,  how  many  rural  water  supply
 schemes  have  been  taken  up  to  remove
 the  water  scarcity  in  Kolhapur  district
 of  Maharashtra.

 MR.  SPEAKER:  This  is  not  district-
 wise  information;  this  is  State-wise  in-
 formation.  I  have  no  objection  if  he
 has  got  the  information.

 SHRI  BHOLA  PASWAN  SHASTRI:
 So  far.as  Kolhapur  is  concerned,  I  have
 no  information;  I  cannot  say  just  now
 about  any  particular  district.
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 aft  मूल बन्द  हामा :  कई  बार  सदन  में
 आश्वासन  दिया  गया  है  कि  जिन  जिन  गांवों
 में  खारा  पीने  का  पानी  है  उन  उन  गांवों
 को  प्राथमिकता  दी  जाएगी  कौर  केन्द्र
 उस  पर  पूरा  ध्यान  देगा।  ये  जो  योजनायें
 अनति  हैं  इनका  आघार  क्या  है  ?  कितने
 अतिशय  रुपया  केन्द्रीय  सरकार  और  कितने
 प्रतिशत  रुपया  राज्य  सरकारें  खर्च  करती

 शनी  भोला  पहचान  झा स्त्री:  जहां  तक  पीने
 के  पानी  का  सवाल  है  सरकार  पूरे  तौर पर
 मुस्तैद  है,  उस  में  किसी  बात  की  कमी

 नहीं  है  ।  यह  राज्य  सरकार  का  विषय  होते
 हुए  भी  केन्द्रीय  सरकार  इसके  महत्व  को
 समझती  है  शौर  ऐसा  सोचती  है  कि  यहां
 से  भी  मदद  होनी  चाहिये  ।  जो  कुछ  केन्द्रीय
 सरकार  मदद  देती  है  वह  शत  प्रतिशत
 याट  होती  है  ।  जिस  स्कीम  के  बारे  में  प्रश्न

 है  वह  उन  इलाकों  के  बारे  में  है  जहां
 हरिजन,  आदिवासी  और  गरीब  लोग  रहते
 हैं,  वहां  जो  पानी  मिलता  है  उसको  पीने
 से  होता;  प्लेग  वगैरह  बीमारियां  हो  जाती  हैं
 या  जहां  गरीब  लोगों  को  एक  एक  मील  से
 पानी  लाना  पड़ता  है  7  इसके  लिए  खास  कर

 सेंट्रल  भअसिस्‍्टेंस  मिलती  है  स्टेट  गवर्नमेंट
 को  ।  वैसे  रियाज़  वे  चुन  कर  भेजें  और

 हम  मदद  करेंगे।  उसी  सिलसिले  में  यह
 मदद  की  जा  रही  है  1

 Steps  for  ensuring  adequate  quantity
 ef  food  supply  in  view  of  world  feod

 situation

 *509.  SHRI  DINESH  SINGH:  Will
 the  Minister  of  AGRICULTURE  be
 Pleased  to  state:

 (a)  whether  prospects  of  the  world
 food  situation  in  973  and  974  are
 depressing;  and

 (b)  if  so,  what  Government  propose
 to  do  to  ensure  adequate  supplies  in
 the  country?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  Dyue.to  a  large-  number  of  im-
 ponderables,  it  is  difficult  to  make  a
 firm  forecast  about  the  world  food
 situation  in  ‘1974.  However,  the  recent
 F.A.O.  Conference  in  Rome  concluded
 that  the  world  cereal  balance  in  1973-74,
 seems  likely  to  be  less  precarious  than
 had  been  feared  in  early  autumn.

 (b)  The  position  is  continuously
 under  review;  such  steps  as  considered
 necessary  from  time  to  time  are  taken
 to  maintain  supply  of  foodgrains  in
 the  country.

 SHRI  DINESH  SINGH:  Mr.  Speaker,
 Sir,  this  raises  two  or  three  important
 questions.  The  hon.  Minister  has  said
 that  the  situation  is  not  as  bad  as
 it  was  expected  to  be;  but  I  take  it
 that  it  is  still  going  to  be  a  difficult
 situation.  And  that  is  compounded
 by  the  energy  crisis  in  which  we  are
 likely  to  have  shortage  of  fertiliser.
 Now  the  world  food  market  is  also
 depressed.  Our  own  production  is
 going  to  be  low.  Therefore,  what
 specific  steps  are  being  contemplated?
 It  is  not  enough  to  say  that  steps  are
 being  thought  of.  What  are  the  steps
 that  the  Government  is  thinking  of
 so  that  we  do  not  have  a  very  acute
 shortage  next  year?

 SHRI  ANNASAHEB  P.  SHINDE:  It
 will  not  be  correct  to  say  that  our
 production  this  year  is  likely  to  be
 low.  So  far  as  the  prospects  this  year
 of  kharif  crop  are  concerned.  the
 kharif  crop  is  being  harvested  and  we
 are  having  a  very  good  kharif  harvest.
 So  far  as  rabi  crop  is  concerned.  the
 prospects  appear  to  be  very  encourag-
 ing.  Therefore,  based  on  the’  present
 trends,  as  far  as  our  domestic  situation
 is  concerned,  I  think,  there  is  nothing
 which  should  make  us  take  a  dis-
 couraging  view.

 As  far  as  the  world  situation  is  con-
 cerned,  many  complex  situations  are
 developing.  First  of  all,  the  world
 surpluses  are  getting  depleted.  That  is
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 true.  A  few  months  earlier  it  was
 thought  that  there  would  be  a  world-
 wide  criss.  A  few  months  earlier,  it
 was  thought  that  there  would  almost
 be  a  world  crisis  again  but  that  pic-
 ture  is  not  there.  As  far  as  imports
 ure  concerned,  including  the  Soviet
 wheat,  aimost  6.1  million  tonnes  are
 likely  to  come  in.  Out  of  that  36
 lakis  tennes  have  come  during  the
 current  year  and  the  rest  of  it  will
 be  coming  during  ihe  next  year.  So,
 we  except  that  wita  this  it  should  be
 possible  for  us  to  meet  the  food  situ-
 ction  in  the  country  adequately.

 SHRI  DINESH  S'NGH:  I  am  glad
 the  hon.  Minister  sounds  optimistic
 about  the  food  situation.  Perhaps  he
 would  be  good  enough  to  quote  some
 figures,  instead  of  the  general  state-
 ment  he  has  made,  as  to  what  his  ex-
 pectations  are  for  the  next  year.

 SHRI  ANNASAHEB  P.  SHINDE:  If
 the  hon.  Member  means  domestic  pro-
 duction,  I  can  only  say  that  as  far  as
 the  Kharif  production  is  concerned,  we
 have  tentative  estimates.
 to  be  67  million  tonnes.  That  was  our
 target  also  and  it  is  very  close  to  our
 target.

 As  far  as  Rabi  is  concerned,  it  is  too
 early  to  make  a  forecast  because  the
 crops  are  still  on  and  yesterday's
 winter  rains  will  do  some  good  and
 very  encouraging  trends  are  emerging.
 It  is  not  possible  for  us  to  make  any
 estimates  as  far  as  Rabi  is  concerned,
 at  the  moment.

 at  नाथ  राम  अहिरवार:  मंत्री  जी

 ने  बताया  हैं  कि  इस  साल  खरीफ  की

 तथा  रबी  की  फसल  बहुत  अच्छी:  है।

 लेकिन  जितने  फर्टिलाइजर  की  देश  को

 आवश्यकता  थी  उस  की  द.  पूर्ति  नहीं
 कर  पाए  हैं।  फर्टिलाइजर  के  झक्षाथ  को

 देखते  हुए  किसानों  ने  मेक्सिकन  ठाट  के

 बजाय  देशी  होट  को  खेती  की  है
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 जिसकी  पैदाव/र  उतनी  नहीं  होती  है
 जितनी  मैक्सिकन  बीट  की  होती  हूँ।
 ऐसी  अवस्था  में  कैसे  भाप  कह  सकते  हैँ
 कि  रबी  कं!  फसल  बहुत  अच्छी  होगी  L

 अध्यक्ष  महोदय  :  शाने  फशथ्लाइजर
 का  सवाल  पत्र  रहा  हूँ।  वही  बाप  कर
 लेगा ।

 SHRI  A.  K.  M.  ISHAQUE:  The  hon.
 Minister  has  painted  a  rosy  picture.
 We  have  a  bumper  crop  after  so  many
 years.  Last  year  we  found  that  the
 shortage  was  met  due  to  the  failure  of
 the  crops.  It  was  mainly  due  to  the
 human  elements  involved.  I  want  to
 know  how  the  Ministry  is  thinking
 about  tackling  human  elements.

 SHRI  ANNASAHEB  P.  SHINDE:
 The  hon.  Member  has  been  saying
 that  I  have  been  painting  a  rosy  pic-
 ture.  th  fact,  the  crops  are  very  good.
 The  House  and  the  hon.  Members
 will  have  to  understand  that  we  are
 coming  out  of  a  very  difficult  situa-
 tion  when  the  pipeline  hag  been  com-
 pletely  dry.  It  is  like  a  deep  injury.
 So,  it  will  take  quite  some  time.
 Even  with  the  very  good  crops  it
 will  take  some  time  to  have  a  very
 stable  position.  At  the  same  time.  I
 do  not  think  the  hon.  Members  should
 disbelieve  the  Government’s  assess-
 meat  in  this  respect  about  the  pros-
 pects  of  crops.

 As  far  as  the  management  of  the
 food  economy  is  concerned,  when  opera-
 tions  are  on  amd  the  availability  ig
 marginally  low  er  a  little  higher,
 naturally,  management  assumes  a  very
 important  rele.  Therefore,  we  have
 been  laying  the  maximum  stress  on
 procurement  of  foodgrains  and  what-
 ever  stocks  are  available,  to  use  them
 judiciously  and  see  that  we  have  been
 using  DIR  and  MISA  and  also  other
 steps  are  being  taken  under  the  Essen-
 tial  Commodities  Act  against  anti-
 social  elements  and  the  State  Govern-
 ments  and  fhe  Central  Government
 will  have  to  continue  to  vigilantly
 watch  the  situation.
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 SHRI  K.  s.  CHAVDA:  The  Govern-
 ment  is  mainly  concentrating  on  wheat
 and  rice  production  but  with  regard
 to  the  coarse  cereals  which  are  con-
 sumed  by  the  weaker  sections  of  the
 society,  may  I  know  what  steps  the
 Government  is  proposing  to  take  to
 make  adequate  supplies  of  coarse
 grains  like  Bajra,  jowar  and  maize
 available  to  the  weaker  sections  be-
 cause  in  the  Rabi  season,  the  Govern-
 ment  is  concentrating  only  on  wheat
 production?

 SHRI  ANNASAHEB  P.  SHINDE:  ३
 would  seek  your  guidance.

 MR.  SPEAKER:  I  am  trying  to  find
 out  how  it  fits  in  here.

 SHRI  K.  S.  CHAVDA:  The  question
 is  about  ensuring  adequate  food  sup-
 plies  in  the  country.  That  means  ade-
 quate  supplies  of  wheat,  rice  and  coarse
 grains  which  are  mainly  used  by  the
 weaker  sections  of  the  society.

 MR.  SPEAKER:  When  you  said
 ‘weaker  sections’,  it  was  a  little  con-
 fesing.

 SHRI  K.  S.  CHAVDA:  The  question
 is  about  food  supplies.  Are  bajra,
 jowar  and  maize  not  foodgrains?

 MR.  SPEAKER:  I  am  not  controvert-
 ing  it.  I  am  only  helping  you.

 SHRI  ANNASAHEB  P.  SHINDE:  The
 coarse  grain  naturally  is  a  very  im-
 portant  foodgrain  in  this  country  be-
 cause  out  of  a  total  production  of  300
 and  odd  million  tonnes  almost  30  mil-
 lion  tonnes  is  coarse  grain.  So  it
 would  nat  be  correct  to  say  that  we
 are  neglecting  it.  As  far  as  this  year
 is  concerned,  in  respect  of  Rajasthan,
 Gujarat  (from  which  the  hon,  Member
 comes),  Maharashtra  and  parts  of
 Mysore,  this  year,  the  availability  is
 likely  to  be  more  as  competed  to  last
 year  because  last  year  the  coarse  grain
 production  had  suffered  because  of
 drought  in  thig  area.  But  this  year
 the  availability  is  better.  And  as  the
 hon.  Member  himself  will  admit  the

 prices  in  those  regions  are  also,  com-
 pared  to  last  year,  lower.  But  as  far
 as  Government  of  India  ig  concerned
 we  are  trying  to  press  upon  the  State
 Governments  to  procure  more  and
 more  of  coarse  grains.

 SHR!  P.  VENKATASUBBAIAH:  May
 I  know  from  the  Minister  whether
 more  often  the  talk  about  scarcity
 creates  more  scare  among  the  people
 than  the  actual  position?  In  view  of
 that  fact  may  I  know  from  the  Govern-
 ment  whether  Government  proposes  to
 take  any  advance  steps  so  as  to  sound
 the  various  States  which  are  surplus
 to  gear  up  their  procurement  machinery
 so  as  to  procure  as  much  as  possible
 since  the  harvesting  prospects  in  most
 of  the  Surplus  States  are  very  good
 and  they  will  be  able  to  respond  to
 the  procurement  targets?

 SHRI  ANNASAHEB  P.  SHINDE:
 This  was  done  during  the  last  Chief
 Ministers’  Conference.  This  was  a
 specific  issue  which  was  discussed  and
 the  State  Governments  have  agreed
 that  they  would  see  that  maximum
 procurement  is  made.  I  would  seek
 the  cooperation  and  help  of  hon.  Mem-
 bers  also  and  I  would  appeal  to  them
 in  this  respect.  It  is  an  impertant
 issue.  When  the  session  is  over,  I
 request  hon..  Members  to  exert  their
 influence.  All  of  us  have  to  see  that
 procurement  succeeds,  I  think  this
 year  the  prospects  are  very  good  and
 if  all  cooperate,  it  will  be  possible  to
 hit  the  targets.

 SHRIMATI  MUKUL  BANERJI:  The
 hon  Minister  said  that  there  is  very
 goad  prospect  of  food  production  this
 year.  But,  may  I  know  whether  the
 recent  cyclonic  weather  in  the  eastern
 region  of  the  country  will  affect  in
 any  way  the  food  production  of  the
 country?.

 SHRI  ANNASAHEB  P.  SHINDE:
 There  has  been  some  cyclone  in  parts
 of  West  Bengal  arid  some  rearginal
 damage  has  been  there.  But  we  need
 not.  take  a  discouraging  view  because
 of  that  cyclone.  Because,  on  the  whole,
 the  crop  prospects  are  good.
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 PROF.  MADHU  DANDAVATE:  In
 spart  (a)  of  the  question  of  Shri Dinesh  Singh  there  is  a  reference  to
 the  prospects  of  the  situation  in
 1973-74.  In  the  light  of  our  experience
 in  the  past,  we  know  that  when  Soviet
 Russia  and  China  made  massive  pur-
 chases  of  wheat  from  USA  the  wheat
 price  went  up  from  50  dollars  per  tonne
 to  200  dollars  per  tonne,  at  a  time
 when  we  decided  to  import.  In  view
 of  this  past  experience,  will  the  Gov-
 ernment  take  a  right  note  from  this
 particular  situation,  and  even  for
 ‘1973-74,  if  the  situation  becomes  very
 depressing  and  imports  are  actually
 necessitated,  shall  we  take  the  decision
 right  in  time  so  that  we  are  not  re-
 quired  to  make  heavy  purchase  at  a
 very  high  price?

 SHRI  ANNASAHEB  P.  SHINDE:
 Government  naturally  reviews  the
 position  from  time  to  time  and  we  will
 naturally  bear  in  mind  our  national
 interest.  But,  as  I  have  said  earlier
 in  reply  to  the  question  of  the  hon.
 Member,  Shri  Dinesh  Singh,  this  year
 almost  despite  good  crop,  4  million
 tonnes  would  be  pumped  in  by  way  of
 imports.  As  far  as  our  long-term  ar-
 rangements  are  concerned,  we  have
 made  such  long-term  arrangements
 with  the  foreign  countries  so  that  if
 there  is  a  drought  or  difficulties  we
 will  be  in  a  position  to  meet  the  situa-
 tion.

 SHRI  B.  V.  NAIK:  Will  the  hon.
 Minister  for  Agriculture  be  pleased  to
 state  that  in  view  of  the  fact  that  in
 our  country  the  relationship  between
 a  good  harvest  and  scarcity  of  fhe
 foodgrains  in  the  market  has  never
 been  proved,  and,  as  long  as  the
 amount  of  the  supply  of  black  money in  this  country  always  outpaces  the
 supply  of  foodgrains,  in  spite  of  a
 Rood  prospect  of  kharif  or  rabi  harvest, will  he  take  some  fiscal  and  monetary steps  in  order  to  see  that  artificial
 scarcity  is  not  created  by  the  play  of
 black  money  which  is  playing  havoc  in
 the  food  economy  of  our  country?

 What  steps  is  he  going  to  take—both
 fiscal  and  financial?
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 SHRI  ANNASAHEB  P.  SHINDE:
 The  Finance  Ministry  will  appreciate
 this  suggestion.

 SHRI  B.  V.  NAIK:  I  want  your  con-
 crete  action  in  this  regard.

 MR.  SPEAKER:  The  action  is  only
 appreciation.

 भी  मधु  लिमये :  इस  साल  प्रमरीका  से
 जो  नाज  खरीदा  गया  है,  शौर  भविष्य
 में  जो  खरीदा  जायेगा,  क्‍या  वह  सप्लाई
 मिशन  की  मौत  खरीदा  जाता  है  या  सीधा
 मंत्रालय  खरीदता  है  ?

 SHRI  ANNASAHEB  P.  SHINDE:.
 Naturally,  the  Supply  Mission  is  en-
 trusted  with  the  job  of  purchases  in
 the  Western  hemisphere,  that  is,
 America,  Argentina  and  Canada.

 sit  गेंदा  सिह  :  अभी  अक्तूबर  के  महीने
 में  उत्तर  प्रदेश  के  कुछ  ज़िलों  में  बहुत  पानी
 बरसा  ।  हमारे  जिले  में  इतना  पानी  बरसा
 कि  20  करोड़  रुपये  को  फ़सल  का  नुकसान
 हुआ  है।  वह  जिला  बर्बाद  हो  गया  है  1  लौगों
 के  रहने  का  कहीं  ठिकाना  नहीं  है  ।  वहां
 पचास  हज़ार  मकान  बर्बाद  हो  गये  a  मंत्री
 महोदय  बतायें  कि  क्या  उन  को  इस  वात  की
 जानकारी  है  या  नहीं  ।

 SHRI  ANNASAHEB  P.  SHINDE:
 I  appreciate  the  hon.  Member’s  sin-
 cerity  in  putting  the  question.  We
 are  constantly  in  touch  with  the  U.P.
 Government.  We  are  aware  of  this  si-
 tuation.  Because  of  the  excessive  rains,
 there  were  some  damages  to  the  crops
 and  there  is  excessive  moisture  but  it
 ig  good  for  rabi  sowing.  If  there  seems
 to  be  anything  to  be  done,  we  shall
 consult  those  areas.

 oft  मेंढा  सिंह  :  मंत्री  महोदय  कहते  हैं
 कि  रबी  की  फ़सल  अच्छी  होगी  ।  मैं  यह
 जानना  चाहता  हूं  कि  रबी  बोसे का  क्या
 इन्तजाम  है  ?
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 Financial  Assistance  from  abroad  to
 Educational  instituuions  in  Jammu
 and  Kashmir,  H.P.,  Punjab,  Haryana,

 Delhi  and  Chandigarh

 *5ll.  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 EDUCATION,  SOCIAL  WELFARE
 AND  CULTURE  be  pleased  to  state:

 (a)  whether  there  are  some  Edu-a-
 tiona]  Institutions  in  the  States  of
 Jammu  and  Kashmir,  Himachal  Pra-
 desh,  Punjab,  Haryana  ang  the  Union
 Territories  of  Delhi  and  Chandigarh,
 which  are  permitted  to  seek  financial
 assistance  from  abroad;  and  if  so,  the
 location  thereof;

 (b)  the  total  amount  of  foreign  as-
 sistance  received  by  these  institutions
 in  970-7l,  97l-72  and  ‘1972-73;  and

 (c)  whether  there  is  any  Govern-
 ment  body  to  ensure  that  the  amount
 of  assistance  so  received  is  actually
 spent  for  the  purpose  it  is  given?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  एफ  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV):  (a)  and  (b).  Under
 the  current  exchange  control  regula-
 tions,  there  is  no  restriction  on  in-
 ward  remittances.  However,  the  ex-
 change  control  data  maintaineg  by
 authorised  dealers  in  foreign  exchange
 showing  the  particulars  of  beneficia-
 ries,  is  only  in  respect  of  Rs.  10,000
 and  above.  No  individual  record  of
 remittances  of  less  than  Rs.  0.000  is
 maintained.

 A  list  of  educational]  institutions  in
 the  States  of  Jammu  and  Kashmir.
 Himachal  Pradesh.  Punjab,  Haryana
 and  the  Union  Territories  of  Delhi
 and  Chandigarh  which  received  aid
 from  foreign  countries  up  to  Rs.  10,000
 and  above,  together  with  the  names
 of  the  countries  giving  the  aid  and
 the  details  of  the  aid  during  ‘1972-73,
 will  be  compiled  and  placeg  on  the
 Table  of  the  House  in  due  course.  This
 {s,  however,  likely  to  take  some  time.
 The  results  to  be  achieved  by  compi-
 lation  of  simflar  information  for  the
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 earlier  years  970-7l  and  97l-72  may
 not  be  commensurate  with  the  time
 and  labour  involved  in  the  effort.

 (c)  No,  Sir.

 PROF.  NARAIN  CHAND-  PARA-
 SHAR:  In  view  of  the  persistent  ru-
 mours  that  the  foreign  assistance  to
 educational  institutions  is  persistently
 misused  by  the  educational  institutions
 in  this  country;  may  I  request  the  hon.
 Minister  to  reconsider  his  stand.  If  he
 would  reconsider  it,  would  it  not  mean
 that  the  information  for  the  previous
 two  years  is  as  much  necessary  for
 the  purpose  of  analysis  as  it  is  neces-
 sary  for  the  current  financial  year
 ‘lyiZ-73?,

 SHRI  D.  P.  YADAV:  We  shall  try
 our  level  best.

 PROF.  NARAIN  CHAND  PARA-
 SHAR:  The  answer  to  part  (c)  of
 the  main  question  is  ‘No’.  I  feel  that
 it  is  very  necessary  that  there  should
 be  some  Government  machinery  to
 ensure  that  the  grant  of  assistance
 received  particularly  for  educationai
 Purpose  is  utilised  oniy  for  eciuca-
 tional  purposes  and  for  no  other  pur- Pose.  Will  the  hon.  Minister  ensure
 that  such  a  machinery  would  be  set
 up?

 THE  MINISTER  OF  EDUCATION.
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  S.  NURUL  HASAN):  The  Mi-
 nistry  of  Home  Affairs  is  considering 8  proposal  regarding  the  bringing  for-
 ward  of  a  Bill  before  this  House  for
 controlling  foreign  remittances  to  the
 country  and  laying  down  certain  broad
 rules,  When  that  Bill  comes  before  the
 House,  the  House  will  be  able  to  take
 a  decision  on  the  matter.

 श्री  टल  बिहारी  वाजपेयी  :  प्रत्यक्ष
 महोदय.  क्या  यह  सच  है  कि  वे  शिक्षा  संस्थाएं
 विदेशों  से  सीधे  संबंध  स्थापित  कर  के  सहायता
 प्राप्त  "  करती  हैं  और  सरकार  कहीं  तस्वीर
 में  नहीं  आती  ?  क्‍या  सरकार  यह  नियम
 नहीं  बना  सकती  है  कि  जो  भी  सहायता  है
 वह  सरकारी  माध्यम  से  आएगी  ?
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 करो  एस०  नुरुल  हसन  :  शिक्षा  मंत्रालय
 ने  यह  मशविरा  दिखा  है  माम  विश्व-
 विद्यालयों  को  और  निसार  शिक्षा  संस्थाओं
 को  कि  वे  सीधे  तौर  पर  पिते  बाहरी  संस्था
 से  या  किसी  बाहरी  गवर्नमेंट  से  किसी  रह
 की  सहायता  न  मांगे  और  अगर  बिना  इस
 तरह  से  मांगे  हुए  उन  को  दी  भी  जा  रही  है
 तो  भी  सरकार  की  इजाजत  लिए  बगर
 उस  को  मंजूर  न  करें  -  यह  मशविरा  बार  वार
 दिया  गया  है  और  हमारी  अब  भी  यही  राय
 है  कि  लोगों  को  हमारी  गवर्नमेंट  के  माध्यम
 से  यह  सहायता  की  बात  करनी  चाहिए  ।

 श्री  अटल  बिहारी  बाज पेयों  :  लेकिन
 उस  पर  कमल  नहीं  हो  रहा  है।

 प्रो०  एस०  नुरुल  हसन  :  यह  मुझे  मालूम
 है  कि  हर  जगह  इस  पर  अमल  नहीं  हो  रहा
 है  ।  इसीलिए  जो  जवाब  हमारे  मंत्रालय
 की  तरफ  से  दिया  गया  वहू  मुकम्मल  नहीं
 था  क्‍योंकि  यदि  हम  को  यकीन  होता  कि
 सब  दरुख्वास्तें  हमारे  जरिए  से  झा  रही  हैं
 तो  हम  जारी  इत्तिला  सदन  को  जरूर  पेश
 करते  ।  लेकिन  इस  में  जो  समस्या  है  वह
 यह  कि  जब  तक  कि  कितनी  अधिकार  नहों
 तब  तक  राय  के  ऊपर  अमल  कराना  आसान

 नहीं  है  और  इसीलिए  मैंने  पहले  ही  इशारा
 किया  कि  गवर्नमेंट  इस  बात  पर  गौर  कर  रही
 है  कि  एक  बिल  हाउस  के  सामने  लाए  ।

 शी  झंडी  भाषण  :  क्‍या  मंत्री  महोदय
 को  इस  बात  की  मालूमात  हैं  कि  बहुत  सी
 शिक्षा  संस्थाएं  बाहर  से  पाए  हए  इस  तरह
 के  अनुदानों  का  मिसयूज़  कर  रही  हैं  ?
 क्या  मंत्री  महोदय  को  यह  भी  मालूम  है  कि

 कुछ  हमारे  विरोधी  देश  जैसे  पुतंगाल  के

 दिए  पैसे  में  कुछ  संस्थाएं  यहां  चल  रही  हैं
 और  अब  भी  दूसरे  मुल्कों  के  जरिए  उन
 संस्थाओं  को  पैसा  आता  है?  तो  इस  की
 जांच  वह  करेंगे  ताकि  विरोधी  देशों  से

 हमारे  देश  में  शिक्षा  संस्थाओं  को  पैसा  न

 मिले  ?
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 करो  एस०  सुरुल  हुसन  :  अगर  इस  की
 इत्तिला  माननीय  सदस्य  मुझे  देंगे  तो
 मैं  ॥,वश्य  पचो  लगाने  की  कोशिश  कहूंगा।  |

 SHRI  Ss.  M.  BANERJEE:  May  I
 know  from  the  hon.  Minister  whether
 he  is  aware  that  American  money  ३5
 flowing  in  this  country  in  many  educa-
 tional  institutions  with  the  motive  of
 Polluting  the  political  life  among  the
 students  and  the  teachers,  and  if  60,
 what  steps  have  been  taken  by  Gov-
 ernment  to  see  that  such  money  which
 actually  belongs  to  the  CIA  and  which
 comes  to  the  various  cultural  organi-
 Sations  or  educational  organisations  is
 stopped?

 SHRI  ATAL  BIHARI  VAJPAYEE:
 All  money.  whether  American  or  Rus-
 sian.

 PROF.  NURUL  HASAN:  As  far  as
 Government  are  aware,  CIA  money  is
 not  coming  to  any  educational  institu-
 tion.  But  if  the  hon.  Member  gives
 me  any  specific  instance,  I  shall  be
 very  glad  to  look  into  ate

 MR.  SPEAKER:  I  find  that  some
 Members  are  getting  up  on  every  ques-
 tion.  They  are  so  versatile,  I  shall  try
 to  spread  over  back-benchers  and
 others.  I  shal]  try  to  accommodate
 those  who  did  not  get  any  chance  on
 the  previous  day.  But  if  all  Members
 get  up  in  this  manner  every  day  on
 every  question  they  will  be  depriving
 the  others  of  their  chance.  Let  there
 be  fair  distribution.

 SHRI  P.  6.  MAVALANKAR:  The
 Minister  just  now  stated  that  the  en
 tire  policy  of  financial  assistance  from
 whatever  foreign  countries  to  eduea-
 tional  institutions  being  reviewed  ac-
 tually  by  the  Ministry  of  Home  Affairs.
 May  I  know  how  soon  Government
 will  bring  forward  this  legislation?
 Secondly,  is  this  particularly  policy  of
 not  having  financial  assistance  restric-
 teq  only  to  cash  or  to  other  forms  of
 assistance  Hke  sending  scholars,  giving
 equipment  and  making  available  other
 things  also  from  foreign  countries?
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 PROF.  S.  NURUL  HASAN:  The  pro-
 posed  Bill  does  not  deal  only  with  edu-
 cational  institutions;  it  deals  ‘with
 foreign  remittances  in  all  spheres  of
 activity.  The  proposals  are  under  the
 consideration  of  Government.  I  cannot
 say  when  the  Home  Minister  will  be
 in  a  position  to  finalise  them.

 SHRI  HARI  KISHORE  SINGH:  7
 do  not  understand  the  purpose  of
 bringing  a  Bill  for  achieving  this  parti-
 cular  purpose.  A  simple  direction  from
 Government  co  the  UGC  would  do  the
 job.  Why  cannot  a  direction  to  the
 UGC  which  dispenses  money  to  educa-
 tional  institutions,  be  given  forbidding
 educational  institutions  from  receiving
 foreign  aid  direct?

 SHRI  D.  P.  YADAV:  Through  _  the
 UGC  or  through  a  directive  from  the
 Ministry,  we  are  writing  to  the  univer-
 sities  as  well  as  to  the  States  that  they
 should  not  receive  such  assistanee  di-
 rect  from  abroad  but  have  it  processed
 through  the  Ministry  of  Education.

 Concession  to  S.C.  and  S.T.  Students
 in  Central  and  Public  Schools  in

 Karnataka

 #514,  SHRI  G.  ४.  KRISHNAN:
 SHRI  छू  MALLANNA;

 Will  the  Minister  of  EDUCATOIN,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  the  number  of  Central  and  Pub-
 lic  Schools  running  in  the  State  of
 Karnataka  along  with  their  location,

 (b)  the  amount  of  money  given  by
 the  Central  Government  to  these  ins-
 titutions  as  grant  annually;  and

 (c)  the  concessions  given  to  the  stu-
 dents  belonging  to  the  Scheduled
 Castes  and  Scheduled  Tribes  in  such
 Schools  at  the  time  of  admissions  or
 otherwise?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
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 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV):  It  is  a  long  state-
 ment.  May  I  lay  it  on  the  Table?

 MR.  SPEAKER:  Yes.

 SHRI  D.  P.  YADAV:  I  lay  a  staie-
 ment  on  the  Table.

 Statement

 (a)  There  are  7  Kendriya  Vidyala-
 yas  (Central  Schools)  and  Public
 Schools  in  the  State  og  Karnataka  lo-
 cated  at  the  following  places:

 Kendriya  Vidyalayas  (Central  Schools)

 l.  Kendriya  Vidyalaya  (Central
 School),  A.  S.  C.  Centre
 (South),  Bangalore.

 2.  Kendriya  Vidyalaya  (Central
 School),  M.  E.  G.  and  Centre,
 Bangalore.

 3.  Kendriya  Vidayalaya  (Central
 School),  Hebbal,  Bangalore.

 4.  Kendriya  Vidyalaya  (Central
 School),  Air  Force  Station,
 Jalahalli  (West)  Bangalore.

 5.  Kendriya  Vidyalaya  (Central
 School),  Malleswaram,  Ban-
 galore.

 6.  Kendriya  Vidyalaya  (Central
 School),  Hubli.

 7.  Kendriya  Vidyalaya  (Central
 School),  Panambur,  Manga-
 lore.

 Public  Schools

 l.  Belgaum  Military
 Belgaum.

 School,

 2.  Bangalore  School,
 Bangalore.

 Military

 3.  Sainik  School,  Bijapur.

 4.  Sandur  Residential
 Sandur.

 School,
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 (b)  In  so  far  as  Kendriya  Vidyalays
 (Central  Schools)  are  concerned,  the
 entire  expenditure  in  running  all  Ken-

 ‘driya  Vidyalayas  (Central  Schools)  in-
 cluding  those  in  Karnataka  is  borne
 by  the  Government  of  India  through
 an  autonomous  body  called  the  Ken-

 -driya  Vidyalayas  Sangathan.

 As  regards  the  Public  Schools,  the
 ‘position  is  as  follows—:

 qa)  Belgaum  Military  School,  Bel-
 ‘gaum;  and

 (2)  Bangalore  Military  School,  Ban-
 galore.

 These  Schools  are  entirely  financed
 -out  of  the  Defence  Services  Estimates.

 (3)  Saninik  School,  Bijapur.

 Defence  Ministry  makes  available
 -the  services  of  three  Service  Officers
 in  the  following  ranks:

 (i)  Principal—Lt.-CoL  or  equi-
 valent.

 \  One  Major
 |  or  equivalent

 +  and  the  other
 !  Captain  or

 J  equivalert.

 (ii),  Registrar

 (iii)  Headmaster.
 rm

 The  pay  and  allowances  of  these
 three  Service  Officers  are  brone  irom
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 Defence  Services  Estimates  throughout
 their  service  with  the  Sainik  School.  In
 addition,  T.A.  ang  D.A.  under  their
 respective  Service  Rules  are  paid  from
 the  Defence  Services  Estimates  for  the
 journeys  performed  on  the  following
 occasions:—

 (a)  Joining  to  their  respective  duty
 with  Sainik  School;

 (b)  Reverting  to  their  respective
 service  after  completing  the
 tenure  of  service  with  the
 Sainik  School;

 (c)  where  permanent  move:  aré
 authorised  by  the  Service
 Headquarters;  ang

 (d)  Appearing  before  the  Medical
 Board  for  medical  check  up
 in  connection  with  the  annual
 confidential  report.

 Further  the  officers  are  also  ertitled
 to  leave  and  leave  travel  concessions
 according  to  their  respective  Service
 Rules,  The  cost  is  met  from  the  De-
 fence  Services  Estimates.

 (4)  Sandur  Residential  School.  San-
 dur.

 Does  not  receive  any  maintenance
 grant  from  the  Government  of  In-lia.

 (c)  A  statement  is  attached.

 Statement

 Sl.  Name  of  Public  School  (c)  The  concessions  given  to  the  students
 No.  belonging  to  the  Scheduled  Castes  and

 Scheduled  Tribes  in  such  schools  at  the
 time  of  admissions  or  otherwise

 I  2  3

 I.  Belgaum  Military  School,  Belgaum  Sons  of  service  personnel,  other  than  Com-
 a  Bangalore  Military  School,  Bangalore  }

 missioned  Officers,  belonging  to  Scheduled
 Castes/Scheduled  Tribes  are  admitted  to

 these  schools,  if  they  qualify  in  the  admis- sions  test  conducted  by  the  Army  Head-
 quarters.  This  admission  js  irrespective of  their  Position  in  the  merit  list.  Boys  ४0
 admitted  enjoy  the  same  facilities  as  other
 boys  in  these  schools,
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 3.  Sainik  School,  Bijapur.

 4.  Sandur  Residential  School,  Sandur.

 26:

 3

 According  to  the  Sainik  School  Society though  admission  to  Sainik  Schools  is made  strictly  according  to  the  order  of
 merit,  all  Scheduled  Caste/Scheduled
 Tribes  boys  who  qualify  in  the  entrance
 examination  for  Class  V  are  admitted  irres-
 Pective  of  their  position  in  the  order  of merit.  In  order  to  enable  more  Scheduled
 Caste/Scheduled  Tribe  boys  to  get  ad-
 mitted  to  Sainik  Schools,  it  has  been
 decided  that  from  the  current  year  ‘1973-74.
 onwards,  all  those  Scheduled  Caste/ Scheduled  Tribe  boys  who  fail  by  no
 more  than  a

 marks  in  two  subjects  out  of
 4  subjects  will  be  declared  eligible  for  ad-
 Mission  provided  they  pass  in  the  aggregate.

 The  Scheduled  Caste/Scheduled  Tribe
 boys  who  are  admitted  to  the  Sainik
 Schools  are  also  etitled  to  scholarships

 Subject  to  the  normal  conditions  laid  down
 regarding  income  limits  of  the  parents  of
 the  boys  etc.,  in  the  scholarships  scheme of  the  Central  and  State  Governments.

 No  concessions  have  been  given  to  students
 belonging  to  Scheduled  Castes  and  Sche- duled  Tribes.  «

 SHRI  5.  Y.  KRISHNAN:  It  is  stated
 there  are  no  concessions  given  to  the
 Sandur  Residential  School,  Sandur.  Is
 it  a  fact  that  the  school  is  not  claiming
 them  or  that  the  students  are  not
 claiming  them?  No  concessions  have
 been  extended  to  Scheduled  Castes
 students  in  Sainik  Schools.  Is  the  man-
 agement  not  claiming  or  are  the  stu:
 dents  not  claiming  the  concessions?

 SHRI  0.  P.  YADAV:  _  So  far  as  the
 Sandur  Residential  School  is  concerned
 it  Goes  not  get  assistance  from  the
 Government  of  India.  We  shall  write
 to  the  State  authorities  and  try  our
 level  best  to  help  the  Scheduled  Caste
 boys.

 SHRI  G.  Y.  KRISHNAN:  It  is  stated
 that  there  is  an  income  limit  for  the
 parents  of  the  boys  in  so  far  as  these
 concessions  are  concerned.  Is  this  limit
 the  same  at  the  Centre  and  in  the
 States?  If  not,  why?

 SHRI  D.  P.  YADAV:  Different
 States  hay  mave  different  orders  on
 this  issue.  So  far  as  the  Centre  is
 concerned,  it  is  about  Rs.  500.

 SHRI  G.  Y.  KRISHNAN:  Ww.  hy  is
 it  so?

 SHRI  D.  P.  YADAV:  It  may  differ
 from  State  to  State.

 aft  arg  राम  भ्रहिरथार  :  भ्रध्यक्ष  महोदय,
 देश  में  जिस  प्रकार  से  रूमाज  में  ना-बराबरी

 का  दर्जा  चल  रहा  है  छोटे  बड़े  का  उसी  प्रकार

 से  शिक्ष;  में  जो  दो  तरह  की  नीति  चल  रही

 है  उसके  एकीकरण  का  विचार  सरकार  कर

 रही  है  ?  पब्लिक  स्कूलों  को  समाप्त  करके

 सब  के  जिए  एक  से  स्कूल  बनें  इस  के  बारे

 में  क्या  विचार  है  ?
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 झायँ  महोदय  :  यह  तो  बाप  ने  एक
 जनरल  सवाल  पूछा  है इस  सवाल  पर  आप

 कोई  स्पेसिफिक  सवाल  पूछिये

 at  ace  बिहारी  बाजपेयी  :  जो  वक्तव्य
 मसला-पटल  पर  रखा  गया  है  दत्त  के  अनुसार
 सेण्डरे  का  जो  रेज़िडेन्शल  स्कूल  है  इस  में  परि-
 गणित  जातियों यों  ओर  परिगणित  जन-जातियों
 के  लिये  कोई  सुविधा  नहीं  है  ।  मंत्री  महोदय
 ने  म्याने  वक्‍त॑व्य  में  इस  का  कोई  कारण  भी  नहीं
 बताया  है  कि  ऐसी  सुविधा  क्‍यों  नहीं  है  ।
 क्या  आप  इस  पर  प्रकाश  डालेंगे  ?

 बची  ढी०  पो०  यादव  :  यह  चीज  पहली
 बार  मंत्रालय  की  जानकारी  में  लाई  गई  है  ।
 मैंने  सदन  को  आश्वासन  दिया  है  कि  हमारा
 मंत्रालय  कोशिश  करेगा  कि  वह  सकल  भी

 'और  सब  स्कूलों  की  लाइन  में  श्मा  जाग  ।

 ‘Central  Directives  for  Speedy  Imple-
 mentation  ef  Land  Reforms  in  certain

 States
 *519.,  SHRI  RAMACHANDRAN

 KANDANNAPPALLI.
 SHRI  K.  P.  UNNIKRISHNAN-

 Will  the  Minister  of  AGRICUL-
 “TURE  be  pleased  to  state  the  steps
 taken  by  Central  Government  to  per-
 suade  the  States  which  have  not  im-
 plemented  the  land  reform  measures
 for  speedy  implementation  of  the  mea-
 sures  in  their  respective  States?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):  A
 statement  has  been  laid  on  the  Table
 of  the  House.

 Statement
 As  many  as  6  States  have  passed

 legislations  revising  the  hither  to
 operative  land  ceiling  laws  bringing

 ‘them  in  conformity  with  the  national
 guidelines.  4  of  them  have  been  en-
 acted;  while  the  laws  of  Mysore  and
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 Maharashtra,  passed  by  the  State  Le-
 gislatures,  are  being  examined  with  a
 view  to  President’s  assent  being  ac-
 corded  to  them,  the  Gujarat  law  is  in
 the  prgcess  of  legislation.  Manipur  and
 Tripura  are  taking  steps  for  the  revi-
 sion  of  their  laws.  The  States  of  Na-
 galand  and  Meghalaya  do  not  contem-
 plate  any  land  ceiling  law  as_  they
 have  largely  communal  ownership  of
 land  there.  The  passage  of  law  through
 a  Legislature  is  a  time-consuming  pro-
 cess;  more  time-consuming  is  the  pro-
 cess  of  implementation.  These  proces-
 ses  are  being  gone  through  by  most  of
 the  States.

 SHRI  RAMACHANDRAN  KADAN-
 NAPPALLI:  In  view  of  the  fact  that
 the  present  Government  of  Kerala
 began  speedy  implementation  of  land
 reforms  between  797  and  1973,  and
 as  a  result,  lakhs  and  lakhs  of  new
 small  landowners  have  come  into
 existence,  will  the  Government  of
 India  consider  the  question  of  giving
 financial  assistance  to  the  Government
 of  Kerala  for  further  speedy  imple-
 mentation  of  land  reforms?

 SHRI  ANNASAHEB  P.  SHINDE:
 This  financial  year  will  be  ending
 within  three  months.  In  the  fifth  Plan,
 the  Government  of  India  has  taken
 care  to  see  that  about  Rs.  25  crores
 are  provided  in  the  plan  of  the  various
 States  including  Kerala  for  helping  the
 implementation  of  lang  reforms.
 Moreover,  Rs.  25  crores  are  being  pro-
 vided  in  the  Central  sector  fer  helping
 the  State  Governments.  Naturally,  we
 will  take  care  of  Kerala's  interests
 in  the  matter  of  allotment  of  funds

 SHRI  RAMACHANDRA  KADAN-
 NAPPALLI:  In  the  allotment  of  agri-
 cultural  inputs  like  seeds,  fertilisers
 and  other  implements  will  the  Gov-
 ernment  of  India  consider  to  liberal-
 ly  grant  the  needs  of  the  small  pea-
 sants  as  well?

 SHRI  ANNASAHEB  P.  SHINDE:
 That  hex  been  our  volicv  that  the
 beneficiaries  of  land  reforms,  including
 the  small  farmers.  should  be  provided
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 ‘with  adequate  credit  and  resources.
 That  has  really  been  our  accepted
 policy.

 श्यो  सूरज  प/डे.  साम  तौर  से  सरकार
 ने  सारे  देश  स ेयह  वायदा  किया  था  कि  क्रांति-
 कारी  भूमि  सुधार  किये  जायेंगे  ।  हमारे
 उत्तर  प्रदेश  में  सारी  की  सारी  जमीन  जो
 लैण्ड-सीलिंग  से  निकली  है  या  जो  गांव  समाज
 की  सम्पत्ति  है,  ऐसे  लेगो  के  कब्जे  में  है  जो
 उस  के  हकदार  नहीं  हैं  ।  ६  स  प्रश्न  में  भी  यही
 पूछा  गया  है  कि  जहां  पर  भूमि-सुधार  लागू
 नहीं  किये  जा  रहे  हैं  वहां  केन्द्रीय  सरकार  क्या
 कार्यवाही  करने  जा  रह  है  -मैं  इसी  का  उत्तर
 जानना  चाहता  हूं  ।

 SHRI  ANNASAHEB  P.  SHINDE:
 The  implementation  of  land  reforms  is
 the  responsibility  of  the  State  Govern-
 ments.  The  _  attention  of  the  State
 Governments  has  been  drawn  to  this,
 and  we  shall  bring  to  the  notice  of
 the  State  Governments  the  point  made
 by  the  hon.  Member.

 aft  सरअ  पांडे  :  हम  इसे  आपके  नोटिस
 में  ला  रहे  हैं,  भाप  बतलाइये,  स्टेट  र्व्स  पेंटस
 इस  में  क्या  करेंगी  ।

 SHRI  B.  K.  DASCHOWDHURY:  I!
 find  from  the  statement  that  ‘the  States
 of  Nagaland  and  Meghalaya  do  not
 contemplate  any  land  ceiling  law  as
 they  have  largely  communal  owner-
 ship  of  land  there.”  May  I  know
 what  he  means  by  using  the  phrase
 ‘cemmuna]  ownership’  and  whether
 there  are  in  Nagaland  and  Meghalaya
 sOMe  persons  who  are  holding  a  few
 hundreds  of  acres?  The  hon.  Minis-
 ter  says  in  his  statement:  “the  passage
 of  law  through  a  Legislature  is  a  time-
 consuming  process;  more  time-consum-
 ing  is  the  process  of  implementation.”
 How  many  States  have  enacted  this
 law?  May  I  know  the  area  of  land
 that  has  been  declared  surplus  by  the
 Proper  implementation  of  land  re-
 forms?
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 SHRI  ANNASAHEB  P.  SHINDE:  In
 the  Northeastern  region,  particularly
 Meghalaya  and  Nagaland,  the  lands
 are  owned  by  the  community  and  with
 the  permission  of  the  community  some
 persons  may  be  cultivating  large  areas
 of  land  but  it  is  owned  by  the  com-
 munity.  Hon.  Member  knows  this.
 As  regards  the  second  part,  we  have
 addressed  a  communication  to  the
 State  Governments  as  to  how  much
 would  be  surplus,  so  far  some  States
 have  replied.  The  figure  given  is  37
 lakhs  of  acres  and  the  tentative  indi-
 cation  is  that  this  much  would  be
 declared  surplus  according  to  the
 estimates  of  the  State  Government.

 SHRI  NATWARLAL  PATEL:  There
 are  some  States  which  have  properly.
 implemented  the  lang  laws,  while  there
 are  others  which  have  not  implement-
 ed  this  policy  deliberately  and  inten-
 tionally,  What  steps  have  the  Guvern-
 ment  of  India  taken  in  this  matter?
 Is  there  any  time-limit  to  such  States
 for  implementing  the  land  reform
 policy?

 SHRI  ANNASAHEB  P.  SHINDE:
 All  State  Governments  have  promised
 us  their  full  co-operation  in  implement-
 ing  land  reforms.  Most  legislation  has
 been  finalised:  only  in  the  case  of  a
 few  States  and  Union  Territories  Bills
 are  pending.  In  regard  to  implemen-
 tation,  there  is  a  time  prescribed  for
 the  submission  of  the  declaration,  etc.
 prescribed  under  the  rules.  Some  peo-
 ple  cannot  file  them,  and  there  are
 court  procedures,  etc.  which  are  bound
 to  take  sometime.  No  State  Govern-
 ment  ig  unwilling  to  implement  land
 reforms.

 oft  जगन्नाथ  साथ  लोगो  :  भूमि  सुधार
 कानून  पाल  करने के  उपरान्त  बहुत  सी
 फठिनाइवां  भाती  हैं,  जैसा  मंत्री  महोदय  ने
 बताया  है,  लेकिन  उस  का  कोई  रीजनेबिल
 टाइम  हो  सकता है,  बह  क्‍या  रखा है  ?  उन
 को  बताने  के  बाद  कौन  सी  स्टेटस  ने  भाप
 की  बात  भाव  कर  उस  को  लागू  किया  है  ?
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 SHRI  ANNASAHEB  P.  SHINDE:
 We  had  prescribed  the  period  and  we
 have  generally  recommended  that
 legislation  should  be  enacted  by  a
 particular  date;  last  December  was
 the  time.  Most  of  the  States  have
 encted  laws.  As  for  further  proces-
 sing,  a  time  limit  is  prescribed  under
 the  rules  to  send  the  application,  for
 submission  of  returns  of  land  owner-
 ship,  etc.,  for  the  judicial  and  quasi-
 judicial  procedures  to  come  into  force.

 SHRI  VEKARIA:  The  Minister  has
 given  a  statement  about  the  implemen-
 tation  of  land  ceiling  laws  in  different
 States.  But  he  has  not  said  anything
 about  centrally  administered  areas  like
 Dadra  Nagar  Haveli  etc.  May  I  know
 whether  the  Central  Government  is
 going  to  take  any  urgent  action  to  im-
 Plement  the  lang  ceiling  laws  in  Ladra
 and  Nagar  Haveli?

 SHRI  ANNASAHEB  P.  SHINDE:
 The  hon.  Member  was  absent  when
 this  question  was  replied  to  Necessary
 laws  have  been  enacted  for  Dadra  and
 Nagar  Haveli,  as  per  the  national
 guidelines  and  they  would  be  imple-
 mented.

 ओलती  सहोदरा  बाई  राय  :  क्या

 माननीय  कृषि  मन्त्री  जी  बताने  की  कृपा  करेंगे
 कि  मध्य  प्रदेश  में  भूमि  सीमा  लागू की  है  ?  यदि

 नहीं  तो  कब  तक  करने  जा  रहे  हैं  ?

 SHRI  ANNASAHEB  P.  SHINDE:
 ‘Yes;  land  reform  Act  has  been  made
 applicable  there.

 WRITTEN  ANSWERS  TO  QUESTIONS
 Detection  of  Bags  of  Adulterated

 Fertilizer
 *504.  SHRI  P.  GANGADEB.

 ‘SHRI  SHRIKISHAN  MODI.
 Will  the  Minister  of  AGRICULTURE

 be  pleased  to  state:

 (a)  whether  Government’s  attenfion
 has  been  drawn  to  the  fact  that  272
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 more  bags  of  adulterated  fertilizers
 have  been  detected  at  Maur  Kalan
 near  Bhatinda  in  November,  ‘1973;

 (b)  if  so,  the  total  number  of  bags
 detected  upto  November,  1973;  and

 (c)  whether  any  analysis  has  beer
 made?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE.
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  to  (०).  A  report  has  been  receiv-
 eq  from  the  Government  of  Punjab
 that  on  30th  October,  1973,  250  bags
 of  Diamonium  Phosphate  suspected  to
 be  adulterated  were  seized  by  the
 Police  in  Maur  Kalan  near  Bhatinda.
 Samples  were  drawn  from  the  bags  of
 fetrilisers  seized  at  Maur  Kalan  for
 analysis.  The  analysis  indicate  that
 some  of  the  bags  contained  adulterated
 fertilisers.

 Nationalisation  of  Birla  and  Tata
 Institutes  of  Science  and

 Technology

 *505.  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  ६5  state:

 (a)  whether  Government  propose  to
 nationalise  all  the  Birla  and  Tata
 Institutes  of  Science  and  Technology
 in  the  country;  and

 (b)  if  not,  the  reasons  therefor?
 THE  MINISTER  OF  EDUCATION.

 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  S.  NURUL  HASAN):  (a)

 No,  Sir.

 (b)  There  are  constitutional  and
 other  difficulties  in  such  nationaliza-
 tion.

 सब्जी  इंडो,  दिल्‍ली  के  गोद/मों  में  सत्य  बह यक

 बस्तुएं  जमा  कर  रखने  के  बारे  में  सुराग  देना

 * 567.  श्री  प्रदेश  :  का  कृषि*

 मंत्री  यह  बचाने  की  कृपा  करेंगे  कि  :
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 (क)  क्‍या  सब्जी  मंडी,  दिल्ली  के

 कुछ  गोदामों  में  विभिन्‍न  प्रकार  के  खाद्यान्न

 छिपा  कर  रखने  के  बारे  में  एक  पाठ  वर्ष  के

 बालक  ने  सुराग  दिया  था  ;

 (ख)  यदि  हां,  तो  उक्त  .बालक  की

 हिफाजत  के  लिए  क्या  कार्यवाही  की  गई  है
 और  इन  गोदामों  में  पकड़ी  गई  प्रत्येक  वस्तु
 की  मात्रा  और  मूल्य  कितना  है;  और

 (ग)  इन  गोदाम  मालिकों  के  विरुद्ध
 सरकार  ने  क्‍या  कायंवाही  की  है  ?

 ~
 कृषि  मंत्रालय  में  राज्य  मंत्री  (श्री

 प्रण्णताहिब  पी०  शिन्दे)  :  (क)  से  (ग).

 दिल्ली  प्रशासन  ने  सूचित  किया  है
 कि  उन्हें  उस  घटना  की  कोई  खबर

 नहीं  है  कि  सब्जी  मण्डी  में  कुछ क  गोदामों  में

 खाद्यान्नों  के  भण्डार  के  बारे  में  एक  आठ

 वर्षीय  बालक  ने  सूचना  दी  थी।  तथापि,  पिछले

 चार  महीनों  में  दिल्ली  प्रशासन  ने  76  खाद्यान्न

 व्यापारियों  के  70  कोदामों  पर  छापे  मारे  थे  t

 इन  गोदामों  में  दालों,  मोटे  अनाजों,  चना

 और  चावल  का  स्टाक  रखा  पाया  गया था।

 जिन  मामलों  में  किसी  विशिष्ट  जिन्स

 के  सम्बन्ध  में  नियन्त्रण  आदेशों  का  कोई

 उल्लंघन  हुआ  था.  उन  सभी  मामलों  में

 भारत  सुरक्षा  नियम  के  अधीन  मामले  दर्ज

 करने  समेत  कायंवा  ही  की  गयी  है  ।

 Paper  Famine
 508.  SHRI  NAWAL  KISHORE

 SHARMA:  Will  the  Minister  of
 EDUCATION,  SOCIAL  WELFARE
 AND  CULTURE  be  pleased  to  state:

 (a)  whether  according  to  his  Minis-
 try  paper  famine  may  hit  students

 2785  L.S.—3

 and  series  of  measures  need  to  be
 taken  by  various  Ministries  in  the
 matter;

 (b)  if  so,  the  steps  being  taken  by
 Government  to  provide  adequate  pap-
 er  to  the  book  production  industry;

 (c)  the  time  upto  which  the  paper
 famine  is  expected  to  continue  in
 the  country;  and

 (d)  its  effects  on  the  studies  of  the
 Students  in  the  country?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE
 (SHRI  D.  P.  YADAV):  (a)  to  (c).
 The  current  shortage  of  writing  and
 printing  paper,  if  it  continues  could
 affect  the  supply  of  textbooks  and
 exercise  books  for  educationa]  in-
 stitutions.  Steps  are  being  taken
 by  the  Ministry  of  Industrial  Deve-
 lopment  to  augument  the  production
 of  writing  and  printing  paper  and
 to  ensure  adequate  supplies  of  paper
 to  the  book  production  industry.  With
 improvement  in  coal  procurement,
 restoration  of  power  cuts,  etc.  the
 Production  of  paper  is  expected  tod
 pick  up  in  the  coming  months.

 झायुबेद  =  चिकित्सा  प्रणाली

 5i0.  भी  चन्दूलाल  चन्द्रा कर:  क्‍या

 स्वास्थ्य  और  परिवार  नियोजन  मंत्री

 यह  बताने  को  कृपा  करेंगे  कि:

 (क)  क्‍या  कुछ  समय  पुत्र  दिल्‍ली  में

 हृदय  रोगों  पर  प्रायोजित  हुई  गोष्ठी  में

 आयुर्वेद  चिकित्सा  प्रणाली  और  इस  प्रणाली  में

 अनुसंधान  करने  पर  बल  दिया  गया  था;

 (ख)  क्या  ऐलोपैथी  की  तुलना  में

 आ्रायवें दिक  प्रणाली  भी  हृदय  रोगों  के  निदान

 में  अपना  स्थान  रखती  है;  और
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 (ग)  यदि  हां,  तो  क्‍या  इस  प्राचीन
 चिकित्सा  प्रणाली  को  प्रोत्साहन  देने  के  लिये
 सरकार  ने  कोई  विशेष  योजना  बनाई  है  ?

 स्वास्थ्य  ओर  परिवार  नियोजन  मंत्री

 (डा०  कर्ण  सिह  js  (क)  जहां  ।

 (ख)  और  (ग).  खास-बास  आयु-
 बंदूक  दवाइयों  का  हृदय  रोगों  पर  क्‍या
 प्रभाव  पड़ता  है  इसके  बारे  में  भारतीय  चिकि-
 त्सा  पद्धति  एवं  होम्योप  थी  की  केन्द्रीय  ,  अनु-
 संघान  परिषद  के  अधीन  अनुसंधान  किया
 जा  रहा  है  v

 Cxiticism  om  working  of  farms  under
 State  Farms  Corporation

 *512,  SHRI  PILLO  MODY:  Will  the
 Minister  of  AGRICULTURE  be  pleas-
 ed  to  state:

 (a)  whether  there  have  been  cri-
 ticisms  of  the  functioning  of  various
 Farms  under  the  management  of  the
 State  Farms  Corporation;

 (b)  whether  attention  of  Govern-
 ment  has  been  invited  to  such  critici-
 sms;  and

 (०)  whether  Government  have  made
 any  investigation  in  regard  to  such
 criticisms;  and  if  so,  action  taken
 thereon?

 THE  MINISTER  OF  STATE  IN
 THE  MINITSRY  OF  AGRICULTURE
 “SHRI  ANNASAHEB  P.  SHINDE):
 (a)  to  (c).  There  had  been  some

 criticism  in  the  newspapers,  of  the
 management  of  the  Central  State
 Farm  Aralam  in  Kerala  State.  There
 were  also  reports  from  the  Kerala
 State  Government  and  representations
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 from  the  Memberg  of  Parliament  from
 the  State  about  the  unsatisfactory
 state  of  affairs  in  this  Farm.  The
 Government  examined  these  allega-
 tions  and  appointed  a  Team  of  Cen-
 tral  and  State  Officials  to  examine
 the  working  of  the  Farm,  with  parti-
 cular  reference  to  the  plans  for  deve-
 lopment  of  the  Farm  financial
 management  and  administrative  mat-

 ters.  The  report  of  the  Team  is
 awaited.

 Whenever  criticism  against  the
 management  of  any  of  the  Farms  are
 received,  these  are  examineg  in  con-
 sultation  with  the  management  of  the
 State  Farms  Corporation  of  India  for
 taking  suitable  action  wherever
 necessary.

 mt  का  मूल्य  निर्धारण

 *513.  डा०  लक्ष्मीनारायण  पांडेय  :  क्‍या
 कृषि  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  हरियाणा  कौर  उत्तर  प्रदेश
 की  राज्य  सरकारों  ने  गन्ने  के  मूल्य  में  विधि
 की  घोषणा  की  है  ;

 (ख)  क्‍या  इस  प्रकार  का  मूल्य  निर्धारण
 केन्द्र  सरकार  द्वारा  ही  किया  जाता  है  ;  और

 (ग)  यदि  प्रश्न  क ेभाग  (क)  और  (ख)
 का  उत्तर  स्वीकार  नात्मक  है  तो  क्या  केन्द्र  सरकार
 ने  सभी  राज्य  सरकारों  को  अपने  अपने  ढंग  पर
 मूल्य  बढ़ाने  की  अनुमति  दी  है  ?

 कृषि  मंत्रालय  में  राज्य  मंत्रों
 थी  भ्रण्णासाहिय  पी०  शिन्दे  (क)

 से  (ग),  गन्ना  (नियंत्रण)  आदेश,
 966  के  उपबन्धों  के  अधीन  भारत  सरकार

 को  केवल  निर्वात  पत्र  (वैक्यूम  पेन)  चीनी
 फैक्ट्रियों  द्वारा  खरीदे  जाने  वाले  गन्ने  के  देय
 सांविधिक  न्यूनतम  मूल्य  का  निर्धारित  करने
 का  भ्र धि कार  है  ।  तदनुसार,  भारत  सरकार  ने
 973—74  मौसम  के  लिए  सांविधिक  न्यूनतम
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 मूल्य  निर्धारित  किया  है  ।  तथापि,  प्रादेशिक
 नियन्त्रण  की  नीति  को  जारी  रखने  झोर  उद्योग
 को  उत्पादन  शुल्क  में  छूट  देने  क ेपरिणामस्वरुप
 यह  साशा  की  जाती  है  कि  फैक्ट्रियां  गन्ने  का
 सांविधिक  न्यूनतम  मूल्य  से  अधिक  मूल्य  सदा
 करेंगी।  हरियाणा  कौर  उत्तर  प्रदेश  की  सरकारों
 ने  तदनुसार  'उद्योग  के  साथ  परामर्श  कर  गन्ने
 का  भ्रपेक्षाकृत  भ्र धिक  मूल्य  दिलवाने  की
 व्यवस्था  की  है  ।

 Second  phase  of  Evaluation  of  Text
 Books

 #515.  SHRI  K.  LAKKAPPA:  Will
 the  Minister  of  EDUCATION,  SOC-
 IAL  WELFARE  AND  CULTURE  be
 pleased  to  state:

 (a)  whether  the  National  Council  of
 Educational  Research  and  Training
 hag  drawn  up  a  programme  for  eva-
 luating  text  books  from  the  points
 of  National  Integration  in  English
 medium  schools;

 (9)  if  so,  whether  this  is  the
 second  phase  of  operation  of  evalua-
 tion;

 (c)  in  what  way  seeond  phase  dif-
 fers  from  the  first  phase;  and

 (da)  the  salient  features  of  the
 plan?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV):  (a)  to  (d).  The
 National  Council  of  Educational  Res-
 earch  and  Training  has  an  ongoing
 programme  of  evaluating  text  books
 from  the  stand  point  of  nationsl  in-
 tegration.  It  has  so  far  covered  text-
 books  prescribed  by  State  Frlucation
 Departments  and  the  Secondary
 Boards  of  Education  in  classes  I—X
 for  the  subjects  of  Social  Studies,
 History,  Civics,  Sociology,  Mora}  Sci-
 ences  Regional  Languages,  Hindi,
 Sanskrit,  Persian  and  Arabic.  It  has

 now  taken  up  evaluation  of  text  books
 used  in  English  medium  schools  irres-
 pective  of  the  organisation  to  which
 they  may  be  affiliated  in  the  subjects
 mentioned  above  as  well  as  Geogra-
 phy  and  English.  The  lists  of  these
 textbooks  are  being  compiled  as
 also  an  All  India  Directory  of  Review-
 erg  prepared.  Each  of  about  3000
 books  ig  to  be  evaluated  by  two  in-
 dependent  revieweres  and  any  ob-
 jectionable  material  detected  by  them
 to  be  further  reviewed  by  a  specially
 constituted  Expert  Committee  for
 recommending  deletion  or  amend-
 ment  of  the  objectionable  material
 with  the  authorities  concerned,

 Talks  with  Russia  regarding  Mer-
 chant  Shipping

 #516.  SHRI  PURUSHOTTAM
 KAKODKAR:

 SHRI  RAGHUNANDAN  LAL
 BHATIA:

 Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  _  pleased  to
 state:

 (a)  whether  India  had  any  talks
 with  Russia  in  the  last  week  of  Nov-
 ember,  973  regarding  Merchant  Ship-
 ping;  and

 ‘(b)  if  so,  whether  any  agreement
 has  been  signed?

 THE  MINISTER  OF  SHIPPING
 AND  TRANSPORT  (SHRI  KAMLA-
 PATI  TRIPATHI):  (a)  Yes,  Sir.

 (b)  The  talks  could  not  be  com-
 pleted  and  were  left  to  be  pursued
 further  at  a  later  date.
 Collaboration  with  American  Poultry

 farm  for  Breeding  programme
 517.  SHRI  C.  छू.  JAFFER:

 SHARIEF:
 SHRI  RANA  BAHADUR

 SINGH:
 Will  the  Minister  of  AGRICUL+

 TURE  be  pleased  to  state:
 (a)  whether  Government  have

 come  into  collaboration  with  Ameri-
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 can  Poultry  Farm  for  a  breeding  pro-
 gramme  in  the  country;  and

 (b)  if  so,  the  main  features  there-
 of  and  whether  India  is  in  a  position
 to  become  self-sufficient  in  this  re-
 gard  and  if  so,  when?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (PROF.  SHER  SINGH):  (a).  No  Sir.

 (b)  Does  not  arise.  Various  steps
 have  been  taken  for  achieving  self-
 sufficiency  in  poultry  breeding  stock.
 It  is  however,  not  possible  to  indi-
 cate  any  definite  time  limit  in  this
 regard.

 केन्द्रीय  पुरातत्व  विभाग  द्वारा  उज्जैन  में

 खुदाई  कार्य

 *sis.  eft  फूल चन्द  वर्मा  :  क्या  शिक्षा,
 समाज  कल्याण  कौर  संस्कृति  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सन्‌  954  भौर  956  #%
 उज्जैन  (उज्जेयिनी)  की  खुदाई  केन्द्रीय

 पुरातत्व  विभाग  ने  कराई  थी;

 (ख)  यदि  हां,  तो  अब  तक  उस  खुदाई
 के  क्या  परिणाम  निकले  और  उसकी  रिपोर्ट
 प्रकाशित  क्‍यों  नहीं  की  गई  ;  कौर

 (ग्र)  क्या  पुरातव्य  की  दृष्टि  से  यह
 हानि  नहीं  है  भोर  इस  सम्बन्ध  में  सरकार
 द्वारा  क्या  कार्यवाही  करने  का  विचार  है  ?

 (प्रो०  एस०  नस्ल  हसन  )
 हां  ।  उज्जैन  में  खुदाई  भारतीय"  पुरातत्व
 सर्वेक्षण  द्वारा  =«955-56,  1956-
 57  और  957-58  के  तीन  उत्तरोत्तर

 क्षेत्रीय-सत्रों  भभोर  964-6  के  एक  सत्र  में
 की  गई  थी।

 (=)  और  (  इन  खुदाइयों  से,  इस
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 से  लेकर  मालवा  में  4  वीं  शताब्दी  में  मुस्लिम
 शासन  के  प्रारम्भिक  काल  तक  लगातार
 अधिकार  में  होने  की  बात  प्रकाश  में  शाई
 थी  तथा  यह  चार  सांस्कृतिक  अवधियों  में
 बटा  था  ।

 खुदाई  कार्यों  की  रिपोर्ट  4966
 में  प्रस्तुत  को  गई  थी,  परन्तु  मुद्रण
 में  कूछ  बाधा  होने  के  कारण  ,  इसे  अभी
 तक  प्रेस  में  भेजना  सम्भव  नही  हो  सका
 है तथापि  ,  इसे  सर्वेक्षण  के  खूदाई
 रिपोर्ट  के  प्रकाशन  संबंधी  कार्यक्रम  में
 शामिल  कर  लिया.  सगा है  कौर  इसे  प्रेस
 में  भेजने  के  लिए  तैयार  किया  जा  रहा  है

 एक  in  Prices  of  Feod  Articles

 *520.  SHRI  R.  ्  SWAMINATHAN:
 SHRI  P.  M.  MEHTA:

 Will  the  Minister  of  AGRICULTURE
 be  ‘pieased  to  state:

 (a)  whether  the  prices  of  food  arti-
 cles  have  started  going  down  since
 October,  973

 (b)  if  so,  how  far  this  is  true;

 (c)  whether  the  prices  have  also
 gone  down  in  November  and  Decem-
 ber,  ‘1973;

 (d)  if  so,  what  was  the  rate  of  fall-
 ing  down  of  the  price;  and

 (e)  whether  Government  is  hopeful
 of  further  shortfall?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRL  ANNASAHEB  P.  SHINDE):
 (a)  to  (e).  The  prices  of  cereals  dur-
 ing  the  first  half  of  October  ‘1973,  gene-
 rally  showed  a  decline  with  the  ex-
 ception  of  rice  and  wheat,  the  prices
 of  which  turned  steady.  Consequently,
 the  index  for  cereals  as  a  group  also.
 showed  a  decline  of  0.4  per  cent.  Bet-
 ween  29th  September  and  l3th  Octo-
 ber  973  the  extent  of  fall  was  4.2
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 per  cent  for  jowar,  0.4  per  cent  for
 bajra  and  5.2  per  cent  for  maize.  The
 gram  index  also  declined  by  wT  per
 cent  during  the  same  period.  Although
 during  October  20  to  November  ॥7
 prices  of  important  foodgrains  moved
 up,  from  the  last  week  of  November
 3973  prices  of  cereals  have  generally
 showed  an  easy  tendency.  Compared
 to  24th  November,  the  cereal  prices
 index  as  on  8th  December,  1973,
 showed  a  fall  of  0.8  per  cent,  rice  .2
 per  cent,  jowar  .  per  cent  and  bajra
 .0  per  cent.  The  wheat  index  also
 showed  a  decline  of  0.3  per  cent.  The
 index  for  maize,  however,  showed  a
 rise  of  3.3  per  cent.

 2.  Compared  to  the  levels  prevailing
 at  the  end  of  September  1993,  the
 index  numbers  of  wholesale  prices  of
 edible  oils  as  a  group,  groundnut  oil,
 sesamum  Oil,  fish  and  milk  were  ruling
 at  lower  levels  on  24th  November
 1973.  The  wholesale  prices  of  ground-
 nut  oil,  potato,  ghee  and  milk  fell
 during  the  month  of  November  as  well
 as  in  the  first.  week  of  December,
 1073.  At  various  centres  the  prices
 of  fish  declined  in  some  of  the  centres
 during  October,  but  in  November  they
 recorded  a  rise  and  ruled  higher.  The
 prices  of  eggs  reflected  a  mixed  trend
 during  these  two  months,

 3.  As  the  market  arrivals  of  kharif
 crops  gather  momentum,  some  easy
 tendency  in  prices  might  be  expected.

 But  scarcity  psychology  created  by
 last  years  drought  and  adverse  factors
 in  the  economy  are  having  consider-
 able  impact  on  foodgrain  prices.

 झांसी  में  राजा  गंगाधर  राव  को  छतरी

 Sto  सोधी  दास  रिछारिया
 शनी  मारा  सियार  :

 क्या  शिक्षा,  समाज  कल्याण  शोर  संस्कृति
 मंत्री  यह  बताने  की  क्या  करेंगे  कि  :

 82  .

 (क)  कया  सरकार  ने  राजा  गंगाधर
 'राव  की  झांसी  स्थित  छतरी  को  सुरक्षित  इमारत

 के  रुप  में  पुरातव्व  विभाग  के  भ्र धीन  लेने  का
 निर्णय  इस  बीच  कर  लिया  है  ;

 (ख)  यदि  हां,  तो  सरकार  इस  प्राय
 स्मारक  को  सुरक्षित  इमारत  कब  तक  घोषित
 करेगी  ;  और

 (ग)  इसकी  मरम्मत  का  कार्य  कब  तक
 आरम्भ  होगा  ?

 झीना,  समाज  कल्याण  तथा  संस्कृति  मंत्री
 (प्रो०  एस०  नूडल  हसन )  :  (क)

 जी,  हां  ।

 (ख)  श्र  (ग).  संरक्षण  ब्यौरे  को
 पहले  ही  अन्तिम  रुक  दिया  जा  चुका  है  शोर
 उन  पर  राजस्व  प्राधिकारियों  के  प्रति हस्ताक्षर
 हो  चुके  हैं।  कब  संरक्षण  सम्बन्धि  औपचारिक
 अधिसूचना  जारी  करने  के  लिए  कदम  उठाये  जा
 रहे  हैं  ।  तत्पश्चात्‌  आवश्यक  मरम्मत  कार्य
 शुरु  किये  जायेंगे  ।

 Central  Directives  on  Maharashtra
 Land  Ceiling  Bil

 *522,  PROF.  MADHU  DANDA-
 VATE:  Will  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state:

 (a)  whether  the  Centre  have  advis-
 ed,  the  Maharashtra  Government  to
 make  changes  in  the  Bill  passed  in
 the  Maharashtra  Assembly,  one  and
 half  years  back,  dealing  with  land
 ceiling;

 (b)  if  so,  the  changes  proposed;  and

 (c)  since  when  the  bill  has  remain-
 ed  pending  in  the  absence  of  assent
 by  the  President?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  Yes,  Sir.

 (b)  A  statement  is  laid  on  the  Table
 of  the  Sabha.

 (c)  Since  August,  1972,
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 Statement
 The  main  issues  on  which  the  Maha-

 rashtra  Bill  differs  from  the  national
 guidelines  issued  by  the  Government
 of  India  in  accordance  with  the  re-
 commendations  made  by  the  Chief
 Ministers’  Conference  on  ceiling  on
 agricultural  land  holdings  are  as
 follows:

 (l)  Unit  of  application  of  ceiling: —
 According  to  the  national  guidelines,

 the.  ceiling  applies  to  the  aggregate
 area  held  by  all  the  members  of  the
 family.  Although  the  Bill  provides,
 in  conformity  with  the  national  guide-
 lines,  for  the  pooling  together  of  land
 held  individually  and  jointly  by  the
 members  constituting  a  family,  it
 deviates  from  the  national  guidelines
 in  so  far  as  it  provides  that  any  per-
 son  having  obtained  land  through
 certain  specified  means  and  possess-
 ing  it  separately  from  before  the
 26th  September,  1970,  will  be  allowed
 to  hold  separately  such  land  upto  the
 maximum  extent  of  the  ceiling  area.

 (2)  Exemptions: —
 The  Bill  provides  for  exemption

 being  granted  to  land  held  from  be-
 fore  the  26th  September,  970  for
 pinjrapole,  gowshala  or  for  the  pur-
 pose  of  dairy  farming  or  breeding  of
 cattle,  sheep  or  pigs,  while  the  nation-
 al  guidelines  give  the  discretion  to  the
 State  Government  to  exempt  only
 gowshalas  of  a  public  nature  from  the
 application  of  the  ceiling.  No  exemp-
 tion  has  been  provided  in  the  national
 guidelines  for  land  held  by  pinjra-
 pole,  dairy  farming,  cattle,  sheep  or
 pig  breeding  farm.

 (3)  Compensation:
 The  rates  of  compensation  laid  down

 in  the  Bill  as  passed  by  the  State
 Legislature  are  higher  than  those  in
 the  Maharashtra  Agricultural  Lands
 (Ceiling  on  Holdings)  Act,  96i.

 (4)  Classification  of  land:—

 Against  the  terms  of  the  national
 guidelines  laying  down  a_  ceiling
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 range  of  10-18  acres  for  land  with
 assured  irrigation  capable  of  yielding at  least  2  crops  a  year  and  of  27  acres
 for  land  with  assured  irrigation  cap-
 able  of  yielding  one  crop  a  year,  the
 Maharashtra  Bill  provides  a  ceiling
 of  27  acres  for  certain  categories  of
 pereneially  irrigated  land  and  certain
 categories  of  seasonally  irrigateq  land.
 (the  latter  being  assured  of  water  for

 two  seasons)  and  of  36  acres  for  cer-
 tain  categories  of  seasonally  irrigated
 land  (being  land  which  gets  irrigation
 water  for  one  season,  that  is  4  months
 in  a  year)  and  dry  crop  land  under
 paddy  cultivation  in  certain  areas  of
 the  State.

 Non-availability  of  essential  Medicines
 for  Indoor  Patients  of  Government

 Hospitals,  Manipur  _

 523,  SHRI  N.  TOMBI  SINGH:  Will
 the  Minister  of  HEALTH  AND  FA-
 MILY  PLANNING  be  pleased  to  state:

 (a)  the  expenditure  incurred  by
 Government  of  Manipur  during  the
 last  three  years  for  the  purchase  of
 medicines  for  free  distribution  to  the
 indoor  patients,  year-wise;

 (b)  whether  Government  of  Mani-
 pur  has  received  complaints  from  the
 general  public  about  non-availability
 of  essential  minimum  medicines  for
 indoor  patients  of  Government  Hos-
 pitals;

 (०)  if  so,  the  steps  taken  to  remove
 public  grievance  in  this  regard;

 (d)  whether  the  storing  of  medi-
 cines  is  under  the  charge  of  full-time
 doctor;  and

 (e)  if  so,  what  is  his  part  in  the
 purchase  and  distribution  of  medi-
 cines?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  (DR.  KARAN
 SINGH):  (a)  to  (e).  The  information
 from  the  Government  of  Manipur  has
 been  called  for.
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 Increased  Allotment  of  Fertilizers  to
 Fleod-affected  States

 9524,  SHRI  P,.G.  MAVALANKARB:
 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  Government  propose
 to  make  additional  allotment  of  Ferti-
 lisers  to  the  cultivators  in  Gujarat
 and  such  other  States  in  the  country
 where  several  crops  were  damaged
 due  to  the  recent  floods  and  incessant
 rains;  and

 (b)  if  so,  the  steps  taken  by  Gov-
 ernment  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  and  (b)  8  statement  is  laid  on
 the  Table  of  the  House.

 Statement

 (a)  and  (b).  Requests  for  additional
 allotment  of  fertiliser  during  the  cur-
 Trent  season  on  account  of  damage  due
 to  floods  and  rains  have  been  received
 from  two  State  Governments,  namely
 Gujarat  and  Kerala.  In  case  of  Guja-
 rat,  the  request  was  received  in  the
 middle  of  September,  973  in  which  it
 was  stated  that  Gujarat  had  been
 struck  badly  by  devastating  floods  and
 in  view  of  this  they  may  be  allotted
 “some  additional  quota  of  Ammonium
 Sulphate  Nitrate  from  the  Sindri  fac-
 tory”.  It  was  also  stated  that  this
 fertiliser  was  very  useful  for  tobacco
 crop  in  Gujarat.  The  request  was
 examined  and  it  was  pointed  out  to
 Gujarat  Government  that  Gujarat
 could  not  be  included  in  the  rationa-
 liseqd  distribution  zone  for  priority
 movement  of  fertiliser  by  rail  from
 Sindri  factory,  as  it  was  not  a  rational
 movement.  They  were  also  advised
 that  Urea  and  Ammonium  Sulphate
 fertiliser  was  ag  good  for  tobacco  as
 Urea  and  Ammonium  Sulphate  Nitrate.
 It  may  be  mentioned  here  that  as  far
 as  the  overall  position  of  supplies  to
 Gujarat  during  the  current  season  is
 concerned,  counting  both  imported
 and  domestic  fertilisers,  the  percent-
 age  of  supply  actually  made,  to  supp-
 lies  due  to  be  made  has  been  better

 than  most  other  States  in  this  area.
 As  such,  any  enhanced  supplies  to
 Gujarat  would  not  have  been  desirable
 as  it  would  be  at  the  cost  of  other
 States  which  were  already  ina  more
 difficult  position  than  Gujarat.

 2.  The  second  request  of  this  nature
 was  received  from  the  Government  of
 Kerala  in  the  third  week  of  Novem-
 ber,  973  and  a  plea  was  made  for
 additional  supplies  on  account  of  the
 damage  that  had  been  caused  earlier
 by  floods  in  the  month  of  June-July,
 ‘1973.  This  request  was  also  examin-
 ed  and  it  was  found  that  the  overall
 percentage  of  supplies  made  by  Pool
 and  manufacturers  to  supplies  due  so
 far,  was  higher  in  case  of  Kerala  than
 in  case  of  all  States  in  the  southern
 zone.  It  was,  therefore,  not  considered
 desirable  to  further  enhance  the  supp-
 lies  to  Kerala,  as  it  would  have  de-
 pressed  the  supply  position  in  respect
 of  other  States  in  that  area  who  were.
 already  in  a  more  difficult  position,
 than  Kerala.

 3.  As  regards  the  general  question of  additional  allotment  or  supply  of
 fertiliser  to  States  where  there  was
 damage  to  crop  on  account  of  floods
 and  rains,  it  may  be  stated  that  due
 to  a  very  difficult  position  in  respect of  availability,  it  is,  normally,  not
 feasible  for  the  Pool  to  make  addi-
 tional  allotments  or  enhanced  supplies
 on  this  account.  The  State  Govern-
 ments,  however,  have  full  control  over
 the  interna]  distribution  of  Pool  ferti
 liser  within  their  State  and  substan-
 tial  control  over  the  distribution  of
 domestic  fertiliser  also.  Within  their
 allocations,  therefore,  the  State  Gov-
 ernments  can  arrange  distribution  of
 fertiliser  to  the  flood-affected  areas
 in  preference  to  other  areas.

 Master  Plan  in  State  of  Madhya  Pra-
 Pradesh

 4808.  SHRI  MARTAND  SINGH:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  be  pleaseg  to  state:

 (a)  the  number  of  Master  Plans
 approved  for  town  and  cities  in  the
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 State  of  Madhya  Pradesh  for  the  years
 970-7l  and  1972;

 (b)  the  progress  made  in  such  plans;
 and

 (c)  the  amount  sanctioned  by  the
 Central  Government  for  the  Scheme
 during  the  last  three  years?

 THE  MINISTER  OF  STATE  IN
 THE  DEPARTMENT  OF  PARLIA-
 MENTARY  AFFAIRS  AND  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  OM  MEHTA):  (a)  to  (c).
 The  Scheme  of  preparation  of  Master
 Plans  for  towns  and  cities  was  trans-
 ferred  to  the  State  Sector  with  effect
 from  the  lst  April,  1969.  No  direct
 Central  assistance  is  now  provided
 for  the  preparation  of  such  Plans  by
 the  State  Governments.  The  State
 Governments  are,  however,  free  to
 utilise  the  block  loans  and  block  grants
 given  by  the  Central  Government,  on
 various  schemes  according  to  their
 priorities  and  requirements.

 पांचवें  योजना  में  पानी  को  व्यवस्था  के  लिए
 मध्य  प्रदेश  को  योजना

 4909.  श्री  श्रोकृष्ण  अग्रवाल  :  क्या

 निर्माण,  और  आवास  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  ॥

 (क)  क्या  मध्य  प्रदेश  सरकार  ने  पांचवीं
 योजना  में  समस्या मूलक  तथा  अन्य  गांवों  में
 पीने  के  पानी  की  व्यवस्था  करने हेतु  61.  98

 करोड़  रुपये  की  योजना  भेजी  है  ;

 (ख)  यदि  हां,  तो  इसकी  मुख्य  बातें.
 क्या  हैं;  और

 (ग)  इस  पर  सरकार  की  क्या  प्रतिक्रिया
 a
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 संसदीय  कार्ले  विभाग  तथा  निर्माण  ौर
 झाँस  मंत्रालय  में  राज्य  मंत्री  (की  होम

 मेहता  )  :  (क)  से  (ग).  पहले

 राज्यों  की  पांचवीं  योजना  के  मसोदे  में

 नगरीय  जल  सप्लाई  तथा  स्वच्छता

 कौर  ग्रामीण  जल  सप्लाई  योजनाकारों

 के  लिए  6.98  करोड़  रुपए  की  व्यवस्था

 का  सुझाव  दिया  गया  था  ।  जिन  के  ब्यौरे  सभा
 पटेल  पर  रखे  गए  विवरण  में  दिये  गये  हैं

 प्रन्पालय  में  रखा  गया/देखिए  संख्या

 (LT  6025/73)]  इसे  बाद  में  i30.99

 करोड़  रुपये  कर  दिया  गया  था  ।

 योजना  आयोग  के  कार्यकारी  दल  ने  राज्य

 सरकार के  प्रस्ताव  पर  विचार  किया  है  तथा

 सभा  पटल  पर  रखे  गये  विवरण  में

 दिये  गये  ब्यौरों  के  अनुसार  52  करोड़
 रुपये  के  परिव्यय  की  सिफारिश  को  है

 प्रितपाल  से  रखा  गया  ।  देखिये  संख्या

 LT  6025/73]

 समय  प्रदेश  में  पीने  के  पानी  की  व्यवस्था  करने
 सम्बन्धी  लक्ष्यों  की  प्राप्ति

 4910.  श्री  श्रीकृष्ण  श्रग्नवाल  :  क्‍या
 निर्माण  और  आवास  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  चोथी  पंचवर्षीय  योजना  के  दौरान
 मध्य  प्रदेश  के  अभाव  वाले  तथा  अन्य  गावों

 में  पीने  का  पानी  की  व्यवस्था  करने  के  लक्ष्यों
 की  प्राप्ति  में  क्‍या  प्रगति  हुई  है;

 (ख)  क्‍या  योजना के  श्रुतांत  निर्धारित
 लक्ष्यों  की  प्राप्ति  के  बारे  में  सरकार  साशा-
 वादी  है;  और

 (ग)  यदि  नहीं,  तो  इसके  क्या  कारण
 ऊँ? ae
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 संसदीय  कार्य  विभाग  तथा  निर्माण  कौर
 आवास  मंत्रालय  म  राज्य  मंत्री  (ओ  जोम

 मेहता)  (क)  से  (ग).  राज्य  क्षेत्र  कार्यक्रम
 के  झन्तगंत  चोथी  योजना  के  दौरान  मध्य  प्रदेश
 में  6,000  समस्याग्रस्त  ग्रामों  को  पेय  जल

 की  सुविधायें  देने  का  लक्ष्य  था  ।  इन  में  से
 .3,636  ग्रामों  में  जल  सप्लाई  की  व्यवस्था
 ष्  972-73  तक  कर  दी  गई  है  तथा  शेष
 2,364  ग्रामों  में  मार्च,  974  तक  व्यवस्था

 कर  देने  को  साशा  है  ।

 इन  समस्याग्रस्त  ग्रामों  के  अ्रतिरिक्त
 1972-73  तक  43  बड़े  ग्रामों  में  जल  सप्लाई

 को  सुविधा  कर  दी  गई  है  तथा  ऐसे  8  अन्य
 ग्रामों  में  यह  व्यवस्था  वर्ष  973-74  के
 दौरान  कर  देने  की  आशा  है

 उपर्युक्त  राज्य  क्षेत्र  कार्यक्रम  के  अलावा
 1972-73  से  प्रारम्भ  किये  गये  केन्द्रीय

 ग्रामीण  जलपूर्ति  के  त्वरित  कार्यक्रम  के  ग्रन्तगंत

 जून,  973  तक  257  ग्रामों  में  जल  सप्लाई
 की  सुविधायें  दो  गई  हैं  तथा  304  अन्य
 ग्रामों  में  कार्य  चल  रहा  है  ।

 Bhundhawagarh  Game  Sanctuary  in
 Madhya  Pradesh

 49l.  SHRI  RANABAHADUR
 SINGH:  Will  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state:

 (a)  whether  any  study  has  been
 made  of  the  Bhundhawgarh  game
 sanctuary  in  Madhya  Pradesh  with  a
 view  to  making  it  attractive  for  fore-
 ign  tourists;

 (b)  whether  any  brochure  has  been
 published  detailing  the  1,000  to  1,500
 years  old  archaeological  monuments
 that  form  an  added  attraction  to  the
 tourist  apart  from  the  wild  life;  and

 (c)  if  not,  the  reasons  therefor?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (PROF.  SHER  SINGH):  (a)  Yes,  Sir.

 (b)  A  brochure  is  being  prepared.
 (c)  Does  not  arise.

 Tax  Relief  on  Vehicles  due  to  Price- rise  in  Petrol

 49l2.  SHRI  BISHWANATH  JHUN-
 JHUNWALA:  Will  the  Minister  of
 SHIPPING  AND  TRANSPORY  be Pleased  to  state  whether  there  is  any
 Proposal  for  more  tax  relief  on  vehi-
 cles  in  view  of  the  sharp  rise  in  petrol price,  and  if  so,  the  nature  of  decision
 taken  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  M.  B.  RANA):
 Apart  from  the  question  of  giving
 some  relief  to  scooter  and  motor  cycle
 owners  by  way  of  concession  in  ex-
 cise  duty  on  tyres  and  tubes  used  in
 such  vehicles.  which  is  under  exami-
 nation  in  the  Ministry  of  Finance,
 there  is  no  proposal  before  Govern-
 ment  for  any  tax  relief  on  motor
 vehicles.  This  matter  essentially  falls
 within  the  sphere  of  the  State  Gov-
 ernments.

 Allotment  of  extra  marks  in  Candi-
 dates  for  appointment  of  Teachers  in

 certain  cases

 4913.  SHRI  MAHADEEPAK  SINGH
 SHAKYA:  Will  the  Minister  of  EDU-
 CATION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  whether  Delhi  Administration
 allot  5  extra  marks  to  the  candidates
 at  the  time  of  interview  for  appoint-
 ment  as  Teachers  in  case  of  those
 whose  parents  are  on  _  the  verge  of
 retirement  as  per  the  practice  or  the
 provision  in  the  Rules;

 (b)  if  so,  whether  it  is  strictly
 being  followed;  and
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 (c)  if  not,  the  reasons  therefor  and
 when  Government  propose  to  rectify
 the  cases  brought  to  their  notice  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 9.  P.  YADAV):  (a)  and  (b).  Some
 weightage  has  been  allowed  in  such
 cases.

 (c)  Does  not  arise.

 D.T.C.  bus  service  from  R.K.  Puram  to
 Central  Secretariat

 49i4.  SHRI  MAHADEEPAK  SINGH
 SHAKYA:  Will  the  Minister  of  SHIP-
 PING  AND  TRANSPORT  ४९  pleased
 to  state:

 (a)  whether  D.T.C,  starts  few  buses
 from  almost  all  the  sectors  of  R.K.
 Puram  for  Central  Secretariat  for
 Office-goers  in  the  morning;  and

 (b)  if  so,  the  reasons  why  no  bus
 starts  from  Sector  IX  RK.  Puram
 when  there  are  a  good  number  of  com-
 muters  from  this  point?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  M.  B.  RANA):
 (a)  No,  Sir,

 (ey  A  large  number  of  special  tries
 to  the  Central  Secretariat  are  already
 being  operated  from  Sector  I,  R.K.
 Puram,  which  is  the  main  bus  stand
 in  the  colony  and  is  a  focal  point.  No
 special  trips  have  been  provided  from
 Sector  IX  in  the  mornings  as  the  nor-
 mal  services  on  routes  8A,  4B  ond
 45B  which  cover  this  sector  are  ~onsi-
 dered  adequate  to  meet  the  require-
 ments  of  the  office  going  people.  Hav-
 ing  regard  to  the  present  fleet  posi-
 tion,  it  is  not  possible  for  the  DTC  to
 operate  services  from  each  Sector  of
 the  colony.
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 बयो बद्ध  व्यक्तियों  को  नवजीवन  प्रदान  करने
 वालो  ट्रोजोडोन'  नामक  नई  दवा

 4915.  श्री  भागीरथ  भंवर,  क्या  स्वास्थ्य
 और  परिवार  नियोजन  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  ध्यान  इटली  के
 डाक्टरों  के  द्वारा  बनाई  गई  “ट्रोजोडीन”  नामक
 उस  भ्राश्वयजनक  दवा  की  शोर  दिलाया  गया
 है,  जिसे  पयोद&  व्यक्तियों  के  लिए  नवजीवन
 देने  वालो  बताया  गया  है  ,  और

 (ख)  यदि  हां,  तो  तत्सम्बन्धी  ब्यौरा
 क्या  है  और  इस  बारे  में  सरकार  की  क्‍या
 प्रतिक्रिया  है  ?

 स्वास्थ्य  शोर  परिवार  नियोजन
 मंत्रालय  में  उपमंत्री  (ओ  Yo  के०  किस्कू:
 (क)  जो  नहों

 (ख)  यह  प्रश्न  नहों  उठता  ।

 Opening  of  regional  health  offices  in
 the  country

 4916,  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  HEALTH  AND  FAMI-
 LY  PLANNING  be  pleased  to  state:

 (a)  whether  there  is  any  proposal  to
 start  three  Regional  Health  Offices  in
 the  country;

 (b)  if  so,  the  broad  outlines  of  the
 Proposal;  and

 (c)  whether  one  of  these  Offices  will
 be  opened  in  Kerala,  where  there  is
 no  such  Centre  at  present?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A.  K.  KIS-
 KU):  (a)  No,

 (b)  and  (c).  Do  not  arise.
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 Central  Assistance  for  raising  eucaly-
 ptus  to  Kerala

 4917,  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  AGRICULTURE  be
 pleased  to  state:

 (8)  whether  the  Government  of
 Kerala  has  prepared  any  scheme  for
 raising  eucalyptus  in  6500  hectares  to
 Provide  industrial  raw  material;  and

 (>)  if  so,  the  facts  thereof  and  the
 nature  of  Central  assistance  requested
 for  and  proposed  to  be  given  by  the
 Central  Government  for  the  implemen-
 tation  of  this  scheme?

 THE  MIISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (PROF.  SHER  SINGH):  (a)  Govern-
 ment  of  Kerala  is  preparing  a  project
 for  raising  plantations  of  pulp  Wood
 species  over  65000  hectares  of  forest
 land  during  a  period  of  0  years.

 (b)  According  to  the  broad  outlines
 received  by  Government  of  India  the
 Project  envisages  raising  plantation  of
 Pulpwood  species  over  65,000  hectares
 to  replace  the  existing  mixed  quality
 forests  of  low  economic  value.  After
 receipt  of  the  detailed  Project  Report,
 the  question  of  Central  Assistance  will
 be  examined  and  finalised.

 Corporation  for  industrial  Plantation
 Schemes

 49i8.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  AGRICULTURE  be
 pleased  to  state:

 (a)  whether  there  is  any  proposal  to
 form  a  separate  Corporation  for  giving
 financial  assistance  at  reduced  rates
 of  interest  for  industrial  plantation
 schemes  aimed  at  producing  industrial
 Taw  material  in  the  States;  and

 (b)  if  so,  the  broad  outlines  of  the
 Proposal?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (PROF.  SHER  SINGH):  (a)  and  (b).
 To  avoid  multiplicity  ०  lending  Insti-
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 tutions,  it  is  proposed  that  Forest  Cor-
 Dorations  may  obtain  credit  from
 existing  Institutiong  like  Agriculture
 Refinance  Corporation.  As  low  rate  of
 interest  ig  vital  for  undertaking  fores-
 try  projects,  dialogue  are  afoot  with
 the  lending  Institutions  to  provide
 credit  at  a  low  rate  of  interest  of
 Forest  Corporations,

 Selectibn  of  managing  director  and
 chairman,  F.C.L

 4919.  SHRI  S.  con  SAMANTA::  Will
 the  Minister  of  AGRICULTURE  be
 Pleased  to  state:

 (a)  the  manner  in  which  the  selec-
 tion  of  the  Managing  Director  and
 Chairman,  Food  Corporation  of  India
 is  made  and  whether  any  tenure  for
 these  posts  has  been  laid  down  in  the
 Rules  and  if  so,  what  and  if  not,  the
 Teasons  therefor;

 (b)  the  dates  since  which  the  present
 incumbents  are  holding  charge  of  the
 respective  offices;

 (c)  whether  the  tenure  of  any  of
 these  two  Officers  has  been  extended
 from  time  to  time;  and

 (d)  i¢  so,  the  reasons  and  details
 thereof  and  when  their  tenure  is  like-
 ly  to  expire?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  and
 (b).  The  Chairman  ang  the  Managing
 Director  are  selected  from  among  pub-
 blic  men  and  serving  Officers  of  requi-
 site  seniority  and  experience  on  a
 tenure  of  three  and  five  years  respec-
 tively.  The  present  Chairman  is  hold-
 ing  charge  w.ef.  23-83-73  and  the
 Managing  Director  w.e.f.  4-11-86.

 (c)  and  (da).  The  present  incumbent
 holding  the  post  of  Managing  Director
 was  continued  on  extended  tenure  in
 accordance  with  rules  upto  3-2I-7!.
 Thereafter  in  the  interest  of  continuity
 of  work  and  additional  responsibility
 devolving  on  the  Corporation,  he  was
 re-appointed  for  a  term  of  five  years
 in  accordance  with  the  revised  rules.
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 Provision  for  a  National  Highway  Link
 Passing  through  Sindhi  district

 Madhya  Pradesh

 4920.  SHRI  RANABAHADUR
 ‘SINGH:  Will  the  Minister  of  SHIP-
 PING  AND  TRANSPORT  be  pleased
 to  state:

 (a)  whether  Government  have  any
 Plans  to  provide  a  national  highway
 link  passing  through  the  Sidhi  District
 of  Madhya  Pradesh;

 (b)  if  so,  what  are  the  principle
 places  in  Sidhi  District  thet  it  shall
 Pass  through;  and

 (c)  by  when  such
 will  be  ready?

 a  highway  link

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  M.  8.  RANA):
 (a)  to  (c),  Madhya  Pradesh  Govern-
 ment  have  proposed  inclusion  of
 Gwalior-Jhansi-Chattarpur-Khajuraho-
 Panna-Satna-Rewa-Sidhi-Baidhan-Pipri
 -Garwha-Ranchi  in  the  Nationa]  High-
 way  system  in  the  5th  Plan.  However,
 as  the  entire  Fifth  Five  Yéear  Plan,
 including  the  proposals  for  new  addi-
 tions  to  the  existing  Nationai  Highway
 system  in  that  Plan,  is  still  in  the  pre-
 paratory  stage.  it  is  premature  to  give
 any  indication  at  this  stage  about  the
 plans  to  provide  a  National  Highway
 link  passing  through  the  Sichi  District
 of  Madhya  Pradesh,

 Pension  Subsidy  to  Retired  Sanskrit
 Scholars

 4821,  SHRI  RANABAHADUR
 SINGH:  Will  the  Minister  of  EDU-
 CATION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  how  many  retired  Sanskrit
 Scholars  have  been  granted  pension/
 subsidy  by  the  Government  during
 the  year  ‘1972-73;

 (b)  what  is  the  State-wise  break-
 _up  of  such  grants;  and
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 (c)  what  is  the  total  amount  of
 money  that  is  earmarked  for  such
 subsidy  in  the  year  1973-74?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE:  AND  IN  THE
 DEPARTMENT  OF  CULTURE
 (SHRI  D.  P.  YADAV):  (a)  62l  emi-
 nent  Sanskrit  Scholars  in  indigent
 circumstances  have  been  paid  financial
 assistance  by  the  Government  during
 1972-73.

 (b)  A  statement  is  attached.

 (c)  A  sum  of  Rs.  8.50  lakhs  is  ear-
 marked  for  this  purpose  during
 1973-74.

 Statement

 SI.  Name  of  the  State  State-wise
 No.  Break-up

 of  Grant
 during

 (1972-73,

 Rs.
 t  Andhra  Pradesh  46,787°00
 2  Assam  I7,605:00
 3  Bihar  87,205"  00
 4  Gujarat  5,400°  00
 5  Haryana  7  §,000°  00
 6  Himachal  Pradesh  2,500°00
 7  Jammu  and  Kashmir  4,476°00
 8  Kerala  मु  76,049°  00
 9  Madhya  Pradesh  30,993°  50

 ro  Maharashtra...  33,069°  50
 ir  Mysore  50,634°  20
 12  Punjab  I0,320°  00
 i3  Orissa  I7,0I8-  00
 4  Rajasthan  II,9I3*00
 $  Tamil  Nadu  +1,80,164*  00
 36  Uttar  Pradesh  78,660"  00
 77  West  Bengal  I,26,395°  50
 i8  Delhi  I0,I00  00
 I9  Goa  I,300°  00
 20  Manipur  4,006°  00
 27  Tripura...  /26,168°00 00

 ‘TOTAL  8,05,703°00_
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 म्रंना  जिला  (मध्य  प्रदेश)  में  महाभारत
 पे  सम्बन्धित  शिला  लेखों  के  मिलने  को

 सम्भावना

 4922.  श्री  रणबहादुर  सिंह  :  क्‍या
 शिक्षा,  समाज  कल्याण  शौर  संस्कृति  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  मध्य  प्रदेश  के  मुरैना  जिले
 में  महाभारत  कालीन  किला  मिलने  की  सम्भाव-
 जाएं  हैं;

 (ख)  क्‍या  सरकार  ने  इससे  सम्बन्धित

 कुछ  शिला  लेखों  के  विधमान  होने  की  सम्भाव-
 नगीनों  पा  पता  लगाने  के  प्रयास  किये  हैं;
 और

 (ग)  यदि  हां,  तो  उसका  क्या  ब्यौरा
 है?

 शिक्षा,  समाज  कल्याण  तथा  संस्कृति
 मंत्री  (प्रो०  एस०  नुक्स  हसन  )  :
 (क)  और  (ख).  जी,  नहीं  ।

 (ग)  प्रश्न  नहीं  उठता  ।

 Flour  Mills  in  the  Country  and  their
 Nationalisation

 4923.  SHRI  NAWAL  KISHORE
 SINHA:

 SHRI  R.  S.  PANDEY:

 Will  the  Minister  of  AGRICUL-
 TURE  be  pleased  to  state:

 (a)  the  tota]  number  and  names  of
 big  flour  mills  in  the  country  and  the
 total  production  annually  therein;

 (b)  whether  there  is  any  proposal
 under  consideration  of  the  Govern-
 ment  to  take  over  these  flour  mills;

 (c)  if  so,  the  salient  features  there-
 of;  and

 (d)  if  not,  the  reasons  therefor
 when  the  whole-sale  trade  in  wheat
 has  been  nationalised?

 THE  MINISTER  OF  STATE  IN
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  There  are  230  roller  flour  mills  in
 the  country  with  a  total  annual  instal-
 led/production  capacity  of  59,44,644
 tonnes,  as  per  Statement  laid  on  the
 Table  of  the  House.  [Placed  in  Lib--
 rary.  See  No.  LT-6026/73].

 (b)  No,  Sir.

 (९)  Does  not  arise  in  view  of  (०)
 above.

 (d)  The  scheme  of  the  take  over
 of  wholesale  trade  in  wheat  visualises
 the  operations  of  the  roller  flour  mills
 to  be  restricted  to  only  custom  mil-
 ling  on  behalf  of  the  State  Govern-
 ments  and  Administrations,  and  as
 such  nationalisation  of  roller  flour
 mills  does  not  appear  to  be  necessary.

 Mortgage  of  Flats  constructed  by
 DD.A.  with  LIC

 4924.  SHRI  NAWAL  KISHORE
 SINHA:  Will  the  Minister  of  WORKS
 AND  HOUSING  be  pleased  to  state:

 (a)  whether  the  flats  constructed  by
 the  D.D.A.  in  Delhi  and  New  Delhi
 for  the  middle-income  and  low  in-
 come  group  people  are  not  mortgage-
 able  with  the  L.LC.;

 (b)  if  so,  the  reasons  therefor  when
 these  flats  can  be  mortgaged  to  the
 President  of  India;  and

 (c)  whether  Government  propose
 to  start  a  scheme  so  that  the  intend-
 ing  purchasers  of  these  flats  may  get
 loans  from  the  LI.C.  for  payment  of
 the  purchase  price  of  these  flats  in
 lump  sum?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMENTA-
 RY  AFFAIRS  AND  IN  THE  MINIS-
 TRY  OF  WORKS  AND  HOUSING
 (SHRI  OM  MEHTA):  (a)  Yes,  Sir.
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 (b)  LLC.  does  not  grant  loan  for
 ‘duilt-up  flats  in  Delhi  and  hence  the
 question  of  mortgaging  the  flats  with
 the  L.LC.  does  not  arise.

 (c)  The  question  of  extending  to
 Delhi  the  Maharashtra  Apartment
 Ownership  Act  would  make  such  flats
 heritable  and  transferable  is  being
 looked  into  by  the  Metropolitan  Coun-

 -cil  of  Delhi.

 Science  Talent  Search  Examination

 4925.  SHRI  NAWAL  KISHORE
 SINHA:  Will  the  Minister  of  EDU-
 CATION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  whether  a  Science  Talent
 Search  Examination  is  conducted
 every  year  for  the  junior  as  well  as
 senior  students;

 (b)  if  so,  when  such  an  examination
 -was  conducted  in  Delhi  this  year;  and

 (c)  whether  results  of  the  exami-
 nations  havé  since  been  declared;  if

 -so,  whether  a  copy  of  the  sucessful
 candidates  will  be  laid  on  the  Table
 of  the  House?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 ‘DEPARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV):  (a)  A  National  Sci-
 ence  Talent  Search  Examination  is
 conducted  by  the  National  Council  of
 Educational  Research  and  Training

 -on  an  All-India  basis  at  the  end  of  the
 Higher  Secondary  stage  while  a
 Junior  Science  Talent  Search  Exami-
 nation  is  conducted  by  the  Education
 Department  of  Delhi  Administration

 -at  the  beginning  of  the  Higher  Secon-
 ‘dary  stage  for  students  studying  in
 schools  located  in  the  Union  Territory
 of  Delhi.

 (b)  The  National  Science  Talent
 “Search  Examination  wag  held  on  2nd
 -January,  973  while  the  Junior
 “Science  Talent  Search  Examination
 -~was  held  on  29th  July,  1973.

 DECEMBER  17,  978  Written  Answers  60

 (c)  Yes,  Sir.

 Names  of  the  successful  candidates
 in  these  examinations  are  given  in  the
 Statement  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See
 No.  LT-6027/73).

 Advisory  Committee  for  distribution
 of  D.M.S.  Milk

 4926.  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state:

 (a)  whether  there  is  a  proposal
 under  the  consideration  of  the  Govern-
 ment  to  set  up  Advisory  Committees
 for  distribution  of  D.M.S.  Milk  in  the
 Capital;

 (b)  if  so,  the  facts  thereof;  and

 (c)  the  extent  to  which  such  system
 will  be  helpful  in  solving  the  milk
 shortage  and  improve  its  supply  and
 distribution  in  the  capital?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (PROF.  SHER  SINGH):  (a)  and  (b).
 It  has  been  decided  that  Depot  Advi-
 sory  Committees  may  be  formed  at
 the  milk  booths  run  by  the  D.MS.  to
 coordinate  and  regulate  the  supply  of
 milk.  The  Committee  wil]  be  formed
 by  the  token  holders  and  will  be  as-
 sociated  ‘by  D.M.S.  for  purposes  of  co-
 ordination.

 (c)  The  D.M.S.  is  at  present  sup-
 plying  enough  milk  at  its  milk  booths
 to  meet  the  requirements  of  the  token
 holders.  However,  these  Depot  Ad-
 visory  Committees  will  liaise  between
 the  D.M.8.  on  the  side  and  the  token
 holders  on  the  other  to  regulate  dis-
 tribution  of  milk  at  these  booths  and
 thereby  help  in  orderly  distribution
 of  milk.

 The  Delhi  Milk  Scheme  is  now  in
 the  process  of  expanding  its  installed
 capacity  to  handle  3.75  lakh  litres  of
 milk  daily  as  against  3  lakh  litres
 daily  at  present  and  the  expansion  is
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 expected  to  be  completed  in  about
 three  months  time.  It  is  expected
 that  the  supply  and  distribution  of
 milk  at  the  milk  booths  will  improve
 further  thereafter.

 Grievances  of  Professors  of  Aurevindo
 College,  Malviya  Nagar,  New  Delhi

 4927.  SHRI  K.  LAKKAPPA:  Will
 the  Minister  of  EDUCATION,  SO-
 CIAL  WELFARE  AND  CULTURE  be
 Pleased  to  state:

 (a)  whether  a  Member,  Lok  Sabha
 had  written  to  him  about  the  grievan-
 ces  of  Professors  of  Aurovindo  Col-
 lege,  Malviya  Nagar,  New  Delhi
 during  September,  ‘1973;  and

 (b)  if  so,  whether  some  inquiry  has
 been  made  and  the  outcome  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV):  (a)  and  (b.  A  re
 presentation  from  a_  lecturer  in  Shri
 Aurobindo  College  regarding  redres-
 sal  of  grievance  was  received  in  the
 Ministry.  A  note  on  the  subject  was
 also  forwarded  by  a  Member  of  Par-
 liament.  The  University  of  Delhi  has
 since  informed  the  Ministry  that  the
 matter  has  been  settled  and  the  lec-
 turer  concerned  has  resumed  duties
 in  Hastinapur  College  where  he  was
 holding  a  substantive  post.

 Area  Devélopmeat  by  D.D:A.  in
 Janakpuri

 4928.  SHRI  K.  MALLANNA:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  be  pleased  to  state:

 (a)  whether  37.5  per  cent  of  the
 entire  area  developed  by  the  D.D.A.
 in  Janakpuri  has  been  earmarked  for
 sale  of  plots;

 (b)  whether  the  entire  cost  of  land
 and  its  developnient  has  been  borne

 by  those  to  whom  37.5  per  cent  of  the
 developed  area  has  been  gold;

 (c)  whether  the  remaining  62.5
 per  cent  of  the  area  has  been  ear-
 marked  for  public  purposes  such  as
 roads,  parks,  Institutions  and  _  sites
 for  religious  places;  and

 (d)  whether  the  62.5  per  cent  area
 is  meant  for  the  exclusive  use  of
 those  to  whom  37.5  per  cent  of  the
 development  area  has  been  sold  and
 who  have  borne  the  entire  cost  of
 land  and  its  development  through
 premiums  paid  by  them?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  OM  MEHTA):  (a)  to  (c).
 Yes,  Sir.

 (d)  No.  Sir.

 Release  of  a  quarter  to  accommodate
 C.G.H.S.  Dispensary,  Sarojini  Nagar

 Market,  New  Delhi

 4929.  SHRI  BANAMALI  PATNAIK:
 Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state:

 (a)  whether  the  C.G.HS.  Dis-
 pensary  at  Sarojini  Nagar  Market,
 New  Delhi  is  facing  paucity  of  ac-
 commodation  and  the  laboratory  and
 other  departments  are  located  in  the
 kitchen  and  bathrooms  of  the  quar-
 ters,  where  the  Dispensary  is  housed;

 (b)  whether  the  Directorate  General
 of  Health  Services  have  approached
 his  Ministry  for  the  release  of  a
 quarter  at  the  first  floor  of  the  Dis-_.
 pensary  severa]  times  to  provide  more
 accommodation  for  the  Dispensary;

 (c)  if  so,  the  reasons  for  not  releas-
 fing  the  quarter  mentioned  above  for
 the  dispensary;  and

 (d)  when  the  said  quarter  will  be
 released  and  placed  at  the  disposal  of
 the  Dispensary?
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 THE  MINISTER  OF  STATE  IN
 THE  DEPARTMENT  OF  PARLIA-
 MENTARY  AFFAIRS  AND  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  OM  MEHTA):  (a)  to  (d).
 A  request  has  been  received  from  the
 Director  General  of  Health  Services
 for  placing  an  additional  quarter  in
 Sarojini  Nagar  at  their  disposal  to
 meet  the  needs  of  the  C.G.H.S.  Dis-
 pensary.  As  already  five  quarters  in
 ‘G’  Block  of  Sarojini  Nagar  stand
 placed  at  the  disposa)  of  the  Director
 General  of  Health  Services,  the  re-
 quest  for  allotment  of  another  quarter
 could  not  be  acceded  to  due  to  pau-
 city  of  residential  accommodation  for
 eligible  Government  servants.

 Quantity  of  Rawa,  Maida  and  Wheat
 flour  supplied  to  Dadra  and  Nagar

 Haveli

 4930.  SHRI  R.  R.  PATEL:  Will  the
 Minister  of
 pleased  to  state:

 (a)  the  quantity  of  Rawa,  Maida
 and  Wheat  flour  supplied  to  Dadra
 and  Nagar  Haveli  for  the  use  of  bis-
 cuit  factories,  annually;

 (b)  the  quota  fixed  per
 factory;

 biscuit

 (c)  whether  Government  is  aware
 that  certain  factories  are  misusing  the
 quota  by  selling  it  in  black  market;
 and

 (d)  if  so,  whether  Government  will
 make  enquiry  against  the  factory
 owners  and  punish  them  accordingly?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  and  (b).  Allotments  of  wheat  from
 the  Central  Pool  are  made  monthly  to
 State  Governments/Administrations
 to  meet  the  requirements  of  the
 public  distribution  system  and  Roller
 Flour  Mills.  Internal  distribution  of
 the  foodgrains  allotted  including
 wheat  and  wheat  products  is  the  res-
 ponsibility  of  the  State  Governments/
 Administrations.
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 (c)  and  (d).  Information  has  been
 called  for  from  the  Dadra  and  Nagar
 Haveli  Administration  and  will  be
 laid  on  the  Table  of  the  Sabha  on
 receipt.

 Subsidy  given  to  Adivasi  and.  non-
 Adivasi  Agriculturists  ip  Dadra  and

 Nagar  Haveli

 4931.  SHRI  R.  R.  PATEL:  Will  the
 Minister  of  AGRICULTURE  be
 pleased  to  state:

 (a)  whether  subsidy  is  being  given
 to  Adivasi  Agriculturists  in  Dadra
 and  Nagar  Haveli;

 (b)  the  total  amount  given  during
 the  year  ‘1972-73  and  ‘1973-74  and  the
 total  amount  utilized;

 (c)  whether  there  is  any  provision
 to  give  subsidy  to  non-Adivasis  who
 are  holding  less  than  l0  acres  of  land
 for  the  purchase  of  cows,  oxen  etc;
 and

 (a)  when  it  will  be  finalised?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  to  (d).  Information  is  being  col-
 lected  and  will  be  placed  on  the  Table
 of  the  Sabha.

 पत्नियों  से  फसल  की  रक्षा  के  लिए  खेत  की

 मेंढ़ों  पर  जहरीली  झाड़  लगाना

 4932.  शनी  'घन शाहू  प्रधान  :  क्या

 कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  उनके  मंत्रालय  ने  पशुओं  ग्राही

 से  फसल  की  रक्षा  के  लिए  खेत  की  मेड़ों  पर

 “बेशरम  मझाड़े
 n  नामक  झाड़  लगाने  के  निदेश

 दिये  थे  श्लोक  उक्त  झाड़  की  मंजूरी  उनके

 मंत्रालय विभाग  द्वारा  दी  गई  थी  ;
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 (a)  यदि  हां,  तो  कया  इस  झाड़  की  जड़े

 गहरी  कौर  जहरीली  होती  है  जिससे  भूमिगत
 जल  कौर  निकट के  कूचों  का  पानी  जहरीला
 हो  जाता  है.;

 (ग)  क्‍या  इस  झाड़  की  कलम  विदेशों

 से  लाई  गई  थी  कौर  यदि  हां,  तो  यह  कलम

 किस  देश  से  लाई  गई  थी  ;  और

 (घ)  क्‍या  उक्त  झाड़  की  जड़  से

 सम्बन्धित  उत्पन्न  जहर  के  सम्बन्ध  में  जांच  करने

 के  आदेश  जारी  किए  जायेंगे  ?

 कृषि  मंत्रालय  सें  राज्य  मंत्री  (सी

 अज्जासाहिद  to  ft  )  :  (क)  जी

 नहीं  ।

 (ख)  से  (घ)  :  बेगम  झाड़”  (हाई-
 गोमिया  कीनिया)  दूर  तक  फलने  वाली  झाड़ी

 है  जिसका  रस  दूधिया  होता  है  |  इसे  दक्षिणी

 अमरीका  से  लाकर  भारत  में  सजावटी  पौधे

 के  रुप  में  प्रचलित  किया  गया  है  इसे  आमतौर

 से  बाढ़  के  रुप  में  उगाया  जाता  है।  शीतकालीन

 महीनों  को  छोड़कर  इसमें  पत्ते  औैर  फूल
 लगभग  ष  भर  भाते  रहते  हैं  ।इसकी  पत्तियों

 को  कम्पोस्ट  कौर  हरी  खाद  बनाने  के  काम  में

 लाया  जाता  है  ।

 यह  पौधा  पशुझों  के  लिए  विषैला  होता

 है  ।  इसकी  पत्तियों  में  पॉलीसकराइड

 आइपोमोज,  एन्यासौस  ग्लूकोवाहड,  गोंद,
 जालापिन  और  सपोनिन्स  होता  है  ।  इसकी

 जड़ों  से  भूमिगत  जल  और  निकट  के  कूचों

 के  पानी  के  विषेला हो  जाने  के  बारे  में  सूचना
 उपलब्ध  नहीं  है  ।  इसकी  जड़ों  के  विष  (यदि

 2795  LS—4.

 कोई  दो)  का  विश्लेषण  करने  की  व्यवस्था

 कीजारहीहै।

 Plots  of  land  for  residential  bouses
 sold  by  auctiog  by  0.  D  A.

 4933.  SHRI  SAT  PAL  KAPUR:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  be  pleased  to  state:

 (a)  the  total  number  cf  plots  of
 land  for  residential]  houses  sold  by
 auction  by  D.  D.  A.  during  the  year
 972  and  upto  the  30th  November,
 during  1973;

 (b)  the  maximum  and  minimum
 rates  at  which  the  said  plots  were
 sold  by  auction  in  various  locahties;

 (९)  the  total  number  of  plots  of
 land  for  residential  hcuses  allotted  to
 the  middle-income  and  low-income
 group  people  separately  during  the
 period  as  mentioned  in  (a)  above  ty
 direct  sale  or  through  draw  of  lots;
 and

 (9)  the  future  plans  of  Government
 to  allot  plots  of  land  to  middle  income
 or  Jow  income  group  peuple  in  Delhi
 by  draw  of  lots  or  by  Cire:t  sale  at
 the  reserved  price?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMENT-
 ARY  AFFAIRS  AND  IN  THE  MINIS-
 TRY  OF  WORKS  AND  HOUSING
 (SHRI  OM  MEHTA):  (a)  797  during
 972  and  426  during  973  (upto  30th
 November,  1973).

 (b  A  statement  is  attached.

 (c)  29  to  Middle-income-Group  and
 3  to  Low-Income-Group,

 (9)  The  emphasis  is  on  construct-
 ing  flats  on  group  housing  basis  on
 land  earmarked  for  middle-income
 and  Low-income  group  people  for
 allotment  to  these  categories,  instead
 of  allotting  plots  to  them.
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 Statement

 Sl.  Residential  Scheme  Maxi-  Minimum
 Ni  mum  rate  rate

 per  sq.  per  sq. mtr

 Rs,  Rs.
 I  Pankha  Road  216+34,  6357

 2  Malvia  Nagar  +32"  39  ror"  89
 3  Masjid  Moth  348° 26  322°98
 4  Friends  Colony  346-36  gm"  80

 5  Safdarjang  39249.  205°09
 6  GreaterKailashII  (227°  77  II6°5

 7  ‘Paschimpuri  147° 50,  777०७
 8  Wazirpur  323"77  ‘122°  78
 9  Najafgarh  Road  236°04  213°  24
 10  Jhitmil  Ph.  J  10S"  63  ‘1OS*  63
 In  Naraina  322.67  ‘193°  89
 12  Masjid  Moth

 (mear  Niti  Bagh)  397°48  (216-05

 Strike  in  D.  0.  A.

 4934.  SHRI  SAT  PAL  KAPUR;  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  be  pleased  to  state:

 (a)  whether  the  employees  of  D.D.A.
 were  on  strike  during  the  third  week
 of  November,  ‘1973;

 (b)  if  so,  their  demands  and  the
 number  of  days  for  which  the  strike
 continued  and  the  conditions  on  which
 the  said  strike  was  called  off;

 (c)  whether  during  the  period  of
 strike  no  application  forms  were
 issued  to  public  for  the  middle  and
 low  income  groups  flats  recently  re-
 leased  for  allotment  to  these  persons;
 and

 (a)  whether  in  view  of  this,  the
 last  date  of  receipt  of  completed  ap-
 plications  from  intending  buyers  of
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 these  flats  has  been  extended;  if  so,
 the  particulars  thereof;  and  if  not  the
 reasons  for  not  extending  the  date
 for  receipt  of  applications  when  the
 forms  were  issued  late?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMENT-
 ARY  AFFAIRS  AND  IN  THE  MINIS-
 TRY  OF  WORKS  AND  HOUSING
 (SHRI  OM  MEHTA):  (a)  A  section  of
 the  employees  of  DDA  was  on  strike
 in  November,  1973.

 (b)  The  main  and  immediate  de-
 mand  of  the  strikers  was  that  the
 Police  should  take  action  against  those
 who  had  demonstrated  before  the
 office  of  the  DDA  and  created  a  law
 and  order  problem  on  5th  November,
 1973.  Their  other  important  demands
 related  to  payment  of  arrears  of  bonus,
 promotion,  confirmation,  revision  of
 pay  scalea,  reservation  of  pests  for
 Scheduled  Castes/Tribes  and  back-
 ward  classes  etc.  The  strike  continued
 from  5th  November,  973  to  ‘21st
 November  1973.  It  was  called  off
 after  the  strikers  had  met  the  I.  G.  of
 Police,  Delhi,  and,  the  Management  6
 the  DDA,  and  certain  agreements
 arrived  at  on  their  demands.

 (c)  No,  Sir.  285  application  forms
 were  sold  during  the  period  from  6th
 November,  973  to  20th  November,
 1973.

 (d)  The  last  day  was  extended
 wherever  the  receipt  of  applications
 was  affected  by  the  strike.

 Allotnent  of  10  flats  to  persons  irres-
 pective  of  Income  of  Registration  hy

 8.  9.  A
 4935.  SHRI  SAT  PAL  KAPUR:  Will

 the  Minister  of  WORKS  AND  HOUS-
 ING  be  pleased  to  state:

 (a)  whether  the  Delhi  Development
 Authority  have  constructei  00  flats
 to  be  allotted  to  any  person  whether

 a  Ey
 himself  registered  with  the

 or  not  and  irrespective  of  his
 income:
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 (b  if  so  the  justification  thereof;
 and

 (c)  whether  Government  would  en-
 sure  that  in  future  the  0.  0.  A.  cons-
 tructs  houses  only  for  the  middle-in-
 come  and  low-income  group  people
 and  not  for  affluent  or  high-income
 group  people  ag  those  people  can  very
 well  avail  of  the  benefit  by  the  sale
 of  plots  by  auction  scheme  of  the

 D.  D.  A?

 THE  MINISTER  OF  STAC  E  'N  THE
 DEPARTMENT  OF  PARLIAMENT-
 ARY  AFFAIRS  AND  IN  THE  MINIS-
 TRY  OF  WORKS  AND  HOUSING
 (SHRI  OM  MEHTA):  (a)  Yes.  Sir.

 (b)  and  (०).  Out  of  about  10,600,
 houses  released  recent'y  all  except
 00  flats  are  intended  for  allotment  to
 the  Janta,  Low  and  Middle  Income
 Groups.  The  00  flats  in  question  are
 expected  to  cater  to  the  needs  of  the
 Upper  Middle  Income  Group.

 Service  Plan  of  the  Dera  Ismail  Khan
 Housing  Society,  Dethi

 4936.  SHRI  SOMNATH  CHATIER-
 JEE:  Will  the  Minister  of  WORKS
 AND  HOUSING  be  pleased  to  refer

 to  the  reply  given  to  Unstarred  Ques-
 tion  No.  559  dated  the  2nd  April,  973
 and  state:

 (a)  whether  the  Dera  Ismail  Khan
 Housing  Society,  Dethi  Service  Plan
 has  been  approved  by  the  D.  D.  A./
 MCD  as  requested  by  the  Delhi  Ad-
 ministration;  if  so,  when:

 (b)  if  not,  the  efforts  made  in  this direction  and  by  what  time  the  Ser
 vice  Plan  is  likely  to  be  approved;

 (c)  if  so,  whether  any  target  date
 has  been  fixed,  in  the  light  of  the
 Present  development  of  the  land  by
 the  society,  to  allot  the  developed  land

 ma
 share-holders  of  the  Society; a

 (d)  the  respective  quarterly  pro-
 87888  made  by  the  Society  for  develop-
 ment  of  the  land,  during  the  periods
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 ending  March,  June,  Sevtember  and
 that  likely  to  be  made  by  the  end  of
 November,  39737

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMENT-
 ARY  AFFAIRS  AND  IN  THE  MINIS-
 TRY  OF  WORKS  AND  HOUSING
 (SHRI  OM  MEHTA):  (a)  and  (b).
 The  Sewerage  plan  has  seen  approved
 and  released  by  the  Delhi  Develop-
 ment  Authority  to  the  society  on
 ‘12-12-1973.

 The  plans  for  Storm  Water  Drains
 and  Water  Supply  are  yet  to  be  ar-
 proved.  It  is  not  possible  to  indicate
 by  when  these  are  likely  to  be  ap
 proved.

 (c)  Government  are  nct  aware
 whether  the  Society  has  fixed  any  tar-
 get  date.

 (9)  No  progress  report  has  been
 received  from  the  Society  after  the
 quarter  ending  Deceinber  1972,

 New  Model  Bye-laws  applicable  to  Dera
 Ismail  Khan  Cooperative  Housing

 Society  Ltd.,  Delhi

 4937.  SHRI  SOMNATH  CHATTER-
 JEE:  Will  the  Minister  of  AGRICUL-
 TURE  be  pleased  to  refer  to  the  rcply
 given  to  Unstarred  Question  No.  5520
 dated  the  2nd  April  573  8७3  state:

 (a)  whether  the  Lerna  Isa‘:  Khan
 Cooperative  Housing  Society,  Delhi
 had  adopted  the  new  model  bye-laws
 applicable  to  the  Delhi  Union  Territory
 Housing  Societies;  if  so,  when:

 (b)  whether  the  society  has  called
 for  affidavits  from  their  share  -holcers
 under  the  new  model  bye-laws;  and

 (c)  if  not,  the  reasons  therefor,  ard
 whether  Government  provise  to  fix  2
 date  for  calling  these  affidavits  in  the
 interest  of  the  share-holders  who  do
 not  own  their  houses  in  Delhi  in  their
 own  name  or  in  the  na‘nes  of  their
 dependents?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE:  (a)  No,
 Sir.

 (b)  Does  not  arise.

 (c)  The  Delhi  Admuimstistron  ts
 examining  whether,  !egaiiv  thr  socicty
 could  be  directed  to  adopt  new  incdel
 bye-laws  and  also  io  fur:‘th  the  affi-
 davits.

 भूमिहीन  श्रमिकों  और  हरिजनों  के  आवास
 निर्माण  के  बारे  में  मध्य  प्रदेश  को  योजना

 4938.  श्री  गंगा  चरण  दीक्षित  :  क्‍या
 निर्माण  ओर  झावबास  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  मध्य  प्रदेश  सरकार  ने  वर्ष
 1973-74  #  ग्रामीण  क्षेत्रों  में  भूमिहीन

 श्रमिक  और  हरिजनों  के  लिए  मकान  बनाने
 की  क  योजना  केन्द्रीय  सरकार  को  भेजी  है  ;

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में  मध्य
 प्रदेश  सरकार  ने  कितनी  धनराशि  की  मांग
 की  ;  और

 (ग)  केन्द्रीय  सरकार  द्वारा  इस  सम्बन्ध
 में  कितनी  धनराशि  दी  गई  है  अथवा  देने  का

 संसदीय  कार्य  विभाग  तथा  निर्माण
 ओर  आवास  मंत्रालय  में  राज्य  मंत्री  श्री
 होम  मेहता  )  :  (क)  कौर  (ख)  :  मध्य

 प्रदेश  सरकार  ने  ग्रामीण  क्षेत्रों  में  भूमिहीन
 मजदूरों  को  प्रवास-स्थल  देने  की  योजना
 के  अंतगर्त  राज्य  में  9,18,000  ग्रा वास-
 स्थल  देने  के  लिए  i4  करोड़  रुपये  की
 केन्द्रीय  सहायता  मांगी  है  ।

 (ग्र)  मध्य  प्रदेश  सरकार  से  प्राप्त  किसी
 पी  परियोजना  के  प्रस्ताव  को  निम्नलिखित
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 कारणों  से  स्वीकार  करना  अभी  तक  सम्भव
 नहीं  हो  सका  है  ic

 (i)  राज्य  सरकार  ने  उन  भूमिहीन
 मजदूरों  को  वास-भूमि  भ्र धि कार  देने  के  बारे  में
 अभी  तक  कानून  नहीं  बनाया  है  जिन्होंने  निजी

 भूमि  पर  मकान/शुग्यिया  बनाई  हैं  -  यह  शर्त
 उन  आवश्यक  शर्तों  में  स  एक  है  जो  इस  योजना
 के  अंतगर्त  केन्द्रीय  सहायता  प्राप्त  करने  के
 लिए  पूरी  की  जानी  हैं  ?

 (ii)  योजना  को  देश  भर  में  कार्यान्वित
 करने  के  लिए  वर्ष  1973-74  में  5.00
 करोड़  रूपये  की  बजट  व्यवस्था  की  गई  थी
 जिसे  मितव्ययिता  के  उपाय  के  रुप  में  घटाकर
 3.5  करोड़  रुपये  कर  दिया  गया  है  ।  वर्ष
 1972-73  में  अनुमोदित  परियोजनाओं  के

 सम्बन्ध  में  लगभग  2  करोड़  रुपये  की  बची

 हुई  वचनबद्धताओं  की  तलना  में  a.  5  करोड़
 रुपये  की  यह  घटायी  गयी  राशि  व्याप्त
 समझी  जाती  है  ।  इसे  देखते  हुए,  इस  योजना
 के  गन् हर् गद  वर्ष  1973-74  में  मध्य  प्रदेश

 सहित  कमी  भी  राज्य  सरकार  को  नई  परि-
 योजनायें  स्वीकृत  कर  के  नई  वचनवद्धतायें
 करना  अभी  तक  उपयु का  नहीं  समझा  गया  है  t

 मध्य  प्रदेश  को  नाइट्रोजन  उर्वरक  का  झा वंदन

 4939.  श्री  गंगा  चरण  दीक्षित  :

 क्या  कृषि  मंत्री  यह  बताने  77  कृपा  करेंगे  कि  :

 (क)  जनवरी  973  से  जुलाई  973

 तक  मध्य  प्रदेश  को  कुल  कितना  नाइट्रोजन

 उर्वरक  का  आवंटन  किया  गया  ;  और

 (ख)  इस  अवधि  में  राज्य  को  वास्तव

 में  नाइट्रोजन  उर्वरक  की  कितनी  मात्रा  दी

 गई  ?
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 कृषि  संत्राल्य  मे  राज्य  मंत्री
 (  श्री  झग्णा  साहिब  dito  fad  )  :

 (क)  और  (ख).  फरवरी.  973  @

 जुलाई,  i973  के  दौरान  केन्द्रीय  उबर
 पूल  से  मध्य  प्रदेश  को  आवंटित  की  गई,
 और  वास्तव  में  दी  गई  नाइट्रोजन  उर्वरकों
 की  मात्रा  इस  प्रकार  है.  —

 आवंटित  नाइट्रोजन॒  वास्तव  में  दी  गई
 की  मात्रा  (एन  की  मात्रा  )

 15,405,

 टिप्पणी  :  (=)  फरवरी  से  जुलाई,  973  की
 अवधि  के  दौरान  वास्तव  में  इससे  अधिक  सप्लाई
 की  गई  जो  कि  कुल  9,359  मीटरी  टन  एन
 की  थी  लेकिन  इसमें  से  3,954  मीटरी  टन  जो
 कि  खरीफ,  की  सप्लाई  से  अधिक  थी,  उसकी
 गणना  रबी  973-74  %  अग्रिम  आवंटन
 में  की  गई  थी  ।  यह  मात्रा  राज्य  सरकार  के

 मन  रोध  पर  विशेष  रूप  से  जार;  की  गई  थी  ।

 15,405  (क)

 74

 विदेशों  को  भज  गये  शैक्षणिक  प्रतिनिधि
 मंडल

 4940  शनी  गंग/यरण  दीक्षित  :  क्‍या

 शिक्षा,  समाज  कल्याण  ज़ोर  संस्कृति  मंत्री

 यह  बनाने  की  पा  करेंगे  कि:

 (क)  चाल  वर्ष  में  पत्नी  शेक्षणिक  प्रति-

 निधिमण्डल  विदेशों  को  भेजे  गये  ;  और

 (ख)  प्रत्येक  प्रतिनिधि  मण्डल  में  सम्मी-
 लित  व्यक्तियों  के  नाम  कया  हैं  और  वे  किस
 किस  राज्य  के  हैं  ?

 शिक्षा  और  समाज  कल्याण  मंत्रालय
 तब  संस्कृति  विन 1  में  उपमंत्री

 (  को  To  पी  यादव  )  :  (क)  और

 (ख).  973  %  केलेण्डर  वर्ष  में  नौ।
 उनके  ब्यौरे  संलग्न  विवरण  में  दिए
 गए  हैं

 विवरण

 973  44  के  दोरान  शिक्षा  प्रतिनिधियों  के  नाम  उस  राज्य  का  नाम,
 झौर  समाज  कल्याण  तथा  जहां  के  प्रतिनिधि
 संस्कृति  मंत्रालय  द्वारा  हैं।
 विदेशों  में  भेजे  गए  शैक्षणिक
 प्रतिनिधि  मंडल  का  क्रमांक

 l  2  3

 L.  l  श्री  रामस्वरूप  चितकारा_  दिल्ली
 निदेशक  (वि०  )  शिक्षा,
 समाज  कल्याण  तथा  संस्कृति
 मंत्रालय,  नईदिल्‍ली

 2.  श्री  आर०  बी०  छाबड़ा,  सचिव,  दिल्ली
 विश्वविद्यालय  अनुदान  आयोग,
 नई  दिल्‍ली  ।

 2.  Tio  एम०  बी0  माथुर,  निदेशक,  राजस्थान
 राष्ट्रीय  स्टाफ  कालेज,
 नई  दिल्ली  v
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 2  3

 3.  श्री  जे०  वीरा.  राघवन,  तमिलनाडु
 निदेशक  (मां  वित०)  ,
 शिक्षा,  समाज  कल्याण  तथा
 संस्कृति  मंत्रालय,  नई  दिल्ली  ।

 4  श्री  भाई  यू०  राम चन्दानी  महाराष्ट्र
 ओवर  सचिव  ,  शिक्षा,  समाज
 कल्याण  तथा  संस्कृति  मंत्रालय  ,
 नई  दिल्‍ली  1

 १.  श्रीमती  वी०  मूले,  उप  शिक्षा  विहार
 सलाहकार,  शिक्षा,  समाज
 कल्याण  तथा  संस्कृति  मंत्रालय,

 ge

 नई  दिल्‍ली  ।
 *  2.  प्रो0०  एम0  वी०  माथुर,  राजस्थान

 निदेशक,  राष्ट्रीय  स्टाफ  कालेज,
 नई  दिल्‍ली  ।

 6.  डा०  एस०  एम०  एस०  चारी,  मैसूर
 सयुक्त  शिक्षा  सलाहकार  ,
 शिक्षा,  समाज  कल्याण  तथा
 संस्कृति  मंत्रालय  ,  नई  दिल्ली।

 7.  श्री  एम०  कृष्णमूर्ति,  प्रथम  तमिलनाडु
 सचिव,  भारतीय  दूतावास  ,
 पैरिस  ।

 8.  .  श्री  आई०  डी०  एन०  साही,  उत्तर  प्रदेश
 सचिव,  शिक्षा,  समाज  कल्याण
 शौर  संस्कृति  मंत्रालय,  नई
 दिल्ली  ।

 2.  श्री  जे०  पी०  नाइक,  सदस्य  महाराष्ट्र
 सचिव,  शिक्षा,  समाज  कल्याण
 तथा  संस्कृति  मंत्रालय,  नई
 दिल्ली  ।

 we  प्रो०  आर०  एन०  डोगरा,  मंत्री  दिल्ली
 (शिक्षा  कौर  विज्ञान,  ),

 भारतीय  उच्च  आयोग,  लन्दन  ।
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 Inventory  of  Existing  Forest  Research

 SHRI  C.  K.  JAFFER  SHARIEF:
 SHRI  M.  S.  PURTY:

 Will  the  Minister  of  AGRICULTURE
 be  pleased  te  state:

 494°.

 (a)  whether  Government  have  con-
 sidered  the  urgency  of  carrying  out  an

 inventory  of  existing  forest  researches
 to  delineate  suttable  ‘catchments’  for
 locating  new  forest  based  industries;
 and

 (b)  if  so,  the  encouragement
 Government  has  given  in  respect  of
 man-made  forests?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (PROF  SHER  SINGH):  (a)  Yes  Sir,
 Government  is  aware  of  the  urgency
 of  preparation  of  inventories  of  exist-
 ing  forest  resources  to  indentiiy  suit-
 able  catchments  for  locating  new
 forest  based  industries.  A  project
 ‘Pre-Investment  Survey  of  Forest  Re-
 sources  was  taken  up  in  965  as  a
 joint  UNDP/FAO/Govt.  of  India  Pro-
 ject  with  a  view  to  assesss  the  eco-
 nomic  availability  of  forest  resources
 for  development  of  wood  based  indus-
 tries.  On  the  expiry  of  this  project,
 Government  of  India  has  continued
 this  activity.

 The  object  of  the  surveys  under  these
 schemes  is  assessment  of  existing  raw
 material  resources  for  various  wood
 based  industries  like  paper  and  pulp,
 panel  Board  etc.  The  results  of  the
 surveys  are  available  for  setting  up

 of  wood  based  industries  and  in  fact,
 it  has  already  formed  the  basis  for
 setting  up  of  paper  and  Pulp  Mills  by
 Hindustan  Paper  Corporation.

 (b)  Gcvernment  has  been  keen  on  the
 establishment  of  Man-Made  Forests
 to  increase  raw  materia]  resources  for
 wood  based  industries.  So  far  about
 2  million  hectares  of  Man-Made
 Forests  have  been  raised  under  var-
 jous  Development  Schemes.  During
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 4th  Five  Year  Plan,  schemes  like
 ‘Plantation  of  Quick  Growing
 Species’.  ‘Econmic  Plantation  for  In-
 dustrial  &  Commercial  Uses  ete.’
 were  taken  up  to  augment  the  extent
 of  Man-Made  Forest  in  the  country.
 As  projections  have  revealed  that  the
 total  industrial  wood  raw  materia]  re-
 quiremnt  will  be  about  25  million
 cum.  by  4980  and  40  million  cu.m.
 by  1990,  it  is  proposed  to  increase  the
 tempo  of  activities  for  establishment
 of  Man-Made  Forests  during  5th  Five
 Year  Plan.  Various  schemes  have,
 therefore,  been  included  to  raise  8
 lakh  hectares  of  Man-Made  Forests  for
 Industrial  uses.  As  it  wil]  not  be
 possible  to  meet  expenditure  for  these
 schemes  from  the  Plan  funds  alone,
 it  has  been  proposed  to  set  up  Forest
 Development  Corporations  to  obtain
 funds  form  Institutional  resources.  To
 promote  setting  up  these  Corpora-
 tions  the  Govt.  of  India  have  also
 made  a  provision  of  Rs.  30  crores  for
 contributing  to  the  equity  share
 capitaL

 Supply  of  water  and  electricity  in
 Greater  Kailash-II,  New  Delhi

 4942.  SHRI  BISHWANATH  JHUN-
 JHUNWALA:  Will  the  Minister  of
 WORKS  AND  HOUSING  be  pleased
 to  refer  to  the  reply  given  to  Un-
 starred  Question  No.  0l2  on  the  9th
 November,  973  regarding  supply  of
 water  and  electricity  in  Greater
 Kailash-II,  New  Delhi  and  state  the
 terms  and  conditions  that  are  to  be
 fulfilled  by  the  house  builders  to
 enable  them  to  get  water  and  electric
 connections  in  Blocks,  other  than  ©’?

 THE  MINISTER  OF  STATE  IN
 THE  DEPARTMENT  GF  PARLIA-
 MENTARY  AFFAIRS  AND  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  OM  MEHTA):  The  infor-
 mation  received  from  the  Delhi  Water
 Supply  aad  Sewage  Disposal  Under-
 taking  and  the  Delhi  Electricity
 Supply  Undertaking  is  given  in  the
 Statement  attached.
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 Statement
 Terms  and  conditions  for  water  and
 electricity  connections

 Water  connection:
 Water  connections  are  sanctioned  in

 all  Blocks  other  than  ©’  of  Greater
 Kailash-II  where  individual  con-
 sumers  apply  for  the  same.  Water
 connections  are  of  two  types:

 (a)  Water  consumed  for  construc-
 tion  of  houses.

 (ib)  Water  consumed  for  domestic
 purposes  after  completion  of  the
 houses.

 The  connections  for  both  the  types
 are  applied  on  prescribed  forms  by
 the  consumers  and  they  are  required
 to  furnish  proof  of  ownership  as  well
 as  an  attested  copy  of  the  sanctioned
 building  plan.  The  individual  con-
 sumers  are  required  to  deposit  de-
 velopment  charges/deficiency  charges
 payable  on  the  basis  of  the  area  of  the
 Plot.  These  development  charges  re-
 present  the  amount  of  deficiency
 charges  towards  the  water  and  drain-
 age  services  as  laid  down  by  the
 Delhi  Water  Supply  and  Sewage  Dis-
 posal  Committee  at  the  time  of  taking
 over  of  the  colony.

 While  sanctioning  connection  for
 construction  of  house  the  water
 charges  are  worked  out  on  the  basis
 of  cubical  contents  of  the  building
 proposed  to  be  constructed  by  the
 consumer.  He  is  required  to  pay
 water  charges  for  construction  pur-
 poses  in  advance  to  the  department
 with  the  condition  that  the  consumer
 shall  pay  the  charges  either  on  cubical
 contents  of  the  building  or  actual
 meter  reading.  whichever  is  higher.
 These  charges  are  adjusted  at  the  time
 of  regularising  the  construction  con-
 nection  into-domestic  connection  on
 the  production  of  application  for  com-
 pletion  certificate.

 For  water  connection  individual
 consumer  is  required  to  pay  a  total
 amount  of  Rs.  90.00  comprising  of
 meter  security  of  Ra  75.00  advance

 DECEMBER  uA  973  Written  Answers  80

 charges  of  Rs.  0.00  towards  the  con-
 sumption  of  water  alongwith  connec-
 tion  fee  of  Rs.  5.00  for  joining  in-
 dividual  connection  with  the  munici-
 pal  main.

 Electricity  connections.

 The  facility  of  temporary  connec-
 tion  for  construction  purposes  is  pro-
 vided  to  the  prospective  consumers
 on  formal  application  and  payment  of
 security  deposit  and  subject  to  the
 load  applied  for  being  technically
 feasible.  In  such  cases,  necessary  ser-
 vice  line  upto  D.E.S.U.  L.V.  mains  is
 required  to  be  provided  by  the  appli-
 cant  concerned  at  his  own  cost.  Such
 temporary  connections  are  normally
 given  for  a  period  upto  3  months  in
 the  first  instance.  Cases  for  their
 further  extension  could,  however,  be
 considered  on  merits.

 Permanent  connections  can  be  given
 only  if  the  mains  are  within  00  ft.
 of  the  premises  where  connection  is
 required.  In  such  cases  algo  the  pros-
 pective  consumers  are  required  to
 apply  on  the  prescribed  forms,  pay
 security  deposit,  service  line  charges
 and  development  charges,  produce
 proof  of  occupancy  and  test  report  and
 execute  other  connected  commercial
 formalities.

 Diversion  of  wheat  to  cOnfectionaries
 and  hotels  by  Delhi  Administration
 resulting  scarcity  and  cut  in  ration

 4943.  SHRI  BISHWANATH  JHUN-
 JHUNWALA:  Will  the  Minister  of
 AGRICULTURE  be  pleased  to  state:

 (a)  whether  the  Central  Govern-
 ment  have  conveyed  their  displeasure
 to  the  Delhi  Administration  for
 diverting  wheat  to  confectionaries  and
 hotels  recently  which  resulted  in
 wheat  scarcity  and  cut  in  ration;

 (b)  whether  the  Administration  has
 given  any  justification  for  their
 action;  and
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 (c)  if  so,  the  gist  thereof  and  when
 the  present  cut  in  the  supply  of  wheat
 in  Delhi  will  be  restored?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  to  (c).  The  Delhi  Administration
 has  been  advised  to  keep  the  public
 informed  about  the  changes  relating
 to  the  issue  of  foodgrains  from  the
 fair-price  shops  and  the  arrangements
 made  to  issue  any  other  type  of  food-
 grains  in  lieu  of  reduction,  if  any,  in
 the  quantum  of  cereals  like  wheat
 and  rice.  Due  to  operational]  reasons
 a  temporary  cut,  which  was  imposed
 by  the  Delhi  Administration  in  the
 cereals  quota  to  card  holders  for  the
 second  fortnight  of  November,  1973,
 has  been  restored  with  effect  from
 ‘1-12-1972,  During  the  period  when
 the  cut  was  imposed,  maize  was  given
 in  lieu  of  the  reduction  in  the  cereal
 unit.

 Medical  bills  by  F.C.L  employees
 4944.  SHRI  BISWANATH  JHUN-

 JHUNWALA:  Will  the  Minister  of
 AGRICULTURE  be  pleased  to  state:

 (a)  whether  an  employee  of  the
 Food  Corporation  of  India  drawing
 Rs.  200  as  basic  also  draws  Rs.  500
 per  month  as  Medical  reimbursement
 bill;

 (b)  what  has  been  the  total  amount
 of  bill  paid  by  the  Food  Corporation
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 of  India  during  the  last  three  years in  different  zones;
 (c)  whether  the  amount  is  increas-

 ing  every  year,  and  if  so,  whether
 Government  has  asked  the  Corpora-
 tion  to  have  a  full  probe  into  the
 matier;  and  if  so,  the  findings  thereof;
 and

 (d)  whether  in  many  of  the  cases
 ficticious  bills  are  put  up;  ang  ‘f  80,
 whether  any  machines  being  devised
 to  ensure  that  only  genuine  bills  are
 paid  and  false  voucher  submission  is
 punished?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  There  are  a  few  instances  where
 the  medica]  reimbursement  bills  of
 the  employees  drawing  upto  Rs.  200
 as  basic  pay  amounted  to  Rs.  500  per
 month.

 (b)  to  (d).  A  statement  giving  the
 total  amount  of  medical  bill  paid  by the  FCI  during  the  last  three  years in  different  Zones  is  attached.  There
 had  been  some  cases  where  ficticious
 bills  were  put  up.  In  every  case
 where  prima-facie  evidence  is  found
 against  the  employee,  the  matter  is
 referred  to  the  Central  Bereau  of
 Investigation.  The  scrutiny  of  the
 bill  and  the  mode  of  payment  have
 been  tightened  up  and  the  monetary
 limits  up  to  which  the  Controlling Officer  can  pass  such  bills  have  been’
 restricted.

 STATEMENT
 Amount  in  Rupees/Crores

 Name  of  the  Zone  1970-77  1971-72  3972-73
 Prov.)

 Head  Office  0°03  0°05  0°05
 North  Zone  ०*  77  ०.77  0°23
 South  Zone  orrr  ors  org
 East  Zone  0°37  oO  72  I°47
 West  Zone  .  0°07  0°07  0°09

 TOTAL  0°69  r°i6  I°98
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 Rural  hespitals  in  Madhya  Pradesh
 receiving  Central  assistance

 4945.  SHRI  MARTAND  SINGH:  Will
 the  Minister  of  HEALTH  AND  FAMI-
 LY  PLANNING  be  pleased  to  state:

 (a)  the  number  of  rural  hospitals  in
 the  State  of  Madhya  Pradesh  which
 are  receiving  assistance  from  the
 Central  Government,  District-wise;

 (b)  whether  there  is  any  scheme
 under  the  consideration  of  Govern-
 ment  under  which  such  assistance  is
 to  be  increased;  and

 (c)  if  so,  the  salient  features  of  the
 scheme?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A.  K.
 KISKU):  (a)  to  (c).  The  Government
 of  India  do  not  give  any  assistance  to
 the  rural  hospitals  in  the  country  in-
 cluding  those  in  Madhya  Pradesh.
 However  700  per  cent  Central  assist-
 ance  is  provided  for  the  appofntment
 of  differential  basic  health  service
 Staff  in  accordance  with  the  approved
 pattern  in  the  Primary  Health  Centres
 which  have  entered  the  maintenance
 phase  of  the  National  Malaria  Eradi-
 cation  Programme.  In  Madhya  Pra-
 desh  none  of  the  Primary  Health
 Centres  has  entered  the  maintenance
 phase.

 A  scheme  for  upgradation  of  select-
 ed  Primary  Health  Centres  to  30-
 bedded  rural  hospitals  during  the
 Fifth  Plan  is  under  consideration.  The
 number  of  Primary  Health  Centres  to
 be  upgraded  in  different  States  will
 be  decided  when  the  position  regard-
 ing  allocation  of  funds  for  the  purpose
 is  finally  known.  However,  about
 283  Primary  Health  Centres  are  ex-
 pected  to  be  upgraded.  Each  Commu-
 nity  Development  Block  is  expected  to
 have  one  Primary  Health  Centre.  A
 set  of  4  Blocks  will  be  entitled  to  have
 One  upgraded  Primary  Health  Centre
 which  wil]  have  30  beds  and  other
 specialised  services.
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 The  intention  of  this  scheme  is  to
 provide  both  generalised  as  well  as
 commonly  needed  specialised  services
 in  medicine,  surgery,  gynaecology  and
 obstetrics  including  X-ray  and  labora-
 tory  facilities  in  rural  areas.  Each
 upgraded  Primary  Health  Centre  will
 cater  to  a  population  of  about  3.20
 to  4  lakhs.

 Darbhanga-Forbesganj  Link  Road

 4946.  SHRI  BHOGENDRA.  JHA:  Will
 the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  Darbhanga-Forbesganj
 link  of  the  Bareilly-Amingaon  strate-
 gic  Road  decided  upon  in  963  running
 parellel  to  the  Northern  Border  has  not
 yet  been  completed;

 (b)  whether  the  completion  of  this
 link  was  finally  decided  by  the  Minis-
 tries  of  Finance,  Defence  and  Foreign
 Trade  in  a  joint  meeting  with  the  Gov-
 ernment  of  Bihar  but  only  rupees  two
 crores  were  earmarked  for  the  Fourth

 SHIPPING

 did  not
 Focbensens  link.  At  the  meeting  held
 in  September  1970,  which  was  presid-
 ed  over  by  the  Minister  of  Shipping
 and  Transport  ‘and  attended  among
 others  by  the  Minister  of  Defcnce,
 Minister  of  Foreign  Trade,  Chief  Minis-
 ter  of  Bihar,  Minister  of  Public  Works
 Devartment,  Sihar,  and  the  State
 Planning  Minister,  an  amount  of  Rs.  2
 crores  was  suggetsea  for  utilisation
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 during  the  4th  Plan  period,  for  the
 Darbhanga-Forbesganj  link  road  in-
 cluding  bridges  on  Kosi  and  Kamala
 from  the  funds  that  would  be  avail-
 able  for  the  strategic  road  works.
 Thereupon  it  was  decided.  in  consul-
 tation  with  the  Ministries  of  Finance
 and  Defence  that  this  link  then  rough-
 ly  estimateg  to  cost  Rs,  23  crores  be
 taken  up;  the  State  Government  had
 to  carry  out  necessary  surveys  and
 investigations  and  send  detailed  esti-
 mates  and  plans  for  sanction  to  the
 Government  of  India.  The  detailed
 estimate  for  the  road  including  the
 bridges  on  Kosi  and  Kamala  is  yet  to
 be  receiveq  from  the  State  Govern-
 ment.  According  to  the  rough  cost
 estimate  furnished  recently  by  the
 State  Government,  .the  project  is
 likely  to  cost  Rs.  47  crores  approxi-
 mately.  Expenditure  during  4th  Plan
 can  be  authorised  only  after  receipt  of
 detailed  estimates  and  plans  from  State
 Government  and  their  examination  in-
 cluding  the  aspect  of  increased  cost
 and  their  sanction  by  Government  of
 India.  For  this  the  State  Government
 is  still  awaiting  results  of  some  in-
 vestigations.

 The  provision  for  the  5th  Plan  can
 be  finalised  only  after  the  5th  Plan
 proposals  have  been  finalised.

 Inter-University  Conference  on  Legal
 Education  Organised  by  Nagpur

 University
 4947.  SHRI  K.  M.  MADHUKAR.

 SHRIMATI  SAVITRI  SHYAM:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  the  attention  of  Govern-
 ment  has  been  drawn  to  the  speeches
 made  by  the  dignitaries  resolutions
 Passed,  decisions  taken  and  suggestions
 Inade  at  a  two-day  Inter-University
 Conference  on  Legal  Education  orga-
 nised  by  the  Nagpur  University  as  -a
 part  of  its  Silver  Jubilee  Celebration
 in  the  month  of  November,  1973;

 (b)  if  so,  broad  outlines  thereof;
 (c)  the  reaction  of  Government  and.

 the  judiciary  thereto;  and

 (d)  the  action  taken  or  proposed  to
 be  taken  by  Government  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHERI
 D.  P.  YADAV):  (a)  and  (b).  Accord-
 ing  to  the  information  furnished  by
 the  Nagpur  University,  a  two-day
 Inter-University  Conference  on  Legal
 Education  in  India  was  held  on  Novem-
 ber  0-ll,  973  under  the  auspices  of
 the  Golden  Jubilee  Committee  of  ihe
 University.  The  Conference  discussed
 the  problem  of  legal  education  and
 functions  of  law  and  lawyers.  No
 formal  resolutions  were  passed.  ‘Gov-
 ernment  has  not  received  any  proposal
 from  Nagpur  University  on  the  sub--
 ject.

 (c)  and  (d).  Do  not  arise.

 Utilisation  of  waste  products  in
 Slaughter  Houses

 4948.  SHRI  K.  KODANDA  RAMI
 REDDY:

 SHRI  G.  Y.  KRISHNAN:

 aoe
 the  Minister  of  AGRICUL-.

 E  be  pleased  to  state:

 (a)  whether  Government  have  cer-
 tain  schemes  under  consideration  to
 utilise  the  waste  products  in  slaughter
 houses;  and  if  so,  the  outlines  there-
 of;

 (0)  the  places  where  these  sche-.
 mes  are  likely  to  be  started;

 (e)  the  approximate  gain  of  foreign
 exchange  therefrom;  and

 (d)  the  approximate  number  of
 educated  and  uneducated  unemployed
 to  be  absorbed  by  the  above  schemes?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (PROF.  SHER  SINGH):  (a)  Yes,  Sir.
 The  slaughter  House  waste  products
 Such  as  blood,  horns,  hooves  intestines
 and  offals/organs  not  fit  for  human
 consumption  are  generally  under  utili-
 sed  or  are  not  properly  utilised  in
 the  slaughter  houses.  In  order  to
 properly  and  economically  utilise  all
 these  valuable  by-products,  the  Gov-
 ernment  of  India  has  formulated  a
 scheme  for  the  modernisation  of  4
 slaughter  houses  in  the  4th  Five  Year
 Plan  for  providing  processing  facili-
 ties  on  scientific  lines  for  their  col-
 lection,  storage  and  utilisation.

 (0)  Fourteen  places  in  various  States
 namely,  Bangalore,  Madras,  Delhi,  Ke
 tala,  Hyderabad,  Lucknow,  Durgapur,
 Surat,  Kanpur  Bhopal,  Nagpur,  Goa,
 Jaipur,  Ahmedabad  have  already  been
 selected  ang  included  in  the  scheme
 for  setting  up  of  modern  slaughter
 houses  providing  all  necessary  facili-
 ties  for  the  utilisation  of  the  by-pro-
 ducts,  It  has  been  decided  to  take  up
 4  projects  for  implementation  in  the
 4th  Five  Year  Plan  at  Durgapur,  Goa,
 “Hyderabad  and  Bangalore.

 (c)  The  gain  in  foreign  exchange  to
 ‘be  obtained  from  all  these  I4  slaughter
 houses  is  under  study.  However  it
 thas  been  estimated  that.  by  modern-
 ising  four  slaughter  houses  (Bombay,
 Madras  Surat  and  Durgapur)  we  could
 realise  by-productg  worth  nearly  Rs.
 3.0  crores  out  of  which  we  can  have
 export  earnings  worth  Rs.  66.38  lakhs
 and  foreign  exchange  savings  (on  im-
 ports  of  fat  and  tallow)  worth  Rs.  50
 lakhs,

 (d)  It  is  estimated  that,  in  case  of
 these  fourteen  slaughter  houses
 schemes  come  into  operation,  appro-
 ximately  500  educated  unemployed
 may  be  absorbed.  In  addition  4,000
 uneducated  unemployed  are  likely  to
 ‘tbe  absorbed  in  these  schemes.
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 Decision  on  Grant  of  leave  to  Techni-
 cal  Assistant  of  Minta  Road  Press,
 New  Delhi

 4949,  SHRI  DHAN  SHAH  PRA-
 DHAN:  Will  the  Minister  of  WORKS
 AND  HOUSING  be  pleased  to  state:

 (a)  whether  after  two  years,  wait-
 ing  in  vain  for  favourable  Govern-
 ment  decision  on  the  grant  of  leave
 to  Technical  Assistance  of  Minto  Road
 Press,  New  Delhi  the  concerned
 Trade  Union  has  referred  the  case  to
 Labour  Conciliation  Authority;

 (b)  whether  these  workmen  were
 terminated  from  their  erstwhile  posts
 or  served  with  notice  for  change  in
 their  service  conditions,  which  is  es-
 sential  under  Clause  9-A  of  the  In-
 dustrial  Dispute  Legislation;  and

 (c)  whether  concerned  office  was
 not  aware  as  to  how  these  workmen
 are  to  be  dealt  with  in  regard  to  their
 entitlement?

 THE  MINISTER  OF  STATE  IN
 THE  DEPARTMENT  OF  PARLIA-
 MENTARY  AFFAIRS  AND  IN  THE
 MINISTRY  OF  WORKS  AND
 HOUSING  (SHRI  OM  MEHTA):
 (a)  Government  decision  on  the
 grant  of  leave  was  communicated  to
 the  Technical  Assistants  on  700  Au-
 gust,  1973.  Government  of  India
 Press,  Photolitho  Wing  Karamchari
 Sangh  referred  the  case  to  the  Labour
 Conciliation  Authority  on  l8th  Sep-
 tember,  ‘1973,

 (b)  No,  Sir.  The  persons  concerned
 were  in  non-industrial  establishment
 and  on  their  appointment  as  Techni-
 cal  Assistant  they  were  governed  by
 different  set  of  leave  rules.  The
 question  of  giving  any  notice  for  such
 change  in  leave  entitlement  did  not
 arise,

 (c)  On  receipt  of  representations
 from  the  persons  concerned,  the  Man-
 ager  of  the  Press  made  a  reference
 to  the  higher  authority  for  a  decision.
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 Operators  of  Xerox  Machines  in  IBM
 Unit  of  Litho  Press

 4950.  SHRI  NARENDRA  SINGH:
 Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state:

 (a)  since  the  introduction  of  Xerox
 machines  in  I.B.M.  Unit  of  Photo  Li-
 tho  Press  in  year  1971,  how  many  of
 its  Operators  have  resigned  so  far:

 (b)  how  many  internal  candidates
 have  been  appointed  on  this  post  and
 when;  and

 (c)  how  many  of  the  resigned
 Operators  were  taken  in  outside
 quota?

 THE  MINISTER  OF  STATE  IN
 THE  DEPARTMENT  OF  PARLIA-
 MENTARY  AFFAIRS  AND  IN  THE
 MINISTRY  OF  WORKS  AND
 HOUSING  (SHRI  OM  MEHTA):
 (a)  Three.

 (b)  Two,  in  March,  1972.

 (c)  All  the  operators  who  had  re-
 signed  were  recruited  through  Emp-
 loyment  Exchange  as  direct  recruits.

 Time-limit  for  Distribution  of  Surp-
 lus  Land  in  States

 4°5.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  76  on  i2th
 November,  978  regarding  land  ceil-
 ing  legislation  in  the  States  and
 state:

 (a)  whether  any  time-limit  has
 been  fixed  for  expeditious  compiet-
 ing  the  acquisition  and  distribution
 of  surplus  land  in  all  the  States  dur-
 ing  the  year  1973-74  and  if  s0,  the
 main  features  thereabout;  and  if  not,
 the  reasons  therefor;  and

 go

 (b)  whether  all  the  State  Land  Cei-
 ling  Acts  provide  for  the  formation
 of  popular  Committees  consisting  of
 those  believing  in  radica]  agrarian
 reforms  and  for  severe  penalties  of
 landlords  violating  the  provisions  of
 the  Acts;  and  if  so,  the  details  there.
 of  and,  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):.
 (a)  No,  Sir.  In  the  nature  of  things,
 it  is  difficult  to  set  a  time  limit  for
 the  acquisition  ang  distribution  of
 surplus  land;  a_  series  of  steps.
 have  to  be  taken  before  surplus  land
 can  be  identified,  acquired  and  distri-
 buted.  These  are  time-consuming
 and  it  is  difficult  to  follow  any  defi-
 nite  time  schedule  as  the  land-owner-
 has  to  be  given  adequate  opportunity
 for  notifying  his  land,  for  choosing
 the  specific  plots  og  land  he  can  hold
 within  the  ceiling,  and  in  certain:
 cases  for  making  appeal  to  the  ap-
 propriate  authority  against  the  deci--
 sion  of  the  surplus  land  scquiring-
 authority.

 (b)  The  Law  of  Kerala  _pravides:
 for  the  formation  of  village  level:
 and  taluk  level  committees.  The
 Orissa  law  provides  for  the  formation-
 of  District  Executive  Committees..

 A  large  number  of  State  Acts  pro--
 vide  for  penalties  for  violation  of
 varioug  provisions  of  the  law.  A.
 statement  on  this  is  laid  on  the  Table-
 of  the  House.

 (Placed  in  Library.
 6028/73).

 See  No,  LT—

 Pheto  Lithe  Press  and.  Letter  Press,
 Minto  Road,  New  Delhi

 4952.  SHRI  R.  V.  BADE:  Will  the
 Minister  of  WORKS  AND  HOUSING
 be  pleased  to  state:

 (a)  whether  Photo  Litho  and  Let-.
 ter  Presses  at  Minto  Road,  New  Delhi
 are  entirely  separate  to  each  other



 “gl  Written  Answers

 in  process  of  working  and  promotion-
 al  purpose  as  reported  by  study  teams
 eg.,  N.P.C.  and  Third  Pay  Commis-

 :  gion;

 (b)  whether  both  presses  have
 their  own  Trade  Unions  and  one
 Trade  Union  do  not  represent  griev-

 -ances  of  the  other  Press;

 (c)  whether  no  worker  of  one  press
 as  member  of  the  Trade  Union  of  the
 other  and  in  fact  one  union  cannot
 properly  represent  to  the  workers  of

 -other  press;  and

 (d)  if  so,  whether  Government
 propose  to  recognise  Trade  Union  of
 Photo  Litho  Press?

 THE  MINISTER  OF  STATE  IN
 THE  DEPARTMENT  OF  PARLIA-
 MENTARY  AFFAIRS  AND  IN  THE
 MINISTRY  OF  WORKS  AND
 HOUSING  (SHRI  OM  MEHTA):
 (a)  It  is  correct  that  Photolitho  and
 Letter  Press  are  two  different  tech-
 niques.  There  is,  however,  no  sepa-
 rate  Photolitho  Press  as  such.  There
 is  a  Photolitho  Wing  as  part  of  the
 Government  of  India  Press,  Minto
 Road,  New  Delhi.  There  are  separate
 recruitment  rules  and  promotional
 channels  for  posts  required  for  Pho-
 tolitho  Printing.  The  twe  wings  have
 a  common  Bindery  and  Reading
 Branch  for  the  purposes  of  promotion.

 (b)  No.  There  is  one  recognised
 union  which  represents  the  interests

 -of  the  Industrial  workers  of  the  Gov-
 ernment  of  India  Press,  Minto  Road.

 -New  Dethi.

 (०)  This  would  be  true  only  if
 there  were  two  separate  Presses.  All
 the  Industria]  Class  TTI  and  IV  emp-
 loyees  whether  they  are  working  in
 the  Letter  Press  side  or  Photolitho
 side  are  eligible  to  become  the  mem-
 bers  of  the  recognised  union.
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 (d)  The  policy  of  Government  to
 recognise  one  union  of  workers  from
 each  press  and  workers  are  eligible
 to  be  its  members.

 Reported  Statement  of  Chief  Minister
 of  U.P.  regarding  supply  of-  Fertili-

 zers
 4954.  SHRI  JYOTIRMOY  BOSU:

 Will  the  Minister  of
 TURE  be  pleased  to  state:

 AGRICUL-

 (a)  whether  his  attention  has  been
 drawn  to  the  statement  made  by  the
 Chief  Minister  of  U.P.  stating  that
 with  immediate  effect,  5  train  loads
 of  fertiliser  will  come  to  U.P.  every
 day  carrying  a  toal  of  3500  tonnes  of
 nitrogen;

 (b)  what  were  the  monthly  supply
 figures  of  fertilizer  to  U.P.  during
 last  2  months:

 (c)  whether  this  enhanced  supply
 is  being  given  to  each  and  every
 State;  and

 (d)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  This  Ministry  is  not  aware  of
 the  exact  statement  made  by  the
 Chief  Minister  of  U.P.  Supplies  from
 the  Central  Fertiliser  Pool  are  made
 to  different  States  by  the  Food  Cor
 poration  of  India  units  located  at
 different  ports  in  the  country,  in  keep-
 ing  with  the  allotments  and  instruc-
 tions  issued  by  the  Ministry  of  Agri-
 culture.  Due  to  various  operational
 factors  some  disparities  in  the  propor-
 tion  of  actual  supplies  made  by  the
 Pool  as  compared  to  the  supplies  due
 from  the  Pool,  develop  as  between
 different  States.  The  position  of
 actual  supplies  is  however,  reviewed
 from  time  to  time  within  the  FCI
 zones,  by  the  Zonal  Offices  of  the
 FCI,  and  by  the  Ministry  of  Agricul-
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 ture  in  respect  of  the  overall  supplies
 from  all  the  zones  and  action  is  taken
 to  correct  imbalances  as  quickly  a8
 possible.  A  review  of  the  positioa
 during  the  first  quurter  of  Rabi  13-74
 (i.e.  during  August-October  973

 quarter)  showed  that  in  case  of  a  few
 States  like  U.P.  Rajasthan,  Bibar,
 Tamil  Nadu,  Assam  and  Karnataka,
 the  percentage  of  supplies  made  _  to
 the  supplies  due  from  the  Pool  was
 relatively  very  low.  Instructions  were
 therefore  given  for  the  stepping  up
 of  the  supplies  to  these  States.  In
 case  of  UP.,  the  percentage  of  actual
 supplies,  vis-a-vis  supplies  due  as  on
 3lst  October,  973  was  only  28  per
 cent  for  Nitrogen  and  55  per  cent  for
 P2  O5.  Similar  figures  for  Punjab
 were  1  per  cent  for  Nitrogen  and
 69  per  cent  for  P205.  and  for  Haryana
 44  per  cent  for  Nitrogen  and  00  per
 cent  for  P205.  8  programme  of
 movement  from  different  ports  to
 U.P.  was  therefore  made  in  order  to
 correct  the  imbalances  of  the  first
 quarter.  This  programme  consisted
 of  movement  of  2  trains  a  day  from
 West  Zone  ports,  2  trains  a  day  from
 Visakhapatnam  port  and  about  half  a
 train  per  day  from  Calcutta  port.
 This  programme  would  have  arnounted
 to  only  about  2,500  tonnes  of  Nitro
 gen  per  day  and  not  3,500  tonnes  per
 day.  However  even  this  programme
 could  not  be  fully  implemented,  due
 to  operational  factors.  But  some
 enhancement  of  supplies  was  achieved
 and  helped  in  reducing  the  heavy
 imbelance  which  had  developed  in
 respect  of  U.P.  earlier.  It  may  further
 be  mentioned  that  despite  the  above
 steps,  as  on  30th  November,  973  the
 Percentage  of  supplies  made  to  sup
 plies  due  from  the  Pool  for  Nitrogen
 wes  40  per  cent  in  case  of  U.P.
 75  per  cent  in  case  of  Punjab  and
 62  per  cent  in  case  of  Haryana.  For
 P205  also  the  position  was  similar.
 the  percentages  being  66  per  cent  for
 U.P.  92  per  cent  for  Puntad  and  i00
 per  cent  for  Haryana.  The  raltive
 supvly  postion  for  U.P.  therefore
 continues  to  be  unfavourable.

 (9)  The  supeiies  of  fertilizer  mede
 from  the  Peel  and  non-Peol  sources
 to  U.P.  during  the  last  t2  months,  (e.
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 from  December,  7972  to  November.
 973  were  as  follows:

 Qnantity

 in
 nutrient

 December,  972  $0,355
 Jamuary,  7973  32,329
 February,  7973  46,490
 March,  7973  29,736
 April,  7973  17,448
 May,  7973  9,762
 Jane,  7973  24,070
 July  7973  25,596
 August,  7973 |  32,765
 September,  7973  38,761
 October,  1973  37,969
 November,  7973  37)734

 (९)  As  explained  in  para  (a)  above,
 enhanced  supply  of  fertiliser  from  the
 Pool  is  arranged  from  time  to  time  in
 respect  of  those  States  against  whom
 heavy  imbalances  develop.

 (d)  as  a  resit  of  review  of  the
 supplies  made  during  August-October,
 973  quarter  to  different  States,  as
 mentioned  in  part  (a)  above  instruc-
 tions  were  issued  for  enhanced  supplies
 mainly  to  UP.,  Rajasthan,  Bihar,
 Tamil  Nadu,  Assam  and  Karnataka,
 apart  from  the  priority  already  given
 to  Punjab  and  Haryana.

 Utilisation  of  Eastern  ‘Kesi  Canal
 Water  for  Irrigation  ia  Saharsa  and

 Purnea  Districls

 4955.  SHRI  JYOTIRMOY  BOSU:

 Will  the  Minister  of  AGRICUL-
 TURE  be  pleased  to  state:

 (a)  whether  the  utilisstian  of  eas-
 tern  Kosi  Canal  water  for  irrigation  in
 Saharsa  and  Purnea  Districts  covered
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 hardly  one-fifth  of  even  revised  com-
 mand  area  target;  and

 (b)  if  so,  the  factors
 for  the  same?

 responsible

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (PROF.  SHER  SINGH):  (a)  and  (b).
 The  Kosi  Eastern  Canal  System  was
 designed  to  irrigate  4.95  lakh  hac.  of
 cultural  area.  With  an  annual  inten-
 sity  of  115%,  of  C.C.A.  an  ultimate
 irrigation  retential  of  5.8  lakh  hect.
 envisaged.  By  March,  1972,  the  irri-
 gation  potential  createq  was  2.75  lakh
 hac.  under  the  Kosi  Eastern  Canal.
 The  corresponding  utilisation  stoog  at
 .30  lakh  hac.

 2.  Of  the  total  culturable  command-
 ed  area  of  6.27  lakh  hac.  (including
 .32  hac.  under  the  Rajpur  Canal),
 2.86  lakh  hac.  are  not  capable  of  being
 irrigated  by  the  gravity  canal  system
 being  in  high  patches  and  low  pockets
 subject  to  flooding  and  water-logging.
 Thus  the  ultimate  potential  of  the
 project  has  been  temporarily  brought
 down  till  such  time  remedial  measures
 under  consideration  are  undertaken  to
 restore  the  full  potential  anticipated
 in  the  sanctioned  project.

 3.  The  main  factors  responsible  for
 under-utilisation  of  the  created  irriga-
 tion  potential  are—

 (a)  Till  byepass  channels  were
 built  irrigation  supplies  could
 not  be  drawn  in  the  canal  due
 to  non-completion  of  the
 power  house.

 (b)  The  Project  provides  water
 courses  upto  One  cusec.  The
 cultivators  have  not  adequate-
 ly  responded  to  the  construc-
 tion  of  fiela  channels  below
 One  cusec.

 (c)  Siltation  in  the  head  reaches
 of  the  main  ang  branch
 canals  is  another  major  factor
 to  render  the  canal  system

 .  incapable  of  carrying  its  full
 ५  capacity
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 (d)  Work  on  land  shapping  and
 micro  land  levelling  has  lag-
 ged  behind.

 (e)  The  crop-pattern  envisaged
 under  the  project  has  not
 developed.

 (f)  The  consolidation  of  lan
 holdings  has  not  yet  been  done
 in  the  Kosi  area.

 (g)  Research,  Demonstration  and
 Extension  facilities  in  the
 command  area  are  inadequate.

 (h)  Infra-structure  facilities  such
 as  communications,  storage,
 marketing  etc.  are  inadequate.

 (i)  The  Satta  system  of  water
 supply  is  defective,  as  it  cau-
 ses  considerable  delay  and
 loss  to  the  cultivators  in  the
 judicious  application  of  wa-
 ter.

 Irrigated  Land  under  Crops

 4956.  SHRI  P.  VENKATASUB-
 BAIAH:  Will  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state:

 (a)  whether  irrigated  land  is  only
 one-fourth  of  the  area  under  crops;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  steps  proposed  to  be  taken
 in  the  matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (PROF.  SHER  SINGH):  (a)  Yes,  Sir.
 According  to  the  Land  Utilisation  Sta-
 tistics  available  for  the  latest  year
 970-7l,  the  irrigated  land  is  about
 one-fourth  of  the  area  under  crops.

 (b)  Gross  irrigated  area  in  950-5l
 was  22.56  million  hectares.  The  same
 has  increased  to  38.55  million  hectares
 in 1970-71  which  means  an  increase
 by  about  70  per  cent.  Since  however
 the  cropped  area  has  also  increased
 from  32  million  hectares  of  1950-51
 to  67  million  hectares  in  1970-71,  in-
 crease  of  grosg  irrigated  area,  as  re-
 flected  in  terms  of  percentage  of  crop-
 ped,  area  of  970-7i  works  out  to  23
 per  cent  only.  Secondly,  the  process
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 of  irrigation  development  is  time  con-
 suming,  in  spite  of  the  maximum  effort,
 subject  to  the  availability  of  financial
 and  other  resources,  being  put  in.

 (c)  Steps  taken  or  proposed  to  be
 taken  include:  (i)  providing  higher
 outlays  for  irrigation  schemes,  major-
 medium  as  well  as  minor,  (ii)  quicker
 completion  of  the  schemes  which  are
 already  at  an  advance  stage  of  cons-
 truction;  (iii)  strengthening  organisa-
 tions  in  the  States  as  well  as  at  the
 Centre  for  handling  expanded  ‘pro-
 grammes;  (iv)  improving  technical
 standards  in  the  planning  and  execu-
 tion  of  irrigation  schemes,  (v)  mobi-
 lising  institutional  investment  from
 land  development,  cooperative  and
 commercial  banks  to  the  maximum
 extent  possible  for  minor  irrigation
 schemes;  (vi)  mobilising  World  Bank
 credit  channelled  through  the  Agri-
 cultural  Refinance  Corporation  for
 minor  irrigation  projects;  and  (vii)
 undertaking  command  area  develop-
 ment  programmes  for  improving
 management  and  utilisation  of  irriga-
 tion  projects.

 Expenditure  on  Minor  Irrigation  dur-
 ing  the  current  year  in  Manipur

 4957.  SHRI  N.  TOMBI  SINGH:
 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  the  amount  to  be  spent  on  minor
 irrigation  during  the  current  financial
 year  in  Manipur  and  main  features  of
 the  scheme  to  be  implemented;

 (b)  whether  Government  have
 taken  up  construction  of  dams  at  the
 sources  of  the  principal  rivers  namely,
 the  Imphal,  the  Iril,  the  Nambul  and
 the  Thoubal,  which  flow  through  the
 Manipur  Valley;  and

 (c)  if  so,  the  progress  thereof  and
 if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (PROF.  SHER  SINGH):  (a)  Rs.  0.00
 2795  LS—5.

 lakhs  are  expected  to  be  spent  on
 minor  irrigation  during  the  current
 financial  year  in  Manipur.  The  sche-
 mes  to  be  implemented  are  construc-
 tion  of  pick-up  weirs,  lift  irrigation schemes  and  remodelling  of  drainage schemes.

 (b)  and  (c).  The  information  is
 being  collected  from  the  State  Gov-
 ernment  and  will  be  placed  on  the
 Table  of  the  Sabha  when  received.

 राजस्थान  में  रूप  सिचाई  योजना  के  भन्तगंत
 बांधों  का  निर्माण

 4958.  शमी  साल जो  भाई:  क्या
 कृषि  मंत्री  यह  बताने  की  बरपा  करेंगे  कि  :

 (क)  राजस्थान  सरकार  ने  ली
 सिचाई  योजनाकारों  के  ग्रन्तंगत  कितने  बांधों
 का  निर्माण  किया  है,  कितने  बांधों  का  निर्माण
 कार्य  पूरा  हो  गया  है  और  वर्ष  971-72
 शौर  972-73  में  इन  बांधों  से  वर्षवार
 कितनी  एकड़  भूमि  की  सिचाई  हुई  है;

 (ख)  प्रत्येक  वर्ष  में  सीमित  भूमि  से
 हुई  पैदावार  के  आंकड़े  क्या  हैं  ;

 (ग)  जो  बांध  अधूरे  पड़े  हैं  उनके
 कब  तक  पूरे  होने  की  सम्भावना  है  तथा  उनके

 लिए  कितनी  अतिरिक्त  धनराशि  की  ग्रावश्यकता

 पड़ेगी  ;  शौर

 (घ)  कितने  अतिरिक्त  बांधों  के
 निर्माण  का  विचार  है?

 कृषि  मंत्रालय  सें  राज्य  मंत्रों  (प्रो०
 हार  सिह  )  :  (क)  से  (घ)  राज्य  सरकार

 से  सूचना  एकत्न  की  जा  रही  है  कौर  प्राप्त

 होने  पर  सभा-पटल  पर  रख  दी  जाएगी।
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 Drilling  Rigs  for  Drinking  water  faci-
 lities  in  Maharashtra  and  Uttar  Pra-| desh

 4959.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  be  pleased  to  state:

 (a)  whether  every  District  in  Maha-
 rashtra  woulg  get  two  high  power
 deep  drilling  rigs  for  providing  drink-
 ing  water  facilities  in  rural  areas;

 (b)  if  so,  whether  Government  are
 aware  that  for  want  of  high  power
 deep  drilling  rigs  most  of  the  Eastern
 Districts  of  Uttar  Pradesh  are  not

 pue  ‘pasoq  syameqn}  Meu  Fuyaey

 (c)  whether  Government  propose
 that  every  District  in  Uttar  Pradesh
 have  got  at  least  one  such  rig  if  not
 two?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMEN-

 “TARY  AFFAIRS  AND  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  OM  MEHTA):  (a)  Yes.
 The  Government  of  Maharashtra  pro-
 pose  to  provide  two  rigs  to  each  dis-
 trict.

 (b)  and  (c).  Information  is  awaited
 from  the  State  Government  and  will
 be  placed  on  the  Table  of  the  Sabha.

 स्वदेशी  तथा  विदेशी  कारों  की  संख्या

 4960.  भी  हुकम  चन्द  करवाया  :

 ब्या  नौवहन  और  परिवहन  मंत्रों  यह  बता

 की  बरपा  करेंगें  कि  इस  समय  देश  में  स्वदेशी

 तथा  विदेशों  कारों  की  संख्या  कितनी  है  ?

 नोबत  कौर  परिवहन  मंत्रालय  में  cae
 मंत्री  (भी  एम०  थी०  राजा ):  प्रेरित

 सूचना  एकत्रित  को  जा  रही  है  कौर  प्राप्त

 होते  ही  उसे  सभा-पटल  पर  रख  दिया  जायेगा।

 DECEMBER  17,  973
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 Amount  spent  in  Connection  with  the
 Implementation  of  C.M.D.A.  Schemes

 4
 4961.  SHRI  JYOTIRMOY  BOSU:

 Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state:

 (६)  whether  it  has  been  alleged  that
 a  huge  amount  of  money  has_  been
 wasted  or  mis-spent  in  connection
 with  the  implementation  of  the
 C.M.D.A.  schemes;

 (b)  whether  it  has  also  been  alleg-
 ed  that  the  progress  of  the  scheme  is
 very  slow;  and

 (c)  if  so,  the  factors  responsible  for
 the  same?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  IN  THE
 MINISTRY  OF  WORKS  AND
 HOUSING  (SHRI  OM  MEHTA):  (a)
 to  (c).  It  has  been  reported  by  the
 C.M.D.A.  that  no  specific  allegation  of
 wastage  of  money  in  connection  with
 the  implementation  of  the  schemes  has
 been  received.  The  progress  in  the
 execution  of  the  schemes  has  been  im-
 proving  steadily  although  the  pace  of
 progress  in  respect  of  some  of  the
 schemes  has  been  slow  mainly  due  to
 the  scarcity  of  materials  and  difficul-
 ties  of  securing  sites  in  some  cases.
 Necessary  remedial  measures  are  being
 taken  to  ensure  expeditious  comple-
 tion  of  the  schemes. oe

 झर मृ सूचित  जातियों/अनजातियों  के  लिपे
 प्रयासों  नियोजन  गारंटी  भोजन

 4962.  भी  थनझाहू  प्रधान  :  क्या

 कृषि  मंत्री  यह  बताने  को  कृपा  करेंगें  कि  :

 (क)  क्या  प्रनुसूचित  जातियों  और

 गाबुन्नूचित  जनजातियों  के  लिए  उपयुक्त
 मजदूरी  की  दर  के  साथ  एक  ग्रामीण  नियोजन
 गारंटी  योजना  शुरू  करने  का  प्रस्ताव  सरकार
 के  विचाराधीन  है  जिससे  कि  वे  अपनी
 जीविका  कमाने  के  योग्य  हो  सके  ;
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 (=)  यदि  हां,  तो  इसकी  रूपरेखा

 क्‍या  है;  और

 (ग)  यदि  नहीं,  तो  उसके  क्‍या  कारण

 हैं  श्लोक  सरकार  को  इस  बारे  में  क्या  आपत्ति

 है?

 कृषि  मंत्रालय  में  राज्य  मंत्री  (घ०

 ढेर  सिंह)  (क)  से  (ग)  जी  नहीं  अनुसूचित
 जातियों  भौर  अनुसूचित  [जनजातियों  के  लिए

 रोजगार  की  गारंटी  देने  हेतु  कोई  भ्रम  कार्यक्रम

 तैयार  नहीं  किया  गया  है।  इन  श्रेणियों  की

 रोजगार  आवश्यकताएं,  उन  योजनाओं  के

 माध्यम  से  पूरी  की  जाएंगी,  जैसे  भूमिहीन
 श्रमिकों  को  सरकारी  बंजर  भूमि  पर  व्यवस्था,

 कृषि  उत्पादन  के  विभिन्न  कार्यक्रमों,  विशिष्ट

 क्षेत्रों  में  विस्तृत  कार्यक्रमों,  जैसे  लघु  सिंचाई

 भूमि  संरक्षण,  वन  व्यवस्था,  डेरी  विकास

 कुक्कुटी  पालन  विकास,  भेड़  तथा  सुपर
 पालन  विकास,  सूखा  उन्मुख  क्षेत्र  कार्यक्रम

 तथा  विशेष  रोजगार  कार्य क्रमों,  जिन्हें  सभी

 राज्यों  तथा  केन्द्र  शासित  क्षेत्रों  में  शुरू  क्रिया

 गया  .है।  इसके  अलावा,  प्रायोगिक  सघन

 ग्रामीण  रोजगार  परियोजना  ग्रामीण  क्षेत्रों

 में  बेरोजगार  तथा  प्र पूर्ण  रोजगार  की  समस्या
 के  स्वरूप  तथा  सोमा  का  पता  लगाने  के  उद्देश्य
 से  1972-73 %  कार्यान्वयन  के  लिए  शुरु

 की  गई  थी।  यह  परियोजना  3 वच  के  लिए है
 र  सम्पूर्ण  देश  के  i5  चुने  हुए  खण्डों  में
 कार्यान्वित  की.  जा  रहीं  है।  इस  परियोजना

 में  काम  चाहने  वाले  5-59  वर्ष  को  आयु
 के  प्रत्येक  व्यक्ति  को  इस  रोजगार  सुलभ
 करने  की  परिकल्पना  की  गई  है।  यह  पता
 करने  के  लिए  रोजगार  सर्वेक्षण  किए  गए  थे

 कि1 5 से  59  वर्ष  की  आयु  के  व्यक्ति  को  कितने

 दिन  रोजगार  दिया  गया  तथा  कितने

 दिन  उन्हें  अतिरिक्त  रोजगार  की  आवश्यकता

 रही  ।  कार्य  परियोजनाएं  श्रम  दिनों  के  अंत-

 रिक्त  संख्या  के  लिए  रोजगार  सुलभ  करने

 हेतु  तैयार  की  जानी  हैं।  प्रथम  वर्ष  में  उपयोग

 मैंने  लाए  गए  श्रम  दिनों  के  एक  तिहाई
 के  लिए  ,  दूसरे  वर्ष  में  दो-तिहाई  के  लिए
 कौर  तीसरे  वर्ष  में  सभी  के  लिए  रोजगार

 तलाश  करना  है  ।  रोजगार  सर्वेक्षणों  के

 अनुसार  उपयोग  में  न  आने  वाले  श्रम  दिनों

 की  संख्या  उसकी  अपेक्षा  बहुत  अधिक  है  जो

 कि  परियोजना  प्रलेख  में सोवी  गई  थी।

 इस  प्रकार  निधियों  की  आवश्यकता  परि-

 कल्पना  से  अधिक  है  ।  परियोजना  के

 कार्यान्वयन  के  परिणाम  भविष्य  में  नीतियां
 तैयार  करने  हेतु  उपयोग  में  लाए  जाऐंगे  ।

 Marketing  of  mechanically  produced
 ‘Chappati’  by  modern  Bakery

 4963.  SHRI  6.  Y.  KRISHNAN:
 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  mechanically  produced
 ‘chappati’  has  been  decided  to  be  mar-
 keted  by  the  Modern  Bakery;

 (b)  if  so,  whether  there  had  been
 any  experiments  also  in  this  regard;
 and

 (c)  if  so,  the  salient  features  there-
 of  and  the  time  by  when  it  is  expec-
 ted  to  come?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  and  (b).  The  Modern  Bakeries
 are  planning  to  set  up  a  pilot  plant
 for  manufacture  of  ‘Nans’  in  Delhi
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 and  some  laboratory  scale  experiments
 in  this  regarg  have  been  conducted  by
 them.

 (c)  The  pilot  plant  envisages  a
 capacity  to  produce  10,000  nans  of  00
 grams  each  per  day.  It  is  expected  to
 begin  production  during  the  next  year.

 Environment  Pollution  in  Delhi  due
 to  DTC  Buses

 4964.  SHRI  E.  V.  VIKHE  PATIL:
 Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state:

 (a)  the  action  taken  by  the  Action
 Group  which  was  formed  to  examine
 the  problem  of  environment  pollution
 in  Delhi  and  to  take  necessary  steps
 to  contro]  it;  and

 (b)  how  many  D.T.C.  Buses  have
 been  withheld/challaned  for  emitting
 excessive  smoke  during  19737

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  OM  MEHTA):  (a)  The
 Action  Group  has  taken  steps  to  cont-
 rol  the  pollution  of  air  by  the  exhaust
 of  diese]  and  gasolin  vehicles  by  the
 smoke  emitted  by  Railway  steam  loco-
 motives;  and  by  the  smoke  emitted  by
 the  thermal  power  stations.  The  ques-
 tion  of  water  pollution  is  on  the
 agenda  of  the  next  meeting  of  the
 Action  Group.  Steps  are  being  taken
 to  modify  the  existing  traffic  rules  as
 the  present  rules  are  inadequate  to
 specify  the  permissible  limit  of  smoke
 density  emitted  by  vehicles.

 The  D.E.S.U.  authorities  have  also
 been  urged  to  take  necessary  steps  to
 reduce  the  emission  of  smoke  from  the
 thermal  power  houses  and  they  are
 consulting  expert  agencies  in  this  re-
 gard.  The  Railway  authorities  have
 taken  steps  to  reduce  the  number  of
 steam  locomotives  plying  in  urban
 area  of  Delhi  and  replace  them  with
 Diesal  locomotives.
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 As  regards  air  pollution  due  to  the
 smoke  from  industrial  units,  the  Bom-
 bay  Smoke-nuisances  Act  has  been
 extended  to  the  Union  Territory  0
 Delhi.

 (b)  3  Buses  of  the  DTC  have  beer
 found  by  the  S.P.  (Traffic)  emitting
 excessive  smoke  during  1973.

 Agricultural  Development  during  25th
 Independence  Jayanti

 4965.  SHRI  E.  V.  VIKHE  PATIL:
 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  the  programmes  So  far  imple-
 mented  in  the  field  of  agricultural
 development  taken  up  during  the  25th
 Independence  Jayanti  Celebrations;
 and

 (b)  whether  any  National  Museum
 on  Agriculture  has  been  set  ud;  if  80,
 the  location  and  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE).-  (a)  Com-
 memoration  Planting  to  mark  the  25th
 Anniversary  of  India’s  Independence
 was  inaugurated  by  the  President  of
 India  in  Delhi  Zoological  Park  on  the
 3rd  August,  ‘1972,  on  which  date  Vana-
 mahotsava  function  was  also  held
 there.  Detaileq  instructions  were
 issued  to  all  State  Governments  during
 July,  972  in  regard  to  commemoration
 planting  in  States.  Similarly  all  State
 Governments/Union  Territories  were
 requested  to  attach  particular  signi-
 ficance  to  the  Vanamahotsava  celebra-
 tion  during  the  month  of  July,  (1972.

 All  the  State  Governments,  Chief
 Conservators  of  Forests  etc.  were  re-
 quested  to  take  up  Farm  Forestry  in  a
 suitable  Community  Development
 Block.  Detailed  guidelines  on  this
 subject  were  also  sent  to  them  in  July,
 1972,

 Wildlife  Week  Celebration  ‘was  in-
 augurated  in  Delhi  by  the  Minister  of
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 State  for  Agriculture  to  mark  Indepen-
 dence  Jayanti  Celebrations.  The  State
 Governments  were  also  requested  to
 by  special  emphasis  on  the  celebration
 of  this  week.

 During  the  Jayanti  Year,  sites  for
 all  the  four  ‘Operation  Flood’  dairies
 at  Bombay,  Calcutta,  Delhi  and
 Madras  were  acquired,  plans  and  esti-
 mated  of  New  Dairy  Plants  prepared
 and  civil  construction  work  commenc-
 ed.  Contracts  have  also  been  conclud-
 ed  or  are  being  finalised  in  respect  of
 machinery  ang  equipment  required  for
 the  four  New  Dairy  Plants.  All  the
 New  Dairies  are  expected  to  be  com-
 missioned  during  ‘1974-75.  Simultane—
 ously,  work  on  milk  enhancement  pro-
 duction  programme  under  ‘Operation
 Flood’  is  also  tn  hand.

 The  State  Governments  and  Union
 Territories  were  requested  to  allot
 land  to  the  Farmers  Organisations  for
 the  construction  of  Kisan  Bhavans  as
 a  part  of  the  celebration  of  the  25th
 Independence  Jayanti.  The  Govern-
 ments  of  Uttar  Pradesh,  Gujarat,
 Jammu  and  Kashmir,  Madhya  Pra-
 desh,  Tamil  Nadu.  Delhi  and  Goa  have
 allotted/are  expected  to  allot  the  land
 for  this  purpose.

 Five  special  bumper  numbers  com-
 memorating  the  Jayanti  Programme
 ‘were  issued  and  distributed.  The
 issues  were  ‘Gharni’  (Hindi),  ‘Home
 Science’  (English),  ‘Intensive  Agricul-
 ture’  (English),  ‘Unnat  Krish’  (Hindi)
 and  ‘Dairy  Extension’.

 The  States  of  Assam,  Haryana,
 Kerala,  Madhya  Pradesh,  Orissa
 Punjab,  Tamil  Nadu,  Uttar  Pradesh,
 Nagaland,  Jammu  and  Kashmir,  Maha-
 rashtra,  Mysore,  Mizoram,  Himachal
 Pradesh,  organised  the  seminars  at
 district  and  block  levels  to  cOmmerno-
 rate  the  25th  Independence  Jayanti
 Celebrations.

 The  Indian  F.F.H.C.  Society  now
 renamed  as  People’s  Action  for  Deve-
 lopment  (India)  in  collaboration  with
 ‘Central  Institute  of  Research  and
 Training  in  Public  Cooperation  or-
 ganised  a  five  days  National  Seminar
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 on  ‘People’s  Action  for  Agricultural
 Production’  from  4200  to  l6th  Septem-
 ber,  1972,

 Programmes  relating  to  Agricultural
 Production  have  always  been  given
 priority  over  other  programmes  being
 undertaken  in  the  Community  Deve-
 lopment  Blocks.  Apart  from  this,
 during  the  25th  Independence  Year,
 States  were  requested  to  select  at  least
 one  village  in  each  block  for  providing
 certain  amenities  like  drinking  water,
 improved  housing  for  weaker  sections,
 improvement  of  school  buildings,
 roads,  drainage  and  electrification  in
 a  concentrated  manner  by  utilising
 funds  available  under  onging  Plan
 and  non-Plan  schemes  of  the  Central,
 Centrally  sponsored  and  State  Sector
 Schemes.

 (b)  A  decision  has  been  taken  to  set
 up  a  National  Agricultural  Museum,  as
 a  part  of  celebration  of  25th  Indepen-
 dence  Jayanti.  A  suitable  site  is  being
 located.

 Legislation  to  safeguard  the  interest
 of  Fishermen

 4966.  SHRI  Y.  ESWARA  REDDY:
 SHRI  C.  K.  CHANDRAP-

 PAN:

 Will  the  Minister  of  AGRICUL-
 TURE  be  pleased  to  state:

 (a)  whether  Government  propose
 to  bring  up  a  Bill  to  safeguard  the
 interests  of  fishermen;

 (b)  if  so,  the  salient  features  there-
 of;  and

 (c)  the  time  likely  to  be  taken  in
 bringing  up  the  Bill?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  Yes,  Sir.

 (b)  The  available  resourceg  in  cer
 tain  areas  close  to  our  shore  are  being
 intensively  fished  by  fishing  crafts,



 107  Written  Answers

 small,  large,  mechanised  and  un-
 mechanised,  resulting  in  unequal  com-
 petition,  uneconomic  and  irrational
 exploitation  of  resources  and  inade-
 quate  utilisation  of  the  potential  of
 the  powered  vessels.  It  is  therefore
 considered  necessary  to  enact  mea-
 suses-to  regulate  the  operation  of

 -eugifferent  classes  of  vessels.  Under
 .4.the  proposed  legislation  the  authori-

 ties  notified  by  the  Government  of
 India  under  the  act  shall  have  power
 to  regulate  fishing  in  the  sea  around
 the  Indian  coast  in  such  manner  that
 specified  areas  as  determined  on  con-
 sideration  of  intensify  of  fishing  in  re-
 lation  to  fishing  stocks  and  the  rela-
 tive  capacities  of  non-powered  fish-
 ing  craft,  mechanised  fishing  craft  and
 large  fishing  craft  may  be  reserved
 for  exclusive  fishing  by  one  or  more
 of  the  afozesaid  categories  of  fishing
 craft.

 (c)  The  draft  legislation  has  been
 circu'ated  among  maritime  states  and
 Union  Territories  and  measures  will
 be  taken  to  introduce  a  suitable  Bill
 as  early  as  practicable.

 Beduction  in  Overseas  Freight  Rates
 सच  some  items

 4967.  SHRI  SHRIKISHAN  MODI:
 SHRI  P.  GANGADEB:

 Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to
 state:

 (a)  whether  the  Union  Govern-
 ment  has  reduced  the  overseas  freight  _
 rate  of  some  items;

 (b)  if  so,  which  are  the  items;

 (c)  whether  the  revised  rates  will
 apply  from  different  dates;  and

 (d)  if  so,  the  salient  features  there-
 of?

 THE  MINISTER  OF  SHIPPING
 AND  TRANSPORT  (SHRI  KAMLA-
 PATI  TRIPATHI):  (a)  Ocean  freight
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 rates  in  overseas  liner  trade  are  not
 fixed  by  the  Government.  Such  rates
 are  fixed  by  Shipping  Conferences/
 Lines  and  variations  in  rates  are  also
 made  by  them.  The  Freight  Investi-
 gation  Bureau  which  has  been  set  up
 by  the  Government  to  help  shippers
 to  secure  suitable  reduction  in  freight
 rates  from  the  Conferences/Lines.
 wherever  possible,  has  been  able  to
 pursuade  various  Conferences/Lines
 to  fix  reduced  rates  of  freight  for  36
 traditional  and  non-traditional  items
 during  the  period  from  1-1-73,  to
 31-10-73.

 (b)  to  (d).  A  statement  giving  the
 names  of  commodities,  for  which
 freight  rates  have  been  reduced  by
 Conferences  ang  the  date  from  which
 the  reduced  rates  will  be  effective  is
 laid  on  the  Table  of  the  House.  [Plec-
 ed  in  Library,  See  No.  LT-6029/73}.

 Extension  of  Area  of  Project  Tiger
 Scheme  in  Bandipur.  Mysere

 4968.  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  2043  on
 6th  August,  973  regarding  scheme  to
 protect  tiger  in  Wynad,  Mysore  and
 state:

 (a)  whether  a  final  decision  has
 been  taken  on  the  extension  of  the
 area  of  50  square  kilometer  in  Bandi-
 pur,  Mysore  where  project  tiger
 scheme  is  to  be  implemented;  and

 (b)  ‘if80,  the  main  points  regarding
 this?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (PROF.  SHER  SINGH):  (a)  It  has
 been  decided  not  to  extend  the  Tiger
 Project  scheme  at  Bandipur  to  other
 areas.

 (b)  Does  not  arise.
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 Correspondence  course  in
 and  Diploma  in  Business  Management

 in  Delhi  University
 4969.  KUMARI  KAMLA  KUMARI:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  Government  propcse  to
 start  correspondence  course  in  M.B.A.
 and  Diploma  in  Business  Manage-
 ment  in  Delhi  University;  and

 (b)  if  so,  when?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV):  (a)  and  (b).  A  pro-
 posal  for  starting  correspondence
 course  in  Business  Management  for
 the  Defence  Service  Officers  was  re-
 ceived  by  the  University  of  Deihi
 from  the  Directorate  General  of  Re-
 settlement,  Ministry  of  Defence.  The
 proposal  is  under  consideration  of  the
 University.

 Complaints  against  the  Functioning  of
 C.G.HS.  Hospital,  Patpar  Ganj

 (Trans-Yamuna)  Area,  Delhi-5l
 4970.  Kumari  KAMLA  KUMARI:

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  to
 state:

 (a)  whether  some  officers  of  class
 II  rank  made  complaint  against  the
 functioning  of  the  C.G.H.S.  hospital,
 Patpar  Ganj  (Trans-Yamuna  area,
 Delhi-5!  and  the  Head  Doctor  also
 but  so  far  no  action  has  been  taken
 and  the  man  who  made  complaints
 was  not  even  asked  for  the  clarifica-
 tions  thereof;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  if  not,  the  action  taken  against
 the  in-charge  of  the  Hospital?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FA-
 MILY  PLANNING  (SHRI  A.  K.  KIS-
 KU):  (a)  A  few  complaints  were  re-

 M.B.A.  ceived.  They  were  enquired  into  and
 Surprise  inspection  of  the  dispensary
 was  also  made.  Most  of  the  com-
 plaints  were  found  to  be  without  any
 basis.  In  respect  of  one  complaint  a
 reply  was  sent  after  enquiry  but  that
 reply  was  received  back  un-delivered.

 (b)  and  (c).  Do  not  arise.

 चावल  मिलों  से  चावल  खोदने  के  कारण

 4971.  श्री  चन्दूलाल  चन्द्रा कर  :  क्‍या
 कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  भारतीय  खाद्य  निगम  और
 राज्य  सरकारें  चालू  मिलों  से  चावल  खरीद
 रही  हैं  जिस  के  परिणामस्वरूप  किसानों  को
 अपनी  उपज  की  अधिक  कोमल  नहीं  मिल
 रही  है;

 (ख)  क्‍या  सरकार  ने  धान  का  मूल्य
 70  रुपये  प्रति  क्विंटल  निर्धारित

 किया  था  जब  कि  चावल  मिलें  इसे  किसानों
 से  53  रुपये  प्रति  क्विंटल  पर  खरीद
 रही  हैं बौर

 (ग)  सरकार  का  किसानों  से  सीधे  ही
 घान  अथवा  चावल  न  खरीदने  के  क्या  कारण
 हैं?

 कृति  संचालक  सें  राज्य  मंत्रों  (क्रो
 झग्णासाहिब  पी०  शिन्दे):  (क)  और  (ख).
 राज्य  सरकारें/भारतीय  खाद्य  निगम  कुछ
 राज्यों  में  मिलों  से  लेवी  प्रणाली  के  ग्रसित
 चावल  की  खरीदारी  कर  रहा  है  लेकिन  यह
 ठीक  नहीं  है  कि  इसके  परिणामस्वरूप
 किसानों  को  भारत  सरकार  द्वारा  धान  के
 लिए  निर्धारित  भ्रधिश्राप्ति  मूल्य  नहं'  मिल
 रहा  है  |

 (ग)  भारतीय  खाद्य  निगम  आर

 कुछेक  राज्य  सरकारें  चल  रही  स्थानीय
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 परिस्थितियों  के  अनुसार  मुख्य  साहाय्य  या
 लेवी  गालियों  के  अधीन  उत्पादकों  से  धान
 की  खरीदारी  कर  रही  हैं।

 गाजियाबाद  में  नकलो  दवाइयों  का  उत्पादन

 4972.  श्री  चन्दूलाल  चन्द्रा कर  :  क्‍या
 स्वास्थ्य  झोर  परिवार  नियोजन  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  सरकार  ने
 गाजियाबाद  में  नकली  दवाइयां  बनाने  वाले
 कारखाने  के  प्रबन्धकों  के  विरुद्ध  ब  तक  क्या
 कार्यवाही  की  है  जिसका  हाल  में  छापा
 मार  कर  पता  लगायागया  है  ?

 स्वास्थ्य.  और  परिवार  नियोजन
 मंत्रालय  में  उप  मंत्री  (श्री  ए०  के०  किस्म)  :
 उत्तर  प्रदेश  सरकार  के  औषधि  नियंत्रण
 अधिकारी  इस  मामले  की  जांच  पड़ताल
 कर  रहे  हैं  ।

 नकली  दवाइयां  बनाने  के  आरोप  में
 गिरफ्तार  किये  गये  व्यक्ति

 4973.  श्री  चन्दूलाल  चन्द्रा कर  :

 डा०  लक्ष्मीनारायण  पांडेय  :

 क्या  स्वास्थ्य  और  परिवार  नियोजन
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  नकली  दवाइयां  बनाने  के  आरोप
 में  गत  एक  वर्ष  में  कितने  व्यक्तियों  को  गिर-
 फ्तार  किया  गया  है  ;  और

 (ख)  उन  के  विरुद्ध  क्या  कार्यवाही
 की  गई  है  तथा  उन  में  से  कितने  व्यक्तियों
 को  दण्ड  दिया  गया  ?

 स्वास्थ्य  और  परिवार  नियोजन  मंत्रालय
 में  उपमंत्री  (  श्री  ए०के०  किसका  ye
 (क)  शोर  (ख):  सूचना  राज्य  औषधि
 नियंत्रण  अधिकारियों  से  एकत्र  की  जा  रही  है
 और  प्राप्त  होते  ही  भेज  दी  जायेगी  ।
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 महात्मा  ले  कृषि  विश्वविद्यालय  झ्र हमद नगर
 द्वारा  धान  की  नई  किस्म  का  विकास

 4974.  श्री  चन्दूलाल  चन्द्रा कर  :  क्‍या
 कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  अहमदनगर  जिले  में
 महात्मा  फूले  कृषि  विश्वविद्यालय  ने  घान
 की  एक  नई  किस्म  का  विकास  किया  हैं  जिससे
 उपज  दस  गुना  अधिक  होगी  ;

 (ख)  क्‍या  कोल्हापुर  जिले  के  एक
 किसान  ने  इसका  सफल  परीक्षण  किया  हैं  ;

 (ग)  यदि  हां,  तो  उसका  व्यौरा  क्या
 हैं  ;  और

 (घ  )  सरकार  इसे  बोने  के  लिये  प्रोत्सा-
 हन  देने  हेतु  कायंवाही  का  कर  रही  हैं  ?

 कृषि  मंत्रालय  में  राज्य  मंत्री  (श्री
 अण्णा साहिब  पी०  शिन्दे  )  :  (क)
 महात्मा  फूले  कृषि  विशा पीठ,  रहुरी

 के  उप-कलपती  से  प्राप्त  देशों  के  ग्रनुमार
 इस  विश्वविद्यालय  ने  चावल  की  अधिक  उपज
 देने  वाली  तीन  किस्मों,  ग्रर्थात  सूर्य,  सत्य  कौर
 सूहासिनी  को  विकसित  किया  हैं  ।  महाराष्ट्र
 के  कोल्हापुर  जिले  में  किये  गये  प्रदर्शन  परीक्षणों
 के  अनुसार  इन  किस्मों  से  लगभाग  i00
 क्विंटल  प्रति  हैक्टेयर  खाद्यान्न  तक  भी
 अधिकतम  उपज  प्राप्त  हुई  है  ।

 (ख)  इन  किस्मों  की,  महाराष्ट्र  राज्य
 के  कोल्हापुर  जिले  में  8  किसानों,  थाना
 जिले  में  42  किसानों,  कोलाबा  जिले
 में  3  किसानों  और  पूना  जिले  में  2  किसानों
 द्वारा  जांच  की  गई  ।

 (ग)  विभिन्न  किसानों  ने  अपने  अपने
 खेतों  में  इन  किस्मों  की  जांच  की  थी।  जांच
 के  अनुसार  उपलब्ध  होने  वाली  प्रति  हैक्टेयर र
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 उपज  सभा  पटल  पर  रखे  गये  विवरण  में
 दिखाई  गई  है  [  प्रस्थान पर  चला
 गया  ।  देखिए  संख्या  L.T.  6030/73]
 यह  उपज  30  से  02  क्विंटल  प्रति  हेक्टर
 केबीच  रही  है  ।

 (घ)  पहले  इन  किस्मों  की  ए०  झाई०
 सी०  ग्राम  आई०  पी०  प्रयोगों  के  श्रन्तगगंत
 जांच  करके  उनकी  उपयुक्तता,  स्थिरता
 तथा  विभिन्न  रोगों  व  कीटों  के  प्रति
 उनकी  प्रतिरोध  की  शक्ति  का  पता  लगाया
 जाएगा,  तत्पश्चात्‌  स्वीकृति  हेतु  उत्पादकों
 तथा  उपभोक्‍ताञ्रों  की  प्रतिक्रिया  का  पता
 लगाया  जाएगा  ।  यदि  उनका  कार्य  निष्पादन
 अच्छा  सिद्ध हो,  तो  इनको  उन  क्षेत्रों  में
 खेती  के  लिये,  केन्द्रीय  किस्म  निर्मुक्त  उप-
 समिति  नई  दिल्ली  द्वारा  निर्मुक्त  करने
 के  लिये  विचार  किया  जा  सकता  है  ।

 Sub-Committee  on  unrest  among
 Students  ang  Teachers

 4975.  PROF.  NARAIN  CHAND  PA-
 RASHAR:;:  Will  the  Minister  of  EDU-
 CATION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  co  state:

 (a)  whether  the  Sub-Committee  on
 unrest  among  students  and  teachers
 set  up  in  accordance  with  the  Reso-
 lution  passed  by  the  Central  Advisory
 Board  of  Education,  has  held  any
 meeting  so  far;

 (b)  if  90,  the  dates  on  which  the
 meeting  was  held;  and

 (c)  if  not,  the  reasons  for  this  in-
 ordinate  delay  in  the  working  of  this
 Committee  and  the  date  when  the
 Committee  was  set  up?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV):  (a)  to  (c).  The  Com-
 mittee  was  constituted  on  February

 22,  1973.  The  preparatory  work  of

 the  Committee  has  since  been  com-
 pleted  and  the  meeting  is  likely  to  be
 held  in  December,  973—January,
 1974.

 Nehru  Yuvak  Kendras

 4976.  PROF.  NARAIN  CHAND  PA-
 RASHAR:  Will  the  Minister  of  EDU-
 CATION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  the  names  of  the  places  where
 the  Nehru  Yuvak  Kendras  have  been
 set  up  during  the  calendar  years  972
 and  1973;

 (b)  whether  it  is  proposed  to  set  up
 sucin  Kendras  at  all  the  District  Head-
 quarters  of  the  country;

 (c)  the  likely  date  by  which  the
 entire  country  would  be  covered
 unuer  this  scheme;  and

 <d)  the  pattern  of  management  and
 staffing  at  these  Kendras  and  the  ex-
 tent  of  the  responsibility  of  State
 Governments  concerned  in  the  admi-
 nistration  and  the  financial  burden  of
 the  Kendras?

 Luz  LEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV):  (a)  A  statement  show-
 mg  the  names  of  the  places  where
 Nehru  Yuvak  Kendras  have  been  es-
 tablished  is  iaid  on  the  Table  of  the
 House.  [Placed  in  Library  See,  No.
 LT-602/73).

 (b)  Yes,  Sir.

 (c)  It  is  proposed  to  cover  all  Dis-
 tricts  by  the  end  of  Fifth  Five  Year
 Pian.

 id)  Each  Kendra  is  managed  by  a
 Ycuth  Coordinator,  and  one  Accounts
 Clerk-cum-Typist.  Sports  coaches  are
 being  provided  for  these  Kendras  by
 the  Subash  Bose  National  Institute  of
 Sports,  Patiala.  Each  Kendra  is  al-
 iowed  approximately  Rs.  20,000  per
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 year  for  its  office  expenses  and  for  im-
 plementing  its  activities.  The  entire
 expenditure  is  borne  by  the  Central
 Government.  The  Secretary  in  the
 Deptt.  of  Education  or  Youth  Servi-
 ces  of  the  State  Government  concern-
 ei  or  his  nominee  has  been  made  the
 Controlling  Officer  for  the  Kendra.
 Committees  for  guiding  the  activities
 of  these  Kendras  are  being  set  up  it
 the  National,  State  and  District  leve's.

 Trachoma  and  other  Eye  Diseases
 4977.  PROF.  NARAIN  CHAND  PA-

 RASHFR:  Will  tne  Minister  of
 HEALTH  AND  FAMILY  PLANNING
 be  pleased  to  state:

 ia?  whetker  it  is  proposed  to  carry
 out  a  survey  regarding  the  Trachoma
 and  other  eye  diseases  in  the  student
 population  of  the  country;  and

 (b)  if  so,  the  broad  outlines  of  the
 whole  scheme?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FA-
 MILY  PLANNING  (SHRI  A.  K.  KIS-
 KY):  (a)  No.

 (b)  Does  not  arise.

 Committee  on  Central  Responsibility
 in  Higher  Education

 4975.  PROF.  NARAIN  CHAND  PA-
 RASEAR:  Will  the  Minister  of  EDU-
 CATION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  whether  the  Committee  set  up
 by  the  U.G.C.  to  examine  the  Central
 responsibility  in  Higher  Education  fol-
 lowing  the  passage  of  a  Resolution  at
 the  36th  meeting  of  the  Central  Ad-
 visory  Board  of  Education  has  ४7०८९
 compieted  its  work  and  submitted  its
 Report;

 (b)  if  so,  the  decision  taken  by  the
 Government  on  this  Report;  and

 (c)  if  not,  the  likely  date  by  which
 the  Committee  would  submit  its  Re-
 port?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SURI
 D.P.  YADAV):  (a)  to  (c).  The  Com-
 mittee  appointed  by  the  University
 Grants  Commission  to  consider  Cen-
 tral  responsibility  on  HigHér  Educa-
 ticn  has  since  submitted  its  report  to
 the  Commission.  The  report  is  under
 considerstion  of  the  Commission.

 F.C.I.  as  Agent  for  Procurement  and
 Distribution  of  Paddy  and  Rice  in

 West  Bengal
 4979.  SHRI  PILOO  MODY:

 SHRI  YAMUNA  PRASAD
 MANDAL:

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  the  West  Bengal  Gov-
 ernment  ana  the  Food  Corporation  of
 India  had  entered  into  an  agreer:ent
 under  which  the  Food  Corporation  of
 India  had  become  the  State  Govern-
 ment’s  agent  for  the  procurement  aud
 distribution  of  paddy  and  rice  in  West
 Bengal;

 (b)  whether  the  Food  Corporation
 of  India  has  now  terminated  this
 agreement;  and

 (c)  the  reason  thereof  and  the  re-
 action  of  the  Government  of  India  in
 this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  PP.  SHINDE):
 (a)  Yes,  Sir.

 (b)  and  (c).  In  view  of  the  State
 Government’s  intention  to  set  up  its
 own  Corporation  for  procurement  and
 distribution  of  foodgrains  within  the
 State,  the  Food  Corporation  of  India
 has  given  one  year’s  notice,  as  pfo-
 vided  in  the  agreement,  to  the  Gov-
 ernment  of  West  Bengal  that  the
 agreement  with  them  will  stand  ter-
 minated  with  effect  from  1-11-1974.
 The  Government  of  India  have  no
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 specific  objection  to  the  State  Govern-
 ments  having  their  own  organisa-
 tions/undertakings  for  ‘fhe.  procure-
 ment/distribution  of  foodgrains  with-

 ‘in  the  States  provided  the  State  Gov-
 ernments  fulfil  their  obligations.  to
 contribute  to  the  Central  Pool  and
 alse  agree  to  absorb  the  staff  render-
 ed  eurpivs  from  the  F.C.l.

 ‘Acquisition  of  Multi-storeyed  Build-
 ings  fo;  Government  Offices  in  Delhi

 4980.  SHRI  PILOO  MODY:  Will  the
 Minister  of  WORKS  AND  HOUSING
 be  pleased  to  state:

 fa)  whether  some  multi-storeyed
 buildings  have  recently  been  acquir-
 न  in  Delhi  for  some  Government  Offi-
 ces,

 (b)  whether  compensation  has  been
 paid  to  the  original  owners  and  if  not,
 whether  representations  from  the
 owners  concerned  have  been  receiv-
 ed;  and

 (c)  the  reasons  for  deley  in  paying
 compensation?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  IN  THE  MIN-
 ISTRY  OF  WORKS  AND  HOUSING
 (SIMI  OM  MEHTA):  (a)  to  (c).  The

 “required  information  is  being  coliect-
 ed  end  will  be  laid  on  the  Table  of
 the  House  in  due  course.

 Complaints  about  F.C.L  Rajnandgacn
 Madhya  Pradesh

 4981  SHRI  PILOO  MODY:  Will  the
 Minister  of  AGRICULTURE  be  pleas-
 ed  to  state:

 (a)  whether  Government  of  India
 has  received  complaints  in  regard  to
 the  mismanagement  and  mal-adminis-
 tration  in  the  functioning  of  the  Raj-
 nandgaon  (Madhya  Pradesh)  Office  of
 the  Food  Corporation  of  India;

 (b)  whether  there  are  allegations
 of  substantial  leakage  from  this  depot;
 and

 (०)  whether  Government  of  India
 has  instituted  any  inquiry  and  the
 salient  features  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  to  (c).  The  complaints  received
 have  been  investigated  by  the  FCI,
 and  unaccounted  excess  of  83  bags  of
 wheat  at  the  depot  has  been  detect-
 ed.  Thc  delinquent  official  has  been
 suspended,  pending  further  enquiry.

 Import  of  Milk  Powder
 4982.  SHRI  PILOO  MODY:  Will  the

 Minister  of  AGRICULTURE  be  pleas-
 ed  to  state:

 (a)  the  quantity  of  the  milk  pow-
 der  being  imported  by  Government
 for  we  in  various  industrial  units;

 (b)  whether  import  of  milk  powder
 has  recently  been  cut  down  and  if  20,
 the  reasons  therefor;

 -{c)  whether  as  a  result-of  increase
 in  the  price  of  milk,  prices  of  the  milk
 powder  and  milk  products  have  subs-
 tantialiy  increased;  and

 (d)  the  reaction  of  Government
 thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (PROF.  SHER  SINGH):  (a)  From
 April,  970  skim.  milk  powder  import
 into  India  is  a  canalised  item.  Out  of
 20,000  tonnes  imported,  8,500  tonnes
 are  earmarked  to  meet  the  demands
 of  the  large  and  small  scale  units  ma-
 nufacturing  baby  food  and  malted
 milk  foods.

 (b)  No,  Sir.  Due  to  worldwide  short-
 age  of  skim  milk  powder  difficulty  has
 arisen  in  getting  the  required  quan-
 tities  in  spite  of  repeated  global  ten-
 devs.
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 (e)  Yes,  Sir,  to  a  certain  extent.

 (d)  The  Government  has  not  im-
 ‘posed  any  price  restrictions  on  milk
 products  excepting  baby  food.  The
 Ministry  of  Industrial  Development
 have  received  some  representations
 ‘for  increase  in  price  of  baby  food  due
 ‘to  increase  in  labour  wages,  raw  ma-
 terials  and  containers.  This  is  under
 examination  of  that  Ministry.

 ब  973  के  दौरान  विश्यविशधासवों
 का  सद  होना

 4983.  डा०  लक्ष्मीनारायण  पांडेय:
 क्या  शिक्षा,  समाज  कल्याण  और  संस्कृत
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  2  अप्रैल,  973%  30  नवम्बर
 973  के  बीच  कितने  विश्वविद्यालय  कब

 कब  बन्द  किये  गये;  और

 (=)  इसके  क्या  कारण  हैं  ?

 शिक्षा  और  समाज  कल्याण  मंत्रालय  तथा
 संस्कृति  'विभाग  में  उपमंत्री  (शी  tho
 पी०  यादव:.  (क  )  शौर  (  ख).
 भ्रपेक्षित  सूचना  एकत्र  को  जा  रही  है  भोर
 विवरण  यथा  समय  सभा  पटल  पर  रख  दिया
 जाएगा

 कृषि  स्नातकों  को  रोजगार

 4984.  डा०  सक मीनारा यन  पांडेय  :

 क्या  कृषि  मंत्री  वह  बताने  की  कृपा  करेंगे  कि

 कृषि  स्नातकों  को  रोजगार  देने  के  लिये  सरकार

 ने  क्‍या  क्‍या  नवीन  कार्यवाही  की  है।

 कृषि  मंत्रालय  में  राज्य  मंत्री  थी
 अज्जासत्हिब  पी०  शिन्दे  )  सरकार
 ने  क्रि  स्नातकों  को  रोजगार  मुहैया  कराने
 के  लिये  विभिन्न  उयाप  क्या  हैं  ।  वे  इस
 अकार  हैं:
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 (a)  चौथी  योजना  में  शुरू की  गई
 वाणिज्यिक  फसलों  से  संबंधित  केन्द्र  द्वारा
 प्रायोजित  कौर  केन्द्रीय  क्षेत्र  की  विभिन्न
 योजनाकारों  से  कृषि  स्नातकों  को  रोजगार  मिला
 है।  इन  कार्यक्रमों  की  पांचवी  योजना  के
 दौरान  तेज  किए  जाने  की  शीशा  है।

 (2)  अब  तक  923  कृषि  सेवा  केन्द्र
 स्थापित  किए  गए  हैं  ।  चोथी  योजना  में  250
 कौर  केन्द्र  स्थापित  करने  का  प्रस्ताव
 है  साशा  है  उनसे  भ्रमण  लोगों  के  साथ  साथ
 कृषि  स्नातकों  को  भी  डरपना  निजी  रोजगार
 मिलेगा  V

 (3)  लघु  कृषक  विकास  एजेंसी
 सीमित  कृषक  कृषि  श्रमिक  एजेंसी  शादी
 जैसी  विभिन्न  योजनाकारों  से  किसानों  को
 कृषि  ऋण  देकर  उनकी  सहायत  की
 जाती  है।  इन  परियोजना ग्र ों  तवा  ऋण
 की  सुविधायें  प्रदान  करने  वाले  बैंकों  से  कृषि
 स्नातकों  की  रोजगार  मिलने  कीं  आशा
 की  जाती  है।

 (4)  शिक्षित  बेरोजगारों  के  लिये  पांच
 साख  रोजगार  मुहैया  करने  की  योजना

 के  अस्तगत  जो  कि  i973-74  में

 शुरू  की  गई  थी,  राज्य  सरकारें  कृषि  से
 संबंधित  विभिन्न  यो जनानों  में  कृषि  स्नातकों
 को  रोजगार  की  सुविधायें  प्रदान  रहीं  है।

 (5)  खास  तौर  से  विभिन्न  किस्म  के
 सर्वेक्षण  के  बारे  में  भागों  विशेष  रोजगार
 कार्यक्रमों  से  ग्रसित  रोजगार  की  सुविधायें
 उपलबध  हुई  है  ।

 (6)  वर्तमान  कृषि  विस्तार  कौर  प्रशासनिक
 ढांचे  को  मजबूत  बनाया  जायेगा  शौर  इससे
 भी  अधिक  रोजगार  की  सुविधायें  उपलब्ध
 होने  की  आशा  है।

 (7)  विस्तार  प्रशिक्षण  कौर  कृषक
 प्रशिक्षण  योजनाएं  सुदृढ़  की  जायेंगी।
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 8.  वनस्पति  रोगों  कौर  कीटों  की रोकथाम

 सहित  कृषि  के  विभिन्न  भनुसंघान  कार्यक्रम
 तेज  किए  जायेंगे  जिससे  कौर  अधिक  रोजगार
 के  अवसर  प्राप्त  होंगे।

 वनस्पति  का  मलय  नियत  करना  कौर  उसे

 लागू  करना

 4985.  डा०  लक्ष्मीनारायण  पांडेय  :

 क्या  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  सरकार  ने  वनस्पति  घी
 के  मूल्यों  मे ंकमी  की  घोषणा  की  है;

 (@)  क्‍या  राजस्थान  और  मध्य  प्रदेश

 में  20  नवम्बर,  973  तक  वनस्पति  के

 मुल्यों  में  कमी  नहीं  की  गई  थी;  कौर

 (ग  )  यदि  हां,  तो  किस  सरकारी  अभिकरण

 द्वारा  मूल्य  नियत  किया  जाता  है  तथा

 इसका  कार्यान्वयन  लागू  किया  जाता  है  और

 निदेशों  को  अवहेलना  पर  क्‍या  कार्यवाही  की

 जाती  है  ?

 कृषि  मंत्रालय  में  राज्य  मंत्री  (प्रो०
 शेर  सिह  )  :  (क)  जी  हां--16  नवम्बर

 973  से  और  फिर  पहली  दिसम्बर,  973

 से।

 (ख)  शोर  (ग).  भारत  सरकार  ने

 वनस्पति  के  मूल्यों  में  समय-समय  पर  जो

 परिवेश न  किए  हैं  बे  सधिसूचनाणों  -में  दी  गई

 तारीख  से  देशभर  में  लागू  हुए  हैं  ।इन  मूल्य
 परिवर्तनों  को  उसी  समय  सभी  राज्य  सरकारों
 के  ध्यान  में  लाया  जाता  है  जोकि  अधिसूचित
 मूल्यों  का पालन  न  करने  वाली  फैक्ट्रियों/
 व्यापारियों  के  विरुद्ध  कायंवाही  करने  में  सक्षम
 ह।

 विभिन्न  राज्यों  में  गेहूं,  चावल,  मूंगफली  और
 गन्ने  को  उपज

 4986.  डा०  लक्ष्मीनारायण  पांडेय  :  क्या
 कृषि  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  पंजाब,  उत्तर  प्रदेश,  मध्य  प्रदेश,
 हरियाणा,  महाराष्ट्र,  तथा  गुजरात  में  गत
 दो  वर्षों  से  गेहूं,  चावल,  मूंगफली  तथा  गन्ने
 को  कितनी  उपज  हुई  है;  शौर

 (ख)  इन  राज्यों  के  किसानों  को
 उपरोक्त  अवधि  में  राज्य-वा  र  कितने  रासायनिक
 खाद  की  सप्लाई  की  गई  ?

 कृषि  मंत्रालय  में  राज्य  मंत्री  (६. उ
 झण्णासाहिब  पी०  शिन्दे)  (क)  इन
 राज्यों  के  97i-72  और  1972-73  के

 मत  दो  वर्षों  को  प्रापेक्षित  सूचना  का  एक
 विवरण  सभा  पटल  पर  रखा  गया  है।

 प्रिंयालय  सम  रखा  गया  ।  देखिए
 संख्या  LT.  6032/73].

 (ख)  उपलब्ध  सूचना  विभिन्न  राज्यों

 को  केन्द्रीय  बे्रक  पूल  भर  देशी  निर्माता भों

 द्वारा  सप्लाई  किए  गए  रासायनिक  उर्वरकों

 के  संबंध  में  हैं।  निम्नलिखित  तालिका  में

 इन  राज्यो ंको 97I-72 कौर  1972-73>

 के  गत  दो  वर्षों  के  दौरान  सप्लाई  किए  गए

 रासायनिक  उर्वरकों  की  माता  दी  गई  है  :--
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 (हजार  मीटरी  रनों  में)

 1971-72*  1972-73

 एन  पी  के  एन  पी  के

 पंजाब  778  48
 ©

 8  225  42  8

 उत्तर  प्रदेश  289  4l  26  332  60  29

 मध्य  प्रदेश  69  27  7  97  33  3

 हरियाणा  72  9  कक  79  5  l

 महाराष्ट्र  77  47  45  23  40  58

 गुजरात  l4  38  8  6  50  0

 *97I-72  के  ऑ्रांकड़ों  में  इन  राज्यों  को  निर्माताओं  द्वारा  उनके  बीजन  कार्यक्रमों
 के झंतगंत  सप्लाई  की  गई  उर्वरकों  की  मात्रा  कौर  प्राइवेट  पार्टियों  शादी  को
 सप्लाई  की  गई  मात्रा  शामिल  नहीं  है  सारे  देश  के  लिए  1,99,000  मी०  टन  एन,
 53,000  मोटरी  टन  पी  और  24,000  मीटरी  टन  के०  की  सप्लाई  की  गई  थी।
 **  1000  मीटरी  टन  स  कम  ।

 Medical  facilities  in  the  villages
 4987.  SHRI  K.  MALLANNA:  Will

 the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  to
 state:

 (a)  whether  any  new  policy  has
 been  formulated  by  Government  to
 provide  medical  facilities  in  the  villa-
 ges;  and

 (b)  if  so,  the  outlines  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A.  K.  KISKU):
 (a)  and  (b).  In  order  to  provide
 ‘better  medical  facilities  in  the  rural
 areas  the  Government  of  India  pro-
 pose  to  introduce  a  scheme  for  upgra-
 ‘dation  of  selected  Primary  Health
 Centres  to  30-bedded  rural  hospitals
 during  the  Fifth  Plan.  A  set  of  4
 blocks  will  be  entitled  to  have  one
 upgraded  Primary  Health  Centre  which

 -will  have  30  beds  and  other  specialised
 services.  The  intention  of  this  sche

 me  is  to  provide  both  generalised  as
 well  as  commonly  needed  specialised
 services  in  medicine,  surgery,  gynaeco-
 logy  and  obstetrics  including  x-ray
 and  laboratory  services  in  rural  areas.

 It  is  also  proposed  to  introduce  a
 pilot  health  scheme  for  rural  areas  88
 an  experimental  measure  in  30  sub-
 centres,  each  having  a  population  of
 about  8,000  to  10,000.  The  outlines  of
 the  Scheme  are  given  below:—

 The  main  objectives  of  the  experi-
 ments  are:—

 (i)  to  study  the  feasibility  of  em-
 ploying  practitioners  (institu-
 tionally  (qualified)  of  Indian
 and  other  systems  of  medicine
 in  the  existing  Sub-centres
 attached  to  the  Primary  Health
 Centres;

 (ii)  to  study  the  working  relation-
 ship  of  this  new  set  up  with
 the  present  set  up  of  Primary
 Health  Centres;

 rT
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 (iii)  to  assess  the  quality  of  work
 in  relation  to  curative  and
 preventive  aspects  of  medical
 care;

 (iv)  to  study  the  utilisation  and
 acceptability  of  such  systems
 as  compared  to  the  modern
 system  of  medicine.

 The  study  will  lay  stress  on  evalua-
 tion  through  measurement  of  health
 improvement.  A  baseline  survey  will
 be  made  to  determine  the  health  level
 in  the  community  to  be  judged  by
 infant  mortality  and  mortality  rates
 in  various  age  groups,  blood  examina-
 tion  for  anaemia,  etc.  After  the  doctors
 have  been  inducted  into  the  Sub-cen-
 tres  further  studies  will  be  made  to
 find  out  whether  there  kas  been  an
 improvement  in  the  health  of  the
 community  and  also  about  the  accep-
 tance  of  the  different  systems  of  medi-
 cine  by  the  rural  community  and
 about  their  effectiveness.  This  study
 will  take  a  period  of  about  4  years.

 The  study  will  be  conducted  in  2
 Primary  Health  Centres  selected  in
 each  State  on  a  random  basis  in  five
 different  States  in  the  country,  so  as  to
 cover  different  geographical  regions.
 One  doctor  og  different  systems  of
 medicine  viz.,  Allopathy,  Homoeo-
 pathy  and  Ayurveda/Sidha.  wiil  be
 posted  at  each  of  the  three  Sub-centres
 of  the  selected  Primary  Health  Centre.
 These  doctors  will  practice  their  own
 systems  of  medicine  and  will  neither
 dispense  nor  prescribe  any  system
 other  than  their  own.

 Meeting  between  Shipping  and  Trans-
 port  Minister  and  Lt.  Governor  of

 Delhi  Re:  Transport  Problem  in
 Deihi

 4988.  SHRI  K.  LAKKAPPA:
 SHRI  P.  GANGADEB:

 Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to
 State:

 (a)  whether  he  had  ralleg  any  meet-
 ing  in  the  first  week  of  October,  1$73

 26

 in  New  Delhi  to  discuss  the  transport
 problem  with  the  Lt.  Governor  of
 Delhi.

 (b)  if  so,  whether  any  decision  was
 taken  on  this  crucial  problem:  and

 (c)  if  so,  the  gist  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  M.  B.  RANA):
 (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 Guidelines  from  I.  C.  A.  R.  on  setting
 up  New  Agricultural  Universities
 4989.  SHRI  C.  K.  JAFFER  SHA-

 RIEF:  Will  the  Minister  of  AGRICUL-
 TURE  be  pleased  to  state:

 (a)  whether  the  Indian  Counci  of
 Agriculture  Research  have  prescribed
 norms  and  guidelines  for  new  Univer-
 sities  to  be  set  up  in  the  field  of  Agri-
 cultural  Science;  and

 (b)  if  so,  the  broad  outlines  there-
 of?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  Yes
 Sir.  The  revised  norms  are  under
 consideration.  The  guidelines  for  the
 establishment  of  Agricultural  Univer-
 sities  who  were  circulated  to  State
 Governments  in  1962.

 (b)  Government  of  India  circulated
 guidelines  to  State  Governments  for
 the  Establishment  of  Agricultural  Uni-
 versities  in  962  as  drawn  up  by  an
 experts  committee.

 The  guidelines  were  as  follows:—

 (l)  The  University  should  have
 statewide  responsibility  for
 work  related  to  teaching,  re-
 search  and  extension  educa-
 tion  in  agriculture  and  allied
 sciences.
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 (2)  The  agricultural  University
 should  include  at  least  colle-
 ges  of  agriculture,  Veterinary
 and  Animal  Science,  Home
 Science,  Agricultural  Engineer-
 ing  Technology  and  a  School
 of  Basic  Sciences  and  Huma-
 nities.  As  many  as  possible
 of  these,  and  certainly  a
 minimum  of  three  shoulq  be
 located  on  a  single  campus.

 (3)  All  colleges  of  the  university
 should  be  constituent  colle-
 ges  of  the  University  under
 the  same  Board  of  Manage-
 ment,  same  chief  administra-
 tive  officers,  and  with  fully
 integrated  facility  and  curi-
 cula.  This  is  to  be  distingui-
 shed  clearly  from  affiliation.

 (4)  All  state  supported  colleges  of
 agriculture  and  veterinary
 and  animal  _—  science  which
 may  be  established  in  the
 State  would  come  within  and
 as  constituent  parts,  of  the
 University.  In  the  establish-
 ment  of  new  colleges  in  this
 general  field  and  the  expan-
 sion  of  adminissions  in  any
 given  field,  first  priority  should
 be  given  to  development
 within  the  existing  campuses
 and  preferably  the  headquar-
 ter  campus.

 (5  ~  Research  and  Extension  pro-
 grammes  (educational  phases)
 in  the  agricultural  and  relat-
 ed  sciences  should  be  fully
 integrated  with  the  teaching
 functions  through  the  agricul-
 tural  university.
 The  Agricultural  University  is
 an  organisation  devoted  to  the
 educational  problems  of  the
 tural  people  to  develop  lead-
 ership,  increase  production,
 and  generally  to  improve  the
 standard  of  living.  The  pur-
 pose  of  the  university  admi-
 nistration  is  to  serve  the
 technical  staff  by;

 (6  ~

 =  (i)  relieving  them  of  the  non-
 technical  work  80  that  they
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 can  devote  their  full  time
 to  the  problems  to  be  solv-

 (ii)  expediting  procurement  of
 needed  supplies;

 (iii)  hastening  authorization  to
 do  the  necessary  jobs;  and

 (iv)  providing  the  necessary  ser-
 vices  to  enable  them  to
 carry  out  their  functions
 effectively.

 Change  in  Designation  of  Junior
 Domestic  Science  Teachers  taken

 over  from  M_  0.  0.  by  Delhi  Ad-
 ministration

 4990.  SHRI  PHOOL  CHAND
 VERMA:

 SHRI  JAMBUWANT  DHOTE:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  some  Assistant  Teach-
 ers  have  been  taken  over  by  the  Edu-
 cation  Department  of  Delhi  Adminis-
 tration,  Delhi  from  Municipal  Corpo-
 ration  of  Delhi  w.e.f.  Ist  July,  1970;

 (b)  if  so,  whether  their  designations
 have  been  changed  as  Junior  Domes-
 tic  Science  Teacher,  Junior  Physical
 Education  Teacher,  etc;  and

 (c)  whether  they  are  still  working
 in  the  scale  of  Rs.  65—350  though
 there  is  no  such  provision  of  scales  in
 Delhi  Administration,  Delhi  for  Junior
 Domestic  Science  Teacher  or  Junior
 P.  E.  T.  while  those  teaching  the
 middle  classes  are  eligible  for  the  pay
 scale  of  Rs.  220—490;  if  so,  reasons
 therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV):  (a)  Yes,  Sir.

 (b)  No,  Sir.
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 (e)  Some  of  the  Assistant  Teachers,
 transferred  from  the  Municipal  Cor-
 poration  of  Delhi,  were  teaching  phy-
 sical  education  drawing  domestic
 science  and  music  and  they  had  been
 recruited  by  the  Corporation  in  the
 Assistant  Teachers  pay  scale  which
 now  is  Rs.  !65—350.  These  teachers
 had  accepted  in  writing  that  they
 were  willing  to  work  as  Assistant
 Teachers  in  the  scale  of  Rs.  65—250
 which  they  were  getting  in  the  Corpo-
 ration  and  hence  on  this  specific  con-
 dition  they  were  accepted  in  the  Delhi
 Administration  and  their  designation,
 scales  of  pay  and  the  pay  itself  was
 protected.
 Selection  Grade  to  Scheduled  Caste
 Laboratory  Assistants  in  Education
 Department  of  Delhi  Administration

 4991.  SHRI  PHOOL  CHAND
 VERMA:

 SHRI  JAMBUWANT  DHOTE:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  Laboratory  Assistant  in
 Education  Department  of  Delhi  Admi-
 nistration,  Delhi  have  been  given  the
 Selection  Grade  of  Rs.  275—375;

 (b)  if  so,  how  many  Scheduled
 Caste  laboratory  Assistants  have  been
 granted  the  said  grade?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV):  (a)  Yes,  Sir.

 (b)  Two.

 Pay  Scale  to  Dance  Teachers  in  Edu-
 cation  Department  of  Delhi  Adminis-

 tration
 4992.  SHRI  PHOOL  CHAND

 VERMA:
 SHRI  JAMBUWANT  DHOTE:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:
 2795  LS—6.

 (a)  whether  some  Danc2  Teachers
 in  Department  of  Exlucation,  Delhi
 Administration,  Delhi  have  been  work-
 ing  in  the  pay  scale  of  Rs.  65—350
 and  teaching  the  Hihger  Secondary
 Classes;

 (b)  if  so  why  they  have  not  been
 granted  pay  scale  of  T.  G.  T.  ie.
 Rs.  250—550  though  they  are  eligible
 and  qualified  to  teach  the  Higher
 Secondary  Classes  where  others  hav-
 ing  the  same  qualification  enjoy  the
 above  said  T.  G.  T.  scale;  and

 (c)  if  so,  number  of  such  teachers
 who  have  represented’  their  cases
 departmentally  but  their  requests  were
 turned  down  simply  stating  that  they
 are  not  qualified  and  if  so,  reasons
 therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV):  (a)  to  (ce).  The  in-
 formation  is  being  collecied  and  will
 be  laid  on  the  Table  of  the  Sabha  in
 due  course.

 पेंशनर्स  आ्लार्गेदाइज्स  एसोसियेशन  से
 झावास  समस्याओं  के  बारे  में  ज्ञापन

 4993.  श्री  फूल चन्द  वर्मा  :
 श्री  लालजी  भाई  :

 क्या  निर्माण  और  आवास  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि:

 (क)  क्‍या  पेंशनर्ज  आर्गेनाइजर
 एसोसिएशन  से  आवास  समस्यायें  के  संबंध
 में  पिछले  अगस्त  में  कोई  ज्ञापन  प्राप्त  करा  हैं  ;

 (ख)  क्‍या  5  नवम्बर,  973  को
 सभा  पटल  पर  रखे  गये  याचिका  समिति
 के  वें  प्रतिवेदन  में  उनकी  समस्यायें  के
 प्रति  गंभीर  चिंता  प्रकट  की  गई  है;  और
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 (ग)  यदि  हां,  तो  इस  बारे  में  क्‍या

 कार्यवाही  को  जा  रही  है?

 संसदीय  कार्य  विभाग  तथा  निर्माण  शोर

 आवास  मंत्रालय  में  राज्य  मंत्री  (घी  ठोस

 मेहता  )  :  (क)  और  (ख).  जी,  हा

 (ग)  मामले  पर  की  जाने  वाली  कार-

 वाई  उस  निर्णय  पर  निर्भर  करेगी  जो  समिति
 की  सिफारिशों  पर  सरकार  द्वारा  अन्तत:
 किया  जायेगा  ।

 Cargo  Service  by  Mogul  Lines

 4994.  PROF.  MADHU  DANDAVATE:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  the  ‘Mogul  Lires’  pro-
 pose  to  undertake  adequate  Cargo-
 Service  to  enhance  its  profits  so  as  to
 absorb  the  loss  on  Konkan  Steamer
 Passenger  Services;  and

 (b)  if  so,  whether  the  increase  in
 Konkan  Steamer  passenger  Service
 by  ‘Mogul  Lines’  will  be  cancelied
 after  the  absorbtion  of  losses  in  the
 overall  profits?

 THE  MINISTER  OF  SHIPPING
 AND  TRANSPORT  (SHRI  KAMLA-
 PATI  TRIPATHI):  (a)  The  Mogul
 Line  has  a  programme  to  expand  the
 cargo  services.  This  wiil,  however  be
 distinct  from  Konkan  Passenger  Ship-
 ping  Services  which  are  to  be  operated
 on  no  profit  no  loss  basis.

 (b)  No,  Sir.

 Demands  of  Shahadra  Students

 4995.  PROF.  MADHU  DANDAVATE:
 Will  tht  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  Pleased  to  state:

 (a)  what  were  the  demands  of  the
 Shahadra  students  who  were  agitating
 for  their  demands  and  were  fired  upon
 by  the  police  on  2lst  November,  1973;
 and
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 (b)  what  steps  are  taken  to  meet
 the  legitimate  demands  of  the
 students?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV):  (a)  and  (b).  Accord-
 ing  to  the  information  received  from
 Delhi  Administration,  the  students
 demanded  unconditional  release  of
 the  students  arrested  a  day  earlier  by the  Paharganj  Police  and  also  the
 withdrawal  of  cases  against  them.
 The  authorities  explained  to  the  stu-
 dents  that  as  the  arrested  persons  had
 already  been  remained  to  judicial
 custody  they  shovld  move  the  court
 for  release  on  bail

 The  Executive  Council  of  the  Delhi
 University  has  appo.nted  a  Committee
 fo  look  into  the  happenings  in  Shyam- lal  College.  The  Governing  Body  of
 the  College  has  also  appointed  a  for-
 mer  Judge  to  enquire  into  the  matter.

 Quantum  of  First  Consignment  of
 Wheat  Import  from  U.S.S.R.

 4996.  PROF.  MADHU  DANDA-
 VATE:  Will  the  Minister  of  AGRICUL-
 TURE  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  7  on  the
 l2th  November,  973  regarding  the
 Indo-U.S.S.R.  wheat  loan  agreement
 and  state  whether  any  consignment  of
 wheat  has  since  reached  India  if  80,
 the  quantity  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  So  far,  l
 ships  with  2.36  lakh  tonnes  of  wheat
 have  reached  India,  and  out  of  this  6
 ships  with  .02  lakh  tonnes  of  wheat
 had  completed  discharge  up  to  ‘10-12-73,

 Survey  of  Hill  areas  of  Manipur  for
 Stabilised  Cultivation

 4997.  SHRI  N.  TOMBI  SINGH:  Will
 the  Minister  of  AGRICULTURE  be
 pleased  to  state:

 (a)  the  total  acreage  available  in  the
 hill  areg  of  Manipur  for  gtabilized  cul-

 tivation  of  paddy,  maize  and  wheat;



 33  Written  Answers  AGRAHAYANA  26,  895  (SAKA)  Written  Answers  334

 (b)  the  amount  of  loss  every  year
 in  the  hill  areas  of  Manipur  to  shift-
 ing  cultivation.

 (c)  whether  Government  have  made
 any  comprehensive  survey  in  this  be-
 half;  and

 (d)  if  so,  the  findings  thereof  and  if
 not,  whether  Government  propose  to
 make  serious  study  of  the  problem
 jointly  by  the  two  Departments  name
 ly,  Forests  and  Agriculture?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (PROF.  SHER  SINGH):  (a)  No  exact
 Surveys  have  yet  been  conducted.

 (b)  Due  to  shifting  cultivation,  con-
 siderable  soil  loss  occurs,  resulting  in
 the  low  productivity  of  the  lands.
 However,  no  exact  data  is  available
 in  this  respect.

 (c)  and  (9).  No  exact  surveys  have
 yet  been  made  in  this  regard.  How-
 ever,  the  North-Eastern  Council  has
 now  set  up  the  Jhoom  Research  Com-
 mittee  and  it  is  proposed  to  initiate
 suitable  action  to  study  and  control
 this  problem.  The  work  will  be  taken
 up  in  pilot  projects  on  a  watershed
 basis  in  which  not  only  the  Agricul-
 ture  and  Forest  Departments  but
 other  Departments  like,  Revenue,  Ani-
 mal  Husbandry,  Tribal  Development.
 etc.  will  ‘also  participate  in  a  coordi-
 nated  effort.

 Constitution  of  Manipur  Health  Service
 4998.  SHRI  N.  TOMBI  SINGH:  Will

 the  Minister  of  HEALTH  AND  FA-
 MILY  PLANNING  be  pleased  to  state:

 (a)  the  progress  made  in  respect  of
 constitution  of  Manipur  Health  Ser-
 vice;

 (b)  whether  Government  have  stu-
 died  the  possible  consequences  of  the
 Proposed  separation  from  the  Central
 Health  Service  in  respect  of  Doctors
 now  serving  under  the  Government  of
 Manipur;

 (c)  if  so,  in  what  manner  and  the
 reaction  of  the  Doctors;

 (d)  when  the  Manipur  Health  Ser-
 vice  is  likely  to  be  finally  constituted;

 (e)  whether  option  is  being  allowed
 to  Doctors  to  remain  either  in  Central
 Health  Service  or  in  Manipur  Health
 Service;  and

 (f)  if  so,  whether  Government  have
 indicated  actual  shape  of  the  Manipur
 Health  Service  before  calling  for  the
 option?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A.  K.  KISKU):
 (a)  to  (f).  The  requisite  information
 is  being  collected  from  the  State  Gov-
 ernment  and  the  same  will  be  placed
 on  the  Table  of  the  Sabha  in  due
 course.
 Reform  in  Examinations  in  Schools

 and  Universities
 4999.  SHRI  N.  TOMBI  SINGH:  Will

 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased
 to  refer  to  the  reply  given  to  Unstar-

 _Ted  Question  No.  3642  on  the  20th
 August,  973  regarding  ahoiition  of  the
 system  of  examination  under  the  Uni-
 versities  and  Secondary  Boards  and
 state:

 (a)  whether  Government  are  aware
 that  prevalence  of  varying  systems
 of  examinations  in  different  Secondary
 Education  Boards  is  hampering  the
 cause  of  education  in  the  country:

 (b)  whether  steps  have  si:ce  been
 taken  by  the  implementation  Commit-
 tee  of  the  University  Grants  Commis-
 sion;  and

 (c)  if  so,  the  progress  so  far  made?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV):  (a)  No,  Sir.

 (b)  and  (c).  The  Examination  Re-
 form  Implementation  Committee  set
 up  by  the  U.G.C.  is  currertly  engaged
 in  initiating  measures  of  examination
 reform  in  some  selected  Universites,
 this  programme  will  be  extended  to
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 other  Universities  in  the  light  of  the
 experience  gained.  It  is  hoped  that
 the  steps  taken  by  the  Universities  to
 reform  their  system  >5f  examinations
 will  have  in  the  long  run  beneficial
 influence  on  the  examination  system
 in  the  schools.

 Anomaly  in  Grades  of  Craft  Teachers
 in  Delhi  Administration

 5000.  SHRI  JAMBUWANT  DHOTE:
 SHRI  RANABAHADUR

 SINGH:
 Will  the  Minister  of  EDUCATION,

 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  the  Craft  Teachers  in
 the  Delhi  Administration  are  drawing
 different  grades  ie.  some  250—-550
 and  some  others  220—430;

 (b)  if  so,  the  reasons  for  this  ano-
 maly  alongwith  statistical  figures  of
 teachers  against  each  grade;  and

 (c)  the  steps  being  taken  to  remove
 this  anomaly?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV):  (a)  Yes,  Sir.

 (b)  The  posts  of  Craft  Teachers  are
 sanctioned  in  two  different  pay  scales
 ie.  Senior  Craft  Teachers  in  the  pay
 scale  of  Rs.  250—550  and  Junior  Craft
 Teachers  in  the  scale  of  Rs.  220--430.
 Strength  of  teachers  working  in  the
 two  pay  scales  is  5l  each  at  present.

 (c)  Does  not  arise.

 Proposal  to  Protect  House  of  Pandit
 Shyamji  Krishna  Varma  at  Mandvi  in

 District  Kutch  (Gujarat)

 5001.  SHRI  P.  G.  MAVALANKAR:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  Government  propose  to
 protect  the  house  of  Pandit  Shyamji
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 Krishng  Varma,  a  noted  Revolutionary
 of  freedom  struggle,  at  Mandvi  in
 Kutch  District  of  Gujarat  as  a  natio-
 nal  memorial;  and

 (b)  if  so  the  action  being  taken  by
 Government  thereon?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  S.  NURUL  HASAN):  (a)  and
 (b).  The  matter  is  being  examined.

 Survey  of  the  Working  of  All  Govern-
 ment  Hospitals  in  the  Country

 5002.  SHRI  P.  G.  MAVAI.ANKAR.
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  to
 state:  fe 2

 (a)  whether  Government  propose  to
 carry  out  a  comprehensive  survey  of
 the  working  of  all  Government  hospi-
 tals  and  medical  centres  in  the  count-
 ry;  and

 (b)  if  so,  when  and  how?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A.  K.  KISKU):
 (a)  No.

 (b)  Does  not  arise,

 Seniority  of  Teachers  in  Government
 Schools  in  Delhi

 5003.  SHRI  G.  P.  YADAV:  Will  the
 Minister  of  EDUCATION  SOCIAL
 WELFARE  AND  CULTURE  be  pleased
 to  state:

 (a)  whether  inter-se  seniority  of
 various  categories  of  Teachers  in  Gov-
 ernment  Higher  Secondary  Schcols  in
 Delhi  has  not  been  fixed  during  the
 last  about  9  years;

 (b)  if  so,  the  reasons  therefor;

 (c)  whether  any  representations
 have  been  received  in  this  regard  and
 if  so,  what  action  has  been  taken  there-
 on;
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 (d)  the  number  of  teachers  who  have
 been  affected  adversely  by  not  fixing
 proper  seniority;  and

 (e)  how  much  further  time  is  likely
 to  be  taken  to  fix  their  seniority?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV):  (a)  Inter-se  seniority
 of  all  categories  of  teachers  except
 Music  and  Dance  Teachers  has  been
 finalized.  The  Seniority  list  of  Music
 and  dance  teachers  will  be  released
 shortly.

 (b)  Question  does  not  arise.

 (c)  Question  does  not  arise.

 (d)  The  seniority  has  been  fixed
 according  to  the  rules.  If  any  person
 is  affected  adversely,  he  can  represent
 and  the  matter  will  be  considered  in
 accordance  with  the  provisions  of  the
 rules.

 (e)  In  view  of  reply  given  to  part
 (a),  question  does  not  arise.

 Conference  on  Population  Growth  and
 Human  Development

 5004.  SHRI  YAMUNA  PRASAD
 MANDAL:

 SHRI  P,  M.  MEHTA:

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  to
 state:

 (a)  whether  a  Conference  on  Popu-
 lation  Growth  and  Human  Develop-
 ment  convened  by  the  Indian  Social
 Institute  was  held  recently  in  New
 Delhi;

 (b)  if  so,  the  conclusions  arrived  at
 the  Conference;  and

 (ce)  the  reaction  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI- LY  PLANNING  (SHRI  KONDAJJI
 BASAPPA):  (a)  Yes.  Press  report  to this  effect  has  come  to  Government’s
 notice.

 (b)  The  organiserg  of  the  Conference have  not  sent  to  Government  the  con-
 clusions  of  the  Conference,

 (c)  Does  not  arise.

 Marketing  of  Aerated  Waters  under
 Fruit  Preservation  Order

 5005.  SHRI  SAT  PAL  KAPUR:
 SHRI  SHASHI  BHUSHAN:

 Will  the  Minister  of  AGRICUL-
 TURE  be  pleased  to  state:

 (a)  the  reasons  for  covering  aerated
 water  under  the  Fruit  Preservation
 Order,  when  aerated  water  do  not
 contain  any  fruit  juices;

 (b)  why  are  aerated  waters  per
 mitted  to  be  marketed  with  the  F.P.O.
 number  being  declared  ang  no{  men-
 tioning  that  the  products  are  syn-
 thetic  as  required  by  the  Fruit  Pre-
 servation  Order;  and

 (c)  to  what  fruit  does  Coca  Cola
 favour  or  colour  resemble  to  qualify
 for  a  F.P.O.  number?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  Since  aerated  waters  not  con-
 taining  fruit  juice  are  sold  in  com-
 petition  with  fruit  juice  beverages,
 they  have  been  brought  under  the  pro-
 visions  of  the  Fruit  Products  Order,  in
 order  to  ensure  quality  control  and
 proper  marketing.

 (b)  Aerated  waters  are  covered
 under  the  Fruit  Products  Order  with
 effect  from  the  Ist  January,  1978,  and
 the  question  of  labelling  requirements
 as  prescribeq  under  the  Order  is  being
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 reviewed  with  reference  to  certain
 Practical  difficulties.

 (c)  Coca  Cola  is  classified  as  a
 “synthetic  beverage”  not  containing
 any  fruit  juice.

 Criteria  Adopted  for  Admission  of
 Stadents  in  Kendriya  Vidyalaya

 °  Gurgaon

 5006.  SHRI  SAT  PAL  KAPUR:
 SHRI  SHASHI  BHUSHAN:

 .Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  the  criteria  adopteg  for  admit-
 ting  students  in  newly  opened  Ken-
 driya  Vidyalaya  in  Gurgaon;

 (b)  the  total  number  of  children
 admitted  for  the  academic  year  ‘1973-
 74,  the  number  out  of  those  who  were
 sons  and  daughters  of  Central  Gov-
 ernment  employees  and  the  number
 of  those  whose  parents  were  not  Gov-
 ernment  employees;

 (c)  the  reasons  for  which  the  child-
 ren  of  non-Government  employees
 were  given  admission  in  the  School;
 and

 (d)  whether  the  Central  Government
 Employees  Association,  Gurgacn  has
 made  any  representation  to  the  Com-
 missioner  Kendriya  Vidyalaya  Sanga-
 than  in  this  regard,  if  8०,  the  reaction
 of  Government  thereto  and  the  action
 taken  or  proposed  to  be  taken  against
 the  officers  foung  responsible  for  the
 said  irregularities?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURS  (SHRI
 D.  P.  YADAV):  (a)  The  criteria
 adopted  for  admission  of  students  in
 the  Kendriya  Vidyalaya,  Gurgaon  is
 the  same  as  for  al]  Kendriya  Vidyala-
 yas  throughout  India  te,  admissions
 are  made  in  accordance  with  the  pres-
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 cribed  priorities  for  admission  which
 are  as  follows: —

 (i)  Children  of  transferable  De-
 fence  personnel,  including
 BSF  uniformed  personnel;

 (ii)  Children  of  transferable  Cen-
 tral  Government  employees,

 (iii)  Children  of  officers  of  All
 India  services  autonomous
 bodies/projects  (fully  fAnanced
 by  the  Government)  and  Pub-
 lic,  Undrtakings/Corporations
 etc.,  whose  services  may  te
 transferable;

 (iv)  Children  of  non-transferable
 Defence  personnel  and  Cen-
 tral  Government  employees;
 and

 (v)  Other  floating  population  which
 includes  civilian  population
 of  joining  the  pattern  of
 studies  adopted  in  the  Ken-
 driya  Vidyalayas.

 (b)  The  total  number  of  children
 admitted  in  the  Kendriya  Vidyalaya
 Gurgaon  during  the  academic  year  of
 1973-74,  is  155.  Out  of  this,  47  stu-
 dents  are  sons  and  daughters  of  Cen-
 tral  Government  employees  and  the
 remaining  8  students  are  those  whose
 parents  are  Government  employees.

 (c)  Priority  category  (v)  of  the  cri-
 teria  adopted  for  admission  of
 students  in  the  Kendriya  Vidyalayas
 also  provides  for  admission  of  children
 belonging  to  other  floating  population,
 desirous  of  joining  the  pattern  of
 studies  adopteq  in  Kendriya  Vidyala-
 yas.  As  s¢ats  were  vacant  and  eight
 students  whose  parents  are  not  Gov-
 ernment  employees  qualified  in  the  ac-
 ministration  test,  they  were  given  ad-
 mission.  2

 (d)  Yes,  Sir.  A  representation  has
 been  received  from  the  Central  Gov-
 ernment  Employees  Associaticn,  Gur
 gaon.  An  enquiry  has  beer,  made  in
 the  matter  and  no  irregularity  has
 been  found  to  be  committed.
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 राष्ट्रीय  अनुशासन  योजना  को  समाप्त  करना

 कौर  राष्ट्रीय  सेवा  योजना  प्रारम्भ  करना

 5007.  शोर  बी०  बड़े :  =  क्‍या

 शिक्षा,  समाज  कल्याण  धौर  सेवक

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  राष्ट्रीय  अनुशासन  योजना  को

 समाप्त  करके  राष्ट्रीय  सेवा  योजना  को

 प्रारम्भ  करने  के  क्या  कारण  हैं  शौर  उसके

 लाभ  एवं  हानियां  क्‍या  हैं  ;

 (ख)  कितने  अ्रधिकारियों  व  प्रति-

 क्षणों  को  अलग-अलग  केन्द्रीय  स्तर  के

 लाभ  देकर  नवीन  योजना  में  लिया  गया

 है  ;  भर

 (ग)  अल्प-वेतन  भोगी  प्रशिक्षकों  को

 भी  केन्द्रीय स्तर  के  लाभ  देने  के  लिए
 क्या  उपाय  किए  जा  रहे  हैं?

 शिक्षा  झोर  समाज  कल्याण  मंत्रालय  तबा

 संस्कृति  विभाग  सें  उपमंत्री  थी  डी०

 पी०  यादव  )  :  (क)  राष्ट्रीय  सेवा  योजना

 कौर  राष्ट्रीय  स्वानुशासन  का  स्वरुप  तथा

 क्षेत्र  अलग-अलग  है।

 शिक्षा  भ्रायोग  (  1964-66)  तथा

 अप्रैल,  i967  में  हुए  राज्य  शिक्षा

 मंत्रियों  के  सम्मेलन  को  सिफारिशों  के

 परिणाम  स्वरूप,  राष्ट्रीय  सेवा  योजना

 1969-707  शुरु  कीगई  थी  fT  राष्ट्रीय
 सेवा  योजना  का  सर्वोपरि  उद्देश्य  विश्व-

 विद्यालयों  तथा  कालेजों  के  छात्रों  में सामा-

 जिस  जागरुकता  उत्पन्न  करना  है  तथा
 कालेजों  में  शिक्षा  ग्रहण  करते  समय

 उन्हें  समाज  सेवा  का  भ्रातृ  प्रदान  करना  है।
 अनुशासन  की  शिक्षा  देने  तथा  शरणार्थी  कैम्पों
 तथा  बस्तियों  में  नवयुवकों  को  सामूहिक  ड्रिल
 में  प्रशिक्षण  देने  के  एक  कार्य  क्रम  के  रूप  में

 राष्ट्रीय  भ्रनुशासन  योजना  1954 %  शुरू

 की  गई  थी।  स्कूलों  के  छात्रों को  शामिल  करने
 के  उद्देश्य  से  योजना  के  क्षेत्र  का  958  में
 विस्तार  किया  गया  था।  योजना को  समाप्त

 नहों  किया  गया  है,  बल्कि  i965-66  में,
 इसे  राष्ट्रीय  स्वस्थता  कोर  कार्यक्रम  में  मिला

 दिया  गया  था,  जिसे  सहायक  कैड  ट  कोर,

 चली,  शारीरिक  प्रशिक्षण,  राष्ट्रीय  अनुशासन
 योजना  भारी  जैसे  कार्यक्रमों  को  मिला  कर
 उन  के  स्थान  पर  शरू,  किया  गया  था।  यह
 कार्यक्रम  एक  समेकित  कार्यक्रम  के  रूप
 में  शुरू किया  गया  था,  जिसे  स्कूल  स्तर  पर

 ऐसी  शैक्षिक  पद्धति  का  एक  ग्र भिन्न  अंग  बनना
 था  ।  जो  प्रजातांत्रिक  जीवन  के  लिए
 चरित्र--विकास  की  एक  क्रमबद्ध  योजना  की

 व्यवस्था  करेगी  ।  चूंकि  राष्ट्रीयता  स्वस्थता
 कोर  कार्यक्रम  को  राज्य  सरकारों

 द्वारा  कार्यान्वित  किया  जाता  है,  शत:  उस

 कार्यक्रम  को अब  विकेन्द्रित  करने  तथा  उन

 राष्ट्रीय  अनुशासन  योजना  अनुदेशकों  को

 इस  प्रयोजन  के  लिये  संबंधित  राज्य  सरकारों

 को  स्थानान्तरित  करने  का  निर्णय  किया

 गया  है  जिनका  प्रबन्ध  तथा  अदायगी

 केन्द्रीय  सरकार  द्वारा  की  जाती  है  ।

 (ख)  भर  (ग).  30  जून,  972  को,

 जब  कि  राष्ट्रीय  स्वस्थता  कोर  नीचे-
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 शालय  तथा.  इसके  क्षेत्रीय  कार्यालय  बन्द

 किए  गए  थे;  राष्ट्रीय  स्वस्थता  कोर के  लिए

 राज वल त्ति  :

 DECEMBER  1,  973  Written  Answers  I44

 स्वीकृत  पय॑  वेक्षक  तथा  अ्रनुदेशात्मक  पदों  की
 संख्या  निम्न प्रकार  थी:

 पद  वेतनमान  पदों  की  संख्या

 Zo

 क्षेत्रीय  निदेशक  .  700—900  2

 वरिष्ठ  पर्यवेक्षक  450--575  4

 अराजपत्रित  :

 वरिष्ठ  लक्चरर/पर्यवेक्षक  325—475  0

 झनुरदेशात्मक  स्टाफ  :

 सीनियर  ग्रेड  I,  20—320  53
 सीनियर  ग्रेड  I  50—240  297

 जूनियर  ग्रेड  I  l0—200  6000

 सभी  पर्यवेक्षकों  ओर  अनुदेशात्मक  स्टाफ
 की  सेवाएं  शारीरिक  शिक्षा  प्राध्यापकों  के  राज्य

 काडर  में  खपाए  जाने  के  लिए  राज्य  सरकारों

 को  सौंप  दी  गई  थी  ।  न्य  सारा  स्टाफ

 —
 सैल'  को  स्थानान्तरित  कर  दिया  गया  था  1

 राष्ट्रीय  सेवा  योजना  के  उन  पदों  की  संख्या,

 जिन  के  विरुद्ध  राष्ट्रीय  स्वस्थता  कोर  के

 (सचिवालय  तथा  चतुर्थ  श्रेणी  स्टाफ.  रक्षात्मक  तथा  अनुदेशात्मक  स्टाफ

 सहित)  अन्यत्र  खपाए  जाने  के  लिए  'सरप्लस  को  खपाया  गया  है,  निम्न प्रकार  है  :

 पद  तथा  बे तन भान  राग्से  यो०  राष्ट्रीय  स्वस्थता  रा०  स्व०  कोर
 में  स्वीकृत  पदों  की  कोर  से  खपाए  का  वह  ग्रेड,  जिस  से

 संख्या  गए  व्यक्तियों  खपाया  गया  है.
 की  संख्या

 |  2  3  4

 वरिष्ठ  युवक  अ्रधिकारी  8  क्षेत्रीय  नि  दशक
 रु०  700—250

 कनिष्ठ  युवक  अधिकारी
 रु०  400--900  I2  2  वरिष्ठ  पर्यवेक्षक
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 l  2  3  4

 युवक  सहायक  ग्रेड  I  2  3  वरिष्ठ  लेक्चरर

 रू  ०  325—475  पर्यवेक्षक

 युवक  सहायक  ग्रेड  IT  2  9  वरिष्ठ.  राष्ट्रीय
 रु  ०  240—320  अनुशासन  योजना

 अनुदेशक  ग्रेड  I

 द्वितीय  क्षेत्रीय  निदेशक,  राष्ट्रीय  सेवा

 योजना  में  खपाए.  जाने  के  इच्छुक  नहीं  थे

 और  कामिक  विभाग  के  सरप्लस  सेल

 के  जरिए  उन  के  लिए  वैकल्पिक  -पद  की  खोज

 की  गई  थी  ।  इसी  प्रकार,  2  वरिष्ठ  पये-
 वेक्षकों  को,  जो  राष्ट्रीय  सेवा  योजना  में  पद

 रिक्त न होने न  होने  के  कारण  नहीं  खपाए  जा  सके

 थे  ,  'सरप्लस  सैल'  के  माध्यम  से  केन्द्रीय

 सरकार  क ेप्रन्तगंत  खपा लिए  गए  हैं।  सभी

 लिपिकीय  तथा  चतुर्थ  श्रेणी  स्टॉफ  को  भी

 केन्द्रीय  सरकार  की  सेवा  में  अन्यत्र  खपा

 लिया  गया  है  ।

 राष्ट्रीय  भ्रनुशासन  योजना  के  शेष  पये-

 वेक्षकों/वरिष्ठ  प्रेम  अनुदेशकों  ने  राष्ट्रीय

 सेवा  योजना  में  युवक  सहायकों  के  ग्रेड-

 WMS  पदों  पर,  जो  प्रभी  तक  खाली  पड़े

 हैं,  नियुक्ति  के  प्रस्तावों  को  स्वीकार  नहीं
 किया  है  ।

 शारीरिक  शिक्षा  अध्यापकों  के  राज्य
 काडर  में  खपाए  जाने  के  लिए  सभी  पर्यवेक्षक
 तथा  ग्नू  देवात्मा,  स्टाफ  राज्य  सरकारों  को
 सौंप  दिया  गया  है।  उन  कर्मचारियों  को  जो
 राज्य  सरकारों  को  स्वीकारे  नहीं  होंगे  सेवा
 में  रखा  जाएगा  और  उन  के  लिए  वेक-
 स्पिक  रोज़गार  की  खोज  की  जाएगी  ।

 Port  strikes  during  2973

 5008.  SHRI  M.  RAM  GOPAL  RED-
 DY:  Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to
 state:

 (a)  the  number  of  port  strikes  dur-
 ing  1973;

 (b)  names  of  the  ports;  and

 (c)  the  total  loss  incurred  due  to
 the  strikes?

 THE  MINISTER  OF  SHIPPING  AND
 TRANSPORT  (SHRI  KAMBAPATI
 TRIPATHI):  (a)  and  (b),  A  statement
 is  attached.

 (०)  Port  operations  are  complex  and
 it  is  not  easy  to  quantify  the  loss
 caused  by  a  strike  or  stoppage  of  work,
 Loss  could  be  direct  or  indirect.
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 Stotement

 Sl.  Name  of  Major  *  Number  of  Port
 No.  Port  strikes  stoppages  in

 973  (Upto  end  of
 November,  7973)

 By  Port  By  Dock
 workers  workers

 afd  other
 connected
 with  port

 working

 t  Kandla  Nil  I

 2  Paradip  I

 3  Bombay  23  5

 4  Mormugao
 6

 5  Visakhapatnam  4  Is

 6  Cochin  5  74

 7  Calcutta  Information  is  being
 8  Madras  collected  and  will  be

 laid  on  the  Table  of  the
 Sabha.

 Cess  on  the  Companies  whose  Indus-
 trial  Plants  Pollute  water

 5009.  SHRI  M.  RAM  GOPAL  RED-
 DY:  Will  the  Minister  of  WORKS
 AND  HOUSING  be  pleased  to  state:

 (a)  whether  Government  propose  to
 impose  cess  on  the  Companies  whose
 industrial  plants  pollute  water;  and

 (b)  if  so,  the  reasons  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMENT-,
 ARY  AFFAIRS  AND  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  OM  MEHTA):  (a)  and  (b).
 The  Government  is  contemplating  to
 bring  in  separate  Legislation  for  levy-
 ing  a  cess  in  connection  with  the
 Water  (Prevention  and  Control]  of
 Pollution)  Bill,  1973,

 DECEMBER  17,  973  Written  Answers

 “Block,  District  and  State  levels

 748

 Lack  of  proper  Guidance  and  Poor
 Facilities  in  Sports

 50l0.  SHRI  M.  RAM  GOPAL  RED-
 DY:  Will  the  Minister  of  EDUCATION
 SOCIAL  WELFARE  AND  CULTURE be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernments  has  been  drawn  to  a  speech
 reported  to  have  been  made  by  the
 Prime  Minister  at  Delhi  on  2lst  Nov-
 ember,  973  that  “lack  of  proper
 guidance  and  poor  facilities  were
 partly  to  blame  for  India’s  none  too
 good  performance  in  _  international
 sports”;  and

 (b)  if  so,  what  steps  have  govern-
 ment  taken  or  propose  to  take  to  re-
 Move  the  deficiencies  in  the  system  of
 education  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN.  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 ARVIND  NETAM):  (a)  The  Govern-
 ment  has  seen  the  Press  Reports.

 (b)  While  improving  the  standard  of
 sports  and  games  in  educational  insti-
 tutions  falls  within  the  purview  of
 the  State  Governments,  the  Govern-
 ment  of  India  has  been  taking  various
 steps  for  the  promotion  and  develop-
 ment  of  sports  and  games  in  the
 country.  Some  of  the  major  steps
 taken  are:

 qa  Financial  assistance  being  ex-
 tended  to  State  Sports  Councils  for
 holding  Rural  Sports  tournaments,  at

 and
 for  participation  in  All  India  Rural
 Sports  tournaments.

 (2)  Services  of  trained  coeches  being
 placed  at  the  disposal  of  State  Sports
 Councils  to  assist  ‘hem  in  _  their
 coaching  programmes.  Trained  coa-
 ches  have  also  been  appointed  in
 Nehru  Yuvak  Kendras  to  encourage
 sports  activities  in  rural  areas  and  to
 spot  talent  for  further  expert  train-
 ing,
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 (3)  Funds  being  made  available  on
 requests  received  from  the  State
 Sports  Councils  for  holding  of  coach-
 ching  camps,  costruction  of  stadia,
 swimming  pools,  indoor  halls  and  pur- chase  of  sports  equipment,  etc.

 (4)  Instruction  of  Sports  Talent
 Scholarships  scheme  for  encouraging
 students  both  in  schools  and  colleges,
 to  acquire  the  desired  Proficiency  in
 games  and  sports.

 (5)  Provision  of  funds  to  universities
 and  colleges  by  the  University  Grants
 Commission  for  construction/improve-
 ment  of  physica]  facilities  for  sports
 and  games.

 (6)  Assistance  being  given  to
 National  Sports  federations/Associa-
 tions  for  holding  of  annual  cham-
 pionships,  coaching  camps  for  seniors
 and  juniors  and  for  participation  of
 National  teams  in  selected  important
 International  tournaments.

 The  measures  and  programmes,
 mentioned  above,  will  be  intensified
 during  the  Fifth  Five  Year  Plan.
 Further,  with  a  view  to  broad-basing
 the  sports  activities  and  physical
 training  facilities  over  a  wider  area,
 both  in  urban  and  rural  sectors  and
 at  the  grass  root  level,  some  additional
 measures  are  also  proposed  to  be
 taken  up  during  the  Fifth  Five  Year
 Plan  depending  upon  the  availability
 of  requisite  funds.

 D.D.A.  has  failed  in  its  objective
 50l.  SHRI  M.  RAM  GOPAL

 REDDY:
 SHRI  VIKRAM  MAHAJAN:

 Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state:

 (a)  whether  the  Chief  Executive
 Councilior,  Delhi  is  reported  to  have
 said  that  the  purpose  for  which  the
 Delhi  Development  Authority  was  set
 up  has  not  been  fulfilled;

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto;  and

 (c)  the  steps  Government  have
 taken  to  see  that  the  purpose  for
 which  the  Delhi  Development  Autho-
 rity  was  set  up  is  fulfilled?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  OM  MEHTA):  (a)  A
 report  to  this  effect  had  appeared  in
 the  Press.

 (b)  and  (c).  The  Delhi  Develop-
 ment  Authority  has  several  achieve-
 ments  to  its  credit.  In  the  housing
 sector  particularly,  several  Schemes
 have  been  executed  and  are  under
 execution  for  the  Middle  Income
 Group,  Low  Income  Group  and  Janta
 Group.

 Request  of  Tamil  Nadu  Government
 for  Power  to  distribute  Fertiliser

 Manufactureg  within  that  State

 5012.  SHRI  M.  SUDARSANAM:
 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  Tamil  Nadu  Govern-
 ment  has  approached  the  Central
 Government  to  delegate  the  powers
 for  the  distribution  of  fertilizer  manu-
 factured  within  the  State;  and

 (b)  if  so,  the  decision  taken  thereon?

 YVHE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  A  request  has  been  received  from
 the  Government  of  Tamil  Nadu  for
 delegation  of  powers  under  the  Essen-
 tial  Commodities  Act  to  requisition
 and  distribute  the  stocks  of  non-pool
 fertilisers  ‘held  with  the  private
 manufacturers  in  the  State.

 (b)  The  request  of  the  State  Gov-
 ernment  which  has  been  received
 very  recently,  is  being  examined.
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 Transportation  of  Foodgrains  by
 Longer  Routes  by  F.CI.

 5013,  SHRI  DHAMANKAR:  Will  the
 Minister  of  AGRICULTURE  be  pleas-
 ed  to  state:

 (a)  whether  the  foodgrains  meant
 for  Satara,  Sangli,  and  Kolhapur  are
 being  transported  first  by  the  Food
 Corporation  of  India  by  rail  to  Kolha-
 pur  and  then  from  there,  they  are
 brought  back  in  truck-loads,  by  road
 to  Sangli  and  Satara,  which  are  longer
 destinations,  though  the  places  where
 they  are  to  be  delivered  happen  to  be
 rail-heads;

 (ए)  at  how  many  other  places  in
 the  country  such  arrangements  are
 in  vogue  and  what  is  the  economics
 involved  in  following  such  a  practice
 by  the  Food  Corporation  of  India
 which  apparently  appears  unecono-
 mical;  and

 (c)  how  much  extra  expenditure  is
 involved  by  way  of  freight,  labour
 and  handling  charges  apart  from  the
 delay  and  inconvenience  caused  to  the
 general  public  in  getting  the  food-
 grains?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  No,  Sir.  The  Food  Corporation  of
 India  has  been  despatching  foodgrains
 direct  to  Satara  Road,  Sangli  and
 Kolhapur  during  973  as  per  despatch
 instructions  received  from  the  Gov-
 ernment  of  Maharashtra  and  on  their
 account.

 (b)  No  such  movements  have  been
 made  by  the  Food  Corporation  of
 India.

 (c)  Does  not  arise.

 Basis  of  Appointment  of  P.G.T.  in
 Government  Schools,  Delhi

 50i4.  SHRI  C.  T.  DHANDAPANI:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:
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 (a)  the  basis  on  which  Post-Gradu-
 ate  Teachers  are  appointed  in  Gov-
 ernment  Higher  Secondary  Schools
 in  Delhi;

 (b)  the  ratio  fixed  between  pro-
 moting  departmental  experienced
 candidates  and  fresh  recruits  from
 open  market;

 (c)  whether  the  fixed  ratio  strictly
 adhered  to  at  the  time  of  filling  up
 vacancies  of  Post-Graduate  Teachers
 and  if  not,  what  are  the  reasons  for
 deviations,  if  any;  and

 (d)  how  many  departmental  candi-
 dates  have  been  promoted  to  fill-up
 the  vacancies  of  Post  Graduate
 Teachers  during  the  last  3  years  and
 how  many  have  been  rejected  indi-
 cating  reasons  for  their  rejection?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  एज  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV):  (a)  On  the  basis  of
 the  educational  qualifications  and  age
 limit  prescribed  in  the  recruitment
 rules.

 (b)  (i)  Promotion  75  per  cent.

 (ii)  Direct  recruitment  25  per
 cent.

 (c)  Yes,  Sir.

 (a)  Candidates  promoted:

 70-71  aL  72-73

 १46  Nil  Nil

 Two  candidates  were  considered  un-
 fit  for  promotion.  Promotion  is  based
 on  the  recommendation  of  the  D.P.C.
 which  assess  their  suitability  for  pro-
 motion,
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 Recommendation  of  Expert  Committee
 on  Jagannath  Temple,  Puri

 5015.  SHRI  ARJUN  SETHI:  Will  the
 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleas-
 ed  to  state:

 (a)  whether  the  Expert  Committee
 in  their  recommendation  suggested
 for  the  appointment  of  special  staff
 to  purchase  the  equipments  and  fur-
 ther  examination  of  the  structure  by
 ‘an  expert  Structural  Engineer  from
 the  Centrat  Building  Research  Insti-
 tute,  Rourkela;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  EDUCATION
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  S.  NURUL  HASAN):  (a)  The
 Expert  Committee  has  recommended
 posting  of  special  staff,  purchase  of
 equipments  and  further  examination
 of  the  building  by  an  expert  from
 the  Central  Building  Research  Insti-
 tute,  Roorkee.

 (b)  These  recommendations  have
 been  accepted  by  the  Government  and
 as  a  first  step  a  sum  of  Rs.  .5  lakhs
 has  been  sanctioned  to  meet  the
 expenses  towards  purchase  of  equip-
 ment.  |

 50l6.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  764  on  the
 l5th  November,  978  and  state:

 (a)  whether  it  is  proposed  to  raise
 the  number  of  students  studying  in
 USSR  to  the  level  of  those  studying
 in  the  U.S.A.  and  if  so,  the  facts
 thereabout;  and

 (b)  whether  Government  have  any
 objection  in  permitting  students  for

 study  in  USSR,  if  they  are  selected  by the  Universities  and  Government  of
 USSR  without  any  approval  or  spon-
 sorship  by  Government  of  India  as  is
 the  case  for  admissions  in  U.K.  and
 U.S.A.  and  if  so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV):  (a)  Indian  students
 are  sent  to  the  USSR  for  Studies/
 Training  under  the  Scholarship
 Schemes  offered  by  the  Soviet  autho-
 rities.  As  the  number  of  scholarships
 available  is  determined  by  the  donor
 country,  the  question  of  Government
 of  India  increasing  or  decreasing  the
 number  of  students  for  study  in  USSR
 does  not  arise.

 (b)  Government  have  no  objection
 in  permitting  students  for  studying  in
 USSR  if  they  are  selected  by  the  Uni-
 versities  and  approved  by  the  Gov-
 ernment  of  USSR.

 सार्वजनिक  स्कूलें  एवं  छात्रावासों  में  अनुचित
 ज/तिथों  कौर  सबने  वर्ग  के  छात्रों  को  प्रवेश

 50i7,  श्री  नाथ राम  अहिरवार  :
 क्या  शिक्षा,  समाज  कल्याण  झोर  संस्कृति
 मंत्री  यह  बताने  को  कृपा  करेंग  कि  :

 (क)  क्‍या  सरकार  सार्वजनिक  स्कूलों
 एवं  छात्रावासों  में  अनुसूचित  जाति  के  छात्रों
 को  एक  निश्चित  प्रतिशतता  के  भाधार  पर
 झनिवायंरूप  से  प्रवेश  दिलाने  सकी  नीति
 अपनाएगी  ;

 (ख)  इसी  प्रकार  अनुसूचित  जाति
 जनजाति  के  लिए  निर्मित  स्कूलों  में  एवं  छात्रा
 वासों  में  एक  निश्चित  प्रतिशतता  के  आधार  पर
 संवर्ण  वर्ग  के  छात्रों  को  प्रवेश  दिलाने  को
 नीति  अपनाने  पर  सरकार  की  क्या  प्रतिक्रिया
 है।  कौर
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 (7)  क्‍या  सरकार  इस  बात  को  सरनू-
 भव  करती  है  कि  ऐसी  नीति  अपनाने  से  देश  में

 अस्पृश्यता  में  निवारण  में  अधिक  सहयोग
 मिलेगा  ?

 शिक्षा  और  समाज  कल्याण  मंज लब  तथा
 संस्कृति  पीना  में  खंती  (झ  हो०
 Gio  यत्दब ) :  (क)  राष्ट्रीय  शिक्षा  नीति

 (1968)  से  सम्बन्धित  संकल्प  में  पब्लिक

 स्कूलों  सहित  सभी  विशेष  स्कूलों  के  बारे
 में  भारत  सरकार  के  दृष्टिकोण  का  उल्लेख
 किया  गया  है  ;  अर्थात्  :

 “पब्लिक  स्कूलों  सहित  सभी  विशेष

 स्कूलों  में  छात्रों  का  दाखिला
 योग्यता  के  आधार  पर  किया  जाना
 चाहिए  और  सामाजिक  वर्गो  के

 पृथक  करण  को  बचाने  के  लिए  फीस
 माफी  का  अनुप्रास  निहित  कर
 देना  चाहिए  |  परन्तु,  इससे
 संविधान  के  अनुसार  30  के
 श्रन्तगंत  अल्पसंख्यकों  के  भ्र धि कारों
 पर  प्रभाव  नहीं  पड़ेगा  "

 शिक्षा  मंत्रालय,  आवासी  स्कूलों  में
 योग्यता  छात्र  वृत्तियों  की एक  योजना  जव  लित
 कर  रहा  है।  परिशोधित  योजना  के  श्रन्तगेंत
 प्रत्येक  वर्ष  500  छात्रवृत्तियां  दी  जाती  हैं  जिनमें
 से  अनुसूचित  जातियों  तथा  झनुमुचित  जन-
 जातियों  के  लिए  क्रमश:  i5  प्रतिशत  और
 5  प्रतिशत  छात्रवृत्तियां  आरक्षित  हैं  ।
 उन  छात्रों  को  छात्रवृत्तियां  दी  जाती  हैं  जिनके
 ग्रभिभावकों  की  ग्राम  प्रति  मास  500
 ये  से  अधिक  न  हो  i  यह  सोमा,  अनु-
 सूचित  जाति  के  छात्रों  के  मामले  में  लागू
 नहीं  होतो  है  ।  इस  योजना  के  अन्तर्गत
 शामिल  अधिकांश  पब्लिक  स्कूल  ग्रसने-अपने

 स्कूलों  में,  भारत  सरकार  को  योग्यता  छात्र-

 वृत्ति  के  लिए  स्वेच्छा  से  25  प्रतिशत  स्थान
 आरक्षित  करने  के  लिए  सहमत  हो  गए  हैं
 जिनमें  अनुसूचित  जाति  और  अनुसूचित
 जनजातियों  के  विद्यार्थी  भी  शामिल  हैं  ।
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 (a)  और  (7)  कुल  मिला  कर
 स्कूल  कुछ  विशेष  स्थानों  पर  स्थापित
 किये  जाते  हैं  और/अत:  इग  झलगाब  की
 समस्या  का  प्रश्न  नहीं  उठता  ।

 इन  छात्रावासों  को  सर्वदेशीय  स्वरूप प्रदान
 करने  और  अ्रलगव  रे  बचने  के  लिए
 हरिजनों  के  छात्रावासों  में  सवर्ण  वर्ग  के  हिन्दू
 छात्रों  क ेलिए  स्थान  आरक्षित  किए  जाते  हैं  ।
 मार्चे,  966  में,  सभी  राज्यों/संघशासित
 प्रदेशों  को इस  आशय  के  अनुदेश  ज।री  किए  गये
 हैं  कि  यदि  कोई  सवर्ण  वर्ग  का  हिन्दू  छात्र,
 जिसे  हरिजन  छ  'ब्रा वास  में  स्थान  की  पेशकश  की
 गई  हो,  इस  प्रकार  के  स्थान  को  स्वीकार  करने
 से  इन्कार  कर  देता  है  तो  उसे  किसी  भी
 अन्य  छात्रावास  में  स्थान  प्रदान  नहीं  किया
 जाना  चाहिए  ।

 सरकार  का  यह  विचार  है  कि  अनुसूचित
 जातियों  और  ग्रनुसुचित  ख़ादिम  जातियों
 का  भी  कोई  ग्र लगाव  नहीं  होना  चाहिए  ।
 इन  जातियों  के  लिए  विशेष  संस्थानों  की
 स्थापना  को  प्रोत्साहित  नहीं  किया  जाता

 है  और  शसी  संस्था ओरों  में  जो  प्रमुख  रूप  से

 इन्हीं  जातियों  के  लिए  होती  हैं,  साधारणतया
 l0  प्रतिशत  स्थान  गैर-अनुसूचित  जातियों/

 आ्रादिम  जातियों  के  लिए  उपलब्ध  हते  हैं  |
 देश  में  'छमा छात  के  उन्मूलन  में  निश्चित
 छात्रावासों  की  सामान्य  होती  सहायक  सिद्ध
 होगी  ।

 कुठ  राज्यों  सें  ददा पारियों  द्वारे  गे  को
 खरीद  और  इसकी  उपलब्धता  पर

 उनका  स्तर

 5019.  शी  वायु  रास  अहिरवार  :
 क्या  क्वि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  किन-किन  राज्य  के  व्यापारियों
 को  अगस्त  माह  में  गेहूं  खरीदने  की  भ्र नुम ति
 दी  गई  ;
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 (@)  )&क्या  उन  स्थानीयमण्टथियों  में

 20  रु०  से  50  रुपये  प्रति  क्विंटल  गेहूं
 प्राप्त  करना  कठिन  हो  गया  है  जहां  बड़े  गल्ला

 व्यापारियों  द्वारा  बड़े  किसानों  को  अप्रिय  घन

 देकर  गिला  संग्रह  किया  गया  था;  कौर

 (ग)  जिन  किसानों  से  ग्रे हूं  के  थोक

 व्यापार  में  सहयोग  किया  उनके  ऊपर  इसको

 वा  प्रतिक्रिया  हुई  ?

 कृषि  मंत्रालय  में  राज्य  मंत्री  (भी

 झ्रण्यासहिब  fic  fret)  :  (क)  से  (ग).

 ग्रपेक्षित  सच  ना एकाल्नत  काजा  रद्ढी ढ  झोर

 सभा  के  पटल  ५२  रख  दी  जाएगी  ।

 Opening  of  Medical,  Ayurvedic,
 Homoeopathic  and  Nature  Cure

 Colleges  and  Hospitals

 5020.  SHRI  AMARSINH
 CHAUDHARI;

 SHRIMATI  SAVITRI
 SHYAM:

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  tu
 state:

 (a)  whether  the  Central  Govern-
 Ment  propose  or  will  request  the  res-
 pective  State  Governments  to  open  a
 number  of  Medical,  Ayurvedic,
 Homoeopathic  and  Nature  Cure  Col-
 leges  and  Institutions  throughout  the
 country  in  the  Fifth  Five  Year  Plan;

 (b)  if  so,  the  main  features  thereof
 (State-wise);

 (c)  when  such  Colleges  will  be
 ready  and  expected  to  start  function-
 ing;  and

 5  8

 (da)  what  financial  and  “other
 assistance  will  be  provided  by  the
 University  Grants  Commission  and
 the  Central  Government  to  each  of
 them,  and  the  details  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND
 FAMILY  PLANNING  (SHRI  87  K.
 KISKU):(a)  to  (c).  Opening  of
 Medical  Colleges  as  also  of  Ayurvedic,
 Homoeopathic  and  Nature  Cure  Col-
 leges  is  primarily  the  concern  of  the
 respective  State  Governments.  How-
 even  taking  into  consideration  the
 manpower  requirement  for  medical
 personne]  of  the  country  it  is  not  en-
 visaged  to  open  any  new  college  in
 the  Fifth  Five  Year  Plan.

 With  a  view  to  providing  better
 medical  and  health  care  facilities  in
 rural  areas,  some  special  schemes
 such  as  upgradation  of  Primary
 Health  Centres  into  30  bedded  hospi-
 tals  and  utilisation  of  all  available
 medical  manpower  under  _  different
 systems  of  Medicine  are  proposed  to
 be  implemented  during  the  Fifth  Five
 Year  Plan.

 (d)  Does  not  arise.
 Medical  Re-imbursement  Claims  of  the

 Staff

 5021.  SHRI  AMARSINH
 CHAUDHARI:

 SHRIMATI  SAVITRI
 SHYAM:

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  to
 state:

 (a)  whether  a  number  of  Medical
 re-imbursement  claims  of  the  staff  of
 the  Civil]  and  Centra]  Government
 employees  and  their  family  members
 of  Delhi  are  pending  in  Delhi  for  the
 last  two  years;

 (b)  if  so,  the  particulars  of  such
 cases  and  the  reasons  thereof;  and

 (c)  what  steps  have  been  or  are
 being  taken  to  expedite  the  payment
 of  the  such  claims?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND
 FAMILY  PLANNING  (SHRI  A.  K.
 KISKU):  (a)  to  (c).  The  information
 fs  being  collected  from  all  concerned
 and  it  will  be  laid  on  the  Table  of  the
 Sabha  in  due  course.

 Proposal  to  Merge  Department  of
 Buddhist  Studies  and  Philosophy  of

 Delhi  University

 5022.  SHRI  CHANDRA  SHAILANI:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  there  is  a  proposal  to
 merge  the  Department  of  Buddhist
 studies  of  Delhi  University  with  the
 Department  of  Philosophy;  and

 (b)  if  so,  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV):  (a)  No  such  proposal
 is  under  consideration  of  Delhi  Uni-
 versity.

 (b)  Does  not  arise.

 Master  Plan  for  Fishing  Industry  in
 West  Bengal

 5023.  SHRI  S.  N.  SINGH  DEO:
 SHRI  A.  K.  M.  ISHAQUE:

 Will  the  Minister  of  AGRICUL-
 TURE  be  pleased  to  state:

 (a)  whether  Government  of  West
 Bengal  has  proposed  a  master  plan
 for  fishing  industry  for  the  State;  and

 (b)  if  so,  main  features  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  and  (b).  The  Government  of  West
 Bengal  has  constituted  a  Committee
 in  July,  972  to  draw  up  a  Master
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 Plan,  embodying  therein  recommenda-
 tions  on  ways  and  means  for  attaining
 self-sufficiency  in  fish  supply  in  the
 Shortest  possible  time,  for  all  round
 improvement  of  fisheries  in  the  State
 and  the  economic  uplift  of  fhe  fisher-
 men  in  general.  According  to  the
 revised  terms  of  reference  the  Com-
 mittee  shall  submit  its  report  by  the
 3lst  January,  974  only.  The  final
 report  of  the  Committee  is  awaited.

 Survey  in  Industries  for  Environ-
 mental  Pollution  in  Calcutta

 5024.  SHRI  S.  N.  SINGH  DEO:
 SHRI  A.  K.  M.  ISHAQUE:

 Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state:

 (a)  whether  CMDA  has  _  appointed
 CPHERI  Nagpur  as_  Consultant  to
 carry  out  the  survey  in  industries
 with  regard  to  environmental  pollu-
 tion  in  Calcutta  area;

 (b)  whether  the  present  level  of  air
 pollution  is  hazardous  to  the  public
 health;  and

 (c)  if  so,  what  steps  are  being  taken
 to  tackle  the  problem?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  OM  MEHTA):  (a)  Yes.

 (b)  While  the  Ievel  of  air  pollution
 in  those  parts  of  Calcutta  and
 Howrah  where  industries  are  con-
 centrated,  is  high  the  levél  is  moder-
 ate  to  low  in  other  areas.

 (c)  The  Study  of  the  CPHERI  is
 expected  to  continue  till  ‘1975.  It
 would  be  possible  to  locate  the  sources
 of  emissions  and  to  take  suitable
 steps,  wherever  necessary,  only  after
 the  results  of  the  Survey  are  avail-
 able.
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 VanaSpati  Mills  in  West  Bengal  and
 their  Production

 5025.  SHRI  8.  N.  SINGH  DEO:
 3  SHRI  A.  K.  M.  ISHAQUE:

 Will  the  Minister  of  AGRICUL-
 TURE  be  pleased  to  state:

 (a)  the  number  and  names  of  Mills
 manufacturing  Vanaspati  in  West
 Bengal;  and

 6¢

 (b)  their  licensed  production  capa-
 city  and  the  actual  production  during
 the  last  three  years?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (PROF.  SHER  SINGH):  (a)  and  (b).
 There  are  six  units;  their  names  and
 other  requirég  particulars  are  given
 below:

 Fons

 Licensed  Production
 Name  Capacity

 per  year  I97!  I972  3973
 (Upto  Nov.)

 > a  Doyapore  Tea  Co.  Ltd.,  Calcutta  30,000  9,790  II,726  8,980

 2.  Hindustan  Lever  Ltd.,  Shamnagar.  34,500  12,021  13,113,  8,065

 3.  Kusum  Products  Ltd.,  Rishra  17,400  ‘14,715  17,449,  9,694

 4.  Swaika  Vanaspati  Produ:ts  Ltd.,  Lillooah  =  30,000,  8,237  8,604  5,948

 Se  United  Vegetable  Manufacturers  Ltd.,
 Rishra  i  7  ड़  7,200,  2,192,  Nil  278

 6.  Vegetable  Products  Ltd.,  Belgharia  24,000  73522  75312,  49074

 Deep  Ses  Fishing  Project  at  Raichak,
 West  Bengal

 5026.  SHRI  8.  N.  SINGH  DEO:

 SHRI  A.  K.  M.  ISHAQUE:

 ‘Will  the  Minister  of  AGRICUL-
 “TURE  be  pleased  to  state:

 (a)  whether  a  deep  sea  fishing  pro-
 ‘ject  in  Raichak,  West  Bengal  has  been
 ‘formulated;

 (b)  if  80,  the  main  features  of  the
 project;  and

 ‘(c)  when  ‘the  project  will  be  com-
 <pleted?

 2795  LS—7.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  to  (c).  The  Working  Group  in  the
 Planning  Commission  that  considered
 the  5th  Plan  proposals  for  the  deve-
 lopment  of  fisheries  in  West  Bengal
 has  recommended  operation  of  45
 Deep  Sea  Fishing  vessels  from  West
 Bengal  coast.  According  to  the  cur-
 rent  indications  deep  sea  fishing  from
 Raichawk  is  proposed  to  be  under-
 taken  both  by  the  West  Bengal
 Fisheries  Development  Corporation
 and  by  private  agencies.  The  Cor-
 poratio),  and  the  private  agencies  have
 already  applied  for  import  of  8  deep
 sea  fishing  vessels  against  a  public
 notification  for  the  import  of  50  ves-
 sels.  According  to  the  conditions  laid
 down  for  the  import  they  are  Te
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 quired  to  purchase  an  equal  number
 of  indigenously  constructed  fishing
 vessels.  As  the  number  of  applica-
 tions  received  for  import  are  far  in
 excess  of  the  number  available  for
 import,  it  is  not  precisely  know  at  this
 Stage  as  to  how  many  wouid  be
 allotted  for  the  parties  which  have
 applied  from  West  Bengal.  The  Gov-
 ernment  of  India  would  provide  the
 necessary  infrastructural  facilities  for
 the  operation  of  deep  sea  fishing
 vessels.  A  deep  sea  fishing  harbour
 at  Raichawk  capable  of  handling  05
 deep  sea  fishing  vessels  was  sanction-
 ed  in  January  97]  at  a  cost  of  Ris.  ‘151
 lakhs.  A_  revised  ‘sanction  for  an
 expenditure  of  Rs.  24.50  lakhs  has
 been  issued  in  November  1973.  The
 capacity  of  the  harbour  may  be  raised
 to  50  and  l0  deep  sea  fishing  vessels
 in  the  second  ang  third  stage  of  De-
 velopment,  which  will  be  considered
 on  successful  operation  of  the  5
 vessels  for  which  facilities  will  be
 available  on  completion  of  the  first
 phase,  already  sanctioned.  The  first
 phase  of  the  harbour  would  be  com-
 pleted  by  the  end  of  T975.

 A  request  from  the  Government  of
 West  Bengal  for  the  provision  of  other
 shore  facilities  like  ice  and  cold
 storage  fishmeal  plant  etc.  is  being
 processed.

 Gap  between  Demand  and  Supply  of
 Fertilisers

 5027.  SHRI  S.  N.  SINGH  DEO:
 SHRI  A.  K.  M.  ISHAQUE:

 Wil  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  the  gap  between  the
 demand  and  supply  of  fertilisers  has
 increased  by  20  per  cent  in  ‘1972-73;
 and

 (b)  if  so  the  State-wise,  demand
 and  supply  of  fertilisers  during  the
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 last  three  years?

 THE  MINISTER  OF  STATE  IN  THE.
 MINISTRY  OF  AGRICULTURE  (SHRI.
 ANNASAHEB  P.  SHINDE):  (a)  There
 was  no  gap  between  the  demand  and
 availability  of  fertilisers  in  970-7l
 and  97i-72.  However,  for  the  year
 1972-73,  as  a  whole  there  was  a  gap  of
 about  4  per  cent  between  the  require-
 ments  of  fertilisers  and  tha  total  sup-
 plies  made  from  indegenous  manufac—
 turers  and  from  imports.

 (b)  A  statement  showing  the  state--
 wise  demand  and  supply  of  fertilisers
 since  970-7l,  is  laid  on  the  Table  of
 the  House.  [Placed  in  Library,  See
 No.  LT-6033/73).

 Preservation  Assistants  in  National’
 Archives  of  India

 5028.  SHRI  M.  KATHAMUTHU:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  2272  on
 6th  August,  973  regarding  the  Preser-
 vation  Assistants  working  in  the
 National  Archives  of  India,  New  Delhi
 and  state  whether  in  view  of  the  tech-
 nical  nature  of  the  work  being  carried
 on  by  them  they  are  being  treated  as
 technical  or  skilled  workers?

 THE  DEPUTY  MINISTER  IN  THE’
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE.
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV):  Having  regard  to  the
 recruitment  rules  prescribed  for  Pre-
 servation  Assistants  working  in  the
 National  Archives  of  India,  and  6९
 Government  instructions  issued  from:
 time  to  time  on  the  subject  of  catego-
 risation  of  posts  as  “Technical”  the’
 posts  of  Preservation  Assistants  have~
 not  been  classified  as  “Technical’”..
 Such  categorisations  as  -“Skilled”,.
 “Semi-skilled’  etc.  are  normally  ap-
 plied  to  workshop/industrial  staff,  and
 have  not  been  applicable  in  the  case
 of  these  posts.
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 Non-working  of  Cameras  and  Lemi-
 nation  Machine  in  National  Archives

 New  Delhi

 5029.  SHRI  M.  KATHAMUTHU:
 Will  the  Minister  of  EDUCATION.
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  in  the  National  Ar-
 chives,  New  Delhi,  Cameras,  Lemin-
 ation  Machine  is  not  working  for  the
 last  six  months;

 (b)  ig  so,  the  facts  thereof;

 (c)  whether  the  Audit  has  objected
 to  non-working  of  the  machines;  and

 ६0)  if  so,  who  is  is  responsible  for
 this  state  of  affairs;  and  the  action
 taxen  thereon?

 THE  DE?SUTY  MiNiSTER  ly  THE
 MiNisiRY  OF  EUDUCAiION  AND
 SOCIAL  WELFARE  AND  IN  TH
 DEPARTMENT  OF  CULTURE  (SHRI
 0.  P.  YADAV):  (a)  and  (b).  The
 Lamination  Press  :n  the  National  Ar-
 chives  cf  India,  New  Delhi  was  out
 of  commission  for  about  six  months
 but  is  working  now.  3  microfilm
 cameras  are  also.  working.  2  old
 microfilm  cameras  require  major
 repairs  and  necessary  action  to  put
 them  in  working  order  has  been  tak-
 en.

 (c)  and  (d).  The  audit  party  of  the
 oftice  of  the  Accountant  General,  Cen-
 tral  Revenues,  New  Delhi,  had  inter
 alia,  made  a_  reference  to  these  mat-
 ters  in  their  Inspection  Report  sent
 earlier  this  year  to  the  National  Ar-
 chives  of  India.  The  items  of  equip-
 ment  mentioned  in  part  (a)  of  the
 question  are  over  20  years  old  and
 spare  parts  are  difficult  to  get  and
 hence  some  lapse  of  time  is  often  un-
 avoidable  before  such  equipment  can
 resume  functioning.  The  National
 Archieves  of  India  have  since  sent
 their  reply  on  the  audit  para  to  the
 Accountant  General,  Ceatral  Revinues
 New  Delhi.

 Appeal  by  Chowgule  to  revise
 Compensation

 5030.  SHRI  M.  KATHAMUTHU:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state-

 (a)  whether  the  Chowgule  have
 appealed  to  the  Centre  to  revise  the
 compensation  that  was  notified  when
 the  Konkan  Shipping  Service  was
 taken  over?

 (b)  if  so,  the  salient  features  there-
 of;  and

 (c)  the  reaction  of  Govern.me:  !
 thereto?

 THE  MINISTER  OF  SHiPPING
 AND  TRANSPORT  (SHRi  KAMLA:
 PATI  TRIPATHI):  (a)  and  (b).
 Chowgule  Steamship  Ltd.  have  re-
 presented  that  the  compensation
 amount  indicated  in  the  Konkan  Pas-
 senger  Ships  (Acquisition)  Ordinance,
 973  is  inadequate.  The  Compary
 have  stated  that  the  figure  of  com-
 pensation  is  unrelated  to  the  value  of
 the  ships.  Moreover,  the  ship  has
 been  defined  in  the  Ordinance  to  in-
 clude  certain  other  items  besides  the
 ship,  and  the  value  of  such  items
 should  be  taken  into  account  in  fix-
 ing  the  amount  payable.  Further
 they  have  incurred  expenditure  on
 floating  staff  and  shore  staff  etc..
 which  they  would  not  have  incurred
 had  the  Ordinance  been  issued  earlier.
 They  have  represented  that  this  sheuld
 also  be  taken  into  consideration  in
 fixing  the  amount  payable  to  them.

 (c)  The  amount  payable  to  the  com-
 pany  had  been  fixed  after  due  con-
 sideration  and  it  is  not  proposed  to
 alter  this  amount.

 भारत  में  प्लास्टिक  शल्य  चिकित्सा  (प्लास्टिक
 सर्जरी)  सम्बन्धी  सुविधायें

 503i.  श्री  राम  रतन  शर्मा:  क्‍या

 स्वास्थ्य.  और  परिवार  नियोजन  मंत्री

 यह  बताने  की  किया  करेंगे  कि:
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 (क)  क्‍या  भारत  में  प्लास्टिक  शल्य

 चिकित्सा  (प्लास्टिक  सर्जरी  )  सम्बन्ध

 उपयुक्त  सुविधायें  उपलब्ध  नहीं  हैं  ;

 (ख)  यदि  हां,  तो  इस  शिक्षा  में  प्रगति

 के  लिए  क्‍या  कदम  उठाये  गये  हैं;  कौर

 (ग)  यदि  ऐसी  सुविधायें  उपलब्ध  हैं

 तो  वर्ष  972-73  में  सरकारी  अस्पतालों

 में  कितने  रोगी  दाखिल  किये  गये  और

 कितने  प्रतिशत  रोगी  रोगमुक्त  हुए  ?

 स्वास्थ्य  और  परिवार  नियोजन  मंत्रालय

 में  उपसंत्री  (भी  ए०  के०  किस्म):  (क)  और

 (ख).  दिल्ली  के  बड़े-बड़े  भ्रस्पतालों  में

 इसकी  पर्याप्त  सुविधायें  उपलब्ध  हैं  तथा  देश

 के  कई  मेडिकल  कालेजों  |  सम्बद्ध  अ्रस्पतालों

 में  भी  प्लास्टिक  सर्जरी  विभाग  हैं  जिन  में

 ये  सुविधायें  पर्याप्त  हैं  ।

 (ग)  सूचना  एकत्र  की  जा  रही  है  और

 उपलब्ध  होते  ही  भेज  दी  जायेगी  ।

 तंबाकू  तथा  नकदी  फसलें  बोने  और

 खाद्य  समस्या  को  हल  करने  दे  लिए
 किसानों  को  सुविधायें

 5032.  श्री  राहत  रतन  शर्मा:  कया  कृति
 मंत्री  यह  बताने  की  क्या  करेंगे  कि  :

 (क)  क्‍या  भारत  को  खाद्य  समस्या  को

 हल  करने  के  लिए  किसानों  को  सुविधायें  देने
 की  कोई  योजना  है  ;
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 (ख)  क्या  तम्बाकू  जैसी  नकद  घन  देने

 |  वाली  फसल  बोने  के  लिए  किसानों  को  सुविधाएं

 देने  की  कोई  व्यवस्था  नहीं  हैं;  और

 (ग)  यदि  हां,  तो  इस  के  क्या  कारण

 हैं,  यदि  ऐसी  व्यवस्था  है  तो  तत्सम्बन्धी

 ब्यौरा  क्या  है  ?

 कृषि  मंत्रालय  में  राज्य  मंत्री  (श्री
 प्रषण्णसाहिब  ito  शिन्दे:  (क)  जी

 हां 1

 (ख)  शर  (7).  झांधर  प्रदेश,  मैसूर,

 गुजरात,  तमिलनाडु  और  उत्तर  प्रदेश  राज्यों

 में  नई  दिल्ली  मिट्टी  वाले  क्षेत्रों  में  “वर्जीनिया
 शल्य  क्यो”  तम्बाकू  के  विकास  की  एक
 योजना  क्रियान्वित  की  जा  रही  है  और

 महाराष्ट्र,  बिहार  तथा  उड़ीसा  राज्यों  में

 अन्वेषी  परीक्षण  किए  जा  रहें  हैं।  इस
 योजना  के  अन्तर्गत  दिए  गए  विभिन्न  प्रकार  के

 प्रोत्साहन  और  राजसहायता  नीचे  दिए
 गये  हैं  :--

 मद  सहायता  की  दर

 .  पौध  50  प्रतिशत  किन्तु  प्रति
 एकड़  20  रुपये  तक

 2.  कीटनाशी  l0  रु०  प्रति  एकड़
 दवायें

 3.  कदमों  का  500  ०  प्रति

 निर्माण  कुं
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 मद  सहयता  की  दर

 4.  धान्या गारों  का  7250  रू०  प्रति
 निर्माण  धान्यागार

 5.  छिड़काव  2500  wo  प्रति
 सिंचाई  यूनिट

 6.  उपचार  50  ३0  प्रति  एकड़  ।

 7.  हाथ  से  चलने
 वाले  फुहारे

 50  50  पति  फुहार।

 “सिगार  रैपर  mm
 तम्बाकू  के  विकास  की

 एक  अमन  केन्द्रीय  योजना  पश्चिम  बंगाल  के

 कूच  बिहार  जिले  में  केन्द्रीय  तम्बाकू  अनु-
 संघात  संस्थान,  राजमुंदरी  के  जरिये  क्रिया-
 कवित  की  जा  रही  है।  इस  योजना के  ग्रन्तर्गत

 दिये  जाने  वाले  प्रोत्साहन  और  राजसहायता
 इस  प्रकार  है  :--

 l.  उपचार  धान्या  गरो  400%  प्रति  एकड़
 तथा  भंडारण  कक्षों
 का  निर्माण

 2.  पौध  50  रु0  प्रति  एकड़

 3.  कीटनाशी  दवायें  50  %0  प्रति  एकड़

 4.  धुंप्रारत  75  6७  प्रति  एकड़

 Charter  of  Demands  by  Delhi  Univer-
 sity  Students  Union

 5033.  SHRI  H.  M.  PATEL:  Will  the
 Minister  of  EDUCATION.  SOCIAL
 WELFARE  AND  CULTURE  be  pvleas-
 ed  to  state:

 770

 (a)  whether  the  Delhi  Univers‘ty
 Student’s  Union  have  recently  launch-
 €q  a  mass  agitation  to  protest  against
 the  indifferent  attitude  of  the  authori-
 ties  towards  the  charter  cf  demends
 submitted  by  them  to  the  Chancellor
 recently;  and

 (b)  the
 thereto?

 reaction  of  Govern  next

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN.  THE
 DEPARTMENT  OF  CULTURE
 (SHRI  D.  P.  YADAV):  (a)
 and  (b).  The  agitation  by  the
 Delhi  University  Student's  Union
 against  the  University  in  support  of
 their  demands  was  su:pended  by  the
 Union  on  November  27,  1973,

 Complaints  of  Misappropriation  by
 Chief  Engineer  and  Administrator  of

 Tuticorin  Harbour

 5034.  SHRI  H.  M.  PATEL:  Will  the
 Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state:

 (a)  whether  Government  of  !ndia
 have  received  complaints  of  misap-
 Propriation  of  Government  money  0
 the  tune  of  several  lakhs  of  rupees  by
 the  former  Chief  Engineer  and  Ad-
 ministrator  of  Tuticorin  Harbour  Pro-
 ject  in  Tamil  Nadu;

 (b)  the  complaints  made  against  the
 officers  concerned;  and

 (c)  whether  any  investigation  has
 been  made  into  these  complaints  by
 the  Government  of  India  anid  if  so,
 the  findings  thereof?

 THE  MINISTER  OF  SHIPPING
 AND  TRANSPORT  (SHRI  KAMLA-
 PATI  TRIPATHI):  (a)  and  (b).  Cer-
 tain  compaints  containing  allegations
 of  misapsropriation  ६  m-rerenient
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 funds.  mis-uSe  of  powers,  delay  in  the
 execution  of  the  Project  defective
 execution  of  works  ang  irregularities
 in  administrative  matters  against  the
 former  Chief  Engineer  and  Admnis-
 trator  Tuticorin  Harbour  Project  had
 been  received.

 (c)  The  complaints  have  been  exa-
 mined  and  they  could  not  be  sub-
 stantiated.

 Complaints  against  Dire:ter,  Central
 Arid  Zone  Research  Institute,  Jodhpur

 5035.  SHRI  H.  PATEL:  Will  the
 Minister  of  AGRICULTURE  be  pleased
 to  state:

 (a)  whether  Government  of  India
 has  received  complaints  against  the
 Director  of  the  Central  Arid  Zone
 Research  Institution,  Jodhpur;

 (b)  whether  allegations  have  been
 made  that  the  director  is  indulging  in
 dishonest  and  corrupt  practices  and  as
 a  result  the  public  exchequer  has  sus-
 tained  losses  to  the  tune  of  several
 lakhs  of  rupees;  and

 (c)  whether  Government  of  India
 has  received  complaints  against  the
 regard  and  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTRE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  Yes,
 Sir.

 (b)  The  allegations  made  related  to
 certain  appointments  made  at  the
 Institute,  utilisation  of  research  data
 of  other  scientists  by  the  Director  etc.

 (९)  The  allegations  were  duly  looked
 into.  It  was  not  considered  necessary
 to  institute  any  detailed  enquiry.
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 Superannuated  Officers  on  the  Roll  of
 the  LC.MLR.

 5036.  SHRI  H.  M.  PATEL:  Will  the
 Minister  of  HEALTH  AND  FAMILY
 PLANNING  be  pleased  to  state:

 (a)  the  particulars  of  superannuated
 Officers  in  the  age  group  of  60  and
 above  who  are  on  the  staff  of  the
 Indian  Council  of  Medical  Research:

 (b)  reasons  for  keeping  such  super-
 annuated  officers  on  the  roll;

 (c)  whether  complaints  have  been
 received  from  other  members  of  the
 staff  that  their  chances  of  promotion
 are  being  completely  marred  as  a  result
 thereof;  and

 (d)  whether  Government  cf  Ind:a
 will  consider  the  desirability  of  letting
 these  people  retire  as  per  the  normal
 service  conditions  of  the  Central  Gov-
 ernment  employees?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A.  K.  KISKU):
 (a)  and  (b).  The  information  requir-
 ed  is  furnished  in  the  attached
 statement.

 (c)  No.

 (d)  All  the  re-employed  superan-
 nuated  officers  will  be  relieved  on  the
 date  their  present  assignments’  end.
 It  may,  however,  be  mentioned  that
 under  Bye-law  4  of  the  Bys-laws
 governing  the  conditions  of  the  em-
 ployees  of  Indian  Council  of  Medical
 Research,  the  age  of  superannuation
 of  scientific/technical  personnel  is  60
 years.  In  exceptional  circumstances
 they  may  be  retained  in  service  upto
 the  age  of  62  years  subject  to  the
 person  concerned  being  physically  St
 and  suitable  in  all  respects.
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 STATEMENT

 Details  of  superannuated  officers  on  the  strength  of  the  Indain  Council  of  Medical,  Research
 in  the  age  group  of  60  ani  above.

 s.
 No.

 Name  of  Officer  Reason  for  appointment  after
 beyond  the  age  of  60  years.

 Date  of  attaining  the
 age  of  60  years

 I.

 2.

 a  Honorary  Editor  of  the  Indian

 Prof.  P.  N.  Wahi,
 “Director  General,  I.C.M.R.

 Dr.  A.  Mondal,
 Director,  CRC,  Calcutta.

 Lt.  Col.  M.  L.  Ahuja,

 Journal  of  Medical  Research

 Dr.  S.  L.  Manjrckar,
 Research  Officer  ,
 Virus  Reseatch,  Centre,  Poona.

 post,  Prof.  P.  N.  Wahi  was
 appointed  as  D.G.,  ICMR
 for  a  fixed  period  of  5  years on  the  recommendations  of  a
 Selection  Committee.  His
 successor  has  since  been
 selected  and  will  take  over
 charge  on  the  rrth  February, ‘1974.

 Due  to  unavoidable  delay  in
 securing  the  release  of  the
 new  Deirector  from  the
 institute  where  he  was  work-
 ing,  Dr.  Mondal  was  allowed
 to  continue  till  the  3rst
 December,  1973.  The  new
 Director  bas  since  reported for  duty  on  ‘12-11-73,  and  will work  as  understudy  upto 3I-2-73  on  which  date  he
 will  take  over  as  Director, Cancer  Research  Centre,
 Calcutta  and  Dr.  Mondal
 will  be  released  on  that  date.

 As  the  standard  of  the  Indian
 Journal  of  Medical  Research
 was  deteriorating  the  Execu-
 tive  Committee  of  the  Council
 offered  the  post  of  Honorary Editor  to  Lt.  Col.  M.  L.
 Ahuja,  in  which  post  he  had
 worked  earlier  when  he  was
 Director  of  the  Central  Res-
 search  Institute,  Kasauli.

 He  was  re-employed  in  Marcb,
 3970  for  a  period  of  2  years
 will  he  attained  8282  of  60  years
 As  no  suitable  substitute  was
 available,  Dr.  Manjrekar,  was
 allowed  to  continue  t  ill  the
 ३०0  March,  ‘1974,  when  he
 would  attain  the  age  of  62
 years,  or  till  a  suitable  substi-
 tute  is  available,  whichever
 is  earlier.

 —_—

 In  view  of  the  importance  of  the  oth  April,  1968.

 3rd  January,  ‘1973+

 29th  Dec.  ‘1962.

 ३75६  March,  7972
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 Compilation  of  Text  Books  for  Higher
 Educational  Establishments  by  Soviet

 and  Indian  Teachers
 5037.  SHRI  H.  M.  PATEL:  Will  the

 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased
 to  state:

 (a)  whether  there  is  a  proposal  for
 jointly  compiling  a_  textbook  by  the
 Soviet  and  Indian  Teachers  and  draw-
 ing  up  a  syllabus  in  the  Russian  langu-
 age  for  India’s  higher  educational
 establishments;  and

 (b)  the  propriety  of  Russian  Tea-
 chers  be'’ng  allowed  to  formulate  such
 a  syllabis  for  the  Indian  students?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  .SHRI
 D.  P.  YADAV):  (a)  and  (b)..  There  is
 a  proposal  for  writing  a  test  book  of
 Russian  Language  for  Indian  Students
 in  which  the  Indian  specialist  from
 the  Centre  of  Russian  Studies  in  the
 Jawaharlal  Nehru  University  and
 Soviet  specialist  are  jointly  working.
 So  far  as  syllabus  for  teaching  Russian
 to  Indian  Students  of  Indian  Universi-
 ties  is  concerned,  the  same  Indian
 specialists  are  having  consultations
 with  their  Soviet  counterparts.  The
 syllabus  has  to  be  finally  adopteq  by
 the  Universities  concerned.

 Fishing  Vessel  for
 Port

 Veraval  Fishing

 5038.  SHRI  VEKARIA:
 SHRI  D.  P.  JADEJA:

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  area  of  Veraval  sea  port  in
 Gujarat  State  is  considered  to  be  one
 of  the  best  fishing  areas;  and

 (b)  if  so,  why  the  fishing
 have  not  been  provided  there?

 vessels
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  Government  are  aware  that
 Veraval  Coast  is  a  good  fishing  area.

 (b)  Upto  ‘1972-73,  367  mechanised
 fishing  boats  including  small  and
 medium  fishing  vessels  have  been  op-
 erating  from  the  Veraval  Port.  The
 Government  of  Gujarat  has  proposed
 introduction  of  3200  number  of  coas-
 tal  mechanised  fishing  vessels  and  8
 number  of  Deep  sea  fishing  vessels
 in  the  Fifth  Plan  for  Gujarat  coast
 including  Veraval  Port.

 An  exploratory  fishing  station  45
 proposed  to  be  started  with  Veraval
 as  base  during  the  current  financial
 year.  The  delay  in  starting  the
 station  has  been  on  account  of  delay
 in  the  delivery  of  vessels  from  the
 ship-building  Yard.
 Solvent  Extraction  Plants  in  India

 5039.  SHRI  VEKARIA;:
 SHRI  ARVIND  M.  PATEL:

 Will  the  Minister  of  AGRICUL-
 TURE  be  pleased  to  state  the  number
 of  Solvent  Extraction  Plants  work-
 ing  in  India  State-wise?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (PROF.  SHER  SINGH):  The  required
 information  is  being  collected  from  the
 State  Governments  and  will  be  laid
 on  the  table  of  the  Sabha  in  due
 course.

 Land  near  Sea-shore  of  Gujorat
 becoming  Salty

 5040.  SHRI  VEKARIA:
 SHRI  D.  P.  JADEJA:

 Will  the  Minister  of  AGRICULTU-
 RE  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  more  and  more  agricultural  land
 is  becoming  Salty  nearby  the  sea-

 shore  in  Gujarat  and  other  States;
 and
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 5  (b)  if  so,  the  steps  Goveriunent
 propose  to  take  to  protect  the  land?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (PROF.  SHER  SINGH):  (a)  and  (b).
 It  is  estimated  that  an  area  of  about
 2.02  lakh  hects.  of  khar  lands  (salty
 lands)  is  inundated  by  tidal  water  in
 Gujarat.  These  lands  are  being  re-
 claimed  and  brought  under  cultivation
 after  construction  of  embankments  for
 preventing  ingress  to  tidal]  water.
 By  the  end  of  the  Fourth  Five  Year
 Plan,  an  area  of  480  hects.  of  salty
 lands  is  likely  to  be  protected  from
 further  damage  an  estimated  cost  of
 Rs.  43.45  lakhs  in  Gujarat  under  the
 State  Plan  scheme.  The  State  Govt.
 have  proposed  reclamation  of  such
 lands  in  the  Fifth  Plan  with  an  es-
 timated  outlay  of  Rs.  45.00  lakhs;  The
 Govt.  of  India  are  also  contemplat-
 ing  a  scheme  for  taking  up  pilot  pro-
 jects  for  reclamation  of  saline,  alkali
 and  waterlogged  areas  in  different
 States  in  the  Fifth  Plan,  with  a  view
 to  determine  the  technical  and  econo-
 mic  feasibility  of  large  scale  recla-
 mation  of  such  lands,  with  institutional
 finance.

 Spread  of  new  virus  Disease  in  the
 Capital

 5041.  SHRI  DEVINDER  SINGH
 GARCHA:  Will  the  Minister  of
 HEALTH  AND  FAMILY  PLANNING
 be  pleased  to  state:

 (a)  whether  a  new  virus  disease
 has  spread  in  the  capital  sending  a
 large  number  of  people  to  hospitals
 and  private  clinics;  and

 (b)  whether  the  disease  has_  since
 been  identified  and  the  steps  taken
 as  checks  and  anti-measures  in  this
 regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FA-
 MILY  PLANNING  (SHRI  A.  K.
 KISKU):  (a)  No.

 (b)  Does  not  arise.
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 Mini  Miedical  institute  2६  Ss.  S,  K.  oe
 Hospital  of  Caicutia

 5042.  SHRI  PRIYA  RANJAN  DAS
 MUNSI:  Will  the  Minister  of
 HEALTH  AND  FAMILY  PLANNING
 be  pleased  to  state:

 (a)  whether  his  Ministry  are  awere
 of  the  fact  that  the  §.S.K.M.  Hospi-
 tal  of  Calcutta  is  one  of  the  best  Medi-
 cal  Centres  with  eminent  specialists;
 and

 (b)  whether  a  Mini  Medical  _Insti-
 tute  of  National  level  can  be  instituted
 at  S.S.K.M.  Hospital,  Calcutta,  to
 cater  to  the  needs  of  the  vast  Eastern
 India.

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  (DR.  KARAN
 SINGH);  (a)  Yes,  Sir.

 (b)  A  suggestion  to  this  effect  has
 been  received  from  the  Government
 of  West  Bengal.  It  will  be  consid-
 ered  keeping  in  view  the  constraint  on
 financial  resources.

 Chittaranjan  Cancer  Hospital

 5043.  SHRI  PRIYA  RANJAN  DAS
 MUNSI:  Will  the  Minister  of  HEALTH
 AND  FAMILY  PLANNING  be  pleased
 to  state:

 (a)  whether  Ministry  is  aware  of
 the  fact  that  the  Chittaranjan  Cancer
 Hospital  of  Calcutta  is  facing  acute
 financial  crisis  for  its  expansion  and
 establishment;  and

 (b)  whether  Ministry  has  prepared
 any  proposal  or  scheme  or  Ministry
 is  in  a  position  to  financially  streng-
 then  the  Chittaranjan  Cancer  Hospital?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A.  K.  KISKU):
 (a)  The  Deshbandhu  Memorial  Trust
 authorities  who  are  running  the  Chit-
 taranjan  Cancer  Hospital  Calcutta,
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 -have  written  to  the  Government  stat-
 .ing  that  they  are  having  financial  diffi-
 fulties  in  running  the  Hospital.

 (b)  Medical  care  is  a  State  subject
 and  the  responsibility  for  maintenance
 of  hospitals  is  that  of  the  State  Gov-
 ernment.  It  is  for  the  authorities  of
 the  Hospital  to  approach  the  Stat2
 Government  for  any  assistance  they

 -Tequire.

 iInerease  in  Issue  Price  of  Foodgrains

 5044.  SHRI  SAMAR  GUHA:  Will  the
 Minister  of  AGRICULTURE  be  pleased
 to  state:

 (a)  whether  the  increase  in  the  pro-
 -curen  ent  prices  of  wheat  and  rice,  the
 issue  :.rices  of  wheat  and  rice  through
 Ration  Shops  or  M.  R,  Shops  have  also
 been  i  creased  by  25  to  33.3  per  cent;

 (b)  if  so,  whether  such  increase  in
 prices  is  to  meet  the  expenditure  for
 increase  of  procurement  price  of  food-

 grains

 (c)  If  so,  (i)  the  estimated  total  in-
 crease  of  expenditure  for  increasing
 procutement  price  of  foodgrains  and
 (ii)  the  estimated  total  profit  likely  to
 be  incurred  for  the  increase  in  issue
 prices  of  foodgrains;

 (d)  whether  issue  prices  of  food-
 grains  have  been  increased  in  exact
 proportion  to  meet  the  expenditure  of
 the  increased  rate  of  procurement  of
 foodgrains;

 (e)  if  so,  the  rationale  behind  the
 calculation  of  proportionate  equation;
 and

 (f)  if  not,  the  other  rationale  there-
 about  for  25  to  33.3  per  cent  increase
 of  issue  prices  of  foodgrains?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  to
 (f).  Censequent  upon  the  increase  in
 the  procurement  prices  of  paddy  and
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 with  a  view  to  maintaining  inter-grajn
 Price  parity,  the  Central  issue  prices
 of  rice  have  been  increased  by  25-26
 percent  and  of  wheat  by  about  5  par-
 cent.  The  consumer  price  is  fixed  by
 the  State  Government  after  adding  to
 the  Central  issue  prices  local  distribu-
 tion  costs  and  other  incidentals  and
 these  prices  vary  from  State  to  State
 and  even  within  the  State.  As  pro-
 curement  is  in  progress  it  is  difficult,
 to  precisely  estimate  the  increase  in
 Procurement  expenditure.

 The  issue  prices  of  foodgraips  have
 been  revised  keeping  in  view  the  en-
 hhanceg  procurement  price  the  econe-
 mic  cost,  and  the  need  to  reduce  the
 burden  of  subsidy  and  deficit  financ-
 ing.

 Stock  in  certain  FCL  godowns,  West
 Benga]  and  Starvation  Deaths

 5045.  SHRI  SAMAR  GUHA:  Will  the
 Minister  of  AGRICULTURE  be  pleas-
 ed  to  state:

 (a)  whether  in  the  godowns  of  Pro-
 tapdigihi,  Contai,  Satmile  and  Kalin-
 gar  in  Contai  sub-division  of  West
 Bengal,  rice  procured  last  year  has
 been  stocked;

 (b)  if  so,  the  amount  of  stock  still
 found  in  these  F.C.].  godowns;

 (c)  whether  starvation  deaths  have
 been  reported  from  the  area  due  to
 acute  shortage  of  food  supply;  and

 (ad)  if  so,  the  facts  thereabout?

 THD  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  and  (b).  There  is  a  stock  of  420
 tonnes  of  rice  only  at  the  Protapdigihi
 godown.

 (c)  The  Government  of  West  Ben-
 gal  has  not  reported  any  starvation
 death  due  to  scarcity  of  foodgrains.

 (d)  Doeg  not  arise.
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 Procurement  of  Rice  and  their  storage
 in  Godowns

 5046.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  AGRICULTURE  be
 Pleased  to  state:

 (a)  the  total  number  of  (i)  F.C.I.
 godowns  and  (ii)  godowns  hired  by
 the  FCI  for  the  purpose  of  storage  of
 rice;

 (b)  the  total  amount  of  rents  fixed
 for  the  hired  godowns;

 (c)  the  number  of  rice  mills  entrust-
 ed  to  procure  rice  on  behalf  of  the
 FCI  and  the  amount  to  be  collected
 by  them;

 (d)  the  total  amount  of  rice  entitled
 to  be  fully  sold  by  the  millers;  and

 (e)  the  extent  of  bank  advance
 given  to  the  millers  for  the  purpose?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  The
 number  of  godowns  owned  and  hired
 by  F.C.I.  for  storage  of  foodgrains  is
 34  and  060  respectively.

 (b)  The  rent  normally  fixed  for
 hired  godowns  ranges  from  l5  paise
 to  22  paise  per  sq.  ft.  depending  upon
 the  loca]  market  rates.

 (c)  and  (d).  The  information  is  not
 readily  available  and  will  be  laid  on
 the  Table  of  the  House  as  soon  as  it
 is  collected.

 (e)  The  F.C.I.  does  not  arrange  for
 any  bank  advance  to  the  millers  for
 the  purpose  of  procurement  ०7  behalf
 of  the  Corporation.

 Loss  by  FCL
 5047.  SHRI  SAMAR  GUHA:  Will

 the  Minister  of  AGRICULTURE  be
 pleased  to  state:

 On  cash  transaction

 (a)  whether  losses  are  incurred  by
 the  F.C.I.  as  loss  of  bank  interest  extra
 payment  to  agents  etc.  due  to  receiving
 and  distribution  system  of  cash  at  the
 district  level  and  control  of  cash  by
 the  Central  Office  of  F.C.I.,  and
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 (b)  if  so,  the  extent  thereof  and
 whether  due  to  bottlenecks  of  railway
 wagons  demurrage  are  incurred?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  With
 a  view  to  Keeping  the  interest  liability
 to  the  minimum  under  the  Centralised
 Cash  Control  system  funds  are  trans-
 ferred  from  the  Head  Office  to  all  the
 F.C.I.  District  Offices  to  meet  their
 requirements  by  telegraphic  advices.
 Similarly  receipts  at  the  operational
 points  are  also  transferred  to  Head
 Office  by  telegraphic  transfer.  The
 working  funds  of  the  Corporation  are
 met  through  overdraft  facilities  ex-
 tended  by  the  State  Bank  of  India.
 No  service  charges  are  paid  to  the
 Bank  except  the  telegram  charges  for
 such  remittances.  The  Bank  is  paid
 interest  on  the  amounts  actually
 drawn  from  the  Bank  and  from  the
 dates  the  funds  are  drawn.

 (b)  No  loss,  as  such  is  involved.
 There  are  no  extra  payments  to
 agents.  Normally,  handling  contrac-
 tors  are  appointed  by  the  FCI  to  load/
 unload  railway  wagons  and  the  entire
 responsibility  for  the  payment  of  de-
 murrage  charges  if  any,  to  the  railways
 rests  on  them.  In  case,  however
 departmental  labour  is  utilised  by  the
 Food  Corporation  of  India  at  any
 point  for  loading/unloading  of  its
 wagons,  demurrage  charges  are  raised
 by  the  Railways,  under  the  rules,  only
 On  these  wagons  which  are  not  loaded  /
 unloaded  within  the  permissible  free
 time  by  the  FCI’s  labour.  In  _  such
 cases  the  demurrage  charges  are  paid
 to  the  Railways  by  the  FCI.
 Wastage  of  Sugar  and  Rice  due  to

 Rotting  in  F.C.I.  Godowns
 5048.  SHRI  SAMAR  GUHA:  Will

 the  Minister  of  AGRICULTURE  be
 Pleased  to  state:

 (a)  whether  at  Cossipur  F.C.
 ‘Godown  of  Calcutta,  a  large  number
 of  bags  of  sugar  and  rice  got  wasted
 due  to  rotting;

 (b)  whether  similar  report  of  waste
 of  rice  due  to  rotting  at  godown  in
 Cooch  Behar  has  also  been  reported:
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 (c)  if  so  the  steps  taken  «gainst
 the  officers  responsible  for  waste  of
 such  rice  and  sugar;

 (d)  whether  similar  reports  of  waste
 of  stocks  in  F.C.I.  godowns  have  been
 reported  from  various  parts  of  the
 country  during  last  one  year;  and

 (e)  if  so,  the  facts  thereabout  and
 the  steps  taken  against  such  wastage
 ang  the  officers  responsible  for  loss  of
 stocks  in  F.C.I.  godowns?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  to  (e).
 The  required  information  is  being
 collected  and  will  be  laid  on  the  Table
 of  the  Sabha  on  receipt.

 Disabled  Students  ip  Educational  Cen-
 tres  for  Disabled  Persons

 5049.  SHRI  MAHADEEPAK  SINGH
 SHAKYA:  Will  the  Minister  of
 EDUCATION,  SOCIAL  WELFARE
 AND  CULTURE  be  pleased  to  state:

 (a)  the  number  of  disabled  students
 receiving  education  in  the  educational
 centres  for  disabled  persons  in  India
 during  ‘1972-73;

 (b)  whether  there  are  disabled  stu-
 dents  who  have  not  been  provided
 with  employment  even  after  their
 studies;  and

 taken  by  Gov- (c)  if  so,  the  steps
 them  employ- ernment  to  provide

 ment?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN.  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 ARVIND  NETAM):  (a)  Information  is
 not  available.

 (b).  22009  physically  handicapped
 persons  were  on  the  live  register  of  the
 National  Employment  Service  r-  Jun@
 30,  ‘1973.
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 (०)  The  following  are  some  of  the
 important  steps  taken  to  Promote  the
 employment  of  the  Physically  handi-
 capped:—

 (i)  lL  special  employment  ex-
 changes  have  been  set  up  to
 assist  physically  handicapped
 persons  in  securing  work;

 (ii)  Major  organisations  for  the
 handicapped  have  been  advis-
 ed  to  take  the  lead  8४०  initi-
 ate  a  movement  for  the  eco-

 the nomic  rehabilitation  of
 handicapped;

 (iii)  Relaxation  by  five  years  is
 allowed  in  upper  age  limit  to
 blind,  deaf  and  orthopaedically
 handicapped  persons  for  the
 purpose  of  entry  into  class  III
 and  IV  Central  services;

 (iv)  Physically  handicapped  persons
 certified  as  fit  by  medical
 boards  attached  to  specia)  em-
 ployment  exchanges  are  not  to
 be  subjected  to  further  medi-
 cal  examination  by  the  employ-
 ing  departments;  and

 Physically  handicapped  per-
 sons  are  given  priority  No.
 III  for  the  purpose  of  submis-
 sion  against  vacancies  by  the
 National  Employment  Ser-
 vice.

 श्रोटावा  में  जुलाई,  973  में  नौवहन  सामान

 के (v

 5050.  श्री  महा दीपक  सिद  शाक्य  :
 क्या  नौवहन  जौर  परिवहन  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  कया  ओटावा  में  जुलाई  973
 में  नौवहन  सम्मेलन  हुआ  था  तथा  पत्तन
 न्यास  के  कुछ  भ्रधिकारयों  ने  इसमें  तकनीकी
 पत्र  भेंट  किये  थे;  और

 (ख)  यदि  हां,  तो  तत्सम्बन्धी  तथ्य  क्या
 है?
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 नौवहन  कौर  परिवार  मंत्री  (भरी
 कमलापति  ज़िवाठी) :.  (क)  और  (ख)
 परमानेन्ट  इन्टरनेशनल  एसोसिएशन  श्राफ
 नेवीगेशन  कांग्रेस  का  23तरां  अधिवेशन  9  से
 8  जाई,  973  तक  ओटावा  में  हुआ  ।

 कांग्रस  के  लिए  पत्तत  न्यास  के  अधिकारियों
 ने  निम्नलिखित  तकनीकी  पत्र  प्रस्तुत  किये  —

 पत्र  का  नाम  लेखक  का  नाम  एवं
 पदनाम

 1:  आन  च्वाइस  फ  So  एस०के०  भट्टाचार्य,
 फिक्स्ड  एंड  चलो-  चोट  हाइड्रौलिंक
 टिंग  शराइत  कमी-  इंजीनियर,  कलकत्ता
 नल  फार  क्रूड  पोर्ट  कमिश्नर

 कलकत्ता  ।

 2.  मिन्स  आफ  करो-  सोए  राजेश्वर
 लिंग  लिट्टोरल  राव,  चीफ  इंजी-
 एक्ट  ट  प्रोटेक्ट  पारादीप  पोर्ट  ट्रस्ट,
 बीचेज,  ड्रग्स  पारादीप
 एश्चुरोज  एंड  हार-  2.  को  एस०  के0
 बर  एंट्रान्सेज  सोम या जूलू,  डिपुटी
 एस्टैब्लिशमेंट  कन् जर वेटर,  त्रिशाला-
 आफ  झार्टोफिशि-  पत्नी  पोर्ट  ट्रस्ट,
 यल  बीचेज  विशाखापत्तनम्‌  ।

 3.  डा0  Wo  0  शान-
 मुगम,  सीनियर
 साइंटिफिक  काफी-
 सर,  मद्रास  पोर्ट
 ट्रस्ट,  मद्रास  ।

 3.  मैजर्स  फार  कप्तान  एम०  बी0  के०
 पाल्यूशन  इन  हार-  मेनन,  डिपुटी
 उसे  एण्ड  आन  -  कन् जर बेटर,  कोलोन
 पोस्ट्स  ।मिन्स  छोटे  ट्रस्ट,  कोचीन
 तक  भमिनिमाईजिग
 एण्ड  रेमेडेइंग  सच
 पॉल्यूशन  |
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 पत्तन  और  गोद  कर्मच/रियों  के  सम्बन्ध  में
 अवंपतिवों  का  समाधान

 5251.  श्र।  सड़ा दीपक  लिए  शक  :

 क्या  नौवहन  जौर  पर बटन  मंत्री  यह  बताने

 के  कृपा  करेंगे  कि  :

 (क)  क्य  केन्द्रीय  मजबूर।  बोर्ड  पत्तन  और
 गोदी  कर्म  वासियों  के  सम्बन्ध  में  अनेक  असंगतियों

 का  समाधान  नहीं  कर  सका  है,

 (ख)  क्या  समाधान  का  यह  कायें  केन्द्रीय
 सरकार  को  सौंपा  गय।  है;  और

 (ग)  यदि  हां,  तो  इस  सम्बन्ध  में
 सरकार  ने  क्या  कार्यवाही  की  है  ?

 नौवहन  और  परिवहन  मंत्री  (श्री
 बस्लपपति  त्रिपाठी  )  :  (क)  श्रमिक  प्रति-
 निधियों  ने  पत्तन  तथा  गोदी  कर्मचारियों  की
 केन्द्रीय  वेतन  बोर्ड  को  असंगतियों  के  मामलों  की
 सूची  बड़ी  देर  से  ही  समय  के  अभाव  में,
 बों  इन  मामलों  के  गुण-दोषों  की  जांच
 न  कर  सका  ।  28  मान,  970  कोलम
 तथा  रोजगार  विभाग  ने  एक  संकल्प  जारी
 किया,  जिसमें  सरकार  के  वेतन  बोर्ड  की  सिफा-
 रिणों  पर  निर्णयों  की  घोषणा  में  असंगतियों
 के  सम्बन्ध  में  निम्नलिखित  उपबन्ध  था  :--

 “विभिन्न  पत्तनों  के  कर्मचारियों  के  वेतन
 मानकों  के  सम्बन्ध  में  कोई  मोजूदा  असंगतियां
 कौर  दूसरी  ऐसी  झ्र संगति यां  ।कठिनाइयां  जो  कि
 वेतन  बोले  द्वारा  निमित  नए  वेतन  ढांचे  के
 कार्यान्वयन  के  परिणामस्वरूप  उत्पन्न  हो
 प्रथमतः:  दलों  के  बीच  अनौपचारिक  रूप  से
 चर्चा  का  विषय  होगी  और  पत्तन  स्तर  पर
 उनका  समाधान  किया  जाएगा  ।  जिन
 समस्यायें  का  समाधान  नहीं  हो  -सकेगा  उनको

 सुलझाने  के  लिए,  उपयुक्त  द्विपक्षीय  या
 ब्रिपक्षीय  संगठन  स्थापित  करने  के  प्रश्न  पर
 सरकार  विचार  करेगी  ।
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 (ख)  और  (ग)  :  गोदी  श्रमिकों  के
 बारे  में  कलकत्ता  के  कुछ  मामलों  को  छोड़  कर
 कोई  असंगति  नहीं  थो  ।  एक  सदस्यीय
 समिति  को  मामले  सौंप  कर  श्रम  मंत्रालय  ने
 इन  पर  कार्यवाही  को  है  ।

 पत्तन  कर्मचारियों  के  बारे  में  श्रमिक
 यूनियनों  ते  कई  असंगतियों  को  चर्चा  को
 है।  पत्तन स्तर पर  इन  में  से  कुछ  का  विचार-
 विमश  द्वारा  समाधान  कर  दिया  गया-।  दूसरों
 असंगतियों  के  मामलों  को  उस  दो  सदस्यीय
 समिति  को  सौंप  दिया  गया  हैं-  जिसके  कैप्टेन
 Go  एप्पल  वनचोश्वर,  प्रवान  अ्रधिकारो,
 व्यापारी  कैसा  विभाग,  कलकत्ता  और  जो
 एस०  के0  गो  बले,  अध्यक्ष,  गोदो  श्रमिक  बोर्ड,
 बम्बई  सदस्य  हैं।  इस  समिति  को  रिपोर्ट
 17  जेवरों,  974  तक  प्राप्त  होना

 है  1

 रोजगारों  मूव  दिदवरविद्यालय

 5052.  शो  धन याहू  प्रधान :  क्‍या
 शिक्षा,  समाज  कल्याण  और  संस्कृति  मंत्रों  यह्‌
 बताने  की  काना  करेंगे  कि  :

 (क)  क्या  इस  तथ्य  को  ध्यान  में  रखते
 हुए  कि  वर्तमान  शिक्षा  प्रणाली  और  विश्व-
 विद्यालयों  द्वारा  दी  जाने  वाली  शिक्षा  क ेकारण
 स्वाधीनता  प्राप्ति  के  बाद  से  शिक्षित  बे  T-:-
 गारों  की  संख्या  में  लगातार  वृद्धि  होती  रही
 है.  शिक्षा  प्रणाली  में  मौलिक  परिवर्तन  करने
 का  विचार  है  ;

 (ख)  क्या  विश्वविद्यालय  को  रोजगार-
 प्रधान  विश्वविद्यालय  में  बदलते  का  प्रस्ताव
 विचाराधीन  है  ;

 (ग)  अगर  भाग  (क)  और  (ख)
 का  उत्तर  स्वीकारात्मक  है,  तो  तत्सम्बन्धी
 मुख्य  बातें  क्या  हैं  ;
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 (घ)  क्‍या  किमी  राज्य  सरकार  से
 रोजगार  प्रधान  विश्वविद्यालय  सम्बन्धी
 प्रस्ताव  आया  है;  कौर

 (ड)  क्‍या  सरकार  सोवियत  संध  ओर
 जापान  की  शिक्षा  प्रणालियों  का  विश्लेषण
 कर  रही  है,  जिससे  भविष्य  में  भारत
 में  उक्त  प्रणाली  लागू  की  जा  सके  ?

 शिक्षा  और  समाज  कल्याण  मंत्रालय  तथा
 संस्कृति  विभाग  में  उपसंत्री  शनी  डी०  पी०
 यादव  )  :  (क)  शिक्षित  बेरोजगारों  की
 संख्या  में  बढ़ोतरी  मुख्य:  वर्तमान  शिक्षा
 पद्धति  के  कारण  नहीं  है।  उपयुक्त  परिवर्तन
 का  सुझाव  दिया  ्य  रहा  है,  ताकि  इस  प्रणाली
 का  परिणाम  अधिकाधिक  रोजगार  अवसरों
 तथा  जनशक्ति  की  आवश्यकताओं  के  झ्र तु कूल
 हो ।

 (ख)  जी,  नहीं  ।

 (ग)  प्रश्न  नहीं  उठता  ।

 (घ)  जी,  नहीं  ।

 (=)  सरकार  का  उद्देश्य  शिक्षा  पद्धति
 को  इस  तरह  से  बदलने  का  है  जिसमें  कि  बहू
 राष्ट्रीय.  आवश्यकताओं  तथा  ओआाकांक्षाप्रों
 को  पूरा  कर  सके  ।  ऐसा  करते  समय,
 सोवियत  संघ  तथा  जापान  सहित  अन्य  देशों
 के  अनुभव  का  समुचित  ध्यान  रखा  जाएगा  |

 राजस्थान  के  जिला  नागोर  के  छोटी  खद

 ग्राम  में  पुरातत्व  वस्तुओं  को  चोरी

 5053.  श्री  लालजी  भाई  :  क्या
 शिक्षा,  समाज  कल्याण  शोर  संस्कृति  मंत्री
 यह  बताने  की  तथा  करेंगे  कि  :

 (क)  क्या  राजस्थान  के  जिला  नागोर
 के  छोटी  खान  ग्राम  में  फूलवाड़ी  चावड़ी
 पुरातत्व  की  दृष्टि  से  बहुत  महत्वपूर्ण  है  ;



 89  Written  Answers  AGRAHAYANA  26,  895  (SAKA)  Written  Answers  I90

 (@)  क्या  प्रतिदिन  इन  महत्वपूर्ण  पुरान
 तत्व  बस्तियों  की  खुले  आराम  हो  रही  चोरियों  के
 बारे  में  सम्बन्धित  ग्र धि कारियों  को  कई
 बार  सूचना  दी  जा  चुकी  है  लेकिन  इस  ओर
 कोई  ध्यान  नहीं  दिया  गया  है;  और

 (ग)  यदि  हां,  दो  इस  बारे  में  सही
 स्थिति  क्या  है  ?

 शिक्षा,  समाज  कल्याण  तथा  संस्कृति
 मंत्री  (प्रो०  एस०  नुरुल  हसन  )  :  (क)  से
 (ग).  इस  मामले  की  राज्य  सरकार  को

 जानकारी  है  ओर  स्मारक  को  राज्य  अधिनियम
 के  अन्तर्गत  संरक्षित  घोषित  करने  के  लिए
 सरकार  ने  कदम  उठाए  हैं  1

 राजस्थान  में  मेदा  उपलब्ध  न  होना

 5054.  श्री  लालजी  भाई  :  क्‍या
 कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  खुले  बाजार  से
 गेहूँ  खरीद  कर  उत्तर  प्रदेश,  हरियाणा  व
 पंजाब  राज्यों  को देती  है  जो  उसमें  बेकरी  वालों
 को  वितरित  करने  के  लिए  मैदा  बनवाते  हैं  ;

 (@)  क्या  राजस्थान  में  यह  व्यवस्था  नहीं
 है  और  मंदा  न  मिलने  के  कारण  राजस्थान  के
 लगभग  5  लाख  लोग  बेरोजगार  हो  गए
 हैं;  और

 (ग)  यदि  हां,  तो  इस  बारे  में  सरकार  की
 क्या  प्रतिक्रिया  है  ?

 कृषि  मंत्रालय  में  राज्य  मंत्री  (करी
 अ्रण्णासाहिब  पी०  शिन्दे )  :  (क)  से  (ग).
 अपेक्षित  सूचना  एकत्रित  की  जा  रही  है  और
 सभा  के  पटल  पर  रख  दी  जाएगी  t

 बलों  की  संख्या।  में  कमी

 5056.  श्री  ल/लजी  भाई  :  क्‍या  कृषि
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  का  ध्यान  इस  ओर
 आकर्षित  किया  गया  है  कि  दिन  बदिन  बढ़ते
 हुए  शहरों  तथा  उद्योगों  के  कारण  वक्षो  की
 संख्या  कम  होतो  जा  रही  है  ?

 (@)  सरकार  ने  इस  समस्या  को
 सुलझाने  के  लिये  क्या  प्रयास  किये  हैं?  श्र

 (ग)  उनका  ब्यौरा  क्‍या  हैं  ?

 कृषि  मंत्रालय  में  राज्य  मंजो  प्रो०'
 शेर  सिह:  (क)  जी  हां

 (ख)  वन-महोत्सव  सब  राज्यों  में

 प्रतिवर्ष  मनाया  जाता  है  और  बढ़ते  हुए
 शहरीकरण  तथा  औद्योगिकीकरण  के
 फलस्वरूप  होने  वाली  वृक्षों  की  कमी  को
 आंशिक  रूप  से  पूरा  करने  के  लिये  वन  महोत्सव
 के  दौरान  वक्ष  लगाये  जाते  है।  भारत  सरकार
 इस  कार्यक्रम  को  लोकप्रिय  बनाने  के  लिये

 वन-महोत्सव  के  दोरान  अधिकतम
 पेड़  लगाने  वाली  राज्य  सरकारों  तथा
 संस्थाओं  को  प्रोत्साहन  के  रूप  में  प्रतिवर्ष  वन-

 महोत्सव  शील्ड  प्रदान  करती  है?

 सड़को  के  किनारे,  सरकारी  तथा
 गैरसरकारी  भवनों  के  मैदानों  तथा  सरकारी
 उद्यानों  में  पेड़  लगाने  की  दौर  अधिक  ध्यान
 दिया  जा  रहा  है  कौर  इस  सम्बन्ध  में  भारत
 सरकार  की  तरफ  से  उचित  प्रोत्साहन  भी
 मिलता  है।  कुछ  राज्य  सरकारों  ने  इस
 संबंध  में  भ्रनुदेश  जानो  किये  हैं  कि  मकानों,
 उद्योगों  ,  सड़कों,  बिजली  की  लाइनों  इरादी
 का  विकास  करते  समय  वहां  गें  हुए  पेड़ों  को.
 बचाना  चाहिये
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 (ग)  वर्षों  के  प्रति  प्रेम  व  अभिरुचि
 उत्पन्न  करने  के  लिये  पंचम  पंचवर्षीय  योजना
 के  दौरान  केन्द्र  तथा  राज्यों  द्वारा  उपयुक्त
 विस्तार  संस्थाओं  की  स्थापना  करने  का

 प्रस्ताव  है।
 इस  समय  व्यौरा  उपलब्ध  नहीं  हे  ।

 राज्य  परक  रों/स  राज्य  क्षेत्रों  स ेजानकारी

 'इक डर्क:  के  जा  रहं'  है  श्र श्रःप्त  होते  हैं
 -सभा पटल  पर  रख  दल  देगी।

 जी  में  होके  लिए  राशि  के  गेहूं  में
 कटोती

 5057.  श्री  भार्गव  भंवर  :  क्‍या
 नक  मंत्री  यह  बताने  की  कपा  करेंगे  कि:

 (क)  क्‍या  कृषि  मंत्रालय  में  राज्य
 मंत्री,  श्री  साहिब  पी  ०  शिन्दे  ने  दिल्ली  में  केवल
 होटलों  के  लिये  राशन  के  गेंहूं  में  कटौती  की
 बात  कही  है  ;

 (@)  क्‍या  गेंहू  ककी  कटौती  का  वास्तव
 “में  सभी  उपभोक्ताओं  पर  प्रभाव  पड़ा  है;
 और

 (ग)  सर्दी  हाँ  तो  इसका  क्‍या  कारण
 ? है?

 कृषि  मंत्रालय  में  तय  मंत्री  (श्री
 'झष्मासाहिब  पी०  शिन्दे  )  :
 (क)  से  (ग).  कि  मंत्रालय  में  राज्य

 मंत्री  ने  ऐसा  कोई  तथा  कथित  वक्तव्य  नहीं
 दिया  था।  लोक  सभा  में  9-1  1573,
 को  तांरांकित  प्रश्न  सं०  07  का  उत्तर
 देते  समय  राज्य  मंत्री  ने  बताया  कि  कुछ
 दुकानों  का  गेहूं  का कोटा  कम  करने  के  बारे
 में  विभिन्न  प्रकार  के  समाचार  प्रकाशित  हुए
 थे  और  सम्भवतया  गेहूं  के  कोटे  को  थोड़ा
 कम  करने  तथा  उसको  महक।  देकर  पूरा  करने
 के  बारे  में  दिल्ली  प्रशासन  द्वारा  निगम  लिया
 गया  था,  क्योंकि  दिल्ली  में  चलती  फिरती
 जनसंख्या  बहुत  अधिक  है  और  उन्हें  बेकरियों
 तथा  अन्य  छोटे  उपभोक्ताओं  की  भी
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 आवश्यकता झ्र ों  को  पूरा  करना  पड़ता  है।
 केन्द्रीय  स्टाक  से  खाद्यानों  की  सप्लाई  में
 कोई  कटौती  नहीं  क॑  गई  थी।  संव
 शासित  प्रदेश  के  अन्दर  खद्य नों  का
 आन्तरिक  वितरण  करने  को  जिम्मेदारी
 दिल्‍ली  प्रशासन  को  है।

 कोर्ट  ब्रत/ज  की  बसु लो

 5058.  श्री  भागो र्थ  मंतर:  क्‍या
 कि  मंत्री  यह  बताने  की  कथा  करेंगे  किः

 (क)  मोटे  अनाजों  के  संबंध  में  वसूली
 लक्ष्य  क्या  निर्धारित  किए  गए  हैं;  और

 (ख)  उसके  लिये  क्या  वसूली  एवं
 निर्गम  मूल्य  नियत  किये  गए  हैं?

 कृषि  मंत्रालय  में  राज्य  मंत्री  थी
 अ्रण्णा  साहिब  पी०  शिन्दे  (क).  सरकार  ने

 चालू  खरीफ  मौसम  म॑  श्रथििप्र:प्ति  के  लिए
 मोटे  अनाजों  हेतु  6.50  लाख  मी०  टन
 का  कार्यकारी  लक्ष्य  निर्धारित  किया  है  ;

 (ख)  खरीफ  मौसम  973-74  के  लिये
 मोटे  झतवाजों  के  लिए  निर्धारित  अधिप्राप्ति
 और  केन्द्रीय  निर्मम  मुल्य  इस  प्रकार  है  :-

 रुपये  प्रति  किट्टी

 अधिप्राप्ति  i-::-73

 मूल्य  से  केन्द्रीय
 नम  मूल्य

 ज्वार  70.00  80.00

 मक्का  70.00  80.00

 बाजरा  72.00  80.00

 माइ जो  (आर्वाधित)  80.00

 रारी  7000  80.00

 छोटो  मिलेट  (कोदो
 “तथा  कूटकर)  60.00  60.00
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 Closure  of  Wheat  Procurement
 Centres

 5059.  SHRI  BHAGIRATH  BHAN-
 ‘WAR;  Will  the  Minister  of  AGRICUL-
 TURE  be  pleased  to  state:

 (a)  whether  procurement  centres  in
 nine  districts  in  Kanpur  area  of  Uttar
 Pradesh  have  been  closed  down  be-
 cause  the  farmers  are  not  selling  their
 wheat  for  the  reason  that  procurement
 Price  is  lower;

 (b)  whether  Government  have  re-
 ceived  reports  from  other  States  also
 about  the  closure  of  procurement  cen-
 tres;  and

 (c)  if  so,  the  broad  outlines  in  this
 regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P,  SHINDE):  (a)  to  (c).
 A  report  has  been  sent  for  trom  the
 State  Governments  and  will  be  laid  on
 the  Table  of  the  Sabha.

 पशतूनों  का  बध  करने  से  पूर्व  उन्हें  मुदित  करने
 के  लिए  मेकेनिकल  इंजीनियरिंग  अनुसन्धान
 विकास  संगठन  के  मद्रास  केन्द्र  द्वारा  एक

 नये  ढंग  को  पिस्तोल  का  बनाया  जाना

 5060.  भरी  एम०  एस०  पूरी  :  क्‍या

 स्वास्थ्य  कौर  परिवार  नियोजन  मंत्री  यह
 बताने  की  कृपा  करेगे  कि  :

 (क)  क्या  पशु झ्र ों  का  वध  करने  से  पूर्व  उन्हें
 मुदित  करने  के  लिए  मैकेनिकल
 इंजीनियरिंग  अनुसंधान  विकास  संगठन  के
 मद्रास  केन्द्र  ने  एक  नए  ढ़ग  की  पिस्तौल
 बनाई  हैं;

 (ख)  यदि  हां,  तो  उसकी  मूख्य  बातें
 क्‍या  है;  और

 (ग)  किन-किन  बूड़चखानों  में  इसका
 योग  करने  की  अ्रनमति  दी  गई  है  और  इससे
 क्या  कुछ  लाभ  भो  होन  की  संभावना  है:

 2795  LS.—8

 स्वास्थ्य  और  परिवार  नियोजन  मंत्रालय
 में  उपमंत्री  (६ ह  go  के०  किसके)  :

 (क)  से  ग)  अपेक्षित  सूचना  एकत्र
 की  जा  रही  है  और  सभा  पटल  पर  रख  दी
 जाएगी  |

 Sale  of  nans  by  Modern  Bakeries

 5061.  SHRI  M.  5.  PURTY:  Will  the
 Minister  of  AGRICULTURE  be  pleas-
 ed  to  state:

 (a)  whether  Modern  Bakeries,  India
 has  decided  to  sell  nans;  and

 (b)  if  so,  the  gist  thereof  and  when
 its  sale  is  likely  to  be  started?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  Modern  Bakeries  (India)  Ltd.
 are  planning  to  set  up  a  pilot  plant  for
 manufacture  of  Nans  at  Delhi.

 (b)  The  plant  is  expected  to  have  a
 capacity  of  producing  10,000  Nans_  of
 00  gms.  each  per  day.  Production  is
 likely  next  year.

 Court  Cases  by  the  Employees  of
 filed  LC.A.R.

 5062.  SHRI  BHARAT  SINGH
 CHOWHAN:  Wil,  the  Minister  of
 AGRICULTURE  be  pleased  to  state:

 (a)  whether  there  have  been  a  num-
 ber  of  court  cases  and  writ  petitions
 against  the  Government  and_  the
 ILC.A.R.  by  the  employees  since  the
 reorganisation  of  the  I.C.A.R.  started
 in  ‘1965;

 (b)  if  so  whether  a  list  of  all  such
 cases  or  writs  (including  pending
 ones)  will  be  placed  on  the  Table  of
 the  House;  and

 (c)  the  steps  taken  or  proposed  to
 be  taken  to  avoid  litigation  by  the  em-
 ployees  in  respect  of  their  service  con-
 ditions  by  the  employees  of  I.C.A.R.
 and  the  Research  Institutes  under  its
 control?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):  (a)
 and  (b).  There  have  been  some  cases
 in  which  writ  petitions  were  filed  in
 the  Hon’ble  Courts  by  some  emplo-
 yees  against  the  Government  and  the
 L.C.A.R.  since  the  reorganisation  of
 LC.A.R.  in  196d.  A  Statement  of  the
 available  cases  is  attached.  Informa-
 tion  is  also  being  collected  from  the
 research  Institutes  of  the  I-C.A.R:
 and  a  supplementary  list  of  such  cas-
 es,  if  any,  will  be  placed  on  the  Table
 of  the  Sabha  as  soon  as  possible.

 (c)  While  it  is  not  possible  for
 organisation  to  completely  eliminate
 litigation  by  its  employees  in  respect  of
 their  service  conditions,  the  Govern-
 ment  of  India  and  the  Indian  Council
 of  Agricultural  Research  have  always
 given  sympathetic  consideration  to
 all  reasonable  demands  put  forward
 by  the  employees  in  respect  of  their
 service  conditions.  Due  and  sympa-
 thetic  consideration  will  similarly  be
 given  by  the  authorities  to  all  gen-
 uine  grievances  in  the  context  of  the
 recent  decisions  taken  on  the  reorga-
 nisation  of  the  Indian  Council  of  Agri-
 cultural  Research  in  the  light  of  the
 recommendations  of  I.CA.R.  Inquiry
 Committee,  as  contained  in  the  State
 ment  laid  by  the  Minister  of  State  in
 the  Ministry  of  Agriculture  on  the
 Table  of  the  Sabha  on  the  429  Nov-
 ember,  1973.

 Statement
 List  of  Writ:  Petitions  against  the
 Government  and  the  ICAR  by  the  Em-
 ployees  since  Re-organisation  of  the
 ICAR  started  in  1956.

 l.  Civil  Writ  No.  266-D/66  in  the
 Circuit  Bench  of  the  Punjab
 High  Court  at  Delhi—Shri
 Rulya  Ram  Versts  Union  of
 India.  The  petition  was  dis-
 missed  by  the  Hon'ble  Court
 vide  judgment  dated  \st  Sep-
 tember  1966.

 2.  Civil  Writ  Petition  788  of  970
 in  the  High  Court  of  Delhi  at
 New  Delhi-Shri  Partul
 Chandra  Thakur,  Versus  the
 Union  of  India  and  the  Indian
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 Council  of  Agricultural  Re-
 search  and  others.  The  peti-
 tion  was  dismissed  with  costs.
 by  the  Hon’ble  Court  vide
 judgment  dated  8th  April
 1971.

 3.  Civil  Writ  No,  88  of  97l  in  the
 Court  of  Delhi  at  New  Delhi—
 Shri  G.  N.  Asthana  and  others
 versus  Union  of  India  and  the
 Indian  Council  of  Agricul-
 tural  Research  and  others.
 The  petition  was  dismissed  by
 the  Hon’ble  Court  vide  judg-
 ment  dated  3rd  December,
 1971.

 4.  Civil  Writ  No.  89  of  97l  in  the
 High  Court  of  Delhi—at  New
 Delhi—Shri  0.  L.  Wauri  and
 other  versus  the  Union  of
 India  and  the  Indian  Council
 of  Agricultural  Research  and
 others.  ‘The  petition  was  dis-
 missed  by  the  Hon’ble  Court
 vide  judgment  dated  3rd
 December,  1971.

 5.  Civil  Writ  No,  90  of  907  in
 the  High  Court  of  Delhi—at
 New  Delhi—Shri  O.  P.  Arora:
 and  others  versus  the  Union
 of  India  and  the  Indian  Coun-
 cil  of  Agricultural  Research
 and  others.  The  petition  waS
 dismissed  by  the  Hon'ble
 Court  vide  judgment  dated
 3rd  December,  1971.

 6.  Civil  Writ  No.  9  of  1971,  in
 the  High  Court  of  Delhi—at
 New  Delhi—Shri  H.  L.  Anand
 and  others  versus  Union  of
 India  and  the  Indian  Council
 of  Agricultural  Research  and
 others.  The  petition  was  dis-
 missed  by  the  Hon'ble  Court
 vide  judgment  dated  3rd
 December,  1971.

 7.  L.P.A.  No.  8  of  1971,  in  the
 High  Court  of  Delhi—at  New
 Delhi—Shri  0.  N.  Asthana
 and  others  versus  Union  of
 India  and  the  Indian  Council
 of  Agricultural  Research  and
 others.  Pending  disposal  be-
 fore  the  Hon’ble  Court.
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 8.  LP.A.  No.  82  of  97i  in  the
 High  Court  of  Delhi—at  New
 Delhi—Shri  ron  L:  Gauri  —  and
 others  versus  Union  of  India
 and  the  Indian  Council  of
 Agricultura]  Research  and
 others.  Pending  disposal
 before  the  Hon’ble  Court.

 9.  Civil  Writ  No.  669  of  972  in
 the  High  Court  of  Delhi—at
 New  Delhi—  Br.  T.  S.  Raman
 versus  the  Union  of  India  and
 the  Indian  Council  of  Agri-
 cultural]  Research  and  others.
 Pending  disposal  before  the
 Hon’ble  Court.

 10.  Civil  Writ  No.  276  of  972  in
 the  High  Court  of  Delhi—at
 New  Delhi—Dr.  Y.  P.  Gupta
 versus  the  Union  of  India  and
 Council  of  Agricultural  Re-
 search  and  others.  Pending
 disposal  before  the  Hon'ble
 Court.

 ll.  Civil  Writ  No.  0420  of  973  in
 the  High  Court  of  Delhi—at
 New  Delhi--Shri  M.  S.  Dhas-
 manna  versus  Union  of  India
 (Department  of  Agriculture)
 and  the  Secretary  Indian
 Counci!  of  Agricultural  Re-
 search,  New  Delhi.

 12,  Civil  writ  No.  7l  of  973  in  the
 High  Court  of  Delhi—Shri  H.
 K.  Karma  versus  Unicn  of
 India  Council  of  Agricultural
 Research,  New  Delhi,  and
 others.  The  petition  has  been
 dismissed  on  5th  March,
 1973.

 Research  Schemes  of  ICAR  given  up
 in  Mid-Way

 5063.  SHRI  BHARAT  SINGH
 CHOWAN:  Will  the  Minister  of  AG-
 RICULTURE  be  pleased  to  state:

 (a)  whether  a  number  of  research
 schemes  and  projects  have  been  given
 up  in  mid-way  by  the  ICAR  without
 achieving  the  research  targets  or  com-
 pleting  the  research  programmes  al-
 ready.  sanctioned  by  the  Government
 Body  of  the  Council;
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 (b)  if  so,  the  names  of  the  research
 schemes  and  projeets  their  Sponsoring authorties,  sanctioned  budgets,  dura-
 tion  and  the  reasons  for  discontinuing mid-way  may  be  indicated  for  the
 year  966  onwards;  and

 (c)  the  infructuous  expenditure  on
 such  schemes  and  projects  since  966
 and  measures,  if  any,  proposed  of
 already  taken  to  avoid  such  wastage
 of  resources  of  the  Council?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 SHRI  ANNASAHEB  P  SHINDE):
 (a)  to  (c).  The  information  is  being
 collected  and  will  be  placed  on  the
 Table  of  the  Sabha  soon.

 Dalay  in  Publication  of  Annual  Re
 Ports  of  LC.AR.

 5064.  SHRI  BHARAT  SINGH
 CHOWAN:  Will  the  Minister  of  AG-
 RICULTURE  be  pleased  to  state:

 (a)  whether  the  publication  of  the
 L.C.A.R.  Annual  Reports  are  lagging
 behind  the  schedule.

 (b)  the  latest  annual  report  of  the
 Council  published  and  by  what  date;

 (c)  the  time  fixed  for  preparation,
 finalisation,  printing  and  placing  be-
 fore  the  Parliament  of  the  annua]  re-
 ports  of  the  Council:  and

 (d)  the  steps  being  proposed  to
 clear  the  arrears  of  the  annual  reports
 and  bring  out  in  time  in  future?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRl]  ANNASAHEB  P.  SHINDE):
 (a)  There  has  been  some  delay  in  the
 publication  of  the  ILCAR.  Annual
 Reports.  The  reasons  are  as  under:—

 (i)  Compilation  and  auditing  of
 the  Annual  Accounts  of  the
 LCA.R.  which  form  a  part  of
 the  Annual  Report  takes
 about  one  year.
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 (ii)  Technical  portion  of  the  Re-
 port  is  completed  on  the  basis
 of  the  Annua]  Progress  Re-
 ports  of  the  Co-ordinated  Ad-
 hoc  Research  Schemes  of  the
 Council  and  the  Annual  Re-
 ports  of  the  ICAR  Research
 Institutions,  Agricultural  Uni-
 versities,  etc,  which  are
 generally  received  about  one
 year  after  the  year  to  which
 they  relate.  Reports  of  the
 Research  Schemes  are  prepar-
 ed  on  Crop  Year  basis  These
 are  generally  received  in  the
 following  December.
 After  the  Annual  Report  has
 been  compiled  it  is  first  to  be
 considered  by  the  Governing
 Body  of  the  Council  and  then
 has  to  be  adopted  by  the  So-
 ciety  at  its  Annual  General
 Meeting  as  per  the  provisions
 of  the  Rules  of  the  Society.
 Thereafter  it  is  printed  in
 English  and  Hindi  scripts  and
 both  the  English  and  Hindi
 scripts  and  its  printed  copies
 are  placed  on  the  Table  of  the
 two  Sabhas.

 (b)  The  latest  annual  report  of  the
 Council  for  970-7l  was  printed  in
 November,  973  and  it  will  5९  laid  on
 the  Table  of  the  Sabhas  shortly.

 iii)

 (c)  No  time  has  been  fixed  under
 the  Rules  and  Bye-laws  of  the  Council
 for  preparation,  finalisation,  printing
 and  placing  it  before  the  Parliament.

 (d)  The  following  steps  are  being
 taken  to  clear  the  arrears  of  the  an-
 nual  Reports  and  to  bring  them  out  as
 early  as  possible  in  future:

 (i)  The  Accountant  General,  Com-
 merce,  Works  and  Miscellane-
 ous,  is  being  requested  to  ex-
 pedite  auditing  of  the  Coun-
 ci’s  annual  accounts  and
 completion  of  the  Audit  Re-
 port,

 i)  To  compile  the  technical  por-
 tion  of  the  reports  as  early  as
 possible.
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 (iii)  To  expedite  the  printing  of
 the  Reports.

 Accumulation  of  unsold  Publications
 of  LCAR.

 5065.  SHRI  BHARAT  SINGH
 CHOWHAN:  Will  the  Miniser  of  AG-
 RICULTURE  be  pleased  to  state:

 (a)  whether  a  large  number  of  uD-
 sold  publications  are  lying  with  the
 I.C.A.R.  Publications  store  to  be  weed-
 ed  out;

 (9)  if  80,  whether  he  would  place
 on  the  Table  a  statement  giving  the
 titles  of  all  such  Publications,  the
 year  of  their  publication,  the  sale  price
 and  the  reasons  for  excessive  print
 orders  or  inability  to  sell  out  the
 whole  lots;  and

 (c)  what  remedial  steps  have  been
 taken  or  proposed  to  be  taken  to  avoid
 printing  of  the  I.C.A.R.  publications
 much  excess  than  their  real  sale
 figures?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  In  accordance  with  the  ICAR  rules
 for  weeding  out  of  obsolete  publica-
 tions,  Non-periodical  publications  priced
 over  Rs.  5  per  copy  are  considered  for
 weeding  out  if  there  is  no  demand  for
 four  consecutive  years  or  when  the
 aggregate  demand  in  four  consecutive
 yearg  is  less  than  5  per  cent  of  the
 stock  and  those  priced  less  than  5  per
 copy  if  there  is  no  demand  in  two  con-
 secutive  years  or  when  the  aggregate
 demand  is  less  than  5  per  cent  of  the
 stock  in  three  consecutive  years.  There
 are  as  such  only  2  publications  priced
 over  Rs.  5/-  per  copy  and  !!  publica-
 tions  priced  below  Rs.  5  per  copy
 which  are  being  considered  for  weed-
 ing  as  per  the  rules.

 (b)  A  statement  giving  the  title  of
 such  publications,  year  of  publication,
 Sale  price  and  reasons  for  slow  selling
 is  laid  on  the  Table  of  the  House
 [Placed  in  Library  See  No.  LT-6034
 73)

 (c)  Print  order  of  publications  fs
 now  limited  to  potential  demand.
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 Pishing  Trawlers  owned  by  big  Indus-
 trial  Houses

 5066.  SHRI  K.  KODANDA  RAMI
 REDDY:  Will  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state:

 (a)  the  number  of  trawlers  owned
 by  the  big  industria]  houses  at  present
 and  the  number  of  trawlers  they  have
 applied  for  allotment;  and

 (b)  the  number  of  new  entreprene-
 urs  who  have  applied  for  allotment  of
 trawlers?

 THE  MINISTHR  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  At  present  four  deep  sea  trawlers,

 2  Nos.  each  ate  owned  by  twe  larger
 firms  ie,  M/s.  Unien  Carbide  India
 Limited  and  M/s.  Tata  Oil  Mills  Co.,
 Bombay.  Under  the  scheme  for  the
 import  of  30  trawlers  introduced  in
 1968,  these  two  larger  firms  applied
 for  the  allotment  of  6  and  2  trawlers
 respectively.  Against  this,  import
 licences  were  granted  to  the  firms  for
 the  import  of  two  vessels  each.  These
 have  since  been  imported  by  the  firms
 and  are  in  operation  under  their
 ownership.  M/s.  Union  Carbide  India
 Ltd.,  subsequent!y  withdraw  the  re-
 quest  for  the  import  of  the  remaining
 four  vessels.

 The  particulars  of  the  other  firms
 who  imported  trawlers  under  the
 scheme  are  as  follows:

 Name  of  the  firm  No,  of  vessels
 imported

 i.  Indo  Icelandic  Fisheries  a Pvt.  Ltd.,  Madras.  2  oy
 2.  Esmario  Export

 Eee  |  ह  Quilon  2 nt
 3  M/s,  Khurazelle  Fisheries,  Bombay  2

 Subsequent  to  the  30-vessel  scheme
 the  Government  of  India  notified  a
 scheme  for  the  import  of  50  trawlers
 in  June,  1973.  Under  this’  scheme  7
 larger  firms  applied  for  allotment  of
 trawlers  for  import.

 The  particulars  are  as  follows:

 No.  of
 vessels

 Name  of  the  firm  applied
 for

 t.  M/s.  India  Tobacco  Co,
 Ltd.,  New  Delhi  6

 2.  M/s.  Binny  Ltd,:  Madras  2
 Be  M/s.  Rallies  India  Ltd,

 Bombay  4

 Name  of  No  of th:  fan
 9  of  vassels

 applied  for

 ro  M’s.  Britannia  Biscuit  Co, Ltd.,  Dethi  to

 M's.  E.  I.  D.  Parry 5
 Mad:

 y
 ind  हु  3

 M's.  Delhi  Cloth®”  and
 General  Mills  Co.Ltd.Delhi  8

 7.  M/s.  Union  Carbide  India  8 Ltd.,  New  Delhi
 M/s.  Union  Carbide  India  Ltd

 subsequently  by  withdrew  thier
 application

 (0)  Out  of  8  applications  under
 the  30  vessel  scheme  introduced  in
 7968  only  one  firm  had  experience



 203  Written  Answers

 in  deep  sea  fishing  and  6  others  had
 experience  in  fish  processing.  The
 remaining  applicants  were  new  en-
 trants.  Under  the  50  vessel  scheme
 notified  in  June,  1973,  69  applications for  allotment  of  208  vessels  for  im-
 port  were  received.  The  break-up of  the  applications  is  as  follow:

 Category  applications

 I.  Public  Sector  Undertakings  5
 2.  State  Governments  4
 3.  Fishermen‘s  Cooperatives  I
 4.  Large  firms)  ही
 Se  Other  concerns  29
 6.  Individuals  23

 So  far  as  owning  of  deep  sea  fishing
 vessels  is  concerned,  all  the  applicants
 excepting  public  sector  undertakings,
 State  Governments  and  one  private
 firm  are  new  entrepreneurs.

 Supply  of  Nitrogenous  Fertiliser  to
 AP,

 5067.  SHRI  K.  KODANDA  RAMI
 REDDY:  Will  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state:

 (a)  the  allotment  and  actual  sup-
 ply  of  nitrogenous  fertiliser  to  Andhra
 Pradesh  in  August-September  973
 and  in  the  subsequent  months  under
 pool  and  non-pool  system;

 (b)  whether  strict  proportion  is
 not  being  maintaineqd  among  various
 States;

 (c)  the  reasons  for  supply  of  ferti-
 lisers  to  some  States  very  much  be-
 fore  fhe  season  begins;  and
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 (d)  the  measures  being  taken  to
 provide  adequate  supply  fertilisers
 to  rice  growing  States  during  rabi
 season  in  view  of  the  ambitious  rabi
 programme  of  the  Government  of
 India?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  The  requirement  of  each  State  is
 assessed  for  two  six-month  periods  in
 the  year.  The  quantities  to  be  suD-
 plied  by  different  manufacturers  are
 allocated  and  notified  under  the  ECA.
 The  balance  deficit  is  registered  with
 the  Pool  and  supplies  are  made  as  per
 availability.  The  allotment  of  fertili-
 sers  from  the  Pool  are  made  on
 quarterly  (3-monthly)  basis.  A  state-
 ment  showing  the  allotment  and  sup-
 ply  made  to  Andhra  Pradesh  during
 August-October,  973  quarter  ang  in
 the  subsequent  months,  both  from  Poo}
 and  non-Poo]  sources  is  attached.

 (b)  Subject  to  the  variations  neces-
 sitated  by  the  overall  interests  of  the
 country,  efforts  are  Made  to  arrange
 despatches  of  fertilisers  to  the  various
 States,  over  a  period  of  time,  in  pro-
 portion  to  the  requirements.  How-
 ever  factors  like  seasonal  agronomic
 variations  contribution  to  the  Central
 Foodgrains  Pool,  internal  transporta-
 tion  problems,  etc..  are  also  kept  in
 view.

 (c)  The  requirements  of  the  State
 Governments  for  the  supply  of  fertili-
 sers  are  assessed  shortly  before  the
 beginning  of  each  season—Rabi  and
 Kharif—and  allotments  of  fertilisers
 are  arranged  on  quarterly  basis.
 Actual  supplies  are  related  to  these
 allotments.  The  question  of  supplying
 fertilisers  to  some  States  very  much
 before  the  season  does  not,  therefore,
 normally  arise  except  in  special  situ-
 ations  like  transport  problems  that
 arise  in  some  part  of  a  season,  ek,
 blocking  of  road  movements  due  (०
 heavy  rains,  when  some  advance  sup~
 plies  may  be  arranged,  subject  to  ad-
 justments  later  on.
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 (9)  Based  on  the  availability,  of  |  growing  States  a  certain  amount  of
 fertilisers,  supplies  are  arranged  to  weightage  has-been  given  in  the  allot-
 the  State  Governments  largely  in  pro-  ment  of.  fertiliser  during  the  current
 portion  to  their  requirements  for  the  rabi  season  keeping  their  production
 particular  season.  In  the  case  of  rice  programme  in  view.

 Statement

 Name  of  State  :  Andhra  Pradesh

 (Figures  in  tonnes)

 Rabi  (73-74  (Aug.  क  Jan.‘74) a  N  P
 I  Gross  requirements  asked  for.  367820  83807

 2  Gross  requirements  as  approved  in  the  Zonal
 Conference.  4I000  47000

 Opening  stocks  as  on  ‘1-8-1973.  70000

 4  Net  requirements.  I3I000  47000

 5  Supplies  to  be  made  by  manufacturers.  76642  43893

 6  Deficit  registered  with  the  Pool.  54358  3707

 7  Requirements  from  Pool  for  Aug-Oct.
 2  of  item  6).  पु  मु  27779  7553

 8  Allotment  made  for  Aug.  ‘73-Oct.  ५73  9603  6520
 Nov.‘73-Jan.  74  4375

 23978  6520

 made  during  Aug.  and  Sept.
 gel  supplies  id  ug.  ep  Poo}  457  2588

 Non-Pool  6236  9338
 25687  II926

 lies  made  during  Oct.  इक3  Pool  2638  II46 to:  cial  3890  =  Non-Pool  9542  6050
 12180,  7796

 Actual  lies  made  during  Nov.  ‘73  Pool  3424  I8r a  supp
 Non-Pool  N.A.  NA.

 3424  ‘181

 de  from  1-8-  to  (Orie  Pool  I55I3  (3914 3732  Total  supplies  made  3  to  3  3
 Non-Poo!  25778  73358

 47297  79302
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 Financial  Aid  from  World  Bank  for
 developing  Warehousing  and  Market-

 ing  facilities  in  Andhra  Pradesh
 5068.  SHRI  हू.  KODANDA  RAMI

 REDDY:  Will  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state:

 (a)  whether  the  Government  of
 Andhra  Pradesh  has  sought  for  finan-
 cial  aid  from  the  World  Bank  through
 Government  of  India  for  developing
 warehousing  and  marketing  facilities
 in  the  State;  and

 (b)  if  so,  the  reaction  of  the  Centre?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  Government  of  Andhra  Pradesh
 have  prepared  a  project  report  for  de-
 velopment  of  markets  which  includes
 construction  of  shop-cum-godowns
 with  assistance  from  the  World  Bank.

 (b)  The  project  report  is  under  ex-
 amination  of  Government  of  India,

 गंडाक  नदी  पर  ड्मरियाघाट  पर  राष्ट्रीय
 राजमार्ग  प्र  पुल  का  निर्माण

 5069.  श्री  विभूति  सिर  :  क्‍या

 नौवहन  और  परिवहन  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्या  गंडक  नदी  पर  डुमरियाधाट
 पर  राष्ट्रीय  राजमार्ग  पर  पुल  निर्माण  कार्य
 वर्षों  से  चल  रहा  है  ;

 (ख)  यदि  हां,  तो  इस  पर  अब  तक
 कितनी  राशि  खच  हुईं  है,  ;

 (ग)  क्या  सरकार  ने  पुल  का  निर्माण
 कार्य  पूरा  होने  क ेलिए  कोई  निश्चित  तारीख
 निर्धारित  की  है;  और

 (४)  क्‍या  कार्य  निर्धारित  तिथि  को

 पूरा  नहीं  हो  पाया  है  और  इस  सम्बन्ध  में
 क्या  कार्यवाही  करने  का  विचार  है  ?
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 नौवहन  कौर  परिवहन  मंत्रालय  में
 राज्य  मंत्री  (शोएस०बोी०  राना )  :
 (क),  (ग)  और  (घ):  गंडक  नदी

 पर  डुमरिया घाट  के  स्थान  पर  पुल  निर्माण
 का  किये  अप्रैल,  966  में  दिया  गया  था  i
 निर्माण  के  दौरान  विभिन्न  प्रकार  कीं  कटि-
 नाइयों  आने  के  कारण  यह  किये  निर्धारित
 समय  के  अनुसार  नहीं  हुआ  ।  परन्तु,
 इस  पूल  को  जितना  जल्दी  हो  सके,  पूरा  करने
 के  लिए  अरब  सभी  प्रयास  किये  जा  रहे  हैं  ।
 कार्य  की  प्रगति  पर  निरन्तर  दुष्टि  रखी  जा
 रही  है  शरीर  सम्बंध  में  सभी  आवश्यक

 .उपाय  करने  के  लिए  राज्य  के  सार्वजनिक
 विभाग  पर  जोर  दिया  जा  रहा  है।  कार्य
 जब  मार्च,  974  तक  पूरा  होना  निर्धारित:
 हुआ  है।

 (ख)  1,73,00,000  रपये  ।

 सरकार  द्वारा  शिक्षा  प्रणाली  का  प्रबन्ध
 अपने  हाथमें  लेता

 5071.  श्री  विभूति  मिश्र  :  क्या  शिक्षा,..
 समाज  कल्याण  और  संस्कृति  मंत्री  यह

 बताने  को  कृपा  करेंगे  कि:

 (क)  क्‍या  सरकार  का  विचार  सारे
 देश  की  शिक्षा  प्रणाली  का  प्रबंध  अपने  हाथ
 में  लेने  का  हैं;  और

 (ख)  यदि  हां,  तो  कब  और  यदि  नहीं
 तो  इसके  क्‍या  कारण  हैं  ?

 शिक्षा  और  समाज  कल्याण  मंत्रालय  तथा
 संस्कृति  विभाग  में  उमंपत्री  (श्री

 डो०  पी०  यादव:  (क)  ौर
 (ख)  जी,  नहीं  प्राइवेट  शैक्षिक

 संस्थाओं  को  अपने  हाथ  में  लेने  में बुछ
 सर्वाधिक  तथा  अन्य  दिक्कत  हैं।  तथापि,
 सरकार  राजकीय  और प्रदेश  संस्थाओ
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 में  काय॑  और  सेवा  की  समान  स्थिति  की
 व्यवस्था  करने  और  उनमें  समान  स्तरों
 को  बनाएं  रखने  के  लिये  भी  भरसक
 प्रयत्न  कर  रहीं  है,  ताकि  पब्लिक  भौर
 शक्षिक  संस्थाएं,  दोनों  को  मिलाकर  शिक्षा
 की  समेकित  और  व्यापक  राष्ट्रीय  पदाति
 तयार  को  जा  सके।

 Efforts  to  enhance  the  price  of  sugar- cane  in  U.P.  and  Andhra  Pradesh

 5072.  SHRI  P.  NARASIMHA
 REDDY:  Will  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state:

 (a)  whether  efforts  have  been  made
 in  Uttar  Pradesh  to  suitably  enhance
 the  price  of  sugarcane  supplied  to  the
 sugar  mills  during  the  current  season;

 (b)  whether  there  is  a  wide-spread
 resentment  at  the  failure  of  Andhra
 Pradesh  State  Government  to  similarly
 intervene  to  ensure  a  fair  price  and
 avert  shortage  of  cane  supplies;  and

 (c)  what  steps  Government  propose
 to  take  to  remedy  this  situation?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (PROF.  SHER  SINGH):  (a)  The  Gov-
 ernment  of  Uttar  Pradesh  have  in  con-
 sultation  with  the  industry  arranged
 for  higher  cane  prices  to  be  paid  cur-
 ing  the  current  season.

 (b)  and  (cor  The  Government  of
 Andhra  Pradesh  have  arranged  for
 payment  of  a  higher  cane  price  of  Rs.
 100/-  per  tone  to  be  paid  by  all  co-
 operative  sugar  factories  besides  shar-
 ing  the  profits  at  the  end  of  the  season
 ana  advised  the  private  sugar  factories
 through  the  South  Indian  Sugar  Mills
 Association  to  adopt  the  same  volicy.
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 There  ig  no  widespread  resentment  ex:
 cept  that  the  Chittoor  Sugar  factory growers  are  asking  for  still  higher
 cane  prices,

 Levy  Price  of  Sugar
 5073.  SHRI  P,  NARASIMHA  REDDY:

 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state:

 (a)  the  levy  price  per  tonne  of  sugar
 in  the  different  zones  during  the  list
 crushing  season;  and

 (b)  the  steps  proposed  to  rationalise
 this?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (PROF.  SHER  SINGH):  (a)  A  state-
 ment  showing  the  gradewise  and  zone  -
 wise  ex-factory  prices  of  levy  sugar
 fixed  for  sugar  produced  during  (1972-73
 season  is  laid  on  the  Table  of  the
 House.  [Placed  in  Liberary.  See  No.
 LT  6035/73.)

 (b)  The  ex-factory  prices  of  levy
 sugar  are  even  now  fixed,  on  a  cational
 basis,  in  accordance  with  the  provisions
 of  Section  3(3C)  of  the  Essential]  Com-
 modities  Act,  1955,  taking  into  account
 the  basic  minimum  price  fixed  for
 sugarcane  and  the  recommendations
 of  the  Tariff  Commission  in  respect  of
 manufacturing  cost  of  sugar.

 Burning  of  Transport  Vehicles  by
 Stadents  in  Delhi.

 5074.  SHRI.  8.  0.  SAMANTA:  Wil
 the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  how  shall  the  burning  of  buses
 and  other  Transport  vehicles  belong-
 ing  to  public  or  public  undertakings  as
 a  method  of  protests,  agitations  by
 students  and  unruly’  elements  shall
 continue  to  be  allowed  in  Delhi  and  at
 what  costs;

 b)  whether  any  drastic  steps  are
 likely  to  be  taken  to  prevent  such
 occurings;  and
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 (c)  the  progress  of  action  being
 taken  in  this  respect?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  M.  B.  RANA):
 (a)  to  (c).  The  DTC  has  been  made
 target  of  attacks  by  violent  elements
 ‘(including  students),  mostly  for
 reasons  having  no  relation  to  the
 nature  or  character  of  the  bus  services
 in  Delhi,  and  occasionally  on  the

 ‘ostensible  grounds  of  complaints
 ‘against  these  services  (e.g.,  irregularity
 ‘of  the  bus  services,  missing  of  trips,
 late  running  of  buses  etc.).  In  the
 process,  the  DTC  vehicles  are  stoned
 and  damaged,  hijacked  or  burnt.  The
 position  is,  however,  kept  under  con-
 ‘stant  review  in  consultation  with  the
 officers  responsible  for  the  maintenance

 ‘of  law  and  order  in  Delhi,  so  as_  to
 evolve  arrangements  whereunder  such
 incidents  could  be  avoided  or  minimis-
 ‘ed.

 All  incidents  of  hijacking,  stoning
 and  damage  to  DTC  buses  are  invari-
 ably  reporteq  to  the  police.  In  some
 cases,  which  occurred  over  the  vast
 about  one  year  the  persons  suspected
 to  have  been  involved  in  the  incidents
 have  been  arrested  and  challaned  in
 Courts.  In  a  few  others,  police  investi-
 gations  are  in  progress  and  prosecutions
 will  be  started  if  adequate  evidence  is
 available  to  prove  the  guilt  of  the  per-
 sons  involved.

 Since  the  establishment  of  the  DTC,
 it  has  been  making  sustained  efforts
 to  improve  the  bus  services  in  Delhi,
 including  those  for  students,  But  in-
 cidents  of  violence,  as  mentioned
 above,  have  interfered  with  these
 efforts.  Nevertheless,  the  Corporation
 is  taking  various  measures  such  as
 augmentation  of  its  fleet,  improving
 the  repairs  and  maintenance  facilities
 for  its  vehicles  etc.,  so  as  to  make  a
 visible  impact  on  the  bus  transport
 services  in  the  capital.  These  efforts
 will  continue  till  the  Corporation  is
 able  to  meet  all  reasonable  require-
 ments  of  the  travelling  public  in
 Dethi.
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 Pilferage  of  Navigational  Lights  at
 Calcutta  Port

 5075.  DR.  RANEN  SEN:
 SHRI  JYOTIRMOY  BOSU:

 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  Calcutta  Port  would  be
 severely  affected  in  case  night  sailing
 is  not  immediately  resumed  with  the
 navigational  lights;

 (b)  whether  port  police  in  Calcutta
 wants  a  separate  River,  Police  to  curb
 the  pilferage  of  navigational  lights;
 and

 (c)  if  so,  the  salient  features  thereof
 and  Government’s  decision  on  it?

 THE  MINISTER  OF  SHIPPING  AND
 TRANSPORT  (SHRI  KAMLAPATI
 TRIPATHI):  (a)  Ships  are  unable  to
 take  advantage  of  full  draughts  at
 Calcutta  Port  due  to  lack  of  night
 navigation,  as  during  these  months
 night  tides  offer  better  draughts.  How-
 ever,  there  has  been  no  detention  to
 ships  or  congestion  in  the  Port.

 (b)  and  (c),  Port  Police  in  Calcutta
 has  a  separate  River  Police  under  it
 for  the  portion  of  the  River  Hooghly
 within  the  Port  proper,  i.e.  upto  Budge
 Budge.  Thefts  of  navigational  lights
 are  taking  place  mostly  in  the  stretch
 of  the  River  below  Budge  Budge.
 Government  of  West  Bengal  have  been
 requested  to  take  necessary  action  for
 proper  patrolling  and  security  of  the
 navigational  channel.

 बिहार  के  कतिहार  में  भूल  से  मृत्यु  :

 5076.  श्री  रामावतार  शास्त्री
 क्या  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्‍या  सरकार  का  ध्यान  कटिहार
 में  भूख  से  हुई  मृत्युभोज  की  घोर  दिलाया  गया  हैं;
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 (a)  यदि हां  तो  उस  के  बारे  मे  सरकार
 की  क्या  प्रतिक्रिया  है;  और

 (ग)  कटिहार  जिले  को  जनता  को  भूख
 मरने  से  बचाने  के  लिय  सरकार  ने  कौन  सी
 व्यवस्था  की  हैं

 कृषि  मंत्रालय  में  राज्य  मंत्री  (शी
 झण्यासाहिय  पी०  शिन्दे  )  :  (क)

 बिहार  सरकार  ने  सूचित  किया
 है  कि  बिहार  में  रुक्मणी  से  कोई  मौत  नहीं
 हुई  है।

 ख)  प्रश्न  ही  नही  उठता। ६

 (ग)  प्रश्न  राज्य  सरकार  ने  आवश्यक
 प्रबन्ध  किए  हैं  जैसे  कि  खाद्यानों  का  वितरण
 जनसंख्या  को  रोजगार  सुलभ:  करन  के  लिये

 श्रम  योजनाएं  खोलना  शादी।

 पटना  में  गंगा  पर  सड़क  पुल  बनाने
 के  लिए  बिहार  की  सहायता

 5077.  श्री  रामावतार  शास्त्री  :  क्या

 नौवहन  शौर  परिवहन  मंदी  यह  बताने  की
 कृपा  करेंगे  कि:

 (क)  क्‍या  भारत  सरकार  के  सहयोग
 से  बिहार  की  राजधानी  पटना  में  गंगा  नदी
 पर  सड़क  पुल  का  निर्माण  किया  जा  रहा  है,;

 (ख)  क्‍या  सरकार  के  चौथी  पंचवर्षीय
 योजना  क  अन्तिम  वर्ष  तक  बिहार  सरकार
 को  सारे  चार  करोड़  रूपये  का  ऋण
 देने  का  वायदा  किया  था  ;

 (ग)  यदि  हां  तो  राज्य  सरकार  को
 अब  तक  कितनी  राशि  दी  गई  है  तथा  बकाया
 राशि  कब  तक  दिये  जाने  का  अनुमान  है,

 (घ)  क्या  कब  उस  पुल  के  निर्माण  पर
 35  करोड़  रूपय  से  अधिक  राशि  ख  होते

 का  अनुमान  है,  .

 o

 (=)  यदि  हां,  तो  क्‍या  राज्य  सरकार

 ने  पुल  के  निर्माण  पर  होने  वाले  सम्पूर्ण  व्यय

 को  भारत  सरकार  द्वारा  वहन  किये  जाने  की

 मांग  की  है,  ;  और

 (च)  इस  पर  सरकार  की  क्या  प्रतिक्रिया

 है?

 तौवहन  और  परिवहन  मंत्रालय  में
 राज्य  मंत्री  श्री  एम0  बी०  राना:
 (क)  और  (ख)  :  जी  हां।

 (ग)  राज्य  सरकार  को  4.  50  करोड़
 रुपये  की  सारी  रकम  अदा  कर  दी  गई  है।

 (घ)  राज्य  सरकर  से  अभी  तक  प्राप्त
 नवीनतम  सूचना  के  अनुसार  इस  समय
 सारी पुल  परियोजना  की  अनुमानित  लागत
 35.55  करोड  रुपये  है  ।

 (ड  )  अभी  तक  ऐसा  कोई  प्रस्ताव  नहीं
 हुआ  है  1  परन्तु  राज्य  सरकार  ने  अनुरोध
 किया  है  कि  पांचवी  योजना में  राष्ट्रीय  राजमार्ग
 पद्धति  में  पटना-हार्ज/पुर-मु  जफरपुर  स॑।ता-

 मडही-सोन/ब रसा  सड़क  भी  शमिल  की  जाए

 जिसमें
 पटना  में  गंगा  के  ऊर  पुल  भी  शामिल

 है  1

 (च)  चूंकि  पांचवी  पंच  वीथी  यो  जना  अर्भ
 प्रारम्भिक  चरण  में  ,  अत  :  इस  समय  इस
 मामले  में  भारत  स  रकार  की  प्रतिक्रिया  बताना

 संभव  नही  है  ।
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 बिहार  में  कलौड़  सरकार  क  कर्मचारियों  को
 झपने  मकान  बनाने  क  लिए  ऋण  दिया  जाना

 5078.  श्री  रामावतार  शास्त्री  :  क्‍या

 निर्माण  और  आवास  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि:

 (क)  क्‍या  पटना  और  बिहार  में

 केन्द्रीय  सरकार  के  कर्म  चोरियों  को  अपने  निजी

 मकान  बनाने  के  लिये  ऋण  दिया  जाता  था  ;

 (ख)  यदि  हा,  तो  क्‍या  आर्थिक  संकट

 के  नाम  पर  उन्हें  ऋण  देना  बन्द  कर  दिय।  है  ;

 (ग)  कितने  कर्मचारियों  को  ऋण  नहीं

 दिए  गए  है  ;

 (घ)  क्‍या  बहुत  से  कर्मचारियों  के

 आधे  मकान  बन  जाते  के  पश्चात  ऋण
 देना  बन्द  किया  गया  है;  और

 (ड)  यदिहां,  तो  सरकार  ऐसे  कर्मी-

 रियों  के  बारे  में  क्या  कार्यवाही  करने  का  विचार

 कर  रही  है?

 संसदीय  कार्य  विभाग  तथा  निर्माण

 और  आवास  मंत्रालय  में  राज्य  मंत्री  (श्री
 ओम  मेहता):  (क)  जी,  हां।

 (ख)  इस  वर्ष  मितव्ययिता  के  उपाय
 के  तौर  पर,  सरकार  केन्द्रीय.  सरकारी

 कर्मचारियों  को  गृह  निर्माण  अग्रिम  देने  पर
 रोक  लगा  दी  है  ।

 (ग)  ॥,  सितम्बर  i973  को  स्थिति

 को  तकनीकी  छानबीन  तथा  अनुमोदन  के  लिये
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 कुल  i8ii  आवेदन  निर्माण  शौर  आवास
 मंत्रालय  के  विचाराधीन  थे।

 (घ)  जो,  नहीं  रोक  केवल  नयी  वित्तीय
 स्वीकृति यां  जारी  करने  पर  लगाई  गई  है।

 (=)  प्रतिबन्ध  के  हटने  पर  गृह  निर्माण
 ऋण  देना  पुन:  आरम्भ  कर  दिया  जायेग  v

 Affect  of  go-slow  agitation  by  FCY
 workers  on  supply  of  Cereals  to  Fair

 Price  Shops  in  the  country
 5079.  SHRI  SHRI  KISHAN  MODI:

 SHRI  RAGHUNANDAN  LAL
 BHATIA:

 Will  the  Minister  of  AGRICULTURE be  pleased  to  state:

 (a)  whether  the  go-slow  agitation  by FCI  workers  has  hit  the  supply  of
 cereals  to  the  Fair  Price  Shops  in  the
 country  as  a  whole;  and

 (b)  if  so,  the  steps  taken  by  the Government  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  and
 (b).  No,  Sir.  Alternative  arrangements
 were  made  wherever  necessary  and  the
 work  of  the  supply  of  foodgrains  was
 not  allowed  to  be  interrupted.

 Non-existence  of  Women  College  for
 Teaching  Commerce  Classes  in  South

 Delhi
 5080.  SHRI  DALIP  SINGH:  Wil)  the

 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased
 to  state:

 (a)  whether  more  and  more  girl  stu-
 dents  are  taking  up  “Commerce”  as
 one  of  their  subjects  in  the  Degree
 Course  of  the  Delhi  University;
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 (०)  whether  there  exists  no  Women
 College  in  the  South  Delhi  to  teach
 “Commerce”  to  girl  students;  and

 (c)  if  so,  the  reasons  therefor  and
 the  steps  taken  to  cater  to  the  needs  of
 such  girl  students?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV):  (a)  According  to  the
 information  furnished  by  Delhi  Univer-
 sity,  the  demand  for  Commerce  courses
 by  girls  is  on  the  increase.

 (b)  and  (c).  The  Jesus  and  Mary
 College,  Chanakyapuri  in  South  Delhi
 (a  Women’s  College)  offers  B.Com
 (Pass)  Course.  The  Centre  run  by  the
 University  under  the  Non-Collegiste
 Women’s  Education  Board  in  Kamla
 Nehru  College  in  Defence  Colony  in
 South  Delhi  also  provides  for  the  study
 of  Commerce  as  one  of  the  subjects  for
 B.A.  (Pass)  Course.

 Request  for  Residents  of  Lawrence
 Boad  for  Additional  Bus  Routs

 508l.  SHRI  DALIP  SINGH:  Will  the
 Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  only  one  D.T.C.  bus  routes  serves
 the  residents  of  Lawrence  Road  Area;

 (b)  whether  any  representation  has
 been  received  from  the  residents  of  the
 area  requesting  for  additional  bus
 routes  to  the  area;  and

 (c)  if  so,  what  action  has  been  taken
 by  Government  in  the  matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT.  (SHRI  M.  B.  RANA):
 (a)  Yes,  Sir.

 Yes.  The  residents  of  this  area (०).
 representation  to  the have  made  a

 Delhi  Transport  Corporation  for  the
 introduction  of  a  direct  bus  service
 from  the  colony  to  Railway  Station.

 (c)  A  bus  service  will  be  provided
 as  requested,  when  the  fleet  of  the
 Corporation  is  augmented  suitably,

 D.M.S.  Booth  in  A.I.  Pocket,  Lawrence
 Road,  Delhi

 5082.  SHRI  DALIP  SINGH:  Will  the
 Minister  of  AGRICULTURE  be  pleased
 to  state:

 (a)  whether  requests  have  been
 received  from  the  residents  of  A-I
 Pocket,  Lawrence  Road,  Delhi-35  to
 start  milk  depots  there;

 (b)  whether  any  Office  of  DMS  have
 verified  the  total  number  of  token  hol-
 ders  in  that  pocket;

 (c)  if  so,  the  result  of  his  visit;  and

 (d)  when  are  these  depots  likcly  to
 start  functioning?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (PROF,
 SHER  SINGH):  (a)  Yes  Sir.

 (b)  Yes,  Sir.

 (९)  and  (d).  It  was  found,  on  ins-
 pection  in  September  1973,  that  the
 residents  held  tokens  for  304  bottles  at
 that  time.  The  milk  booth  constructed
 by  the  D.D.A.  was  inspected  by  the
 Engineering  Officers  of  the  Delhi  Milk
 Scheme,  with  the  purpose  of  taking  over
 and  commissioning  the  booth,  but  it
 was  found  that  the  booth  had  a  number
 of  defects  and  could  not  be  taken  over
 unless  these  were  rectified.  As  soon
 as  the  milk  booth  is  repaired  by  the
 D.D.A.  and  handed  over  to  ‘the  Delhi
 Milk  Scheme,  it  will  becommissioned
 for  either  the  morning  or  afternoon
 shift.  The  matter  continues  to  be
 pursued  by  Delhi  Milk  Scheme  with
 the  Delhi  Development  Authority.
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 Exploring  ways  and  means  for  ending’
 tension  in  Defhi  University  Campus  |

 5083.  SHRI  N.  K.  SANGHI:
 SHRI  Y.  ESWARA  REDDY:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE  be
 pleased  to  state:

 (a)  whether  the  Delhi  University
 Teachers  Association  Executive  Com-
 mittee  recently  met  the  Vice-Chancellor
 of  Delhi  University  to  explore  ways
 and  means  for  ending  tension  in  Uni-
 versity  campus;

 (b)  whether  the  meeting  tried  to
 €volve  any  code  to  be  followed  both  by
 the  University  and  also  the  students;

 (c)  if  80,  the  facts  thereof:  and

 (d)  if  no  such  code  has  yet  been
 evolved,  the  steps  Government  propose to  take  to  evolve  one?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARD  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI D.  P.  YADAV):  (a)  to  (d).  According
 to  the  information  furnished  by  Delhi
 University,  the  Executive  Committee  of
 the  Delhi  University  Teachers  Associa-
 tion  met  the  Vice-Chancellor,  Pro-Vice-
 Chancellor  and  some  officials  of  the
 University  and  discusseq  with  them  the
 Ways  and  means  for  ending  tension  in
 the  University.  Their  concrete  sugges- tion  was  that  the  quantum  of  punish-
 ment  in  the  rustication  orders  passed
 by  the  Vice-Chancellor  last  year  in
 respect  of  four  students  may  be  reduced
 from  two  years  to  one  year.  The
 Vice-Chancellor  made  it  clear  that  it
 was  not  the  quantum  of  punishment
 which  was  the  main  question,  but  that
 the  Students  Union  must  call  off  the
 agitation  and  accept  the  authority  of
 the  University  to  punish  a  student  for
 misconduct,  if  they  did  so  the  quan-
 tum.  could  be  reduced  to  one  year.
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 The  Delhi  University  Students’  Union
 subsequently  accepted  the  authority  of
 the  Universitity  to  take  action  against
 students  for  misconduct  and  suspended

 _their  agitation  against  the  University
 on  November  27,  1973.  The  Vice-Chan-
 cellor  also  issued  an  order  on  the  same
 day  reducing  the  period  of  rustication
 of  the  four  students  from  two  years
 to  one  year.

 Import  of  Butter  from  E.C.M.
 5084.  SHRI  N.  K.  SANGHI:  Will  the

 Miniser  of  AGRICULTURE  be  pleased
 to  state:

 (a)  whether  the  European  Common
 Market  has  surplus  stock  of.  butter
 which  can  be  imported  at  a  rate  not
 higher  than  the  prevailing  prices  of
 vanaspati  and  mustard  oil  in  the  coun-
 try  today;

 (b)  whether  a  deputation  had  met
 the  Minister  in  the  3rd  week  of  August,
 973  and  had  apprised  him  of  the  posi-
 tion;  ang

 (c)  whether  in  view  of  the  shortage
 of  vanaspati  and  edible  oils  in  the
 country  -Government  have  considered
 the  desirability  of  making  immediate
 purchases  and  import  of  this  butter
 from  the  European  Common  Market
 countries  and,  if  not,  the  reasons  for
 not  accepting  the  offer  which  is  very
 favourable  at  the  moment?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (PROF.  SHER  SINGH):  (a)  to  (c).
 The  Government  has  been  informed
 that  some  surplus  stocks  of  butter  and
 butter  oil  may  be  available  in  the
 European  Common  Market  and  that
 this  may  be  had  at  prices  lower  than
 vanaspati  etc.  Representatives  of  some
 trading  Houses  had  seen  Minister  of
 Agriculture  in  August,  973  and  offered
 to  make  the  imports.  Government  has
 been  exploring  the  possibility  of  ab-
 taining  some  butter/butter  oi]  through
 official  channels  but  no  definite  offer  or
 confirmation  has  been  received  so  far.
 Efforts  continue  to  be  made  in  this  re-
 gard.
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 राजकोट  श्र  पोरबन्दर  के  बीच  राष्ट्रीय
 राजमार्ग  का  निर्माण

 5085.  श्री  हरविन्द  एम०  पटेल  :

 श्री  बे कारिया  :

 क्या  नौवहन  शरीर  परिवहन  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  राजकोट  नगर  के  बाहर
 से  होकर  राजकोट  कौर  पोरबन्दर  के  बीच

 राष्ट्रीय  राजमार्ग  बनाने  का  विचार  था;

 (ख)  यदि  हां,  तो  यह  कार्य  कहां  तक

 पूरा  हो  गया  है  ;

 (ग)  इस  संबंध  में  बिलम्ब  के  क्‍या
 कारण  है;  और

 (घ)  इस  मार्ग  के  कब  तक  पूरा  हो
 जाने  की  आशा  हूं  ;

 नौवहन  झोर  परिवहन  मंत्रालय  में  राज्य

 मंत्री  (  श्री  एरम०  बी०  राना  ):

 (क)  से  (घ).  गुजरात  में  राष्ट्रीय
 राजमार्गों  का  विकास  कार्यक्रम,  राष्ट्रीय-
 राजमार्ग  सं०  8वीं  अर्थात  वामन वो र  राजकोट-

 पोरबन्दर  सड़क  पर  राजकोट  शहर  के  बाहर

 एक  उपमार्ग  की  व्यवस्था  हं।  इस  उपमार्ग

 के  लिये  भूमि  अधिग्रहण  का  कार्य  प्रगति  में

 है  और  इसका  लगभग  80  प्रतिशत  भाग

 पूरा  हो  चुका  है।  निर्माण  क.य॑  की  स्व.कृति  के

 राजकोट  उपमार्ग  के  निर्माण  के  लिये  राज्य

 सरकार के  अनुमान के  बारे  में  कुछ  स्पष्टीकरण

 मांगें  गये  है,  जिनकी  प्रतीक्षा  की  जा  रही  है  ।

 साधारण तय।  उप माग  के  निर्माण  की,  इसकी

 स्वीकृति  के  लगभग  चर  से  पांच  वर्ग  की  अवधि

 के  द  प्रे  हो  जाने  की  सम्मावना  है।

 Na€ionalisation  ‘of  Solvent  Extraction. Plant  ang  Trade  of  D.  Oil  Cake
 5086.  SHRI  ARVIND  M.  PATEL;

 SHRI  0.  P.  JADEJA:
 Will  the  Minister  of  AGRICULTURE’ be  pleased  to  state:

 (a)  whether  Government  are  con-
 siderng  to  nationalise  Solvent  Extrac- tion  Plant  and  the  trade  of  D.  oil  cake in  India;  and

 (b)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (PROF.  SHER  SINGH):  (a)  No  Sir.

 (b)  It  has  not  been  considered  neces-
 Sary  to  do  so  for  the  present.

 Quantity  of  9,  Oil  Cake  Exported
 during  1972-13

 5087.  SHRI  ARVIND  M.  PATEL:
 SHRI  D.  P.  JADE:

 Will  the  Minister  of  AGRICULTURE.
 be  pleased  to  state:

 (a)  the  total  quantity  of  D.  Oil  Cake
 exported  during  the  year  i972-73  State-
 wise;  and

 (b)  the  names  of  the  countries  to
 which  exported?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  ‘SHRI
 ANNASAHEB  P.  SHINDE):  (a)  The
 total  quantity  of  D.  Oil  Cake  exported
 from  India  during  ‘1972-73,  as  given  by
 Director  General  Commercial  Intell-
 gence  876  Statistics,  Calcutta  is  9.94,117
 tonnes.  State-wise  export  statistics  are:
 not  maintained.  The  export  statistics
 for  all  commodities  are  maintained  only
 for  the  country  as  a  whole.

 (b)  Japan,  U.K.  USSR,  Poland
 Czechoslovakia,  G.D.R.,  Hungary  and
 Bulgaria  are  some  of  the  important
 countries  to  which  D.  Oil  Cakes  were
 exported  during  ‘1972-73.
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 Setting  up  a  second  Plan;  at  Farrakka
 by  the  Hindustan  Latex

 5088.  SHRI  JYOTIRMOY  BOSU:  Will
 the  Minister  of  HEALTH  AND  FAMI-
 LY  PLANNING  be  pleased  to  state:

 (a)  whether  the  Hindustan  Latex  is
 keen  to  start  a  second  plant  for  the
 production  of  contraceptives;

 (b)  whether  this  project  has  got
 clearance  from  the  Ministry  of  Health,
 Ministry  of  Finance  and  Bureau  of
 Public  Enterprises  for  its  project  to  be
 established  at  Farrakka  in  District
 Murshidabad  (West  Bengal);

 (c)  whether  if  the  factory  is  estab-
 lished  at  Farrakka,  Goverument  will
 Save  about  35  lakhs  of  Rupees  in  civil
 construction  works  including  building
 ‘of  500  living  quarters  declared  surplus
 at  Farrakka  Barrage  Project;

 (ay  this  project  will  create  employ-
 ment  potential  for  at  least  500  young
 men  in  Murshidabad  District;

 (e)  if  so,  when  this  project  is  going
 to  be  taken  in  hand  for  executicn;  and

 (f)  whether  a  Minister  in  the  Minis-
 try  made  a  statement  in  Trivandrum
 confirming  this  project?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND
 FAMILY  PLANNING  (SHRI
 KONDAJI  BASAPPA):  (a)  Yes,  a
 proposal  for  establishment  of  addt
 tional  units  for  production  of  con-
 traceptives  is  under  consideration.

 (b)  No.
 (c)  There  will  be  no  saving  in  ex-

 penditure  in  Capital  cost  for  putting
 up  the  Nirodh  Plant  as  such.  If  the
 residential  quarters  declared  surplus
 under  the  Farrakka  Project  were  made
 available.  it  will  help  in  saving  of  the
 cost  of  residential  accommodation,  if
 it  is  to  be  provided  to  the  staff.

 (d)  A  plant  with  production  capaci-
 ty  of  72  million  pieces  per  annum  will
 provide  employment  about  200.

 (e)  Does  not  arise,

 (f)  No,
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 Shortage  of  Fertilizer  in  West  Bengal

 5089.  SHRI  SOMNATH  CHATTER-
 JEE;

 SHRI  R,.  N.  BARMAN;

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  the  attention  of  the
 Government  has  been  drawn  to  the
 statement  made  by  the  West  Bengal
 Agriculture  Minister  that  West  Bengal
 is  starved  of  Fertilizers  for  the  rabi
 crop;  and

 (b)  if  so,  the  steps  taken  to  allot
 larger  quantities  of  fertilizers  to  West
 Bengal?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  Yes,
 Sir.

 (b)  The  fertiliser  requirements  of
 the  States  are  met  both  from  indi-
 genous  sources  and  from  fertilisers  im-
 ported  by  the  Central  Fertiliser  Pool.

 2.  In  so  far  as  the  Pool  is  concern-
 ed,  the  overall]  availability  during  rabi
 ‘73-74  is  substantially  short  of  the  re-
 quirements  of  the  country,  due  mainly
 to  the  following  reasons:—-

 (a)  Shortage  of  fertilisers  in  the
 world  market.

 (b)  Global
 space.

 shortage  of  shipping

 (c)  Port  handling  and  transporta-
 tion  constraints  resulting  from
 heavy  foodgrains  imports.

 3.  However,  despite  the  difficult  posi-
 tion,  during  the  first  quarter  of  Rabi
 73-74,  i.e.,  during  August—Octoher  75
 quarter  for  West  Bengal  the  percen-
 tage  of  supplies  made  to  supplies  due
 from  the  Pool  and  manufacturers,  in
 reJation  to  the  requirements  for  this
 quarter,  ie.,  (half  of  the  total  re-
 quirements)  was  58  per  cent  in  case
 of  Nitrogen  and  52  per  cent  in  case  of

 This  position  was  better  than
 in  case  of  most  other  States.
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 A’lotment  of  Fertilizer  from  January,
 3973  to  West  Bengal,  U.P.  and  Orissa

 5090.  SHRI  SOMNATH  CHATTER
 JEE:  Will  the  Minister  of  AGRICUI-
 TURE  be  pleased  to  state  the  quota:
 and  actual  allotment  of  fertilizers
 month-wise  from  January  973  till  en’
 of  November  to  the  Stxtec  of  West
 Bengal,  Uttar  Pradesh  ard  Orissa  res-
 pectively?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  The  re-
 quirements  of  fertilisers  are  assessed
 in  the  six  monthly  Zonal  Conferences
 in  respect  of  each  State  for  the  two
 crop  seasons  of  6  months  each  viz.
 Kharif  (February-July  peried)  and
 Rabi  (AugustJanuary  period).  On
 the  basis  of  these  assessments,  and
 after  deducting  the  sunrlies  to  be  made
 by  domesti>  manufactirers,  this  Minis-
 try  makes  allotment  of  fertilisers  from
 the  Central  Fertiliser  Pool  to  each  State
 on  a  quarterly  (3  months)  basis,  Allot-
 ments  are  not  made  monthwise

 Keeping  the  above  in  view  the
 reoulred  information  pertaining  tn  re-
 quirements  assessed  and  allotments
 made  in  respect  of  West  Bengal.  Uttar
 Pradesh  and  Orissa  for  the  period
 February.  973  to  Januery,  १974  is
 given  in  the  Statement  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No.  LT-6036/73].

 Maternity  Hospltals  in  Delhi

 ‘5091.  SHRI  NAWAL  KTSHORE
 SINHA:  Will  the  Min‘ster  of  HEALTH
 AND  FAMILY  PLANNING  be  vleased
 to  state:

 (a)  the  number  and  names  of  Mater-
 nity  Hospitals  in  De:hi  and  the  num-
 ber  of  beds  in  each  Hospital;

 (b)  whether  the  intake  of  patients/
 delivery  cases  is  much  more  than  the
 number  of  beds  and  generally  the
 patients  are  compelled  to  rest  on  the
 floor;
 2796  L698.

 (c)  the  steps  taken  to  increase  the
 number  of  beds  in  these  hospitals  to
 ensure  that  no  patient  is  asked  to  lie
 down  On  floor;  and

 (d)  whether  there  is  any  proposal  to
 cpen  some  more  new  naternity  hospl-
 tals  in  Delhi  and  if  so,  the  particulsre
 thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALIH  AND  FAMI-
 LY  PLANNING  (SHRI  A.  K.  KISKU):
 (a)  According  to  the  information
 available  in  this  Ministry.  the  number
 of  Maternity  Hospitals  and  Hospitals
 having  Maternity  beds  in  Delhi  as  on
 ist  January.  1973,  is  26.  A  statement
 indicating  the  names  with  the  number
 of  maternity  beds  in  evch  hospital  is
 laid  cn  the  Table  of  the  House.  {Placed
 in  Library.  See  No.  LT-6037/73).

 (b)  to  (d).  The  information  is  being
 collected.

 Distribution  of  Sugar  and  Edible  Oj)
 in  Dadra  and  Nagar  Haveli

 5092.  SHRI  R,  R.  PATEL:
 7 ae

 SHRI  D.  P.  JADEJA:

 Will  the  Minister  of  AGRICULTURE
 ve  pleased  to  state:

 (a)  what  is  the  criteria  adopted  for
 he  distribution  of  Sugar  ane  edible

 oil  in  Dara  ang  Nagar  Haveli;

 (b)  the  quantity  of  sugar  fixed  per
 unit  per  month  in  Dadra  and  Nagar
 Haveli;

 (c)  whether  this  supply  is  less  than
 “he  supplies  made  in  oiner  Union  Terri.

 ries;  and

 (d)  if  so,  the  reasons  therefor  and
 ehether  Government  will  consider  to
 bring  it  at  par  with  other  Union  Terri-
 tory?

 THE  MINISTFR  OF  STATE  IN  THE
 wINISTRY  OF  AGRICULTURE
 (PROF.  SHER  SINGH):  (a)  to  (ec).
 There  ig  no  control  on  distribution  of

 ८  a  |
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 edible  oils  or  vanaspati.  The  vanas-
 pati  industry  had  nowever  agreed  dur-
 ing  the  period  of  scarcity,  a  few
 months  ago,  to  meet  the  requirements
 of  all  States/Union  Territories  for  cur-
 rent  production  pro-rata  to  the  sup-
 pHes  made  to  them  in  the  last  year.

 According  to  the  last  information
 available  levy  sugar  is  distributed  in
 Dadra  and  Nagar  Havali  at  a  uniform
 rate  of  l  Kg.  per  unit  per  month  and  it
 is  not  less  than  the  rate  prevalent  in
 other  Union  Territories.

 (d)  Does  not  arise.

 Opening  of  Fair  Price  Shops  in  Dadra
 and  Nagar  Haveli

 5093.  SHRI  प्र.  R.  PATEL:  Will  the
 Minister  of  AGRICULTURE  be  pleas-
 ed  to  state:

 (a)  whether  fodstuff  is  being
 by  the  fair  price
 India;

 sold
 shops  throughout

 (b)  if  so,  the  reason  why  it  is  not
 sold  in  Dadra  and  Nagar  Haveli
 through  fair  price  shops;

 (c)  whether  Government  will  con-
 sider  to  open  fair  price  shops  in  that
 territory;  and

 (d)  if  so,  when  the  matter  will  be
 finalised?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  to  (d).
 Distribution  of  foodgrains  through  fair
 Price  shops  within  th2  State/Union
 Territory  is  the  responsibility  of  the
 State  Government/Union  Territory
 Administration.  There  are  a_  little
 over  2  lakh  fair  price/raticn  shops  dis-
 tributing  rice,  wheat,  wheat  products
 coarse  grains,  levy  sugar  etc.,  al]  over
 the  country.  Dadra  and  Nagar  Haveli
 Administration  has  repuctej  that  there
 are  38  fait  price  shops  functioning  in
 the  Territory.
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 Cooperative  Societies  ano  Cooperative
 Rice  Mills  in  Dadra  and  Nagar  Haveli

 5094.  SHRI  R.  R.  PATEL:
 SHRI  D.  P.  JADELA:

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  Co  operation  Activities
 were  being  encouraged  all  cver  India;

 (b)  ig  so,  why  in  Dadra  and  Nagar
 Heveli  such  activities  are  thrown  3
 side  by  the  local  authorities;

 (c)  whether  several  demands  for
 establishing  a  cooperative  rice  mill  in
 Dadra  and  Nagar  Haveli  has  been
 made;  and

 (d)  if  so,  whether  Government  pro-
 pose  to  direct  the  Director  of  Dadra
 and  Nagar  Haveli  to  take  necessary
 action  for  establishing  Cooperatives
 units  in  the  territory?

 THE  MINISTER  Of  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P,  SHINDE):  (a)  Yes,
 Sir.

 (0)  It  is  not  a  fact.

 (०)  No  proposal  for  establishing  a
 rice  mill  in  Dadra  and  Nagar  Haveli
 has  been  receiveq  by  the  Department
 or  the  National  To  p2:ative  Develop-
 ment  Corporation.

 (d)  There  is  no  such  proposal.

 Threat  to  Rabi  Crop  in  Punjab  due  to
 Lack  of  Fertiliser

 5095.  SHRI  RAGHUNANDAN  LAL
 BHATIA:  Will  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state:

 (a)  whether  Chief  Minister  of  Punjab
 had  brought  to  the  n»ot.ce  of  the  Union
 Government  on  the  i5th  November,
 973  the  threat  to  Rabi  crop  in  Punjab
 for  lack  of  fertilisers;  and

 (b)  if  so,  the  action  taken  in  this  re-
 gard?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 30

 jAHEB  P.  SHINDE):  (a)  Yes, ir.

 (b)  As  in  previous  years  auring this  season  also,  the  Punjab  State  has
 been  given  substantial  weightage  in
 the  supply  of  fertiliser  from  the  Cen- tral  Fertiliser  Pool.  Despite  this,  it has  not  been  possible  to  meet  the  re-
 quirements  of  Punjab,  in  full  during this  season  because  of  the  extremely
 difficult  position  of  availability  both
 from  domestic  und  imported  sources.
 However,  the  overall  position  of  sup-
 Plies  from  Pool  and  non-pool  sources
 to  Punjab  has  been  better  than  in  cuse
 of  all  other  major  States  in  the  country.
 Roughly  75  per  cent  of  the  require- ments  of  Punjab  State  have  so  far
 been  met.

 Blood  test  can  diagnose  colon  cancer

 5096.  SHRI  RAGHUNANDAN  LAL
 BHATIA:  Will  the  Minister  of
 HEALTH  AND  FAMILY  PLANNING
 be  pleased  to  state:

 (a)  whether  according  to  Scientists
 at  Harvard  Medical  Schcol  Unit  of
 Boston  City  Hospital  ‘Blood  test’  can
 diagnose  colon  cancer;

 (b)  if  so  whether  Government  have
 initiated  any  action  in  this  regard;  and

 (c)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A.  K.  KISKU):
 (a)  to  (c).  Though  the  Government  is
 aware  of  Press  Reports  regarding
 ‘blood  test’  diagnosing  colon  cancer
 initiated  at  the  Harvard  Medical
 School  by  Dr.  Davi  Bull  and  his  assis-
 tant,  Dr.  Richard  Helms,  yet  in  the
 absence  of  details,  like  the  number  of
 cases  detected.  the  evidence  of  false
 negative  and  false  positive  diagnose
 and  the  comparison  of  this  blood  test
 in  diagnosis  with  other  known  tests.  it
 fs  not  possible  to  establish  the  validity
 of  this  test  at  the  present  stage.

 Acquisition  of  Nataraja  idols  from
 America

 5097.  SHRI  JAGANNATH  MISHRA:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  Government  has  taken
 up  with  the  American  Government  the
 question  of  acquisition  of  Nataraja
 idols  stolen  from  India;  and

 (b)  if  so,  the  reaction  of  the  American
 Government?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF,  S.  NURUL  HASAN):  (a)  Yes,
 Sir.

 (b)  The  matter  is  under  considera-
 ticn  of  the  Government  as  well  as
 other  authorities  in  the  United  States.

 Sports  among  school-going  children
 5098.  SHRI  JAGANNATH  MISHRA:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  the  Prime  Minister  has
 stressed  on  training  in  sports  at  early
 age,  while  inaugurating  a  children’s
 sports  stadium  recently  in  Delhi;  and

 (b)  if  so,  what  steps  have  been  taken
 by  Government  to  encourage  sports
 among  the  school-going  children?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND  SO-
 CIAL  WELFARE  AND  IN  THE  DE-
 PARTMENT  OF  CULTURE  (SHRI
 ARVIND  NETAM);  (a)  Yes,  Sir.

 (b)  The  matter  concerns  the  State
 Governments.  However,  during  1970-
 प]  the  Government  of  India  introduced
 a  scheme  for  award  of  600  sports
 talent  scholarships  annually  to  school
 children  who  excel  in  sports  and
 games.  The  schemes  is  to  be  continued
 during  the  5th  Plan  increasing  the
 number  of  scholarships  to  200  per
 annum.
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 Proposal  to  upgrade  Pali  Institute  at
 Na‘anda

 5099.  SHRI  JAGANNATH  MISHRA:
 Will  the  Minister  of  EDUCATION
 SOCIAL  WELFARE  AND  CULTURF
 be  pleased  to  state:

 (a)  whether  there  ig  any  proposal  to
 upgrade  the  Pali  Institute  of  Nalanda:
 and

 (b)  if  so,  the
 thereof?

 salient  features

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV):  (a)  and  (b).  A  pro-
 posal  for  integrating  the  Nav  Nalanda
 Mahavihara  with  the  Hiuern  Tsang
 Memorial  Hall  and  consequent  im-
 provement  of  the  facilities  for  higher
 studies  is  under  consideration  as  a
 part  of  the  Ministry’s  Fifth  Plan
 schemes.  The  details  will  be  worked
 out  after  the  Plan  has  been  finalized.

 Misuse  of  the  premises  for  com-
 mercial  purposes  in  a_  resndential
 building  in  Vasant  Vihar,  New  Delhi

 5100.  SHRI  P.  A.  SAMINATHAN:
 Will  the  Minister  of  WORKS.  AND
 HOUSING  be  pleased  to  refer  to  the
 revly  given  to  part  (c)  of  Unstarred
 Question  No.  8540  on  the  30th  April.
 973  regarding  Modern  Bazar  in  a
 residential  Building  in  Vasant  Vihar.
 New  Delhi  and  state:

 (a)  whether  the  tenant  has  been
 prosecuted  and  fined;  and

 (b)  if  so,  what  further  steps  are
 being  taken  to  stcp  the  misuse  of  the
 premises  for  commercial  purposes?

 द ४८६:  MINISTER  OF  STATE  IN  THE
 PFPARTMENT  OF  PARTTAMENT-
 ARY  AFFATRS  AND  TN  THR  MINTS.
 TRY  OF  WORKS  AND  HOUSING
 (SHRI  OM  MEHTA):  (a)  Yes,  Stir.
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 (b)  The  sub-lease  of  the  premises
 has  been  cancelled  and  eviction  order
 has  been  passed  against  the  tenants
 under  the  Public  Premises  (Eviction
 of  Unauthorised  Occupants)  Act
 97]  on  27-11-1973.
 Termination  of  Sub-lease  of  plot  in

 Vasant  Vihar,  New  Delhi
 50l.  SHRI  P.  A.  SAMINATHAN:

 Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state:

 (a)  whether  sub-lease  of  certain
 plots  in  Vasant  Vihar,  New  Nelhi  has
 been  terminated  by  the  Delhi  Develop-
 ment  Authority,  for  misusing  the  pre
 mises  for  commercial  purposes:

 (b)  if  so  whether  any  dam~ges  have
 been  recovered  from  the  tenants  for
 unauthorised  possession  of  the  pre-
 mises;  and

 (c)  if  no  damages  have  been  re-
 covered  so  far,  the  reasons  therefcr?

 THE  MINISTER  OF  STATE  IN
 THE  DEPARTMENT  OF  PARLJIA-
 MENTARY  AFFAIRS  AND  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  OM  MEHTA):  (a)  Yes,
 Sir,  in  7  cases.

 (b)  No,  Sir.

 (c)  d)  In  two  cases,  action  under
 the  Public  Premises  (Eviction  of  Un-
 authorised  Occupants)  Act,  97l  is  be
 ing  taken;

 dil)  In  two  other  cases  the  ex-sub-
 lessees  have  obtained  stay  orders  from
 the  Court  against  the  termination  of
 the  sub-leases:

 (iii)  In  another  case,  permission  for
 using  the  premises  for  ncn-residential
 purposes  for  one  year  has  been  eran-
 ted  subject  to  payment  of  composition
 fee;

 (iv)  In  another  case,  comvosition  fee
 for  permitting  the  use  of  the  nremises
 for  non-residential  purposes  has  been
 demanded  from  the  ex-sub-lessee;  and

 (v)  In  the  last  case,  the  sub-lease
 has  been  resorted  to  the  ex-sub-lessee
 on  stoppage  of  misuse.
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 Taxi  Strike  during  November,  973

 5102,  SHRI  ्,  M.  MADHUKAR:
 न  SHRI  8,  रजि  BHAURA:

 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleaseg  to  state.

 (a)  whether  there  was  a  Nation-
 wide  taxi  strike  on  the  30th  Novem-
 ber,  ‘1973;  and

 (b)  if  so  the  reaction  of  Govern-
 inent  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  M.  B.  RANA):
 (a)  There  was  no  general  strike  by
 taxi  operators  in  all  the  States  and
 Union  Territories  on  the  30th  Novem-
 ber,  1973,  though  some  taxi  operators
 in  a  few  States  did  resort  to  a  strike
 on  that  day.

 (b)  Representations  have  been  =  re-
 ceived  by  Government  from  taxi
 operators  from  various  parts  of  the
 country  expressing  dis-satisfaction
 over  tne  steep  increase  in  the  price
 of  petrol  and  requesting  for  supply  o!
 patrol  at  concessional  rates  to  tnem.

 Simultaneously  with  the  announi¢-
 ment  of  the  increase  in  the  price  of
 Petrol,  the  State  Governments  and
 Union  Administrations  were  requested
 to  consider  revision  in  the  taxi  fares.
 so  that  the  operatcrs  were  not  put  to
 any  loss.  Consequently,  fares  have
 already  been  suitably  revised  by  the
 State  Governments  and  Union  Admi-
 nistrations.  The  Indian  Oil  Corpora-
 tion  has  a  scheme  of  allowing  consu-
 mer  pumps  to  taxi  cooperatives  for
 their  exclusive  use;  lifting  of  petrol
 through  these  pumps  would  result  in
 a  saving  of  4  paise  per  litre.  Besides.
 there  would  also  he  assured  availabi-
 lity  of  supplies.

 Supply  of  petrol  at  a  concessional
 rate  to  any  class  of  consumers  would

 involve  serious  difficulties  and  admint-
 strative  problems  and  would  also  not
 be  in  line  with  Government’s  objective
 of  reducing  consumption  of  motor
 spirit.

 Detention  of  business  by  stadents

 5103,  SHRI  K.  M.  MADHUKAR:
 SHRI  RAMAVATAR

 SHAS!IRI:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTUKE
 be  pleased  to  stae:

 (a)  whether  Government’s  attention
 has  been  drawn  to  the  clashes  betw.en
 D.T.C.  staff  and  students  in  Delhi  dur-
 ing  November,  1973;  and

 (b)  if  so,  what  are  the  immediate
 steps  taken  to  solve  the  problem?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION,  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV):  (a)  and  (do).  Accord--
 ing  to  tne  information  furnisaed  by
 the  Delhi  Transport  Corporation,  there
 was  no  clash  between  the  students  ani
 the  Delhi  Transport  Corporation  stat
 during  Novemper,  1973.  However.
 there  were  a  few  cases  of  hold-ups  and
 hijacking  of  buses  py  the  students  cur-
 ing  that  month.  An  Apex  Commi.tec
 consisting  of  Additional  District  Magis-
 trate  (North),  Dean,  Students’  Welfare.
 Assistant  General  Manager  (T),  Delhi
 Transport  Corporation  and  the  Presi-
 dent,  Delhi  University  Students’  Union,
 is  functioning  in  the  University.  This
 Committee  is  charged  with  the  respon-
 sibility  of  looking  into  day-to-day
 Delhi  Transport  Corporation  problems
 concerning  students.  In  addition  to
 this,  the  University  has  Zonal  Trans-
 port  Committec  where  students,  tea-
 chers  and  Delhi  Transport  Corporation
 officials  meet  to  assess  the  transport
 needs  of  students.
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 विदेश  भेजने  के  लिप.  खिलाड़ियों  का
 चयन  करने  हेतु  चयन  समिति  का  गठन

 5104.  श्री  औंकार  लाल  बैरवा  :  कपा

 शिक्षा,  कल्याण  और  संस्कृति

 मंत्री  मह  बताने  की  कतरा  करेंगे  कि  :
 समाज

 (क)  क्‍या  विदेश  भेजे  जाने  वाले  खिलाड़ियों

 का  चयन  करने  हेतु  एक  चयन  समिति

 गठित  करने  का  निर्णय  किया  गया  है  ;

 _(ख)  क्या  सरकार  ने  विदेश  जाने

 वाले  खिलाडियों  के  सम्बन्ध  में  चालू  वित्तीय

 वर्ष  के  बजट  में  कुछ  कमी  की  है  ;  शौर

 (ग)  यदि  हां,  तो  इसके  क्‍या  करण  हैं?
 और  किसी  कमी  को  गई  हूं  ?

 शिक्षा  कौर  समाज  कल्याण  मंत्रालय  त्या

 संस्कृति  विभाग  में  उपभो  (श्री  भ्ररविन्द

 नेता)

 (क)  अंतराष्ट्रीय  प्रतियोगिता  में

 भाग  लेने  के  लिए  टीमों  का  चयन  सम्बंधित

 राष्ट्रीय  खेल  संघों/संस्थाओं  द्वारा  किया  जाता

 है  ।  तथापि,  टीमों  के  समुचित  प्रशिक्षण  और

 चयन  के  लिए  अखिल  भारतीय  खेल  परिषद्‌
 ने  कुछ  मार्गदर्शी  रूप  रेखायें  सुझाई  हैं  और

 उन्हे  राष्ट्रीय  खेल  संघों/संस्थाओं  के  मार्गदर्शन

 के  लिए  उनके  पास  भेज  दिया  गया  है

 (a)  और  (ग)  घन  की  अत्यंत

 कमी  के  कारण,  राष्ट्रीय  खेल  संघों/संस्थाओं
 को  अपनी  टीमें  बाहर  भेजने  पर  होने  वाले

 ब्यय  को  पूरा  करने  के  लिए  दिए  जाने  वाले

 अनुदानों  को  973-74  वित्तीय  वर्ष  के  शेष
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 भाग  के  लिए  रोक  दिया  गया  है।  तथापि,
 ग्र ति रिक्त  धनराशि  उपलब्ध  होने  पर  स्थिति
 पर  फिर  से  विचार  किया  जायेगा  t

 मध्य  प्रदेश  मैंने  प्रशिक्षण  केन्द्रों  को  ₹  पना
 के  लिए  केन्द्रीय  सहायता

 5105.  श्री  गंगा  चरण  अवीक्षित  :  क्‍या
 स्वास्थ्य  और  परिवार  नियोजन  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  मध्य  प्रदेश  सरकार  ने

 राज्य  के  विभिन्न  क्षेत्रों  मे ंकुछ  ग्रसित  नर्स
 प्रशिक्षण  केन्दों  की  स्थापना  के  लिए  सरकार
 से  विशेष  सहायता  दिये  जाने  का  अनुरोध
 किया  है  ;  और

 =

 (ख)  यदि  हां,  तो  इसका  क्या  परिणाम

 निकला  ?

 स्वास्थ्य  श्लोक  परिवार  नियोजन  मंत्रालय
 में  उपमंत्री  धी  ए०  के०  किस्कू  )  :

 (क)  जी  नहीं  ।

 (@)  यह  प्रश्न  नहीं  उठता  ।

 Sale  of  HMT-Zetor  2511,  Harsha-T-25
 and  Leyland  Deutz,  Tractors  in  1972-73,

 5106.  SHRI  R.  V.  BADE:  Will  the
 Minister  of  AGRICULTURE  be  pleas-
 eq  to  state:

 (a)  the  total  number  of  HMT-Zetor
 25l,  Harsha  7-25  and  Leyland  Deutz,
 tractors  and  their  models  sold  all  over
 India  during  the  year  1972-73;
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 (b)  their  sales  figures  for  the  States
 of  Uttar  Pradesh,  Puniab,  Haryana,
 Rajasthan,  Jammu  and  Kashmir,
 Himachal  Pradesh  and  Union  Terri-
 tory  of  Delhi,  separately  for  the  same
 period;  and

 (c)  the  number  of  trattors  remain-
 ing  unsold  in  each  case  with  the  res-

 pective  manufacturers  as  on  Ist  July, 1973?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  The
 total  number  of  HMT  Zetor-25I,
 Harsha  T-25,  Leyland  ang  Deutz  trace
 tors  sold  all  over  India  during  1972-
 73  is  as  under:—

 (i)  HMT  ‘Zetor-asi1

 (ii)  Harsha  T-25

 (iii)  Leyland  Nuffield-354.

 (iv)  Deutz  D-4006  |  .

 3754  nos.

 824Ynos.

 26  nos.

 396  nos.

 (b)  The  sales  figures  of  these  trac-
 tors  for  the  States  of  Uttar  Pradesh,

 and  Kashmir,  Himachal  Pradesh  and
 Delhi  Union  Territory  are  as  given

 Punjab,  Haryana,  Rajasthan,  Jammu  below:—

 Leto  By  Tas;  “Names  Dqo06 754

 mR  Uttar  Pradesh  3240  445  33  6

 2.  Punjab  895  ‘I5t  3

 3.  Haryana  745  725  I

 4  Rajasthan  349  29  4  4

 5.  Jammu  &  Kashmir  35  a

 6.  Himachal  Pradesh

 ११  ar  8  I 7.  Delhi  U.  T.
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 (९)  The  number  of  these
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 tractors  973  is  as  follows:  —
 Suggestion  made  by  Finance  Minister

 my  Mjs.  Hindustan  Machine  Tools  Ltd.  (HMT  /Zetor-ag11)  32  nos.
 rs  M/s.  Harsha  Tractors  Ltd.  (Harsha  T-25)  I  no.
 3-  M/s.  Auto  Trac.ors  Lid.  (Leyland)  743  nos,
 4  M/s.  Kirloskar  Tractors  Ltd.  (DEUTZ)  55  Nos.

 Suggestion  made  by  Finance  Minister
 in  regard  to  Formulation  of  a  Crop
 and  Cattle  imsurance  Scheme  on  a

 National  scale

 5107.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  AGRICULTURE  ४९
 pleased  to  state:

 (a)  whether  the  Cattle  Insurance
 Scheme  on  a  national  scale  will  stabi-
 lise  the  incomes  cf  the  small  and  mar-
 ginal  farmers;  and

 (b)  if  so,  whether  premium  rate
 fixation  will  have  twin  principles  of
 capacity  to  pay  and  the  extent  of  the
 risk  covered?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 fa)  and  (०),  There  is  no  proposal  tu
 introduce  Cattle  Insurance  Scheme  on
 a  national  scale  or  any  special  scheme
 for  the  benefit  of  small  and  marginal
 farmers  on  a  national  scale.  Hcwever
 in  the  SFDA/MFAL  project  areas,  the
 Agencies  have  been  advised  to  set  up
 a  cattle  mortality  fund  to  benefit  the
 identifieq  beneficiaries.

 CORRECTION  OF  ANSWER  TO  UN-
 STARRED  QUESTION  NO.  8540(c)
 DT.  304-1973,  REGARDING  “MODERN
 BAZAR’  IN  A  RESIDENTIAL  BUILD-

 ING  IN  VASANT  VIHAR,
 NEW  DELHI

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  IN  THE  MINIS-
 TRY  OF  WORKS  AND  HOUSING
 (SHRI  OM  MEHTA):  I  refer  to  the
 reply  given  to  part  (c)  of  the  Un-
 starred  Question  No.  8540  dated  30-4-

 4973  in  regard  to  the  action  taken  by
 the  Delhi  Development  Authority
 about  the  misuse  of  a  building,  and  ]
 regret  to  state  that  a  factual  error
 had  crept  therein.

 2.  In  answer  to  Part  (c)  of  the
 Question  I  had  stated  that  the  tenant
 and  the  landlord  haq  been  prosecuted
 by  the  Delhi  Development  Authority
 under  the  Delhi  Development  Act.  On
 a  verification  I  now  find  that  only
 notice  had  been  issued  to  the  landlord
 and  that  prosecution  proceedings  had
 not  been  commenced  before  the  court
 as  such.  The  Delhi  Development
 Autkority  had  furnished  the  earlier
 information  under  the  impression  that
 the  prosecution  proceedings  had  been
 set  in  motion  with  the  issue  of  notice
 to  the  landlorg  and  this  is  how  a  mis-
 take  had  occurred.  The  correct  posi-
 tion  is  that  the  tenant  had  been  prose-
 cuted  by  the  Delhi  Development
 Authority  under  the  Delhi  Develop-
 ment  Act  and  that  notice  had  been
 issued  against  the  landlord.

 3.  I  may  also  avail  myself  of  this
 opportunity  to  state  that  the  order
 cancelling  the  sub-lease  of  the  plot  to
 the  landlord  was  sent  on  270  April,
 1973.

 4.  The  delay  in  correcting  the
 answer  to  part  (c)  of  the  Question
 referred  to  is  also  regretted,
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 RE:  ADJOURNMENT  MOTION  ON
 STRIKE  BY  LOCO  RUNNING  STAFF

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour):  I  have  given  an  adjourn-
 ment  motion  on  the  strike  by  the  loco
 running  staff.  The  airlines  are  para-
 lysed,  The  railways  are  paralysed.
 The  country  has  no  form  of  transport.
 Their  earlier  commitments  have  not
 been  honoured  by  the  railway  autho-
 rities.  That  is  why  the  locomen  have
 been  compelled  to  go  on  strike.  Their
 demands  are  very  legitimate.

 अध्यक्ष  महोदय  :  यह  तो  पहले  हाउस
 में  डिस्कस  हुआ  है  ।

 शनी  झील  बिहारी  बाजपेयी  (ग्वालियर  ye
 हमारे  एड जने मेंट  मोशन  को  आप  देखे  ।

 पाल मेंट  में  मिनिस्टर  ने  जो  ग्रा श्वा सन  दिया

 था  उसको  अमल  में  नहीं  लाये  हैं।  यह  बड़ा
 गम्भीर  मामला  है  कि  पार्लीमैंट  में  दिये  गए
 आश्वासन  को  अमल  में  न  लाया  जाये  |

 झब् यक  महोदय  :  पहले  ग्रुप  मेरी  बात

 सुनिये  ।

 ष्  पटल  बिहारी  वाजपेयी  8  प्राय  हमारी
 भी  तो  सुन  लिजिये।  रेल्यातायात  रात-  व्यस्त

 हो  गया  है  ग्रोवर  यहां  खबरे  श्री  रही  हैं  कि

 रेलें  चल  रही  हैं  |  यह्‌  गलत  खबरें है  मैं  स्वयं
 शनिवार  को  दिल्ली  रेलवे  सटे  शन  पर  गया  था,
 6  घंटे  बेड़ा  रहा  लेकिन  रेल  गाडी  नहीं  चली  ।

 दूसरी  ओर  ये  रेडियों  से  प्रचार  कर  <हे  हैं  कि

 सभी  रेलें  चल  रही  हैं  at

 झायँ  अर हो दय  :  मैं  श्राप  लोगों  को  एक
 एक  मिनट  वैसे  मो  दे  सकता  हूं  बगैर  'एमजे  मेंट
 मोशन  के  लेकिन  मुझे  यह  बितायें  कि  किसी
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 स्टेटमेंट  पर  यहां  पर  बहस  हुई  और  मिनिस्टर

 ने  झ्राश्व|सतन  पूरा  नहीं  किया  तो  उस  पर  एडज़ मं-
 में  मोशन  कैप  बनेगा  ?  ऐसा  कुछ  बनाइये
 जो  आगे  भी  चलता  रहे  1

 श्री  अटल  बिहारी  वाजपेयी  :  श्राप  मेरे

 मोशन  को  देखे  :

 “To  discuss  the  serious  situation
 arising  out  of  the  failure  of  the  Gov-
 ernment  to  implement  their  assu-
 rances”

 SHRI  JYOTIRMOY  BOSU:  In
 August  an  agreement  was  arrived  at
 Detween  the  Railway  Ministry  and  the
 loco  running  staff.  Their  demands
 were  legitimate  ४०१  Government  had
 accepted  them.  The  Government  had
 given  a  categorical  assurance.  On  that
 basis,  they  went  back  to  work.  Bet-
 ween  August  and  December,  the  Gov-
 ernment  have  not  fulfilled  their
 demands  and  that  is  why  they  have
 been  forced  to  Q&o  on  strike.  That
 means  complete  paralysis  of  the  rail-
 Way  system  in  the  Northern  Railway.
 Yesterday  you  told  me,  Sir,  that  your
 train  came  hours  late,  Airlines  are
 paralysed.  Railways  are  paralysed.
 What  is  happening  to  the  country?  If
 this  is  not  failure  of  the  Government,
 what  else  is  it?  You  should  admit
 this  adjournment  motion  because  you
 would  not  get  a  more  fit  case  than  this
 to  censure  the  Government.

 MR.  SPEAKER:  I  cannot  agree  to
 an  adjournment  motion.  If  the  Gov-
 ernment  have  not  implemented  an
 assurance,  it  can  be  discussed  in
 another  form.

 att  पटल  बिहारी  वाजपेयी  :  ग्रुप  प्रिवी-

 सेन्य  मोशन  एडमिट  कर  लीजिए  ।

 झष्यक्ष  महोदय :  ग्रुप  प्रिविलिज  मोशन

 भी  जबरदस्ती  कैसे  बनायेंगे  ?



 व.  ‘Re.  Adj.  Mot.

 SHRI  SAMAR  MUKHERJEE  (How-
 fah):  The  tragedy  is.....

 MR.  SPEAKER:  I  have  not  accepted
 the  adjournment  motion  which  he  has
 given,

 SHRI  JYOTIRMOY  BOSU:  You  may
 read  it  out.

 >  MR.  §PEAKER:  I  am  giving  one
 minute  each  because  tomorrow  there
 will  be  no  Calling  Attention.

 SHRI  S.  M.  BANERJEE  (Kanpur):
 It  is  a  very  serious  situation.  Let  the
 Minister  make  a  statement.

 SHRI  SAMAR  MUKHERJEE:  A
 statement  will  not  satisfy  us.  Already
 the  train  services  are  dislocated.  The
 All  India  Loco  running  Staff  Associa-
 tion  President  has  given  an  ultimatum
 of  48  hours  after  which  they  will  go
 on  strike  if  the  assurances  are  not
 implemented.  I  have  repeatedly  re
 quested  the  Minister  to  see  that  the
 agreements  are  implemented.  Only
 four  or  five  days  age  I  had  talks  with
 him.  He  has  made  a  statement  in  the
 Rajya  Sabha  and  also  outside  that  all
 the  agreements  are  being  implemented
 in  both  letter  and  spirit.  This  is  mis-
 guiding  the  whole  country  because  it
 is  absolutely  untrue.  That  is  why  this
 crisis  is  being  precipitated.  If  you
 want  to  avoid  further  accentuation  of
 the  crisis,  discussion  is  absolutely
 essential  and  the  Government  must
 mend  its  ways.  So,  I  want  you  to
 allow  a  full  level  discussion  tomorrow.

 श्री  अटल  बिहारी  बाजपेयी  :  ग्रध्यक्ष  जी,
 सरकार  का  यह  दावा  गलत  है  कि  ड्रेस  चल

 रहीं  हैं।  मगर  थोडी  लेट  चन  रही  हैं  t
 मैं  स्वयं  भुग्त  भोगी  हूं,  मैं  ने  रेडियों  पर  सुना
 बिट्रेन  गई  हैं,  उस  ट्रेंड  स ेजाने  वाला  था  लेकिन

 स्टेशन  पर  मूझे  बताया  गया  कि  ट्रेन  नहीं
 जायेगी  शौर  मैं  वापस  शा  गया।
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 att  विक्रम  महाजन  (कांगड़ा)  :  बाजपेयी
 जी  ,  आप  तो  बेल  गाडी से  भी  «थू  सकते  हैं।
 (व्यवधान  )

 श्री  दल  बिहारी  वाजपेयी  :  बैलगाड़ी
 न  सही,  बुद्धि  से  जा  सकता  हूं  ।

 श्री  एस०  झा रं  दामानी  (शोलापुर)  :
 वा जेबी  जी,  रेलें  नहीं  चल  रही  हैं  ,  आपको
 कष्ट  हो  रहा  है  तो  यह  किसकी  कृपा  का
 फल  है  ?

 थनी  झील  बिहारी  बाजपेयी  :में  जवाब
 देता  हूं  ।  हमारे  देश  में  कर्ता,  धर्ता,  संहिता,
 जो  कुछ  हैं  सब  आप  ही  हैं,  जब  भ्रच्छे  कामों  का
 श्रेय  कप  लेते  हैं  तो  बुरे  बातों  का  दोष  कौन
 लेगा  !

 अध्यक्ष  जी,  लोको  कर्मचारियों  ने  यह
 आरोप  लगाया  है  कि उनके  साथ  जो  समझौता

 हुआ  था  उसका  पालन  नहीं  किया  गया  है  ।

 यह  बडा  गम्भीर  आरोप  है  और  मैं  चाहूंगा
 रेल  मंत्री  इस  बारे  में  सदन  को  विश्वास  में  लें  ।
 उन  का  कहना  है  कि  समझौते  के  बाद  :

 “Fresh  removal,  reversions  ‘sus-
 pension,  penal  transfers,  charge-

 sheets,  pay  cuts.  surrendering  of
 promotion  and  delay  in  promotions
 were  ordered  and  all  the  past  cases
 were  kept  as  a  package  deal.  Even
 the  holiday  payment  for  the  5th  of
 August  973  was  not  paid  to  70  em:
 ployees  of  Ajmer.”

 अभी  तो  यह  मामला  नान  रेलवे  तक  ही  सीमित

 है  लेकिन  लोको  कर्मचारियों  के  अखिल  भारतीय
 संघ  के  सभाषिति  ने  कहा  हू  कि,  सारे  देश  में

 बह  शामला  और  फैल  कसकता  2  कौर
 बाप  जानते  हैं  उस#_  रेल  व्यवस्था  अस्त-
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 व्यस्त  होगी  ,  यात्रियों  को  कष्ट  होगा  और

 सरकार  को  आर्थिक  क्षति  होगी  ।  हम  चाहते

 हैं  यह  मामला  जल्दी  से  जल्दी  हल  हो  लेकिन

 अगर  रेल  कर्मचारियों  को  यह्‌  संदेह  पैदा  हो
 गया  है  कि  रेल  मंत्री  अपने  आश्वासनों  का

 पालन  करना  नहीं  चाहते  तो  हमारे  लिए
 रेल  कर्मचारियों  को  कोई  भी  सलाह  देना

 मुशिकल  होगा।  (व्यवधान)

 अ्रध्यक्ष  जी,  यह  क्‍या  हो  रहा  है  ?

 अध्यक्ष  महोदय  :  आप  यह  क्‍या  करते

 हैं  ?  क्‍यों  रुकावट  पैदा  कर  रहे  हैं  ?

 भी  झील  बिहारो  वाजपेयी  :  जरा  सुनिए,
 स्पीकर  साहब  क्या  कह  रहे  हैं

 अध्यक्ष  महोबय  :  जब  तहरीम  चारी  कं  चारी
 की  बात  करता  है  उसे  कभी  डांट  नहीं  पड़ती  t

 मैं  भी  नहीं  डांट  सकता  ।

 श्री  झट सल  बिहारी  बाजपेयी  :  मेरा  कहना
 कि  आप  हमारा  एडजनंमेंट  मोशन  मंजूर
 कीजिए  ।  आश्वासनों  पर  अमल  करने,  की

 सरकार  की  विफलता  के  कारण  रेल  यातायात

 अस्त-वयस्क  हुआ  है।  यह  सरकार  की  निन्दा

 का  मामला  है।  आप  इस  पर  बहस  का  मौका

 दे

 SHRI  5.  M.  BANERJEE;  May  I  make
 a  submission?  An  adjournment  mo-
 tion  has  been  given;  a  Call  Attention
 has  been  given;  notices  under  Rule
 377  have  also  been  given.  This  is  a
 very  serious  situation.  The  hon.
 Minister  claims  that  all  the  assurances
 given  during  August  strike  have,  more
 or  less  been  fulfilled.  Here  is  the
 statement  made  by  the  President  of '

 |
 the  Union.  To  avoid  further  deterio-

 4  Tation  of  the  situation,  it  is  necessary
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 to  have  some  _  discussion,  whether
 you  agree  to  an  adjournment  motion
 or  to  a  full-fledged  discussion.  It  is
 necessary  to  have  some  discussion  be-
 cause  there  seems  to  be  a  difference
 between  what  the  Minister  says  and
 what  the  employees  say.  We  want
 that  the  strike  should  be  called  off.
 How?  The  strike  is  going  to  stay.
 In  Ratlam,  7  persons  have  been  sus-
 pended  and  prosecuted  under  the
 Crimina]  Procedure  Code.  If  this  is
 the  attitude,  if  they  want  a  country-
 wide  strike,  they  will  have  it.  But
 that  is  not  a  solution....

 अध्यक्ष  महोदय  :  आपने  तो  इसको  डिबेट

 बना  दिया  है  यह  डिबेट  थोड़े  ही  है।  ५

 SHRI  8.  M.  BANERJEE:  We  want  8
 peaceful  solution  of  the  problem.  We
 want  the  trains  to  run.

 I  would  request  you  to  kindly  allow
 some  discussion  on  it  today  so  that  let
 the  country  know  who  is  wrong  and
 who  is  right.  Either  the  Minister  has
 been  misguideg  by  the  Railway  Board
 or  they  are  not  implementing  the
 assurances,

 अध्यक्ष  महोदय  :  एडउ:नंमेंट  मोशन  ककी

 इजाजत  नहीं  है,  और  दूसरे  ढंग  &  आप  आ

 जायें,  यह  गलत  बात  है

 SHRI  8.  M.  BANERJEE:  I  want  a
 discussion  under  Rule  193.  This  is  a
 very  serious  matter,  Mr.  P.  C.  La!
 has  taken  an  attitude  that  he  will  nct
 lift  the  lock-oyt  as  if  he  is  all  in  all
 in  the  Indian  Airlines....

 MR.  SPEAKER:  When  you  have
 made  your  submission,  why  don’t  yu.
 sit  down?

 I  listened  to  them  one  minute  each.
 But  they  are  making  regular  speeches.

 SHRI  P.  VENKATASUBBAIAE
 (Nandyal):  Sir  the  Minister  has  sai
 time  and  again  that  the  Loco  staff
 which  has  gone  on  strike  put  forwarc
 certain  demands  and  they  have  been
 fully  met.  You  may  recall  the  man-
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 (Shri  P.  Venkatasubbaiah)
 ner  in  which  the  Lozo  staff,  some  of
 them,  had  indulged  in  subversive  ac‘:-
 vities,  making  the  life  of  passengers
 also  dangerous....(Interruptions)  An
 impression  is  now  being  creat.d
 amongst  the  passengers,  a  large  num-
 ber  of  people,  that  a  few  Loco  staff
 ‘want  to....  (Interruptions)

 MR.  SPEAKER.  Would  you  like  tu
 tun  this  Parliament  in  this  way,  tac?
 you  oaly  have  your  own  say  and  you
 don’t  listen  tu  others?

 att  भ्र टल  विहारी  वाजपेयी  :  इन्होंने
 अ्रध्यक्ष  मद्दोइय,  एड्जॉनमेंट  मोशन  नहीं

 दिया।  क्या  ड्राप  जनरल  चर्चा  अलाऊ  कर

 रहे  हैं?

 अध्यक्ष  महोदय  :  श्राप  की  तरफ  से  जब

 भोग बोलने  लगे  तो  आपने  कहा  कि  जरूर
 इजाजत  दीजिए  ।  और  जब  उधर  से  ;लोग
 बोलने  लग  तो  कहते  हैं  कि  नहीं  दीजिए।  मैंने
 कहा  कि  जिन्होंने  दिया  है  वही  बोलेंगे  ।
 तो  ड्राप  ने  कहा  कि  नहीं  दूसरों  |  को  भी

 खुलेंगे  ।  जब  भ्राथकी  तरफ  से  लोगबोलते  रहे
 तो  बरच्छा  और  जब  दूसरी  तरफ  से  बोलने  का
 रोका  दिया  तो  कहते  हैं  कि  नहीं  अच्छा  ।

 यह  सिस्टम  तो  ऐसा  है  कि  दोनों  तरफ,  की  बातें

 सुत  कर  हो  किलो  नतोजे  पर  पहुचते  हैं।

 थो  झील  विचारो  वावे पी  :  क्या  उन्होंने
 एड जन मेंट  मोशन  दिया  है  ?  अगर  दिया  है
 वो  मुझे  बडी  खुशो  होगी  ।

 भ्रध्यक्ष  भावोदय  :  मैं  यह  पूछना  चाहता
 हैं  कि  आपकों  उस  वक्‍त  पूछना  चाहिए  था
 जब  उधर  से  बोसे  थे  t
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 SHRI  P.  VENKATASUBBAIAH:  Are
 we  Members  cf  Lok  Sabha  to  give  an
 impression  that  intimidation  and  cri-
 minal  acts  of  violence  are  to  be  tolc-
 rated  to  the  detriment  of  the  lives  of
 thousands  of  passengers  in  this
 country?  When  they  give  credence  tc
 the  statement  of  the  President  of  the
 Locomen’s  FeJjeration,  should  they  ह,
 give  due  credence  to  the  statement
 made  by  the  nor  Minister?  If  this
 adjournment  motion  is  allowed,  it
 will  g’'ve  an  impression  in  the  country
 that  the  lives  of  passengers  as  well  as
 the  efficient  working  of  the  railways
 in  supptying  essential]  commodities
 will  be  at  stake.  So,  Sir,  my  request
 to  you  is  that  this  adjournment  mo-
 tion  should  not  be  allowed.  (Inter-
 ruptions).

 क्रि  मधु  लिमये  (बांका)  :  अध्यक्ष

 महोदय,  ध्यान  दिलाने  की  सूचना  हमने  दी  है।
 इस  पर  तीन  प्रश्न  उठते  हैं  जिन  पर  मंत्री  महोदय
 को  खुलासा  करना  चाहिए  |

 l.  लोको मत  की  जो  नियोजित  मांगें  हैं
 क्या  फैडरेशन  के  साथ  इस  के  सम्बन्ध  में  फ  तला

 हुमा है?

 2.  लोको मन  को  जो  आश्वासन  दिये  गये

 हैं  क्या  उन  को  कार्यान्वित  किया  गया  है,  कौर

 3.  क्‍या  इस  असंतोष  के  पीछे  कोई  कटेगरी-

 वाइज  एसोसियेशन  को  मान्यता  देने  का  भी

 सवाल  है  ?

 इन  के  बारे  में  मंत्री  महोदय  को  सदन

 को  विश्वास  में  लेना  चाहिए  ny

 MR.  SPEAKER:  I  think,  the  Minis-
 ter  should  come  out  with  a  statement,
 and  after  that  if  I  consider  that  a
 discussion  is  necessary  I  will  allow  it.

 Now,  papers  to  be  laid  om  the
 Table.
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 PAPERS  LAID  ON  THE  TABLE

 DELHI  MOTOR  VEHICLES
 FOURTH  AMENDMENT)  RULES

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (PROF.  SHER  SINGH):  I  beg  to  lay
 on  the  Table:

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  M.  B.  RANA):

 q)  A  copy  of  the  Sugar  (Price
 Determination  for  1973-74
 Production)  Order,  973 I  beg  to  lay  on  the  Table:

 A  copy  of  the  Delhi  Motor  Vehi-
 cles  (Fourth  Amendment)
 Rules,  973  (Hindi  and  Eng-
 lish  versions)  published  in
 Notification  No.  F.  3(19)/73-
 Tpt.  in  Delhi  Gazette.  dated
 the  22nd  October,  1978,  under
 sub-section  (3)  of  section  33
 of  the  Motor  Vehicles  Act,
 1939.  (Placed  in  Library.
 See.  No.  LT-607/73}.

 Orissa  RIcE  (McVFMENT  CONTROL
 (AMENDMENT)  ORDER  AND  ANNUAL
 REPORT  OF  IcAR  For  970-7I.
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):

 I  beg  to  lay  on  the  Table:

 qd)  A  copy  of  the  Orissa  Rice
 (Movement  Control)  (Amend-
 ment)  Order,  973  (Hindi  and
 English  versions)  published  in
 Notification  No.  G.S.R.  42(E)
 in  Gazette  of  India,  dated  Ihe
 30th  November,  1973,  under
 sub-section  (6)  of  section  3  of
 the  Essential  Commodities
 Act,  955  [Placed  in  Library.
 See  No.  LT-608/73].

 (2)  (i)  A  copy  of  the  Annual  Re-
 port  (Hindi  and  English  ver-
 sions)  of  the  Indian  Council
 of  Agricultural  Research.  New
 Delhi,  for  the  year  1970-71.

 (ii)  A  statement  showing  reasons
 for  delay  in  laying  the  above
 Report.
 [Placed  in  Library.  See  No.
 LT-609/73.]

 Sugar  (Price  Determination  for  1973-
 74  Production)  order  and  Orissa  Noti-
 fication  ete.

 (Hindj  and  English  versions)
 published  in  Notification  No.
 GSR.  509(E)  in  Gazette  of
 India,  dated  the  28th  Novem-
 ber,  1973,  under  sub-section
 (6)  of  section  3  of  the  Essen-
 tial  Commodities  Act,  1955.
 [Placed  in  library.  See  No.
 LT-6020/73.]

 (2)  (i)  A  covv  each  of  the  fol-
 lowing  Orissa  Notifications
 under  sub-section  (3)  of  sec-
 tion  50  of  the  Orissa  Grama
 Panchavat  Act,  1964,  read
 with  clause  (c)  (iv)  of  the
 Proclamation  dated  the  8rd
 March,  7973  issued  by  the
 President  in  relation  to  the
 State  of  Orissa: —

 (a)  S.R.O.  No.  358/73,  published
 in  Orissa  Gazette  dated  the
 23rd  March,  978  making
 certain  amendments  to  the
 Orissa  Grama  Panchavat
 Rules,  9°8,  together  with

 an  explanatory  note.

 (b)  S.R.O.  No.  808/73  publiched
 jn  Orissa  Gazette  dated  the
 28th  Aueust,  973  making
 certain  amendmert  to  the
 Orieen  Cramag  Panchoyat
 Rules,  7988  toeether  with  an
 explanatory  note.

 (ii)  Two  etatemente  (Hindi  and
 Enclicsh  versions)  showing
 reasons  for  delay  In  laying
 the  above  Notifications.

 (iii)  Two  statements  (Hindi  and
 Enelich  versions)  exvlening
 the  ककघटताइ  for  not  laying
 the  कलकता  versione  of  the
 Noti@estions  mentioned  at
 ay  atove.
 ay  above.  [Placed  tn  Hb-
 rary.  See  No.  ET-602l/7  |
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 _  ft  झील  बिहारी  बाजपेयी  (ग्वालियर):
 अध्यक्ष  जी,  माननीय  शेर  सिह  जी  जो  कागज

 सभा  पटल  पर  रथ  रहे  हैं  उसके  बारे  में
 म॑  निवेदन  कर  रहा  हूं  ।

 “(iii)  Twe  statements  (Hindi  and
 English  Versions)  explaining
 the  reasons  for  not  laying  the
 Hindi  versions  of  the  Notifi-
 cations  mentioned  at  (i)
 above.”

 ae  स्टेटमेन्ट  शायद  आप  ने  देखा  नहीं  ।

 इनका  कहना  यह  है  कि  उड़ीसा  के  नियम

 हैं,  कहां  नियम  अंग्रेजी  में  बनते  हैं  इस

 लिए  हम  हिन्दी  में  नहीं  रख  रहे  हैं  ।

 MR.  SPEAKER:  Are  you  talking
 of  item  No.  3?  That  was  not  laid  on
 the  Table  by  Prof.  Sher  Singh  but  by
 Shri  Annasaheb  P.  Shinde...

 aft  weet  बिहारी  वाजपेयी  :  नम्बर  <में

 श्ाइटर्म  नम्बर  3  के  बारे  में  मैं  कह  रहा  हूं  ।

 इनका  कहना  बह  है  कि  हम  यह  हिन्दी  में

 नहीं  रख  सकते  क्‍योंकि  यह  नियम  उडीसा  से

 सम्बन्धित  हैं  7  और  इन्होंने  यह  भी  कहा  है

 कि  हमारे  यहां  कोइ  नियमों  का  अनुवाद  करने  का

 इंतजाम  नहीं  है  ।  भ्रष् यक्ष  महोदय,  येह  बात

 किसी  के  गले  के  नीचे  नहीं  उतर  सकती  ।

 अगर  उड़ीसा  में  नियम  अंग्रेजी  में  छपे

 हैं  तो  उनका  अनुवाद  केन्द्र  में  हिन्दी  में  होना

 चाहिए  ।  ये  नियमसभापटल  पर  रखे  जा  रहे  हैं
 उनका  हिन्दी  में  अ्रनुवाद  झ्रावश्यक  है  रखना

 मंत्री  महोदय  बयान  दे  कर  बच  नहीं  सकते  हैं  |

 बाप  जरा  पढ़िए  इसको  |

 “The  notification  ig  of  local  in-
 terest  in  a  non-Hindi  State  and
 applicable  to  Orissa  State  only.”
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 लेकिन  निशा  सभा  पटल  पर  रखे  जा  रहे  हैं।
 यह  सभा  पटल  लोक  सभा  का  है।  लोक  सभा

 कानून  बना  चुकी  है  कि  अंग्रेजी  और  हिन्दी
 का  समान  रूप  से  व्यवहार  होगा  ।

 MR.  SPEAKER:  If  it  comes  in  the
 regional  language,  his  view  is  that  it
 should  be  the  duty  of  the  Govern-
 ment  to  place  on  the  Table  of  the
 House  copies  translated  in  Hindi  in
 spite  of  the  fact  that  the  original  ver-
 sion  is  in  the  regional  language.

 श्री  अटल  बिहारी  वाजपेयी  :  इस
 रूलिग  के  लिए  आप  का  बहुत  बहुत  घन्यवाद  |

 SHRI  JYOTIRMOY  BOSU_  (Dia-
 mond  Harbour):  May  I  make  a  sub-
 mission  to  you  that  as  far  as  item  No.
 4(l)—reduction  of  excise  on  sugar  in
 the  levy  quantity,—is  concerned,  this
 is  a  very  serious  matter.

 MR.  SPEAKER:  I  have  allowed  him
 on  a  separate  point...

 SHRI  JYOTIRMOY  8080:  You
 please  allow  some  time  to  ask  a  ques-
 tion  on  this.

 MR.  SPEAKER:  This  is  only  about
 the  delay.

 SHRl  JYOTIRMOY  BOSU:  Then
 my  submission  may  be  converted  into
 One  under  Rule  377.

 MR.  SPEAKER:  A  new  convert  is
 often  very  dangerous!

 ANNUAL  REPORTS  OF  INDIAN  INSTSTUTE
 OF  MANAGEMENT  AHMEDABAD

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV):  I  beg  to  lay  on  the
 Table:
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 -@  0)  A  copy  of  the  Annual  Re-
 port  of  the  Indian  Institute  of
 _Management,  Ahmedabad,  for
 the  year  97l-72.

 (ii)  A  statement  (Hindi  and  Eng-
 lish  versions)  showing  (i)
 reasons  for  delay  in  laying  the
 above  Report,  and  (ii)  for  not
 laying  simultaneously  Hindi
 version  thereof,  [Placed  in
 Library.  'See  No.  LT-6022/73].

 (2)  (i)  A  copy  ef  the  Annual  Re-
 port  of  the  Indian  Institute  of
 Management,  Ahmedabad  for
 the  year  1972-73,

 (ii)  A  statement  (Hindi  and  Eng-
 lish  versions)  explaining  rea-
 -sons  for  not  laying  simulta-
 neously  Hindi  version  of  the
 above  Report.  [Placed  in
 library.  See  No.  LT-6023$73.]

 MESSAGE  FROM  RAJYA  SABHA

 SECRETARY-GENERAL:  Sir,  I
 have  to  Teport  the  following  message
 received  from  the  Secretary-General
 of  Rajya  Sabha:

 ‘In  accordance  with  the  provisions
 ‘of  rule  5  of  the  Rules  of  Proce-
 dure  and  Conduct  of  Business  in  the
 Rajya  Sabha.  I  am  directed  to  in-
 form  the  Lok  Sabha  that  the  Rajya
 Sabha,  at  its  sitting  held  on  the  l2th
 December,  1973,  agreed  to  the  fol-
 lowing  amendments  made  by  the
 Lok  Sabha  at  its  sitting  held  on  the
 4th  December,  1973,  in  the  Industries
 (Development  and  Regulation) Amendment  Bill,  973:—

 Clause  2

 l.  That  at  page  2,  line  3,—
 for  “commencement”  substitute

 “Introduction  in  Parliament”;
 and  in  line  4  for  “Act”  sub-
 Stitute  “Bill”,

 AGRAHAYANA  26,  895  (SAKA)

 ‘sence  be  granted  to  the

 Leave  of
 Absence  from  Stgs.  of  House

 2.  That  at  page  2,—
 at  the  end  of  line  1,  add  “includ-

 ing  the  extent  of  under-utili-
 sation  of  capacity,  if  any,  dur-
 ing-the  relevant  period  due  to
 any  cause.”.’
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 2.23  brs

 LEAVE  OF  ABSENCE  FROM  THE
 SITTINGS  OF  THE  HOUSE

 MR.  SPEAKER:  The  Committee  on
 Absence  of  Members  from  the  Sittings
 of  the  House  in  their  Twelfth  Report
 have  recommended  that  leave  of  ab-

 following
 Members  for  the  periods  mentioned
 against  each:

 (a)  Shri  Martand  Singh—9th  to
 i6th  May,  973  (Seventh  Ses-
 sion)  and  23rd  July  to  5th
 September,  973  (Eighth  Ses-
 sion).

 (2)  Shri  Ramsahai  Pandey—l2th
 November  to  2th  December,
 973  (Ninth  Session).

 (3)  Shri  Narendra  Singh—l2th
 November  to  7th  December,
 973  (Ninth  Session).

 (4)  Shri  Tulsidas  Dasappa—23rd
 July  to  5th  September,  973
 (Eighth  Session).

 (5)  Shri  E.  V.  Vikhe  Patil—l6th
 to  30th  November,  3973  (Ninth
 Session).

 (6)  Shri  A.  K.  Gopalan—l2th
 November  to  2lst  December,
 973  (Ninth  Session).

 (7)  Shri  Bishwanath  Jhunjhun-
 wala—llth  August  to  5th
 September,  973  (Eighth  Ses-
 sion)  and  2th  November  to
 l0th  December,  973  (Ninth
 Session).

 Some  of  them  are  in  the  hospital
 and  some  of  them  are  outside  India.
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 (Mr.  Speaker)
 Some  of  the  Members  have  written

 to  me  personal  letters  in  which  only
 one  line  they  write  concerning  their
 absence  end  seeking  leave  for  the
 period.  The  letters  contain  other
 things  also.

 SHRI  SEZHTIYAN  (Kumbakonam):
 Only  the  extract  may  be  sent  to  the
 committee.

 MR.  SPEAKER:  I  think.  if  you
 agree,  only  an  extract  may  be  sent  by
 me  to  the  Committee.

 HON.  MEMBERS:  Yes.

 MR.  SPEAKER:  Now.  is  it  the
 pleasure  cf  the  House  that  leave  as
 recommended  by  the  Committee  may
 be  granted?

 HON.  MEMBERS:  Yes.
 MR.  SPFAKER:  So  this  motion  is

 carried.  Thank  vou  verv  much.  The
 Members  will  be  informed  accordingly.

 MR.  SPEAKER:  Now.  may  I  know
 whether  the  Railway  Minister  js  ready
 with  his  statement?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  L.  N.  MISHRA):  Sir,  we
 have  got  4  hours  on  Railwavs.  That
 is  to  say.  two  hours  are  available  for
 Railway  Convention  Committee’s  Re-
 port  and  two  hours  are  available  for
 the  Sunvlementary  Demands..  Tn  all,
 altogether,  4  hours  are  available  for
 discussion  and  if  hon.  Members  want
 thev  can  bring  jn  all  these  matters
 during  the  discussion.  But  I  am  in
 your  hands  and  if  you  want  me  to
 mare  a  statement.  T  will  make  it  at
 2  o'clock.  But  I  thought  that  since
 we  are  having  a  discussion,  we  can
 discuce  all  these  points  at  the  time  of
 the  discussion.

 MR.  SPEAKER:  When  the  Anrro-
 priation  Bill  is  coming  you  will  have

 Delhi  Urban  Art
 Commission  Bill

 ovvortunity.  You  can  throw  away  the
 Bill.  That  is  as  pood  as  a  motion  of
 censure.  We  are  having  a  discussion
 and  the  Minister  will  reply  at  that
 time.
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 शी  रामावतार  शास्त्री  (पटना)  :

 समय  ज्यादा  होना  चाहिए  इसके  लिए  ।

 प्रत्यक्ष  महोदय  :  जब  वह  पायेगा  तव
 देखे ंगे  ।

 2.27  hrs.

 SUPPLEMENTARY  DEMANDS  FOR
 GRANTS  (ORISSA),  ‘1978-74,

 THE  MINISTER  OF  STATE  IN  THE
 MIN'TSTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH):  Sir,  I  beg  to  present  a
 statement  showing  Supplementary  De-
 mands  for  Grants  of  the  State  of
 Orissa  for  1973-74,

 ‘12.27-1/2  hrs.

 DELHI  URBAN  ART  COMMISSION
 BILL®

 साएं  MINISTER  OF  WORKS  AND
 HOUSING  (SHRI  BHOLA  PASWAN
 SHASTRI):  Sir,  I  bee  to  move  for
 leave  to  introduce  a  Bill  to  provide
 for  the  establishment  of  the  Delhi
 Urban  Art  Commission  with  a  view  to
 preserving.  develoving  and  maintain-
 ing  the  aesthetic  quality  of  urban  and
 environmental  design  within  Delhi.

 MR.  SPEAKER:  Mr.  Madhu
 Limaye,  you  wanted  to  oppose  it.

 थ्  सच  लिमये  (वॉकी)  :  इन्होंने
 कमीशन  बनाना  चाहा  है  उसके  फलस्वरूप
 मैंने  देखा  है।  उस  में  टाउन  प्लानर  का  समावेश.
 नफ़रीं  है।  इस  वास्ते  मैं  चाहता  हूं  कि  मन्त्री
 प्रमोद  आवश्यक  परिवहन  को  करें  शौर

 *Puhlished  in  Gazette  of  India  ex-  tr
 17-12-73.

 aordinary  Part  II,  section  2,  dated ne?  ES  aw  +  १७»  SD दि
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 टाउन  प्लानर  का  भी  उस  में  समावेश
 करें  t  oy

 aft  भोला  पास्तान  झा स्त्री  :  जब

 यह,  विधेयक  विचारार्थ  इस  सदन  के  सामने
 आएगा  तब  माननीय  सदस्य  इसके  बारे  में

 कह  सकते  हैं।  सरकार  अपना  विचार
 इसके  बारे  में  बता  देगी।

 MR.  SPEAKER:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  provide  for  the  estab-
 lishment  of  the  Delhi  Urban  Art
 Commission  with  a  view  to  preserv-
 ing,  developing  and  maintaining  the
 aesthetic  quality  of  urban  and  en-
 vironmental  design  within  Delhi.”

 The  motion  was  adopted.
 SHRI  BHOLA  PASWAN  SHASTRI:

 Sir,  I  introduce  the  Bill.

 2.29  bre.

 MATTER  UNDER  RULE  377

 GOVERNMENT'S  DECISION  TO  RAISE  EX-
 FACTORY  PRICE  OF  LEVY  SUGAR  AND  TO

 INCREASE  DUTY  ON  ¥REB  ‘SALE  SUGAR

 MR.  SPEAKER;  On  Ruie  877,  re-
 garding  extractive  prices  of  levy
 sugar,  I  got  this  notice  from  two  hon.
 Members.  I  hope  that  the  little  time
 that  is  available,  they  will  be  able
 to  distribute  among  themselves,

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai)  :  I  respectfully  draw

 the  attention  of  the  House  to  the
 decision  of  the  Government  effective
 from  December  15:  (a)  to  raise  the
 ex-factory  price  of  levy  sugar  from
 Rs.  5l  to  Rs.  58.6  per  quintal;  and
 (b)  to  increase  the  duty.on  free  sale
 sugar,  which  constitutes  30  per  cent  of
 the  total  preduction,  from  30  per  cent
 to  37.5  per  cent  ad  valorem.  The
 decision  to  raise  ex-factory  price  of
 levy  sugar  will  make  a  clean  gift  of
 more  than  Rs.  20  crores  to  the  sugar
 magnates.  The  decision  to  increase
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 the  duty  on  free  sale  sugar  will  in-
 erease  the  price  of  sugar  in  the  open
 market

 It  raises  a  serious  constitutional
 issue  whether  excise  duty  could  be
 increased  without  the  approval  of
 Parliament.  Parliament  is  sitting  and
 the  excise  duty  has  been  raised  by
 the  Government  without  its  approval.

 Coming  as  it  does,  on  the  eve  of
 the  elections  in  U.P.  and  in  some
 other  States,  there  are  serious  allega-
 gations  that  the  Government  had  done
 it  as  quid  pro  quo.  The  ruling  party,
 it  is  alleged,  has  got  quite  a  huge
 amount—Rs.  5  crores  or  so—from  the
 sugar  factories,  from  the  sugar  manu-
 facturers.  (Interruptions).  Why  are
 you  objecting?  I  am  only  referring
 to  the  allegations,  I  am  also  making
 an  allegation  that  Rs.  20  crores  went
 to  the  sugar  magnates.  Earlier  also,
 during  ‘1971-72,  there  were  serious
 allegations  that  the  Government  had
 extracted  a  huge  amount  of  money
 from  the  sugar  magnates  and  later  on
 allowed  them  to  fleece  the  consumers.
 Now,  that  is  what  is  being  repeated.

 SHRI,  VIKRAM  MAHAJAN  (Kan-
 gra):  Sir,  I  rise  on  a  point  of  order.

 aft  झील  बिहारी  वाजपेयी  (ग्वालियर)  :

 अध्यक्ष  महोदय,  यह  ठीक  है  कि  आप  ने  यह
 प्रश्न  उठाने  के  लिए  श्री  मिश्र  को  इजाजत
 दी  है,  लेकिन  यह  मामला  सारे  सदन  से
 सम्बन्धित  है  ।  अगर  पार्लियामेंट  की  बैठक

 उ  रही  है  शौर  सरकार  एक्साइज  ड्यूटी
 बढ़ाना  चाहती  है,  तो  उस  को  सदन  के  सामने

 जाना  चाहिए।  मंत्री  महोदय  शनिवार  को

 5  बज  इस  बारे  में  एलान  कर  सकते  थे,
 लेकिन  पार्लियामेट  को  ताक  पर  रख  कर,

 संसद  की  अझ्रबहेलना  कर  के,  ए.क्साइज  ड्यूटी
 बढ़ा  दी  गई  है  1  यह  ठो  सारे  हाउस  का

 कन्टैम्पट  है
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 SHRI  JYOTIRMOY  BOSU
 mond  Harbour):

 (Dia-
 Sir,  I  wrote  to  you.

 अध्यक्ष  महोदय  :  रूल  377  में  सवाल
 उठाने  के  लिए  एक दो  नम्बरों  के  नाम  होते  हैं,
 लेकिन  दूसरे  बहुत  स  मेम्बर  भी  खड़  हो  जाते  हैं  1

 SHRI  JYOTIRMOY  BOSU:
 can  throw  more  light.

 Sir,  I

 MR.  SPEAKER:  Kindly  note  that
 we  have  to  confine  to  the  rules.

 SHRI  5.0.  BANERJEE  (Kanpur):
 When  the  Ordinance  was  brought
 without  the  Parliament’s  approval,
 you  very  kindly  observed  that  it  was
 not  proper.  Is  it  not  a  Parliamen-
 tary  violation  to  justify  this  order?

 (Interruptions)

 MR.  SPEAKER:  Mr.  Bosu,  I  re-
 quest  you  not  to  get  up  without  your
 being  allowed.  I  am  not  calling  you.
 I  only  allowed  Shri  Mishra.

 SHRI  SHYAMNANDAN  MISHRA:
 Sir,  what  is  your  ruling  on  this,
 namely,  whether  the  Government  can
 raise  the  excise  duty  by  an  executive
 order?  It  requires  your  ruling.

 eft  चु  सिमटे  (बाकी)  :  अध्यक्ष  महोदय
 आप  ने  मुझे  अनुमती  दी  है,  इसलिए  मैं  संक्षेप

 में  भ्र पनी  बात  कहना  चाहता  हूं  |

 मैं  इस  बात  का  विरोध  करना  चाहता  हूं
 कि  पार्लियामेट  को  ,  इस  सदन  को,  विश्वास

 में  लिए  बिना  एक्साइज  डयूटी  ऐसे  दिन

 बढा  दी  गई  है,  जिस  दिन  लोक  सभा  का  सत्र

 नहीं  था।  जान  बूझ  कर  ऐसा  किया  गया  है।

 इस  के  बहुत  खतरनाक  नतीज  निकलने

 चाले  हैं।  लेवी  सूगर  का  बंटवारा  फूड  कारपो-

 रेशन  श्राफ  इंडिया  की  मारफत  होता  है।

 राज्यों  क ेलिए  जो  कोटा  निर्धारित  किया
 जाता  है  ,  वह  मुक्कमल  कोटा  उन  को  नहीं
 मिलता  है  ।  जो  कोटा  बच  जाता  है  ,  वह  लॉस

 हो  जाता  है  प्लोर  खुले  बाजार  में  बेचा
 जाता  हैं  3  सरकार  को  इस  बारे  में  सदन
 को  सब  जानकारी  देनी  चाहिए  ।

 इस  तरह  लेवी  वाली  चीनी  भी  खुले
 बाजार  में  जाएगी  ।  सरकार  ने  20  पैसे  तो  खुले
 रूप  में  बढ़ाने  की  इजाजत  दी  है,  लेकिन  असली
 बात  यह  है  कि  दीपावली  के  अवसर  पर  बम्बई

 में  चीनी  6,7  रुपये  किलो  के  हिसाब  से  बिक

 रही  थी  ,  और  इकानोमिक  ऐंड  पोलिटिकल
 वीकली  ने  यह  अभियोग  लगाया  है--मैं
 अपनी  पार्टी  था  विरोधी  दलों  की  बात  हीं
 कर  रहा  हू  ;  यह  पत्र  एक  बहुत  हो  सोबर
 वीकली  माना  जाता  है--कि  अकेले  नवम्बर
 में  साढ़े  ग्यारह  करोड़  रुपया  कांग्रेस  पार्टी  के

 यू०  पी०  चुनाव  फंड  के  लिए  इकट्ठा  किया
 गया  है।  (व्यवधान)

 DR.  HENRY  AUSTIN  (Ernakulam):
 One  can  question  the  constitutionality
 of  it  but  not  make  allegations  like
 this.

 SHRI  VIKRAM  MAHAJAN:  The
 hon.  Member  must  withdraw  the
 charge.

 SHRI  JYOTIRMOY  BOSU:  Govern-
 ment  must  make  a  statement  here  and
 now.  He  must  tell  us  the  justification
 for  this,

 अध्यक्ष  महोदय  :  अगर  आप  लोगों  ने

 पार्टियों  जौर  चुनाव  के  बारे  में  झगड़ा  करना  है
 तो  इस  सेशन  के  बाद  बहुत  टाइम  है--
 दो  महीने  में  उस  को  बाहर  कीजिए  हाउस  में

 क्यों  करते  हैं  ?
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 थी  मम्  लिस ग्रे:  मैं  मंत्री  महोदय  से  यह
 जानना  चाहता  हैं  कि  फूड  कारपोरेशन  ग्राफ

 इंडिया  की  मौत  जो  चीनी  का  बटवांरा  होता

 है,उस  में  जो  कोटा  लैप्स  हो  जाता  हूं,  उस  का

 क्या  होता  हूं  a इकॉनोमिक  एंड  पोलिटिकल

 चिकली  ने  जो  अ्रभियोग  लगाया  है  ,  उस

 की  भी  सफाई  होनी  चाहिए।  (व्यवधान)

 श्री  श्याम नन्दन  मि  1971  में  इस
 हाउस  में  यह  भ्र भि योग  लगाया  जाता  रहा  है  कि

 करोडों  रुपये  लिए  गए  हैं,  लेकिन  कोई  संतोश

 जनक  जवाब  नहीं  दिया  गया  है.  (व्यवधान)

 श्री  बदल  बिहारी  वाजपयी  :  अध्यक्ष

 महोदय,  श्राप  मंत्री  महोदय  से  कहें  कि  वह
 माफी  मांगों  |  (व्यवधान)

 अध्यक्ष  महोदय  :  श्राप  का  यह  शुक्ल  हो
 गया  है  कि  मन्त्री  महोदय  माफी  मांगे  ।  मैं  तो

 हैरान  हु  i  (व्यवधान  )

 श्री  भ्र टल  बिहारी  वाजपेयी  :  जब  पीलिया-

 मैट  की  बैठक  चल  रही  है,  तो  इस  तरह  एक्सा&ज

 डयूटी  नही  लगानी  चाहिए  ।  झगर  आप  हमारे
 अधिकारों  की  रक्षा  नहीं  करेंगा  तो  कौन

 करेगा  ?  पार्लियामेंट  को  एक  मजाक  बना

 लिया  गया  है  (व्यायाम)

 अध्यक्ष  महोदय  :  क्‍या  सरकार  कोई

 टैक्स  लगाने  के  लिए  पहले  मुझ  से  पूछेगी  ?

 शमी  झील  बिहारी  वाजपेयी  :  अध्यक्ष

 महोदय,  ग्राम  श्राप  इतने  हेल्पलेस,  असहाय,

 हो  गये  हैं  (व्यवधान)

 अध्यक्ष  महोदय  झगर  आप  एलोवेंस  देंगे
 कि  जब  जनता  की  'गवनमौट  झयेगो  तो

 मुझ  से  पूछा  करेंगे  कि  स्पीकर  साहब,  यह
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 टैक्स  लगायें  या  नहीं,  तब  मैं  मिनिस्टर  साहब
 को  कुछ  कहूं  ।

 भी  झील  बिहारी  वाजपेयी  :  यह  मामला

 इतना  सरल  नहीं  है  ।

 MR.  SPEAKER:  Hon.  Members
 have  said  what  they  wanted  to  say.
 Now,  Government  will  say  what  they
 have  to  say  on  this.

 श्री  ध्रटल  बिहारी  वाजपेयी  :  अगर  यह

 पहले  मांफी  मांगेंगे,  तब  हम  उन  को  सुनेंगे  |

 उन्होंने  संसद  की  अवहेलना  की  है  |

 श्री  मघ  लिये  :  अध्यक्ष  महोदय  :

 आप  श्री  गणेश  से  माफी।मगवाइये  |  फकरू-

 दीन  साहब  का  जून  बहुत  बड़ा  है।  श्री  गणेश
 की  तुलना  में  श्री  फकरुदीन  अली  अ्रहमद  ने

 जो  अपराध  किया  है,  वह  अक्षम्य  अपराध

 फिर  भी  हम  उन  की  क्षमा  को  मानने  के  लिए
 तैयार  हैं।  अध्यक्ष  महोदय,  वह  अ्रनपार्डने  सिन

 है।  (व्यवधान  )
 SHRI  P.  G.  MAVALANKAR

 (Ahmedabad):  Do  you  approve  of
 what  Government  have  done?

 SHRI  S.  M.  BANERJEE:  I  rise  on
 a  point  of  order  (Interruptions).

 MR.  SPEAKER:  If  this  is  how
 Opposition  will  say  whatever  they
 like  and  not  listen  to  the  others,  I  do
 not  know  how  we  can  function  here.
 After  all,  they  are  also  a  very  big
 party.  [Po  the  Opposition  Members
 want  to  carry  on  the  business  only
 by  mere  shouting?

 SHRI  BHYAMNANDAN  MISHRA?)
 My  constitutional  point  has  to  be  an-
 swered  by  you,  Sir,  There  is  no  ordin-
 ance  yet.  An  ordinance  could  be  con-
 strued  as  legislation.  But  it  is  only
 by  an  executive  order  in  a  notification
 that  the  excise  duty  has  been  raised.
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 MR.  SPEAKER:  There  is  nothing
 before  me  except  what  the  hon.
 Member  says.  I  have  no  power  to  de-
 clare  out  the  question  whether  ‘they
 have  rule-making  power  or  erginance-
 issuing  power.  I  have  no  power  to  do
 so,  Let  me  know  under  what  rule  I
 can  do  it.

 SHRI  H.  N.  MUKERJEE  (Calcutta-
 North-East):  On  a  point  of  order.  I
 have  listeneq  to  what  has  been  per- mitted  to  be  said  by  Shri  Mishra  and
 as  far  as  I  can  make  out,  the  House
 has  taken  possession  of  a  report  that
 there  has  been  a  quantum  of  increase in  the  excise  surreptitiously  at  a  time when  the  House  has  been  in  session.
 That  having  been  brought  to  the
 notice  of  the  House  -  it  is  for  you  to
 decide  whether  the  Minister,  before
 he  answers  whatever  is  in  his  mind, explains  that  there  has  not  been  a
 quantum  of  increase  surreptitiously

 made  during  the  pendency  of  the  ses-
 sion  of  this  House,  and  if  that  has
 happened,  he  must  make  proper
 amends,  that  is  to  say,  if  surreptiti-
 ously  an  increase  in  the  excise  has
 been  made,  wrongfully  during  the
 pendency  of  the  session  of  Parliament.
 If  this  has  happened  something  abso-
 lutely  against  constitutional  form  and
 propriety  has  taken  place.  I  am  only
 taking  note  of  what  I  have  heard  and
 on  that  basis,  I  am  asking  you  to  call
 upon  the  Minister,  first  of  all,  to  deny
 the  increase  if  he  can,  and  then  to
 apologise  for  the  increase  if  that  is
 Possible,  and  then  to  give  constitu-
 tional  justification  for  that,  if  that
 has  taken  place.  It  is  for  you  to  ex-
 tract  this  from  the  Minister.

 This  is  a  matter  which  pertains  to
 the  rights  of  Parliament.  This  is  not
 a  matter  where  you  have  personally
 to  be  informed.  In  your  office,  you
 tepresent  the  majesty.  ofthe  House
 and  of  the  sovereignty  of  our  people.
 Therefore  you  have  to  ask  the  Minis-
 ter  to  explain  the  position  which  has
 been  brought  up  in  this  kind  of  a  very
 menacing  fashion  by  Shri  Mishra’s
 statement.

 SHRI  VIKRAM  MAHAJAN:  On  a
 point  of  order.  Two  hén.  nienbérs  of
 this.  House  have  used  expressions.
 which  are  offensive  and  defamatory.
 Unler  rule  353,  no  allegation  of  a  de--
 famatory  or  incriminatory  nature  shall.
 be  made.  Now,  there  are  allegations
 made  by  Shri  Mishra  and  Shri  Limaye-
 against  the  Congress  party.  Either  they
 should  be  asked  to  withdraw  them:
 or  these  expressions  should  be  expung-
 ed.  Therefore,  I  suggest  that  this:
 must  be  done  first  before  we  proceed:
 further.

 SHRI  MADHU  LIMAYE:  The  Con-
 gress  ig  not  a  party  but  a  crowd.

 PROF.  MADHU  DANDAVATE
 (Rajapur):  The  Official  Secrets  Act
 has  been  violateq  by  making  this
 statement.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Is  it  defamatory  or  complimentary  to
 the  ruling  party,  Congress,  that  they.
 collect  so  much  money?

 अ्रध्यक्ष  महोदय  :  छापने  बहुत  काली-

 मैट्स  पहले  ही  पे  कर  दिए  ।

 SHRI  8,  M.  BANERJEE:  My  point’
 of  érder  arises  out  of  a  previous.  rul-
 ing  which  you  in  your  wisdom  gave
 in  this  House  when  most  members  on
 this  side  took  serious  objection  to  the
 promulgation  of  an  Ordinance  when
 the  Lok  Sabha  was  about  to  com-
 mence,  six  days  before  (Interrup-
 tions).  That  was  an  Ordinance  which
 has  the  force  of  legislation.  But  in
 thig  particular  case,  when  Parliament
 was  in  session  this  has  been  done.
 Saturday  and  Sunday  are  closed  holi-
 days  for  Parliament.  It  was  known  to
 the  Minister.  It  was  not  out  of  igno-
 rance  or  innocence  that  this  has  been
 done.  This  has  been  delfberatelly
 done.  They  have  a  contempt  for  Par-
 liament.  I  do  not  know  what  they
 are  doing.  They  never  consult.  They
 just  issued  a  notification.  This  was
 not  an  Ordinance  because  an  Ordin-
 ance  cannot  be  issued  when  Parlia-
 ment  is  in  session.  They  issued  &
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 notification  inereasing  te  price  of
 sugar.  In  the  opéii  markét;  sugar  price
 has  risen  from  Rs.  4.0  to  Ris.  4.36  in
 Delhi.  In  Bombay,  it  is  Rs.  7  per  kg.
 They  have  done  it  with  the  political
 motive  as  was  stated  by  Shri  Madhu
 Limaye,  who  said  they  are  having
 ‘Rs.  l  crores.  Let  them  collect  Rs,  l
 crores,  or  Rs  8  crores  of  Rs.  7  crores.
 7  am  not  concerned  about  that.  In  this
 very  House,  the  Supreme  Court  judg-
 ment  was  referred  to.  By  a  notifica-
 tion  it  was  done.  That  Bill  has  not
 been  discussed.  I  want  a  clearcut  rul-
 ing  from  you  whether  whatever  has
 been  done  by  the  Minister  is  correct
 and  whether  the  dignity  of  Parlia-
 ment  has  been  enhanced  or  shattered
 to  pieces  by  this.  (Interruptions).

 MR.  SPEAKER:  Order,  please.
 Kindly  sit  down.  Mr.  Chatterjee
 Please  sit  down,  After  all,  you  are  a
 Jawyer.

 Now  we  have  got  certain  methods.
 Without  my  intervention,  you  are  ask-
 ing  the  minister  to  do  this  and  to  do
 that.  If  you  do  not  allow  me  to
 listen  to  the  others,  and  if  you  allow
 yourselves  to  be  listened  to,  so  well
 and  good.  Allow  me  to  listen  to  the
 others  if  you  want  an  apology.  After
 that  I  can  come  out  with  some  obser-
 vations,  Will  I  go  on  condemning
 people  without  hearing  them?  You  do
 not  allow  me  to  listen,  and  then  you
 lay  the  condition  that  they  must  apolo-
 gise.  Then,  what  is  my  position  in
 this  matter?

 aft  कहल  बिहारी  वाजपेयी  :  ग्रुप  उन  को

 ‘  aa  लीजिए  और  फिर  कहिए  कि  वह  माफी

 जागें  |

 अध्यक्ष  महोदय  :  जो  झ्रार्डिनन्स  वाली

 घात  थी  वह  ती  ठीक  थी  ।  लेकिन  इसके  बाद

 फिर  प्वाइंट  श्राफ  आर्डर  रेंज  किया।  मुझे  तो

 सोचने  का  मौका  ही  नहीं  देते  ।  जैसे  में  कम्प्यूटर

 हूं  बीच  में  स ेकोई  रूलिंग  निकल  जायेगी
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 यह  तो  सोचना  चाहिए  कि  मैं  भी  हयूमन  बोइंग
 हूं  । जो  कुछ  रखना  हो  जरा  शान्ती  से  रखा
 करे।
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 SHRI  SOMNATH  CHATTERJEE
 (Burdwan):  Sir,  a  point  of  order.
 Assuming  that  the  Government  had
 powers  to  increase  the  excise  duty  by
 framing  rules—let  us  assume  it  for  a
 moment—I  would  like  to  know  from
 you,  whether  the  Government  could
 be  permitted  to  take  recourse  to  this
 Procedure  when  the  House  is  in  ses-
 sion  and  not  come  to  the  House  first
 and  announce  its  decision  and  not  face
 the  House  with  a  fait  accomplie.
 Coulq  the  House  be  treated  in  such  a
 manner  in  relation  to  this  situation?

 MR.  SPEAKER:  It  has  been  pointed
 out  already.  There  is  no  need  to  re-
 peat  it.

 SHRI  SOMNATH  CHATTERJEE:
 I  think  you  should  take  up  this  matter
 very  seriously.

 MR.  SPEAKER:  Well,  if  hon.  Mem-
 bers  want  to  interrupt  when  the
 Minister  hag  risen  to  speak,  it  is  no
 uSe  allowing  him  to  speak.  He.  has
 been  listening  to  you  patiently.  He
 has  been  listening  to  10,  hon.  Members
 patiently.  So,  you  listen  to  one  person
 patiently.

 SHRI  JYOTIRMOY  BOSU:  He  is  in
 the  dock,

 MR.  SPEAKER:  You  always  take
 everybody  is  in  the  dock.

 THE  MINISTER  OF  AGRICULTURE
 (SHRI  F.  A.  AHMED):  Sir,  hon.  Mem-
 bers  are  under’  the  impression  that
 there  is  an  ordinance,  which  ought  not
 to  have  been  promulgated  when  Par-
 Mament  is  in  session.  (Interruptions).

 MR.  SPEAKER:  Please  listen;  do
 not  lose  your  patience,

 SHRI  F.  A.  AHMED:  I  would  like
 to  mention  that  no  ordinance  has  been
 pr-nulgated  (Interruptions).
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 MR.  SPEAKER:  Whatever  he
 says,  he  has  a  right  to  speak;  to
 whatever  you  said,  he  was  quiet.  Why
 can’t  you  keep  quiet?

 श्री  अटल  बिहारो  वाजपेयी  :  यह  किस
 ने  कहा  कि  आड्डिनैन्स  निकाला  ?

 SHRI  F.  A.  AHMED:  The  word
 ‘ordinance’  was  mentioned  by  some
 hon.  Members,  and  so  I  referred  to
 it.

 So  far  as  this  particular  order  is
 concerned,  it  is  passed  under  the  ad-
 ministrative  authority  of  the  Govern-
 ment,  and  for  this  purpose,  the  noti-
 fication  is  laid  on  the  Table  of  the
 House.  I  do  not  know  why  it  has  not
 been  laid.  I  shall  made  enquiries  and
 find  out....(Interruptions.)

 sit  wea  बिहारी  वाजपेयी:  अब  तो  ये
 फंस  गये,  अब  ये  नहीं  बच  सकते  ।

 भ्रध्यक्ष  महोदय  :  आप  यह  क्या  करते  हैं  ?
 एकदम  खड़े  हो  जाते  हैं  ।

 SHRI  F.  A.  AHMED:  In  a  matter
 of  this  nature  it  is  not  necessary  to
 mention  it  te  Parliament  before  an
 order  is  passed  within  the  adminis-
 trative  authority  of  the  Government.

 But  so  far  as  the  other  matters  are
 concerned,  I  shall  make  a  statement
 with  regard  to  them,  if  you  permit
 me,  either  this  evening  or  tomorrow.

 MR.  SPEAKER:  When  was  this  de-
 cided?  When  this  administrative  ac-
 tion  taken  about  the  enhancement  of
 duty?

 SHRI  F.  A.  AHMED:  Yesterday
 was  Sunday  and  this  came  into  opera-
 tion  since  Saturday.

 MR.  SPEAKER:  The  earliest  oppor-
 tunity  should  have  been  today;  it  is
 rather  improper  that  It  has  not  been
 brought  here  today.  I  do  not  approve
 of  it.

 sit  टल  बिहारी  बाजपेयी  :  लेकिन

 इस  के  लिए  भी  इन्होंने  मार्च  नहीं  मांगी  है  4

 इन्होंने  दो  जुमे  किये  हैं--एक  तो  यह  कि

 पार्लियामेट  बैठी  हुई  हार  इन्होने  रेट

 बढ़ा  दिये।  दूसरा--उस  का  नोटिफिकेशन
 टेबिल  पर  नहीं  रखा--ये  इस  के  लिए  माफ़ी
 मांगें  1

 श्री  मधु  लिये  :  नोटिफिकेशन  कब:

 निकाला  ग्या  अं  र

 क्‍यों  नहीं  शझा या?

 SHRI  F.  A.  AHMED.  With  regard
 to  the  other  allegation  which  has  been.
 made  by  the  hon,  Member  I  should
 like  to  submit  that  there  is  no  subs-
 tance  whatsoever...  (Interruptions)

 SHRI  SEZHIYAN  (Kumbakonam):
 The  point  raised  by  Praf.  Mukherjee
 and  Shri  Mishra  are  different;  when
 the  House  is  in  session,  before  an  im-
 portant  notification  like  this  issues,
 why  should  not  the  House  know  about
 it?....  (Interruptions).

 उ,  रत्न  वे:  सिर

 MR.  SPEAKER:  I  do  not  know
 anything  about  this.  The  only  thing
 is  that  if  they  took  action,  it  should
 have  been  laid  on  the  Table  of  the
 House  at  the  earliest  opportunity.  I
 cannot  decide  whether  they  were  com-
 potent  or  not.  If  they  could  do  it
 themselves  under  the  law,  they  could
 do  it.  Everything  in  the  world  cannot
 be  brought  before  the  House.  Do  not
 stretch  it  too  far;  I  am  not  going  to
 accept  it.  The  time  og  the  House  is
 precious  and  so  much  time  is  taken
 every  day  in  these  little  procedural
 wrangles.  I  do  not  have  any  authority
 to  give  any  ruling  on  it.  You  better
 convince  me  and  you  can  come  to  my
 Chamber.  If  I  have  authority,  I  shalt
 certainly  do  it.  Why  do  you  give  me
 powers  I  do  not  have?

 sit  wa  लिये  :  अध्यक्ष  महोदय,

 यह  20  करोड़  रूपये  का  सवाल  हैं,  प्रोसीजर

 मैटर  नहीं  है  ।
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 श्री  पटल  बिहारी  वाजपेयी  :  सरकार
 ने  जो  कुछ  किया  है,  उस  के  खिलाफ  अपना
 रोष  प्रकट  करमे  के  लिए  हम  सदन  से  बाहर
 जा  रहे  हैं,  हम  आप  से  मिलेंगे  कौर  अपनी  बात
 बाप  को  समझायेंगे,  लेकिन  हमें  अफसोस

 है

 श्री  मधु  जिसमें:  अध्यक्ष  महोदय,  आप,
 दो  प्रश्नों  पर  निर्णय  दी  जियें--यह  नोटिफिके-
 हन  क्यों  निकाला  गया  और  यह  नोटिफिकेशन
 आज  सदन  के  सामने  क्यों  नहीं  आया  ?

 हि
 MR,  SPEAKER:  It  is  nearing  the

 me  for  lunch  break.  Do  you  want  to
 take  up  the  next  item?

 SWRI  SHYAMNANDAN  MISHRA:
 Certain  clarifications  are  in  order.
 How  is  it  within  the  administrative
 capacity  of  the  Government?  Had  they
 got  approval  eariier,  say,  for  going  up
 to  40  per  cent  and  they  are  now  go-
 ing  up  to  87  per  cent?  He  had  not
 sald  anything  about  it.

 अध्यक्ष  मॉझेदल :  मुक्के  जो  ऋयारिटी

 है,  श्राप  वह  मुझ  बतला  सकते,  हैं  ny

 शनी  मन  लिमये  :  श्रव्य  महोदय,
 x9  लोक  सभा  कक  सस्य  चल  रहा  है  तो  क्या
 इन  को  नैतिक.  अधिकार  है  किस  अधिकार
 को  इस  तरह  इस्तेमाल करें  ग्रौर  जब  इस्तेमाल
 किया  है  तो  नोटिफिकेशन  यहाँ  क्‍यों  नहीं
 लाये--इन  दो  मुद्दों  पर  इक  का  असन्तोष-
 ज  क  व्यवहार  है,  इसलिए  हम  सदन  का
 त्याग  कर  रहे  हैं  t

 Shri  Madhu  Limaye  and  some  other
 hon.  Members  then  left  the  Hause.

 —~—,
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 2.55  hrs.

 RESOLUTION  RE.  INTERIM’  RE-
 PORT  OF  RAILWAY  CONVENTION
 COMMITTEE,  SUPPLEMENTARY
 DEMANDS  FOR  GRANTS  (RAIL-
 WAYS),  ‘1973-74  AND  STATEMENT
 RE.  STRIKE  BY  LOCO  RUNNING

 STAFF

 THE  MINISTER  OF  RAILWAYS
 (SHRI  L.  N.  MISHRA):  I  beg  to

 move:

 “That  this  House  approves  the
 recommendations  made  in  paras  68,
 70.  7,  75,  76,  77,  78  and  49  con-
 tained  in  the  Interim  Report  of  the
 Committee  appointed  to  review  the
 rate  of  dividend  payable  by  the
 Railway  undertaking  to  General
 Revenues  as  well  as  other  ancillary
 matters  in  connection  with  the
 Railway  Finance  and  General
 Finance  which  was  presented  to
 Parliament  on  llth  December,  ‘1973,

 That  his  House  further  directs
 that  the  action  taken  by  Govern-
 ment  on  the  other  recommenda-
 tions  made  in  the  Report  should  be
 reported  to  the  Committee.”

 Railway  Finances  were  separated
 from  the  General  Finances  by  a
 resolution  of  the  then  Central  Legis-
 lature  in  September,  1924,  The
 resolution  adopted  prescribed  the
 Tate  of  contribution  to  be  made  by
 the  Railway  to  the  General  Revenues,
 worked  out  on  the  basis  of  the
 capital-at-charge  of  the  Railways  and
 the  working  results  of  th-  commercial
 lines,

 The  Railway  Convention  Commit-
 tee,  1949,  the  first  such  Committee
 to  meet  after  Independence,  had  a
 fresh  look  at  these  arrangements  and
 recommended  the  concept  of  a  fixed
 dividend  which  the  Railways  should
 pay  to  the  General  Finances  on  the
 loan  capital  invested  in  the  under-
 taking  as  computed  annually.  The
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 relationship  between  Railway  Finance
 and  General  Revenues  as  spelt  out
 by  the  949  Committee  was  reviewed
 by  successive  Railway  Convention
 Committees  set  up  in  1954,  1960,  965
 and  97l.  These  initial  financial
 arrangements  have  undergone  impor-
 tant  modifications  in  the  light  of  the
 changing  circumstances,  though  the
 basic  concept  that  the  Railways  should
 Pay  a  fixed  dividend  to  General
 Revenues  still  holds.

 Following  the  planned  economic
 development  of  the  country  through
 Five  Year  Plans,  the  practice  has
 been  to  set  up  Railway  Convention
 Committees  whose  recommendations
 regulating  the  payment  of  dividend
 by  the  Railways  te  the  General
 Revenues  etc.  coincide  with  the  Five
 Year  Plans.  Such  an  arrangement
 has  much  to  commend  itself  since  it
 enables  the  Railways  to  assess  the
 resources  that  would  be  available
 with  them  during  a  particular  Five
 Year  Plan  and  to  regulate  their  pro-
 gramme  for  development,  expansion
 and  rehabilitation  of  the  railway
 system  accordingly.

 The  Railway  Convention  Commit-
 tee,  97l,  was  set  up  in  August,  97]
 and  the  Committee  presented  its  final
 report  in  April,  ‘1973.  The  recom-
 mendations  of  the  Committee  cover
 the  Fourth  Plan  period,  909—74.
 Apart  from  issues  such  as  the  pay-
 ment  of  dividend  by  the  Railways  to
 the  General  Revenues  and  ancillary
 matters,  that  Committee  made  obser-
 vations  on  various  aspects  of  railway
 working  such  as  Accounting  Matters,
 Suburban  Services,  Commercial  &
 Allied  Matters,  etc.  Their  observa-
 tions  are  under  the  consideration  of
 the  Railway  Ministny.

 The  Railway  Convention  Com-
 mittee,  978  was  appointed  through
 a  Resolution  adopted  by  this  House
 on  the  7th  and  7609  May  1973,  Their
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 recommendations  are  to  cover  the  Fifth
 Plan  period.  The  Committee  are
 earnestly  at  work  and  have  already
 held  4  sittings.  Pending  detailed  con-
 sideration  in  depth  of  the  various
 issues  before  them  the  Committee
 have  presented  an  Interim  Report.
 Apart  from  containing  some  observa-
 tions  about  certain  aspects  of  railway
 working,  the  Interim  Report  lays
 down  the  formula  for  the  payment  of
 dividend  to  Genera]  Revenues,  the
 quantum  of  money  to  be  contributed
 to  the  Depreciation  Reserve  Fund  and
 other  allied  matters  coneerning  the
 year  (1974-75.  The  Committee  have
 recommended  that  the  arrangements
 proposed  by  the  Railway  Convention
 Committee,  97l  for  the  quingennium
 969—74.  may  continue  for  the  year
 ‘1976-75,  till  they  have  ‘examined  all
 the  relevant  issues  in  detail  and  come
 to  firm  recommendations,  Under  the
 present  arrangements  the  Railways
 are  paying  dividend  at  the  rate  of  5.5
 per  cent  (including  l  per  cent  इस्तखारा
 senting  ‘Rayment  to  the  States  in  lieu
 of  Passenger  Fares  Tax)  on  the  capi-
 tal  invested  up  to  2l-3-l964  and  6.
 per  cent  on  fhe  capital  invested  after,
 ‘81-3-1864,  subject.  to  _sértain  conces-
 sions  For  the  Raflway  Budget  for
 1974-75,  due  to  be  presented  to  the
 Partiament  dufiig  the  ensuing  Feb-
 ruary  Session,  it  would  be  necessary
 to  take  into  account  the  recommenda-
 tions  made  by  the  Committee  in  their
 Interim  Report.  १

 In  this  context  I  would  like  to  brief-
 ly  touch  upon  the  comment  of  the
 Committee  that  freight  traffic  estima-
 tions  by  the.  Railways  have  not  fully
 materialised  with  the  result  that  some
 of  the  investments  have  not  yielded
 the  desired  return.  While  the  Com-
 mittee  will  no  doubt  examine  the  mat-
 ter  in  detail,  as  indicated  by  them
 in  their  Interim  Report  I  can  only  say
 that  planning  for  the  economic  deve-
 lopment  of  the  country  is  an  integrat-
 ed  process  embracing  the  activities  of
 all  the  sectors  of  the  economy.  The
 targets  of  development  in  the  various
 sectors  are  determined  by  the  Planning
 Commission  in  consultation  with  the
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 have  to  give  a  little  more  margin.  I
 think  we  can  fix  it  at  2-1/2,  hours.
 They  can  also  discuss  the  loco  run-
 ning  staff  strike.

 various  Ministries.  At  least  since  the
 ‘commencement  of  the  Fourth  Five
 Year  Plan,  the  Railways  do  put  forth

 their  point  of  view  in  fixing  the  tar-
 ‘gets  for  freight  traffic,  and  also  ap-
 ‘praise  the  plan  periodically.  For  exa-
 ‘mple,  when  the  growth  of  traffic  dur-
 ing  the  first  two  years  of  the  Fourth
 Plan  was  sluggish,  it  was  at  the  ini-
 tiative  of  the  Railways  that  the  freight
 traffic  target  was  sealed  down  from
 265  million  tonnes  to  240.5  million  ton-
 nes.  However,  once  a  particular  tar-
 get  is  projected  the  Railways  must
 provide  the  necessary  infrastructure.
 No  doubt  we  should  all  benefit  from
 past  experience;  the  Railways  have  to
 move  cautiously  but  with  a  sense  of
 optimism,  There  may  9९  situations  in
 ‘which  we  are  helpless;  a  decline  or
 non-materialisation  of  traffic  takes
 place  for  unforeseeable  reasons.  How-
 ever,  I  can  assure  the  House  that
 necessary  prudence  will  be  exercised
 by  the  Railways  in  making  investment
 decisions.

 SHRI  L.  N.  MISHRA:  They  can  dis-
 cuss  anything  because  the  supplemen-
 tary  demands  are  coming.

 MR.  SPEAKER:  Yes,  both  the  dis-
 cussions  can  be  taken  up  together.  The
 Minister  can  move  them.

 MR.  SPEAKER:  We  will  now  take up  Supplementary  Demands  for  Grants
 (Railways)  for  173-74,

 DEMaND  No.  —Rat.way  Boarp
 MR.  SPEAKER:  Motion  moved;

 ‘That  a  Supplementary  sum  not
 exceeding  Rs.  2,44,000  be  granted  to the  President  to  defray  the  charges which  will  come  in  course  of  pay- ment  during  the  year  ending  the: 385६  day  of  March,  974  in  respect  of
 Railway  Board’.»

 With  these  words  I  commend  the
 Resolution  for  the  consideration  of  the
 House.

 MR.  SPEAKER:  Resolution  moved:  DEMAND  No.  2 MISCELLANEOUS
 EXPENDITURE

 MR.  SPEAKER:  Motion  moved:

 “That  this  House  approves  the  re-
 commendations  made  in  paras  60,  70,
 71,  75,  76,  77,  78  and  79  contained
 in  the  Interim  Report  of  the  Com-
 mittee  appointed  to  review  the  rate
 of  dividend  payable  by  the  Railway
 undertaking  to  General  Revenues  as
 well  as  other  ancillary  matters  in
 connection  with  the  Railway  Finance
 and  General  Finance  whicn  was
 presented  to  Parliament  on  1th
 December,  1973,

 That  this  House  further  directs
 that  the  action  taken  by  Govern-
 ment  on  the  other  recommendations
 made  in  the  Report  should  be  re-
 Ported  to  the  Committee.”
 MR.  SPEAKER:  We  will  take  up

 this  later  on,  after  the  lunch  hour.
 The  Business  Advisory  Committee  has
 allotted  two  hours.  Now  that  the  op-
 position  members  are  not  here,  we  will

 “That  a  Supplementary  sum  not
 exceeding  Rs.  4,92,000  be  granted  to the  President  to  defray  the  charges which  will  come  in  course  of  pay- ment  during  the  year  ending  the  3ist
 day  of  March,  1974,  in  respect  of
 Miscellaneous  Expenditure’.”

 DEMAND  No.  4—WorKING  ExPENSES—
 ADMINISTRATION

 MR.  SPEAKER:  Motion  moved:
 “That  a  Supplementary  sum  not

 exceeding  Rs.  3,08,51,000  be  granted
 to  the  President  to  defray  the  char-
 ges  which  will  come  in  course  of
 payment  during  the  year  ending  the
 3ist  day  of  March,  ‘1974,  in  respect
 of  ‘Working  Expenses—Administra-
 tion’.”
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 Demann  No.  5—WorkKING  Expensrs—
 REPAIRS  AND  MAINTENANCE

 MR.  SPEAKER:  Motion  moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  8,77,54,000  be  granted
 to  the  President  to  defray  the  char-
 ges  which  will  come  in  course  of
 payment  during  the  year  ending  the
 3ist  day  of  March,  ‘1974,  in  respect
 of  ‘Working  Expenses—Repairs  and

 999 Maintenance’.

 Demann  No.  6—WOoORKING  EXPENSES—
 OPERATING  STAFF

 MR.  SPEAKER:  Motion  moved:

 “That  a  Suplementary  sum  _  not
 exceeding  Rs.  7,80,35,000  be  granted
 to  the  President  to  defray  the  char-
 ges  which  will  come  in  course  of
 payment  during  the  year  ending  the
 3ist  day  of  March,  1974,  in  respect
 of  “Working  Expenses’”—Operating
 Staff.”

 DECEMBER  17,  973  Rly.  ‘Convn.  Comm.,  2
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 DEMAND  No.  9—WoRKING  ExpENSES—

 MISCELLANEOUS  EXPENSES

 MR.  SPEAKER:  Motion  moved:
 “That  a  Supplementary  sum  not.

 exceeding  Rs.  +11,24,000  be  granted
 to  the  President  to  defray  the  char-
 ges  which  will  come  in  course  of
 payment  during  the  year  ending  the
 $lst  day  of  March,  ‘1974,  in  respect.
 of  ‘Working  Expenses—‘“Miscella-
 neous  Expenses’.”

 DeManp  No.  0—Workinc  Expensks—
 STAFF  WELFARE

 MR.  SPEAKER:  Motion  moved:
 “That  a  Supplementary  sum  not

 exceeding  Rs.  94,02,000  be  granted
 to  the  President  to  defray  the  char-
 ges  which  will  come  in  course  of
 payment  during  the  year  ending  the
 3lst  day  of  March,  ‘1974,  in  respect

 7  “Working  Expenses—Stafi  Wel-
 ‘are’.

 DEMAND  No.  4—CONSTRUCTION  OF EN DEMAND  No,  7—WORKING  ExPENSES—  New  Lines—CapiTaAL  AND  Dwmpmetra-
 Op=RATION  (FUEL)

 MR.  SPEAKER:  Motion  moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  5,05,000  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  3lst
 day  of  March,  1974,  in  respect  of
 ‘Working  Expenses'—Operation

 (Puel)’.”
 DEMAND  No.  8—WORKING  ExpENSES—
 OPERATION  OTHER  THAN  STAFF  AND  FUEL

 MR.  SPEAKER:  Motion  moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  27,96,000  be  granted
 to  the  President  to  defray  the  char-
 ges  which  will  come  in  course  of
 payment  during  the  year  ending  the
 3lst  day  of  March,  1974,  in  respect
 of  ‘Working  ERpenses—“Operation
 other  than  staff  and  Fuel”

 TION  (RESERVE  FuND

 MR.  SPEAKER:  Motion  moved:
 “That  a  Supplementary  sum  not

 exceeding  Rs.  12,00,000  be  granted
 to  the  President  to  defray  the  char-
 ges  which  will  come  in  course  of
 payment  during  the  year  ending  the
 3ist  day  of  March,  1974,  in  respect
 of  ‘Construction  of  New  lines—
 Capital  and  Depreciation  “Reserve
 Fund.”

 Demanp  No.  5—OpEN  LINE  Works—
 CapITAL,  DEpRECIATION  RESERVE  FUND

 AND  DEVELOPMENT  FUND

 MR.  SPEAKER:  Motion  moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  3,000  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  ‘1974,  in  respect
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 of  ‘Open  Line  Works—Capital,  De-
 preciution  Reserve  Fund  and  Deve-
 lopment  Fund’.”

 The  Resolution,  the  Supplementary
 Demands  for  Grants  and  the  loco
 strike  will  be  discussed  together.

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  K.  RAGHU-
 RAMAIAH):  There  is  a  half  an  hour
 discussion  at  5.30  p.m.  This  discussion
 can  go  on  till  that  time.

 MR.  SPEAKER:  Yes,  we  will  con-
 clude  this  by  5.30  p.m.  When  will  the
 Minister  make  the  statement  on  the
 strike?

 SHRI  L.  N.  MISHRA:  Any  time  you
 like.

 MR.  SPEAKER:  I  think  you  better
 read  the  statement  after  listening  to
 all  the  speeches.  That  is  the  normal
 procedure.

 SHRI  K.  RAGHU  RAMIAH:  The
 Minister  may  be  called  at  5  O’Clock

 MR.  SPEAKER:  I  hope  so.  He  may
 be  calléd  at  5  O'Clock.  But  some-
 times  it  is  not  within  your  power.

 Now,  we  adjourn  for  Lunch  to  re-
 assemble  at  2  O'Clock.

 283.05  hrs.

 The  Lok  Sabha  adjourned  for  Lunch
 till  Fourteen  of  the  Clock.

 The  Lok  Sabha  re-assembled  after
 Lunch  at  five  minutes  past  Fourteen

 of  the  Clock.

 (Mr.  Depury-SpEaKER  in  the  Chair]

 SHRI  S.  M.  BANERJEE  (Kanpur):
 Sir,  I  have  a  brief  submission  to  make.

 I  think,  Sir,  you  are  aware  that  in
 Delhi  itself  nearly  8000  workers  of  the

 Comm.,  D.S.G.  (Rlys.)  &
 St.  re.  Strike  by  Loco  Staff

 Delhi  Cloth  Mills  have  been  on  a  stay-
 in  strike  since  the  4th  December.  At
 the  intervention  of  the  Labour  Min-
 ister,  a  general  striké  was  averted.
 The  DCM  management,  viz.,  Messrs
 Bharat  Ram  and  Charat  Ram  are  vic-
 timising  the  workers.  I  want  that  the:
 Labour  Minister  should  make  a  state-
 ment.

 SHRI  KRISHNA  CHANDRA  HAL-
 DER  (Ausgram):  On  the  2th  I  have
 already  requested  the  Labour  Minis-
 ter  to  make  a  statement.

 SHRI  8.  M.  BANERJEE:  Otherwise,.
 there  is  going  to  be  a  general  strike
 by  the  workers.

 sit  wy  fend  (बांका)  :  उपाध्यक्ष
 महोदय,  पिछले  i5  दिनों  में  तीन,  चार
 मसले  उठाये  गये  हैं  ग्रोवर  सभापति  जी  ने  आदेश
 दिया  कि  सरकार  इन  मसलों  पर  बयान  दे  +
 मैं  गिनाये  देता  हूं  :--

 1. मेरठ में  जो  साम्प्रदायिक  दंगे  हुए
 उन  पर  बयान  देने  के  लिए  स्पीकर
 साहब  ने  कहा  था  ।  राज  भी
 बयान  नहीं  भाया  ।

 2.  भारत  की  रिफाइनरी  में  साढ़े  सात
 प्रतिशत  क्रूड  आयल  का  लौस  हो
 रहा  है।  इस  के  ऊपर  माननीय
 बर्मा  जी  का  बयान  नहीं  भाया  |

 3.  बिहार  के  मुंगेर  जिले  में  बढ़या  में

 एक  हरिजन को  ज़िन्दा  जला  दिया
 मया  5  दिन  पहले  शुक्रवार
 को  सवाल  उठाया  था।  उस  पर
 बयान  नहीं  पाया  ।  (व्यवस्थान )

 ख़ामख़्वाह  चेयर  के  बीच  में  और  हमारे
 बीच  में  झगड़  की  नौबत  इन  की  वजह  से
 उत्पन्न  हो  रही  है।  आप  के  और  हमारेबीच
 में  कोई  झगड़ा  नहीं  है।  इन  की  भ्र योग्यता
 और  झकमंण्यता  (व्यवधान)
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 MR.  DEPUTY-SPEAKER:  The  Chair
 thas  no  quarred  with  you  anywhere:

 at  wa  feat:  चेयर  के  रादेश  का
 "पालन  नहीं  हो  रहा  है।  मैं  तो  चेयर  की
 “रक्षा  कर  रहा  हूं  t

 ओशो  रामावतार  श्ञास्त्री  (पटना)
 “उपाध्यक्ष  जी,  आज  के  अखबारों  में  खबर
 “छपी  है  कि  बिहार  के  दरभंगा  जिले  में  हरिजनों
 'के  साथ  दुर्व्यवहार,  मारपीट  और  उन  की
 :  हत्या  तक  की  गई  है  जिस  के  विरोध  में  वहां
 प्री  कम्युनिस्ट  पार्टी  के  लोगों  ने  बहुत  बड़ी
 तादाद  में  अफसरों  का  घेराव  किया  है।  ्तो
 मैं  चाहूंगा,  माननीय  मधु  लिमये  जी  ने  जो  बात
 उठायीं  वह  तो  ठीक  हीं  है,  लेकिन  इस  तरह

 -की  घटनायें  पूरे  बिहार  में  घट  रही  हैं,  उस
 कै  बारे  में  आप  पूरा  बयान  मंत्री  जी  से  दिलाइये

 ताकि  स्थिति  की  जानकारी  सदन  को  हो  सके  |

 श्री  मु  लिमये  :  उपाध्यक्ष  महोदय,
 “ऐल काक  ऐश डाउन  का  सेक्शन  हो  गया  और
 न्श्र्भी  तक  बयान  नहीं  आया  ।  ऐल काक  एश-
 डाउन  को  नेशनेलाइज़  किया,  लेकिन  आप  को
 बेवकूफ  बनाया  गया  ।  वह  कम्पनी  आक्शन

 हो  चुकी  है  ॥  eee

 14.10  hrs.

 *RESOLUTION  RE:  INTERIM  REPORT
 OF  RAILWAY  CONVENTION
 COMMITTEE,  SUPPLEMENT-
 ARY  DEMANDS  FOR  GRANTS
 (RAILWAYS)  ‘1973-74,  STATE-
 MENT  RE:  STRIKE  BY  LOCO
 RUNNING  STAFF-—-Contd,

 MR.  DEPUTY  SPEAKER:  Order,
 ‘please.  Please  allow  me  to  regulate
 ‘the  proceedings  of  the  House...  .\=n-
 terruptions)  Will  -the  Members  kindly

 ‘listen  to  what  I  am  going  to  say  re-
 garding  the  business  in  front  of  us.

 “Let  us  get  down  to  the  business  on
 ‘hand.

 शमी  मथ  लिमये  (  बांका)  :  इस  का
 क्या  होगा  ?

 DECEMBER  1,  973  Rly.  Convn.  Comm.,  28
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 MR.  DEPUTY  SPEAKER:  Order,

 please.
 farlier,  the  House  has  decided  to

 discuss  the  resolution  of  Shri  Mishra
 relating  to  certain  recommendations  of
 the  Railway  Convention  Committee  and
 the  Supplementary  Demands  for  this
 year  together.  According  to  the  time
 allotment  of  the  Business  Advisory
 Committee,  originally  two  hours  were
 allotted  for  the  Resolution  ang  two
 hours  for  the  Supplementary  Demands,
 Then  the  House  also  decideq  that
 during  the  discussion  references  may
 also  be  made  to  the  situation  created
 by  the  Locomen  going  on  strike  and
 the  ultimatum  that  they  would  escalate
 and  widen  the  strike.  This  is  a  hotch-
 potch  of  a  discussion.  (Interruptions)
 Will  you  kindly  listen?  I  normally
 make  it  a  point  not  to  speak  non-
 senge.  Kindly  listen.  (Interruptions)
 I  am  saying  about  myself.  So  kindly
 listen  to  me  on  what  I  am  going  to  say.
 This  is  a  hotch-potch  of  a  discussion
 where  relevance  has  no  meaning!  I
 cannot  tell  a  Member  that  you  are  not
 confining  to  this  you  are  not  confining
 to  that.  It  is  open  to  everybody.  But
 even  so,  we  are  hard  pressed  for  time,
 and  a  decision  was  made  earlier  that
 instead  of  four  hours,  we  may  cut  it
 down  by  half  an  hour.

 SHRI  RAMAVTAR  SHASTRI
 (Patna):  My  suggestion  was  to  _in-
 crease  time,

 MR.  DEPUTY  SPEAKER:  It  was  a
 suggestion  made.  Why  don’t  you
 understand  it?  A  suggestion  was  made
 to  that  effect,  so  that  we  may  be  able
 to  take  up  the  Half-an-hour  discussion
 at  5-30.  This  is  the  difficulty/which  I
 am  faced.  I  request  Members  to  keep
 in  mind  that  in  respect  of  the  Supple-
 mentary  Demands  only  Rs.  22  crores
 are  involved,  out  of  which  about  Rs.  2i
 crores  is  for  increased  dearness  allow-
 ance  and  Rs.  2  lakhs  or  0  are  for
 some  urgent  works.  Nothing  more
 is  saiq@  about  other  aspects  of  the
 Railways.  Keeping  this  in  mind  you
 may  kindly  offer  your  remarks.  Shri
 Biren  Dutta.
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 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  K.  RAGHU
 RAMAIAR):  There  is  one  clairfica-
 tion  required.  Now  the  question  is
 this.  There  are  two  alternatives  open
 before  us.  Otherwise,  the  Railway
 Minister  will  have  to  reply  day  after
 tomorrow.  Now  if  you  begin  now,  it
 will  end  round  about  by  6  o’clock.
 There  is  one  Half-an-hour  discussion
 at  5-30.  There  are  two  ways  open,  un-
 less  you  want  the  Railway  Minister  to
 reply  day  after  tomorrow.  Either  we
 agree  to  take  up  the  Half-an-hour  dis-
 cussion  at  6  o’clock  or  we  cut  down
 this  at  5-30.  That  is,  at  5  o’clock  the
 Minister  will  be  called  and  at  5-30  this
 discussion  will  be  over,  and  we  take
 up  the  Half-an-hour  discussion.  We
 may  take  up  whatever  course  the

 “House  decides  in  the  matter.

 SHRI  B.  V.  NAIK  (Kanara):  We
 may  take  up  the  Half-an-hour  discus-
 sion  at  6  o’clock.

 SHRI  N.  K.  P.  SALVE  (Betul):  We
 may  take  up  the  Half-an-hour  discus-
 sion  at  6.0’  clock.

 SHRI  S.  M.  BANERJEE  (Kahpur):
 The  Speaker  said  that  the  Minister
 may  make  a  statement.

 MR.  DEPUTY  SPEAKER:  I  heard
 the  Minister  saying  that  he  was  pre-
 pared  to  make  a  statement  at  2  o’clock
 before  the  discussion  so  that  Members
 might  make  reference  to  those  things,
 but  I  also  heard  what  was  being  said,
 that  he  might  as  well  make  a  state-
 ment  at  the  time  of  the  reply.

 THE  MINISTER  OF
 (SHRI  L.  N.  MISHRA):
 rect.  (Interruptions).

 RAILWAYS
 That  is  cor-

 MR.  DEPUTY  SPEAKER:  It  is  in
 your  own  interest  if  you  listen  to  me.
 If  the  Minister  replies  day  after  to-
 morrow  then  I  think  the  statement  be-
 comes  irrelevant,  I  don’t  know.  Can
 you  throw  light  on  that?.

 Comm.,  D.S.G.  (Rlys.)  &
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 SHRI  L.  N.  MISHRA:  I  would
 prefer  to  make  a  statement  towards
 the  close  of  the  discussion.

 MR.  DEPUTY  SPEAKER:  Let  us:
 hear  from.  the  hon.  Minister  what  he.
 wants  to.say.

 SHRI  K.  RAGHU  RAMAIAH:  Sir;.
 before.  the  hon.  Speaker  left  the
 Chair—if  my  recollection  is  correct—
 he  did  say  that  the  Railway  Minister
 will  make  a  statement  at  the  end  of
 the  discussion.

 SHRI  RAMAVTAR  SHASTRI:  No-
 no.

 SHRI  KRISHNA  CHANDRA  HAL~—
 DER:  What  he  said  was  untrue.

 SHRI  K.  RAGHU  RAMAIAH:  Let
 us  refer  to  the  records.  (Interrup-.
 tions).

 SHRI  RAMAVTAR  SHASTRI:  The-
 hon.  Minister  for  Parliamentary  Af-
 fairs  is  deliberately  misleading  the:
 House.

 MR.  DEPUTY-SPEAKER:  Mr.
 Shastri,  whatever  is  on  records  is  on
 the  record.  But,  what  I  am  saying
 is  that  I  have  a  feeling  that  the  Minis--
 ter  may  not  be  able  to  reply  today.
 Whatever  you  may  say  here,  on  _  this
 emotional  question,  a  very  wide  scope
 will  be  covered.  I  have  my  continu-
 ing  fears  that  you  may  not  be  able  to
 reply  despite  our  best  efforts,  you  may
 not  be  able  to  reply  today.  If  you  are
 not  able  to  reply  to-day  and,  if  85
 the  hon.  Minister  for  Parliamentary
 Affairs  has  said,  your  reply  may  be
 made  only  day  after  tomorrow  or  the
 day  after  that,  then  your  statement  on
 the  locomen’s  strike  loses  all  rele
 vancy  and  meaning.  That  is  all  what.
 I  am  trying  to  point  out  to  you.

 SHRI  K.  RAGHU  RAMAIAH:  I  did
 not  say  that  his  reply  should  be  day
 after  tomorrow.  I  might  re-capitulate
 what  I  said.  There  are  two  courses
 open—one  is  his  reply  to-day  either
 after  we  finish  with  the  debate  at  six,
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 that  is,  after  haif-an-hour  discussion,
 or  we  shall  cut  down  this  discussion
 from  4.  hours  to  31/2  hours  so  that
 the  railway  minister’s  reply  may  be

 at  5-30  ang  then  we  may  take  up
 half-an-hour  discussion.  Of  course  I
 did  not  say  that  the  Minister  must
 reply  day  after  tomorrow.  (Interrup-
 tions).

 MR.  DEPUTY-SPEAKER:  Mr.
 Pandey,  will  you  kindly  cooperate?  I
 think  there  may  be  a  via  media  If
 the  Minister  is  able  to  reply  to-day,
 -well  and  goog  if  he  is  not  able  to
 reply  today,  at  least  he  can  make  his
 statement  towards  the  end  of  the
 locomen’s  strikes  statement.

 SHRI  S.  M.  BANERJEE:  Just  a
 minute,  Sir.  I  can  assure  you  (Inter-
 ruptions).  We  want  to  get  the  infor-
 mation  about  the  locomen’s  strike.  Let
 the  hon.  Minister  concentrate  on  this.

 “I  have  requested  him  to  make  a
 statement.  If  he  makes  a  statement
 now.  the  chances  of  further  excalation

 -of  etrike  will  firstly  be  removed.  We,
 all  of  us  including  you  alt  are  patrio-
 tic  people  and  the  strike  should  come
 ‘to  an  end.  Let  the  Government  make
 a  statement.

 MR.  DEPUTY-SPEAKER:  You  have
 made  your  point.

 SHRI  RAMAVTAR  SHASTRI:  He
 Should  stick  to  his  earlier  commitment

 SHRI  K.  RAGHU  RAMAIAH:  This
 is  a  Composite  proposition  that  the

 ‘Railway  Minister  should  make  a  state-
 ment  on  the  locomen’s  strike  now  and
 if  we  conclude  the  whole  debate  to-
 day  at  6  O'clock,  we  take  up  half-an-
 hour’s  discussion  later.

 THE  MINISTER  OF  RAILWAYS
 (SHRI  L.  N.  MISHRA):  Mr.  Deputy-
 Speaker,  Sir,  it  is  with  profound  sor-
 row  and  anguish  that  I  am  making

 “this  statement.

 DECEMBER  7,  978  Rly.  Convn.  Comm.,  234
 D.S.G.  (Rlys.)  &  St.  re.  Strike

 by  Loco  Steff
 Before  I  go  into  the  statement,  I

 woulg  like  to  impress  that  the  assu-
 rance  given  at  the  time  of  the  August
 strike  has  been  fulfilled.  Even  at  the
 time  of  calling  off  the  strike,  every
 assurance  that  has  been  given  has
 been  fulfilled  both  in  letter  and  in
 spirit.  If  any  individual  case  is  left  out,

 I  am  prepared  to  go  into  the  case  my-
 self.  I  am  all  for  a  cordial  atmosphere
 among  locomen.  There  is  not  one
 assurance  which  has  not  been  fulfilled.
 If  there  is  any  left  out  due  to  human
 error  or  anything  of  that  kind,  I  am
 prepared  to  take  up  that  case  myself,
 look  into  it  and  give  a  decision  within
 twenty-four  hours.  Now,  I  come  to
 my  statement.  A  section  of  the  loco
 running  staff  of  the  Western  Railway
 have  been  agitating  and  absenting
 themselves  from  November  26,  1973,
 Their  only  demand  appears  to  be  that
 the  Loco  Running  Staff  Association
 should  have  the  right  to  negotiate.  I
 have  made  it  clear  in  the  Parliament
 a  number  of  times  that  categorical
 groups  cannot  be  given  recognition.
 Large  number  of  the  absenting  staff
 have  already  come  back  to  duty  and
 the  remainder  are  also  trickling  in.  It
 is  under  these  conditions  that  a  sec-
 tion  of  the  loco  running  staff  of  the
 Northern  Railway,  in  Delhi  ang  _  its
 surrounding  areas,  Lucknow,  Kanpur
 and  Tundla  have  gone  a  lightening
 strike  from  December  15,  1975.  At
 Delhi  main,  most  of  the  evening  com-
 muter  traffic  had  been  cleared  and  only
 a  residual  of  500—600  commuters  re-
 mained.  The  police  arrived  promptly
 on  the  scene,  their  first  task  being  ६0
 control  the  commuters  as  soon  as_  the
 service  was  provided  for  their  onward
 passage.  Within  four  hours  the  obs-
 tructing  engines  have  been  removed
 and  most  of  the  evening  long-distance
 incoming  and  out-going  services  were
 running,  though  very  late,  with  the
 exception  of  two  metre  gauge  mail
 trains,  Jodhpur,  Bikaner  and  on  Ahme-
 dabad  side.  Thereafter  there  were
 No  more  incidents  of  fire  dropping
 throughout  5th  night  or  on  369  but
 the  shunting  staff  absented  themselves
 from  their  duty  in  substantial  number.
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 All  services  were,  however,  rumning
 ‘during  the  day,  though  delayed.  The
 object  evidently  is  to  support  the

 ‘Western  Railway  striking  staff  as
 ‘there  has  been  no  provocation  what-
 vsoever  on  the  part  of  the  Northern
 Railway  Administration.

 In  this  connection,  it  has  to  be  men-
 tioneq  that  all  the  assurances  given
 to  the  locomen  after  the  August  strike

 ‘have  been  implemented,  as  explained
 further.  I  shall  now  mention  the  va-
 -Tious  assurances  given  8200  the  present
 Stage  of  implementation  of  each  of

 .these  assurances.
 (a)  All  those  who  were  arrested

 in  connection  with  the  May—
 .August  agitations  have  been
 ‘released,  as  promised.  Fur-
 ‘thermore  all  State  Govern-
 ‘ments  have  been  requested  to
 withdraw  charge-sheets  fram-

 -ed  in  connection  with  offences
 ‘not  involving  sabotage,  vio-
 ‘lence  or  damage  to  Railway
 ‘property  committed  during
 ‘these  agitations.

 ‘(b)  ATl  those  released  have  been
 taken  back  to  duty,  as  pro-
 mised.

 (€c)  Penal  proceedings  of  rever-
 sions,  suspensions  and  remo-
 vals  arising  out  of  the  May
 and  August  1973,  strikes  have
 been  cancelled.

 ‘{d)  Breaks  in  service  arising  out
 of  the  May—July  agitations
 have  been  condoned,  as  pro-
 mised.

 «e)  Again,  as  promised  perigds  of
 absence  arising  out  of  the
 August  973  agitation  have
 been  adjusted  against  leave
 earned  leave  to  be  earned.

 «(fy  Charge-sheets  of  administra-
 tive  character  directly  con-
 nected  with  the  trade  union
 activities  or  activities  arising
 out  of  the  May  and  August
 1973,  strikes  have  been  with-
 drawn,  as  promised.

 ed
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 (g)  A  Committee  under  6
 Chairmanship  of  Deputy
 Minister  for  Railways,  Shri
 Mohd.  Shafi  Qureshi,  consist-
 ing  of  5  representatives  of  the
 loco  running  staff  hag  been
 constituted  to  examine  other
 points  of  grievances  and  this
 Committee  is  still  functioning.

 As  regards  0  hours  duty,  the  agree-
 ment  reached  after  the  August  973
 strike  was  that  the  mode  and  manner
 in  which  the  40  hours  duty  can  be
 implemented  will  be  discussed  by  the
 above  Committee  and  details  worked
 out  within  a  period  of  6  weeks,  Due  to
 the  complexity  of  the  subject  and  the
 widely  divergent  points  of  view  of  the
 two  sides  the  Committee  could  not
 eompiete  their  deliberations  on  this
 subject  within  6  weeks.  The  official
 side  considers  that  three  to  four  years
 will  be  required  to  implement  0  hours
 duty  fully  as  I  underline  the  word
 ‘fully’  m  view  of  the  need  to  build  up
 additional  facilities  estimated  to  cost
 about  Rs.  38  crores  and  to  recruit  and
 train  a  large  number  of  additional
 staff.  On  the  other  hand,  the  running
 staff  side  are  of  the  view  that  the  imp-
 lementation  can  be  affected  in  90  days
 time.  After  carefully  considering  all
 the  aspects,  I  have  already  announced
 in  Parliament  that  we  have  started  the
 implementation  of  0  hours  duty  from
 the  lst  December,  1973,  and  will  be
 completing  it  in  a  phased  manner  in
 3  years  time.

 In  this  connection,  I  have  also  to
 mention  that  the  entire  question  of
 duty  hours  was  examined  at  length  by
 the  Miabhoy  Tribunal  and  it  was  found
 by  the  Tribunal  that  even  for  reducing
 the  duty  hours  from  4  to  12,  as  many
 as  a  8  years  would  be  required.  There-
 fore  it  may  be  seen  by  the  Hon’ble
 Members  of  Perliament  that  by  reduc-
 ing  the  period  to  8  years  for  reduction
 ef  duty  hours  from  l4  to  0  a  very
 great  step  forward  has  been  taken.

 While  we  are  taking  all  necessary
 steps  to  implement  this  decision  and
 completing  the  hours  of  duty  at  a
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 stretch  to  40  hours  and  completing  it
 in  3  years’  time,  I  have  to  mention
 that  the  loeo  running  staff  are  also
 governed  by  the  Hours  of  Employment
 Regulatios.  Accordig  to  these  regula-
 tions  they  are  to  perform  only  08
 hours  duty  in  a  fortnight.  When  they
 work  more  than  08  hours  in  a  fort-
 night,  they  get  over-time.  It  has  also
 to  be  clarified  that  even  when  a  dri-
 ver  does  more  than  0  hours  at  a
 stretch,  the  hours  that  he  spends  on
 actual  running  duty  is  much  less,  Even
 in  advanceg  countries  like  U.S.A.  and
 U.S.S.R,  the  hours  of  duty  of  running
 staff  have  till  recently  been  more  than
 2  hours  at  a  stretch  in  the  U.S.S.R.
 it  was  only  in  97l-72  that  the  hours
 of  duty  were  brought  down  to  42
 hours  a  day  and  that  too  as  a  result
 of  modernisation  of  traction.

 As  regards  the  other  grievances  of
 the  loco  running  staff,  they  are  with
 Tespect  to  this  is  a  new  demand:—

 ‘a)  Equal  pay  for  firemen  ‘A’  and
 Fireman  B  and  Shunter  ‘A’
 and  Shunter  ‘B’.

 This  issue  is  already  pending  be-
 fore  the  Boarg  of  Arbitration
 set  up  under  the  Joint  Con-
 sultative  Machinery  Scheme.

 (b)  Job  security  for  medically  de-
 categorised  persons.

 This  issue  is  pending  before  the
 Railway  Labour  Tribunal.

 (c)  Pay  and  allowances  of  running
 staff.

 This  has  already  been  covered  by
 the  Pay  Commissions  Recom-
 mendations.

 The  deliberations  of  the  Committee
 under  the  Chairmanship  of  the  Deputy
 Minister  of  Railways  are  continuing.
 It  ig  unfortunate  that  the  loco  running
 staff  have  without  any  provocation  or
 any  valig  reason  gone  again  on  this.
 lightning  strike,  putting  the  public  to
 great  inconvenience.  While  continuing
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 to  sit  on  the  negotiating  table  they
 have  chesen  to  resort  to  such  anti-so-.
 cial  methods.

 I  request  all  sections  of  the  House
 to  lend  their  support  in  putting  down
 such  anti-social  activities  of  a  section
 of  the  staff  who  want  to  paralyse  pub-
 lic  transport  and  to  undermine  the-
 national  economy.

 I  would  also  take  this  opportunity
 to  appeal  to  the  striking  section  of
 the  locomen  to  return  to  duty.  It  is
 in  fact  difficult  for  me  to  understand.
 the  reason  for  their  resorting  to  this
 illegal  strike  without  any  valid  cause
 more  so  when  the  meeting  of  Qureshi:
 Committee  has  been  fixed  on  l7th  Jan-
 uary,  1974,  with  their  consent.  If  the
 locomen  desire  the  meeting  can  be
 held  earlier.  I  would  again  urge  on
 the  striking  locomen  to  return  to  duty
 keeping  in  view  the  larger  national  in-
 terests.

 SHRI  DINEN  BHATTACHARYYA:
 (Serampur):  Are  you  satisfied?  (In--
 terruptions)

 SHRI  KRISHNA  CHANDRA  HAL-
 DER:  Why  is  he  saying  ‘anti-social’?
 (Interruption).

 MR.  DEPUTY-SPEAKER:  Kindly
 sit  down.

 SHRI  RAMAVTAR  SHASTRI:  L
 protest.

 MR.  DEPUTY-SPEAKER:  Order,
 please..  You  can  protest;  you  have
 the  right  to  protest.  But  kindly  al-
 low  me  to  speak.  You  can  have  your
 say  while  you  make  your  speech.  (  In-
 terruptions).  Order,  please.  I  am  on
 my  legs.

 Now,  although  strictly  according
 to  the  rule,  questions  are  not  asked
 after  the  Minister  has  made  a  state.
 ment  in  this  case,  we  shall  take  the
 Minister’s  statement—(Interruptions):
 —Order  please.  I  have  to  raise  my
 voice  in  order  to  hear  by  Members,
 that  is  the  difficulty.  In  this  case,  we



 289  Res.  re.  Int.  Rep.  of  AGRAHAYANA  26,  895  (SAKA)  Riy.  Conven.  290

 shall  treat  the  Minister’s  statement  as
 Part  of  continuation  of  the  speech  he
 made  before  lunch  hour,  ang  therefore,
 everything  now  on  the  subject  is  open
 to  discussion.

 Shri  Biren  Dutta.
 *SHRI  BIREN  DUTTA  (Tripura

 West):  Mr.  Deputy  Speaker,  Sir,  I
 would  first  speak  a  few  words  on  the
 report  of  the  Railway  Convention  Com-
 mittee.  Submission  of  a  report  by  the
 Committee  has  become  a  convention  in
 itself.  In  the  report  it  has  been  stated
 that  during  the  last  five  years  the
 freight  and  passenger  fare  in  the  rail-
 ways  has  been  rising  continuously
 and  the  total  amount  of  increase  thus
 effected  amounts  to  Rs.  337  crores.  The
 report  also  states  that  the  prevailing
 financial  condition  of  the  railways  con-
 tinues  to  be  critical.  Thus  even  though
 the  income  of  the  railways  is  being  in-
 creased  the  expenses  also  are  ६०
 mounting  that  the  financial  situation
 does  not  take  a  turn  for  the  better.
 Taking  these  factors  in  view  the  Con-
 vention  Committee  has  impressed  upon
 the  necessity  of  imposing  adequate  dis-
 cipline  in  financial  management  of  the
 railways.  They  have  also  recommend-
 ed  the  formation  of  a  taskforce  to  en-
 force  this  discipline.  I  do  not  know
 to  what  extent  they  would  be  success-
 ful  in  their  efforts.

 Sir,  the  Committee  considers  many
 issues  of  financial  management,  but
 unfortunately  this  Committee  does  not
 consider  the  problem  of  the  persons
 who  run  the  railways,  the  railway
 workers.  I  do  not  know  whether  it
 comes  within  the  purview  of  the  func-
 ticns  of  the  Committee  or  not  but  the
 Committee  makes  no  recommendations
 about  them  and  their  problems.  Not
 only  this.  The  Committee  has  not  paid
 adequate  attention  for  fixing  priorities
 of  railway  expenditure.  It  is  very
 often  saiq  by  the  Government  spokes-
 men  that  the  income  derived  from  the
 Railways  will  be  utilised  for  the  deve-
 lopment  of  the  backward  areas  but
 what  do  we  find  in  reality.  All  plans
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 and  proposals  for  the  develop- ment  of  the  backward  areas
 Set  bogged  down  because  of  the
 opathetic  attitude  of  the  railways, The  railways  have  adopted  an
 attitude  of  neglect  towards  the
 backward  areas  and  because  of  this,  a
 great  part  of  the  backward  areas  still remain  outside  the  railway  net  work
 and  Mainly  because  of  this  industries
 cannot  grow  ip  these  parts  of  the  coun-
 try.  I  would  cite  an  example  in  this
 connection.  Some  time  back  the  Rail-
 way  Ministry  had  discussions  with  the
 Government  of  Bangladesh  on  the
 quesion  of  creating  better  rail  links
 between  the  two  countries.  From  the
 border  town  of  Belonia,  the  border  is  a
 matter  of  one  mile  only  and  if  we  can
 create  a  railway  yard  there,  then  the
 link  can  easily  be  created  there.  Not
 only  this  we  can  also  set  up  a  rail  line
 which  may  start  from  the  port  of  Chi-
 tagong  and  passing  through  the  State
 of  Tripura  may  go  upto  Mizoram  and
 Manipur.  You  will  be  surprised  to
 mow  Sir,  that  if  we  can  lay  a  two-
 mile  long  railway  line  then  it  will  not
 only  connect  Agartala  but  it  will  also
 connect  Kachar  ang  Manipur.  But
 unfortunately  this  samll  railway  con-
 nection  which  is  of  so  vital  importance
 not  only  for  Tripura  but  also  to  its
 neighbourhood/territories  does  not  find
 a  place  among  the  proposals  for  new
 lines  which  the  Government  have  for-
 mulated  and  presented  before  this
 House  for  financial  approval.  The  Rail-
 way  Ministry  however  have  no  time
 to  Icok  into  these  matters  which  if
 implementeg  will  promcte  welfare  to
 many  States.  On  the  contrary  the
 Railway  authorities  are  too  busy  in
 dealing  with  other  issues  and  _  their
 only  anxiety  is  to  devise  ways  and
 means  for  keeping  the  railway  workers
 under  their  thumb  ang  to  silence  their
 voice  of  protest.  What  is  the  role  of
 the  Railway  Board?  The  less  said  the
 better  and  I  do  not  propose  to  go  into
 details  because  another  colleague  of
 mine  will  be  participating  in  this  dis-
 cussion  shortly.  The  strikes  are  there.

 *The  original  speech  was  delivered  in  Bengali,
 2795  L.S.—ll
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 The  railway  men  have  taken  to  go  a
 slow  move  and  the  locomen  are  already
 on  strike.  The  railway  workers  have
 also  given  notice  on  for  an  all  India
 strike  on  the  27th  February  ‘1974.  In-
 steaq  of  trying  to  solve  the  problems
 amicably  through  negotiations,  the
 Government  have  gone  all  out  to  crush
 the  workers  demand  and  they  are  uti-
 lising  the  territorial  army  and  the  rail-
 way  protection  force  against  the  agi-
 tating  railway  workers  and  the  DIR  is
 also  being  used  liberally  against  them.
 But  this  very  railway  administration
 and  their  armed  forces  find  themselves
 completely  helpless  in  dealing  with  the
 wegon  breakers  and  the  miscreants
 who  loot  the  railway  godowns  and  the
 dacoits  who  loot  and  kill  mercilessly
 the  travelling  passengers.  No  sooner
 the  railway  workers  raise  their  voice
 and  put  forward  their  legitimate  de-
 mands,  the  Government  come  down
 heavily  upon  them  and  try  to  terrorise
 them  and  crush  them  with  force.  This
 is  unjust,  unfair  and  deplorable  to  say
 the  least.  We  are  already  passing
 through  a  strike  by  the  Civil  Aviation
 workers  and  if  the  rzilway  work:ts  too
 9372  compelled  to  go  on  a  nation  wide

 irike  then  the  country  would  be  put
 i.!9  a  veritable  chaos.  Is  it  not  time
 .aat  the  railway  authorities  should  try
 to  realise  the  gravity  of  the  situation
 and  try  to  settle  the  disputes  amicably?

 It  is  true  Sir,  that  we  should  consi-
 der  seriously  how  the  railway  earnings
 and  how  much  of  it  have  to  be  contri-
 buted  towards  the  general  revenue.
 But  to  my  mind  Sir,  it  is  far  more
 important  and  far  more  serious  ६०  con-
 sider  the  reasons  which  have  virtually
 paralysed,  the  railway  working  all
 over  the  country  today.  The  trains
 have  stopped  running  in  time  and
 since  Shri  Mishra  hag  taken  over  the
 Ministry  not  a  day  has  passed  when
 there  was  no  trouble  in  the  railways.
 But  Shri  Mishra  is  a  great  politician
 and  he  has  more  important  political
 missions  to  fulfil  than  to  attend  his
 official  work.  He  is  too  engrossed
 with  the  political  developments  of
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 UP.,  Bihar  and  Orissa  and  how  can  be
 therefore  find  time  to  deal  with  the
 problems  that  aflict  the  railways?  Na-
 turally  as  the  baneful  consequence  of
 this  Ministerial  apathy  towards  his
 department,  the  railway  is  suffering
 from  manifold  ills.  The  railways  are
 not  carrying  coal  to  the  industrial  units
 and  because  of  coal  shortage  many
 industries  have  closed  down.  The  pro-
 duction  in  the  public  sector  steel  plants
 too  have  also  fallen.  Because  of  the
 callous  inefficiency  of  the  railways  the
 industries  are  suffering,  production  33
 falling,  industrial  units  are  being  clos-
 ed  down  leading  to  unemployment  of
 thousands  of  workers  ang  the  country
 in  turn  has  been  put  to  a  grave  crisis.
 Far  from  trying  to  grapple  the  prob-
 lems  and  trying  to  solve  them,  the
 Railway  Minister  is  only  trying  to
 make  the  railway  workers  a  scape  goat
 of  the  situation  but  I  may  tell  him
 that  he  cannot  get  away  merely  by
 calling  the  railway  werkers  as  aati-
 social  beings  and  such  accusations  can-
 not  be  the  end  of  his  responsibilities.
 The  Minister  no  doubt  has  a  huge
 majority  in  this  House  for  him.  I  have
 no  doubt  his  supports  can  shout  hoarse
 and  thump  the  tables  loud  to  support
 him  within  the  Parliament  but  the
 grim  situation  that  has  been  created
 in  the  sphere  of  industry  and  trade.
 the  situation  arising  from  the  strike
 of  the  locomen  ang  the  proposed  all
 India  strike  to  be  held  on  the  27th
 Feb.,  cannot  be  solved  or  suppressed
 by  mere  shouts  or  desk  beating.  If
 the  Minister  is  really  interested  and
 serious  to  resolve  the  crisis  then  he
 should  evolve  rational  and  clear  cut
 policies  and  should  immediately  ini-
 tiate  negotiations  with  the  railway
 workers.

 SHRI  B.  K.  DASCHOWDHURY
 (Cooch-Behar):  I  feel  it  is  my  duty
 to  congratulate  the  hon.  Railway
 Minister  at  the  outset,  as  he  has  given
 a  call  to  the  railway  employees  parti-
 cularly  the  loco  staff  to  call  off  their
 strike  and  come  to  him  if  there  were
 any  grievances,  if  not  for  anything
 else  at  least  for  the  nations  economy.
 There  cannot  be  any  better  statement
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 than  this.  On  the  question  of  loco
 strike  in  the  first  hour  of  today’s
 session  some  trouble  was  created  by
 some  hon.  Members  who  also  wanted
 to  move  adjournment  motions  The
 whole  thing  has  become  very  clear  by
 now.  They  wanted  to  move  a  union.
 For  what?  For  discussion.  Discussion
 for  what?  Discussion  to  highlight  the
 points  to  the  Government  to  correct  if
 there  be  anything  wrong.  The  whole
 thing  has  come  out  by  the  hon.  Minis-
 ter’s  statement.  Assurances  given  by
 the  Ministry  have  been  fully  imple-
 mented  and  yet,  there  may  be  some
 minor  things  over  here  and  there,
 which  are  still  under  negotiation  and
 deliberation  of  the  special  committee
 appointed  under  the  chairmansnip
 of  the  hon.  Deputy  Minister.  In
 the  circumstances,  I  do  not  find
 any  reasons  for  agitation.  What
 is  there  to  agitate  and  to  have
 an  adjournment  motion  and  take  valu-
 able  time  of  this  august  House  while
 those  assurances  have  been  implemen-
 ted  and  the  Committee  is  still  under
 negotiation  and  deliberation  for  the
 remaining  matters.  Why  could  they
 not  wait  till  the  deliberations  are
 over?  There  could  be  only  one  reply
 and  nothing  else  but  political  motiva-
 tion  of  those  who  were  engineering  it.
 nothing  else.  It  is  political  motivation
 at  the  critical  hour  of  the  Nation  when
 we  are  facing  problems  because  as

 the  previous  speaker  said  the  airlines
 are  under  lockout  and  there  is  disloca-
 tion  for  some  kind  of  passengers.  They
 want  to  have  total  dislocation  by
 ‘creating  disorder  in  the  movement  of
 railways  as  well.  This  is  highly  re-
 prehensible  and  nobody  can  imagine

 that  anybody  will  support  that  move
 at  this  crucial  period.  I  would  re-

 ‘quest  the  hon.  Minister  through  you
 that  even  if  there  be  grievances  of
 tailway  employees,  be  it  loco  staff  or
 anybody  else,  the  railway  authorities—
 the  Minister,  the  Deputy  Minister  and
 the  Railway  Board  officials—should
 give  a  patient  hearing  to  their  prob-
 lems  and  look  into  their  grievances
 very  sympathetically.  One  thing
 ‘should  not  be  ignored  that  the  railways ——
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 are  the  nation’s  property  and  the  emp-
 Joyees  who  are  responsible  for  running
 the  railway  administration  and  keep-
 ing  the  wheels  of  the  railways  moving
 are  also  the  country’s  wealth  and  their
 contribution  is  not  to  be  minimised  or
 ignored  at  all.  But  there  are  also  ins-
 tances  about  which  the  minister  should
 be  very  much  sympathetic  and  _  co-
 operative.  In  some  cases,  there  are
 reports  that  the  officials  in  the  Rail-
 way  Board  or  in  the  General  Mana-
 ger’s  offica  or  zcnal  offices  are  not
 always  sympathetic  to  the  cause  of
 railway  employees.  That  should  be
 seriously  looked  into.

 At  the  moment,  in  the  NF  Railway,
 almost  a  similar  trouble  though  not
 of  such  a  magnitude,  is  going  on.  The
 General  Manager  of  the  NF  Railway
 has  refused  to  hear  the  grievances  of
 the  Station  Masters  and  Assistant
 Station  Masters.  I  must  thank  the
 minister  once  again  because  the  mo-
 ment  I  brought  it  to  his  notice,  he
 said,  “I  am  giving  the  instruction  that
 the  General  Manager  must  hear  thcir
 grievances.”  In  this  way.  I  would
 request  the  Minister  to  look  into  the
 grievances  of  railway  employees.

 AN  HON.  MEMBER:  Is  that
 good  enough  reason  for  a  strike?

 SHRI  B.  K.  DASCHOWDHURY:
 That  is  another  matter.  I  deprecate
 that  idea  also.

 The  hon.  minister  has  moved  the
 resolution  regarding  the  Railway
 Convention  Committee’s  interim  re-
 port,  particularly  paragraphs  60,  70,
 11,  75,  76,  77,  78  and  79.  I  fine
 these  are  nothing  very  much  new.  I
 whole-heartedly  support  it  and  I  hope
 the  House  will  give  its  support.

 When  we  discuss  the  budget,  na-
 turally  we  come  across  some  prob-
 lems  about  our  local  constituencies,
 apart  from  the  big  problems  of  bud-
 getary  and  financial  allocations  I
 would  like  to  refer  to  three  major
 points  concerning  my  constituency
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 The  hon.  minister  is  fully  aware  that
 in  this  House  on  several  occasions,
 we  have  had  talked  about  the  resto-
 ration  of  the  flood-damaged  railway
 lines,  which  were  damaged  in  that
 great  flood  the  deluge  that  took  place
 in  the  latter  part  of  october,  1968,

 The  hon.  Minister  was  good  enough
 to  inform  me  very  positively  in  the
 first  quarter  of  this  year  that  he  has
 already  passed  orders  ang  _instruc-
 tions  for  restoration  of  the  flood
 damaged  railwaylines  in  the  NF.
 Railways,  namely,  Jalpaiguri-Haldi-
 bari  B.G.  lines  ang  Lataguri-Chan-
 grabandal  metre-guage  line  in  the
 N.F.  Railways.  It  was  _  specifically
 stated  that  after  the  monsoon  was
 over  this  restoration  work  would  be
 started.  I  have  received  information
 that  restoration  work  has  not  been
 started  by  the  N.F.  Railway  authori-
 ties.  I  have  also  this  information
 that  in  the  N.F.  Railways  some  of  the
 officials  who  are  in  charge  of  this
 matter  are  hobnobbing  with  the  Bus
 Operators,  Press  Syndicates  of  that
 region  and  in  the  process  the  resto-
 ration  work  is  delayed  further.  An-
 other  monsoon  will  come,  and  they
 will  plead  that  after  the  monsoon  is
 over  it  will  be  taken  up.  I  would
 request  that  the  restoration  work,
 which  has  already  been  ordered  by
 this  Ministry,  should  be  taken  up
 immediately  in  order  to  relieve  the
 local  people  of  harassment  that  is
 being  encountered  by  them  for  the
 last  six  years.

 Secondly,  for  the  last  fourteen
 years  the  people  of  my  constituency
 have  been  demanding  for  a_  small
 bridge  or  culvert  which  was  damaged
 by  flood  some  4  years  ago,  Even
 though  this  request  was  made  3
 Or  4  years  back,  the  railways  have
 not  attended  to  it  so  far.  This  year
 the  railways  have  agreed  to  do  it.
 Yet,  I  do  not  find  any  semblance  of
 this  work  being  taken  up  by  the  N.F.
 railway  authorities  to  construct  a

 DECEMBER  17,  973  Rly.  Conun.  Comm.,  296
 D.S.G.  (Rlys.)  &  St.  re.  Strike

 by  Loco  Staff
 culvert  near  Ghuksodanga  station  in
 the  N.F.  railways.  It  has  already
 been  admitted  by  the  railways  that  it.
 would  be  taken  up  and  it  would  not
 cost  more  than  Rs.  7  12  lakhs  ४०
 8  lakhs,  This  is  a  small  amount
 which  the  Railways  should  take  up
 immediately.

 In  the  last  budget  session  the  Rail-
 way  Minister  stated  that  in  the  Fifth
 Plan  a  gigantic  scheme  of  opening  of
 new  railways  would  be  taken  up,
 particularly  in  the  backward  regions.
 When  I  made  certain  suggestions  to
 the  Railway  Minister,  he  informed  me
 by  a  letter  that  “your  suggestions
 would  be  looked  into  when  the  final
 allocations  for  the  Fifth  Plan  is
 snown”.  I  understand  from  the
 newspaper  report  tnat  for  the  open-
 ing  of  new  railway  lines  in  the  Fifth
 Plan  more  than  Rs.  30  crores  are
 going  to  be  allocated.  I  would  sug-
 gest  to  the  hon,  Minister  to  consider
 opening  a  railway  line  from  New
 Mynaguri  to  Sitai,  which  is  ‘an  abso-
 lutely  a  backwffiarg  area,  as  I  have
 clearly  mentioned  in  my  letter  to  him.
 I  hope  the  hon.  Railway  Minister  will
 kindly  consider  this  suggestion.

 Before  I  conclude,  I  would  like  to
 say  that  the  previous  speaker,  though
 coming  from  the  opposite  side,  said
 that  the  railway  construction  in  Tri-
 pura  should  be  considereqd  sympathe-
 tically.  I  fully  endorse  that  request
 for  railway  lines  in  Tripura.

 With  these  words,  I  support  the
 motion  moved  by  the  hon.  Railway
 Minister.

 SHRI  S.  M.  BANERJEE  (Kanpur):
 Sir.  I  have  to  speak  on  the  Interim
 Report  of  the  Railway  Convention
 Committee,  the  Supplementary  De-
 mands  and,  last  but  not  the  least,  the:
 statement  made  by  the  hon.  Railway
 Minister,  Shri  L.  N.  Mishra.

 As  far  as  the  recommendations  of
 the  Railway  Convention  Committee
 ate  concerned  we  welcome  them.  I
 consider  it  very  valuable  report  and
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 I  compliment  the  Committse,  includ-
 ing  the  Chairman,  for  taking  so  much
 pains  to  submit  such  a  report.

 The  funds  required  out  of  the  Rail-
 way  Plan  are  Metropolitan  Transport
 Project  Rs.  40  crores,  new  lines  and
 conversion  for  development  purposes
 Rs.  255  crores  and  railway  captive
 power  stations  Rs,  20  crores,  coming
 to  a  total  of  Rs.  785  crores.  I  would
 like  to  know  from  the  hon.  Minister
 as  to  what  has  happened  to  the
 Metropelitan  Transport  Project.  I
 know  that  in  Calcutta  in  certain
 places  they  dug  some  areas.  But,  has
 the  work  started  after  the  rainy
 season?  I  would  like  to  know  when
 the  dream  of  the  people  of  Calcutta
 would  be  realiseqd  and  when  this
 Metropolitan  Transport  Project,  the
 ring  railway  or  underground  railway
 in  Calcutta  will  come  true.  Also,
 what  will  happen  to  the  power  pro-
 blem?  Now  there  is  tremandous
 shortage  of  power.  I,  hope  I  need  not
 visualize  a  situation  where  my  bro-
 thers  die  of  suffiocation  in  the  under-
 ground  railways  for  want  of  electri-
 city.  for  shortage  of  power.  Over-
 ground,  the  people  can  breathe.  But
 what  will  happen  to  those  who  will
 be  underground?  So,  before  taking
 up  this  project  in  hand,  an  assurance
 should  be  given  in  this  House  that  the
 power  shortage  will  be  properly  met.

 About  opening  new  lines,  I  am  ex-
 trmely  happy  that  the  Prime  Minis-
 ter,  Shrimati  Indira  Gandhi,  the
 other  day,  laid  a  foundation-stone  of
 the  Broad-Gauge  line,  converting  the
 Metre-Gauge  into  Broad-Gauge,  from
 Delhi  to  Saharanpur,  the  Delhi-Shah-
 dra-Saharanpur  Light  Railways.  I
 am  so  happy  about  it.  But  I  am  ap-
 prehensive  that  during  elections  such
 things  are  done  and  I  do  not  want
 that  somebody  should  remove  6
 foundation-stone  after  the  elections.

 The  foundation-stone  must  remain
 there  and  the  work  must  be  comple-
 ted.  I  would  request  the  hon.  Minis-
 ter  to  see  that  the  work  is  completed.

 Comm.,  D.S.G.  (Rlys.)  &
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 He  will  have  the  blessings  and  good wishe;  of  lakhs  of  people  who  are
 living  in  those  districts  and  who
 have  really  welcomeg  the  Move  of
 the  Government  of  India  for  convert-
 ing  the  Metre-Gauge  line  into  the
 Broad-Gauge  line.

 Coming  to  Supplementary  Demands,
 a  sum  of  Rs.  2]  crores  has  been  asked
 for  on  account  of  payment  of  two
 instalments  of  dearness  allowance  to
 the  Railway  employees.  That  has  been
 Paid  to  them.  But  what  about  the
 third  instalment  of  dearnese  allow-
 ance?  No  orders  have  been  issued  by
 the  Finance  Ministry  either  to  the
 Railway  Ministry  or  to  the  P&T
 Department  or  to  any  other  Ministry
 about  the  pay  scales  of  various  Classes
 of  employees.  I  would  like  the  hon.
 Minister  to  convene  a  meeting  of  all
 the  unions,  including  the  two  recognis-
 ed  Federations,  to  discuss  how  best
 the  pay  scales  should  be  implemented.
 There  is  a  growing  discontent  in  the
 country.  not  only  amongst  the  Rail-
 way  employees  but  amongst  all  the
 Central  Government  employees  about
 the  shady  manner  in  which  the  Pay
 Commission  submitted  its  Report.
 With  all  our  eloquence  we  were  un-
 able  to  convince  the  Government  that
 the  Central  Government  employees
 are  also  entitled  to  have  pay  scale
 comparable  to  those  pay  scales  which
 are  applicable  to  Public  Undertakings.

 What  happened  recently?  A  mini-
 mum  wage  of  Rs.  250  has  been  given
 to  the  employees  working  in  the
 Heavy  Electricals  Ltd,  Hardwar,
 whereas  the  Central  Government  em-
 ployees  doing  the  same  job  practi-
 cally  or  even  more  are  getting  only
 Rs.  196,  as  a  minimum  wage.

 Even  the  formula  of  dearness  al-
 lowance  which  was  suggested  by  the
 J.C.M.  has  not  been  agreed  to  by  the
 Government.  They  have  stuck  to  the
 old  formula  which  was  suggested  by
 the  Pay  Commission.

 As  regards  neutralisation,  cent  per
 cent  neutralisation  has  been  granted
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 to  those  emuployees  who  are  draw-
 ing  up  to  Rs.  300.  But  that  does  not
 cover  Class  III  employees.  With  all
 sincerity  and  honesty,  I  should  say
 that  the  Class  III  employees,  the  mid-
 dle  class  employees,  are  the  worst  hit
 today.  They  have  to  maintain  a
 social  status  and,  at  the  same  time,
 they  suffer  because  they  cannot  beg,
 borrow  or  steal.  Naturally,  full  neu-
 tralisation  should  be  given  to  all  the
 employees  who  are  in  Class  III  also.

 Now,  I  come  to  the  demands  of  the
 Loco  staff.  My  hon.  friends  who  were
 very  angry  with  us  when  we  raised
 this  issue  in  the  morning  wanted  us
 not  to  raise  the  issue  and  some
 of  them  even  shouted  by  saying  that
 there  are  anti-social  elements.  I  am
 sorry,  the  hon.  Minister  for  whom  I
 have  got  the  greatest  regard  used  the
 expression  that  there  are  some  anti-
 social  elements.  Who  are  the  anti-
 social  elements  in  the  country?  The
 wagon  breakers,  the  people  who
 pilfer  the  corrupt  officers  who  are
 corrupt  to  the  bone.....

 SHRI  MADHU  LIMAYE:  And  cor-
 rupt  Ministers.  (Interruptions),

 SHRI  s.  M.  BANERJEE:......  and,
 after  you  catch  them,  you  find,  they
 are  still  corrupt.  Are  they  not  anti-
 social  elements?  The  definition  of
 corruption  in  this  country  has  chang-
 ed.  Now  a  different  définition  of  cor-
 ruption  is  given.  Who  is  a_  corrupt
 officer?  One  who  takes  the  money  and
 does  the  work  is  not  considered  cor-
 rupt  officer,  but  one  who  takes  the
 money  and  does  not  work  is  consider-
 ed  corrupt  officer.  That  is  the  de-
 finition  of  corruption  now.  I  would
 like  to  ask  the  hon.  Minister  whe-
 ther  these  drivers,  locomen,  fire-
 men,  shunters,  signallers  and  others,
 who  are  fighting  for  better  emolu-
 ments,  are  corrupt.  What  did  they
 do  during  the  Chinese  aggression?
 What  did  they  do  during  the  Pakistan?
 aggression?  How  did  they  work?
 And  do  you  call  them  ©  anti-social?
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 It  is  a  sad  commentary,  I  say,  on  the
 talk  of  socialism  and  participation  of
 labour  in  the  management.

 30>

 The  hon.  Minister  has  clearly  stat-
 ed  that  all  the  assurances  which  he
 gave  in  August,  1973,  have  been  im-
 plemented.  In  the  same  breath  he  has
 said  this  also.  The  decision  has  been
 taken  to  reduce  the  duty  hours  from
 4  to.0  hours  and  that  is  being  im-
 plemented  from  lst  December,  ‘1973,
 but  it  will  take  three  to  four  years
 to  be  completed.  Previously  it  took
 seven  years.  After  all,  which  em-
 ployee  can  possibly  wait  for  seven
 years?  These  employees  are  working
 for  4  hours,  45  hours  and  even  6
 hours.  I  would  ask  the  Chairman  or
 the  Member  of  the  Railway  Board,
 including.  the  Minister,  to  kindly  work
 as  a  fireman  even  for  eight  hours.
 It  will  be  impossible  for  them  to
 work.  And  these  poor  people  are
 working  for  4  hours.  And  then  they
 have  demanded  a_  reduction  to  ten
 hours  and  when  the  Minister,  after
 preliminary  discussion  has  conceded
 the  demand  and  has  issued  the  neces-
 sary  instructions,  who  is  obstructing
 the  decision  now?  Is  it  the  Railway
 Board  which  is  obstructing  it?  Who
 is  obstructing  the  decision?  I  do  not
 come  from  the  family  of  strikers.
 But  I  fail  to  understand  how  is  it  that
 strike  has  taken  place  when  the
 meeting  has  been  fixed  for  I7th  Janu-
 ary  1974,  Sometime  ago,  it  was  con-
 fined  to  Western  Railway;  now  it  has
 come  to  Northern  Railway  also.  A
 Statement  has  been  issued  by  Mr.
 Sabapathy  from  Cochin.  He  has  given
 a  48-hour  ultimatum.  You  may  be
 angry  with  him  for  giving  this  ulti-
 matum,  But  the  question  is  this.  The
 matter  has  to  be  clinched  some  way.
 Wf,  during  these  negotiations,  the
 matter  has  not  been  clinched,  who  is
 obstructing?  I  want  to  know  whether
 the  Railway  Board  is  coming  in  the
 way,  because  I  know  when  the  Rail-
 way  Minister  assured  in  this  House,
 there  were  members  in  this  House
 who  were  not  happy,  who  wanted
 that  the  Railway  Minister  should  be-
 have  like  a  Shylock  ang  take  a  pound
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 of  flesh  from  the  locomen.  That  is
 why,  we  want  that  this  meeting  be
 convened  at  the  earliest  opportunity,
 and  this  decision—reduction  tc  ten
 hours—shouid  be  implemented  im-
 mediately.  The  employees  have
 said  that  it  could  be  implemented
 within  90  days.  Did  those  people  not
 anticipate  that  20,000  or  30,000  more
 men  would  be  needed  for  this?  Why
 should  they  be  afraid  of  this  now?
 Let  there  be  the  expenditure  of
 Rs.  38  crores  or  so.  After  all,  these
 poor  ceople  cannot  work  indefinitely
 for  4  hours.

 Secondly,  I  have  received  a  tele-
 gram  from  my  hon.  friend,  Mr.  Homi
 Daji,  a  former  member  of  this  House
 and  the  leader  of  the  CPI  Group
 in  Madhya  Pradesh,  that  the  cases  of
 seven  employees  in  Retlam  have  not
 been  withdrawn;  still  they  are  being
 proceeded  against.  It  is  true  that
 every  employee  has  been  taken
 back  while  their  cases  have  not  been
 withdrawn.  Why  should  it  be  left  to
 are  State  Governments?  The  _  State
 Governments’  should  be  asked  to
 withdraw  these  cases.  Why  not  the
 suspension  be  lifted?

 35  bra
 I  would  like  to  make  three  or  four

 suggestions,  I  would  request  the  hon.
 Minister  to  convene  a  meeting  of  all
 the  All  India  Unions,  whether  re-
 cognised  or  unrecognised—the  Feder-
 ations  may  not  like  it,  but  after  all,
 these  unions  do  matter—during  the
 first  week  of  January  and  decide
 what  should  be  the  labour  policy.....

 MR.  DEPUTY-SPEAKER:  Please
 do  not  elaborate.  You  have  made
 the  suggestions.  We  will  be  hit  by

 SHRI  5.  M.  BANERJEE:  This  is
 not  Question  Hour.

 MR.  DEPUTY-SPEAKER:  I  know
 but  how  else  can  we  complete  the
 debate  to-day?  There  are  so  many others  whe  also  want  to  speak.
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 SHRI  S.  M.  BANERJEE:  Unless

 you  allow  me  to  complete,  how  can
 I  complete?

 The  meeting  should  be  convened  of
 all  those  All  India  Unions  including
 the  two  Federations,  to  decide  as  to
 what  should  be  the  labour  policy  and
 how  best  there  can  be  a  lasting  and
 peaceful  solution  to  this  problem.

 The  second  point  I  want  to  make  is
 that  the  17th  January  meeting  should
 be  convened  earlier  and  any  Railway
 Mazdoor  Union  should  be  recognised
 immediately  and  the  papers  are
 there  and  then  those  cases  that  are
 still  pending  may  kindly  be  with-
 drawn  and  an  assurance  should  be
 given.  What  did  happen  during  the
 strike  time?  After  the  withdrawal,
 the  Divisional  Superintendents  and
 other  officials  fixed  a  meeting  with
 these  union  leaders.  There  were
 some  negotiations  but  now  they  havé
 stopped  that.  That  also  aggravate.
 the  situation.  I  would,  therefore,  re-
 quest  the  hon.  Minister  to  kindly
 realise  the  gravity  of  the  situation
 and  allow  a  discussion  at  all  levels
 with  all  those  unions.  If  there  is
 only  one  union,  one  industry  and  we
 pass  a  Bil]  to  that  effect,  that  is  a
 different  matter.  But,  as  long  as  it  is
 not  there,  I  would  request  the  hon.
 Minister  to  kindly  apply  his  mind
 to  this.......

 Shri

 SHRI  S.  M.  BANERJEE:  They  are
 not  there.  I  am  speaking  on  their  be-
 half.

 With  these  words  I  request  the
 hon.  Minister  not  to  consider  this  as
 a  sort  of  scoring  a  victory  over  us
 but  to  kindly  see  that  the  situation
 does  not  deteriorate  and  the  strike  is
 averted.

 ft  जगन्नाथ  मिथ  (मप्रूबनोी)  उपाध्यक्ष

 महोदय  मैं  रेलवे  सप्लीमेंट्री  बजट  के  समर्थन
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 में  खड़ा  हुआ  हूं  ।  रेलवे  मंत्री  महोदय  बड़े
 प्रगतिशील  हैं  और  उत्तम  विचार  के  व्यक्ति  हैं  1
 जब  से  उन्होंने  यह  जिम्मेवारी  ली  है  इस  का
 कार्य  संचालन  किस  चुस्ती,  फुर्ती  कौर  मुक़तदी  से

 हो  इस  का  ही  चिन्तन  उन्होंने  किया  ।  इस-

 लिए  वें  मेरे  धन्यवाद  के  पात्र  हैं  t
 रेलवे  से  लोगों  को  और  आम  जनता  को

 क्या  चाहिए  ?  उन्हें  पर्याप्त  मात्रा  में  गाड़ी
 मिले,  उस  का  संचालन  समय  पर  हो  इस
 की  चिन्ता  मंत्रालय  को  और  सरकार  को
 करनी  चाहिए।  जो  कायम  है।  लेकिन  उस
 मार्ग  में  एक  बहुत  बड़ा  प्रश्नचिह्न  उभर  कर
 जाता  है  और  वह  है  हड़ताल  ।  इस  रेलवे
 में  काफ़ी  यूनिवर्स  हैं,  शायद  747  या  7430
 उन  का  एक  ही  काम  होता  है  कि  वे  अपनी

 सुरक्षा  की  पाबन्दी  रखें और  मुस्तैदी  से  काम  करें
 उन  यूनियनों  से  जो  सम्बद्ध  दल  हैं,  या  दल
 के  व्यक्ति  हैं  उन  को  भी  चाहिए  कि  वे  उन्हें
 प्रेरणा  दें  कि  व  काम  को  ही  पूजा  मानें,  और
 साथ  ही  अगर  कोई  जायज  मांग  है  तो  उस
 पर  अवश्य  डटे  रहें,  बड़े  रहें  ।  लेकिन  उन्हें
 स्ट्राइक  माइण्डेड  नहीं  बना  देना

 चाहिए  7  गिरती  गत  अगस्त  में
 लोकोमैन  की  स्ट्राइक  हुई  उस  में  इतनी

 उच्छू  खलता  बढ़  गई,  अनुशासनहीनता  शा

 गई  कि  अभी  तक  इस  के  संचालन  में  गहन  लगा

 हुआ  है  और  स्वयं  रेलवे  मंत्रालय  को  2

 करोड़  रू०  से  ज्यादा  का  घाटा  हुआ  ।  और
 फिर  उन्होंने  स्ट्राइक  को  दोहरा  दिया  तब
 जब  कि  उन  की  मांगें  मंजूर  कर  ली  गई  हैं
 कौर  मंत्री  महोदय  ने  सदन  में  प्लोर  बाहर  बार-
 बार  दोहराया  है  कि  उन  की  माने  मंजूर  कर  ली
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 गई  हैं  और  उन  की  पूर्ति  हो  रही  है।  फिर  यह

 स्ट्राइक  क्यों  ?  मैं  उस  स्ट्राइक  के  समर्थन  में

 बोलने  वालों  से  पूछना  चाहता  हूं  कि  यह

 स्ट्राइक  क्‍यों  ?  इस  की  आवश्यकता  क्‍यों  ।

 क्या  इसी  तरह  संचालन  होगा  ?  जब  हड़ताल

 होती  है  तो  यहां  बड़ा  हंगामा  होता  है  कि
 कर्मचारियों  के साथ  यह  हुआ,  वह  हुआ,  |

 लेकिन  मैं  उन  से  पूछ  ना  चाहता  हूं  कि  व  पीछे

 लौट  कर  क्यों  नहीं  देखते  कि  स्ट्राइक  की  क्या

 आवश्यकता  हो  गई  ?  अगर  जायज  मांग  है
 तो  अवश्य  आवाज़  उठायी  जानी  चाहिए  ।

 लेकिन  केवल  इसी  पर  लगे  रहें  और  कार्य  में

 गड़बड़ी  पैदा  करें,  इस  से  काम  नहीं  चल  सकता

 इस  तरह  गौर  करने  पर  हमें  संतोष  हो  ता  है  कि

 रेलवे  मंत्रालय  का  काम  ठीक  है।  केवल  उसे

 जनसहयोग  चाहिए  ,  नेताओं  का  सहयोग

 चाहिए।  और  इस  में  कोई  खामी  और  गड़बड़ी

 नहों  है।

 इस  के  बाद  मैं  आप  का  ध्यान  कुछ  भाव-
 श्यक  विषयों  की  और  भ्राककित  करना  चाहता
 हूं  भौर  वह  यह  कि  समस्तीपुर  डिवीजन  की
 आबादी  तीन  करोड़  से  ज्यादा  है  शौर
 रेलवे  नियम  के  मुताबिक  दस  लाख  की
 आबादी  पर  62  किलोमीटर  और
 रेलवे  लाइन  होनी  चाहिये।  इस  नियम
 के  ग्रा धार  पर  इस  रेलवे  लॉस  का  हक  होता  है
 4,800  किलोमीटर  लाइन  का  जब  कि  वहां
 2,500  किलोमीटर  लाइन  है।  और  जोन्स
 में 10 से  5  कोलेज  की  गाड़ियां  चलती  हैं
 लेकिन  समस्तीपुर  में  6  से  8  कोचेज  की
 गाड़ियां  चलती  हैं  7  मैं  ने  पहले  कहा  कि

 समस्तीपुर  की  बरबादी  घनी  है  इसलिये  वहां
 यात्नियों  को  यात्रा  करने  में  कठिनाइयां
 होतीं  हैं  कौर  पर्याप्त  जगह  उनको  नहीं
 मिलती  है।  इसलिये  मेरी  मांग है  कि  इस
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 डिवीजन  में  रेलवे  लाइन  के  बढ़ाने  पर  मंत्री

 महोदय  ध्यान  दें  ।  प्र ौर इस  विषय  को  ध्यान  में

 रखते  हुए  मैं  उन  से  कहुंगा  कि  यह  जो  बहुत
 पुरानी  मांग  है  कि  झंझारपुर  से  लुकहा,  सकरी
 से  हसनपुर  की  लाइन  के  बनने  की  स्वीकृति
 प्रदान  की  जाय  और  मैं  यह  भी  चाहुंगा  कि
 निर्मली  के  सरायगंज  की  जो  लाइन  ऐवंन्डन्ड
 बड़ी  हुई  है  उस  को  रेस् टोर  किया  जाय  साथ  ही

 समस्तीपुर  से  दरभंगा  जो  मीटर  गेज  लाइन

 है  उस  को  ब्रॉडगेज  मे  परिवर्तित  किया  जाये
 I

 अब  मैं  कुछ  रेलवे  फेट  ट्रैफिक  के  सम्बन्ध
 मं  कहना  चाहता  हुं  |  कंसाइनेमेंट्स  का  जो

 आवागमन  होता  है  उस  के  लिये  समय  निर्घारित

 रहता  है  लेकिन  किस  खराबी  से  कंसाइनमेंट्स
 को  एक  जगह  से  दूसरी  जगह  जाने  में  अनावश्यक
 बिलम्ब  हो  जाता  है  जिस  से  सामान  की  भी

 चोरो  हो  जाती  है

 MR.  DEPUTY  SPEAKER:  This  will
 not  relate  to  any  of  these  3  items.
 This  is  not  a  budget.  There  are  only
 two  supplementary  items  one  is  tear
 nesg  allowance  and  another  is  certain
 urgent  works.  Any  other  item  is  out-
 ‘side  the  scope.  Have  you  read  what
 are  the  items  in  the  Supplementary
 ‘Demands.

 st  जलाशय  मिथ :  इसलिये  मेरी  मांग

 है  कि  रेलवे  लाइनों  की  स्वीकृति  दी  जाए  कौर
 जो  पुरानी  लाइन  पड़ी  हुई  ह ैउस.  को  रस् टोटोर
 किया  जाये  ।

 These  are  the  two  things  which  are
 Ancluded  in  the  Budget.

 श्री  झील  बिहारी  बाजपेयी  (ग्वालियर  )  :
 “उपाध्यक्ष  महोदय,  इस  बात  से  इन्कार  नहीं
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 किया  जा  सकता  कि  रेलें  एक  गम्भीर  वित्तीय

 संकट  में  ग्रस्त  हैं  7  लेकिन  यह  संकट  रेलवे  ने

 स्वयं  पदा  किया  है।  रेलों  अलावा  सरकार  के

 अन्य  मंत्रालय  और  विभाग  भी  इस  संकट  के

 लिये  उत्तरदायी  हैं।  कभी  रेलें  लाभ  में  चला

 करती  थीं  ।  जब  रेलें  घाटे  में  चलती  हैं।
 तीसरे  दर्जे  के  मुसाफिरों  की  क्या  दशा  होती

 है  इस  का  वर्णन  करने  क्रि  आवश्यकता  नहीं

 है।  लेकिन  उस  के  बावजूद  भारतीय  रेलें  जिन
 में  4,  000  करोड़  रुपया  जनता  का  लगा  है

 मुनाफा  देने  के बजाय  एक  घाटे  का  उद्योग  बन
 कर  रह  गई  है।  रेलवे  कनवेंशन  कमेटी  97

 न,  जिस  का  मैं  भी  एक  सदस्य  था,  रेलों  को

 कुछ  राहत  दी।  i07  करोड़  3i  लाख
 रुपया  रेलों  को  प्राप्त  हुआ  ।  लेकिन  वह
 रुपया  देना  ऐसा  ही  था  जैसे  एक  जेब  से  निकाल
 कर  दूसरी  जेब  में  पैसा  रख  दिया  जाए।  आम
 राजस्व  के  लिए  रेलों  का  भाग  भ्रमर  कम  किया
 जाता  है  तो उससे  कागज  पर  भले  ही  रेलवे
 अपना  घाटा  कम  दिखा  सकती  है  लेकिन  देश
 की  कुल  मिला  कर  वित्तीय  स्थिति  में  उनका  जो
 योगदान  होना  चाहिये  वह  नहीं  कर  सकती  है।

 सब  से  बड़ी  बात  यह  है  कि  रेंलें  जितना
 माल  और  जितने  म्साफिर  ढोने  के  लिए  अपनी
 क्षमता  का  विकास  करती  है  न  उतना  माल  उन्हें
 मिलता  है  और  न  ही  उतने  मुसाफिर।  चौथी
 योज्ना  में  रेलों  के  वित्तीय  प्रावधान  चार  सौ

 करोड़  था  और  उसम 4  2  करोड़  रूपया  बढ़ने
 वाला  हैं।  लेकिन  इसके  बावजूद  32.  5
 मिलियन  यात्रियों  की  संख्या  में  घाटा  होने
 वाला  है।  मैं  चाहता  हूं  कि  पांचवीं  योजना
 बनाते  समय  बहुत  सावधानी  से  काम  लिया

 जाएं।  योजना  आयोग  कल्पना  के  लोक  मे
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 विचरण  करता  है।  वह  रेल  मंत्रालय  को

 मजबूर  करता  है  कि  वह  यात्रियों  और  माल  के

 यातायात  के  अनुमान  अधिक  लगाए।  उसके

 अनुसार  रेलें  अपनी  क्षमता  को  बढ़ाती  हैं  ।

 किन्तु  न  उतना  माल  मिलता  है  और  न  यात्री  ।

 परिणामस्वरुप  रेलों  को  घाटा  उठाना  पड़ता  है।

 झ्रावश्यकता  इस  बात  की  है  एक  वास्तविकता-

 वादी,  यर्थावादी  आकलन  किया  जाए  कि

 अगामी  पांच  वर्षो  में  रेलों  की  क्षमता  कितनी

 बढ़नी  चाहिये  और  क्‍या  बढ़ी  हुई  क्षमता  के

 अनुसार  रेलें  सामान  और  यात्रियों  को  ढो

 सकेगी  ?

 अंग्रेजी  राज्य  में  रेलवे  बजट  अलग  से

 वेश  करने  का  तरीका  चला  था|  मरी  समझ

 में  नहीं  आता  है  कि  वह  तरीका  क्यों  आगे  चलना

 चाहिये।  या  तो  हम  रेलों  का एक  आटो नो मल

 कारपोरेशन  बना  सकते  हैं  या  रेलों  को  और

 मंत्रालयों  की  तरह  से  देख  सकते  हैं  ।  लेकिन

 रेलवे  बजट  अलग  है,  रेलवे  की  कनवेशन  कमेटी

 पृथक  है  यह  स्थिति  मेरी  समझ  में  नहीं  आती

 है।  इस  में  आमूल  परिवर्तन  करने  की

 आवश्यकता  है

 अभी  इस  बात  की  चर्चा  हो  रही  है  कि

 लोको  कर्मचारी  हड़ताल  पर  हैं।  कोई  नहीं

 चाहेगा  कि  कर्मचारी  हड़ताल  पर  जाएं,  कोई

 नहीं  चाहेगा  कि  रेल  सेवाएं  असूत व्यस्त  हों  |

 लेकिन  मैं  यह  मानने  के  लिये  तैयार  नहीं  हूं
 कि  रेल  कर्मचारी  मौज  के  लिए  हड़ताल  पर

 जाते  हैं।  जिन  के  सिर  पर  नौकर  से  निकाले

 जाने  की  तलवार'  लंटकती  है,  जिन  के  सामने
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 भविष्य  प्रश्न  वाचक  चिन्ह  बन  कर  खड़ा  होता
 है  वे  केवल  किसी  के  बहकाने  या  भड़काने  से

 हड़ताल  पर  नहीं  जाया  करते  हैं  ।  सच्चाई

 यह  है  कि  अलग  अलग  श्रेणियों  के  रेल  करे-

 मारियो  की  आज  कोई  सुनवाई  करने  वाला  नहीं
 एकक  उद्योग  में  एक  यूनियन  होनी  चाहिये

 यह  सिद्धान्त  सर्वमान्य  है।  अगर  श्राप  भी

 इसको  मानते  हैं  तो  रेलवे  में  दो  यूनियनें  क्‍यों

 हैं?  आप  दोनों  यूबियनों  को  समाप्त  कर  दें  t

 रेलवे  कर्मचारियों  को  इस  बात  का  मौका  दें

 कि  वे  गुप्त  मतदान  द्वारा  यह  प्रकट  कर  सकें  कि

 वे  किस  ढंग  की  कुनियत  के  राय  अपने  को

 जोड़ी  चाहते  हैं

 श्यो  ए०  पी०  शर्मा  (बक्सर)  :  समाप्त

 कौन  करेगा  ?

 श्री  अटल  बिहारी  वाजपेयी  :  जिन्होने
 मान्यता  दी  है  वे  मान्यता  को  वापिस  भी  ले

 सकते  हें  |  झाई  ०  एन०  टी०  यू०  सी०  वाला

 यूनियन  पाया  कैसे  ?  चोर  दरवाजे  से  ?  मंत्री

 महोदय  यह  कहते  हैँ  कि  हम  श्रेणी  बद्ध  कें.

 जारी  संघों  को  मान्यता  नहीं  दे  सकते  हैं
 लेकिन  इतना  ही  कहना  पर्याप्त  नहीं  है  ।

 आपको  स्वीकार  करना  होगा  कि  जो  ब्र खिल

 भारतीय  संगठन  हैं  ये  आराम  रेल  कर्मचारियों  का

 प्रतिनिधित्व  नहीं  करते  हूँ  1  रेलों  में  27  हजार
 स्टेशन  मास्टर  हैं,  उनकी  शिकायत  कौन  सुनेगा।

 श्री  ए०  पी०  शर्मा  :  हम  सुनेंगे  :

 शी  झील  बिहारी  वाजपेयी  :  गलत
 बात  है  ।

 रेल  मंत्री  ने  जो  प्राक्कलन  लोको  कर्म -
 चारियों को  दिए थे  वे  पूरे  हुए  या  नहीं

 हुए  इस  का  निर्णय  कौन  करेगा  ?
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 sit  एल०  एन०  मिशन  :  आप  कीजिये,
 आपको  मान  लेते  हैं  ।

 भरी  पटल  बिहारी  वाजपेयी  :  विरोधी

 दलों  के  नेताओं  की  बैठक  बुलाइये,  उनके

 सामने  सारे  तथ्य  रखिये  7  लोकों  कर्मचारियों

 के  प्रतिनिधित्व  को  भी  बुलाया  जा  सकता  है:

 श्री  जगन्नाथ  मिश्र  :  जो  मंत्री  कहते  हैं
 उसको  मान  लिया  जाना  चाहिये  ।

 श्री  झील  बिहारी  बाजपेयो  :  वह  कोई
 सत्य  के  अवतार  नहीं  हैं  ।

 कर्मचारियों  की  कुछ  जायज  शिकायतें

 हो  सकती  हैं  ee

 SHRI  5.  M.  BANERJEE:  Here  is  a
 telegram  which  has  just  been  receiv-
 ed  from  Mr.  Sabapathy.  It  reads
 thus:

 “RAILWAY  MINISTRY’S  FAIL-
 URE  TO  IMPLEMENT  DEMANDS
 AS  PER  AUGUST  AGREEMENT
 AND  RAILWAY  OFFICIALS  CON-
 NIVANCE  WITH  RECOGNISED
 UNIONS  RESORTING  TO  MASS
 VICTIMISATION  A  FRESH  RE-
 SULTED  WESTERN  AND  NOR-
 THERN  RAILWAY  PRESENT  AGI-
 TATION  PRAY  IMMEDIATE  IN-
 TERVENTION  TO  IMPLEMENT
 AGREEMENT....”.

 MR.  DEPUTY-SPEAKER:  He
 could  pass  it  on  to  the  hon.  Minister.

 SHRI  S.  M.  BANERJEE:
 ther  reads:

 “CANCEL  ALL  VICTIMISA-
 TIONS  INCLUDING  PRESENT
 AGITATION  WITHIN  FORTY-
 EIGHT  HOURS  IN  INTERESTS  OF
 NATION  AND  INDUSTRIAL
 PEACE  OTHERWISE  OTHER
 RAILWAYS  LOCO  RUNNING
 STAFF  WILL  BE  COMPELLED
 TO  JOIN  THE  AGITATION.

 It  fur-

 Comm.,  D.S.G.  (Rlys.)  &
 St.  re.  Strike  by  Loco  Staff

 MR.  SABHAPATHY  PRESIDENT
 ALL  INDIA  LOCO  RUNNING
 STAFF  ASSOCIATION.”
 This  has  just  been  received  and,

 therefore,  I  have  read  it  out.
 sit  झील  बिहारी  वाजपेयी:  रेल  मंत्री

 को  इस  तथ्य  को  स्वीकार  करना  चाहिये  कि

 रेलों  में  भी  उसी  प्रकार  के  कर्मचारी  संगठन

 आवश्यक  हैं  जिस  प्रकार  के  कमंचारी  संगठन

 डाक  और  तार  विभाग  में  हैं,  जो  केवल  फेडरेशन

 नहीं  है,  कन्फेडरेशन  है,  जिस  के  ग्रन्तगंत  श्रेणीगत

 कर्मचारी  संगठनों  को  भी  मान्यता  है।  लेकिन

 कुल  मिलाकर  एक  कनफैड्रेशन  से  भी  सरकार

 बातचीत  करती  है  |  इस  तरह  की  रेलवे  में

 भी  आपकों  व्यवस्था  करनी  पड़ेगी  ।  आप

 इस  प्रश्न  पर  पुनर्विचार  कर  |  यह  प्रश्न  केवल

 लोकों  कर्मचारियों  तक  सीमित  नहीं  है  t

 चाहे  वे  स्टेशन  मास्टर  हों,  रनिंग  स्टाफ  के  और

 कर्मचारी  हों,  लोकों  कमंचारी  हों,  अखिल

 भारतीय  संगठन  यदि  उनका  प्रतिनिधित्व

 नहीं  करता  तो  उन  में  असन्तोष  इकटठे  होता
 रहता  है  और  कभी  न  कभी  वह  प्रकट  भी  हो
 जाता  है।  आपने  बड़ी  कृपा  करके  यह  कागज

 हमें  भेजे  हैं।  इस  में  आप  कहते  हैं  कि  कौन
 जिम्मेदार  हैं  ?  आपने  कहा  है  कि
 Left  adventurism  and  right  reaction

 जिम्मेदार  है।  यह  कम्यूनिस्ट  शब्दावलि

 उधार  ले  कर  मिश्र  जी  आप  रेलों  की  समस्या

 हल  नहीं  कर  सकते  हैं।  आप  किसी  को  गाली

 दे  सकते  हैं

 पी  go  बी  शर्मा:  बात  सही  है।

 श्यो  झील  बिहार  बाजपेयी  :  मेरा  कहना

 बह  है  कि  इस  संकट  को  टालने  के  लिए  छापने

 17  जनवरी  वाली  बैठक  की  जो  बात  कही  है
 उसको  शप  लगे  कर  सकते  हैं  ।  उसको  आप
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 भागे  करें।  दस  घंटे  काम  के  बारे  में  सम  झौता

 होना  चाहिये  ।  कर्मचारी  संगठनों  को  श्राप

 नेगोसिएटिंग  फैसिलिटी  न  दे  तो  चेनल  आफ

 कम्यूनिकेशन  तो  दे  दें  ।  चेनल  आफ  कम् यू-
 निकेशन  देना  मान्यता  देना  नहीं  है  ।  उनकी

 सुनवाई  होती  है,  कोई  उनका  सुनने  वाला  नहीं
 दिल्ली  में  है,  यह  कर्मचारियों  में  भावना  पैदा

 होनी  चाहिये  ।  अगर  यह  भावना  पैदा  नहीं
 होगी  तो  उन्हे  गलत  रास्ते  पर  जाने  से  कोई

 रोक  नहीं  सकता  है  :

 अभी  उत्तर  प्रदेश  के  वित्त  मंत्री  ने  जो

 घोषित  किया  है  मे  चाहता  हूं  कि  रेल  मंत्री

 उसको  ध्यान  से  सुने  ।  उन्होने  कहा  है  कि

 कुमार  को  जोड़ने  वाली  मीटर  गेज  लाइन  को

 ब्राडगेज  में  बदलने  का  फैसला  कर  लिया  गया

 है।  यह  मामला  मैने  उस  दिन  भी  अध्यक्ष

 महोदय  की  इजाजत  से  उठाया  था।  मैने

 सप्लीमेंट्री  डिमांडस  को  देखा  है,  सारे  रेलवे  बजट

 को  छान  मारा  है,  लेकिन  कहीं  भी  मुझे  इस

 तरह  की  लाइन  के  परिवर्तन  के  लिए  घन  की

 व्यवस्था  की  गई  हो,  दिखाई  नहीं  दिया  ।

 म  जानना  चाहता  हूं  कि  यह  कुमायूं  रेलवे  मीटर

 गेज  से  ब्राडगेंज  हो  रही  है  इसको  घोषणा

 उत्तर  प्रदेश  के  वित्त  मंत्री  ने  कैसे  की  ?

 एक  मानना  सदस्य  :  उन्होंने  इस  की

 मांग  की  है  1

 श्री  अटल  विचारो  बाज पेयों  :  उन्होने
 मांग  नहीं  की  है  १  उन्होने  कहा  है  :  दि  यूनियन
 गवर्नमेंट  हैज  एक्सेप्ट  दि  प्रोपोजल

 टू  कनवर्ट  दि  मीटरगेज  इनटू  ब्राडगेज  ।  में

 चाहूंगा  कि  रेल  मंत्री  इस  बारे  में  सफाई  दें  :
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 सामरिक  महत्व  के  स्थलों  पर  बनी  हुई

 रेलवे  लाइनों  का  या  तो  परिवर्तन  किया  जा

 रहा  है  शौर  या  वहां  नई  रेलवे  लाइन  बिछाई  जा

 रही  हैं  ।  पिछले  इलाकों  के  सम्बन्ध  में  भी  रेल

 मंत्री  विशेष  रुप  से विचार  करते  हैं।  लेकिन

 मने  सुना  है  कि  जो  रेलवे  लाइन  ग्वालियर  से

 शिवपुरी  तक  जाती  है,  जो  नेरोगेज  है,  उस  को

 उखाड़ा  जा  रहा  है  1  शाहदरा-सहारनपुर
 रेलवे  लाइन  को  तो,  जो  बन्द  कर  दी  गई  थी

 झौर  जो  छोटी  थी,  ब्राडगेज  किया  जा  रहा  है,
 क्योंकि  उत्तर  प्रदेश  में  चुनाव  होने  वाले  हैं  ।

 (व्यवधान)

 एक  माननीय  सदस्य  :  क्‍या  उत्तर  प्रदेश

 में  सब  काम  बन्द  कर  दिया  जाये  ?

 श्री  अटल  बिहारी  बाजपेयी  :  उत्तर  प्रदेश

 में  नई  लाइनें  बिछाई  जायें  उन  को  ब्राडगेज

 किया  जाये  और  हमारे  यहां,  मध्य  प्रदेश  में,

 उन  को  उखाड़ा  जाये।  मंत्री  महोदय  से  मेरा

 निवेदन  है  कि  उस  को  ब्राडगेज  किया  जाये  :

 वह  पिछड़ा  हुआ  इलाका  है,  उस  को  भागे

 जोड़ा  जाये  ।  शिवपुरी  से  गुना  तक  ब्राडगेज

 रेलवे  लाइन  बढ़ाई  जा  सकती  है।  ऐसा  करने

 से  उस  क्षेत्र  का विकास  हो  सकता  है  ।

 जब  श्री  मिश्र  ने  प्रभी  रेलवे  मंत्नालय  का

 पार  नहीं  सम्भाला  गातो  रेलवे  बोझ  ने

 सिद्धान्त  यह  स्वीकार  कर  लिया  था  कि  ताज

 एक्सप्रैस कन्‍,  जो  7  बजे  आगरा  पहुंच  जाती

 है  कौर  शाम  के  7  बजे  वहां  पड़ी  रहती  है,

 ग्वालियर  और  झांसी  तक  बढ़ा  दिया  जाये  ॥

 मैं  रेलवे  कनवेनशन  कमेटी  का  मेम्बर  था  |

 श्री  बो०  पो ०  मौ  :  (हापुड़)  :  माननीय

 सदस्य  प्र केले  में  मंत्री  महोदय  से  मिल  लें
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 श्री  झील  बिहारी  वाजपेयी  :  यह  भ्र केले
 में  मिलने  की  बात  नहीं है  |  अकेले  में  ये  लोग
 मिलते  हैं  7  हम  तो  सामने  सामने  बात  करते  हैं  ।

 बम्बई  में  सेन्ट्रल  रेलवे  के  मनेजर  ने  कहा
 था  कि  केवल  ग्वालियर  के  प्लेटफार्म  की  समस्या

 है,  और  जैसे  ही  वह  समस्या  हल  हो  जायेगी,

 हम  ताज  एक्सप्रैस  को  वहां  तक  ले  जायें गे--  हम
 तो  उस  को  झांसी  तक  ले  जाना  चाहते  हैं  ।

 लेकिन  मंत्री  महोदय  ने  मेरे  पत्र  के  जवाब  में  कहा

 है  कि  ताज  एक्सप्रैस  को  आगरा  से  आगे  ले  जाने

 का  कोई  सवाल  ही  पैदा  नहीं  होता  है,  क्योंकि

 वह  विदेशी  पर्यटकों  क ेलिए  है  ।  वह  i  बजे

 आगरा  पहुंचता  है  और  7  बजे  शाम  तक  वहीं
 खड़ी  रहती  है।  क्या  यह  रेलवे  कर्म  वासियों
 और  रेल  के  डिब्बों  का समुचित  उपयोग  ?

 मंत्री  महोदय  उस  को  आगे  ले  जा  सकते  हैं
 इस  तरह  उस  क्षेत्र  के  विकास  में  भी  मदद

 दे  सकते  हैं  और  रोलिंग  स्टाक  क  पूरा  उपयोग

 भी  कर  सकते  है  ।  मैं  चाहूंगा  कि  रेल  मंत्री

 इस  बारे  में  सारे  कागजात  मंगा  कर  देखे  और

 इस  बारे  में  पुनविचार  करे

 श्री  बी०  पी०  मौर्य  (हापुड़):  उपाध्यक्ष

 महोदय,  जैसा  कि  अभी  माननीय  सदस्य,  श्री
 वाजपेयी  ने  कहा  है,  राष्ट्र  का  करीब  4000

 करोड़  रुपया  हमारी  रेलों  में  लगा  हुआ  है
 और  लगभग  74  लाख  व्यक्ति  उन  में

 काम  करते  हैं।  i4  लाख  व्यतीत  तो  केवल

 ये  हैं  जो  बारह  मास भौर  तीस  दिन  रेलवे

 के  कर्मचारी  हैं।  उन  के  अलावा  करीब  32

 लाख  ऐसे  मजदूर  हैं,  जिन  को  कैजुअल  वर्कर

 कहा  जाता  है  ।  रेलवे  राष्ट्र  का  सब  से

 बड़ा  पब्लिक  सैक्टर  अंडरटेकिंग  है  ।करोड़

 Comm.,  D.S.G.  (Rlys.)  &
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 70  लाख  व्यक्ति  रोजाना  रेलों  से  सफ़र
 करते  हैं  और  उन  में  करीब  साढ़े  फंच  लाख
 टन  माल  रोज़ाना  ढोया  जाता  है  +
 जिस  संस्थान  का  इतना  बड़ा  काम  हो,  उस
 में  कोई  भी  आन्दोलन  छेड़े  जाने  से  पहले,
 जिन  के  हाथ में  सत्ता  है  और जो  विरोधी
 दल  में  बैठ  हुए  हैं,  उन  दोनों  को  बहुत  गंभीरता
 से  इन  बातों  पर  विचार  करना  चाहिए!

 'परमपुज्य  बावा  साहब  डा०  अम्बेडकर
 ने  देश  के  आज़ाद  होते  समय  कहा  था  कि  अब

 यह  देश  अपना  है,  हम  इस  देश  का  निर्माण
 करना  चाहते  हैं,  हमारी  पूरी  शक्ति  इस  देश
 के  निर्माण  में  लगनी  चाहिए,  अब  हड़तालों
 और  आन्दोलनों  पर  जितनी  रोकथाम  लगाई
 जायेगी,  उतना  ही  देश  का  विकास  हो  सकेगा।
 उन  के  ब्याज  पूरी  तरह  से  खरे  उतरते

 हैं  1

 शोषित  समाज  का  एक  व्यक्ति  होने  के
 नाते  मैं  यह  तो  कभी  नहीं  कह  सकता  हूं  कि
 आन्दोलनों  या  हड़तालों  पर  रोक  लगा  देना

 चाहिए,  या  कर्मचारियों  का  हड़ताल  करने
 का  अधिकार  नहीं  होना  चाहिए  1  लेकिन
 मैं  यह  निश्चय पू वंक  कहना  चाहता  हूं  कि
 जैसा  कि  गांधी  जी  ने  कहा  था,  जो  सब  से
 पीछे  रह  गया  है,  उसका  ख़याल  पह  ले  करना

 चाहिए।  श्री  वाजपेयी  से--श्री  ज्योतिर्मय

 बसु  तो  सदन  में  नहीं  हैं,  उन  के  दल  के  जो

 सदस्य  यहां  हैं,  उन  से  भी--मेरा  यही  कहना

 है  कि  जिस  समय  वे  लोको  स्टाफ़,  ,  ड्राइवरों  या

 फ़ायर मन  की  मांगों  की  बात  करते  हैं---करनी

 चाहिए,  मैं  भी  उन  के  साथ  हुँ  तो  क्‍या

 कभी  साधते-जागते,  _उठते-बैठते,  भूल-चूक  से
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 उन  को  कैजुअल  लेबर  की  मांगों  को  भी
 याद  आती  है  ।  नहीं  जाती  है

 इस  लिए  नहीं  भाती  है  कि  उन  लोगों के  हाथ
 में  इतनी  शक्ति  नहीं  है  कि  वे  इस  देश  के
 काम  को  रोक  सकें  ।  जिन  कर्मचारियों  के

 हाथ  में  इतनी  शक्ति  है,  विरोधी  दल  के

 लेता  भी  उन  के  साथ  मिल  कर  देश  के  काम

 को  रोकने की  बात  करते हैं  1

 श्री  एस०  एस०  बनों  :  हम  ने  हमेश

 कैजुअल  लेबर  के  लिए  कोशिश  की  है  ।

 श्री  बी०  "०  मौर्य  लेकिन इस  सदन  में

 उन  के  लिए  कभी  इतनी  गर्मी  पैदा  नहीं

 हुई  है,  जितनी  ड्राइवरों  के  लिए  पैदा  होती

 है।

 मैं  निवेदन  करना  चाहता  हुं  कि  रेलवे

 में  जो लोग  सब  से  पीछे  रह  गये  हैं  ,  उन  की

 शोर  विरोधी  दल  के  नेताओं  और  सत्तारूढ़

 दल  का  ज्यादा  ध्यान  जाना  चाहिए  1

 मैं  मानता  हुं  कि  किसी  ऐसे  कमंचारी  से

 चौदह  घंटे  का  काम  लेना  समझदारी  की

 बात  नहीं  है,  जो  आग  आग  के  सामने

 अपने  सीने  को  जलाता  है,  जिस  की

 ज़रा  आंख  मूंद  जाय,  तो  हज़ारों  की  जान  जा

 सकती  है  और  लाखों  करोड़ों  रुपयों  का

 नुक्सान  हो  सकता  है  ।  लेकिन  विरोधी
 दल  के  नेताओं  को  यह  भी  स्वीकार  करना

 चाहिए  कि  चौदह  घंटे  को  घटाने  की  मांग  को
 अगर  किसी  नेमाना  है,  तो  सबसे

 पहले  रेलवे  मंत्री,  श्री  एल०  एन०  मिश्र  ने
 माना  है।  मैंभी  इस  बारे  में  माननीय  सदस्यों
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 के  साथ  हूं  ।  श्री  एल०  एन०  मिश्र  ने  शायद

 रेलवे  बोर्ड  के  कहने  पर  यह  बात  कही  थी  कि

 काम  के  घंटे  कम  करने  की  व्यवस्था  को  तीन

 साल  में  लागू  किया  जायेगा  ।  मैंइस  को

 ज्यादा  समझदारी  की  बात  नहीं  मानता

 हूं  ।  इस  को  जितनी  जल्दी  लागू  किया  जा

 सके,  लागू  करना  चाहिये  |  सत्तारूढ़  दल  के

 सदस्यों  से  भी  मेरी  प्रियंका  है  कि  हम  सभी  को

 ऐसा  यत्न  करना  चाहिए,  जिस  से  लोको  स्टाफ

 के  लिए  दस  घंटे  के  काम  की  योजना  को

 शीघ्रातिशीघ्र  लागू  किया  जा  सके  |

 स्वयं  मंत्री  महोदय  ने  इस  सदन  में  कहा
 था  कि  हम  भाड़े  में  i0  सैकड़ें  की  बढ़ोत्तरी

 करेंगे,  लेकिन  आंकड़ों  से मालूम  दोता  हैकि
 अप्रैल  से  ल ेकर  अक्तूबर  तक  के  महीने  पिछले

 सात  महीनों  में  भाड़  में  46.4  लाख  टन

 की  कमीआ  गई  है  1  जब  दूसरा  बजट

 इस  सदन  के  सामने  आयेगा,  तो  विरोधी  दल

 के  नेता  और  जिम्मेदार  सदस्य  होने  के

 नाते  हम  लोग  भी,  यह  जानना  चाहेंगें  कि

 यह  कमी  क्‍यों  हुई  है  ।  उस  का  कारण

 है  हड़ताल  1  इस  लिए  हम  सब  की  ताकत

 इस  बात  में  लगनी  चाहिये  कि  हम  जल्दी  से

 जल्दी  हड़तालों  को  रोक  -  मैं  मानता  हुं  कि

 सरकार  के  कान  छोटे  हैं घोर  नाक  बड़ा

 है  ।  उस  के  कान  बड़े  और  नाक  छोटा

 होना  चाहिये।  जैसे  ही  कोई  हड़ताल  की  बात

 मंत्री  महोदय  के  सामने  आये,  तो  बजाय

 इसके  कि  उस  को  व्यूरोक्रेंसी  के  हाथ  में

 छोड़  दिया  जाये  ,  राजनीति  में  काम  करने
 वाले  मंत्रियों  को  चाहिये  कि  वे  रेलवे  बोड  के
 अ्रधिकारियों  को  अपने  सामने  बिठा  कर  शी प्रा-

 विचित्र  कोई  रास्ता  निकाले
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 हम  दे  ब  रह  हैं  कि  नेगो।लिएशन्ज  में  कहीं
 न  कहीं  कोई  कभी  झा  जाती  है  और  इसी

 वजह  से  जो  कर्मचारी  काम  करना  चाहता  है

 वह  काम  करने  के  बजाये  काम  से  हट  जाता

 है,  और  वह  उतनी  तेजी  से  काम  नहीं
 कर  पाता  है,  जितनी  तेज़ी  से  उस  को  काम

 करना  चाहिए  v

 मैं  बताना  चाहता  हूं  कि  पिछले  अगस्त  में

 चौदह  दिन  की  हड़ताल  से  साढ़े  चौदह  करोड़
 पए  का  नुक्सान  हुआ  था  i  विशेषज्ञों  का

 कहना  है  कि  जब  रेलवे  को  एक  रूपए  का

 नुक्सान  होता  है,  तो  राष्ट्र  को  कम  से  कम

 दस  रपए  का  नुक्सान  होता  है  ।

 थ्री  झील  बिहारी  वाल पे यो:  वे  कोन  से

 विशेषज्ञ  हैं  ?

 शी  बो०  पी०  मौर्य :  रेलवे  के  ही
 विशेषज्ञों  का  ऐसा  कहना  है  tv

 ली  झील  बिहारी  बाजपेयी  :  रेलवे  मंत्री

 ने  कागज  दिया  है  उस  पर  लिखा  हुआ  होगा।

 शी  बी०  to  मौर्य  :  बहरहाल  वह  दस

 रुपया  बताते  हैं।  मगर  मुझे  वक्‍त  आप  दें

 शौर  इस  के  लिए  दो  तीन  महीने  बैठाएं  तो  मेरे
 ख्याल  से  इस  का  खर्चा  25  पये  पड़ेगा।

 यही  नहीं,  इस  से  लोग  भूख  मर  जाते  हैं,  खाने

 की  चीज  एक  जगह  से  दूसरी  जगह  नहीं  पहुंचती;
 और  दूसरी  खोजें  नहीं  पहुंचती,  कोयला

 नहीं  पहुंच  पाता,  पावर  हाउस  फेल हो  जाते  हैं,
 बिजली  की  कमी  क्या  जाती  है,  किसान
 को  पानी  नहीं  मित्र  पाता  है,  राष्ट्र  का  पूरा
 जीवन  थम  जाता  है।  रुपये  में  उस
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 नुक्सान  को  आंकना  संभव  नहीं  होगा।
 रेल  थम  जाय  तो  पूरा  राष्ट्र  थम
 जाता  है  t  इसलिए  मैं  अटल  जी  से  कहना

 चाहता  हूं,  मैं  उन  के  साथ  कदम  से  कदम

 मिलाने  के  लिए  तैयार  हूं  लेकिन  इरादा  यह

 होना  चाहिए  आप  का,  हमारा  और  सब  का  कि

 हड़ताल  कम  से  कम  ऐसे  स्थानों  पर  नहीं  होने
 दें  जिस  से  देश  थम  जाता  है,  देश

 रूक  जाता  है,  देश  पीछे  जाता  है  tT  यही
 मेरा  निधन  है  t

 et  झील  बिहारी  वाजपेयी  :  मैं  एक

 सवाल  पूछना  चाहता  हूं  कि  यह  हड़ताल  के

 पहले  रेलें  कोयला  क्यों  नहीं  पहुंचा  रही
 थीं  ।  हड़ताल  तो  अब  हुई  है  ,  कोयला

 पहले  क्‍यों  नहीं  मिलता  था?  उस  के

 लिए  रेल  जिम्मेदार  है  ।

 श्री  बी०  पी०  मौर्य :  अटल  जी  स्वयं

 विद्वान  पुरुष  ही  नहीं.  एक  विद्वान  नेता  हैं।

 वह  स्वयं  जानते  हैं  कि  एक  दफा  जब  हड़ताल

 हो  जाती  है  तो  उस  का  असर  कितनी

 देर  तक  रहता  है  ?  एक  दफा  आदमी

 बीमार  होता  है  तो  कितनी  देर  तक  उस

 की  कमजोरी  रहती  है  ?  जहां तक  कोयले
 का  संबंध  है  रेल  मंत्रालय  का  कहना  है  कि

 बैगन  की  कमी  नहीं  है,  कोयले  की  कमी  है।

 कोयला  खान  वालों  का  कहना  है  कि  यहां

 कोयले  की  कमी  नहीं  है,  बैग  की  कमी

 है  ।  असली बात  यह  है  कि  दोनों  सही

 हैं  और  दोनों गलत  हैं।  दोनों  सही  कौर
 दोनों  गलत  क्यों  हैं  यही  कह  कर  मैं  समाप्त

 करूंगा  ।  पहले  यह  बड़े  बड़े  सेठों  के  हाथ  में

 कोयले की  खानें  थी।  उस  में  30  श्रतिशत
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 कोयले  को  सेठ  कागजों  पर  दिखाते  नहीं  थे  t

 ब्लैक  में  बेचते  थे,  जब  जब  सरकार  के  हाथ  में

 खान  झा  गईं  तो  वह  कागज  पर  झा  गया।

 कोयला  खानों  में  काम  करने  वाले  कहते

 हैं  और  सरकार  कहती  है  कि  हम  ज्यादा

 प्रोडक्शन  कर  रहे  हैं।  असली  बात  यह  है  कि

 प्रोडक्शन  उतना  ही  है  t  जो  कोयला  ब्लैक  में

 जाता  था  और  कागज  पर  नहीं  कराता  था  वह
 कागज  पर  झा  गया  है  ।

 मैं  उस  में  औरं॑अधिक  न  जा  कर  यही  प्रार्थना

 करना  चाहूंगा  कि  जब  कभी  भी  हमारे
 विरोधी  दल  के  नेता  ड्राइवरों  और  बड़ी

 तनख्वाह  वालों  की  बात  करें  तो  उस  के  साथ
 साथ  रेलवे  के  कुल  लेबर  की  भी  बात  करें  ।

 एयर  होस्टेस  जिस  को  सोलह  सौ  रुपये  केवल

 चाय  पिलाने  के  मिलते  हैं  उस  के  साथ
 सिम्पैथी  हो  जाती  है  t  लेकिन  घास  खोदने

 वाला  और  खेपों  पर  काम  करने  वाला  जो

 खेतिहर  मजदूर  है  उस  की  मिनिमम  मजदूरी
 की  मांग  पूरी  नहीं  हो  पाती  ।  इसलिए  मैं

 इतना  ही  कहना  चाहूंगा  कि  जो  समाज  में
 सब  से  पीछे  रह  गए  हैं  उन  को  आप  ले  कर  चलें
 ताकि  समाज  को  और  देश  को  आगे  बढ़ा
 सके  ।

 इन्हीं  शब्दों  के साथ  मैं  यहां  जो. सिफारिश

 भाई  हैं  उनका  समर्थन  करता  हूं  ।
 5.33  hrs,

 [Smet  5.  A.  Kaper  in  the  Chair]
 SHRI  K.  S.  CHAVDA  (Patan):  Mr.

 Chairman,  the  railway  finances’  have
 been  in  a  very  bad  condition  since
 1969-70  and  at  the  end  of  the  Fourth
 Plan  the  total  loss  to  the  railways
 was  of  the  order  of  Rs.  200  crores,
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 inspite  of  the  fact  that  each  year  dur-
 ing  the  Fourth  Plan,  there  was  in-
 crease  in  freights  and  fares  ang  same
 relief  was  given  by  the  Railway  Con-
 vention  Committee.  It  will  go  from
 bad  to  worse  during  the  Fifth  Plan
 as  mentioned  in  the  interim  report  cf
 the  Railway  Convention  Committee
 which.  says  in  recommendation  No.  4:

 “According  to  present  estimates
 based  on  current  costing  and  exist-
 ing  levels  of  fares  and  freights,  the
 railways  are  likely  to  incur  a  deficit
 of  Rs  439  crores  at  the  end  of  the

 It  further  says:
 “The  position  might  worsen

 ther  in  case  the  assumption
 regard  to  fraight  traffic  during
 the  fifth  plan  fail  to  materialise
 and/or  the  rising  treng  of  prices
 continues.  Further  the  committee
 recommend  that  corrective  steps
 should  be  taken  promptly  to  avoid
 these  pitfalls.”

 fur-
 with

 What  were  the  reasons  for  the  deficit
 during  the  fourth  plan?  One  reason
 given  by  the  Railway  Board  was  the
 floods  in  various  parts  of  the  country.
 It  is  true  that  railways  suffered  heavy
 losses  because  of  the  floods,  particular-
 ly  in  Narmada  at  Broach.  Due  _  to
 this  flood,  railway  services  between
 Bombay  and  Baroda  remained  sus-
 pended  for  over  a  month  and  heavy
 losses  were  incurred  by  the  railway
 administration.  Therefore  at  this
 juncture  I  would  request  the  Railway
 Minister  to  press  the  point  before  the
 Prime  Munister  because  the  Narmada
 dispute  is  now  with  the  Prime  Minis-
 ter  and  according  to  reports,  she  is
 going  to  give  her  award.  If  the  dam
 at  Navgaon  is  constructeq  at  a  height
 of  530’  there  will  be  flood  control
 completely.

 More  than  5  per  cent  are  ticket-
 less  travellers  on  the  Indian  rail-
 ways.  If  it  is  at  least  reduced  to  10
 per  cent,  a  majority  of  the  losses  will
 be  wiped  out.  But  the  railway  ad-
 ministration  is  not  alive  to  this  pro-



 gar  Res.  re.  Int.  Bap.  of  AGRAHAYANS  es  3895  (SAKA)  Rly  Conve.  322

 blem.  Fo:  example,  in  Rajkot  divis-
 ion  on  the  Western  Railway,  all  trains
 are  running  without  TTEs.  That  is
 why  there  is  increase  in  ticketless
 travelling.  I  am  sure  the  same  is
 twue  of  other  railways  as  well.  If
 every  train  is  manned  by  a  TTE,  rail-
 ways  will  have  better  revenues  be-
 cause  there  is  some  fixed  target  for
 every  TTE.

 The  railways  are  incurring  losses  on
 certain  strategic  lines.  In  case,  God
 forbid  there  ig  a  war  between  India
 and  Pakistan,  it  would  be  on  the
 borders  of  Gujarat  anq  Rajasthan
 So,  3  have  suggested  a  link  line
 which  will  connect  Kakosi  on  the
 Western  Railways  with  Bhiladi  on
 the  Northern  Railways.  If  they  were
 connected,  than  there  will  be  a  direct.
 parallel  route  to  the  trunk  line  bet-
 ween  Ahmedabad  and  Delhi,  which
 will  be  a  shorter  route.  It  will  also
 serve  the  strategic  areas.  This  de-
 mand  has  been  made  several  times
 on  the  floor  of  this  House  as  well  as
 in  the  Rajya  Sabha,  but  this  request
 has  not  been  complied  with  by  the
 Minister,  even  though  this  is  a  very
 important  line.

 I  am  not  satisfied  with  the  state
 ment  made  by  the  Railway  Minister
 on  the  strike  by  the  loco  staff.  Gov-
 ernment  should  taake  immediate  steps
 to  see  that  the  strike  is  ended.

 SHRI  S.  R.  DAMANI  (Shclapur):
 Mr.  Chairman,  I  support  the  De-
 mands  for  Grants.  The  demands  total
 Rs.  21,24,06,000.  The  major  demands
 are  Working  Expenses—Adminis-
 tration  Rs.  /3,08,51,000,  Working  Ex-
 penses—Repairs  and  Maintenance
 Rs.  8,77,54,000  and  Working  Expenses
 —Operating  Staff  Rs.  7  80,35,000.

 It  is  a  fact  that  the  expenditure  of
 the  railways  is  in  the  increase  every
 year  if  we  see  the  budget  of  the  last
 few  years.  Whether  it  is  repairs,
 maintenance,  administrative  staff  or
 Maintenance  staff,  the  expenditure  is
 on  the  increase.  On  the  other  hand,
 coming  to  the  receipt  side,  the  actual
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 receipt  is  always  less  than  the  esti-

 tes.  Both  ssenger  traffic  and
 goods  traffic  are  declining.

 Because  of  the  increase  in  expendi-
 ture  and  decline  in  revenues,  the
 railways  have  come  to  a  stage  where
 they  are  not  self-sufficient  for  the  last
 few  years.  The  railways  are  losing  so
 many  crores  of  rupees  every  year.
 This  is  a  very  alarming  state  of  affairs
 and  we  have  to  consider  this  aspect
 very  seriously.

 If  you  go  into  various  reasons,  you
 will  find  that  the  major  reason  for
 this  state  of  affairs  is  the  growing
 indiscipline  among  the  railway  wor-
 kers.  My  hon.  friend  mentioned  how
 many  people  are  employed  and  how
 much  work  is  there.  The  Railways
 have  got  all  the  resources,  the  wagons,
 the  passenger  coaches,  to  carry  the
 traffic.  But  they  are  not  being  pro-
 perly  used.  Due  to  indicipline,  they
 are  not  running  them  efficiently.
 With  the  result  that  there  is  more  ex-
 penditure.  On  all  the  items,  the  ex-
 penditure  is  more.  That  is  why  the
 hon.  Minister  has  fo  come  before  the
 House  for  Supplementary  Demands  to
 the  extent  of  Rs.  2l  crores.

 The  railway  people  are’  well-paid.
 If  you  compare  with  the  salaries  of
 other  Government  employees,  they

 ‘are  better  paid.  The  amenities  pro-
 vided  to  them  are  also  much  more
 than  what  other  people  get.  Even
 then,  they  are  not  satisfied.  The  re-
 sult  is  that  on  a  small  pretext,  they
 want  to  go  on  strike.  In  the  last  two
 months  or  in  the  last  one  month,  on
 three  occasions,  the  Loco  staff,  some
 of  them,  have  gone  on  strike.  I  was
 very  much  surprised  to  see  the  news-
 item  that  has  appeared  in  all  the
 papers.  Day  before  yesterday,  some
 of  the  representative  of  the  Loco  staff
 wanted  to  see  an  officer  of  the  Rail-
 ways.  I  want  to  quote  it.  It  says:

 ‘The  lightning  strike  called  by
 the  Loco-running  Staff  Association
 is  in  protest  against  the  authorities’
 refusal  to  meet  the  representatives
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 of  the  Association  to  discuss  the
 grievances  of  the  loco-men,  a  Rail-
 way  spokesman  said.”

 One  of  the  representatives  goes  to  see
 an  officer,  all  of  a  sudden,  and,  due  to
 certain  reasons,  if  the  officer  is  not  in
 a  position  to  meet  him,  they  go  on  a
 strike.  That  means,  the  railway  staff
 have  no  consideration  for  the  public,
 for  the  country.  Because  their  re-
 presentatives  could  not  meet  an  officer
 or  the  officer  could  not  meet  them,
 they  immediately  went  on  strike  and
 all  the  trains,  all  the  traffic,  was  dis-
 located.  They  could  have  gone  to  the
 higher  authorities;  they  could  have
 gone  to  the  Minister  who  is  always
 available  hére.  But  they  have  no
 patience.  They  want  to  take  the
 country  to  ransom.  I  want  to  know
 from  the  hon.  Railway  Minister  how
 long  he  is  going  to  tolerate  these
 things.  raf

 We  have  got  the  Fifth  Five  Year
 Plan.  We  have  to  implement  it.  The
 production  is.  going  to  increase;  the
 Fassenger  traffic  is  going  to  increase.
 What  will  happen?  If  the  attitude  of
 the  railway  staff  is  like  this,  if  they
 are  not  going  to  cooperate  in  any  way
 with  the  authorities,  if  on  a  small  pre-
 text  they  want  to  go  on  strike,  what
 will  happen?  How  are  we  going  to
 fulfil  the  Plan  targets?  The  entire
 transport  is  being  carried  by  the  rail-
 ways.

 What  is  the  position  today?  Take,
 a  very  important  item  of  coal  which
 is  a  raw  material  for  the  railways,
 which  is  a  raw  material  for  the  ther-
 mal  plants,  for  the  steel  plants  and
 for  most  of  the  industries.  Two  years
 back,  it  was  not  sufficiently  available.
 Now  also,  it  is  not  sufficiently  avail-
 able.  Now  there  is  shortage  or  in-
 sufficiency.  That  can  be  checked
 They  do  not  want  to  work.  The  Rail-
 ways  have  cancelled  hundreds  of
 trains.  Why?  Because  there  is  no
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 coal.  All  the  thermal  plants  are  run-
 ning  with  only  two  days’  stock.  Today
 they,  have  got  the  stock;  for  tomorrow
 they  do  not  know  whether  the  stock
 will  be  available  or  not.  Coal  is  being
 carried.  by  trucks.  Naturally  it  adds
 to  the  cast.  And  who  pays?  It  is  the
 general  public  who  pay  for  the  in-
 creased  cost.  My  friends  on  the  Op-
 posite  say  that  they  have  sympathy
 for  the  workers.  We  have  also  got
 sympathies  for  the  workers.  But  they
 should  work,  they  ‘should  render  ser-
 vices  for  which  they  are  being  paid.
 If  there  are  grievances,  these  can  be
 discussed.  Resorting  to  strike  there-
 by  causing  dislocation  everywhere  is
 not  in  the  interest  of  the  country.
 This  cannot  be  tolerated.  And  if  this
 position  continues,  then  it  is  better
 that  the  Railway  Board  is  wound  up.
 Let  them  run  the  Railways  as  they
 like.  Therefore,  we  have  come  to  the
 stage  where  stern  measures  have  to
 be  taken.  The  general  public  is  fed
 up  with  this  kind  of  strikes,  with  this
 kind  of  disruption.  How  much  incon-
 venience  the  general  public  have  had
 to  suffer.  If  there  is  no  coal,  the
 trains  are  cancelled.  The  thermal
 plants  stop  working.  Such  state  of
 affairs  should  not  be  tolerated.  (In-
 terruptions)  Everybody  has  got  the
 right,  but  they  have  their  responsibi-
 lities  to  the  country,  to  the  general
 public.

 I  also  want  to  say  that  the  officers
 who  are  in  charge  should  consider  the
 situation,  and  whatever  grievances  of
 the  workers  are  there  should  be  settl-
 ed  immediately  and  not  kept  pending.
 They  should  not  sit  tight  and  allow
 the  workers  to  come  to  the  point  when
 they  will  go  on  strike.  It  is  their
 duty.  They  should  foresee  what  are
 the  grievances,  how  they  are  going  to
 affect,  what  are  the  reasonable  things,
 etc.,.and  they  should  accommodate
 and  settle  them  quickly.

 Take  for  example,  the  Sholapur
 division.  which  was  merged  with  the
 South  Central  Railway,  although  it
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 was  to.  merge  with  the  Central  Rail-
 way.  All  of  .a  sudden,  they  changed
 the  decision  and  merged  it  with  the
 South  Central  Railway.  Seven  or
 eight  years  have  passed.  There  have
 been  requests  and  representations  to
 the  officers,  to  the  Chairman  of  the
 Railway  and  also  to  ‘the  Railway
 Minister.  But  nothing  has  happened.
 These  people  then  went  on  strike  for
 one  month,  and  the  traffic  from  north
 to  south  was  disrupted  for  one  month.
 The  Government  appointed  a  Commit-
 tee  of  Members  of  parliament.  I  was
 also  a  member  of  that  Committee.  All
 these  representatives  of  students,  tea-
 chers,  doctors  and  lawyers  who  ap-
 peared  before  the  Committee  said  that
 the  decision  was  wrong  and  pleaded
 that  it  should  be  merged  with  the
 Central  Railway.  In  such  cases,  Gov-
 ernment  should  take  a_  decision
 immediately,  so  that  if  something
 wrong  has  been  done,  it  is  rectified
 quickly.

 As  I  was  saying,  the  workers,  on
 small  pretexts,  should  not  held  the
 country  to  ransom.  This  cannot  be
 tolerated.  I  would  say  that  the  Minis-
 ter  should  be  firm.  The  general  pub-
 jic  are  with  him  because  he  has  _  to
 carry  a  heavy  burden  for  looxing  after
 the  transport,  the  quickest  transport
 system  of  the  country,  namely,  the
 Railways.  Only  I  would  request  the
 hon.  Minister  to  kindly  look  into  their
 grievances  but  to  deal  with  them
 firmly  and  he  should  not  be  lenient
 and  such  kind  of  tactics  should  not  be
 tolerated  any  further.

 With  these  words,  I  support  the
 Supplementary  Demands.

 SHRI  A.  P.  SHARMA  (Buxar):  I
 stand  to  support  these  Supplementary
 Demands  for  Grants.

 SHRI  S.  M.  BANERJEE:  But  the
 hon.  Members  is  reading  the  wrong
 report—the  report  of  the  Railway  Con-
 vention  Committee.

 SHRI  A.  P.  SHARMA:  I  support
 also  what  Mr.  Banerjee  has  just  now
 mentioned.
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 First  of  all,  I  stand-to  remove  cer-
 tain  misunderstandings  which  have
 been  repeatedly  made  by  learned  per-
 song  like  Vajpayeeji  and  other  frieads
 against  the  recognised  Federations.
 Vajpayeeji  perhaps  foregts  that  these
 federations  became  one  some  t.m2  ago
 and  he  should  also  try  to  read  and
 understand  the  reasons  why  they  were
 bifurcated  and  who  was  responsible
 for  it.

 There  are  people  in  this  country  who
 accept  certain  things  only  when  it  re-
 sults  to  their  advantage.  That  was  the
 only  reason.  Great  leaders  like  Shri
 Harihar  Nath  Shastri  and  Shri  Jaya
 Prakash  Narayan  put  their  heads  to-
 gether—we  were  also  in  that  came—
 and  they  were  brought  together  as  one
 federation.  Later  on,  the  National
 Labour  Commission  set  up  a  Study
 Team  which  also  made  a  recommenda-
 tion  that  whereas  there  will  continue
 to  be  two  federations  on  the  Railways,
 efforts  should  be  made  by  their  jcint
 working  to  sae  that  ultimately  ‘one
 federation  is  brought  about.

 But  I  am  sory  to  say  this  and  I
 maintain  this.  Even  our  learned  Pre-
 sident,  President  Giri  has  also  been
 of  the  same  view  that  there  should
 be  one  federation,  one  union  one  in-
 dustry.  Then  why  cculd  not  we  have
 it?  Is  it  the  fault  of  the  workers?

 Vajpayeeji  just  now  demanded  that
 the  Government  should  demolish  the
 two  federations,  as  if  the  Government
 has  constituted  the  two  federatic.is.
 That  is  the  difficulty.  The  Govern-
 ment  cannot  make  a  federation  nor
 can  they  unmake  the  federation.  It  is
 the  workers  and,  therefore,  the  work-
 ers  have  decided  to  work  jointly  and
 that  is  how  it  can  be  one.  Even  my
 friend,  Mr.  Banerjee  who  politically
 differs  with  me  is  working  with  us  in
 the  Joint  Consultative  Machinery.
 There  is  no  problem.:..

 SHRI  Ss.  M.  BANERJEE:  We  are
 disgusted  with  the  JCM.
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 SHRI  A.  P.  SHARMA:  You  may  be
 disgusted  because  ef  your  own  reasons,
 but  so  far  as  the  working  of  the
 machinery  is  concerned  there  is  no
 difficulty.

 My  friends  talk  about  one  fede-
 ration.  The  most  important  thing  thet
 everyone  and  more  so,  the  hon.  Mem-
 bers,  should  remember  is  that  there
 is  no  difficulty  so  far  as  workers  are concerned.  All  these  problems  are
 created  by  these  politicians....

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Including  Mr.  A.  P,  Sharma.
 6  hrs.

 SHRI  A.  P.  SHARMA:  I  am  not
 a  politician.  Mr.  S.  M.  Banerjee  is
 also  not  a  politician.  That  has  been
 accepted  by  the  Government,  by  its
 own  admission.  We  are  workers  still
 and  we  will  continue  to  be  workers  till
 we  survive.  But  Atalji  is  a  politi-
 cian.  Therefore,  what  does  happen?
 All  these  trade  unions  that  have  been
 constituted  and  formed  in  this  country
 are  projection  of  the  political  parties
 in  the  trade  unicn,  in  the  industrial
 field.  I  request  all  of  them  including
 my  own  party  members.  Let  this  mat-
 ter  by  decided  by  the  workers  and
 politicians  should  keep  their  hands  off.
 There  should  be  one  trade  union  and
 one  trade  union  only  in  this  country.
 Why  is  there  only  one  Trade  Union  in
 Britain?  I  have  told  about  this  often.
 Predominently  the  British  TUC  is  con-
 trolled  by  the  Labour  Party  in  Britain.
 But  the  Conservative  party  never  tried
 to  form  a  rival  trade  union,  rival  to
 the  British  TUC.  Sut  here  Mr.  Vay
 Payee  runs  after  ASM  Association  and
 some  of  my  friends  run  after  some
 other  categories.  It  is  all  right  for
 them  to  say  that  some  federations
 have  failed  to  represent  the  wishes  of
 the  associations  of  the  workers.  But
 I  wish  to  make  the  statement  here
 that  so  far  as  the  National  Federation
 of  Railwaymen  is  concernneg  (which  I
 have  the  honour  to  represent)  we  arte
 the  first  to  take  up  the  cause  of
 the  loco  running  staff.  As  a  regult  of
 taking  up  that  issue,  a  tribunal  was
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 appointed  under  the  Chairmanship  of
 Mr.  Mian  Bhai,  retired  Chief  Justice  of
 Gujarat.  The  only  difficulty  is,  the
 Railway  Minister  and  the  Railway
 Board  delayed  implementation  of  the
 Mian  Bhai  tribunal  award.  I  would
 like  to  congratulate  Mr.  L,  N.  Mishra
 the  present  Railway  Minister.  Mr.
 Mishra  took  a  bold  step  and  he  did
 not  only  implement  the  recommenda-
 tion  of  Mian  Bhai  tribunal  but  he  even
 went  beyond  that  recommendation.
 The  Railway  Minister  agreed  that  the
 locomen’s  hours  of  duty  should  be
 reduced  to  ten  hours,  in  phases,  in
 four  years.  The  representafives  of  the
 loco  staff  perhaps  —I  don’t  accept  that
 they  are  the  sole  representatives,  but
 anyway  they  are  now  the  spokesmen
 of  some  of  these  workers,—said  that
 this  can  be  implemented  in  90  days,
 that  is  to  say,  in  three  months.  The
 Minister  says  that  it  will  be  imple-
 mented  in  four  years.  But  these  peo-
 ple  say  it  can  be  implemented  in  three
 months.  So  far  as  the  Minister  is
 concerned  and  so  far  as  the  Ministry
 is  concerned  they  have  fulfilled  the
 aSsurance.  The  assurance  was  that
 hours  of  work  will  be  reduced  to  ten.
 That  has  been  accepted  in  principle
 They  have  taken  the  necessary  steps
 from  the  lst  of  December,  this  month,
 towards  the  implementation  of  this
 decision.

 Sir,  a  rumour  or  an  interested  pro-
 paganda  is  made  that  the  National
 Federation  is  opposed  to  this  demand
 of  locomen.  I  want  to  say  with  all
 the  emphasis  at  my  command  that  we
 have  never  said  like  that  and  this  -is
 nothing  but  a  mischievous  propaganda
 by  interested  parties.  We  are  the  peo-
 ple  who  have  supported  those  de-
 mands.  Definitely  we  are  ‘not’  going
 to  support  any  illegal  activities  or  acti-
 vities  whereby  they  indulge  in  vio-
 lence  and  lawlessness  where  they  try
 to  intimidate  and  force  the  workers
 to  act  ina  particular  way.  They  talk
 about  the  staff.  Now,  this  is  a  novel
 thing  which  we  hear  in  this  country.
 Under  the  Trade  Union  Act  there  is
 a  provision  for  conducting  a  strike.
 But  everything  is  given  a  goby.  And,
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 I  am  sorry,  on  thig  point  I  have  differ-
 ences  with  the  Railway  Minister.  Why
 should  they  recognise  a  strike  in  this
 manner.  For  a  strike  a  proper  strike
 ballot  should  be  conducted.  A  4-days
 notice  should  be  given.  I  have  not
 heard  of  this  thing  in  my  whole  30
 years  of  association  with  the  trade
 union  movement.  I  have  never  heard
 that  on  the  transfer  of  a_  particular
 railway  eriployee  (may  be,  that  trans-
 fer  order  may  be  wrong),  the  whole
 sailway  services  have  been  paralysed,
 I  have  never  seen  that  Sir.

 Some  cf  my  political  friends,  only
 to  fulfil  their  political  aggrandisements
 only  to  fulfil  their  political  motives,
 try  to  accuse  the  Railway  Minister.

 They  try  to  accuse  the  Government;
 they  try  to  accuse  everybody  includ-
 ing  the  trade  unionists  and  federa-
 tionists.

 This  is  the  position  with  which  we
 are  faced  to-day  in  this  country.  I
 am  sorry  to  say  so  because,  we  have
 to  decide  about  this—this  House  has
 to  decide  about  this,  being  a  supreme
 body—as  to  how  to  conduct  the  affairs
 of  this  cuuntry  are  going  to  be  con-
 ducted  in  future.  Everybody,  when-
 ever  I  travel,  comes  to  me  and  talks
 about  the  workers.  I  have  to  hang
 my  head  in  shame  when  people  say
 that  things  cannot  Move  without  these
 trailwaymen’s  cooperation.  Who  are
 those  people  who  do  this?  There  are
 20  lakhs  railway  employees  in  this
 country  who  afte  responsible  for  this.
 I  am  prepared  to  conduct  any  ballot
 or  voting  on  this  issue.  The  railway
 minister  issued  a  pamphlet  whe.ein  he
 has  written  as  to  who  suffers;  definite-
 ly  it  is  the  country.  The  Railway
 Minister  tells  them  that  if  the  rail-
 ways  run  into  losses,  it  is  the  railway
 men  who  afe  going  to  suffer;  they  are
 not  going  to  gain  anything.  They  have
 to  gain  only  out  of  the  earnings  of
 the  raflways.  And  in  this  manner,  if
 the  work  is  being  disrupted  every  now
 and  then,  it  will  be  the  workers  who
 will  suffer  in  the  end:  I  wish  good  luck
 to  these  railwaymen.  What  we  could
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 not  achieve  for  the  last  so  many  years
 through  the  constitutional  approach,
 they  have  been  able  to  achieve  that
 by  paralysing  the  whole  railways  by
 only  a  handful  of  people—not  the  ma-
 jority  of  the  people.  And  _  those
 friends  serve  only  the  loco  railway
 workers.  Locomen  are  not  the  only
 people  who  run  the  Indian  railways.
 They  should  understand  that  there  are
 2  lakhs  gangmen—engineering  gang-
 men—my  hon.  friend,  Shri  Maurya
 had  already  spoken  about  the  casual
 workers—whose  conditions  should  also
 be  looked  into.  It  is  just  like  in  our
 society  whosovere  is  more  powerful,
 he  wants  to  get  more  and  whosever
 is  weaker  he  is  not  going  to  get  any-
 thing.  There  are  two  lakhs  of  engi-
 neering  gangmen  who  are  working  day
 and  night.  What  about  their  duty
 hours?  And  what  about  their  salaries?
 What  about  their  emoluments?  Is  it
 to  be  assumed  by  my  comrades  that
 if  these  two  lakhs  gangmen  do  not
 perform  their  duty  for  the  Indian  Rail
 ways,  the  railways  can  work?  There
 are,  for  example,  Assistant  Station
 Masters,  Station  Masters,  cabinmen
 and  train  examiners  in  the  railways.
 Can  the  railways  work  without  them?
 That  is  why  I  say  we  cannot  have  a
 categorical  approach;  always  we
 should  have  an  industrial  approach.
 And  we  have  to  share  the  benefits
 amongst  the  whole  class  of  railway
 employees.

 I  am  happy  that  the  President  of
 the  All  India  Railwaymen’s  Fedcration,
 Shri  George  Fernandes  has  also  seen
 the  reason  and  he  has  appealed  to
 these  people  to  restrain  from  such
 kinds  of  activities.  I  was  coming  in
 the  train  to-day  and  I  read  in  the
 papers  that  it  was  not  the  leco  running
 staff  but  it  was  the  locomen  who  do
 the  maintenance  work  of  the  engines.
 Those  who  are  working  in  the  loco
 sheds  have  also  given  a  two  days’
 notice  to  the  Minister  that  ff  such  and
 such  a  demand  is  not  fulfilled  they
 will  also  go  on  strike.

 Are  we  going  to  solve  the  problem
 in  this  country  by  strikes  and  lock-
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 outs  or  are  we  going  to  solve  our  eco-
 nomic  problems  of  this  country  by
 producing  more  and  more?.  If  we  pro- duce  mare  and  more,  then  only  the
 workers  can.  share  the  benefits  out  of

 vit.

 Sir,  even  in  the  Communist  countries
 like  the  U.S.S.R.  and  Yugoslavia,  the
 Payment  is  made  on  the  results  of  the
 work  done  by  an  employee.  (Interrup-
 tions)  I  am  telling  you  here  that  I
 have  made  a  study  and  then  only  I
 make  this  point.  Therefore,  I  am  tell-
 ing  you  that  if  we,  in  this  country,
 want  to  reach  the  goal  that  we  want,
 then  everybcdy  will  have  to  produce.
 Then  only  the  question  of  sharing  the
 benefits  will  arise.  I  had  an  occasion
 to  visit  Yugoslavia  in  the  recent
 months—  cnly  a  few  days  back  .and
 I  asked  a  pointed  question  from  the
 employe:;  about  their  duties  and  res-
 ponsibilities.  They  said  in  ithe  same
 words  as  Mahatma  Gandhi  said
 namely,  ‘those  who  do  not  perform
 their  duty,  do  not  have  any  right.’
 Therefore  the  duty  has  to  be  per-
 formed  and  the  people  have  to  be
 served.  Then  and  then  only  the  rights
 can  flow.  No  right  can  flow  with-
 out  performance  of  duty.  I  have  taken
 this  opportunity  to  explain  this  point,
 because  I  want  to  request  my  politician
 friends,  especially  Shri  Vajpayee,  to
 see  which  way  we  are  going.  Are  we
 going  to  run  the  railways  or  are  we
 going  to  stop  the  running  of  the  rail-
 ways?  If’  we  stop  the  running
 of  the  railways,  whatever  may  be  the
 problems,  are  we  not  going  to  stop
 thereby  the  wheel  of  progress  of  this
 country?  Thig  is  the  problem  that  my
 hon.  friends  should  understand.  There
 is  no  question  of  fighting  between  two
 unions  or  three  unions  or  whatever
 number  of  unions  there  may  be.  Any-
 body  who  represents  the  workers  has
 got  the  good  of  the  workers  at  heart.
 Shri  Vajpayee  also  may  have  the  good
 of  the  workers  at  heart....

 SHRI  ATAL  BIHARI  VAJPAYEE:
 What  does  he  mean  by  ‘may’?
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 SHRI  A.  P,  SHARMA:  I  have  also

 got’  the  good  of  the  workers  at  heart.

 SHRI  ATAL  BIHARI  VAJPAYEE: He  may  also  have.
 SHRI  A.  P.  SHARMA:  But  the

 Question  is  about  the  methods  and means.  What  method  is  he  going  to
 adopt  and  what  method  am  }  going  to
 adopt?  What  means  ate  we  going  to
 adopt  for  fulfilling  their  demands  and what  means  are  these  friends  includ-
 ing  Shri  Vajpayee.  going  to  adcpt?  Are-
 they  going  to  have  political  exploita- tion  cf  the  workers?  I  would  request them  not  to  have  it,  because  that  will
 Serve  neither  the  interests  of  the.
 workers  nor  the  interests  of  the  coun-
 try.  I  am  quite  sure  that  all  of  us, whether  we  be  on  this  side  or  on  that.
 side,  want  to  serve  the  interests  of
 the  country  in  which  the  workers  are
 also  included.

 I  hope  hereafter  strikes  on  the  rail-
 ways  would  be  a  forgone  thing,  and
 we  must  work  and  work  and  also”
 have  our  right,  and  for  that  purpose
 We  must  follow  the  constitutional  me-
 thod  of  resolving  our  disputes  and
 grievances  and  not  indulging  in  cat-
 call-strikes  and  sporadic  strikes.

 SHRI  SOMNATH  CHATTERJEE
 (Burdwan):  After  hearing  the  state-
 ment  of  the  hon.  Minister  on  the  loco-
 men’s  strike,  I  wish  to  say  that  this
 is  nothing  but  an  atrocious  piece  of
 gimmickery.  It  seems  that  the  Rail-
 way  Minister  is  a  prisoner  in  the  hands
 of  the  Railway  Board,  if  he  has  at  all
 applied  his  own  mind  and  that  he
 cannot  take  decisions  on  his  own.  The
 hostile  attitude  displayed  by  the  Rail-
 way  Board  towards  the  problems  of
 the  locomen  and  even  when  the  pre-
 vious  negotiations  were  going  on,  is
 well  known,

 So  far  as  the  two  main  aspects  are
 concerned,  the  hon.  Minister  said  that
 the  assurances  had  been  fulfilled  in
 letter  and  spirit.  I  do  not  know  why
 he  stressed  the  words  ‘letter  and  spirit’.
 The  question  is  whether  the  assuran-
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 ces  which  were  given  had  been  ful-
 filled  in  the  manner  in  which  they
 .were  intended.  to  be  fulfilled.

 Let  us  take  the  case  of  victimisation
 first.  A  definite  assurance  was  given
 that  there  would  be  no  victimisation,
 there  would  be  withdrawal  of  cases  of
 ‘victimisation  ang  there  would  be  no
 dismissal  of  reversion  etc.,  I  have  got
 here  with  me  a  memorandum  of  the
 All  India  Loco-running  Staff  Asocia-
 tion,  Western  Railway,  dated  5th
 December,  1973,  which  has  been  sub-
 mitted  to  the  hon.  Minister  also  which
 catalogues  that  even  the  pending  cases
 and  the  pending  suspension  orders
 and  reversions  which  have  not  been
 dealt  with.  I  shall  give  only  one  or
 two  instances,

 In  the  Ratlam  division  there  are  77
 cases  which  are  pending  under  the
 DIR,  and  those  cases  have  not  been
 withdrawn  till  today.  There  are  five
 cases  instituted  under  the  Railway  Act
 which  are  pending  in  the  Baroda
 division.  There  are  six  cases  where
 persons  were  removed  or  suspended
 from  duty  but  have  not  been  reinstat-
 ed.  I  do  not  wish  to  take  the  time  of
 the  House  by  cataloguing  this,  but  I
 find  that  about  fifteen  to  sixteen  heads
 of  victimisation  are  still  going  on,
 which  have  not  been  withdrawn.  It  is
 very  simple  for  the  hon.  Minister  to
 assure  the  House,  the  country  and  the
 locomen.  But  merely  saying  ‘I  have
 followed  it  in  letter  and  spirit’  will  not
 do.  These  are  particular  and  concrete
 cases  submitted  to  the  Government  by
 the  representatives  of  these  associa-
 tions.  These  matters  were  brought  to
 the  notice  of  the  hon.  Prime  Minis-
 ter,  the  Railway  Minister  800  the  La-
 bour  Minister  by  very  many  members
 of  this  House  repeatedly  including
 Shri  Samar  Mukerjee  and  others.  I
 would  like.  to  know.  why  instead  of
 making  a  general  statement,  these  par-
 ticular  cases  are  not  dealt  with  and
 answers  given  point  by  point  as  to
 what  is  happening  in  those  cases.
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 During  the  period  the  matter  was
 being  considered  by  the  Grievances
 Committee  headed  by  the  Deputy  Mi-
 nistet  of  Railways,  there  have  been
 fresh  cases  of  removals,  reversions,
 suspensions;  penal  transfers  filling  of
 charge-shepts.  There  has  been  sur-
 renders  of  promotions  and  debarring
 of  promotions  even  during  the  time
 the  negotiations  have  been  going  on.
 Even  recently  70  employees  of  Ajmer
 have  not  been  given  the  national  holi-
 day  payment  of  5  August.  I  have  got
 a  telegram  from  Ujjain  in  which  they
 say  that  5  leaders  were  arrested  for
 taking  part  in  the  agitation.  These
 are  methods  of  harassment  of  staff
 being  deliberately  encouraged  and
 adopted  obviously  vitiating  the  at-
 mosphere.

 No  employee  wishes  to  go  on  strike
 for  the  mere  pleasure  of  it.  In  these
 days  of  hardship,  nobody  has  got  the
 funds  or  resources  for  launching  an
 agitation  or  strike.  They  have  been
 waiting  patiently  after  this  agree-
 ment  was  concluded  as  early  as  43
 August.  But  nothing  has  been  done.
 Six  weeks’  time  was  taken  to  imple-
 ment  the  duty  hours  agreed  upon.
 Now  it  is  being  said  that  six  weeks
 were  taken  to  decide  how  it  is  to  be
 implemented.  Now  they  say  it  will
 take  3-4  years.  The  workers  are  sug-
 gesting  methods  how  to  achieve  it
 within  90  days.  They  have  given  the
 proposal.  One  or  two  or  three  points
 raised  by  the  Railway  Board  in  this
 connection  have  been  dealt  with  point
 by  point  by  the  railwaymen.  They
 have  shown  how  this  can  be  achieved,
 how  it  can  be  implemented  within  90
 days.  But  nothing  is  being  done  and
 they  are  being  asked  to  work  for  l4
 and  6  hours  for  four  years.  By  way  of
 sop,  some  of  the  employees  are  being
 told  ‘Now  your  time  is  being  reduc-
 ed’.  But  the  others  will  have  to
 suffer  for  years  together.  This  is  an
 attempt  also  to  create  division
 amongst  the  workers,  to  create  dis-
 contentment  among  them.  This  situ-
 ation  has  been  tolerated  for  3}  months.
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 But  nothing  has  been  done.  Why  do
 you  blame  the  workers?  What  have
 they  be  done  to  be  called  ‘anti-
 social’?  If  anti-socials  have  to  be
 tackled,  there  are  methods  of  doing
 so.  Let  them  start  with  the  Railway
 Board  first.  I  cannot  imagine  the
 Government  of  India,  which  should
 be  the  ideal  employer,  today  castigat-
 ing  its  employees  who  have  genuine
 grievances  in  respect  of  which  a
 solemn  agreement  has  been  entered
 into  which  is  not  being  implemented
 while  they  are  being  characterised  as
 ‘anti-social’.  Obviously,  the  Minister
 was  reading  out  a  statement  prepared
 by  the  Railway  Board.  Although  he
 read  it  out,  if  he  agrees  with  it,  I
 am  very  sorry  to  say  that  it  shows
 with  what  attitude  the  Government
 is  trying  to  tackle  the  problem.  You
 call  the  employees  who  are  agitating
 for  their  well-recognised  demands  as
 ‘anti-social’.

 Therefore  these  are  matters  which
 should  be  looked  into.  Merely  abus-
 ing  railwaymen,  merely  trying  to
 paint  a  picture  that  they  have  taken
 up  an  unpatriotic  attitude  will  not
 solve  the  problem.

 I  would  like  to  bring  to  the  notice
 of  the  House  another  thing.  It  has
 been  stated  in  the  memorandum  sub-
 mitted  to  the  hon.  Minister  that  dur-
 ing  the  time  the  negotiations  have
 been  going  on  and  the’  Grievances
 Committee  has  been  deliberating,  the
 Railway  Board  has  taken  some  steps,
 some  of  which  I  would  read  out.
 One  is  granting  of  cash  rewards  to
 non-strikers  and  giving  them  undue
 facilities  in  order  to  create  a  group
 of  ‘permanent  Dalals’  though  many
 loco  running  staff  have  refused  to  be
 duped  by  these  measures.  They  are
 trying  to  win  over  some  by  giving
 a  sort  of  incentive  payment.

 Then  they  are  trying  to  create  divi-
 sion  among  the  loco-running  staff  by
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 various  measures;  encouraging  officers
 at  the  lower  levels  to  refuse  to  ac-
 cept  memorandum  and  settle  issues
 thus  forcing  stoppages  of  work  at
 various  centres;  they  are  ordering
 fresh  victimization.  I  have  already
 indicated  with  some  facts  and  figures
 that  the  situation  in  the  eastern  Rail-
 way  has  become  very  grave  and  al-
 though  the  Deputy  Minister  was
 asked  to  discuss  this  matter,  it  is
 kept  pending  and  is  hanging  fire.
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 You  know  that  it  is  recognised  that
 so  far  as  the  loco  staff  are  concerned,
 their  hours  of  duty  should  not  exceed
 ordinarily  eight  hours,  but  they  have
 agreed  to  0  hours.  But  that  is  not
 being  implemented.  The  Rajadhya-
 ksha  Award,  which  is  an  old  award,
 nearly  recognised  the  position.  But
 it  has  never  been  implemented,  what
 is  being  done,  on  the  other  hand,  is
 that  more  and  more  victimisation  is
 being  effected.

 I  request  the  hon.  Minister,  do  not
 try  to  be  swayed  by  the  advice  you
 get  from  the  Railway  Board  whose
 hostility  is  well  known.  You  should
 look  into  the  matter.  Do  not  go  by
 mere  general  assurances  given  by  the
 Railway  Board.  We  want  that  the
 House  should  be  satisfied  and  also
 the  people  of  this  country  as  to  why
 you  cannot  implement  the  agreement
 within  90  days  or  even  four  or  five
 months,  if  you  are  already  agreed
 about  it  as  early  as  in  August,  1973.

 Therefore,  no  rational  or  reasonable
 explanation  has  been  given  why  the
 matter  has  been  allowed  to  drift  in
 this  fashion,  forcing  the  employees  to
 go  on  an  agitation  which  they  have
 got  themselves  into  for  the  purpose
 of  the  redressal  of  their  grievances.

 करो  नारायण  चन्द  पाराशर  (  हमीर
 बुर)  :  सभापति  महोदय,  मैं  रेलवे  मंत्री
 द्वारा  प्रस्तुत  पूरक  मांगों,  और  रेलवे  कनवेनशन
 कमेटी  की  सिफारिशों,  के  समर्थन  में  बोलने  के
 लिए  खड़ा  हुमा  हूं  ।
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 रेलवे  कनवेनशन  कमेंटी  की  सिफ़ारिशों

 को  पढ़ने  से  यह  जाहिर  होता  है  कि  यह  रेलवे  के

 फ़र्नांडीज़  के  बारे  में  काफ़ी  चिन्तित  है
 और  इस  संबंध  में  उस  की  768  रीकमेंडेशन
 काफ़ी  इम्पोर्टेन्ट  है,  जिस  में  कहा  गयाहै
 कि  रेलवे  फ़र्नांडीज़  को  दृष्टि  में  रखते  हुए,
 जेनेरल  रेवेन्यू  से  जो लोन  वगैरह  रेलवे  डेवलप-

 मेंट  फूड  को  दिए  जाते  रहे  हैं,  वे  दिये  जाते

 रहने  चाहिए  ।  81वीं  सिफ़ारिश  में  रेलवे

 कनवेनशन  कमेटी  ने  पिछड़े  हुए  इलाकों  में  नई
 रेलवे  लाइनें  बिछाने  की  तरफ़  सरकार  का

 ध्यान  दिलाया  हू  और  कहा  हूं  कि

 सरकार  इस  बारे  में  मुनासिब  ग़ौर  करें।

 इस  सिलसिले  में  मैं  रेल  मंत्री

 का  ध्यान  अपनी  स्टेट  की  ओर  दिलाना

 चाहता  हूं  ।  देश  के  लगभग  सभी  राज्यों

 के  पचास  संसद-सदस्यों  ने  वहां  पर  नंगल  से

 तलवाड़ा  तक  की  एक  बहुत  ही  महत्वपूर्ण
 रेलवे  लाइन  बिछाने  का  प्रस्ताव  सरकार  के

 सामने  रखा  था।  यदि  मंत्री  महोदय  सम-

 झते  हैं  कि  इस  में  खर्चा  बहुत  ज्यादा  है,  तो  मैं

 उन  से  आग्रह  करूंगा  कि  वह  उस  रेलवे  लाइन
 को  दो  हिस्सों  में  बांट  कर  उस  के  निर्माण  की

 स्वीकृति  दें।  पहले  फ़ैज़  में  नंगल  से  पचास

 किलोमीटर  तक  की  रेलवे  लाइन  को  तो  भी

 अभी  बना  दिया  जाये,  और  बाकी  को  बाद  में

 हाथ  में  ले  लिया  जाये।  इस  तरह  दो

 फ़ौजी  में  इस  रेलवे  लाइन  को  मुकम्मल
 कर  दिया  जाये

 मैं  मंत्री  महोदय  से  यह  निवेदन  करना

 चाहता  हूं  कि  जब  तक  वह  सारे  देश  को  सुवि-
 धायें  उपलब्ध  नहीं  करा  सकेंगे,  तब  तक

 Comm.,  D.S.G.  (Rlys.)  &
 St.  re.  Strike  by  Loco  Staff

 सारे  देश  का  संतुलित  विकास  नहीं हो  सकेगा।

 यह  बहुत  ही  महत्वपूर्ण  है  कि  जहाँ  हम

 पिछड़े  वर्गो ंके  उत्थान  के  लिये  कार्य  करें  ,  वहां

 हम  पिछड़े  प्रदेशों  के  विकास  के  लिए  भी

 प्रयत्न  करें  -  जब  तक  किसी  क्षेत्र  में  रेलवे

 लाइन  नहीं  पहुंच  जाती  है,  तब  तक  उस  का

 कोई  भी  विकास  नहीं  होसकता  है  t

 जब  तक  किसी  इलाके  में  रेलवे  लाइन  नहीं

 पहुंचाई  जाती  है,  तब  तक  यह  कहना  ठोक

 मालूम  नहीं  होता  है  कि  वह  इलाका  इस-

 लिए  तरक्की  नहीं  कर  सका  कि  वहां  पर

 साधन  कम  हैं।  मैं  रेल  मंत्री जी  से,  जो  बहुत
 प्रगतिशील  हैं,  यह  प्रार्थना  करूंगा  कि  वह

 हिमाचल  प्रदेश  की  ओर  ध्यान दें  और  कम

 से  कम  नंगल  से  पचास  किलोमीटर  की

 रेलवे  लाइन  आउट-श्रॉफ़  टन  एलाट  करें
 उस  प्रदेश  के  लिए,  जहां  प्रकृति  के  अथाह
 भंडार  हैं,  लेकिन  जहां  अभी  तक  कुछ  नहीं

 हो  सका  है,  क्‍योंकि  किसी  भी  रेल  मंत्री

 का  ध्यान  उधर  नहीं  गया  है  ।  अगर
 आज  तक  के  रेल  मंत्रियों  ने  उधर  ध्यान  नहीं
 दिया  है,  तो  यह  और  भी  कारण है  कि  श्री
 मिश्र  उधर  ध्यान  दें  और  यह  देखें  कि

 जो  लोग  अपने  परिवारों  का  पालन  करने
 के  लिए,  या  दूसरे  कामों  को  करने  के  लिए
 अधिकतर  सेना  में  ग्रसना  सारा  जीवन  व्यतीत
 करते  हैं,  उन  को  कुछ  सुविधा  मिले।

 जि
 जैसा कि  मैंने  प्रारम्भ  में  कहा  है,  मैं

 रेलवे  की  पूरक  मांगों  का  समर्थन  करता

 हूं  ।  उन  में  नई  लाइनों  के  लिए  चौदह  लाख
 रूपये  का  प्रावधान  किया  गया  है  ।  मैं  उस
 का  भी  हादिक  समर्थन  करता  हुं  ।  इस
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 वक्त  पालियामेंट  के  सामने  सब.से  ज्यादा

 ग्र ौर तलब  अमर  स्ट्राइप्स  के  बारे  में  है।  इस
 सिलसिले  में  मैं  मुकेरियां  की  बात  सोचता  हूं,
 जहां  पर  रेलवे  मिनिस्टर  गये  और  स्टेशन  पर

 उन  लोगों  की  स्मृति  में  एक प्लेट  लगाई,

 जिन्होंने  राष्ट्र  पर  आक्रमण  के  दौरान:  बड़ी
 तत्परता  और  कर्तव्यपरायणता  से,  अपना
 जीवन  निछावर  कर  के  भी,  देश  की  रक्षा
 की  और  जो  पाकिस्तान  की  सरहद  तक

 गाड़ियां  ले  जाते  रहे।

 मैं  रेलवे  कर्मचारियों  से  पूछना  चाहता  हूं
 कि  ठीक  है,  उन  की  बहुत  दिक्‍कतें  होंगी,
 लेकिन  जब  देश  की  एयरलाइन्स  की  स्ट्राइक

 हो  रही  है,  जब  देश  की  पर्-व्यवस्था

 एक  बहुत  भयंकर  दौर  से  गुज़र  रही  है,
 जब  देश  को  अभूतपूर्व  आन्तरिक  समस्याओं

 का  सामना  करना  पड़  रहा  है,  _  तब

 क्या  यही  समय  है  कि  वे  इस  तरह  स्ट्राइक  पर
 चलें  जाये।  अगर  हम  ने  देश  के  लिए  सोचना
 है,  तो  यह  ज़रूरी  नहीं  है  कि  चीन  या

 पाकिस्तान  के  हमला  करने  पर  ही  हम  देश  के

 लिए  सोचें  ।  जब  देश  के  सरमायादार  उस

 को  लूटने  क ेप्रयत्न  में  लगे  हुए  हैं,  जब  देश

 की  कुछ  शक्ति  सीमा  के  सवाल  पर,  बार्डर

 एलाइनमेंट  के  सवाल  पर,  दंगे  करवा  रही  हैं,
 ओर  इस  कारण  जगह  जगह  पर  करफ्यू
 लगाना  पड़  रहा  है,  उस  वक्‍त  भी  यह  ज़रूरी

 है  कि  रेलवे  कर्मचारी  उसी  शौर्य,  बलिदान

 शौर  त्याग  का  सूरत  दें,  जो  उन्होंने  युद्ध  के

 दौरान  दिया  था,  क्योंकि  देश  की  रक्षा  बाहर

 से  भी  ज़रूरी  हैभौर  भ्रमर से  भी  ज़रूरी  है

 DSG  (Rlys.)  &  St.  re,  Strike
 by  Loco  Staff

 ~  माननीय  सदस्य,  श्री  Yo  पी०  शर्मा

 ने,  जो  रेलवे  के  एक  बहुत  बड़े  ट्रेंड  यूनियन
 .लीडर  हैं,  कहा  है  कि  स्ट्राइक  के  लिए  इतने
 समय  का  नोटिस  दिया  जाता  है  1  मेरी
 भी  रेलवे  कर्मचारियों  से  थोड़ा  बहुत  सम्बन्ध

 रहा  है  ।  मैं  भी  समझता  हूं  कि  हो  सकता

 है  कि  उनकी  मांगें  बहुत  जायज  हों--इस  .में
 कोई  शक  की  गुंजायश  नहीं  है--,  शौर
 मैं  यह  भी  मानने  के  लिए  तैयार  हूं  कि  रेलवे
 के  उच्चाधिकारी  शायद  बके  को  दीवाने
 के  लिए  रेल  मंत्री  जी  की  उदार  होती  में  थोड़ा
 सा  व्यवधान  डालने  की  कोशिश  करते  हों,
 अगर्चे  मैं  इस  से  पूर्णतया  सहमत  नहीं  हूं
 लेकिन  फिर  भी  मैं  रेलवे  कर्मचारियों  से
 अपील  करना  चाहता  हूं  कि  वे  यह  देखें  कि  क्या

 पुराने  सभी  रेल  मंत्रियों  की  तुलना  में  वर्तमान
 रेल  मंत्री  ने  उन  के  साथ  ज्यादा  सहानुभूति
 का  सुबूत  नहीं  दिया  है  in  मंत्री  महोदय  ने

 यह  माना  है  कि  काम  के  घंटों  को  चौदह  से

 घटा  कर  दस  कर  दिया  जाये।  और  मैं

 मंत्री  महोदय  से  भी  यह  ग्रनरोध  करूंगा  कि

 वह  वर्कर्स  के  सुझावों  पर  फ़िर  से  शौर  करें,
 कौर  जहां  तक  हो  सके  ,  काम  के  घंटे  घटाने
 की  योजना  को  लागू  करने  के  लिए
 चार  साल  की  जौ  अवधि  निश्चित  की

 गई  है,  उसको घटा  दें  t

 लेकिन  इस  के  साथ  साथ  रेलवे  कर्मचारियों
 का  भी  यह  उत्तरदायित्व  और  रिस्पांसिबिलिटी

 हो  जाती  है  किये  इस  बात  को  समझें  कि
 जब  एक  तरफ़  दक्षिण  में,  उत्तर  प्रदेश  में,
 और  देश  के  अरन्य  राज्यों  में  दंगे  हो  रहे  हैं,  शौर

 दूसरी  तरफ  हवाई  जहाज़  नहीं  चल  रहे
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 हैं,  सामान्य  जीवन  -  मस्त-व्यस्त  हो  गया  है,
 तब  ऐसी  स्थिति  में  कया  यह  देशभक्त तिका

 सुबूत  है  किस  48  ईंट  का  नोटिस  देकर

 स्ट्राइक  पर  चले  जायें ।  क्‍या  यह  देशभक्ति  है
 कि  थे  कहें  कि  चूकि  हमारी  मांगों  को  नहीं
 माना  गया  है,  इस  लिए  हम  देश.की  सारी

 अर्थ-व्यवस्था  को  मस्त-व्यस्त  कर  देंगे  ?

 इस  में  एक  महत्वपूर्ण  प्रश्न  यह  है  कि  बया

 रेलवे  कमंचारी  यह  गत  सोच  नहीं  पा  रहे

 हैं।  मैं  समझता  हूं  कि  रेलवे  कर्मचारियों  में  एक

 बहुत  बड़ा  वर्ग  ऐसा  है।  जिस  को  इस
 देश  से  प्यार  है,  जिस  को  इस  देश  की  निर्धन

 जनता  से  प्यार  है,  जिस  को  प्यार  है  उस

 रखे  मरते  हुए  इन्सान  से,  ऐसी  के  लिए  शायद

 रेलवे  की  गाड़ी  भ्र नाज  ले  जाये।  जहां  मैं

 रेल  मंत्री  जी  से  यह  भ्रन्रोध  करूंगा  कि  जहां
 तक  हो  सके,  वे  कर्मचारियों  के  व्यू-पाइंट  को

 समझने  का  प्रयत्न  करें  ;  भ्रमर  रेलवे  कम-

 चोरियों  ने  उन  के  सामने  कोई  बात  रखी है,

 तोझाखिर  बे  भी  भारत  के  निवासी  हैं,
 शौर इस  लिए  उन  का  दृष्टिकोण  भी  समझा

 जाना  चाहिए,  वहां  रेलवे  कर्मचारियों  को

 भी  मंत्री  महोदय  की  दिक्कतों  को  समझना

 चाहिए।  उन्हें  यह  भी  याद  रखना  चाहिये
 कि  राष्ट्रपति  जी  जैसे  महान  व्यक्ति  रेलवे

 की  ट्रेंड  यूनियन  मूवमेंट  में  से  हो  कर

 गुजरे  हैं पौर  रेलवे  कर्मचारियों  के  लिए  यह

 एक  गौरव  की  बात  है।  इसलिए  ऐसे

 राष्ट्रपति  कें  समय  में,  जो  रेलवे  की  डेड

 यूनियन  मूवमेंट  से  सम्बन्धित  रहे  हैं  वे  ऐसा

 कोई  पग न  उठायें  ,  जिस से  रेलवे  की  ट्रेंड

 यूनियन  मूवमेंट  को  धक्का  लगे,  और  देश

 yz Comm.,  D.S.G.  (Rlys.)  &
 St.  re.  Strike  by  Loco  Staff

 केलो गों,  धौर  विदेशियों  को  भी,  यह
 कहने  का  मौका  मिले  कि  जब  सारा  देश

 ताहि-छाती  कर  रहा  था,  जब  एयरलाइन्स
 पर  लाक-धान  था,  जब  देश में  दंगे  हो

 रहे  थे,  तो  रेलवे  कर्मचारियों  ने  अपनी

 ओर  से  देश  को  एक  धक्का  और  दिया  tv

 मैं  मुकेरियां  की मिसाल  को  फिर  ठहराते

 हुए  1.1  रेलवे  के  एम्पलाइज  से  उन  सीटों  के-

 नाम  पर  अपील  करना  चाहता  हुं,  जिन्होंने
 अपना  खून  पस्ती ना  देकर  भी  इंजिन  को

 चालू  रखा  ।आज  तो  खून  देने  की  जरूरत

 नहीं  है  i  आज  वे  अपना  पसीना  बहा  कर

 रेलवे  इंजिन  को  चालू  रखें,  ताकि  देश

 में  कोई  भी  आदमी  भूख  या  ध्यान  से न  मरे  +

 SHRI  ए.  6.  MAVALANKAR  (Ah-
 medabad):  While  I  rise  to  speak  on.
 the  Resolution  seeking  approval  for
 certain  recommendations  made  by  the
 Railway  Convention  Committee  and
 also  on  the  supplementary  demands
 for  grants  of  the  Railways,  I  wish
 to  draw  the  attention  of  the  House
 to  some  of  the  important  point  cover-
 €d  in  the  Report  of  the  Convention
 Committee.  In  para  76,  the  committee
 have  clearly  mentioned  the  unsatis-
 factory  state  of  railway  finance.  In
 conclusion,  in  para  80,  they  say:

 “The  railways  are  likely  to  incur
 a  deficit  of  as  much  as_  Rs,  767
 crores  during  the  fourth  plan,
 whereas  the  original  anticipation
 was  for  a  surplus  of  Rs.  9  crores.”

 In  spite  of  all  these  difficulties,  in
 para  8l  they  have  said:

 “The  committee  are  also  aware  of
 a  persistent  demand  being  voiced
 in  Parliament  and  outside.  for  pro-
 vision  of  railway  facilities  in  back-
 ward  areas  including  conversion
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 _schemes  ‘in  the  interest  of  develop-
 ment.  The  railways  have  also  been
 pressing  their  request  for  relief  on
 account  of  the  social  burdens  that
 they  have  to  bear  in  providing
 transport  in  public  interest  even
 when  it  is  uneconomic.”

 So,  this  is  a  very  difficult  situation
 and  the  railway  minister  is  on  the
 horns  of  a  dilemma.  On  the  one  hand
 you  have  additional  3055  due  to  a
 variety  of  factors  including  strikes,

 destroying  of  railway  property  which
 becomes  the  target  of  demonstrators,

 .etc.  On  the  other  hand,  the  very
 ‘people  who  are  demonstrating  want
 new  railway  lines  in  backward  areas,
 even  if  it  is  uneconomic.  While  I
 appreciate  the  dilemma  of  the  hon.
 minister,  I  suggest  that  railways,  be-
 ing  a  national  organisation,  need  to
 be  looked  at  from  a  certain  national
 outlook.  You  should  not  take  a
 partisan  attitude.  I  appeal  to  my
 friends  on  this  side  of  the  House  not
 to  look  at  railways  from  a  narrow
 political  angle.  We  should  look  at  it
 from  the  angle  of  the  benefit  to
 society  as  a  whole.  If  the  fault  is
 with  government,  by  all  means  let
 us  criticise  the  government.  But
 basically,  it  is  wrong  to  look  at  it
 from  a  narrow  party  angle.  We
 must  look  at  it  from  a  national  angle.

 The  time  has  already  come  when
 we  should  be  thinking  on  the  lines
 of  merging  the  railways  with  the
 general  administration  of  the  Govern-
 ment.  We  have  two  budgets  in  Feb-
 ruary  every  year—railway  budget
 and  general  budget.  Why  should  we
 continue  this  old  British  legacy  after
 27  years  of  independence?
 shall  we  keep  the  railways  as  a  sepa-
 rate  identity  from  the  rest  of  Govern-
 ment?  With  this  separate  identity
 of  the  railways  are  involved  certain
 problems  including  loco  strike  etc.
 The  railway  management  have  been
 ‘ooking  at  the  problem  from  a  special

 How  long
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 bureaucratic  angle.  This  House  has
 repeatedly  said  that  Railway  Board
 needs  to  be  very  radically  reoriented.
 It  is  a  white  elephant,  a  legacy  of  the
 old  colonial  administration.  The
 bureaucratic  behaviour  which  the
 Railway  Board  suggests  is  not  in
 tune  with  the  changed  circumstances.
 You  cannot  tell  the  railway  emplo-
 yees,  “You  cannot  do  this  because
 you  are  citizens  of  the  country”  and
 at  the  same  time  behave  with  them
 as  if  they  are  under  some  big  bureau-
 cratic  machinery.  I  endorse  the
 appeal  made  by  Prof.  Parashar  to  the
 employees,  but  if  you  really  want
 them  to  feel  that  they  are  a  part  and
 parcel  of  national  development  and
 they  have  a  sense  of  involvement,
 you  must  take  them  into  greater  con-
 fidence.  As  long  as  the  white  ele-
 phant  and  separate  identity  are  there,
 I  am  afraid  railways  will  be  continu-
 ously  faced  with  the  kind  of  problems
 with  which  unfortunately  they  are
 faced  today.  I  am  very  glad  that
 the  Minister  has  come  out  with  an
 Appropriation  Bill  in  which  he  has
 mentioned  a  sum.  of  money,  though
 small,  for  staff  welfare.  I  hope  he
 will  go  more  and  more  in  this  right
 direction  because,  unless  the  ameni-
 ties  and  facilities  for  the  staff  are
 properly  looked  after,  we  cannot
 expect  them  to  work  for  the  welfare
 of  the  country.

 I  am  very  happy  that  a  sum  is  pro-
 vided  under  item  No.  4  for  the  cons-
 truction  of  new  lines.  We  have  been
 assured  in  this  House  that  the  rail-
 ways  will  take  up  the  construction  of
 many  new  lines,  like  the  Konkan
 railways,  which  Shri  Dandavate  had
 been  demanding.  We  from  Gujarat
 had  been  demanding  for  a  long  time
 the  construction  of  Bhavnagar-Tara-
 pore  and  Kapadwanaj-Madras  line  in
 the  Sabarkantha  district.  Then,  the
 Ahmedabad-Ajmer-Delhi  metre  gauge
 should  ‘be  converted  into  broad-gauge
 and  it  should  be  extended  to  Kandla
 in  Kutch.
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 It  is  good  that  the  railways  are
 spending  a  lot  of  attention  and  maney,
 more  of  attention  than  money,  on  new
 lines.  It  is  a  good  thing.  It  only
 means  that  in  the  short  term  period
 yoy  must  see  which  are  the  areas  in
 which  you  can  legitimately  make
 economy  in  terms  of  operational
 cost.  Now  there  are  certain  railways
 which  are  running  on  uneconomic
 lines  while  there  are  some  other  lines
 which,  if  taken  up,  can  give  good
 revenue.  Today  there  are  thousands
 and  thousands  of  people  from  UP.,
 Bihar,  Bengal,  Madhya  Pradesh  and
 Punjab  who  are  living  in  Ahmedabad
 and  other  parts  of  Gujarat.  If  they
 want  to  go  to  their  native  places,
 they  have  to  go  by  the  metre-gauge
 to  Delhi  and  from  there  they  have
 to  change  to  the  broad  gauge  line,
 which  is  certainly  a  much  longer
 route.  Suppose  there  is  a  direct  line
 connecting  Ahmedabag  with  Kanpur,
 Allahabag  and  Varanasi,  it  wil]  help
 these  people  to  go  home  by  a
 shorter  route.  Shri  Vajpayee  said  a
 little  earlier  that  Government  are
 doing  certain  things  in  U.P.  only  be-
 cause  of  the  elections.  If  that  is  so,
 let  us  have  more  elections  in  every
 State  so  that  at  least  in  the  name  of
 the  elections  the  people  will  get  some
 facilities.  In  the  case  of  this  route
 also,  since  it  is  being  connected  to
 some  towns  in  Uttar  Pradesh  I  hope
 the  Minister  will  kindly  look  into  it
 early.  If  there  is  a  shorter  route,
 more  people  will  go  to  their  native
 places  more  frequently  and  the  rail-
 ways  wil]  earn  more,  ‘apart  from  pro-
 viding  some  facility  to  the  people.

 Finally,  coming  to  the  strike  by  the
 loco  staff,  there  ‘have  been  strikes  in
 Kankaria,  Baroda,  Ratlam  and  other
 places  because  of  which  the  atmos-
 phere  is  vitiated.  Even  though  some
 assurances  are  given,  somehow  they
 are  not  hanoured  by  the  Government
 justly,  speedily  and  sanely.  I  appeal
 to  the  Railway  Minister  to  make
 efforts  to  end  thig  strike  at  an  early
 date  in  the  interests  of  the  nation.

 Comm.,  D.S.G.  (Rlys.)  &
 St.  re.  Strike  by  Loco  Staff

 The  Minister  should  see  that  the
 railway  employees  perform  their
 duties  in  the  interests  of  the  economy
 of  the  nation  so  that  while  the  gene-
 ral  traffic  is  not  effected,  the  economy
 of  the  country  is  also  not  disturbed.

 थ्  किय नाथ  चह  (झंझट  )  :  सभापति
 जी,  रेलवे  की  सप्लीमेंट्री  डिमांड्स  का  समर्थन
 करते  हुए  दो  तीन  बातें  मैं  मंत्री  महोदय  से
 निवेदन  करना  चाहूंगा  और  चाहूंगा  कि  वह
 रेले  प्रशासन  में  थोड़ा  सा  सुधार  लाये  t
 सदन  में  जो  कुछ  सुझाव  आते  हैं  उनको  कम  से
 कम  एक्सपेरिमेंटल  तौर  पर  तो  मान  लें  ny
 उनमें  कहां  घाटा  या  बढ़ोतरी  आती  है  वह
 सिर्फ  रेलवे  एम्प्लाईज  पर  न  छोड़े  t

 मेरी  कांस्टिट्यूएंसी  से  सीकर  से  दिल्ली
 तक  एक  थे  क्लास  का  कोच  कराता  है  -  जब
 कभी  भी  दिल्ली  जंक्शन  पर  आप  जायेंगे  तो
 देखेंगे  कि  50  आदमियों  के  लिए  सिटिंग  और
 स्‍लीपिंग  स्पेस  होती  है,  उसमें  डेढ़  सौ,  दो
 सौ  आदमी  एक  दूसरे  पर  जाकर  पड़ते  हैं  ।
 हमारे  जिलों  से  भेड़  काटने  के  लिए  दिल्ली
 में  लाते  हैं,  उनको  उससे  ज्यादा  आराम  से
 लाते  हैं,  लेकिन  मनुष्य  जो  यहां  से  जाते
 हैं  वह  किस  तकलीफ  में  जाते  हैं  यह  आप  देख
 सकते  हैं  ।  कभी  भी  आप  अपने  किसी  अधि--
 कारी  को  एक  दिन  एयोराइज  करिए,  बड
 जाकर  रेलवे  स्टेशन  पर  देखे  कि  क्यों  हालत
 होती  है,  जो  मैं  कह  रहा  हूं  वह  फिगर  गलत
 आती  है  या  सही  ।  क्‍या  उसमें  जितने  आदमी
 चकत्ते  हैं  उनके  लिए  स्पेस  होती  है  उसको  देख
 सकते  हैं  ।

 हम  रेलवे  पर  'रिलेशन  के  लिये  जाते
 हैं,  बे  कहते  हैं  कि  जगह  नहीं  है,  लेकिन  सब  के
 सब  चार्ट  मौके  पर  भरे  जाते हैं,  (2-4-10
 रूपए  देकर  जगह  मिल  जाती  है  ।  मैं  तो  आप  से
 फिर  यही  निवेदन  करूंगा  कि  दिल्लो  से  सीकर
 के  लिए  एक  कीच  भ्र वश्य  अधिक  लगायें।
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 [श्री  शिव  नाथ  सिह]
 मैंने  पहले  भी  श्राप  से  निवेदन  किया  था

 कि  शेखावाटी  ह  उस  के  आस  पास के  क्षेत्र
 के  बहुत  से  लोग  अहमदाबाद  रहते  हैं  ।  एक
 जनता  गाड़ी  रींगस  से  पास  होती  है,  मैं  चाहता
 हूं  कि  उसमें  रींगस  अहमदाबाद  के  लिए  एक
 कोच  लगा  दें  ताकि  जो  बहुते  बकस
 अहमदाबाद  में  काम  करते  हैं,  उनके  लिये

 सहूलियत  हो  जाए  ।

 अपने  इलाके  की  कुछ  बातें  कहने  के  बाद
 “अब  मैं  रेलवे  प्रसाशन  के  सम्बन्ध  में  कुछ  कहना
 चाहता  हूं  ।  मेरे  ख्याल  से  रेलवे  के  प्रशासन
 को  मैं  प्रशासन  नहीं  कह  सकता  राज  देश
 में  इस  प्रकार  की  स्थिति  पैदा  हो  मई  है  कि  कोई

 “भी  नागरिक  जब  घर  से  निकलता  है,  तो  वह
 नहीं  सोच  सकता  कि  वह  अगले  स्थान  पर

 :समय  पर  पहुंच  जयेगा  |  आज  तरह  तरह  की
 स्ट्राइप्स  चल  रही  हैं,  कभी  लोको मन  की  स्ट्राइक
 चलती  है  कभी  लोको  रनिंग  स्टाफ  की  स्ट्राइक
 चलती  है  कभो  दूसरी  स्ट्राइक  चलती  है  ।
 ये  स्ट्राइप्स  बकस  करते  हैं  कौर  वस  के  नेता
 उनका  वोट  लेने  के  लिए  करवाते  हैं  ।  मेरे  दाई
 तरफ  के  साथी  शायद  मेरी  बात  से  असन्तुष्ट

 -हों,  लेकिन  यह  सही  है  कि  इस  में  उनका
 बहुत  बड़ा  हाथ  है,  लेकिन  इसमें  रेलवे  मंत्री

 जी  का  प्रशासन  भी  दोषी  है  i  वे  स्ट्राइक  के
 वाद  किसी  एक्शन  की  घोषणा  करते  हैं,
 लेकिन  इल् लीगल  स्ट्राइक  होने  के  बाद  भी  वे
 “उनको  रियायत  देते  चले  जाते  हैं  जिससे
 उनका  उत्साह  बढ  जाता  है  ।  पिछली  भ्रमित
 में  स्ट्राइक  हुई  थी,  उस  वक्‍त  उन्होंने  घोषणा
 की  थी  कि  जो  लोग  गलत  एक्टीविटीज  में
 हिस्सा  लेंगे,  इल् लीगल  स्ट्राइक  में  हिस्सा  लेंगे
 उन  के  खिलाफ  स्ट्रांग  एक्शन  लिया  जायेगा  |

 लेकिन  बाद  में  आप  ने  अपने  स्टेटमेंट  में
 बताया  कि  सबको  एक् जोन रेट  कर  दिया  ।
 या  तो  श्राप  कोई  एक्शन  न  लें,  न  धोषणा
 करें,  यदि  लेते  हैं  तो फिर  उसको  न  रोकिए,
 जो  उचित  कार्यवाही  है  वह  अवश्य  की  जानी
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 चाहिए  ।  धाप:  की  इस  प्रकार  को  नीति  से  वे

 समझते  हैं  कि  इससे  हमारा  क्‍या  बिगड़ता  है,
 चाहे  एक  महीने  का  स्ट्राइक  का  नोटिस  हो,
 बाहे  4  दिन  का  स्ट्राइक  नोटिस  हो,  चाहे  दो
 घंटे  का  स्ट्राइक  नोटिस  हो,  उनका  कुछ  भी
 बिगड़ने  वाला  नहीं  है  ।

 जोधपुर-बीकानेर  मेल  हमारे  क्षेत्र  से
 गुजरती  है,  जोधपुर  से  चली  जौर  रेवाड़ी
 तक  झा  गई,  लेकिन  रिवाड़ी  तक  आने  के
 बाद  उन्होंने  कह  दिया  कि  हम  तो  स्ट्राइक  पर
 चले  गये---अब  आप  बताइए  जो  हजारों
 झ्रादमी  उसमें  बैठे  हुए  हैं,  वें  कहा  जायें  ?
 वे  कहते  हैं  कि  हम  से  492  के  बजायें  i0
 घंटे  काम  लो--में  उनके  प्रतिनिधियों  से
 कहना  चाहता  हूं--राज  देश  में श्राप  लोग

 ही  नहीं  हैं।  क्या  श्राप  यह  चाहते  हैं  कि  रेलवे
 विभाग  में  जो  झ्रामदनी  हो,  वह  बकस  खा
 जाएं  और  जो  सुधारने  के  काम  हैं,  नई  लाइनों
 के  काम  हैं,  फैसिलिटी  के  काम  हैं  वह  जनता
 से  टैक्स  लगाकर  लायें  |  आप  इस  बात  को  भी
 देखें कि सीधे  आप  ही  i0-2  घंटे  काम
 नहीं  करते,  देश  की  बहुत  बड़ी  जनसंख्या,
 राज  पचास  करोड़  आदमी  ऐसे  हैं  जो
 18-16  घंटे  काम  करते  हैं  1  प्राय  उस  किसान

 की  तरफ  देखिए  जो  दिन  रात  सांप,  बिच्छू
 से  लड़ता.  रहता  है,  अन्धेरे  में  काम  करता  है,
 क्या  प्राय  उसके  लिए  नहीं  सोचते  कि  उसके
 काम  करने  के  घंटे  भी  कम  होने  चाहियें  |
 उसको  इतना  काम  करने  के  बाद  क्या  मिलता
 है  भोर  भाप  को  क्‍या  मिलता  है  ।  में  आप  से
 निवेदन  करना  चाहता  हूं  कि  इस  प्रकार  की
 बीप  पॉपुलैरिटी  के  लिए  उनको  सहयोग  मत
 दीजिए,  देश  हित  को  दृष्टि  में  रख  कर  काम
 कीजिए  |

 रेलवे  मेंधार  किस  प्रकार  का  ट्रेडिशन
 डालना  चाहते  हैं।  जब  भी  रेलवे  में  स्ट्राइक
 होने  की  भ्राशंका  दिखाई  दे  भाप  के  भ्र फसरों  की
 जिम्मेदारी  होनी  चाहिये,  वे  भाप  को  गाइड
 करें,  उसके  बाद  वर्क्स  के  साथ  बैठ  कर
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 बातचीत  करें  कौर  फैसला  करें  4  फैसला  होने
 बाद  उसका  पूरा  इस्प्लीम॑टेशन  होना

 चाहिये  t  फैसला  होने  के  बाद  यदि  उसका

 इस्लाम  टेशन  नहीं  होता  है,  किसी  भी  साइड
 से  वह  ब्रेक  होता  है  तव  आप  स्ट्रांग  से  स्ट्रांग
 एक्शन  लें,  जब  तक  श्राप  सख्ती  से  कार्यवाही
 नहीं  करेंगे  तब  तंक  कुछ  नहीं  होगा  ।

 रेलवे  राज  देश  का  सब  से  बड़ा  अन् डर
 चेकिंग  है,  जिस  पर  देश  का  जीवन  निर्भर  करता
 है।  जहां  तक  आने  जाने  का  सवाल  है,  नाज
 और  दूसरे  सामान  लाने  लेजाने  का  सवाल
 है  ।  डिफेन्स  की  दृष्टि  से  , इस  का  बहुत  महत्व-

 पूर्ण  स्थान  है  ।  उस  में  यदि  40-50  आदमी
 स्ट्राइक  पर  चले जयें  तो  सारा  यातायात
 ठप्प  हो  जाता  है,  एक  संकट  की  स्थिति  पैदा
 हो  जाती  है।  आज  बाप  सदन  को  विश्वास
 दिलाइये  कि  रेलवे  का  प्रशासन  ठीक  होगा,
 जो  आदमी  अपने  घर  से  निकलता  हूँ  झपने
 डेस्टीनेशन  पर  सुरक्षित  पहुंच  जायेगा  ।
 जो  लोग  चाहे  किसी  भी  पार्टी  के  सपोर्टर  हों  ६
 लेकिन  जिन्होंने  इल् लीगल  एक्टीविटीज  में
 भाग  लिया  है,  उन  के  खिलाफ  सख्त  से  सख्त

 कार्यवाही  की  जायेगी  |  अगर  श्राप  ऐसे  लोगों
 के  खिलाफ  सख्त  कार्यवाही  करने  के  लिए  तैयार
 होंगे,  तब  इस  का  शभ्रच्छा  रिजल्ट  निकल
 सकता  है,  इसका  असर  देश  की  दूसरी  अझन्डर-
 'टेकिंगज  पर  भी  पड़ेगा,  देश  के  सामने  वह  एक
 मिसाल  होगा  झोर  फिर  आईन्दा  कोई  भी
 इलोल  एक्टीविटीज  की  तरफ  नहीं  जायेगा  1
 प्रशासन  को  स्ट्रॉन्ग  रखिए,  इल् लीगल  एक्ट-
 वीटी  में  भाग  लेने  वालों  को  तनिक  भी
 ज्ोत्साहन  मत  दीजिए  |

 श्री  भागीरथ  भंवर  (झावुझा)  :  मातनोय
 सभापति  महोदय,  रेलवे  के  ट्रक  बजट  की
 चर्चा  करते  हुए  सब  से  पहले  मैं  इस  बात  का
 उल्लेख  करना  चाहूंगा  कि  देश  में  हड़तालों
 का  तांता  लगा  हरा  है  प्रौढ़  इस  सदन  में  जब
 उन  हड़तालों  की  चर्चा  होती  है  तो  शासक
 दल  तथा  विरोधी  दल  दोनों  की  झोर  से  लय
 अलग  दलीले  दी  जाता  है।  प्रभी  मैंने  कई

 Comm.,  D.S.G.  (Rlys.)  &
 St.  re.  Strike  by  Loco  Staff

 माननीय  सदस्यों  के  भाषण  सुने,  जिसमें
 उन्होने  रेल  कर्मचारियों  की  मांगों  का
 उल्लेख  किया  ।  शासक  दल  की  झोर  से

 जो  दलीलें  दी  गई  हैं  उन  में  कहा  गया  है  कि  उन
 की  जो  भी  मांगें  थीं,  उन  को  पूरा  कर  दिया
 गया  है,  उन  की  कब  कोई  मांग  बाकी  नहीं  है
 लेकिन  कर्मचारियों  की  ओर  से  कहा  जाता  है
 कि  हमारी  मांगें  नहीं  मानी  जातीं  श्लोक
 कई  एसी  मांगे  हैं  जो  सामान्य  मांगें  हैं।

 पिछले  अगस्त  में  जब  हड़ताल  हुई  थी
 उस  के  दौरान  कर्मचारियों  की  कुछ  मांगें
 सामने  आई  थीं-जैसे  कुछ  को  मोअत्तिल  किया
 गया  था,  कुछ  को  तवादला  किया  गया  था,
 कुछ  कर्मचारियों  पर  किये  गये  केसेज  को  वापस
 लेना  था  ऐसे  कई  प्रकरण  थे  जो  शासन  के
 विचाराधीन  थे,  उनको  वापस  नहीं  किया
 गया  tv  लेकिन  रेल  मंत्री  जी  का  कहता  है  कि
 सब  प्रकरणों  को  तय  कर  दिया  गया  है  ।
 मेरे  पास  रतलाम  के  लोको  स्टाफ,  ललको
 रनिगस्टाफ  के  ऐसोसिएशन  की  तरफ  से  एक
 पत्र  आया  है,  मैं  उसे  मंत्री  जी  के  पास
 भेजूंगा  |  जिस  में  उन्होंने  उल्लेख  किया  है  कि
 जो  मांगें  रखी  गयी  थीं  और  जिन  के  लिए
 शासन  ने  आ्राश्वासन  दिया  था,  कुछ  निर्णय  भी
 लिये  थे,  लेकिन  उन  पर  अमल  नहीं  हुआ  है-
 इस  लिये  यह  हड़ताल  की  जा  रही  है।
 मैं  मंत्री  जी  से  कहना  चाहूंगा  कि  बहुत  सी
 छोटो  छोटी  बातें  होती  हैं,  मामूली  बातें  होती  हैं
 जिन  को  डिविजनल  मैनेजर  या  जनरल  मैनेजर

 सुलझा  सकते  हैं,  लेकिन  उन  को  तूल  दिया
 जाता  है,  सुलझाने  का  प्रयत्न  नहीं  किया  जाता,
 जिस  के  कारण  ये  हड़ताल  होती  हैं  ।  इन
 हड़तालों  से  देश  का  बहुत  नुकसान  होता  है,
 जनता  का  बहुत  नुकसान  होता  है।  यदि  उन
 छोटी  छोटी  बातों  के  लिये  मंत्री  जी  तूल  देंगे,
 अधिकारी  तूल  रंगे  तो  उसका  क्‍या  परिणाम
 निकलेगा  ?  मैं  आज  कहने  के  लिए
 बाध्य  हो  रहा  हूं  कि  राज  रेलवे  में  प्राधिकारी
 हावी  हैं,  ब्फतरशाही  का  बोल  बाला  है
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 यदि  मंत्री  जी  भ्रफसरशाही  को  खत्म  कर  दे
 शर  कर्मचारियों  की  जो  मांगे  हैं  उन  पर
 गम्भीरतापूर्वक  विचार  करे  तो  जो  स्थिति
 राज  देश  में  पैदा  हो  गई  है  उस  को  टाला  जा
 सकता  है  1  पिछले  दिनों  जिन  बातों  के  बारे
 में  सरकार  ने  निर्णय  लिये  थे,  चाहे  तबादले  के
 हों,  वेतन  के  हों  या  पिछली  हड़ताल  के  केसेज
 हों,  जो  निर्णय  किये  गये  थे,  उन  पर  ग्रिल  करें
 तो  समस्या  का  समाधान  हो  सकता  है
 यदि  अमल  नहीं  करेंगे  तो  नतीजा  बुरा  होगा  ।
 राज  देश  का  कोई  नागरिक  नहीं  चाहेगा,
 सदन  के  माननीय  सदस्य  भी  नहीं  चाहेंगे  कि
 नशे  हड़तालें  हों,  देश  का  नुकसान  हो,
 खाद्यान्न  निश्चित  स्थानों  पर  नहीं  पहुंच  पाये
 ये  बातें  ग्रच्छी  नहीं  हैं,  देश  के  हित  में  नहीं  हैं  ।
 इस  लिये  मैं  अ्रनुरोध  करता  हूं  कि  आप  इन
 पर  गम्भीरता  से  विचार  करे  और  यदि  कोई
 समस्या  बाकी  रह  गई  थी  तो  उस  पर
 निर्णय.  करें  और  उस  को  सुलझाने  का
 प्रयत्न  करें  ;

 दूसरी  वात  जैसा  कि  प्राय:  सभी  बजटों  में
 नई  लाइनों  का  उल्लेख  होता  है  और  सभी
 सदस्य  अपने  अपने  क्षेत्र  में  नई  लाइनों
 की  मांग  करते  हैं।  सभी  सदस्य  यह  भी  चाहते
 हैं  कि  पिछड़े  क्षेत्रों  में  ज्यादा  नई  लाईन
 खोली  जाएं,  पिछड़े  क्षेत्रों  का  विकास  हो  ।
 लेकिन  प्राय:  सा  देखा  जाता  है  कि  जब  भी
 बजट  आता  है  नई  रेलवे  लाइनें  ऐसे  स्थानों  पर
 खोली  जाती  है  जहां  या  तो  कोई  मंत्री
 रहता  हो  या  प्रभावशाली  सदस्य  रहता  हो
 ग्रा  शासकीय  दल  के  सदस्य  रहते  हों,  उन्हीं
 स्थानों  पर  नई  रेलवे  लाइन  चलाई  जाती  हैं
 उन्हीं  का विकास  करने  का  प्रयत्न  किया  जाता
 है  ।  पिछड़े  क्षेत्रों  में  या जहां  विरोधी  लोग  रहते
 हों  उन  स्थानों  पर  रेल  लाइनें  खोलने  का  कोई
 प्रयास  नहीं  किया  जाता  है।  आजादी  के  25
 सालों  के  बाद  भी  आज  देश  के  ऐसे  बहुत  से  हिस्से
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 हैं  जहां  लोगों  ने  रेल  तक्र  नहीं  देखी  है,  जहां
 कोई  कारखाना  नहों  है,  कारण  यहीं  है  कि
 वहां  कोई  रेलवे  लाइन  नहीं  है  ।  मैं  चाहता  हूं
 कि  मंत्री  जी  जब  भी  रेलवे  लाइन  के  बारे  में
 कोई  प्रस्ताव  रखे,  कोई  योजना  बनायें  तो
 कम  से  कम  सन्तुलित  योजना  बनायें,  जिस  से
 पिछड़े  हुए  क्षेत्र  भी  आगे  धसके।

 मैं  अपने  क्षेत्र  के  बारे  में  कहना  चाहुंगा-
 मैं  मध्य  प्रदेश  से  भ्राता  हूं  1  मध्य  प्रदेश  में  रेलवे
 लाइनों  का  प्रभाव  at  ग्रा दिवा सी  क्षेत्र  से
 आता  हूं  जो  निंदा  नदी  के  किनारे  महाराष्ट्र-
 गुजरात  और  राजस्थान  के  आदिवासी  और
 पिछड़े  क्षेत्र  हैं।  इसी  प्रकार  मेरे  क्षेत्र  झातुझा
 रतलाम  के  पास  खरगोन  ,  धार,  बांसवाड़ा
 है  जो  आदिवासी  क्षेत्र  है  ।  जहां  पर  खनिज  पदार्थ
 पर्याप्त  मात्रा  में  उपलब्ध  हैं  ।  मेरे  झाबुआ  क्षेत्र
 में  लाइन  न  होने  से  कोई  विकास  नहीं  ह्भ्रा  है।
 वहां  विपुल  मात्रा  में  खनिज  पदार्थ  उपलब्ध  हैं,
 लेकिन  उन  का  भी  ठीक  तरह  से  दौहन  नहीं  हो
 पाता  है।  किसी  इंडस्ट्री  के  बारे  में  चर्चा  की
 जाती  है  तो  चाहे  पब्लिक  सेक्टर  या  प्राइवेट
 सेक्टर  के  लोग  हों  वे  कहते  हैं  कि  चूंकि  यहां  पर
 रेलवे  लाईन  नहीं  हैं  इस  लिए  हम  यहां
 प्र  काम  नहीं  कर  सकते  हैं।  इसी  लि
 ऐसे  क्षेत्रों  की  तरफ  भी  देखें  और  वहां
 पर  रेलवे  लाइन  डालें।  कई  रेलवे  लाइनों
 के  सुझाव  मैने  पिछले  दिनों  में  दिए  हैं
 तथा  मंत्री  महोदय  ने  पिछली  बार  आश्वासन
 भी  दिया  था  कि  जहां  पर  सूखा  पीड़ित  क्षेत्र  है
 वहां  पर  यदि  राज्य  सरकारें  आश्वासन  देती

 हैं  जमीन  उपलब्ध  कराने  लिए  तो  हम  वहां  पर
 रेलवे  लाइन  डालने  की  कोशिश  करेंगे  मैं  पुरानी
 बातों  कीही  याद  मंत्री  महोदय  को  दिलाना
 चाहता  हूं  और  प्रार्थना  करता  हूं  उसकी
 तरफ  वे  देखें  |

 एक  बात  मुझे  यह  निवेदन  करनी  है  कि
 पिछले  दिनों  से  यह  बहाना  किया  जाता  है--
 अभी  तो  खेर  हड़ताल  चल  रही  है--लेकिन.
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 उसके  पहले  से  यह  बहाना  किया  जाता  रहा  है  कि
 कोयले  के  अभाव  में  गाड़ियां  बन्द  की  जा  रही
 हैं।  उम  में  लम्बी  गाड़ियां  नहीं  होती  हैं  जैसे
 दिल्ली  से  कलकता।,  दिल्ली  से  बम्बई,  बम्बई  से
 मद्रास,  और  मद्रास  से  कलकत्ता  जाने  वाली
 गाड़ियां  चलती  हैं  कौर  छोटी  छोटी  गाड़ियां
 जो  होती  हैं  जिनमें  ग्राम  लोग  बैठते  हैं,  जिनको
 अपने  छोटे  मोटे  आवश्यक  कामों  के  लिए
 चलना  पड़ता है,  उन  वैसेन्जर  गाड़ियों  को  बंद
 कर  दिया  जाता  है।  इस  प्रकार  से  सैकड़ो  छोटी
 गाड़ियां  बंद  कर  रखी  हैं  जिन  से  ग्राम  जनता  को
 बड़ी  परेशानी  हो  रही  है  1  इस  सम्बन्ध  में  मेरा
 निवेदन  हैं  कि  यदि  झ्रापको  कोई  परेशानी  है  तो
 ठीक  है  लेकिन  थोड़।  महत्व  इस  बात  को  भो
 दिया  जाना  चाहिए  ।  कि  जो  छोटी  गाड़ियां  हैं
 उन  को  बिलकुल  बंद  नहीं  किया  जाना  चाहिये।
 इस  प्रकार  के  जो  50  या  00  मील  के  टुकड़े
 हैं  वहां  नाडिया  नहीं  चलती  हैं  तो  आम  लोगों
 को  दुत  तकलीफ  होती  है  ।  कुछ  उन  लोगों  की
 तकलीफ  को  दूर  करने  की  तरफ  भी  शासन  को
 ध्यान  देना  चहिए  ।

 एक  बात  के  सम्बन्ध  में  मैं  कौर  निवेदन
 करना  चाहत  हूं  ।  मेरे  क्षेत्र  रतलाम  से  भोपाल
 तक  एक  लोकल  रे7  गाड़ी  चलती  है।  मैं  चाहता
 हूं  वह  गाड़ी  जहां  से  चले  ओर  भोपाल  तक  आये
 तथा  भोपाल  से  दोहद  तक  फिर  वापस  आये  |
 वह  गाडी  रतलाम  में  बेकार  पड़ी  रहती  है  ।
 मंत्री  महोदय  कृपा  करके  मेरे  इस  सुझाव
 को  रोक  उचित  ध्यान  देंगे  ।

 श्रान्त  में  मैं  पुन:  इस  बात  को  कहना.
 चाहता  हूं  कि  जो  हड़ताल  है  उसके  बारे  में
 मंत्री  जी  गहराई  से  सोचें  किसी  भी  मामले  को
 अनावश्यक  तूल  न  दें  प्रिया  जनता  को  परेशानी
 का  सामना  करना  पड़ेगा  |  इन  शब्दों  के  साथ
 मैं  ग्र पनी  बात  समाप्त  करता  हुं  ।

 MR.  CHAIRMAN:  There  is  a  very
 large  list  of  Congress  Members  still
 wanting  to  speak  and  at  5.30  the
 Minister  will  be  called.  So,  may  I
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 request  that  each  Congress  Member
 may  not  take  more  than  three  minu-
 tes?

 ओ  पन्न/लाल  बारुपाल  (गंगानगर)  :

 समय  बढ़ा  दिय;  जाये  ।

 सभापति  महोदय  :  समय  बढ़ाना  मेरे

 हाथ  में  नहीं  है  ।  सदन  में  इस  पर  निर्णय
 ले  लिया  है  ।  तीन  मिनट  में  ही  भ्र पनी  बात
 समाप्त  करें  I

 SHRI  A.  K  M.  ISHAQUE  (Basir-
 hat):  The  hon.  Railway  Minister
 made  a  statement  in  this  august  House
 on  33  August  973  regarding  the
 strike  of  the  loco  runnning  staff  on
 the  Indian  Railways.  He  informed
 this  august  House  that  there  has  been
 an  agreement  arrived  at  and  he
 enumerated  the  main  points  of  the
 agreement.

 One  of  the  points  of  the  eleven
 point  agreement  reached  with  the
 striking  people  was  that  no  strike  will
 be  resorted  to  within  the  next  three
 years.  I  want  to  know  from  the  hon.
 Minister  as  to  how  it  happened  that
 within  three  or  four  months  from  the
 date  of  that  agreement,  there  has  been
 another  strike  or  a  threatened  strike
 by  the  same  people.  Has  there  been
 any  allergy  on  the  part  of  the  rail-
 way  management  to  implement  the
 terms  of  the  agreement?  If  the  terms
 of  the  agreement  have  been  imple-
 mented,  then  why  have  these  people
 threatened  8  strike  or  have  gone  on
 strike?  If  there  has  been  implemen-
 tation  of  the  agreement,  then  what
 steps  is  the  administration  now  con-
 templating  to  deal  with  the  striking
 people?  I  want  to  know  it  from  the
 hon.  Minister  if  there  has  been  im-
 plementation  of  the  agreement  both
 in  letter  and  in  spirit

 SHRI  DINEN  BHATTACHARYYA:
 They  have  not  implemented.  That
 is  the  trouble.
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 SHRI  A.  K.  M.  ISHAQUE:  The  na-
 tional  Commission  on  Labour  has  re-
 commended  that  there  should  be  one
 union,  One  industry.  This  recommen-
 dation  has  become  more  necessary
 for  the  country  in  view  of  the  des-
 tructive  attitude  taken  by  labour  in
 all  spheres  of  economic  life  of  the
 country.  The  other  day  two  groups
 of  railway  men  quarrelled  among
 themselves  and  that  led  to  a  strike.
 Nobody  has  heard  of  such  type  of  ac-
 tivities  in  any  other  part  of  the  world.
 till  now.  They  held  the  entire  na-
 tion  and  the  country  to  ransom.  This
 is  the  attitude  taken  by  the  workers
 but  yet  no  trade  union  leader  con-
 demned  that  attitude  on  the  part  of
 workers.  Of  late  there  is  a  tendency
 for  everybody  to  become  progressive
 or  ultra-progressive.  They  don’t  mind
 if  by  their  activities  they  destroy  the
 economics  of  the  country.  We  are  all
 earnestly  hoping  that  the  lot  of  the
 workers  should  go  up.  But  if  there
 interest  here  clashes  with  our  national
 interest,  we  for  one  will  certainly  opt
 for  the  national  interest.  None  of  the
 trade  union  leaders  condemn  _  this.
 They  destroy  the  communication  sys-
 tem  of  the  country.  But  nobody  con-
 demns  this.  Of  late  a  parasite  class
 has  grown  up  in  the  country  who
 have  taken  into  trade  unionism  85
 their  profession,  They  don’t  have
 ostensible  means  of  livelihood,  yet  they
 lead  a  princely  life;  they  have  their
 own  cars;  they  live  in  luxurious  build-
 ings.  There  must  be  some  _  stoppag?
 somewhere.  We  cannot  allow  this  type
 of  trade  unionism  to  flourish  and
 destroy  totally  the  economy  of  the
 country.

 ‘I  was  going  through  the  list  of  agi-
 tations  that  have  taken  place  after
 the  agreement.  The  agreement  was—
 for  the  next  3  years  there  should  not  be
 any  strike.  What  we  find  is  this,  In
 September  there  were  25  agitations,  In
 October  there  were  30  agitations.  In
 November  there  were  many  agitations.
 In  December,  upto  6th,  there  were  5
 agitations.  After  the  agreement  which
 was  reached  in  August  this  year,  there
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 have  been  so  many  agitations  which
 have  taken  place.  None  of  these  so—
 called  progressive  leaders  condemned
 these  agitations.  They  should  know
 that  they  should  not  hold  the  country
 to  ransom.

 The  people  who  are  going  on  strike
 now  do  not  draw  Rs.  200  or  Rs.  300
 a  month.  They  draw  Rs,  700  and
 over  a  month.  Some  of  them  even
 draw  Rs.  1,500,  per  month.  I  do  not
 know  how  these  people  could  deserve
 sympathy  from  the  trade  union  lea-
 ders.  My  friends’  crocodile  tears  will
 have  meaning  if  only  they  express
 their  sympathy  for  those  who  draw
 Rs.  200  to  Rs.  500  per  month.  Then
 I  would  have  understood  it.  There-
 fore,  Sir,  let  us  give  them  a  call  and
 let  us  also  warn  them  that  they  should
 not  take  this  country  into  ransom,
 they  should  form  one  union,  and  there
 should  be  no  demand  for  categorywise
 unions.  Thank  you.
 n  hrs.

 श्री  सूरज  पांडे  (गाजीपुर)  :  सभापति

 महोदय,  मुझे  दो  तीन  बातें  कहनी  है।  रेलवे

 में  जितना  संकट  राज  है  पहले  कभी  नहीं  था।

 मुख्य  रूप  से  इसके  लिए  प्रशासन  जिम्मेदार  है
 अभी  मैं  कल  गोरखपुर  गया  था,  आल  कैटिगरीज

 के  लगभग  दस  हजार  रेलवे  एम्प्लाइज  वहां

 इकट्ठा  थ ेलेकिन  जनरल  मैनेजर  ने  जान  बूझ
 कर  ,  यह  जानते  हुए  भी  कि  हम  लोग  झा  रहे

 हैं,  हमारा  रि प्रेजेन्टेशन  लेने  स ेइंकार  कर  दिया

 और  वह  चला  गया  |  अगर  यह  एटीटयूड  रेलवे

 अधिकारियों  का  हो  तो  रेलवे  कर्मचारियों

 के  दिल  में  क्या  बीतेगी  इसका  भ्रनुमान  श्राप

 लगा  सकते  हैं  ।  हम  लोक  समा  के  मेम्बर  हैं,

 हम  उनकी  तरफ  से  बात  करने  के  लिए  जाते  हैं
 लेकिन  वे  कहते  हैं  यह  रिकग्नाइज्ड  यूनियन
 नहीं  है  इस  लिए  हम  आप  से  बात  नहीं  करेंगे  1
 शौर  चौथे  इस्ट  रेलवे  में  ऐसी  यूनियन  को
 रिकग्नाइज़  कर  रखा  है  जिस  को  न  लोग
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 और  न  मॉरल  राइट  है  -  तो  कोई  भी  इताल में
 इंटरेस्टेड  नहीं  है,  अभी  मानवीय  कह
 रहे  थे  कि  700  पाने  वले  कमेंचारी  हड़ताल
 कर  रहे  हैं।  उन  को  मालूम  होना  चाहिये  कि
 खलासी  से  ले  कर  शौर  तमाम  लोग  स्ट्राइक
 पर  हैं  |  माननीय  मंत्री  जो  ने  जो  वायदा  किया
 था  वह  तमाम  देश  को  मालूम  है,  लेकिन
 राज  उन  का  है रास मेंट  हो  रहा  है,  लोगों  को
 नौकरियों  में  नहीं  लिया  जा  रहा  है,  उन  को
 निकाला  जा  रहा  है  ।  ट्रंसफर  किया  ज।  रहा
 है  1  पूरे  का  पूरा  ऐडमिनिस्ट्रेशन  बरबाद
 हो  रहा  है  ।  सभी  मेम्बरों  को  शिकायत
 है  के  रेलों  का  चलना  बन्द  है  शमी  अभी
 सूचना।  मिलो  है  कि  हावी।  की  तरफ  जाने  वालों
 जितनी  लाइन  हैं,  गाड़ियों  हैं,  सब  कत्ल  हो
 गई  हैं,  यात्रा  लौट  लौट  करता.  रहे  हैं।
 अब  सोचिये  देश  में  क्या  हो  रहा  है?  जितनी
 हाल  श्री  रेलवे  कि  खराब  है  उतना  पहले
 कभी  नहीं  थी।  कि  माननी4  मंत्री  जी!  को  लोक
 सभा  के  सदस्यों  को  विश्वास  में  लेता  चाहिये
 ओर  बताना  चाहिये  कि  कपा  स्थिति  है।  बजाय
 इस  के  कि  हम  यह  कहें  कि  बह  गलत  कह  हैं,
 वह  गलत  कहते  हैं।  मैं  प्रगति  आंख  से  देखता

 हूँ  कि  स्थिति  बहुत  खराब  है  t  बजाय

 इसको  कि  रिहग्नाइज्ड  यूनियन  कीमत  हैं
 शौर  उस  को  बातों  को  सुना  जाय

 यह  ठोक  नहों  है।  मैं  यह  चाहता  हूं  कि  रेलवे

 एमप्लाइज्  के  ग्रीवा सज  को  मेरिट  के  ऊपर

 'डिसाइड  किया  जाये  1  मैं  ,  कहूं
 या  यह  कहें  या  कांग्रेस  दल  का  कोई  झ्रादमा

 कहे,  इस  झगड़े  में  न  जा  कर  जो  सही  बात

 हुं  उसका  फैसला  होना  चाहिये,  और  सिर्फ़
 रिकग्निशन  का  नाम  ले  कर  के  मामले  को

 और  पेचीदा  नहीं  बनाना  चाहिये।  इस  संकट
 से  रेलवे  को  निकालने  के  लिये  हमारी  मंत्री
 जी  से  अपील  है  कि  इरासमेंट  का  तरीका

 छोड़  कर  के  लोगों  से  बात  कोजिये  वह  कोई
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 पागल  नहीं  हैं  उन  को  भी  देश  की  चिन्ता  है।
 ौर  मैं  चाहता  हूं  (किशन  |की  मांगों को

 सुने  अंक  इस  झिड़को को  छोडकर  कहना  हूँ  जो

 सह  मांगें  हूँ  उनकी  कौर  ध्यान  दीजिये  फैसला

 [कीजिये  तभी  देश  आगे  चलेगा  प्रिया  नहीं  ।
 SHRI  8.  ्  NAIK  (Kanara):  Sir,

 on  the  question  of  strike,  much  has
 been  said  already  and  so,  I  would
 not  like  to  burden  the  House  again
 on  that.

 I  feel  that  if  it  is  a  solidarity  of
 the  working-classes  motivated  by
 our  friends  on  the  other  side,  particu-
 larly,  by  the  friends  from  the  Com-
 munist  Party  (Marxists),  to  go  on
 strike  because  of  the  reason  that
 there  is  a  lock-out  in  respect  of  the
 Indian  Airlines  and  if  it  is  a  strike
 for  establishing  the  solidarity  of  the
 working-classes,  then  they  could  have
 given  a  day’s  token  strike  call.  As  a
 matter  of  fact,  this  is  a  strike  which
 is  unheard  of  because  we  are  quite
 conversant  with  the  technology  of  the
 workers.  So,  this  is  not  fair  to  do
 this  thing.

 I  would  say  that  while  the  trade
 union  leaders  should  not  be  denied  of
 their  right  to  its  own  livelihood,  I  do
 believe  that  the  trade  union,  which-
 ever  is  the  trade  union,  it  has  politi-
 calised  to  that  extent  that  it  harms
 the  interests  of  the  workingclasses  as
 such.  The  trade  union  to  which  my
 hon.  friend,  Shri  Vajpayee  is  pleading
 is  also  guilty  for  the  simple  reason
 that  he  represents  the  Mazdoor  union.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Is  the  INTUC  politicalised?

 SHRI  B.  V.  NAIK:  I  do  appreciate
 the  sentiments  expressed  by  him.
 Therefore,  I  say  you  should  depoliti-
 calise  the  entire  trade  union.  They
 have  given  the  clarion  call  from  thé
 position  of  responsibility  he  being  a
 Deputy  Leader  of  the  Opposition.  That
 is  your  daily  bread  and  butter.  (In-
 terruptions)  You  better  ask  the  cham-
 chas  in  the  trade  union  movement  and
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 you  will  be  able  to  know  where  the
 butter  is.

 Coming  to  Demand  No,  4  [  find
 only  two  lines  for  which  a  _  token
 amount  has  already  been  expended,
 namely  the  restoration  of  Pratapganj-
 Forbesganj  metre  gauge  line,  North-
 Eastern  Railway  and  the  restoration
 of  Bagaha-Chitauni  metre  gauge  line,
 North-Eastern  Railway.  Both  of  them
 are  situated  in  Bihar.  One  is  to  help
 the  river  Kosi  and  the  other  is  to
 help  the  river  Gandak.  Already,  ex-
 penditure  has  been  incurred  for  new
 lines.  I  do  not  think  that  it  is  only
 a  matter  of  coincidence  that  the  hon.
 Minister  also  comes  from  Bihar,

 AN  HON.  MEMBER:  Mysore
 Ministers  also  had  done  the  same
 thing.

 SHRI  B.  प्  NAIK:  We  have  no
 quarrel  over  this.  The  backward
 areas  of  North  Bihar  have  been  cry-
 ing  for  attention.  Bihar  is  as  much
 a  part  of  India  as  Karnataka  is,  in
 fact,  much  more  a  part  of  India  being
 the  land  of  Buddha  and  others.  I
 hope  that  the  hon.  Minister  will  also
 remember  that  we  have  been  waiting
 for  a  hundred  years  for  the  west
 coast  railway,  and  not  a  preisa  has
 been  spent  on  this.  From  the  recent
 information  which  we  have  collected,
 it  will  make  the  entire  west  coast
 and  Delhi  nearer  by  about  2000  k.m.
 or  so  for  ten  million  people.  The  en-
 tire  amount  of  money’  spent  from
 Amta  to  Dasgaon  is  now  being  spent
 by  the  Government  of  Maharashtra,
 and  not  a  paisa  has  been  spent  by
 the  Government  of  India,  and  there  is
 not  even  the  question  of  earthwork
 being  done  by  them,  because  even  that
 has  been  taken  up  as  part  of  drought
 relief  work.  This  is  an  ential
 point,  so  far  as  we  are  concerned.  To
 say  that  the  entire  matter  is  engaging
 the  attention  of  the  Planning  Com-
 mission  is  not  adequate.  As  we  have
 urged  time  and  again,  it  is  not  a  poli-
 tical  issue  at  all.  We  have  the  most
 natural  harbour  of  India  at  Karwar
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 but  the  shipyard  project  there  is  going
 overboard,  because  the  expert  com-
 mittee  under  Brig.  Narula  has  said
 that  since  we  have  no  railway  lines,
 we  cannot  have  the  shipyard  there.
 For  the  same  reason,  they  are.  not
 giving  us  a  major  port  also.  The  ab-
 sence  of  a  railway  line  is  thus  prov-
 ing  as  a  handicap.  I  would  request
 that  the  hon,  Minister  of  Railways
 may  give  a  fresh  look  to  this  very
 early  and  he  may  promise  something
 about  it.

 (ड  को०  एन०  तिवारी  (गोपालगंज):
 सभापति  जो,  इस  सदन  में  जब  रेलवे  के  सम्बन्ध
 में  चर्चा  होती  है  तो  सब  व्यू  पॉइंट  तो  रिप्रेजेंट
 होते  हैं,  लेकिन  एक  व्यू  पॉइंट  रिश्रेजेन्ट  नहीं
 होता  है  और  वह  है  रेलवे  यू जजों  का  1  यह
 रेलवे  प्रशासन  इसलिये  नहीं  है  कि  कुछ
 मंत्री  या  रेलवे  बोर्ड  के  सदस्य  श्ाइ करी  टावर
 में  बैठे  शर  जो  लोग  रेलवे  को  इस्तेमाल
 करते  हैं  उन  को  बातों  को  न  सुना  जाये  |  कभी

 तक  जितने  भाषण  हुए  किसी  ने  नहीं  बताया
 कि  हजारों  हजार  पैतैंजसं  हर  स्टेशन  पर  पड़े

 हुए  हैं,  स्ट्रान्डेड  हैं,  उन  के  सम्बन्ध  में  क्या

 होना  चाहिये  और  क्‍या  नहीं  होना  चाहिये,
 इस  बारे  में  कोई  सुझाव  नहीं  आये  ।  रेलवे

 इसलिये  नहीं  चलती  है  कि  कम  चारी  काम

 करें  या  न  करें  लेकिन  तनख्वाह  कार्यों  बल्कि

 इसलिये  चलती  हैँ  कि  लोगों  को  सुविधा

 हो  ।  और  लोगों  को  यह  सुविधा।  नहीं  होगी
 तो  रेलवे  का  बहिष्कार  लोग  करेंगे  और  उस

 की  आमदनी घट  जायगी  ।  जोघटी  है  उस

 से  भी  अधिक  घटने  की  सम्भावना  है  |

 और  ऐसा  इसलिये  होगा  कि  लोगों  को  यात्रा

 करने  की  सुविधा  नहीं  है,  माल  भेजने  वालों

 को  सुविधा  नहीं  है।  जो  भी  जनता  के

 हित  के  खिलाफ  स्ट्राइक  करता  है  उसको

 एंटी-सोशल  ऐलीमेंट  करार  दे  करके  उचित
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 सजा  देनी  चाहिये।  ऐंटी-सोशल  का  अर्थ  यह

 है  कि  जनता  के  हित  के  खिलाफ  जो  काम  हो
 वही  एंटी-प्नोशल  एलीमेंट  होता  है  ।  ऐंटी-प्ोशल
 ऐलीमेंट  कोई  झा समान  से  तो  नहीं  आता ।

 हम  ही  लोगों  में  से  हैं  जो  ऐसी  कार्यवाही
 करते  हैं  .  चन्द  लाख  रेलवे  ऐमप्लाईज़  को  पैसा

 देने  क ेलिये  55  करोड़  आदमियों  को  ऐट  हेन्स
 रखा  जा  रहा  है  और  जो  रेलवे  का

 इस्तेमाल  करते  हैं  उन  के  दुख  दर्द  कोन

 समझ  कर  के  20  ला

 के  सम्बन्ध  में  सब  बातें  होती  हैं।  मैंने  ग्रा पने

 पहले  जो  एक  बिल  यहां  रखा  था  उस  पर

 बोलते  हुए  कहा  था  कि  रेलवे  बोले  में  सोचने
 की  प्रक्रिया  मन्द  पड़  गई  है  ।  आपको

 चाहिये  कि  श्राप  रेलवे  बो  में  एक  सैल  बनाएं
 जो  सोचा  करे  कि  लोगों  को  सुविधा  कैसे  हो,
 किस  प्रकार  से  लोग  सुविधापूर्वक  यात्रा  कर

 सकते  हैं,  लोगों  को  क्या  चाहिये  और  क्‍या

 नहीं  चाहिये।  लोग  यह  नहीं  चाहते  हैं  कि

 उनको  कोई  धन  मिल  जाये  या  उनका  महीना

 बढ़  जाए।  लोग  यही  चाहते  हैं  कि  रेल  ठीक

 समय  पर  चल  ।  कोयले  के  प्रभाव  के  कारण

 जो  रेल  गाड़ियां  बन्द हो  गई  हैं  उन  को  फिर  से

 चालू  किया  जाए।  आप  स्ट्राइक  करते  हैं
 किस  लिए  ?  आपका  पांच  सौ  से  छः  सौ

 महीना  हो  जाए।  लेकिन  आप  यह  नहीं  समझते

 हैं  कि  एक  दिन की  स्ट्राइक  के  माने  क्‍या

 होते  हैं  ?  कहीं  भ्रमण  नहीं  पहुंचा  तो  नजरों
 आदमी  भूखे  रह  जाएंगे।  इसका  बाप  कभी

 ख्याल  नहीं  करते  हैं।  रेलवे  यूनियन  के

 जो  अधिकारी  लोग  हैं  वे  सोचें  कि  55

 करोड़  लोगों  का  क्‍या  होगा  ?  केवल

 रेलवे  कर्मचारियों  के  संबंध  में  ही सोचना  ठीक

 रेलवे  कर्मचारियों
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 नहीं  है  1  (व्यवधान)  प्रगर  पांच  छ:घन्टे  गाडी  लेट

 जाती  तो  है  ड्राप  देखें  कि  कितनी  हानी  होती
 है।  हजारों  हजार  लोग  स्ट्रैंडिड  रहते  हैं।
 उस  अवस्था  में  शास्त्री  जी  भले  ही  कुछ  रेलवे

 कर्मचारियों  की  वाह  वाही  ले  लें  यह  दूसरी  बात
 है।  लेकिन  मैं  समझता  हूं  कि  समय  भरा  गया

 है  कि  लोग  अपने  को  भ्रार्गनाइज़  करें  और

 इस  स्ट्राइक  के  खिलाफ  श्रावाज्ध  उठाएं  7  जब  तक
 लोग  एसा  नहीं  करेंगे  तब  तक  यह  सिलसिला
 बन्द  होने  वाला  नहीं  है।  मैं  समझता  हूं  कि  तब
 शास्त्री  जी  को  झख  मार  कर  लोगों  के
 सामने  झुकना  पड़ेगा  है  वह  कुछ  लोगों  की
 बत  लेकर  चलते  हैं  लेकिन  शाम  जनता  की
 बात  छोड़  देते  हैं।

 जो  रेल  यूजर  हैं  वे  यह  भी  चाहते  है  कि
 उनको  पीने  का  पानी  ठीक  से  मिले  मैंने  मंत्री
 जी  को  इस  संबंध  में  चिट्ठी)  लिखी  थी  कि  कहीं
 पर  पानी  नहीं  मिलता  हूं  ।  कोई  खास  स्टेशन  का

 नाम  मैंने  नहीं  लिखा  ।  छपने  से  लेकर  लखनऊ
 तक  कहीं  पानी  नहीं  मिल  सका  ।  लोग  यह  भी

 चाहते  है  कि  गाड़ियों  में  सफाई  रहे  t
 ain  यह  भी  चाहते  है  कि  उसको  जो
 रेलवे  में  भोजन  मिले  वह  अच्छा  मिले  ।
 कब  आप  देख  कि  केटरिंग  का  क्‍या  भरेंजमेंट

 है।  श्राप  जब  लोगों  को  यह  काम  देते  हैं
 यह  नहीं  देखते  हैं  कि  कोन  बलैकलिस्टिड  है,
 किस  पर  रेलवे  का  कितना  रुपया  बकाया  पड़ा

 हुआ  है।  शाप  केवल  सिफारिश  के  आधार  पर
 दे  देते  हैं।  जो  भी  अच्छा  काम  करे  उसको  आप

 दें।  जो  अच्छा  न  करे,  जिस  के  नाम  पर

 बकाया  रकम  हो,  जो  बलैकलिस्टिड  हो,  ऐसे
 लोगों  को  आप  कभी  केटरिंग  न  दें  ।  पटना

 में  महेन्दरुघाट,  सोनपुर  स्टीमर  के  अपर  के  डैक
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 का  तो  केटरिंग  प्र रेंज मेंट  रेलवे  करता  है
 लेकिन  लोअर  डैक का  जो  अरेंजमेंट  है,

 वह  दूसरों  को  दे  देता  है।  यह  रेशम  में

 बखिया  क्यों  लगाया  जाता  है  ।  जब  आप  तीन

 तीन  जगह  कर  रहे  हैं  तो  उसको  भी  ड्राप  ही
 करें।  किस  को  देते  हैं  किस  को  नहीं  देते  हैं  इससे

 मूझे  कोई  मतलब  नही  है।  महेन्दरुवाट  से  लेकर

 सोनपुर  तक  जब  रेलवे  केटरिंग  है  तो  किसी

 को  खास  फेवर  करने  की  क्‍या  जरूरत  है।
 उसको  भी  रेलवे  को  दीजिये।  अपर  डैक  पर

 जहां  कम  मुसाफिर  रहते  हैं,  वहाँ  दो  हजार
 की  छाप  आमदनी  करते  है,  लेकिन  लोध्र

 डक  पर  जहां  हजारों  हजार  झ्रादमी  हैं  जहा
 आमदनी  की  बात  हूं,  वहां  आप  दूसरो  को

 दे  देते  हैं।  जहां  घाटे  की  बात  है  उसको  आप

 अपने  पास  रखते  हैं,  यह  ठीक  नहीं  है।

 श्री  राजशेखर  प्रसाद  सिह  (छपरा  ):
 मैंने  श्री  सर  पांडे  क ेभाषण  को  सुना  है  ।

 उन्होंने  कहा  है  कि  रेलवे  विभाग  के  लिये  यह
 कठिन  समय  है  ।  मैं  इस  को  मानता  हूं  ।  देश

 के  लिए  भी  यह  एक  कठिन  समय  है  ।  अगर

 लाइन  पर  गाड़ियां  चलना  बन्दहो  जाती  हैं
 तो  क्‍या  स्थिति  पदा  हो  जाएगी  इसका  भानु-
 मान  आसानी  से  लगाया  जा  सकता  है  1

 अगर  किसी  बीमार  आदमी  को  अस्पताल

 में  कहीं  बाहर  गाड़ी  से  ल ेजाना हो  तो  उसकी

 क्या  हालत  होगी,  इसका  अनुमान  लगाना

 कठिन  नहीं  है  ।  मई  महीने  में  स्ट्राइक  हुई  थी  ।

 उस  वक्त  दवा  दारू  के  लिए  जाने  बाले  लोग

 भी  रास्ते  में  ही  मर  जाते  थे,  भ्र स्प ताल  तक

 वें  पहुंच  नहीं  पाते  थे।  मैं  भी  समझता
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 हूं  कि  यह  एक  राष्ट्रीय  समस्या  है  ।  हम
 सब  लोगों  को  इस  पर  सोच  विचार  करना  है  ।
 क्या  रेलवे  विभाग  में  जो  काम  करने  वाले
 लोग  हैं  उन्हीं  की  वेलफेयर  को  हम  को  सोचना

 है  या  सारे  देश  के  जो  लोग  हैं,  जो  रेलवे  का

 इस्तेमाल  करते  हैं,  जो  कस  देते  हैं,  जिनकी

 वजह  से  रेलें  चलती  हैं  उन  के  वलफेयर  की
 बात  भी  हमें  सोचनी  है  ?  आम  लोग  जो

 काम  करते  हैं  कल  कारखानों  में  तथा  भ्र पनी

 जीविका  का  'उपाजेन  करते  हैं,  या  जो  व्यापार
 करते  हैं,  या  जो  खेती  बाड़ी  करते  हैं,  उनकी

 आमदनी  को  श्राप  देखें  1  उन  में  स ेकिसी  की

 भी  आमदनी  आज  उतनी  नहीं  है  जितनी  ग्रह

 चार  में  काम  करने  वाले  रेलवे  कर्मचारी  की

 है,  उस  से  कम  ही  है।  मुझे  मालूम है  हमारे
 यहां  के  लोग  भी  रेलवे  विभाग  में  बहुत  काम

 करते  हैं,  लोको  में  भी  काम  करते  हैं  श्र  लोको

 में  काम  करने  वाले  ऐसे  लोग  भी  हैं  जो  पंद्रह-

 पंद्रह  सौ  रूपया  तक  महीना  पाते  हैं।  उनके

 मुकाबले  में  जो  पढ़  लिख  कर  भाई  To  एस ०
 बनते  हैं  उन  से  भी  ज्यादा  तनख्वाह  पाते  वाले

 लोग  यहां  हैं।  फिर  उनकी  शैक्षणिक  योग्यता

 भी  नहीं  है  श्र  उन्होंने  अध्ययन  वर्ग रह  भी

 नहीं  किया  है  और  ऐसे  लोग  भी  इन  में  हैं।

 मैं  समझता  हूं  कि  यह  पेशा  एक
 प्रिवलेज्ड  पेशा  है।  रेलवे  में  काम  करने  वाले

 लोगों  के  साथ-साथ  हमें  देश  के  लोगों  के  बारे

 में  भी  सोचना  चाहिये।  मैं  समझता  हूं  कि

 अगर  हमन  ऐसा  किया  और  इनके  साथ  सख्ती

 नहीं  की  तो  देश  का  काम  ठप्प  पड़  जायगा  |

 पिछले  दिनों  जब  देश  में  अन्न  की  कमी

 थी  और  भ्र काल  की  स्थिति  पैदा  होने  वालो  थी
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 "
 उस  वक्‍त  हमारे  रेल  मंत्री  महोदय

 '
 श्री  ललित  नारायण  मिश्र  जी  ने  अपनी

 प्रशासनिक  योग्यता,  अपनी  मृदु  भाषिता

 कौर  लोगों  के  साथ  मिलजुल  कर  काम

 करने  की  वजह  से  देश  के  कोने  कोने  में  अ्रन्न

 पहुंचाने  में  सफलता  प्राप्त  की  और  इसके

 लिए  वे  धन्यवाद  के  पात्र  हैं।  रेल  कर्मचारी

 बौर  रेल  विभाग  में  काम  करने  वाले  लोग

 भी  इसके  लिए  धन्यवाद  के  पात  हैं  ।  खराब

 काम  करने  वाले  नगर  अच्छा  काम  भी  करते

 हैं  तो उसके  लिए  उन  को  घन्यवाद  न  दिया

 जाए  और  उनकी  प्रशंसा  उसके  लिए  न  की

 जाए  तो  यह  ज्यादती  होगी  ।  लेकिन  वस्तु-
 स्थिति  जो  है  उस  को  हमें  आंखों  से  ओझल

 नहीं  करना  ह  रेलवे  की  समस्या
 देश  की  समस्या  है  ।  रेलें  सुचारू  रूप  से

 चलनी  चाहियें  ।  उस में ्रगर  कोई  बाघा

 डालता  है  तो  ऐसे  लोगों  को  एंटी-सोशल
 लोग  ही  कहा  जाएगा  an  लोगों  को  मारने
 वाले  ये  लोग  हैं  v  जिस  तरह  से  ज़हर  की

 सुई  दी  जाती  है,  वैसीही यह  सुई  है  ।

 पिछले  दिनों  जब  हड़ताल  चल  रही  थी  तो  शादी

 किरात  जो  उस  में  जा  रही  थी

 वह  शादी  के  दूसरे  दिन  डेस्टीनेशन  पर

 पहुंची  ।  अरब  यह  एंटी-सोशल  एक्ट  नहीं  है  तो

 क्या  है  ?

 पांडे  जी नेक  और  बात  कही  है  |

 उन्होंने  कहा  है  कि  रेलवे  विभाग  में  काम

 करने  वाले लोग  भी  देश  भारत  हैं।  मैं  इस
 बात  को  मानता  हूं  1  लेकिन  मैं  समझता  हूं
 उनको  सुचारू  रास्ते  से  भटकाने  वाले  जो  लोग

 हैं,  जो  नेतृत्व  देने  वाले  लोग  हैं,  उन  का  इस

 Comm.,  D.S.G.  (Rlys.)  &
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 में  दोष  है।  थे  उन  को  गलत  रास्ते  पर
 ले  जात  हैं  ।  ऐसे  लोगों  का  घेराव  होगी,
 जनता  उनका  घेराव  करेगी  और  इनको  सही
 रास्ते  पर  आना  होगा  ।

 तिवारी  जी  के  भाषण  को  मैंने  सुना है
 एक  बात  का  मुझे  दुख  है  ।  मैंने  उन  के
 भाषणों  को  बराबर  देखा  है  ।  मैंने  पाया
 है  किनारे  देश  में  घन-धाम  कर  के  वह
 बराबर  स़्टीमर  कैलोरी  डैक  के  केटरिंग
 पर  चले;  जाते  हैं  जहां  गरीब  लोग  इस  काम
 को  करते  हैं।  उन्हीं  के  विरुद्ध  वह  बराबर
 बोलते  हैं  ।  उससे  आगे  वह  बढ़  नहीं
 सकते  है  उन  को  उम्र  के  हिसाब  से  जगे  बढ़ना
 चाहिये  ny

 7.9  hrs.

 [Surr  K.  N,  Trwary  in  the  Chair]
 SHRI  SHYAMNANDAN  MISHRA

 (Begusarai):  Mr.  Chairman,  Sir,  I
 participate  in  this  debate  at  this  stage
 only  to  make  two  points.  The  first
 one  that  occurs  to  me  is  that  at  the
 root  of  much  of  the  troubles  that  the
 railways  seem  to  be  facing  is—

 SHRI  MADHU  LIMAYE:  The  Rail-
 way.  Minister!

 SHRI  SHYAMNANDAN  MISHRA:
 The  whole  Opposition  would  perhaps.
 heartily  agreed  with  him.  An  analysis
 of  the  present  stuation  shows  that
 there  is  dissatisfaction  and  discontent
 among  the  railwaymen.  Naturally
 the  question  that  arises  is:  what  is
 being  done  to  bring  about  satisfaction
 and  contentment  among  the  Railway-
 men.  We  have  lost  a  record  number
 of  man  days,  Never  perhaps  in  the
 history  of  the  Railways,  after  Indepen-
 dence,  ४90  we  lost  so  many  man-
 days.  What  exactly  does  the  Govern-
 ment  propose  to  do  about  it?  What
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 have  the  two  Railwaymen  Federa-
 tions  been  saying  about  it?  What  are
 the  points  of  difference  so  far  as  the
 Railway  administration  and  the  two
 Federations  are  concerned?

 Before  I  make  the  second  point  I
 should  like  to  make  it  clear  that,  gene-
 rally,  I  do  not  want  to  refer  to  any
 individual  case  in  the  services  and  if
 I  do  so  it  is  with  utmost  reluctance
 and  without  any  ill-will  or  prejudice
 to  the  officer  concerned.  It  has  come
 to  my  notice  that  there  has  been  an
 irregular  promotion  and  extention  of
 service  of  the  Deputy  Financial  Com-
 missioner  Mr.  Bhandari.  He  may
 be  a  very  good  officer.  I  really  do
 not  want  to  say  anything  against  him,
 but  it  has  been  brought  to  my  notice
 that  the  Financial  Commissioner  Mr.
 Sundarerajan  was  to  retire  later  in
 the  month  of  December,  973  and  the
 Deputy  Financial  Commissioner  was
 to  retice  in  the  month  of  November,
 1973.  Maybe  Mr.  Bhandari’s  services
 have  been  excellent  and  his  record  has
 been  impeccable.  But  the  person  who
 was  due  to  retire  earlier  had  been
 promoted  to  the  post  of  the  Financial
 Commissioner.  He  had  also  been
 granted  two  years’  extension.  One
 would  like  to  know  what  factors
 weighted  with  the  hon,  Minister  in
 granting  him  not  only  promotion  but
 two  years’  extension,  although  he  was
 to  have  retired  earlier  than  the  Finan-
 cial  Commissioner?

 These  are  the  two  points  on  which
 I  wanted  some  clarification  and  I  am
 grateful  to  you  for  having  given  me
 time  for  it.

 1725  hrs,
 STATEMENT  RE.  FIXATION  OF  EX-
 FACTORY  PRICES  OF  LEVY  SUGAR

 OF  1973-74  PRODUCTION
 THE  MINISTER  OF  AGRICUL-

 TURE  (SHRI  F.  A.  AHMED):  Tak-
 ing  into  account  the  revised  Cost
 Schedules  recommended  by  the  Tariff
 Commission  in  its  latest  Report  (Oc-
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 tober,  973)  on  the  Cost  Structure  of
 the  Sugar  Industry,  and  the  estimated
 duration  of  the  crushing  season,  re-
 covery  of  sugar,  etc.,  the  Government
 have  revised  the  ex-factory  prices  of
 levy  sugar  of  (1973-74,  production  in
 the  various  zones  as  required  under
 section  3(3C)  of  the  Essential  Com-
 modities  Act,  1955.  Sub-section  (6)
 of  section  3  of  the  same  Act  requires
 that  every  Order  made  under  _  this
 section  should  be  laid  before  both  the
 Houses  of  Parliament,  as  soon  as  may
 be,  after  it  is  made.  Accordingly,  I
 lay  on  the  Table  of  the  House  a  copy
 of  order  No.  G.S.R.  522-E|Ess.  Com!
 Sugar  dated  the  l4th  December,  1973.
 {Placed  in  Library.  See  No.  LT-6024
 TB.)

 These  revised  prices  should  have
 normally  resulted  in  an  increase  in
 the  uniform  retail  price  of  levy  sugar
 for  the  consumers  all  over  India  by
 about  0  paise  per  kilogram.  The
 Government  of  India  have,  however,
 decided  to  maintain  the  consumers’
 price  of  levy  sugar  unchanged  at  the
 existing  level  of  Rs,  2.5  per  kilogram
 throughout  the  country  by  reducing
 the  excise  duty  on  levy  sugar  from
 26  per  cent  to  20  per  cent  ad  valorem.
 To  off  set  the  loss  of  revenue  arising
 consequently,  the  excise  duty  on  free
 sale  sugar  has  been  raised  from  30
 per  cent  to  87.5  per  cent  ad  valorem,
 which  is  the  maximum  permissible
 under  the  Central  Excise  Tariff.

 A  reference  was  made  this  morning
 to  lapsed  quantity  of  levy  sugar  being
 diverted  by  the  Food  Corporation  for
 sale  in  the  open  market.  Under  the
 existing  instructions,  lapsed  quantities
 of  levy  sugar  are  taken  into  the  Cen-
 tral  pool  and  re-allotted  by  my  Minis-
 try  only  as  levy  sugar  and  not  allowed
 to  be  sold  as  free  sale  sugar  in  the
 open  market.

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  Why  does  not  thr
 minister  express  regret  for  not  having
 come  before  the  House  earlier  witt
 this  notification?
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 श्री  झील  बिहारी  वाजपेयी  (ग्वालियर):
 सभापति  महोदय,  आज  सबरे  दो  मामले  खड़े
 किये  गये  थे।  एक  तो  यह  कि  जब  पीलिया-
 मेंट  की  बैठक  हो  रही  थी,  तो  इस  तरह  एक्साइज

 ड्यूटी  को  बढ़ाने  का  फ़  सला  क्‍यों  किया  गया।

 दूसरा  यह  कि  जो  फ़सला  किया  गया  था,  उस
 के  बारे  में  राज  प्रातःकाल  संसद्‌  को  विश्वास
 में  नहीं  लिया  गया--सभा-पटल  पर  वह
 आदेश  नहीं  रखा  गया--सभा  पटल  पर  वह

 शाये हैं  ।  वह  देर  से  राय  हैं,  लेकिन  फिर  भी

 दुरुस्त  नहीं  शाये हैं।  बड़प्पन  की  बात  यह  थी
 कि  जो  गलती  हुई  है,  उस  के  जिए  वह  माफ़ी

 मांगते  ।

 शची  मु  लीजिये  (बांका):  सभापति

 महोदय,  मेरा  व्यवस्था  का  प्रश्न  है  ।  कभी
 मंत्री  महोदय  ने  जो  बयान  दिया  है,  उस  में

 उन्होंने  दो  कानूनों  का  उल्लेख  किया  है,  एक
 तो  एसशल  कामोडिटीज़  एक्ट  और  दूसरा
 एक्साइज  ड्यूटी  के  बारे  में।  उन  दोनों  के  तहत
 जो  झा डेर  का  नोटिफ़िकेशन  जारी  किये  जाते

 हैं,  उन  को  सदन  के  सामने  जल्द  से  जल्द  रखने
 का  प्रावधान  है  4  दिसम्बर  को  सदन
 उठने  के  बाद  यह  निर्णय  हुआ  है।  उन्होंने

 इस  बात की  कोई  सफ़ाई  नहीं  की  है  कि

 उन्होंने  राज  सारे  72  बज  यह  बक्‍तब्य,  या

 यह  नोटीफ़िकेशन,  या  यह  आदेश  सदन  के
 सामन  क्‍यों  नहीं  रखा  ।

 जब  इस  में  विलम्ब  हो  जाता  है,  खास-

 कर  टैक्सेशन  के  मामले  में,  तो  उन  को  इस
 विलम्ब  के  लिए  जरूरी  मांफी  मांगनी  चाहिये।
 अगर  वह  मांगी  लगती,  तो  हम  सोच  सकते

 थे।
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 उन्होंने  यह  बताने  की  कोशिश  की  है
 “कि  राशन  की  दुकानों  पर  जो  चीनी  मिलती

 है,  उसका  दाम  नहीं  बढ़ा  है  1  लेकिन

 उन्होंने  यह  नहीं  बताय।  कि  खुले  बाजार  में

 जो  चीनी  मिलती  है,  उस  का  दाम  कितना

 बढ़ेगा  ।  लिस्ट  क्वेटा  के बारे  में  उन्होंने

 कहा  कि  उस  को सेंट्रल  पूल  में  लिया  जाता

 है  ।  कया  मंत्री  महोदय  इस  बारे  में  सारे

 आंकड़े  सदन  के  सामने  रखेंगे  कि  लेवी  शूगर
 का  कितना  क्वेटा  हर  महीने  रिलीज़  किया

 जाता  है  ?  मेरी  जानकारी  के  अनुसार
 शादी-विवाह  के  दिनों  में,  पूजा  के  अवसर  पर

 और  जिन  महीनों  में  ईद  या  दिवाली

 आती  है,  उन  में  चीनी  जानबूझ  कर  कम

 'रिलीज़  को  जाती  है,  ताकि  खुले  बाज़ार

 में  चीनी  का  भाव  ऊचा  उठे।  उन्होंने

 इस  बात  का  कोई  खुलासा  नहीं  किया  है  ।

 अगर  वह  चीनी  के  माहवार  क्वेटा,  जो  रिलीज
 किये  जाते  हैं,  और  लिस्ट  कचोटे  के  आंकड़े
 देंगे,  तभी  इस  सदन  को  संतोष  होगा  1

 श्री  एस0०  एम०  बीजों  (कानपुर)  :

 सभापति  महोदय,  राज  सुबह  जब  यह  सवाल

 श्री  मिश्र  न ेउठाया,  तो  विरोधी  दल  के

 तकरीबन  सभी  सदस्यों  ने  इस  बात  पर  ज़ोर

 दिया  था  कि  अगर  सरकार  को  शुक्रवार
 को  इस  बारे  में  फ़ैसला  करना  था,  तो  मंत्री

 महोदय  6  बजे  तक  सदन  में  वक्तव्य  दे

 सकते  थे।  मेरी  समझ  में  नहीं  जाता  कि  पट्रोल
 के  दाम  बढ़ाने  हों  या  चीनी  के,  उन  के  बारे

 में  रात  का  फैसला  क्‍यों  लेते  हैं।  यह  फ़ैसला

 शुक्रवार  को  लिया  गया,  यह  जानते  हुए
 भी  कि  शनिवार  और  इतवार  को  सदन  को
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 बैठक  नहों  होगी।  मंत्री  महोदय  ने  आज

 सवेरे  भी  इस  नोटीफ़िकेशन  को  सदन  के
 टेबल  पर  नहीं  रखा  ।

 मंत्री  महोदय  काफ़ी  बुजुर्ग  हैं।  माफ़ी

 का  सवाल  नहों  है  ।  माफ़  तो  हम  कर

 चूके  हैं।  मैं  इस  बारे  में  आप  की  रूलिंग

 चाहता  हूं  कि  अगर  एक्साइज  ड्यूटी  की

 मौत  टैक्सेशन  बढ़ाने  की  बात  हो,  तो

 उस  को  इस  तरह  नोटिफिकेशन  या  आडर

 के  द्वारा  न  बढ़ावा  जाये,  वर्ना  पार्लियामेंटरी

 डेमोक्रेसी  पर  से  लोगों  का  विश्वास  उठ

 जायेगा  ।  कीमतों  दिन  यह  भो  हो
 स़कता  है  कि  बजाय  इस  के  कि  फाइनेंस  बिल

 वह  यहां  पर  फरवरी  के  सेशन  में  या  बजट

 सेशन  में  लाएं,  सारी  एक्साइज  ड्यूटी
 ऐसे  ही  लगा  दें  और  उस  के  बाद  जाकर

 हम  यहां  उस  का  पोस्ट-म्टेम  करें  ।

 तो  यह  पार्लियामेंट  हाउस  है  कि  या  पोस्ट-

 मार्टम  हाउस  ?  यह  पद्धति  के  खिलाफ  है  ।

 इसलिए  माननीय  मंत्री  जो  को  चाहिए  कि

 वह  आइन्दा  के  लिए  विश्वास  दिलाएँ  कि  भागे

 ऐसा  काम  नहीं  होगा  t

 SHRI  SHYAMNANDAN  MISHRA:
 I  have  to  raise  two  or  three  points
 for  the  consideration  of  the  Chair.  In
 the  morning  the  hon.  Minister  said
 that  it  was  within  his  administrative
 authority  to  raise  the  duty.  One
 would  like  to  know  what  is  the  pro-
 vision  in  the  Constitution  which  arms
 the  Government  with  this  administra-
 tive  authority.

 Secondly,  even  if  there  is  adminis-
 trative  authority  with  the  Govern-

 ent,  then  one  would  expect  that  the
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 notification  would  be  placed  on  the
 Table  of  the  House.  Since  it  was
 not  done,  there  has  been  breach  of
 privilege  and  contempt  of  the  House.
 And  no  contempt  of  the  House  can
 be  retrospectively  condoned.  The
 breach  has  occurred,  the  offence  has
 been  committed.  What  is  the  kind  of
 relief  that  the  Chair-  proposses  to
 give  to  the  House  for  the  offence  that
 has  been  committed  against  the
 House?  There  is  no  ill-will  against
 the  Minister  and  there  is  nothing  per-
 sonal  in  it.  But  since  the  contempt  of
 the  House  has  been  committed,  we
 thought  that  the  Minister  would  come
 forward  with  sincere  apology  for  not
 having  placed  the  notification  on  the
 Table  of  the  House  at  the  earliest
 opportunity  which  they  had  and  not
 at  5.30  p.m.  in  the  evening  when  they
 had  the  whole  day.  Therefore,  the
 Chair  has  to  tell  us  whether  there  can
 be  any  justification,  any  ground  for
 the  Minister  not  coming  before  the
 House  with  sincere  apology  for  a
 lapse  on  his  part  and  whether  the
 Government  have  got  the  administra-
 tive  authority  which  the  Minister
 claims.  i

 PROF.  MADHU  DANDAVATE
 (Rajapur):  Sir,  if  you  will  see  the
 proceedings  of  the  morning  _  session,
 you  will  find  that  the  Minister  had
 categorically  stated  “I  do  not  know
 why  the  notification  was  not  put  be-
 fore  the  House”.  Even  now  he  has
 made  no  reference  to  that  point.  Sir,
 you  should  find  out  from  him  why
 he  has  refused  to  give  an  explanation
 on  that:  point.

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  The  Minister  has
 given  no  explanation  why  he  is  laying
 the  notification  on  the  Table  three
 days  late.

 SHRI  P.  G.  MAVALANKAR
 (Ahmedabad):  Sir,  you  will  recall
 that  in  the  proceedings  this  morning
 some  of  us  have  specifically  stated
 that  the  Chair  should  also  tell  the
 Government  that  they  had  committed
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 a  serious  lapse  jn  not  bringing  the
 matter  before  the  House.  The  ques-
 tion  of  the  power  of  the  Government
 to  issue  a  notification  is  not  challeng-
 ed.  We  realise  that  they  have  the
 inherent  right  under  the  Act,  But  the
 point  is  why  they  did  not  inform  the
 House  at  the  earliest  opportunity.
 Lastly,  if  Shri  Madhu  Limaye  had  not
 invited  the  attention  of  the  House  and
 the  Government,  perhaps,  they  would
 not  have  come  forward  with  a  state-
 ment.  What  is  the  answer  to  that
 point?

 SHRI  F.  A.  AHMED:  I  have  already
 pointed  out  to  the  hon.  House  that
 this  order  was  passed  under  the
 Essential  Commodities  Act.  Accord-
 ing  to  the  provisions  of  that  Act,  the
 notification  has  to  be  laid  on  the  Table
 at  the  earliest  possible  opportunity.  I
 was  expecting  that  it  could  be  placed
 on  the  Table  this  morning.  But  be-
 cause  some  number  was  not  available
 from  the  press,  it  could  not  be  done
 today  morning.  As  soon  as  the  num-
 ber  was  available,  it  was  placed  on
 the  Table.  I  can  assure  the  House
 that  it  was  not  intended  to  show  any
 disrespect  to  the  House  and  at  the
 earliest  possible  opportunity  I  have
 taken  the  suggestion.

 PROF.  MADHU  DANDAVATE:  Be-
 fore  you  go  on  to  the  next  item,  I
 want  to  bring  one  point  to  your  notice
 (Interruptions)

 SHRI  SHYAMNANDAN  MISHRA:
 He  said  that  it  was  not  his  intention.
 We  can  take  that.  But  what  is  the
 difficulty  on  his  part  in  expressing  an
 unqualified  apology  for  it?

 MR.  CHAIRMAN:  Not  necessary.

 SHRI  SHYAMNANDAN  MISHRA:
 Why?  He  should  have  come  before
 the  House.  This  is  an  offence  against
 the  House.

 MR.  CHAIRMAN:  The
 has  explained  the  position
 House.

 Minister
 to  the
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 SHRI  SHYAMNANDAN  MISHRA:
 This  is  an  offence  against  the  House.
 You  have  to  reprimand  the  Minister
 You  have  to  pass  some  remarks
 against  it.

 17.40  hrs.
 STATEMENT  RE.  MEETRUT

 INCIDENTS

 MR.  CHAIRMAN:  The  Home
 Minister  to  lay  the  statement  on  the
 Table  of  the  House.

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  UMA  SHANKAR  DIK-
 SHIT):  I  beg  to  lay  the  statement
 regarding  Meerut  incidents  on  the
 Table  of  the  House.  (Interruptions).

 MR.  CHAIRMAN:  Shri  T.  A.  Pai  to
 lay  the  statement  on  the  Table  of  the
 House.  (Interruptions).

 The  Home  Minister  has  placed  a
 statement  regarding  Meerut  incidents
 on  the  Table  of  the  House.  I  asked
 him  to  lay  it  on  the  Table  of  the
 House.  It  will  be  circulated.

 tt  yes  बिहारी  वेल्यी  :  सभापति

 महँ  दय,  यह  क्‍या  रखा  जा  रहा  है  ?  हम  इस

 पर  चर्चा  की  मांग  कर  रहे  हैं  ।

 सभ  पति  महोदय  :  वह  आप  फिर

 कीजिएगा  3

 Shri  T.A.  Pai  to  make  a  statement
 regarding  acquisition  of  Alcock  Ash-
 down  Company  Limited.  You  lay  it
 on  the  Table  of  the  House.  (Interrup-
 tions).

 at  सच  लिये  (बांका  ):  यह  बयान

 किस  चीज  के  ऊपर  हो  रहे  हैं  ?  इन्होंने  न

 किया  जाय,  एक  एक  बयान  को  पढ़ा  जाय  |

 हम  लोगों  को  दिलचस्पी  है  इन  सारे  विषयों

 में,  इन  को  मंत्री  महोदय  पढें  1

 MR.  CHAIRMAN;  He  is  reading  it
 out.
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 SHRI  SHYAMNANDAN  MISHRA:
 Unless  the  House  grants  him  the  rer-
 mission  to  lay  it  on  the  Table  of  the
 House,  it  will  have  to  be  read  out.

 SHRI  H.  M.  PATEL  (Dhandhuka):
 The  Home  Minister  is  making  an  im-
 portant  statement.  It  is  not  in  the
 Order  Paper.  He  makes  it  only  be-
 cause  it  is  a  matter  of  importance  and
 urgency.  Let  him  read  it  out  so  that
 we  may  understand  what  it  is.

 MR.  CHAIRMAN:  The  statement  is
 regarding  Meerut  incidents.  He  has
 placed  it  on  the  Table  of  the  House.
 (Interruptions).  I  am  not  going  to
 allow  any  questions  on  that.

 SHRI  SHYAMNANDAN  MISHRA:
 Let  him  read  it  out.

 wt  weet  बिहारी  वाजपेयी:  मेरा  एक
 व्यवस्था  का  प्रश्न  है  श्राप  को  स्मरण

 होगा  जब  दंगों  की  बात  हुई  थी  तो  यह  कहा
 गया  था  कि  इलाहाबाद  कौर  मेरठ  दोनों

 जगहों  के  दंगों  के  वारे  में  गृह  मंत्री  महोदय
 वक्तव्य दें  और  स्पीकर  महोदय  ने  इसी  तरह
 का  निर्देश  जहां  तक  मुझे  स्मरण  है  गृह
 मंत्रालय  को  दिया  था।  लेकिन  अभी  बाप

 कह  रहें  हैं  कि  वक्‍तव्य  केवल  मेरठ  के  बारे

 में  है  ।  तो  क्या  यह  समझा  जाय  कि  इला-

 नाबाद  के  बारे  में  अलग  वक्तव्य  आएगा?

 सभापति  महोदय  1 यह  तो  आप उन  से
 मालूम  कीजिए

 को  उमाशंकर  दीक्षित  :  जो  स्पीकर  की

 तरफ  से  सूचना  मिली  थी  उस  में  मेरठ  के

 संबंध  में  ही  यह  कह  गया  था  और  राज  का

 दिन  निश्चय  किया  गया  था।  फिर  जब  हम
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 ने  पता  लगा  या  कि  किस  समय  तो  कहा  गया  कि
 पांच  बजे  के  बाद  ।  तो  पांच  बजे  से  ही  मैं
 इसी  उद्देश्य  से  यहां  बैठा  हुआ  हूं।  झगर
 आप  के  पास  समय  वो  तो  मुझे  पढ़ने  में  कोई
 आपत्ति  नहीं  है  ।

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  UMA  SHANKAR’  DIK-
 SHIT):  Sir,  Government  view  with
 Profund  concern  the  most  unfortunate
 disturbances  which  have  occurred  in
 some  parts  of  Meerut  Town  from  the
 llth  to  the  l3th  December  1973.  The
 Prime  Minister  and  I  have  been  keep- ing  in  continuous  touch  with  the  Gov-
 ernment  of  Uttar  Pradesh  and  what-
 ever  assistance  was  required  by  them
 to  restore  normalcy  was  made  avail-
 able.

 According  to  information  receiv-
 ed  from  the  Government  of  Uttar  Pra-
 desh  these  disturbances  arose  out  of
 a  minor  scuffle  in  Gudri  Bazar  on  the
 llth  December,  973  between  some
 persons  belonging  to  different  commu-
 nities.  The  miscreants  aggravated  the
 situation  resulting  in  damage  to  three
 shops  by  arson  and  loot  and  one  per-
 son  being  killed.  When  the  police
 reached  the  scene  of  occurrence,  the
 rioters  were  indulging  in  extensive
 brickbatting  and  violence  ang  to  dis-
 perse  them,  the  police  had  to  resort  to
 firing.  Curfew  was  immediately  im-
 posed  in  the  Police  Station  Kotwali
 and  Delhi  Gate  areas  from  .30  P.M.
 to  4  P.M.  and,  later  in  the  afternoon
 dusk  to  dawn  curfew  was  imposed  in
 the  whole  town.  During  the  night  of
 December  l-2,  973  no  untoward  inci-
 dent  happened  but  there  were  some
 serious  incidents  on  the  morning  of
 i2th  necessitating  the  reimposition
 of  curfew  until  4  P.M.  Between  4
 P.M.  and  5-30  P.M.  when  curfew  was
 relaxed,  some  incidents  of  stabbing
 again  took  place.  Curfew  was  again
 clamped  down  in  the  whole  town  on
 the  evening  of  2th.  However  on  the
 night  of  l2th,  there  were  serious  inci-
 dents  of  violation  of  curfew  and  vio-
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 lence.  On  one  occasion  when  the  po-
 lice  reached  the  spot,  they  were  sur-
 rounded  by  a  mob  and  attacked.  They
 had  to  open  fire  to  disperse  the  mob.
 During  the  period  from  0  to  ‘11-30
 A.M.  on  3th,  when  curfew  was  relax-
 ed,  some  instances  of  stabbing  came  to
 be  reported.  The  town  continued  to
 be  under  curfew  during  the  remainder
 of  the  day  on  3th.  The  situation  star-
 ted  improving  thereafter  though  as  a
 precautionary  measure,  curfew  orders
 continued  to  be  in  force  in  the  affected
 parts  of  the  city  on  the  l4th  and  ‘18th.
 Thereafter,  partially,  the  curfew  has
 been  gradually  removed.  That  is,  on
 the  l6th,  curfew  was  lifted  for  three
 hours;  on  the  i7th  the  curfew  was
 lifted  for  six  hours  from  8.00  A.M.  to
 2.00  P.M.,  in  the  two  pclice  station
 areas.  In  the  rest  of  the  city,  curfew
 has  been  lifted  from  8.00  A.M.  to  6.00
 P.M.  No  incident  has  been  reported
 after  the  l3th  ang  the  situation  is  gta-
 ted  to  be  normal

 It  is  a  matter  of  deep  regret  that  8
 persons  have  lost  their  lives  in  the
 disturbances.  Over  70  persons  includ-
 ing  25  of  the  police  pers)nnel  are  re-
 ported  to  have  received  injuries.  Mone-
 tary  relief  is  being  provided  to  the
 families  of  the  victims  of  the  riots.
 Adequate  police  reinforcements  have
 been  made  available  to  the  district
 authorities  ang  it  has  been  impressed
 upon  them  by  the  State  Government
 that  firm  and  prompt  action  should  be
 taken  to  maintain  normalcy  in  the
 town.  All  other  District  Magistrates
 in  Uttar  Pradesh  have  also  been  alert-
 ed  by  the  State  Government  to  remain
 vigilant  and  take  all  necessary  precau-
 tionary  measures.

 17.465.  hrs.

 STATEMENT  RE.  ACQUISITION  OF
 ALCOCK  ASHDOWN  COMPANY
 LTD.

 THE  MINISTER  OF  HEAVY  IN-
 DUSTRY  AND  STEEL  AND  MINES
 (SHRI  T,  A.  PAI):  Speaker,  Sir.

 Alcock  378
 Ashdown  Co.,  Ltd.  (St.)

 The  High  Court  of  Bombay  met  today
 to  consider  the  Receiver’s  proposal  for
 Confirmation  of  sale  on  the  basis  of
 bids  received  for  the  different  proper-
 ties  of  Alcock  Ashdown  in  Bombay
 ang  Bhavnagar.  An  affidavit  has  been
 filed  on  behalf  of  the  Government  of
 India  that,  in  view  of  the  Act  having
 come  into  force  the  context  for  con-
 firmation  of  sale  did  not  survive.  The
 Court  agreed  with  the  view  and  said
 that  there  was  no  question  of  confir-
 mation  of  sale  in  the  context  of  the
 Act  which  had  been  passed  by  Parlia-
 ment  in  terms  of  which  all  properties  in
 the  two  undertakings  had  vested  in
 Government  of  India.  Somie  creditors
 wanted  to  see  the  Act  in  order  that  they
 could  raise  their  objections  as  to  its
 validity.  The  Court  said  that  it  would
 hear  their  objections  only  on  the  9th
 of  December.  A  specific  authorisation
 under  Section  5(2)  authorising  Maza-
 gon  Docks  to  take  over  the  properties
 from  the  Official  Receiver  on  behalf
 of  the  Government  of  India  has  been
 issued.

 at  मु  सिमटे  (बांका  ):  सभापति

 महोदय  ,  जिस  हरिजन  को  ज़िन्दा।  जलाया

 गया  था,  उस  पर  दीक्षित  जी  का  बयान  कब

 होगा  a  उन्होंने कहा  हें  कि  एक  ही  का

 आदेश  हुआ  था।  8  दिन  पहले  जो  शुक्रवार
 था,  मैंने  अगले  सप्ताह  की  कार्यवाही,  बिज़नेस

 पर  बोलते  हुए  कहा  था।  8  दिन  इंतजार

 करते  हुए  हो  चुके  हैं  --क्या  हरिजन  की  जान

 की  कोई  कीमत  नहीं  ?

 गह  मंत्री  ो  उमाशंकर  दीक्षित  )  :

 मुझे  पता  नहीं  है  --अध्यक्ष  महोदय  को

 झोर  से  क्‍या  निर्देश  छुपा  है  मैं  पता

 लगा उगा  आर  सा  उन्होंने  कहा  होगा
 वसा  करूगा  |

 शी  म  लिमये  :  हम  ठो  जानकारी

 चाहते  हैं  ।
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 को  उमा  शंकर  दीक्षित  :  मैं  +॥  उसी  का
 का  उत्तर  दिया

 RESOLUTION  RE.  INTERIM  RE-
 PORT  OF  RAILWAY  CONVEN-
 TION  COMMITTEE,  SUPPLEMEN-
 TARY  DEMANDS  FOR  GRANTS
 (RAILWAYS),  1975-74,  AND  STATE-
 MENT  RE.  STRIKE  BY  LOCO
 RUNNING  STAFF—Contd.

 st  नाकाम  अहिरव/र  (टीकमगढ़)  :

 सभापति  महोदय,  रेलवे  का  जो  बजट  प्रस्तुत

 किया  गया  है,  मैं  उस  का  समर्थन  करने  के

 लिए  खड़ा  हुआ  हूं,  समय  यद्यपि  बहुत  थोड़ा

 है,  फिर  भी  कुछ  बाते  परप  के  सामने  रखना

 चाहता  हूं  1

 इस  बजट  में  बताया  गया  है  कि  पिछड़े

 क्षेत्रों  पर  ध्यान  दिया  जायगा।  हम  देखते

 हैं  कि  आप  ने  इस् टन  रेलवे  में  नई  लाइन  का

 सर्वे  कराया  है,  उत्तरी  फोन  में  भी  सर्वे

 हा  है,  गुजरात  में  भी  सर्वे  हुआ  है,  दक्षिण

 में  भी  सर्वे  हुआ  है,  लेकिन  देश  के  बीच  का

 जो  हिस्सा  है,  मध्य  प्रदेश,  वह  एक  ऐसा

 अभागा  प्रदेश  है  कि  वहां  पर  कोई  रेलवे

 लाइन  नही  बनाई  जा  रही  है।  इस  क्षेत्र  के

 एक  तरफ़  से  रेलवे  लाइन  निकलती  है,  लेकिन

 जिस  क्षेत्र  से  दो-तिहाई  हरिजन,  आदिवासी

 बसते  हैं  उस  क्षेत्र  की  तरफ़  कोई  ध्यान  नहीं

 है  ।  गुना-पक्षी  लाइन  अधूरी  पड़ी  है,  बस्तर  की

 बाला  डिला  की  रेलवे  लाइन  को  भी  टाला

 जा  रहा  है।  विसाखापत्नम  में  जो  स्टील

 प्लांट  लगा  है,  वहां  ट्रक  से  लोहा  जा  रहा  है।
 मेरा  निवेदन  है  कि  इस  का  सर्वे  किया  जाय  |

 सैकड़ों  वर्षों  से  मध्य  भारत  का  चन्देल-
 खण्ड  क्षेत्र  डाकुओं  से  पीड़ित  रहा  है।  पिछले
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 दिनों  सरकार  के  प्रयत्न  से  वहां  के  डाकुओं
 ने  भ्रात्मसममर्पण  किया  लेकिन  वहां  की  जो

 डाक् समस्या  थी,  वह  झा थिक  कठिनाई  की]
 वजह  से  थी,  यदि  वहां  की.  माली  हालत
 में  सुधार  न  पाया,  उद्योग  धन्धे  न  लगाये  गये
 तो  वह  समस्या  फिर  वैसी  की  वैसी  हो  जायगी  ।
 मध्य  भारत  की  नैनो  गेज  लाइन  को  ब्राड  गेज
 बनाया  जाय।  इस  के  साथ  ही  ललितपुर
 से  टीकमगढ़,  पन्ना,  सतना  के  लिये  930  में
 रेलवे  लाइन  के  लिये  सर्वे  हुआ  था,  वहां  सर्वे
 के  पत्थर  राज  भी  गड़े  हुए  हैं,  लेकिन  रेलवे

 लाइन  प्रभी  तक  नहीं  बनी।  रेलवे  मिनिस्टर
 की  तरफ  से  कई  दफ़ा  कहा  गया  कि  इस  लाइन
 की  तरफ़  ध्यान  दिया  जायगा,  लेकिन  कुछ  नहीं

 हुआ  |  मध्य  प्रदेश  सरकार  ने  भी  इस  लाइन
 के  लिये  श्रपना  प्रस्ताव  आप  के  पास  भेजा
 था।  उन्होंने  एक  दूसरी  लाइन  दमोह  से

 टीकमगढ़-छतरपुर,  खजुराहो,  बांदा  के
 लिये  ic  अपना  प्रस्ताव आप  के  पास  भेजा  था।

 इस  लाइन  के  बन  जाने  से  कलकत्ते  से  सीधा
 सम्बन्ध  जोड़ा  जा  सकता  है,  लेकिन  इस  तरफ़

 भी  श्राप  का  ध्यान  भ्र भी  तक  नहीं  गया  है।
 यदि  इन  लाइनों  की  स्वीकृति  भाष  की  तरफ़  से

 मिल  जाय  तो  इस  क्षेत्र  का विकास  हो  सकता

 है,  भ्रनेकों  नये  उद्योग-धन्धे  खुल  सकते  हैं  |

 बुन्देलखण्ड  क्षेत्र  में  सब  से  ज्यादा  गेहूं  टीकमगढ़
 में  पैदा  होता  है,  भ्र नेक ों  खनिज  पदार्थ  निकलते

 हैं-इसलिये  यदि  इस  क्षेत्र  में  उद्योग-धन्धों  को

 पनपाना  है  तो  इस  रेलवे  लाइन  का  होता

 बहुत  जरूरी  है।  कम  से  कम  इतना  तो  कर

 दें  कि  ललितपुर,  टी कम गर्ज,  छतरपुरढ़  पन्ना,
 सतना  का  सर्वे  करायें,  बाद  में  जब

 फाइनेन्सेज़  हों,  तव  उस  काम  को  कराये  |
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 ara  देश  में  जो  रेलवे  की  स्ट्राइक  चल

 रही  है  इससे  देश  की  प्रगति  में  बहुत  बाघा

 पड़ी  है।  विरोधी  राजनीतिक  पार्टियां  अपने
 राजनीतिक  उद्देश्य  के  लिये  ऐसा  करा  रहीं  हैं  ।
 उनको  चाहिए  कि  जनता  की  तकलीफ़  को
 ध्यान  में  रखते  हुए  इस  हड़ताल  को  बन्द  कराये
 कौर  जनता  को  भी  चाहिये  कि  ऐसी  पार्टियों
 का  साथ  छोड़े  |

 THE  MINISTER  OF  RAILWAYS
 (SHRI  L,  N.  MISHRA):  At  the  out-
 set  I  must  thank  the  hon.  Members
 who  have  participated  in  this  debate,
 especially  for  the  contribution  that
 has  been  made  on  the  issue  of  finan-
 cial  difficulties  and  ‘the  recommend-
 ations  of  the  Railway  Convention
 Committee.  I  would  also  like  to  ex-
 Press  my  sense  of  gratitude  io  Shri
 B.  8.  Murthy,  the  Chairman  of  the
 Railway  Convention  Committee  and
 other  members  of  the  committee.
 They  have  done  a  really  good  job  and
 have  focussed  pointeg  attention  of
 the  Parliament,  the  Government  and
 the  Railway  administration  to  the  un-
 satisfactory  position  of  the  Indian  Rail-
 ways.

 The  Indian  Railways  this  year,  as
 come  hon,  Members  have  rightly  re-
 marked,  are  passing  through  a__real
 crisis  not  only  a  crisis  out  of  the  in-
 dustrial  relations  but  also  on  the  finan-
 cial  front.  The  finances  of  the  Indian
 Railways  are  really  bad  and  perhaps
 may  become  worse  after  a  few  months.

 We  had  started  the  last  year  of  the
 Fourth  Plan  with  a  cumulative  deficit
 of  about  Rs.  9  crores.  But,  what  is
 the  position  to-day?  To-day’s  position
 is  that  we  have  an  added  financial
 liabilities  of  about  Rs.  40  or  47
 crores  in  the  sense  that  our  liability
 for  the  current  year,  as  a  result  of  the
 recommendations  cf  the  Pay  Commis-

 Comm.,  D.S.G.  (Rlys.)  &
 St.  re.  Strike  by  Loco  Staff

 Rs.  36  crores  as  a  result  of  the  three
 dearness  allowance  increases  given
 and  then  due  to  losses  accruing  on  ac-
 count  of  the  loco  strikes.  Therefore,  I
 must  confess  before  the  House  that  the
 financial  position  of  the  Indian  Reail-
 ways  is  far  from  being  _  satisfactory.
 And,  naturally,  in  this  difficult  situ-
 ation  we  need  the  support  of  the
 House  and  the  support  of  the  hon.
 Members  to  tide  over  the  problems.  So
 far  as  the  Supplementary  Demands  are
 concerned  as  I  have  stated  earlier,
 these  are  very  modest  demands  main-
 ly  on  two  or  three  points.  One  was  in
 regard  to  power  traction.  I  have  not
 much  time  to  say  about  all  the  de-
 mands  except  to  refer  to  some  of  the
 questions  that  have  been  raiseq  by
 some  hon.  Members  about  their  zones
 and  constituencies.  [  will  take  them
 first  and  then  towards  the  end  I  will
 come  to  industrial  relations  or  the
 question  of  labour.

 Shri  Parashar  wanted  construction
 of  Nangal-Galwara  line  and  he  said  if
 it  is  not  economical  at  least  50  km.
 may  be  taken  up.  I  cannot  commit
 anything  at  this  stage  but  I  must  say
 that  Himachal  deserves  some  _  special
 attention  and  we  will  have  to  do
 something  about  Himachal.  But  it  de-
 pends  upon  the  availability  of  funds,
 the  funds  that  we  get  for  new  lines
 from  the  Planning  Commissicn  with
 the  concurrence  of  the  Ministry  of
 Finance.

 Shri  Atal  Bihari  Vajpayee  raised  the
 question  of  Taj  Express.  He  wanted
 it  to  be  extended  upto  Jhansi  and
 Gwalior.  I  am  told  that  there  is  no
 accommodation  for  terminal  at  Jhansi
 and  Gwalior  and  at  this  stage  I  will
 not  be  able  to  give  him  any  assurance
 about  Taj  Express.

 Shri  Mavalankar  wanteg  gauge  con-
 varsion  of  Delhi-Sabarmati  line  from
 M.G.  to  8.6.  The  survey  has  been
 carried  out  for  this  project  and  the

 sion  is  about  Rs,  58  crores;  then  about  report  is  under  examination.
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 [Shri  L.  N.  Mishra]

 Shri  Jagannath  Mishra  ji  raised  some
 question  about  North  Bihar,  especially
 about  Jhanjharpur  to  Loukaha-bazaar.

 A  survey  has  been  made  and  the  whole
 proposal  is  under  consideration.  Hasan-
 pur-Sakri  line  survey  is  in  progress.
 for  restoration  of  Nirmali-Saravagarh
 line,  we  have  to  have  a  bridge  across
 Kosi  river  which  is  very  costly  and  I
 cannot  commit  myself  at  this  stage
 about  it.

 Then,  Shri  Shyamnandan  Mishra
 ji  said  something.  He  has  gone  away.
 He  raised  the  question  of  the  appoint-
 ment  of  the  Financial  Commissioner.  I
 would  like  to  tell  him  that  Shri
 Saundararajan  was  que  to  retire  on  7th
 December  ‘1972,  but  was  granted  a
 years  extension.  He  proceeded  on
 leave  preparatory  to  retirement  on  Ist
 December,  1973.  Shri  Bhandari  an
 officer  of  Indian  Railway  Accounts  Ser-
 vice  had  been  earmarked  in  August
 972  to  succeed  Shri  Soundararajan.
 This  was  done  in  August,  972  itself,
 because,  he  was  actually  granted  leave
 preparatory  to  retirement  at  that
 time.  These  facts  show  that  Shri
 Shyamnandan  Mishra  ji  has  not  been
 correctly  informed  about  the  situation.

 About  the  financial  position  I  have
 stateg  that  it  ig  far  from  satisfactory.
 There  have  been  increases  in  Dearness
 allowance  and  then’  there  was  this
 strike  by  the  loco  staff.  The  main
 thing  is  the  fall  in  revenue  earnings,
 and  this  year  upto  the  end  of  October
 to  estimate  a  fall  of  Rs.  52  crores  in
 revenue  earning.  The  financial  posi-
 tion  of  Indian  Railways  is  really  far
 from  satisfactory  or  whatever  we  call
 it.

 Shri  8.  M.  Banerjee  wanted  to  know
 the  progress  of  the  underground  rail-
 way  project  in  Calcutta  that  is,  the
 Metropolitan  railway.  The  work  is
 divideg  into  9  sections  and  contracts
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 for  these  sections  have  been  awarded,
 and  two  more  are  under  finalisation.
 Contracts  for  obtaining  Soviet  know
 how  for  the  project  have  also  been
 finalised.  And,  therefore,  it  is  not  that
 we  are  not  keen  or  serious  about  the
 project.  We  are  very  keen  and  serious
 about  it  and  the  project  should  go  ac-
 cording  to  the  schedule.

 Now,  Sir,  I  shall  come  to  the  con-
 struction  work  in  the  Haldwani  area.
 The  question  was  also  asked  by  some
 other  hon.  Members  about  this.  I
 woulg  only  say  that  the  work  is  not
 in  hand  at  the  moment.  Some  people
 have  been  saying  that  there  is  no
 thinking  in  the  Railway  Board  and  the
 Minister  has  no  time  to  think  about
 the  problems  of  the  railways.

 So  far  as  Railway  Board  is  concern-
 ed,  it  is  very  unfair  to  say  like  that.
 They  are  a  hard  working  lot.  There
 was  no  occasion  when  I  found  any-
 thing  wanting  in  them.  I  do  not
 want  to  give  an  alibi  for  myself.  We
 have  given  thought  in  the  Railway
 Board.  I  am  trying  to  do  my  best  in
 the  railways.  But,  if  the  House  07
 the  hon.  Members  feel  like  that,  I  can-
 not  help  that.  I  must  say  that  the
 railways  do  not  suffer  from  any
 differences.  Some  hon.  Members  per-
 haps,  Shri  Banerjee—suggested  that
 we  should  convene  a  meeting  of  all
 the  unions  and  the  two  federations
 and  discuss  the  industrial  relations  in
 the  railways.  This  is  a  suggestion
 but  I  cannot  commit  anything:  at  this
 stage.  But,  I  do  feel  that  the  whole
 question  of  industrial  relations  in  the
 railways  needs  a  new  thinking  and
 a  new  approach  is  necessary.  I  am
 in  full  agreement  when  it  is  said  that
 it  could  not  be  the  monopoly  only  of
 these  two  Federations  who  are  there
 at  the  moment.  At  this  stage,  I
 cannot  ignore  them  also  because  they
 have  got  members  of  over  8  lakhs  out



 385  Res.  re.  Int.  Rep.  of  AGRAHAYANA  26,  895  (SAKA)  Rly.  Conven,

 of  4  lakhs.  And  they  have  been  doing
 useful  service.  They  have  done  a  use-
 ful  job.  I  cannot  undermine  their  im-
 portance.  I  am  grateful  to  these  orga-
 nisations.  At  the  same  time  I  am  not
 going  to  fail  those  workers  who  are  not
 affiliated  to  these  two  Federations.
 Something  has  got  to  be  done.  The
 whole  industrial  relations  in  the  rail-
 ways  have  got  to  be  thoroughly  dis-
 cused.  I  have  been  thinking  about  it.
 I,  sometime  in  January,  propose  to
 convene  a  conference  of  these  two
 Federations,  ourselves  and  other  peo-
 ple  representing  the  labour,  and  I
 would  also  invite  the  Labour  Minister
 to  come  to  that  conference  and  discuss
 this  question  thoroughly  because  the
 time  has  come  when  we  cannot
 afford  to  take  any  risk  about  the  in-
 dustrial]  relations  in  the  railways.  I
 request  the  hon.  Members,  especially,
 the  Members  of  the  Opposition  to
 help  us  in  the  present  crisis.  I  seek
 their  cooperation.  So  far  as  loco  men
 are  concerned,  I  have  done  my  best;
 the  Government  has  done  their  best.
 Even  then  if  some  difficulties  are  there
 I  can  only  say  that  this  is  a  bad  luck.
 It  is  time  that  we  got  together  and
 I  would  seek  your  cooperation  to  use
 your  good  offices  to  help  us  out  of
 the  present  crisis.  This  is  the  time
 when  we  cannot  afford  to  take  any
 risk.  Some  gentlemen  have  com-
 plained  that  people  who  are  going  to
 Howrah  could  not  reach  there  and
 have  been  detained.  It  is  a  fact  that
 this  happens  when  there  is  locomen’s
 strike.  Because  of  this,  even  Shri
 Vajpayee’s  train  was  late  by  six  hours
 and  he  could  not  reach  there.  The
 Board  Chairman  or  Members  of  Par-
 liament,  anxious  as  they  are,  cannot
 drive  the  train.  It  can  be  done  only
 by  the  locomen.  They  have  got  to
 be  satisfied.  There  cannot  be  any  two
 opinion  about  it.  Whether  we  have
 done  something  or  not,  that  is  a  point.
 It  is  my  honest  effort  and  honest  en-
 deavour  to  see  that  the  genuine
 grievances  of  the  locomen  are  attend-
 ed  to;  not  only  their  problems  but
 also  the  problems  of  drivers  and  sta-
 tion  masters  are  also  attended  to
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 by  me,  and  whatever  is  possible  is
 done.  This  is  our  approach  to  the
 whole  problem.  If  one  expects  that
 everything  should  be  done  overnight,
 it  is-not  possible.  In  my  statement  I
 have  stated  that,  and,  I  think,  Shri
 Vajpayee  also  referred  to  the  recom-
 mendations  of  Miabhoy  Tribunal—
 Shri  Miabhoy  was  a  retired  judge  who
 was  appointed  to  go  into  the  problems.
 He  recommended  that  the  total  hours
 of  work  be  reduced  from  4  hours  to
 twelve  hours.  He  wanted  that  this
 should  be  done  as  quickly  as  possible.
 The  maximum  period  for  doing  this
 is  eight  years  according  to  him.  I
 have  suggested  three  years.  There  is
 a  physical  difficulty  in  this,  Not  that
 there  is  no  will  on  my  part.  I  am
 prepared  to  do  it  if  I  can.  There  are
 soMe  arrangements  which  should  be
 made  and  sOme  people  should  be
 trained  for  the  purpose.  Some  diffi-
 culties  come  in  the  way  because  we
 cannot  have  ten  hours’  work  for  all
 the  locomen.  As  far  as  this  is  con-
 cerned,  as  I  said  earlier,  for  the  Mail
 and  Express  Trains  from  lst  Decem-
 ber  it  has  been  made.  By  March,  we
 shall  be  able  to  finish  this  work.  We
 shall  also  take  over  passenger  trains.
 This  year  we  will  go  to  the  goods
 trains  also.  Therefore,  a  beginning
 has  been  made  already,  and  whichever
 train  may  be  left  over,  as  for  exam-
 ple,  passenger  and  goods  trains,  I  say
 that  a  beginning  will  be  made  .  this
 year,  if  possible  before  3ist  March,
 1974,  but  the  whole  thing  can  be  com-
 pleted  in  about  three  years’  time.  I
 shall  be  very  frank  with  the  House.
 I  cannot  give  any  undertaking  on  this
 point  that  it  will  be  done  in  two
 months’  time  or  three  months’  time  or
 in  90  days’  time  as  my  loco  friends
 have  been  talking  about,  because  that
 is  not  practicable.  If  it  is  practicable
 and  workable,  I  can  only  say  to  the
 House  that  they  will  not  find  me
 wanting.  I  am  all  serious  about  _  it.
 I  want  to  do  it,  and  I  shall  do  it,  but
 the  question  is  one  of  physical  diffi-
 culty.  If  something  could  be  found
 and  it  is  suggested  to  me  that  we
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 could  do  it  like  this,  I  am  prepared  to
 accept  the  suggestion,  provided  it  is
 workable.  They  must  suggest  some-
 thing  workable.  Let  them  not  talk
 about  those  things  which  are  not
 workable.  The  suggestion  has  got  to
 be  a  workable  one.  It  is  easy  to  make
 a  suggestion,  but  it  is  not  that  easy
 to  implement  the  suggestion.
 38.00  hrs.

 Again,  I  would  appeal  to  the  loco-
 men.  I  have  nothing  much  to  say  but
 I  would  appeal  to  them  that  they
 should  go  back  to  their  duty.  I  know
 their  grievances,  They  themselves
 had  suggested  the  Shafi  Qureshi
 Committee.  I  did  not  suggest  the
 name  of  Mr.  Shafi  Qureshi  for  the
 chairmanship  of  that  committee.  The
 name  came  from  the  locomen  them-
 selves.  They  wanted  the  committee
 to  be  set  up  under  the  chairmanship
 of  a  political  person,  and  they  suggest-
 ed  the  name  of  my  colleague  Mr.
 Shafi  Qureshi.  The  committee  had
 five  meetings.  Mr.  Shafi  Qureshi  has
 put  all  heart  into  it,  and  he  has  been
 trying  his  best  to  solve  the  problem
 and  help  the  locomen.  The  committee
 hag  fixed  the  next  meeting  on  77
 January.  1974.  The  date  was  decided
 by  them.  When  the  whole  thing  is
 in  the  process  of  negdtiation,  was  it
 fair  on  their  part  to  have  gone  on
 ‘strike  in  this  manner?  I  would  pose
 just  one  question.  Fifteen  days  back
 when  they  had  adjourned,  they  should
 have  said  ‘Look  here,  there  is  not  go-
 ing  to  be  any  solution.  We  part  com-
 pany’,  and  then  they  could  have  dec-
 lared  that  the  negotiation  was  not
 ‘going  to  be  successful  and  if  they  had
 ‘done  that,  they  would  have  had  every
 right  to  give  notice  and  go  on  strike.

 ‘Of  course,  as  regards  going  on  strike
 ‘also,  as  my  hon.  friend  Shri  A.  P.
 ‘Sharma  has  pointed  out,  there  are
 ‘some  rules  to  be  observed  by  the  trade
 unions.  For  if  the  Trade  Unions  Act
 gives  some  rights,  it  gives  certain  ob-
 ligations  also.  I  am  just  repeating
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 what  Shri  A.  P.  Sharma  has  pointed
 out  already.  The  Railway  Administra-
 tion  or  any  other  administration  or
 management  will  expect  from  their
 employees  at  least  the  elementary
 principles  of  the  Trade  Union  Act  to
 be  observed.  They  must  give  at  least
 two  weeks’  notice.  But  in  this  case,
 not  even  five  hours’  notice,  not  even
 two  hours’  notice,  not  even  a  tele-
 Phone  call  was  made  to  Me  saying
 ‘Look  here,  Mr.  Mishra,  you  are  not
 listening  to  us,  and  80,  we  are  going
 on  strike  from  such  and  such  a  date’.

 SHRI  SAMAR  MUKHERJEE  (How-
 rah):  I  would  point  out  that....

 SHRI  L.  N.  MISHRA:  I  am_  not
 yielding,  Sir.  Let  me  finish  my  point.

 Before  I  conclude,  I  would  like  to
 repeat  that  whatever  commitments  I
 had  made  at  the  time  of  the  August
 strike,  that  is,  the  strike  on  13th
 August  had  been  implemented.  If
 anything  is  left  out,  and  if  any  indivi-
 dual  case  has  not  been  attended  to,
 let  hon.  Members  please  bring  it  to
 my  notice,  and  I  shall  attend  to  it,
 and  I  can  give  this  assurance  or  this
 commitment  to  the  House  that  if  any
 case  has  been  left  out,  or  if  anybody
 has  been  victimised,  I  shall  look  into
 it.  I  would  like  to  say  that  whatever
 was  possible  has  been  done,  and  I
 give  my  commitment  here  that  if
 there  is  any  individual  case  left  out,
 it  will  be  looked  into.

 SHRI  SAMAR  MUKHERJEE:  On  a
 point  of  order....

 MR.  CHAIRMAN:  Let  the  hon.
 Member  sit  down  please.  First,  he
 wanted  to  interfere,  and  when  the
 hon.  Minister  has  not  yielded,  he  has
 started  on  a  point  of  order.

 SHRI  SAMAR  MUKHERJEE:  I  am
 raising  this  point  of  order  because
 the  matter  is  very  serious.  I  want  to
 urge  this  upon  the  hon.  Minister.  My
 point  of  order  is  that  the  hon.  Minis-
 ter  is  misleading  the  House,  and  that
 is  the  statement  that  he  has  been
 making  from  the  very  start...
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 DR,  KAILAS  (Bombay  South):  Is
 it  a  point  of  onder?

 SHRI  SAMAR  MUKHERJEE:  I
 appeal  to  the  hon.  Members  88  well
 ag  the  hon.  Minister  to  know  the
 seriousness  of  the  situation,  because
 the  trains  are  already  disloeated,  and
 a  forty-eight  hours’  ultimatum  has
 been  given  by  the  chairman  of  the  All
 India  Loco  Running  Staff  Association
 that  throughout  India,  the  strike  will
 spread.  We  are  having  the  debate
 here  in  this  context.  So,  let  not  any-
 one  take  these  things  lightly....

 MR.  CHAIRMAN:  Let  him  not
 make  a  speech.  By  saying  that  it  is
 a  point  of  order  he  has  said  that  the
 hon.  Minister  has  misled  the  House.
 I  may  tell  him  that  the  hon.  Minister
 is  not  misleading  the  House.  He  has
 placed  his  cards  on  the  Table  of  the
 ‘House.

 SHRI  SAMAR  MUKHERJEE:  १
 have  had  a  talk  with  the  hon.  Deputy
 Minister  himself,  and  he  knows  that
 the  general  secretary  of  the  Western
 Railway  loco-running  Staff....

 MR.  CHAIRMAN:  This  is  too
 much.  He  has  made  his  point.  al-
 ready.  I  have  already  said  that  this
 is  no  point  of  order.  Now,  let  him
 resume  his  seat.

 SHRI  SAMAR  MUKHERJEE:  ‘You
 have  not  allowed  me  to  clear  the
 point....

 MR.  CHAIRMAN:  He  has  made
 his  point  already.

 SHRI  SAMAR  MUKHERJEE:  ore

 MR.  CHAIRMAN:  I  am  not  allow-
 ing  him.  He  is  speaking  now  with-
 ‘out  permission.  So  there  will  be  no
 noting  of  his  observations.

 Cemm.,  DS.G.  (Rlys.)  &
 St.  re.  Strike  by  Loco  Staff

 att  झील  शहरी  बतलायी  :  सभापति
 जी,  मानकीय  रेल  उप-मन्ता  का  जवाब  भी

 नहीं  लिख  जायमा  क्‍या?

 सभापति  महोदय  :  लिखा  जायगा।

 मझे  दल  बिहारी  वाजपेयी:  बर
 अगर  उनका  लिखा  जायभा  तो  इनका  बिना
 लिखे  उनका  जवाब  कसे  लिखा  जायगा

 सभापति  महोदय  :  में  सोचता  था  आप
 प्रनरीजनेबल  नहीं  होंगे  ।  हमने  उन  को
 पाइंट  साफ़  बार्डर  उठाने  दिया,  लेकिन

 उसके  बाद  वह  स्पीच  करने  लगे  -  हम  ने  कहा
 कि  शाप  स्पीच  न  दीजिये।  अब  एक  नई  बात
 है  मिसलीडिंग  जो  मिस लीडिंग  नहीं  है  कह
 उन्होंने  कैलेरीफाई  किया  7  हमने  कहा  कि
 उनको  कब  अपनी  सीट  रिज्यूम  करनी
 चहिये  |  लेकिन  वह  लेक्चर  दे  रहे  है  1

 श्री  अटल  बिहारी  वाजपेयी  :  मगर
 क्रेश!  साहब  उस  बात  का  जवाब  दे  रहे  हैं  ।

 रेल  मंत्रालय  मे  उप-सूत्रो  (क्रो  मुहम्मद
 शफी  कुरैशी)  :  नहीं  दे  रहा  हूं।

 औै  झील  बिहारी  वीडियो  :  सभापति  जी;
 बाप  एक  मिनट  मुझे  दीजिये।  आपको  याद
 द्वारा  मैंने  अपने  भाषण  में  कहा  था  (ध्यान)
 सभापति  जी,  यह  बिना  ब्रेक  के  गाड़ी  चलाते

 'हैंतो  हम  क्या  करें  ।

 सभापति  जी,  मैंने  झपने  भाषण  में  एक
 महत्वपूर्ण  मुद्दा  उठाया  था|  वह  मुद्दा  मने
 स्पीकर  साहब  की  इजाजत  से  पहले  भी  उठाया
 था  A  उत्तर  प्रदेश  के  वित्त  मंत्री,  श्री  नारायण
 दत्त  तिबारी  ने  यह  घोषणा  की  है  कि  कुमायूं
 से  जोड़ने  वाली  मीटर  गेज  को  ब्रॉड  गेज  में
 बदलने  का  फ़ैसला  सरकार  ने  कर  लिया  है।
 मैंने  भी  कहा  था  कि  डिमान्ड  आफ़
 ग्रान्ट्स  में  नहीं  है  -  पिछले  बजट  में  भी  यह  नहीं
 हैं।  में  चाहता  हूं  कि  ऐसा  कोई  फ़ैसला  किया
 है  तो  सदन  में  उस  का  ऐलान  होना  चाहिए।

 **Not  recorded.
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 श्री  एल०  एन०  मिश्र :  मेरे  ख्याल

 से  तो  ऐसा  फ़ैसला  श्रमी  तक  नहीं  है।

 MR.  CHAIRMAN:  The  question  is:
 “That  this  House  approves  the

 recommendations  made  in  paras  60,
 70,  1,  75,  76,  77,  78  and  79  con-
 tained  in  the  Interim  Report  of
 the  Committee  appointed  to  review
 the  rate  of  dividend  payable  by
 the  Railway  undertaking  to  Gene-
 ral  Revenues  as  well  as  other  ancil-
 lary  matters  in  connection  with  the
 Railway  Finance  and  General  Fin-
 ance  which  was  presented  to  Par-
 liament  on  llth  December,  1973.

 “That  this  House  further  directs
 that  the  action  taken  by  Govern-
 ment  on  the  other  recommendations
 made  in  the  Report  should  be  re-
 ported  to  the  Committee”.

 The  motion  was  adopted.
 MR.  CHAIRMAN:  Now  I  shall

 take  item  I.

 st  wa  लिमये  :  सभापति  महोदय,

 मुझे  बोलना  है,  मेने  नोटिस  दिया  है।

 सभापति  महोदय  :  श्री  तो  डिमान्ड्स

 पुट  की  जा  रही  हैं।  जब  उस  की  बारी  करायेगी
 तो  श्राप  अवश्य  बोलेंगे  t

 The  question  is:
 “That  the  respective  Supplemen-

 tary  sums  not  exceeding  the
 amounts  shown  in  the  third  column
 of  the  order  paper  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ilst  day  of  March,  ‘1974,  in  respect
 of  the  following  demands  entered

 DECEMBER  1,  1973.  Appropriation  (Rly.)  392
 No.  4  Bill

 vr r  |

 in  the  second  column  _  thereof—De-
 mands  Nos.  l,  2,  4  to  10,  4  and
 15”,

 The  motion  was.  adopted.

 MR.  CHAIRMAN:  Item  No,  1z
 Shri  L.  N.  Mishra.

 8.40  hrs.

 APPROPRIATION  (RAILWAYS)
 No.  4  BILL,*  973

 THE  MINISTER  OF  RAILWAYS
 (SHRI  L.  N.  MISHRA):  I  beg  to
 move  for  leave  to  introduce  a  Bill  ta
 authorise  payment  and  appropriation
 of  certain  further  sums  from  and  out
 of  the  Consolidated  Fung  of  India
 for  the  services  of  the  financial  year
 1973-74,  for  the  purposes  of  Railways.

 MR.  CHAIRMAN:  The  question
 is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  authorise  payment
 and  appropriation  of  certain  fur-
 ther  sums  from  and  out  of  the
 Consolidated  Fund  of  India  for  the
 services  of  the  findncial  year  1973-
 74  for  the  purposes  of  Railways.

 The  motion  wag  adopted.

 SHRI  L.  N,  MISHRA:  I  introduce**
 the  Bill.

 I  move:
 “That  the  Bill  to  authorise  pay-

 ment  and  appropriation  of  certain
 further  sums  from  and  out  of  the
 Consolidated  Fund  of  India  for  the
 services  of  the  financial  year  1978-
 74  for  the  purposes  of  Railways,  be
 taken  into  consideration.”

 *Published  in  Gazette  of  India
 17-12-1973,

 Extraordinary,  Part  IT,  Section  2,  dated

 **Introduced/moved  with  the  recommendation  of  the  President.
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 MR.  CHAIRMAN:  Motion  moved:

 “That  the  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 further  sums  from  and  out  of  the
 ‘Consolidated  Fund  of  India  for  the
 services  of  the  financial  year  1973-
 74  for  the  purposes  of  Railways,  be
 taken  into  consideration.”

 श्री  मधु  लिसपे  (बांका)  :  मैं  बहुत

 ही  कम  शब्दों  में  ग्रहण  भाषण  खत्म  कर  दू  गा।

 न्होंने  ई रन  के  बारे  में  ,  फ्यूल  के  बारे  में  इस
 में  एक  डिमांड  रखी  है  मैं  कहना  चाहता  हूं
 कि  पिछले  तीन  वर्षों  में  भ्रन्तर्राष्ट्रीय  जगत

 में  तेल  के  बारे  में  जो  घटनाएं  हो  रहीं  हैं
 उनका  खयाल  न  करते  हुये  इन्होंने  डीजल-

 जेशन  का  अपना  कार्यक्रम  बनाया  है  1  क्‍या

 प्रभी  भी  वह  लगेंगे  ?  क्या  अभी  भी  इस  बात

 पर  विचार  करेंगे  ?  जमालपुर  वर्क-

 आप  में  इन्होंने  स्टीम  लोकोमोटिव  का  काम

 बन्द  करना  शुरू  कर  दिया  था  1,  अब  घुमा
 फिरा  कर  फिर  स्टीम  लोको मोशन  पर

 आ  रहे  हैं  ।  जल्दी  नहीं  जगेंगे  और  कोयले  की

 पैदावार  के  बारे  में  और  उसको  मूवमेंट  के

 ज़ारे  में  यदि  समुचित  कार्रवाई  नहीं  करेंगे  तो

 उतरा  सामने  है  ।  डीजलाइजेशन  को  छोड़

 दीजिये  ।  इसे  क्ट्रिफिकेशन  भी  छोड़ना  पड़ेगा  ।

 टीम  लोको मोशन  को  भी  छोड़ना  पड़ेगा
 जर  बैलगाड़ी  कौर  बग्घी  के  जमाने  से

 श्री  पीछे  शायद  पदयात्रा  के  जमाने  में  वापिस

 जाना  पड़ेगा  |  झील  जी  कौर  इंदिरा  जी  को

 भी  भौर  पीछे  जाना  पड़ेगा  |  इसके  बारे  में

 एक  लम्बान  की  नीति,  फ्यूल  के  बारे  में,  ई  घन
 के  बारे  में  इनको  सदन  के  सामने  रखनी  चाहिए  ।

 कम  से  कम  उसकी  रूपरेखा  तो  बतानी  चाहिए।

 इन्होंने  विरोधी  दलों  को  मदद  के  लिये

 कहा  है  रेलों  को  सुचारू  ढंग  से  चलाने  के  लिये  |
 मैं  कहूंगा  कि  रेल  मजदूरों  से,  उसकी  फडरेशंज

 से,  उनके  संगठनों  से  आप  बात  करें।  आप
 उसका  मामला  पे  कमिशन  में  क्‍यों  देते  हैं
 में  इसका  शुरू  से  विरोध  करता  रहा  हूं  ।  रेलों
 को  व्यापारिक  संस्थान  के  रूप  में  आप  चला  दें।

 कलेक्टिव  बारगेनिंग  मजदूर  करें  लेकित  जो
 समझोता  हो  मैं  अपेक्षा  करता  हूं  कि ट्रेड
 यूनियंज  में  यह  हिम्मत  हो  कि  उसको वे  कार्य-
 कवित  भी  करें।  मैं  श्राश्वासन  चाहता  हूं  कि
 कम  से  कम  कोयला,  रेलवे,  इस्पात  और  बिजली
 से  भाप  घूसखोरी  को,  भाई  भतीजावाद  को

 एक  दम  सीमा  पार  कर  देंगे  7  अगर  मंत्री

 महोदय  कम  से  कम  इन  चार  उद्योगों  को
 बख्शी  (व्यवधान)  चीनी  का
 मामला  अभी  आपने  देखा  है।  लेकिन
 मेरी  केबल  इतनी  प्रार्थना  है  कि  कोयला,
 बिजली,  इस्पात  और  रेलवे  को  बनिये,
 बाकी  जो  नंगा  नाच  करना  है,  करिये,  हमारे
 कहने  पर  बाप  चलने  वाले  नहीं  है।  लेकिन  कम
 से  कम  इन  चार  उद्योगों  को  छोड़  खोजिये
 वर्ना  हमारी  अर्य  व्यवस्था  डूबने  वालो  है,  में
 खतरे  को  लालटेन  दिखाना  चाहता  हूं  ।

 इन्होंने  मजदूरों  के कल्याण  को  बात

 की  है।  लेकिन  जिस  देश  में रेल  मजदूरों
 के  मौलिक  उत्तराधिकार  सुरक्षित  नहीं  हैं,  जहां  के

 मस्यूनिसिपैलिटी  के,  पंचायत  के,  भ्रसेम्बली  के,

 लोक  सभा  के  चुनाव  नहीं  लड़  सकते  हैं  ौर

 राजनीतिक  दलों  के  सदस्य  नहीं  बन  सकते  हैं,

 वहां  क्‍या  तलाक  कप  मजदूरों  कल्याण
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 [ot  मधु  लिमये]

 करेंगे  ?  आप  अपने  उत्तर  में  घोषणा  करें

 कि  जहां  तक  पालिसी  बनाने  वाले  बड़े  अफसर

 हैं,  उनको  आप  छोड़ें,  लेकिन  उनके  अलावा

 जो  मजदूर  हैं,  जो  कर्मचारी  हैं  उनके  नागरिक

 अधिकार  चुनाव  आदि  लड़ने  के  और  सदस्य

 बनने  के  आप  सुरक्षित  रखेंगे।  साथ  ही  उन

 पर  से  सारी  पाबन्दियां  उठा  यें  ।  तभी  आपको

 मजदूरों  का  सहयोग  मिलेगा  ।

 श्री  ए०  पी०  शर्मा  (बक्सर)  :  ये  कैसे

 करेंगे  ?

 शो  मम्मू  लिमये :  सर्विस  रूल  जो  होते

 हैं  य ेइनकी  सिफारिश  पर  ही  तो  बनते  हैं  1  करे

 सिफारिश  करेंगे,  पढ़ेंगे  te  दीक्षित  जी  कुछ

 नहीं  कर  सकते  हैं।  इनको  अड़ना  चाहिए  अ्रपने

 मजदूरों  क ेलिए  ।  मजदूरों  के  जो  सिविक

 ' राइट्स  हैं,  जो  राजनीतिक  भ्र धि कार  हैं  उन

 को  सुरक्षित  रखना  चाहिए।

 जहां  तक  लोको मन,  प्वाइंट समैन  आदि

 का  सम्बन्ध  हूँ,  जो  कैटिगरीज  वाइज  संगठन

 हैं,  उनकी  मांगों  का  सम्बन्ध  हैं,  मैं  रहता  हूं
 कि  उन  से  आप  बात  करें  मुझे  कोई  एतराज

 नहीं  है  ।  लेकिन  एक  बात  मैं  स्पष्ट  रूप  से  कहना

 चाहता  हूं  ।  ट्रेड  यूनियन  आन्दोलन  को  आप

 पीछे  पचास  साल  न  ले  जाएं  तुच्छ  स्वार्थों  के

 लिए  1  यह  बात  मैं  अटल  जी  से,  शास्त्री  जी  से

 सभी  अपने  अन्य  मित्रों  से कहना  चाहता  हूं  ।

 आपका  झगड़ा  शास्त्री  जी  के  साथ  हो  सकता

 है,  जानें  फरनेंडीज  के  साथ  हो  सकता  है  लेकिन

 मैं  तो  सिद्धांतों  की  बात  कह  रहा  हूं  ।  पंद्रह
 लाख  मजदूरों  को  यदि  आप  सात  सौ  कैटेगरी
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 वाइज  यूपमियंज  में  बांट  देंगे  तो  रेल  मजदूरों
 का  भविष्य  कमी  नहीं  सुधरेगा  यह  ग्राम  मैं

 कह  देना  चाहता  हूं  ।

 इन्होंने  रेलों  कौ  'रच ताशों  के  बारे  में,
 निर्माण  के  बारे  में  एक  मांग  रखी  है।  मेरे  क्षेत्र

 में  चुनाव  के  अक्सर  प्री  इन्होंने  जनता  को

 आश्वासन  दिया  था  जो  एक  अकाल  ग्रस्त

 इलाका  है  कि  मंदार  रेलवे  का  आप  विस्तार

 करेंगे  बांका  और  दुमका  तथा  वैद्यनाथ  देवधर

 के  बीच  में  ।  इसको  शाप  पूरा  करें-  (यवान  )
 छापने  क्‍या  यह  कहा  था  कि  अगर  कांग्रेस

 हारेगी  तो  यह  रेल  नहीं  बनेगी  ?  देवगढ़  कौर
 गया  के  बीच  में  एक  गाड़ी  शुरु  करने  के  बारे  में

 झापने  कहा  था  कि  सहानूभूति  पूर्वक  आप

 सोचेंगे  ।  दो  तीन  क्षेत्र  हैं,  दोनों  को  श्राप  छोड़िये
 साथ  ही  फरक्का  होते  हुये  डुप्लीकेट  असम  मेल

 दो  दिन  के  लिए  नहीं,  सात  दिन  के  लिये  श्राप

 चालू  करे।  तभी  इस  इलाके  की  जनता  कहेगी

 कि  बिहार के  रेल  मंत्री  ने  बिहार  के  लिये कुछ
 किया  है।

 बी  एन०  द्य  लिम  मुझे  कोई  खास
 बात  नहीं  कहनी  है।  कोयले  का  इन्होंने  जिक्र
 किया  है,  ओर  मूल  पालिसी  की  बात  कही

 है  |  वह  सही  बात  है  1  हम  लोग  एक  योजना

 बनवा  रहे  हैं  छठी  भर  सातवीं  योजना  के  लिये

 झोर  मूल  कंजम्पशन  के  बारे  में  सोचा  जा

 रहा हैकि है  कि  क्या  हो  सकता  है।  खतरा  है,  संकट

 भी  है  यह  जो  उन्होंने  कहा  है  सही  कहा  है  +

 यह  हमारे  ध्यान  में  है।  रेलवे  बोर्ड  के

 लोग  एक  योजना  भी  इसके  बारे  में  बना  रहे
 हैं  f  लेकिन  धाप  यह  भी  जानते  हैं  एक  ट्रक  के
 मुकाबले  में  छः  गना  माल  रेल  से  ढोया  जा.

 सकता है  q
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 जहां  तक  रिकगनिशन  का  सम्बन्ध  है

 यह  एक  होती  है  उसके  मुताबिक  ही  हम
 करते  हैं  7  यह  सही  है  कि  बहुल  तरफ  से
 मांग  झा  रही  है  कि  दोनों  फ़ेडरेशन  से  बाहर  के

 लोगों  से  सी  बात  होनी  चाहिए  |

 मैं  दोनों  फ़ेडरेशन  को  मज़रभंदाज  हों
 करना  चाहता  हुं  ।  दोंनो  फ़ेडरेशन  की

 पनी  ताकत  है,  कौर  अपना  स्थान  है  ny

 लेकिन उन  का  भो  स्थान  है,  जो  दोनों  कुड
 रेशमी  से  बाहर  हैं,  झोर  उन  के  साथ  भी  न्याय

 होना  चाहिये,  वे  भी  सारे  हरिबार  के  सदस्य

 हैं।  इस  लिए यह  सोचना  होगा  कि  रेज़ाई  में  किस

 तरह  एक  मजबूत  संगठन  बने  (व्याख्यान)  शर्मा

 जी  की  राय  मुझ  से  भिन्न  नहीं  है  7  इस  सम्बन्ध
 में  बात  होगी  कि  मिल-जुल  कर  एक  संगठन

 बनाया  जाये  ।  शर्मा जी  भी  मेरा  साथ  देने
 झोर  श्री  जानें  फ़रनेंढीज  को  मेरा  साथ  देंगे  ।

 उस  की  प्रक्रिया के  बारे  फेंकी  शचपेयी  ने

 कहा  कि  वह  गुप्त  मतदान  कं  द्वारा  दी गुप्त
 मतदान  ठीक  है  मा  नहीं,  लकिन  फिजिकल
 वेरिफिकेशन  हो  कमर  इ  डायन  लेबर  कांफ़ेन्स
 के  फिक्स्ड  नार्म्स  के  मुताबिक  एक  संगठन  बनाया
 जा  सके  तो  हम  बनाना  चाहेंगे  ।  मैंने  बताया

 है  कि  हम  जनवरी  में  दो  तीन  रोज  के  लिए  एक
 सम्मेलन  करना  चाहते  हैं,  जिस  में  दोनों  रेड  रोशन

 के  लोग,  रहेंगे  कुछ  संसद  क्दस्व  रहेंगे,  जो  इस
 सम्बन्ध  में  दिलचस्पी  लेते  हैं,  और  श्रम  मंत्री  भी

 देगे  |  सब  मिल-बल  कर  कोई  रास्ता  निकालने  |
 अरब  संभव  आ  गया है  कि  रेलवे की  श्रमिक
 गीर  के  बारे  थे  पुच:  सच  जाये

 stray  लिमये  नै  एक  रेसस  लाइन  की  बात

 कही  हे  ।  मुझे  दस  बारे  भें  फब  नहीं  हे

 चुनाव  के  एक  उमीदवार  वह  थे  ।  मैं  तो
 भाषण  देने  के  लिए  गया  था।  लोगों  ने  कोई
 मांग  की  होगी  और  मैंने  कुछ  कहा  होगा,

 मुझे  वह  याद  नहीं  है।  लेकिन  मैं  मानता  हूं  कि

 मंदार  हल  एक  बहुत  पिछड़ा  हटाना  इलाका  है
 बांकां  के  इलाके  को  जहां  से  श्री  मधु  लिमये  चुन
 कर  आये  हैं,  बहुत  भाग्य  होगा  अगर  श्री  मधु
 लिमये  उस  का  कुछ  उद्धार  कर  सकें,  ताकि  वहां
 के  लोग  याद  करे  कि  माननीय  सदस्य  वहां
 जाये  थे।  अगर  थ्रो  मधु  लिमये  द्वारा  बांकां

 क्षेत्र  का  कल्याण  होगा,  तो  मुझे  खुशी  होगी।
 एयर  बह  वहां  से  फिर  जीत कर  झा  जायें,

 तो  मुझे कोई  तकलीफ  नहीं  होगी।  लेकिन

 श्री  मधु  लिमये  वहां  फिर  चुनाव  के  लिए  खड़े

 होंगे  भी  नहीं,  इस  में  भी  शक  है  t

 MR.  CHAIRMAN:  The  question  is:

 “That  the  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 further  sums  from  and  out  of  the
 Censolidated  Fund  of  India  for  the
 services  of  the  financial  year  1973-
 74  for  the  purposes  of  Railways,  be
 taken  into  consideration.”

 The  motion  was  adopted.
 MR.  CHAIRMAN:  We  take  up

 clause  by  clause  consideration.  There
 are  no  amendments.  I  will  put  all
 the  clauses  together.

 The  question  is:

 “That  clauses  2  and  3,  the  Sche-
 dule,  clause  ]  the  Enacting  For-
 mula  and  the  Title  stand  part  of
 the  Bill.”

 The  motion  was  adopted.

 Clauses  2  and  8,  the  Schedule  clause
 1  the  Bnacting  Formule  and  the  Title
 were  added  to  the  Bill.
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 SHRI  L.  N.  MISHRA:  I  beg  to
 move:

 “That  the  Bill  be  passed”.
 MR.  CHAIRMAN:  The  question  is:

 “That  the  Bill  be  passed”.
 The  motion  was  adopted.

 8.24  brs
 HALF-AN-HOUR  DISCUSSION
 STEPPING  UP  OF  PRODUCTION  OF

 Scoorers

 SHRI  पर.  K.  SANGH!  (Jalore):  Sir,
 the  very  difficult  position  about  the
 availability  of  scooters  in  the  country
 and  the  difficulties  of  the  common  man
 have  persuaded  me  to  raise  this  dis-
 cussion  today,  Production  of  scooters
 started  in  India  in  1955.  During  the
 last  8  years,  practically  no  perspec-
 tive  planning  has  been  done  to  meet
 the  situation.  Scooter  has  been  our
 Second  line  of  defence  so  far  as  a
 means  of  communication  is  concern-
 ed,  besides  the  public  transport  sys-
 tem  of  buses.  The  increasing  cost  of
 petrol  in  the  wake  of  the  West  Asian
 crisis  has  landed  the  middle-class
 people  travelling  by  scooters  in  this
 country  in  a  further  very  difficult  situ-
 ation,  Unfortunately  there  has  beer
 no  coordination  between  the  Planuing
 Commission  and  the  industry  in  the
 last  8  years  and  they  have  not  been
 able  to  come  to  grips  with  the  pro-
 blem.  The  industry  has  been  in  a
 fortunate  position  for  8  years  because
 there  has  been  pent  up  demand  and
 they  have  been  having  a  brisk  busi-
 ness.  The  Planning  Commission  has
 been  lost  in  the  planning  of  the  pub-
 lic  transport  system  like  buses  etc.
 and  small  cars.  Unfortunately  the
 emphasis  on  increasing  the  scooter
 production  was  lost.  Today  scooter
 hag  become  very  verv  essential,  in  the
 wake  of  the  ofl  crisis.  Whereas  a  pri-
 vate  owMers  car  consume  about
 150  litres  of  petrol  a  month,  the
 same  person  can  do  with  a  scooter  by
 consuming  5  litres  a  month.  But
 what  is  the  situation  «oday?  We  find
 that  there  are  more  than  3}  lakhs  of
 pending  orders  lying  with  the  scooter
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 dealers  for  supply  oi  these  vehicles
 and  every  year  the  demand  that  is
 pent  up  is  increasing  vis-a-vis  produc-
 tion  in  the  country.
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 Recently,  the  National  Council  of
 Applied  Economic  Research  hag  made
 a  detailed  survey  and  they  have  come
 to  this  conclusion  that  80  per  cent  of
 the  scovoters  were  being  used  in  urban
 areag  and  20  percent  in  the  rural  areas
 and  that  more  than  20  per  cent  are
 being  used  in  Delhi  alone.  They  have
 come  to  the  further  conclusion  about
 the  people  who  are  using  these  scoo-
 ters.  They  found  people  with  an  annu-
 al  income  of  Rs.  5,000  using  ll  per
 cent,  people  with  an  annual  income
 of  Rs  7,500  were  using  24.2  per  cent
 people  with  an  annual  income  of
 Rs.  10,000  were  using  23.3  per  cent
 and  people  with  an  annual  income  of
 Rs.  12,500  were  using  83  per  cent
 of  the  total  production  of  scooters.
 You  will  see  from  this  that  people
 below  an  income  of  Rs.  12,500  per
 annum  were  77  per  cent  of  the  users
 of  scooter.  The  increasing  demand  by
 the  middle  income  group  has  aggravat-
 ed  the  situation  that  we  find  ourselves
 in  today  in  the  matter  of  supply  of
 scooters,  and  the  situation  is  going  to
 be  further  aggravated.

 A  little  brief  history  of  the  produc-
 tion  of  scooters  will  be  revealing.  In
 the  year  1964  the  Government  unfor-
 tunately  decided  to  give  no  more  licen-
 ces  to  any  party  in  the  country.
 Therefore,  there  was  a  lot  of  discus-
 sion  in  the  Lok  Sabha  and  the  Rajya
 Sabha.  Whenever  such  a  discussion
 took  place  it  wag  thought  that  some-
 thing  has  got  to  be  done  in  this  mat-
 ter.

 Today,  what  is  the  situation  in  the
 manufacturing  of  scodters?  More  than
 94  per  cent  of  the  scooters  that  are
 available  in  thig  country  are  being
 manufactured  by  two  concerns,  namely,
 the  Automobile  Products  of  India
 Limiteg  and  Bajaj  Autos.  The  balance
 six  per  cent  is  split  up  between  Es-
 corts  and  Enfield.  These  two  concerns
 have  practically  a  monopoly  of  the
 scooter  production  in  this  country.
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 In  969  there  was  a  discussion  on
 tthis  question  and  some  parties  applied
 ‘for  licence  for  the  manufacture  of
 scooters.  The  Ministry  of  Industrial
 Development  in  October  970  calleg  for
 applications  from  parties  for  the.
 manufacture  of  scooters  with  indigen-
 ug  know-how,  Even  though  as  many
 as  80  parties  came  forward,  out  of
 these  80  parties  the  applications  of
 only  43  were  considered  by  the  Gov-
 ernment  and  ultimately  it  was  decided
 to  issue  letters  of  indent  to  17  parties,
 including  8  State  Industrial  Develop-
 ment  Corporations  and  some  private
 individuals,

 What  happeneg  after  that?  We  find
 cout  of  these  7  parties  only  two  have
 been  issued  industrial  licences.  The
 other  5  parties  have  not  yet  applied
 for  an  industrial  licence,  though  the
 gestation  period  of  more  than  two  to
 three  years  has  already  passed.  This
 is  the  situation  for  the  production  of
 scooters,

 Again,  when  this  matter  was  taken
 up  in  Rajya  Sabha  in  1970,  it  was
 decided  to  set  up  a  scooter  manufac-
 turing  plant  in  the  public  sector.
 Later  on,  a  Committee  was  set  up
 headed  by  Shri  0.  P.  Murthy,  Chair-
 man  of  Bharat  Heavy  Electricals
 Limited  to  go  into  the  question  whe-
 ther  a  scooter  with  an  indigenous
 design  could  be  manufactured  in  the
 public  sector.  What  do  we  find?  The
 oO.  P.  Murthy  Committee  came  up  with
 the  recommendation  that  there  was  no
 indigenous  proven  design  which  could
 be  taken  up  in  the  public  sector  and
 that  in  case  we  want  to  make  our  own
 design  it  will  take  at  least  five  years.
 So  they  suggested  collaboration  with
 some  popular  make.  If  we  wait  for
 So  Many  years  to  make  our  own  design,
 the  result  would  be  that  for  the  next
 7  or  8  years  there  would  be  no  produc-
 tion  of  scooters  and  people  would  not
 be  able  to  get  it,

 I  am  very  happy  that  there  was  35
 offer  from  the  Government  of  India
 from  the  Innocenti  to  set  up  a  plent
 here  and  the  Governnment  was  good
 enough  to  take  a  wise  decision  to
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 accept  that  offer  and  set  up  a  scooter
 plant.

 The  proposal  for  this  scooter  plant
 was  that  the  Government  of  India  will
 have  5l  per  cent  shares,  20  per  cent
 will  be  held  by  Innocenti  ang  the

 by  Auto-
 mobile  Products  of  India  Limited  and
 the  public  of  the  country.

 This  was  a  first  case  where  a  com-
 plete  plant  was  imported  into  the
 country.  It  was  decided  to  make  one
 lakh  of  scooters  in  the  next  four  years.
 But  a  lot  of  things  happened  after-
 wards.  Shri  Saran  and  Shri  Chidam-
 baram,  who  originally  negotiated  for
 bringing  this  plant  to  this  country,
 resigned  from  the  80870  of  Directors
 of  Scooters  India  Limited.

 What  do  we  find  now?  The  original
 terms  was  that  Innocenti  will  provide
 the  foreign  exchange  and  they  will
 also  assist  us  in  the  export  of  scooters
 to  the  extent  of  40  per  cent.  But  this
 was  changed.  I  would  like  to  know
 from  the  Minister  why  we  agreed  to
 Pay  the  entire  amount  in  foreign  ex-
 change  and  why  did  we  depart  from
 the  original  terms  of  the  agreement.

 We  have  lately  found  that  there  has
 been  a  statement  from  the  hon.  Minis-
 ter  that  they  will  consider  the  Scooters
 India  Limited,  the  joint  sector  under
 taking  to  be  a  Holding  Company.
 They  wil]  supply  built-up  engines  and
 transmission  assemblies  for  the  manu-
 facture  of  scooters  to  other  State  In-
 dustrial  Development  Corporations.
 May  I  know  from  the  hon.  Minister
 in  case  they  have  decided  to  give  to
 other  State  Industrial  Development
 Corporation,  whether  they  will  be  able
 to  reach  the  target  of  manufacture  of
 l  lakh  units  themselves  or  it  would
 reduce  their  production.

 I  do  not  think  this  is  going  to  meet
 the  situation.  We  are  interested  to
 see  that  the  public  sector,  the  joint
 sector  undertaking,  takes  up  the  manu-
 facture  of  scooters  to  the  level  which
 has  been  originally  decided.
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 {Shri  N.  K.  Sanghi]
 This  is  what  we  find  from  the  hon.

 Minister's  answer  recently  given  in
 Parliament  to  Unstarred  Question  No.
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 the  Fourth  Plan,  the  demand  of  scoo-
 ters  is  envisaged  at  -2,10,000  per  year.
 What  is  the  production  of  scooters?
 We  find  presently  the  production  is  as

 3702  dated  23rd  November,  1973.  In  follows:—

 M/s,  Bajaj  Auto  Ltd.  40,000
 M/s.  Automobile  Products  of  India  °  .  .  .  20,000 Ltd.
 Other  manufacturers.  4,000

 So,  only  about  65,000  scooters  are  being
 produced  in  India.

 In  another  answer  to  Unstarred
 Question  No.  793  dated  22nd  Novem-
 ber,  2973  the  hon.  Minister  has  said:

 “Letters  of  intent  have  been  grant-
 ed  to  eight  State  Industrial  Develop-
 ment  Corporations  for  manufacture
 of  scooters  for  a  total  capacity  of
 1,98,000  Nos.  per  annum  and_  to
 thirteen  parties  in  the  Private
 Sector  for  a  capacity  of  2,75,000  Nos.
 per  annum.  Out  of  these  one  Unit
 in  the  State  sector  and  one  Unit  in
 the  Private  Sector  have  been  granted
 industria}  licence  for  a  capacity  of
 24,000  Nos.  per  annum  each......  a

 I  know  from  the  hon.  Minister
 whether  the  production  that  is  envisag-
 ed  by  the  grant  of  these  letters  of  in-
 tent  is  only  a  misnomer  and  that  we
 can  hardly  expect  a  production  of
 12,000  to  20,000  scooters  in  case  these
 two  licences  granted  to  the  State  Indus-
 trial  Development  Corporations  go  into
 production.

 This  is  a  difficult  situation,  a  very
 serious  matter,  and,  in  the  wake  of  oil
 crisis  in  the  wake  of  big  demand  for
 scooters,  we.  have  long  queues  at  the
 public  transport  system—I  think,  a  re-
 view  has  to  be  taken  as  to  how  this
 demand  is  to  be  met.

 Before  I  conclude,  I  would  like  to
 put  a  few  questions  to  the  hon.  Minis-
 ter.  What  is  the  total  available  instal-
 led  capaeity  in  the  plants  that  are
 producing  scooters  at  present,  whether
 it  is  being  fully  utilised  and  if  not
 the  reasons  therefor,  and  what  steps
 are  being  taken  to  see  that  the  capacity

 of  these  scooter  manufacturing  plants.
 is  fully  utilised  in  view  of  the  acute
 shortage  of  scooters?

 I  would  also  like  to  know  from  the
 hon.  Minister  whether,  as  suggested  by
 a  Member  of  the  Monopolies  Commis-
 sion,  the  Government  consider  it  de-
 Sirable  to  allow  the  present  manufac-
 turing  units  to  raise  their  production
 to  lakh  units  to  help  bridge  the  re-
 mand  and  supply  of  scooters.  Is  the
 Government  thinking  on  these  lines?

 I  would  also  like  to  know  from  the
 hon.  Minister  if  he  is  thinking  in
 terms  of  cutting  down  the  gestation
 period  of  the  Scooters  India  Ltd.,  the
 joint  sector  project  which  ig  going  to
 be  started,  so  that  they  are  able  to
 produce  i  lakh  units  not  in  a  period
 of  five  years  but  as  early  as  possibfe,
 at  least  by  ‘19787

 With  the  rise  in  the  cost  of  steel,
 aluminium  and  other  raw  materials,
 with  the  increased  diffteulties  of  abz-
 minium  avaitability  etc.,  the  labour
 trouble  and  the  escalation  in  the  prices.
 will  the  hon.  Minister  consider  to  see.
 that  the  present  manufacturers  are
 aHowed  to  increase  the  production  of
 scooters  and  are  given  some  relief  bv
 way  of  some  increase  In  the  price
 structure.

 When  commercial  vehicle  manufac-
 turers.  have  been  allowed  to  increase
 the  prices  by  20  per  cent,  when  we  find
 that  some  increase  has  been  allowed
 to  car  ‘manufacturers,  is  it  not  desirable
 that  the  production  of  scooters  is  also
 increased  by  allowing  a  certain  in-
 in  the  price  so  that  the  poor  man  js
 able  to  get  the  supply?  The  black
 market  price  ef  seooter  today  is  more
 than  Rs.  7000  te  Re.  8600.
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 The  hon.  Minister  should  give  a  re:
 thinking  to  the  present  system  of  regis-
 tration  of  bookings.  If  a  person  wants
 to  get  a  scooter,  he  has  to  wait  for  7
 to  8  years  in  the  queue.  I  want  to
 know  from  the  hon,  Minister  whether
 a  small  number  of  scooters  is  also
 made  available  through  the  State
 Trading  Corporation  at  a  little  increas-
 ed  price  so  that  extra  money  can  go
 to  the  Government  and  the  people  who
 really  need  scooters  instead  of  going
 to  the  black  market,  get  them  from
 the  S.T.C.

 I  would  like  to  have  categorical  ans-
 werg  from  the  hon.  Minister  to  the
 questions  that  I  have  posed,  so  that
 for  this  difficult  situation,  some  gsolu-
 tion  is  found.

 PROF,  NARAIN  CHAND  PARA-
 SHAR  (Hamirpur):  Mr.  Sanghi  has asked  number  of  relevant  questions.
 and  I  would  confine  myself  only  to  4
 few  points.

 At  the  present  moment  a  _  person
 who  applies  for  getting  scooter  in
 Delhi  alone  has  to  wait  it  for  ten
 years.  The  position  is  much  worsein
 other  State.  In  view  of  the  rise  in  the
 Price  of  petroleum  and  in  view  of  the
 increasing  dependence  of  the  public  in
 scooters,  may  I  ask  the  hon.  Minister
 to  say  whether  he  has  any  policy  in
 view  in  order  to  provide  relief  to  the
 persons  who  want  to  have  scooters  and
 further  whether  he  is  starting  a  new
 procedure,  any  rethinking  on  the  exist-
 ing  procedure  so  that  the  period  of
 waiting  is  curtailed  from  ten  years  to  a
 minimum  cf  two  or  three  or  four
 years,  so  that  the  people  get  some
 relief?

 Secondly.  there  are  illegal  transac
 tions  going  on  at  the  present  moment.
 What  happens  actually  is  that,  on  the
 sale  deed,  date  is  put  even  in  advance,
 270  that  leads  at  black-marketing  in
 scooter.  A  scooter  which  costs
 Rs.  3.200  normally  goes  up  to  more
 than  Rs.  7,000  because  this  kind  of
 practice  continues.  What  is  the  hor.
 Minister  going  to  suggest  as  remedy
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 for  this?  ‘then,  there  ig  normal  period
 of  two  years  which  is  allowed  for
 transaction,  for  transfer.  Ip  the  Minis-
 ter’s  view,  does  this  period  of  two
 years  eMcourage  or  discourage  b:ack-
 marketing?

 406-

 In  answer  to  a  question,  it  was  ctat-
 ed  by  Shri  Dalbir  Singh  the  Deputy
 Minister,  that  the  capacity  of  M/s.
 Bajaj  Auto  Ltd.  was  allowed  to  be
 increased  from  24,000  to  48,000;  simi-
 larly  the  capacity  Automobile  Pro-
 ducts  India  Ltd.  was  als  allowed  to
 be  increased  to  the  same  extent:  ard
 that  of  M/s.  Escorts  Ltd.  was  allswed
 to  be  increased  from  6,000  to  24,000.
 The  total  in  the  highest  lim't,  comes
 1,20,000.  When  the  demand  is

 -2,10,000  to  the  existing  rate,  what  i5
 the  Minister’s  proposal  to  see  that  the:
 supply  is  in  cohsonance  with  the  de-
 mand  ag  that  people  do  not  have  to
 lag  behind?

 Formerly  there  was  a  discretionary
 to  allowed  to  scooter  manufacturers
 some  percentage  was  allowed.  Now
 that  has  been  stopped.  It  has  furfher
 lea  to  frustration.  Does  the  hon.
 Minister  have  any  plan  to  see  that  this
 is  also  taken  into  consideration  and.
 some  way-out  is  found?

 These  are  the  three  or  four  pciris
 I  wanted  to  raise.  I  would  net  repeat
 what  Mr.  Sanghi  has  already  said.

 aft  लमझाथ  पि  (सहमति)  सभापति

 महोदय  स्कूटर  यातायात  का,  एक  उपयोगी
 माध्यम  है  1  राज  उस  की  उपयोगिता  और

 बढ़  मई  है।  सामाजिक  दू टिकोण  से  dt  वह
 विशेष  महत्व.  रखता  है

 सरकार  मे  इस  तथ्य  को  स्वीकार
 किया  है,  यह  प्रसन्नता  की  बात  है।  उस  से  तौर
 कामों  कौ  झपना  उत्पादन  बताते  की  स्वीकृति
 ग्रदास्र की है. की  है।  इस  परिप्रेक्ष्य में  मैं  मंत्री  महोदय
 से  जानना  चाहेंगे।  कि  सिर्फ  ईन  तीन  मोरोली

 हाउसेज  को  ही  क्यों  उत्पादन  बढाने  ढकी

 स्वीकृतिंदी  गई  है  भोर  दे  गई  है  तो  बढ़ाने

 का  आधार  क्या  था?  >
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 श्री  जगनाथ  मिश्र

 किस  आधार  पर  करें  की  दो  फर्मों  तथा
 बजाज  स्वीकृति  दी  गई  है  तो  बढने  का
 ग्रामर  क्‍या  है?  जित  अधार  पर
 ऊपर  की  फर्मो  की  तथ,  बजाज

 लिमिटेड  शौर  आटोमोबाइल  प्रोडक्शन
 इंडिया  लिमिटिड  को  दुगना  करने  और
 तीसरे  मेकर्स  एस्कार्ट  लिमिटेड  को  भोगना
 करने  की  स्वीकृति  क्या  अन्य  फर्मो
 से  उत्पादन  बढ़ने  की  स्वीकृति  के  लिए
 वदन  पत्र  नहीं  दिए  गए  थे  ?

 अगर  दिए  गए  थे  तो  उन  पर  क्‍या  विचार
 हुआ  ?  क्या  यह  तथ्य  नहीं  हैकि  वे

 जीन  फर्म  झा  टी  फि  कल  स्केयसि-
 दि  पदा  कर  आर स्कूटर  का  मूल्य
 चढ़ा  कर  जनता  का.  शोषण  कर
 -रही  हैं  ?  क्‍या  इन  फर्मों  की
 -मोनोपली  कमीशन  से  क्लीयरेंस  मिला  है  ?

 अरब  जब  कि  देश में  पेट्रोल  का  अभाव  है  क्‍या
 सरकार  नई  नई  फर्मो  को  लाइसेंस  देकर  स्कूटर

 सारे  उत्पादन  में  बढ।वा  देने  के  प्रश्न  पर  विचार
 “करेगी  ?  अन्तिम  चीज  में  यह  जानना  चाहता

 :  हूँ  औद्योगिक  दृष्टिकोण  जो  इस्बेलेस्ड  क्षेत्र

 हैं  उन  में  सरकार  काइराद  इंडस्ट्री  स्थापित
 करने  का  है  तो  देश  के  जिन  इम्बैलेस्ड  'स्टेट'  से
 आवेदन  पत्र  आए  बिहार  और  अम्डयमान

 स्टेट  उन  पर  क्या  विचार  किया  गया  और
 नहीं  किया  गया  तो  अब  क्‍या  विचार  है  ?

 SHRI  P.  ७  MAVALANKAR  (Ab-
 ,medabad):  I  am  broadly  in  agreement
 with  my  hon.  friends,  Shri  Sanghi,

 -Shri  Parashar  and  Shri  Misra  and  I
 -hope  the  Minister  will  be  good  enough
 ‘to  give  detailed  answers  to  the  various
 -points  they  have  raised.

 I  look  at  this  problem  from  a  differ-
 ent  angle  also.  Therefore,  I  want  to
 ask  this  question.  Firstly,  there  is  no
 Genying  the  fact  that  the  scooter  to-
 day  in  modern  India  is  a  very  con-
 uvenient  vehicle  for  transportation  pur-
 poses  for  the  middle-class  people  and
 for  aS  many  years  as  one  can  s8e€é
 _ahead  I  do  not  think  these  people  be-
 ~Jonging  to  the  middle  class  can  afford
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 a  car.  Even  if  that  will  publicised
 small  car  “Maruti”  comes,  they  will
 have  to  fortunately  or  unfortunately
 use  this  vehicle,  the  scooter.  Therefore
 when  this  is  the  fact  or  the  situation
 that  the  middle  class  people  for  many
 years  will  have  to  use  only  the  scooter
 and  for  many  many  years,  this  is  not
 going  to  be  changeq  then,  surely,  I
 want  to  ask  the  Minister  whether  he
 is  not  aware  of  this  situation  and  if  56
 how  is  he  going  to  solve  this  problem
 in  terms  of  augmenting  the  supply?
 Not  only  in  big  towns  and  urban  cen-
 tres  but  even  in  big  urban  areas,  what
 are  called  by  the  Census  Report,  urbafi
 agglomeraticns  where  even  the  sur-
 rounding  areas  are  also  linked  with
 the  main  city,  people  live  in  the  sub-
 urbs  and  the  outskirts  and  come  to
 the  city  work  there  ang  then  again
 go  back.  Now,  therefore,  if  this  is
 the  reality  and  if  this  is  the  situation,
 why  is  it  that  the  Government  is  not
 giving  priority  to  the  necessary  extra
 manufacture  of  scooters?

 My  second  question  is  that  this  leads
 to  black-marketing  as  my  hon.  friends
 have  said,  as  the  demand  is  far  more
 than  the  supply.  This  teads  to  in-
 crease  in  prices  not  only  by  two  times
 23  times  or  3  times  and  a  flourishing
 black-market  is  created  but  it  also
 leads  to  corrupt  practices  ang  illega-
 lities.  Many  of  these,  I  suggest,  are
 avoidable.  I  want  to  ask  the  Minister
 whether  he  also  thinks  that  these
 things  are  avoidable  and  if  so,  why
 not  the  Government  do  something
 quick  and  urgent  so  that  these  illega-
 lities  and  black-marketing  operations
 are  eliminated?

 Lastly,  is  his  Ministry  of  Heavy
 Industry  also  in  constant  touch  with
 the  Planning  Commission  and  other
 relevant  authorities  for  fixing  certain
 priorities  in  this  regard  so  that  not
 only  these  three  companies  viz.,  Bajaj
 Auto,  Automobile  Products  of  India
 and  the  Escorts  but  also  others  who
 have  applied  will  also  get  chance?

 Finally,  has  be  any  data  to  tell  us
 that  others  who  had  applied  could  not
 get  it  because  of  certain  difficulties
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 from  the  Government  end  or  because
 of  their  own  deficiencies?  If  it  is  be-
 cause  of  difficulties  on  the  part  of  the
 Government,  will  he  see  to  it  that  he
 helps  those  people  who  apply  for  pro-
 ducing  these  scooters  so  that  the  pres-
 sure  will  be  relieved?

 ओ  मूल  चंद  डागा  (पाली)  :  राजस्थान
 इण्डस्ट्रियल  कारपोरेशन  ने  श्राप  के  पास  स्कूटर
 बनाने  के  लाइसेंस  के  लिए  दरख्वास्त  दी  थी।
 उन  का  छेदक  नाम  का  रुकू टर  एप्रूव  भी  हो
 गया  मैं  जानना  चाहता  हूँ  उन  को  इष्स्ट्रीयल: त्
 लाइसेंस  ग्रान्ट  करने  में  कितना  टाइम  लगेगा  ?
 उन्होंने  क ेपास  कब  दरख्वास्त  दी  आज  तक  उन
 को  लाइसेंस  क्यों  ग्रान्ट  नहीं  किया  गया?

 लाइसेंस  न  मिलने  से  चेतक  का  निर्माण  प्रारम्भ
 नहीं  कर  सके  हैं

 आप  ने  जो  इण्डस्ट्रियल  लाइसेंस  दिए  हैं,
 ये  कितने  अर ेमें  अपना  काम  शुरू  करेंगे  ?
 क्या  आप  ने  उन  के  लिए  कोई  टाइम  लिमिट
 रखी  है  कि  इतने  समय  में  अपना  काम  शरू  कर
 देंगे  ?  यदि  नहीं  बना  सकेंगे  तो  बह  लाइसेंस
 कैंसिल  होगा  कौर  किसी  दूसरे  को  दिया  जायेगा  |

 स्कूटर  की  बिक्री  में  जो काला  ब.जार  हुआ
 है  क्या  राज  तक  किसी  कानून  के  अन्तर्गत  किसी
 को  सजा  मिली  है।  जितने  स्कूटर  इस  तरह  से
 बेचे  गये  ,  क्‍या  बेचने  वालों  को  किसी  भी  रूप  में
 बाप  के  डिपार्टमैन्ट  द्वारा  सजा  दी  गई  है  या  कोई
 फंसा  कानून  बनाने  जा  रहे  हैं,  जिस  से  सजा  दी
 जा  सके  ?  क्या  आप  जिस  को  कार  का  परमिट
 देते  हैं,  उस  को  स्कूटर  का  परमिट  देने  के  लिए
 कोई  पाबन्दी  लगेंगे  1  राज  लोग  थीएट  कार  भी
 ले  लेते  हैं  श्र  स्कूटर  का  परमिट  भी  ले  लेते  हैं,
 जब  कि  दूसरों  को  कुछ  भी  नहीं  मिल  पाता  ।
 कया  बाप  जैसा  प्रावधान  करेगे  कि  जिस  को
 कार  का  परमिट  मिलेगा,  उस  को  स्कूटर  का
 पर्रा मेंट  नहीं  दिया  जायगा  ।
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 THE  MINISTER  OF  HEAVY  IN- DUSTRY  AND  STEEL  AND  MINES (SHRI  T.  A,  PAI):  Mr.  Chairman,  Sir I  am  happy  that  the  hon.  Members.
 have  raised  an  important  issue  regard- ing  the  manufacture  of  scooterg  and their  availability  and  the  programme. for  the  future.
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 My  friend  Mr.  Mavalankar  said  that
 he  agreed  with  most  of  the  previous
 speakers,  but  I  found  that  most  of
 the  points  that  the  Members  had  rais-
 ed  were  contradictory  ang  I  do  not.
 know  what  he  agreed  with  I  have
 been  asked  whether  it  is  not  true  that.
 even  while  somebody  buys  the  motor--
 cycle,  somebody  else  can  also  take  it
 from  him  while  the  licence  continues.
 in  his  name  and  if  we  extend  it  from  2.
 years  to  4  years:  whether  it  is  a  reme-
 dy.  Well  you  may  think  for  yourself;
 as  long  as  somebody  is  willing  to  run
 the  motor-cycle  which  is  held  in  the-
 name  of  somebody  else  possibly  I  can--
 not  prevent  it  but  such  cases  are  few
 and  far  between.  It  is  impossible  to-
 regulate  the  society  when  we  know
 that  the  demand  for  the  scooters  is  far-
 higher  than  what  is  available  in  the
 market.  There  is  no  substitute  for:
 our  increasing  the  supply  in  order  that:
 the  needs  of  the  people  may  be  met..

 Now,  hon.  Members  have  asked,.
 well,  now  in  view  of  the  fact  that  there
 is  going  to  be  petrol  shortage  and  it.
 would  be  difficult  for  people  to  go  by
 cars,  whether  it  would  be  possible  for
 them  to  have  scooters.  They  have
 themselves  answereg  partly  this  ques--
 tion  because  there  is  a  long  waiting
 list  of  people  who  don’t  have  cars
 Now  if  those  who  have  had  the  bene--
 fit  of  cars  think  that  cars  are  now  ex--
 pensive  and  therefore  they  have  to
 switch  on  to  scooters,  I  am  _  afraid,
 they  will  have  to  be  at  the  end  of  the
 line  because  precedence  will  have  to
 be  given  to  those  who  have  registered
 and  those  who  are  waiting  and  you
 cannot  possibly  consider  them  now
 important,  keeping  their  car  inside  and’
 having  a  motor-cycle  also.  Well,  7
 think  much  has  been  made  of  this  as:
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 being  a  vehicle.  I  would  like  to  ask?
 Why  not  also  the  pbicyele?  Why
 motor-cycle  alone?  Why  even  -Lam-

 -brettag  or  why  even  Vespas?  Because,
 when  I  went  abroad  there  has  been
 a8  active  movement  all  over  Europe;
 -I  saw  Government  even  advocating
 People  to  take  to  cycles  and  saying
 that  it  is  good  for  health  also.  Here

 I  think  cycling  has  become  a  status
 -symbol  mostly.  The  people  judge  a
 -man’s  status  by  whether  he  has  a  car
 -or  a  motor-cycle  or  a  cycle  and  how
 much  he  has  to  travel.  I  think  cycles
 ‘will  also  have  to  be  popularised  besides

 the  motor-cycle,  because  if  there  is
 going  to  be  petrol  shortage  since  they
 run  on  petrol  some  day,  they  will  also
 face  the  problem  of  petrol  shortage.

 I  have  been  asked  by  one  hon.  Mem-
 ber:  Why  do  you  allow  these  two  or

 ‘three  monopolies  to  expand?  Sir  it
 is  only  those  who  are  in  existence,

 “those  who  are  manufacturing,  who  can
 -expand.  So,  these  three  being  the  only
 units,  they  were  allowed  to  expand  be-

 -cause  the  country  requires  more  of  the
 ‘scooters  to  be  manufactured  within
 ‘a  shortest  possible  time  where  the  in-
 vestment  is  little,  where  the  expansion
 perhaps  is  quicker  and  when  hon.
 Members  are  now  telling  me,  why  did

 -you  not  expand  much  quicker,  there  was
 no  other  solution  except  permitting
 those  to  expand  and  they  have  been
 permitteg  to  expand  and  all  the  rules
 and  regulations  that  were  required  to

 “be  fulfilled  under  the  Monopolies  Act
 have  been  satisfied,

 Now,  I  may  also  tell  the  hon.  Mem-
 ‘bers  that  the  production  this  year  that

 is,  the  total  approved  capacity  is  of
 the  order  of  103,200  in  respect  of  these
 manufacturers.  In  97l  the  produc-
 tion  was  67,212.  In  972  it  was  64.731.
 Upto  November  1973,  the  production
 has  been  72,562  and  I  expect  it  to  go
 to  80,000.  Bajaj  anq  the  other  one,
 API  have  been  allowed  to  expand  upto
 48,000;  and  under  the  rules  they  can

 -go  up  to  60,000  each.  So  they  have
 now  the  capacity  of  nearly  ,20,000—

 79069  of  them.  Escorts  also  has  been
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 permitted  to  expand  their  capacity.
 The  Escorts  has  been  making  8000
 motor  cycles  and  6,000  scooters.
 Apart  from  scooters,  the  number  of
 motor  cycles  that  are  being  manufac-
 tured  in  the  country  are  now  43,873.
 As  aaginst  47,557,  last  year  43,873  have
 been  made  upto  November.  Ag  against
 the  capacity  of  75,000,  Mopeds  this
 year  their  production  upto  Novem-
 ber  has  been  21,246  as  against  24,67l
 last  year.  You  will  see  érom  this  that
 the  production  at  least  in  this  sector
 has  been  much  higher  upto  November
 as  compared  to  the  other  sectors.  You
 may  ask  me  whether  it  satisfied  the
 conditions  or  the  requirements  of  this
 country.  I  have  been  told  just  now—
 the  survey  has  also  been  carried  out
 by  the  National  Council  of  Applied
 and  Economic  Research—that  accord-
 ing  to  the  survey  made  by  the
 N.C.A-E.R.  by  1979,  the  total  require-
 ments  of  the  country  for  the  scooters
 would  be  2,43,000.  But,  as  against
 that  we  have  a  manufacturing  pro-
 gramme  of  4,00,000  We  have  not
 agreeq  with  these  estimates.  So,  we
 have  provided  for  much  more  expan-
 sion  and  we  expect  that  four  lakhs
 should  satisfy  this.  In  fact,  the  offi-
 cers  in  my  Ministry  have  come  to  me
 with  this  when  the  problem  of  petrol
 shortage  came  namely,  whether  the
 public  sector  factories  should  go  slow
 now  in  view  of  the  apprehended  short-
 age  of  petrol.  I  told  them  not  to  have
 this  apprehension  but  to  stick  to  the
 programme.  I  hope  that  enough  pe-
 trol  would  be  available  to  met  this
 requirement.

 Now,  I  have  been  asked  about  the
 rest  of  the  people  as  to  why  they  have
 not  been  permitted  to  go  into  produc-
 tion.  My  answer  to  this  ig  that  in
 969  October  we  had  invited  applica-
 tions  from  the  interested  entrepreneurs
 who  had  been  prepared  to  take  up
 production  of  scooters  with  a  complete
 indigenous  know-how.  Letters  of  in-
 tent  have  already  been  issued  to  the
 new  manufacturers  and  some  of  the
 States  Industrial  Development  Corpo-
 ration  for  a  local  full  capacity  of
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 +. 3,95,006  per  annum.  One  Corporation,
 namely,  the  Gujarat  Small  Scale  In-
 .dustrieg  Corporation  hag  already  been
 _granted  an  industrial  licence  on  lst
 ‘October  7972  for  an  annual  capacity
 -ef  24,000  scooters,  Industrial  licence
 for  a  similar  capacity  has  also  been
 ‘granted  on  777  September,  973  to
 Messrs.  U.P.  Scooters,  Kanpur,  Messrs
 Western  Maharashtra  Development

 «Corporation  who  have  been  allowed  to
 ‘enter  into  a  collaboration  agreement
 ‘with  M/s,  Bajaj  Auto  Limited  for  the
 -manufacture  of  scooters  will  be  gran-
 ted  an  industrial  licence.  We  are

 ‘awaiting  their  confirmation  of  the
 ‘agreement.  Their  capacity  will  be

 24,000.
 Now,  In  order  to  cover  the  gap  as

 -quickly  as  possible  it  hag  been  decided
 ‘that  the  States  Industrial  Development
 Corporations  who  have  obtained  the
 letters  of  intent  but  have  not  been

 -able  to  proceed  very  much  further  in
 the  absence  of  indigenous  know-how
 should  be  taken  under  the  orbit  of

 ‘Scooters  India  in  its  own  production
 ‘plan  programme.  The  idea  is  not  to
 reduce  the  production  of  Lambretta

 ‘scooters  of  Scooters  India.  But  they
 would  provide  the  collaboration  and

 ‘assembly  lines  for  Lambretta  scooters
 ‘of  the  same  mode]  so  that  we  would
 have  the  scooters  of  the  same  type  in
 maximum  production  and  popularise  it
 in  the  country.  It  is  only  when  we
 go  into  a  large  scale  production  there
 is  a  possibility  of  reducing  the  prices
 and  the  spares  being  made  available

 so  that  the  country  is  not  burdened
 with  having  a  museum  of  different

 “types  of  scooters  all  over  the  country.

 Now,  this  scheme  has  been  agreed
 to  by  the  Industrial  Development  Cor-
 Porations  of  Andhra  Pradesh,  Kerala,
 West  Bengal,  Punjab,  Bihar  and  Tamil
 ‘Nadu.  They  all  have  agreed  to  have

 a  licensing  arrangement  with  Scooters
 ‘India  Limited.

 SHRI  M.  C.  DAGA:  What  about
 Rajasthan?

 SHRI  T.  A.  PAI:  Their  scooter  has
 been  decided  and  we  have  cleared
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 their  licence  for  the  import  of  capital
 goeds.  I  think  their  industrial  licence
 also  should  not  take  much  time  now
 to  be  followed.

 Now  I  come  to  the  public  sector
 project.  As  the  hon.  Member  pointed
 out,  it  is  being  imported  completely—
 the  entire  plant  from  M/s.  Innocenti
 of  Itaty  is  being  imported.  We  are
 now  making  a  joint  sector  project
 in  the  sense  that  though  Shri  Chida-
 mbaram  might  withdraw  for  his  own
 reason,  I  may  assure  the  hon.  Mem-
 bers  that  the  Innocenti  would  continue
 to  be  there.  They  are  going  to  have
 shares  of  Rs.  30  lakhs  in  the  equity
 capital  of  the  project.  The  Govern-
 ment  is  going  to  have  5  per  cent  and
 the  rest  of  the  capital  is  going  to  be
 issued  to  the  public.

 The  factory  is  expected  to  go  into
 production  in  August,  974  and  is  ex-
 pected  to  produce  about  40,000  scooters
 in  1974-75.  In  1975-76  it  would  be
 producing  60,000  but  in  1976-77,  and
 1977-78  it  will  be  l  lakh  each  year.  If
 it  is  possible  to  increase  the  number
 that  they  can  make  even  earlier  than
 this,  I  would  certainly  ask  them  to
 examine  this  and  see  what  can  be
 done.

 I  do  not  think  that  the  picture  is
 as  bleak  as  has  been  described.  I  am
 convinced  that  the  price  and  long
 waiting  list  can  be  brought  down  by
 only  increased:  production.  Some-
 times  if  people  want  the  Bajaj  scoo-
 ter  in  preference  to  Escorts  or  in  pre-
 ference  to  the  other  make  namely  the
 API,  there  is  था  artificial]  demand
 createq  for  only  one  particular  type,
 and,  therefore  that  cannot  be  consi-
 dered  as  a  pent-up  demand  for  the
 scooter,  it  is  pent-up  demand  for  one
 particular  type  of  scooter.  That  is
 what  I  must  point  out.

 A  number  of  other  people  have  also
 submitteg  their  scooter  for  test  namely
 Messrs.  Kanpur  Construction  Co.  Kan-
 pur,  Shri  M.  0.  Lalla,  Poona,  Maha-
 rashtra,  Messrs.  ‘K.  Kumari  and  8.
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 Luxmi  Lucknow,  Delhi,  Messrs.
 Kerala  State  Engineering  Technician
 Workshop  Industrial  Co-operative  So-
 cieyt  Ltd.  Trivandrum,  Kerala,  Mes-
 sts.  8.  R.  Herman  Mohatta  (I),  Pvt.
 Ltd.  New  Delhi.  They  have  submit-
 ted  their  prototypes  to  VRDE,  Ahme-
 dnagar  and  as  Soon  as  they  are  cleared
 we  shall  consider  their  applications
 for  industrial  licence.  I  think  we  shall
 have  a  fairly  large  capacity  to  pro-
 duce.

 I  have  been  asked  whether  there  is
 going  to  be  an  increase  in  price  per-
 mitted.  This  was  quite  contrary  to
 the  other  suggestion  that  it  is  a  com-
 mon  man’s  vehicle  ang  therefore  the
 prices  must  be  controlled.  Now,  there
 are  two  things.  Either  you  will  have
 the  price  which  is  due  to  them  on  ac-
 count  of  all  the  cost  of  production  or
 net.  You  cannot  artificially  hold  ‘it
 down  for  long  without  affecting  pro-
 duction;  if  it  is  artificially  held  down,
 you  will  not  have  the  production.  If
 you  just  give  them  the  fair  price
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 which  is  due  to  them  I  suppose  that.
 the  production  also  would  be  ensured..

 Whatever  the  price  system  shoula.
 be,  it  is  too  early  for  me  to  decide
 until  the  scooters  come  into  produc-
 tion.  I  hope  hon,  Members  are  satis-
 fied  with  the  replies  that  I  have  given.
 If  they  want  any  clarification  on  any
 other  point,  I  shal,  be  happy  to  give  it..

 8.593  hrs,
 BUSINESS  ADVISORY  COMMITTEE

 TurrTy-FiIrtH  REPORT

 THE  MINISTER  OF  PARLIAMEN--
 TARY  AFFAIRS  (SHRI  K.  RAGHU-
 RAMAIAH):  I  beg  to  present  the
 Thirty-fifth  Report  of  the  Business:
 Advisory  Committee.

 9.00  bra
 The  Lok  Sabha  then  adjourned  till:
 Eleren  of  the  Clock  on  Tuesday,
 December  18,  973/Agrahayana  27,

 895  (Saka)
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